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LOK SABHA DEBATES 

LOK SABHA 

Wsda'dly, Apt8 16, ~ 27, 1930 (SakB) 

Ths La/( SIIbhs mtlt at ElBvt1I1 01 the Clock. 

[MR. SPEAKER in fhtI Chair] 

REFERENCE BY THE SPEAKER 

Lon of Llv .. of Children In Narmada Canal 

{Englishj 

MR. SPEAKER: Hon. Members, today moming about 
41 children lost their Uves and several others were Injured 
in a most tragic incident when a bus carrying them fell 
in Narmada Canal at Bodeli near Vadodara, Gujarat. 

I believe, the House joins me In expressing our 
profound grief over the tragic incident and moums the 
loss of the preciOUS lives. 

We also convey our deepest sense of condolence, 
sympathies and sorrow to the members of the bereaved 
familes. 

{English] 

MR. SPEAKER: We have started the House today 
badly but let us hope that the Parliament functions today 
with your kind cooperation. Thank you. 

Now, Q. 341-5hrl G. Nizamuddin. 

11.01 hr •• 

ORAL ANSWERS TO QUESTIONS 

{English] 

Four laning of National Highway. during 
Tenth Plan 

(a) the total quantum of funds sought from the 
Planning Commission by his Ministry for converting various 
stretches of National Highways into four-lane highways 
during the Eleventh Five Year Plan and the amount 
actually allocated to the Ministry; and 

(b) the total length of National Highways targeted for 
four-lane conversion during the Tenth Five Year Plan and 
the actual achievement, State-wise? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRt T.R. BALLU): (a)· and (b) A 
Statement is laid on the Table of the House. 

Statement 

(a) The Ministry had proposed the fund requirement 
of Rs. 1,13,060.45 crore for the Central Sector Roads for 
the Eleventh Five Year Plan including funds for 
upgradatlon of National Highways (NHs) to four-lane 
standards. As against this, the outlay of Rs. 1,07,359 
crore has been allocated for the Central Sector Roads. 

(b) The physical targets pertaining to the four-Ianing 
during the Tenth Five Year Plan included the following:-

(i) Completion of Golden Quadrilateral (GQ) under 
National Highways Development Project (NHDP). 

(iI) Completion of North-South and East-West 
(NS-EW) corridors by 2007. 

(iii) Fourlsix-laning of 800 km of NHs which are not 
included under NHDP, However, this was 
subsequently revised to about 150 km during 
the Mid-Term Appraisal of the Tenth Five Year 
Plan. The actual physical target for four laning 
of such NHs was assessed as 164.59 km. 

The State-wise details of progress of GQ and 
NS-EW corridors at the end of the Tenth Five Year Plan 
are at Annexure-I. 

+ 
*341. SHRI G. NIZAMUDDIN: 

SHRI ZORA SINGH MAAN: 
The State-wise details of the targets and 

achievements for four/six laning of NHs which were not 
included under NHDP during the Tenth Five Year Plan 

Will the Minister of SHIPPING, ROAD TRANSPORT ---
are at Annexure-II. 

AND HIGHWAYS be pleased to state: 
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AnnexunJ I 

The Stalrl-wistJ delBils of progmss of GoIdtm OusrdriJattNlll (GO) snd NOfth Soufh.&st WBS'I (N5-EW) Cot1ftJom 8/ 
/he snd of the Tm1Ih FIve Year PIBn (as on 31.3.2007) 

length in km 

SI.No. State GQ NS' EW* 

Length Completed Length Completed Length Completed 

1- Andhra Pradesh 1,016 1,016 nl 39 

2. Assam 879 18.50 

3. Bihar 206 194 501 13 

4. Delhi 25 25 21 8.50 

5. Gujarat 485 485 634 337 

6. Ha~ 152 152 183 131 

7. HirhanchaJ Pradesh 11 

8. Jammu and Kashmir 399 14.50 

9. Jharkhand 192 185 

10. Kamataka 623 574 93 28.50 

11- Kerala 162 33.90 

12. Madhya Pradesh 537 42 118 25 

13. Maharashtra 489 489 270 35 

14. Orissa 443 324 

15. Punjab 271 197 

16. Rajasthan 722 722 30 20 527 

17. Tamil Nadu 341 341 750 80 

18. Uttar Pradesh 755 658 201 23 653 56 

19. West Bengal 397 391 331 47 

Total 5,846 5,556 3,699 832 3,443 497 

*NE·EW corridors was to be completed by 2007. 
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Annexure 1/ 

The SIIiIte-wiS8 dellilOs of the tstgets and schievements 
for four/six-laning of Non-NHDP slr9tches of NHs 

dtning the Tenth Five Yur Plen 

Length in km 

SI.No. Name of State Target Achievement 

1. Andhra Pradesh 51 47 

2. Chandigartl 2 

3. Delhi 2.5 o 
4. Gujarat 30.74 45.1 

5. Haryana 9 11.16 

6. Kama1aka 2 2 

7. Madhya Pradesh 0 1.8 

8. Maharash1ra 5.3 0.55 

9. Manipur 11.45 7.6 

10. Pudducherry 0 1.6 

11. Punjab 0 

12. Rajasthan 9.6 13.8 

13. Tamil Nadu 0 3.2 

14. Uttar Pradesh 30 15.5 

15. Uttarakhand 11 6 

Total 164.59 157.31 

SHRI G. NIZAMUDDIN: Mr. Speaker, Sir, I would 
like to know from the hon. Minister whether the 
Govemment of Andrha Pradesh has sent some proposals 
for conversion of various stretches of the National 
Highways into four-lane National Highways in the Tenth 
Five Year Plan, and if so, the details of such proposals 
undertaken so far. I would also like to know whether 
some of the proposals have been rejected, and if so, the 
reasons therefor. 

SHRI T.R. BAALU: Sir, as far as Andhra Pradesh is 
concerned, the proposals which we have taken into 
account are: Vijayawada-Rajahmundry; Tada-Nellore 
Bypass; Visakapatnarn-Ankapalli-Rajahumundry ... 

MR. SPEAKER: If it is a long list, you sent it to him 
later. 

SHRI T.R. BMLU: Sir, it is a very small one. They 
are: Vijayawada-Rajahmundry; Tada-Nellore Bypass; 
Visakapatnam-Ankapalli-Rajahmundry; Srikakulam-
Visakapatnam; Nellore-Chilkaluripet; Icchapuram-
Srikakulam; Vijaywada-Chilkluripet; Hyderabad-Vijaywada; 
Cuddappah-Mydukur-Kumool; Tirupati-Tiruthani-Chennai. 
These project have been included in NHDP-V and NHDP 
III. 

SHRI G. NIZAMUDDIN: Are there any proposals with 
the Govemment to encourage industry and promotion of 
exports by providing sufficient wide roads leading to 
industrial areas, ports, mining areas, power and tourism 
places? 

SHRI T.R. BAALU: Sir, as far as economically 
important places are concerned, we do take up projects 
under NHDP-lii. As far as port connectivity is concerned, 
we are taking up projects wherever it is essential. 

MR. SPEAKER: Shri Zora Singh Maan-Not present. 

Now, Shri Avinash Rai Khanna 

{Translation} 

SHRI AVINASH RAI KHANNA: Mr. Speaker, Sir, 
through you, I would like to know from the hon. Minister 
whether his Ministry hes received any proposal from 
Punjab for four-Ianing of highway and if so, the time by 
which the said project is likely to be completed. 

Sir, the hon. Minister in his reply has shown the 
target of completion of project for the last-year in Punjab 
during tenth five year plan as zero while on k.m. road, 
has already been constructed there. Is it not a mockery 
of Punjab. 

!English} 

SHRI T.R. BMLU: Sir, Punjab is the most important 
State as far as Government of India is concerned. We 
have taken up Panipat-Jallandhar; Ludhiana-Chandigarh; 
Ambala-Zirakpur; Amritsar-Wagha; Amritsar-Pathankot; 
Kurali-Kiratpur; Chandigarh-Kurali; Jalandhra-Amritsar; 
Ludhiana-Talwandi; Zirakpur-Parwanoo. These projects 
have been take. .. up in NHDP-III and NHDP-V. 
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SHRIMATI C.S. SUJATHA: Sir, I would like to know 
from the hon. Minister whether there is any plan to convert 
the entire stretch of the National Highways in Karala into 
four-lane National Highways. Also I would like to know 
whether there is any proposal to widen the National 
Highways into six lanes. If so, what is the required width 
of the road? Also I would like to know whether land 
acquisition for the project has started anywhere in Kerala. 

MR. SPEAKER: You Kindly say 'Yes' or No. 

SHRI T.R. BAALU: Yes, Sir. This Govemment wi" 
say 'yes' only, provided the State Govemment acquires 
the land on time without putting any pre-conditions or 
any such thing. Moreover, as far as Kerala is concemed, 
the cost of land is very high, it is unimaginable. That is 
why, I told the Chief Minister hlrnseH that whatever you 
are going to buy for your projects, that particular vaJue 
can be taken into account by Govemment of India also. 
They should please try to accommodate us also in their 
fold. 

[Tnmslation} 

SHRI CHANDRAKANT KHAIRE: Mr. Speaker, Sir, the 
State of Maharashtra gives maximum revenue in the 
country. Several proposals from Maharashtra State have 
been sent to the Central Govemment that include 
proposals for CRF, National Highways and BOT as well. 
Ajanta-Ellora under my constituency is very important from 
. tourism point of view and there has been a long pending 
demand for four-landing of road from Sholapur to Dhulia. 
However, no progress has been made in this respect so 
far. Through you, Sir, I would like to know from the hon'ble 
Minister the names of proposals in respect of Maharashtra 
which are likely to be given priority as priority needs to 
be given to all the proposals of the State. 

{English} 

SHRI T.R. BMLU: If the hon. Mel1'ber specifICally 
mentions the name of the particular stretch or the NatIonal 
Highway Number, definitely I would help him. At the same 
time, if anything is needed, let him approach me. If th9 
passenger car unit value is high, we would definitely go 
in for four-Ianing. If it is more than 15,000 or 20,000, we 
would definitely develop the particular road provided It is 
on the National Highways. 

MR. SPEAKER: After civil aviation, roads are the 
most important areas. 

India'. Achievements In Space Programme. 

-342. SHRI REWATI RAMAN SINGH: WDI the PRIME 
MINISTER be pelaaed to state: 

(a) the broad achievements of the country under the 
Space Programme during the Tenth Five Year Plan period; 
and 

(b) the specific details of India's efforts so far to 
send a satellite to moon? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE AND MINISTER OF SlATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND 
PENSIONS (SHRI PRITHVIRAJ CHAVAN): (a) and (b) A 
statement is laid on the table of the House. 

<a) The broad achievements of the Space programme 
during the Tenth Five Year Plan are: 

• 20 major space missions were accomplished. 

• Growth in communication Transponders capacity 
from 100 to 200 exceeding the 10th Plan target 
of 175, 

• New vistas of applications based on space 
technology, benefiting common man, namely, 
Village Resource Centres, large scale expansion 
of Tele-educatlon, Tele-medicine, establishment 
of Natural Resources Census and Disaster 
Management Support, 

• Imaging capability enhanced from 5.8 metre 
resolution to better than 1 metre resolution. 

• New technologies and facilities, such as, 
Indigenous cryo engine/stage, Air-breathing 
propulsion, Electric propulsion, Ku band 
communications, microwave remote sensing, 
Second Launch Pad, have been developed and 
qualified. 

• For the first time a spacecraft has been launched 
into orbit and successfully brought back and 
recovered through SRE miasion. 

(b) Chandrayaan-1 is India's first instrumented mission 
to Moon to be launched by PSLV. The lift-off weight of 
Chandrayaan-1 will be 1304 kg and it will carry 
11 scientific payloads, out of which five of them wi" be 
form India and six others from various SCientific 
communities around the world. Chanclrayaan-1 spacecraft 
will orbit around moon and during the 2 year mission 
period will provide high resolution remote sensing of the 
moon in a visible, near Infrared, low energy X-ray and 
high-energy X-ray regions. It will provide a three-
dimensional atlas of the near and far side of the moon, 
chemical and mineralogical map of the entire lUlldr SUl'face 
to study distribution of minerai and chemical elements. 
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PresenUy, Chandrayean-1 mainframe system is ready 
for integration with various experimental payload packages. 
The experimental packages are being integrated on the 
spacecraft mainframe. After Integration and initial testing, 
the spacecraft will be subjected to testing in the space 
simulation chamber and vibrational acoustic test facilities, 
starting from first week of May 2008. Deep space tracking 
network, which will control the statellite in its flight to 
Moon and orbiting around moon, is established by having 
18m and 32m Antenna system. The sub-systems of PSLV 
are being Integrated to make the vehicle ready for launch 
of Chandrayaan-1 by third quarter of 2008. 

[Tmnslstion! 

SHRI REWATI RAMAN SINGH: Mr. Speaker, Sir, the 
Parliamentary Standing Committee on Space had 
recommended that the Department of Space should 
prepare a long term programme for a specific period and 
should implement it. Through you, I would like to know 
from the hon'bIa Minister whether the Govemment have 
prepared any long term programme in view of the 
recommendations by the said Committee and, if so, the 
details there of and the extent to which the programme 
has been implemented? 

/English! 

SHRI PRITHVIRAJ CHAVAN: Sir, the Department of 
Space has embarked on a long-term Vision Staternent 
over the next 25 years, which will encompass the entire 
activities of the Department of Space. That is under 
discussion right now. 

[Tmnslation! 

SHRI REWATI RAMAN SINGH: Mr. Speaker, Sir, the 
reply of the hon'ble Minister Is not relevant to the question. 
China had started its space programme after India. 
However, during an these years India has lagged behind 
China in this regard. The Government will launch 
Chandrayaan-I Mission in May, 2008. Through you I would 
like to know from the hon'ble Minister whether the 
Govemment propose to send man on moon in near future. 
If so, the time by which it is likely to be sent and, if not, 
the reason therefor. 

{English! 

SHRI PRITHVlRAJ CHAVAN: Sir, there are three 
parts of his Question. The first is a comparison with 
China. I would like to inform the august House that in 
many areas of Space Technology, India Is ahead of China, 
particularly, in the Remote Sensing Applications, in the 
quality of our imagery. 

China is, indeed, ahead of us in the Launch Vehicle 
Technology. But in making of satellites also, we are 
definitely comparable to the best in the world. 

Now, on his question about sending a man In space, 
serious studies are going on about sending a man in 
space. No final decision has been taken. But I would like 
to distinguish between sending a man in space and 
sending a man on the moon. The first step that we would 
take is to send a man in space. That decision has not 
yet been taken. It is under active consideration of the 
scientists and the Govemment. We have sanctioned about 
Rs. 95 crore last year to do a detailed project report for 
this project. Soon, it will come before the Government 
and we will assess the cost-benefit of sending a man in 
space. 

About the Chandrayaan Project, it is in the right end; 
it would be launched sometimes in the third quarter of 
this year. it will send a satellite, which will circle moon; 
and we are very excited about the Chandrayaan Project. 

MD. SALiM: Sir, while we are proud that there is 
commendable development in the field of space 
technology and space programme, particularly by the 
people attached to ISRO, the scientific community, we 
have also distinguished in launching satellites successfully. 
Our track record says this. I also wish success for the 
Chandrayan-1. My specific question in this regard is this. 
While we launch our own satellites into the orbit, 
commercially we are doing it for other countries also 
private or Govemment. I want to know whether we have 
any protocol or consideration from the political point of 
view in regard to defence and security by taking up such 
things to launch satellites of other countries. In this 
particular respect, I want to know, whether the 
Government of India and ISRO, in the last year, have 
launched an Israeli spy satellite suocessfuUy and whether 
those consideration were taken into consideration by the 
highest authority of the Government of India. 

SHRI PRITHVIRAJ CHAVAN: Sir, as I said, Indian 
space capabilities have come of age. We are a major 
space-faring nation and I would say, we are one of the 
fIVe nations who have the advance capability in space 
technology. In order to get commercial benefits out of 
this technology, we have a commercial organization called 
ANTRIX which offers various products out of this space 
programme. One area where we have been looking for 
a long time is, as our launcher rockets become more 
sophisticated, particularly the PSLV and the GSLV, we 
have been considering the possibility of making 
commercial launches. India has, so far, sent eight foreign 
sateUites with our own rockets very successfully. It is a 
fact that after the Italian satellite, Agile, which was 
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launched earlier, the Israeli satellite, which was a 
dedicated launch, only to launch those satellites was 
undertaken as a part of commercial contract. This wes 
considered at the highest level of the Govemment and 
ISRO got a lot of money from both the Italian launch 
and the Israeli launch and we are going to be a major 
player now in the launch vehicle technology offering launch 
services to other countries. 

If there is any thing more that is required, I will give 
them. 

MD. SALIM: What about security and defence 
considerations? 

SHRI PRITHVIRAJ CHAVAN: The Govemment has 
considered this. It is only a commercial contract to launch 
a satellite. Many countries have these kinds of satellites, 
which are radar-imaging satellites with five-metre 
resolution. Canada even offers the products out of the 
imaging satellites commercially. It is available on the 
Intemet. So, our domain was only to launch a satellite. 

SHRI B. MAHTAB: Sir, it is very really gratifying to 
note that the space programme has got world attention 
and already 20 major space missions have been 
accomplished by our country. I would like to extend the 
question relating to Chandrayan-1, as it has been stated 

. that in the third quarter of this year the first scientific 
payload of 1,304 kg. will be lifted by Chandrayan-1 and 
it will carry eleven scientific payloads. As it has been 
stated in the answer, five of them will be from India and 
six others from various scientific communities around the 
world. I would like to know from the hon. Minister as to 
which are the six other scientific communities which are 
going to support us in this venture. 

SHRI PRITHVIRAJ CHAVAN: Sir, Chandrayan-1 
mission is a space exploration mission, moon exploration 
mission. It is a scientific mission to study the lunar 
landscape. Whenever such scientific missions are 
launched globally, each country offers opportunities to 
scientific payloads of other countries. India also has 
offered to carry certain satellites, scientific experiments of 
other countries on board Chandrayan-1 apart from our 
main equipment which win be carried. Six experiments 
from various countries, including the United States will 
be-they are mostly universities and Iaboratoriee-<:arried 
free. As we have done in the past. our experiments have 
flown in other satellites and we are now--because of our 
maturity--offering scientific cooperation with other countries 
to carry certain experimental payloads on Chandrayan-1. 

SHRI VlJAYENDRA PAL SINGH: Sir, it is a fact that 
the Indian scientists have been recogntzed wond over, 
but one of the constraints in our Space Programme, as 
we know from the ISRO and the reports, is that the best 
Indian scientists are still working abroad. I would like to 
ast< the hon. Minister how we are going to lure them 
back into our country because our scientists working 4n 
NASA and other countries have big names. Is there a 
way out to lure them back to India? 

MR. SPEAKER: It is not only the Govemment's job; 
I think, It is everybody's job. 

SHRI PRITHVIRAJ CHAVAN: Sir, it is a fact that 
many good scientists from all our scientific establishments 
do go abroad. Some of the best brains coming out of 
our scientific institutions and universities go abroad, but 
I will not say that it is an alarmingly high rate. Many 
people are now choosing to stay in India because of the 
quality of work that Indian science system is offering to 
them. But Sir, it is a fact and therefore, in order to 
overcome the shortage of scientists, the Department of 
Space has launched last year a specifIC Indian Institute 
of Space Technology In Trlvandnun. We have already 
recruited people, they wiU be specifically trained for space 
technologies and we make good the shortage of scientists 
that we are facing with our expanded Space Programme. 

*343. 

HlV/AIDS Affected Chlldnm 

ADV. SURESH KURUP: 
SHRI SURAVARAM SUDHAKAR REDDY: 

WiU the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

<a) whether the National AIDS Control Organisation 
(NACO) has any effective programme to address the 
issues pertaining to HIVIAIDS affected Orphans and 
Vulnerable Children (OVC); 

(b) if 80, the details thereof aIongwlth the number of 
such children affected by HIV/AIDS, State-wise; and 

(c) the steps taken by the Govemment to address 
the constraints/problems being faced by the HIVIAIDS 
affected children particularly of OVC category in the 
country? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 
(DR. ANBUtJlANl RAMADOSS): (a) to (c) A statement is 
laid on the Table of the House. 
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WhHe It is estimated that India has 2.5 mHllon persons 
living with HIVIAIDS, there is no data avaHabie regarding 
the number of infected and affected orphans and 
vulnerable child""". In the absence of such data, there 
was no defined strategy interventions under National AIDS 
Control Programme-Phase" (NACP II, 1999-20(6). Under 
NACP-III (2007-2012), two Initiatives have been launched:-

Expanding access to Anti Retroviral Treatment (ART) 
to infected children. TlR 2006-07, there was an estimated 
1800 children on ART taking adult drugs. With the launch 
of the pediatric fixed dose combination of ARV drugs, 
32,803 children have 80 far been registered, of whom 
9,478 children are on ART in the 147 ART Centres in 
the country. The State-wise details of children registered 
and under treatment is enclosed as annexure. 

Mobilized US $ 14 minion from Global Fund for AIDS, 
TB and malaria Round-VI in 2007..()8, for providing a 
package of services Including medical care for 
opportunistic infections, psycho-social support, 
supplementary nutrition, education, etc. over a period of 
five years. The above mentioned interventions for infected 
and affected children including orphans, are at present 
being implemented in the 4 States of Manipur, Tamil Nadu, 
Andhra Pradesh and maharashtra with the target of 
reaching 65,000 such children by 2012. Of this so far 
5,500 children heve been provided assistance. During the 
current year, it is expected that an additional 9,500 
children would be covered. 

State 

Tamil Nadu 

Maharashtra 

Andhra Pradesh 

Kamataka 

Manipur 

nageland 

Delhi 

Chandigarh 

Annexul'fl 

HIV+Children 
Identified 

2 

5074 

7396 

m4 

4389 

1519 

272 

1060 

313 

Children alive 
and on ART 

3 

1638 

2383 

1880 

1198 

355 

45 

329 

138 

2 3 

Rajasthan 573 205 

Gujarat 1070 267 

West Bengal 306 98 

Uttar Pradesh 598 192 

Goa 166 26 

Kerala 462 148 

Himachal Pradesh 84 47 

Pondicherry 60 36 

Bihar 313 66 

Madhya Pradesh 279 140 

Assam 51 14 

Arunachal Pradesh 2 0 

Mizoram 48 13 

Punjab 360 102 

Sikkim 0 0 

Jhar1<hand 131 26 

Haryana 167 29 

Uttarakhand 52 21 

Jammu and Kashmir 41 19 

Orissa 166 19 

Chhattisgarh 80 43 

Tripura 0 0 

Meghalaya 3 

Total 32803 9478 

ADV. SURESH KURUP: Sir, for any focused action 
regarding HIV affected orphans and vulnerable children, 
the most important factor is that we 8hould have a proper 
data regarding them, but unfortunately, the Government 
is not having data regarding HIV affected orphans and 
vulnerable children. So, whatever initiatives the 
Government has taken regarding children, these sections 
go out of that focus and out of that network. This is very 
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important because these chftdren are potential camers 
also. So, I would like to know what steps the Govemment 
are taking to prepare proper data regarding orphans so 
that we can give focused attention to this category In 
relation to HIV treatment and prevention. 

DR. ANBUMANI RAMADOS5: Prior to 2005, there 
was not much data of the children affected and orphan 
children due to HIVIAIDS affected parents, but since 2005-
06, we have been able to collect data The problem for 
which we could not collect data was that children do not 
come to these Centres for testing or counselling since 
they are children and they have to be driven by the 
elders. Since about 2005-06, we have been able to collect 
data In my answer, it is already stated that 32,803 
children have been registered with these ART Centres, 
out of which 9,478 children are on drug therapy. 

As it is, in the National AIDS Control Programme III, 
which we have launched last year, we are focusing on 
children and also, we have allocated a part of the money 
to rehabilitate the orphan children as also for their 
education, for the psych(rsocial support. for their nutritional 
status and also for Imparting skiDs to their mothers so 
that some employment could be generated so that children 
could be taken care 01. Again, it is not only a health 

. issue, but a social issue as weH. So, the Dep8I1ment 01 
Social Justice as well as the Health Ministry is working 
in tandem to take care of these children. 

ADV. SURESH KURUP: Sir, we all know that the 
HIV affected children faca social boycott everywhere. They 
are not admitted into the schools. They are asked to go 
OL't 01 the schools In which they are studying. They are 
not given proper treatment by the medical personnel. So, 
I would like to know what steps Government are initiating 
to sensitise the public, especially the teacher8 in the 
schools and also the medical personnel, regarding this 
factor. 

MR. SPEAKER: H is a good question. 

DR. ANBUMANI RAMADOS5: Sir, I also accept all 
that the hon. Member has said. The first National AIDS 
Control Programme (NACP) was started in 1992; the 
second NACP was started in 1999; and the third NACP 
was started in 2007. We had gone through a lot under 
these programmes for awareness creation not only among 
the affected persons, but the general public as well. Here, 
I would like to stale that the Parliamentary Forum on 
HIVIAIDS also has been doing a very good wo/t( in 

creating awareness. We are trying to have Legislative 
Forum, Panchayat Forum, etc. We have brought a lot of 
Panchayat Members as well to Delhi, and we are making 
brand ambassadors also. 

We have gone to about 1,15,000 eohools, taking the 
children Into account, and we have started Red Ribbon 
Clubs in these schools and colleges to create massive 
awareness. But there have been some very unfortunate 
incidents where the innocant children have been shied 
away from schools, especially, in progressive States like 
Kerala and Maharuhtra. Some 01 them were turned a.way 
from employment and some 01 them were tumed away 
by learned doctors themselves. Now, we have created 
awareness in order to take care of these issues, but 
there have been isolated Incidents like this. Therefore, 
we are trying to bring In a law so that they will not be 
discriminated against at wo/t( places, education places 
as wei as treatment places. We have been working on 
this Act for the last 11/2 years. We have had a lot of 
deliberations and discussions. The Lawyers CoHective 
Forum has been gtven the responsibility, and they have 
gone to different parts 01 the country. Currently, it is In 
the process stage, and it Is in the Law Ministry. II' due 
cotJ1"8&o-4lopetuHy, within this year-we will be having an 
Act after going through all the processes in the Parliament 
against discrimination In ~ places, in treatment places 
and in employment places. 

SHRI SURAVARAM SUDHAKAR REDDY: Sir, I would 
like to know this, through you. Is there any special plan 
of the Health Ministry to have special residential orphan 
homes for the Innocant victims 01 HIVIAIDS who are very 
large in numbers throughout the country? 

DR. ANBUMANI RAMADOSS: We have concept 
called the Community Care Centre for HIV affected 
patients- who are in their last stage-for their palliative 
care. These Community care Centres are given to NGOs 
to run and take care 01 the patients in their last stages. 
As regards taking care 01 orphaned children In special 
homes, currently we do not have a proposal. But under 
the NACP-III, we heve taken cognizance of this problem. 
Once the positive mother Is treated, the child could be 
negative. We are giving Prevention of Parent-to-Child 
Transmission of HIV from 2002-2003, and we have been 
able to save a lot of children from becoming affected by 
HIVIAIDS ewen though the mother is positive. But 
unforunately, the mother dies In a lew years, and the 
child is orphaned and the family also abandons the child. 
It is a very huge problem that we are facing, namely, 
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discrimination in the SOCiety. The relatives of the parents 
also di8card the children. We are going to have 
programmes focueed on these orphaned children under 
the NACP-III. 

I have already mentioned that, today, we are 
supporting for their psycho-social support, educational 
support, nutritional support as well as in the future, we 
will take care of this. Further, we will have programmes 
for the orphaned children in NACP-lii. 

SHRI S.K. KHARVENTHAN: Sir, throughout the 
country, nearly 35,000 children are affected with HIV/AIDS. 
In rural areas, particularly in taluk and district areas there 
are no Anti Retroviral Treatment (ART) centres in the 
Govemment hospitals. The private hospitals in those areas 
also do not admit these kinds of children. Will the 
Govemment open ART centres in all taluk and district 
headquarters, and Govemment hospitals to protect the 
interest of HIV infected children? 

DR. ANBUMANI RAMADOSS: Sir, today, we have 
147 centres allover the country, and we have it in all 
the States. It is not an easy task to start one centre as 
we need dedicated staff; we need trained personnel, 
especially, MDs, nur8es, etc. We need to have the 
logistics of drugs; and we need to have CD-4 count, so 
that the patients can come and get themselves checked 
up once in six months, and according to the count, tablets 
are given and ART is started. In fact, we have increaseb 
the numbers. We started a policy when we took over. In 
fact, there were only eight centres in 2004. 

Today, we have 147 centres. We are going to expand 
it in due course to nearly 250 centres. Also, we have a 
concept called 'Unk ART Centre' a sub centre where 
only medicines are being dispensed; we are trying to 
distribute that. According to the severity of the affected 
regions, we are focussing. We are not going to have a 
pan-distribution all over the country. 

Sir, we have categorized districts as 'A', 'B', 'C' and 
'0'. We have nearly 156 'Il districts where the prevalence, 
HIV affected people, among the general population is 
more than one per cent. Category 'B' districts are those 
where the prevalence of STD patients is more than five 
per cant. We are focussing on those districts, irrespective 

of States being categorized as high-prevalent States or 
low prevalent States. 

I am sure, Sir, in due course, the entire country will 
be covered, according to the priority of the affected 
districts and the affected regions. 

[Tfllnslalion} 

PROF. MAHADEORAO SHIWANKAR: Mr. Speaker, 
Sir, generally it has been observed that there is a large 
number of AIDS affected people in Tamil Nadu, 
Maharashtra, Andrha Pradesh and Kamataka etc under 
the circumstances will the hon'ble Minister lay the names 
of the districts under category 'A' and 'B' on the Table of 
the House. At the same time in second part of my 
question I would like to know whether the Govemment 
propose to set up special care units at district levels 
especially in above four States. I would also like to know 
as what do the Government propose in this regard. 

(English} 

MR. SPEAKER: The question relates to children and 
he has already answered the part. 

DR. ANBUMANI RAMADOSS: Sir, for taking care of 
the problem, I have already said that 156 districts in the 
country have been categorized as 'A' districts. 

MR. SPEAKER: You have already said that. 

DR. ANBUMANI RAMADOSS: High focus is 
concentrated in these high prevalent districts in these 
four States, that is, Tamil Nadu, Kamataka, Andhra 
Pradesh and Maharashtra. To take care of the problem, 
we have now targeted interventions. Targeted interventions 
are focused interventions on high-risk groups, like 
commercial sex workers, truck drivers, migrant labourers, 
health personnel, etc; all these are focused groups. We 
ask the local NGOs who are associated with these high-
risk groups to do targeted intervention so that the 
prevention method is there. In Maharashtra and in all the 
high prevalent districts, there have been targeted 
interventions. Today, there are approximately 720 to 730 
targeted interventions. We are trying to upscale it so that 
each district has focused targeted intervention so that it 
does not get out of h"\nd. 
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DR. K.S. MANOJ: I would like to congratulate the 
Minister for taking a good number of initiatives to control 
HIVIAIDS. It has actuaRy brought down the incidence from 
5.2 million to 2.5 million. In the Annexure-II, It has been 
mentioned that there are 32,803 HIV affected children in 
our country, but only 9,478 that is, nearly one-third, are 
getting ART treatment. I would iike to know from the 
hon. Minister as to what are the difficulties faced by the 
Govemment in giving ART treatment to these children 
and what are the steps taken by the Government to get 
lOOper cent coverage in giving ART treatment to these 
children. 

DR. ANBUMANI RAMADOSS: Sir, when it is said 
that there are 32,803 registered children, it does not mean 
that there are only these many number of children who 
are affected by HIV. These many number of children has 
come to our facility for them to be tested. There are 
more children and subsequently when they come, we 
take them in. When we say that there are 7,478 children 
put on ART treatment, it does not mean that all these 
children need that therapy today. 

We have to have a CD-4 count of less than 400 to 
. start this terapy. The difference between HIV and AIDS 
is that a person can be HIV affected without needing a 
therapy for anywhere between 2 to 10 years or even 15 
years also, according to the immunity level; subsequently 
only after the HIV affected person becomes an AIDS 
patient, after the CD-4 count, the therapy is needed. All 
these children do not need that. All these registered 
children, when they need that, definitely, we will provide 
the therapy free of cost. We have the first line therapy. 
We have started early this year the second line therapy 
of ART, which is a very expensive therapy. We have 
started two centres in the high prevalent States, that is, 
one in Maharastra and one in Tamil Nadu. We are trying 
to subsequently expand these centres, even though it is 
a very costly affair. 

MR. SPEAKER: Q. 344-Shri K.J.S.P. Reddy-Not 
Present 

Dr. GiU, you have to wait for another opportunity. 

Q. 345-Shri jual Oram--Not present. 

Shri Anandrao Vlthoba Adsul. 

Iron-Ore Mining on Forest Land 

+ 
*345. SHRI ANANDRAO VITHOBA ADSUL: 

SHRI JUAL ORAM: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Union Govemment proposes to allow 
the use of forest land for Iron-ore mining project; 

(b) if so, the number of such proposals pending with 
the Union Govemment in this regard, State-wise along 
with the norms prescribed for granting such clearance; 

(c) whether the Union Govemment has conducted 
any study to assess the adverse impact of lron-ore mining 
projects on the forest land; and 

(d) if so, the outcome thereof and the steps taken 
by the Union Govemment to check the adverse impact 
on environment and forests due to mining of iron-ore? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 
(a) to (d) A statement is laid on the Table of the House. 

(a) and (b) The Central Government accords approval 
for diversion of forest land for, intsr-lllia, extraction of 
iron-ore under the provisions of Forest (Conservation) Act, 
1980. At present, 29 proposals including those of 
prospecting of iron-ore in forest areas are pending with 
the Union Govemment involving about 9786 ha of forest 
land in seven states of the country. Details of these 
proposals are given in the enclosed annexure. Though 
the mining of minerals is an area specific activity, the 
diversion of minimum and unavoidable forest land for non-
forestry purposes with appropriate Compensatory 
Afforestation is the guiding principie for considering 
approval under the Forest (Conservation) Act, 1980. 

(c) and (d) Environmental impact Assessment (EIA) 
for individual projects are invariably conducted to assess 
the adverse impact on environment and ecology of the 
project area, which are taken into consideration while 
according approval for such mining projects. However, no 
such comprehensive study to assess the adverse impact 
of iron-ore mining projects on the forest land in the country 
has been undertaken by the Union Govemment 
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State No. of cases 

Andhra Pradesh 2 

Chhattisgarh 6 

Goa 2 

Jharkhand 3 

Kamataka 3 

Orissa 11 

Tamil Nadu 2 

Total 29 

SHRI ANANDRAO VITHOBA ADSUL: Sir, as the 
economy has grown there is heavy pressure on the forest 
land and a major part of the prime forest land was 
converted for mining during the recent past. It was 
observed that surface extraction and solid waste disposal 
are more responsible for affecting the environmental 
parameters like soils, land forms, ground water, surface 
water and flora. I would like to know from the hon. Prime 
Minister as to what steps are taken by the Govemment 
to maintain the ecological balance and increase economic 
growth? 

MR. SPEAKER: Does this arise out of this question? 

SHRI VIJAYENDRA PAL SINGH: Yes. Why not? 

MR. SPEAKER: My question is 'why' and you are 
answering in' 'why nof. 

SHRI S. REGUPATHY: I am prepared to answer the 
part of question related to forest. 

The Forest Conservation Act is not prohibitory it is 
regulatory. Under the Forest Conservation Act, diversion 
of lands is permissible with certain conditions. Regarding 
the main question, 1,400 projects pertaining to mining of 
various ferrous and nonferrous metals have been accorded 
approval by the Central Government Involving 
approximately 1,12,708 hectares of forest land. 

SHRI ANANDRAO VITHOBA ADSUL: In spite of 
enforcement of all the Acts and Rules, the country is 
lagging much behind in restoration of land, hydrology and 
ground water position, and resettlement of project-affected 

) 

people. I would like to know from the hon. Prime Minister 
as to what are the steps taken to address thosa aspects. 

SHRI S. REGUPATHY: Under the Ministry of 
Environment, certain conditions are imposed for control 
of air pollution, water pollution and sound pollution. Site-
specific environment amelioration conditions are also 
imposed while granting environmental clearance for 
industrial projects in the past. 

SHRI BIKRAM KESHARI DEO: I would like to know 
from the hon. Minister with regard to illegal iron ore mining 
activity that is taking place in forest lands. How many 
such cases has the Govemment identified so far and 
what action has the Govemment taken against those 
illegal mines in the forest areas In various States? The 
Minister stated that in Orissa there are only 29 such 
cases. This figure is much less compared to the actual 
activity of illegal mining going on in forest areas in orissa. 
When the forest land is leased out for iron ore mining or 
any other mining there is a compulsory provision for 
compensatory plantation. How many companies have done 
it and how many companies have not done it? Can the 
Govemment give me a detailed list? 

SHRI S. REGUPATHY: The question relates to Iron 
ore mining. In all there are 29 cases pending out of 
which 23 have already been sent to the Central 
Empowered Committee and only six are remaining with 
us. 

MR. SPEAKER: Are there many other cases? That 
was the question. 

SHRI S. REGUPATHY: No report has been received. 
If the hon. Member gives us the details, we are ready to 
take action ... (/ntenuptions) It is in the Concurrent Ust. 

MR. SPEAKER: He is very much accommodating. 
He wants particulars from you. Give it to him. 

SHRI RUPCHAND PAL: There is a provision and 
practice of asessing the adverse impact of a project on 
the environment prior to giving approval. However, 
environmental degradation continues to take place after 
the approval is given. The Govemment has admitted that 
no such comprehensive study to assess the adverse 
impact of iron ore mining projects is till now undertaken. 

We know about the infirmities with regard to the 
National Mineral Policy, the latest one. May I know from 
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the Govemment whether the Govemment would make it 
mandatory that not only prior approval study but also 
post-implementation study within a time-frame, for giving 
approval for that purpose? 

SHRI S. REGUPATHY: Mining license is given by 
the State govemment only. We are giving permission tor 
mining under the Forest Act. Mining comes under the 
State subject and they are giving the permission for 
mining. Regarding the comprehensive study, we have 
clearly stated in the reply that no such comprehensive 
study to assess the adverse impact of iron ore mining 
projects on the forest land in the country has been 
undertaken by the Govemment in our Department. That 
is all I have to say ... (Inlflrruptions) 

SHRI RUPCHAND PAl: When do you propose to do 
that? ..• (lntsnuptions) 

MR. SPEAKER: He has taken note of it. 

Shri Ramdas Athawale, if you have any relevant 
question, you may ask. 

SHRI RAMDAS ATHAWAlE: Provided the Minister 
. gives the relevant answeri ... (lnlflmlplions) 

/Tl1JnSIation} 

Mr. Speaker, Sir, permISSIOn of the Department of 
Forests, the Govemment of India is required to be sought 
for mining of minerals in forest areas or at any other 
place. In this regard, there is a need to amend the extane. 
Forest Act so that Department of Forest could accord 
permission at the earliest to the companies or individuals 
intending to carry out mining on the land. I would like to 
know from the hon'ble Minister as to what action is being 
taken by the Govemment to ensure that permission is 
granted by the Department of Forests for mining on its 
land at the earfiest. 

/English} 

MR. SPEAKER: You completed your question. Please 
take your seat. It seems to be relevant. 

SHRI S. REGUPATHY: We will take steps to give 
permission very quickly. 

MR. SPEAKER: I admire your brevity, Mr. Regupathy. 

Q. 346-Shri Harllal Madhavji Bhai Patel-not 
present 

Shri Jasubhai Dhanabhai Baracl-flot present 

Today is not Mondayl 

Q. 347-Shrimati Bhavana P. Gawali-not present. 

Shri Sanjay Dhotre. 

Highways Connecting NeIghbouring Countrl .. 

+ 
"347. SHRI SANJAY DHOTRE: 

SHRIMATI BHAVANA PUNDALIKRAO 
GAWALI: 

WID the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) the details of the Highways connecting 
neighbouring countries as on date; and 

(b) the details of agreements signed with the 
neighbouring countries for the projects already taken up! 
likely to be taken up for road connectivity? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU): (a) and (b) A 
Statement is laid on the Table of the House. 

(a) A number of roads including National Highways 
connect neighbouring countries. However, this Ministry is 
primarily responsible for development and maintenance 
of National Highways. The details of the National 
Highways extending upto the International Borders are 
given in Annexure-I. 

(b) No Agreements have been signed with the 
neighbouring countries exclusively for davelopment of the 
National Highway connectivitles mentioned above. 
However, the details. of the AgreementalMemoranda of 
Understanding (MOU) signed for construction of roads on 
Indo-Nepal border and with Myanmar are given in 
Annexure-II. Further, the Asian Highways (AH) Network 
extends to 32 countries,which al80 includes the 
neighbouring countries of India The Govemment of India 
has signed the Inter-GovemmentaJ Agreement on AH 
Network in April, 2004. 
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Name of the 
State 

West Bengal 

Uttar Pradesh 

AssamINagaIandi 
Manipur 

Aasam/ 
Arunachal Pradesh 

Assam 

Meghalaya 

Bihar 
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Annexure I 

National HighWIIYS extending upto the Inltlmational Boniers 

International 
Borders 

2 

Bangladesh 

Nepal 

Myanmar 

Bhutan 

Myanmar 

Bangaldesh 

Bangladesh 

Nepal 

Nepal 

Nepal 

National 
Highway No. 

3 

NH-35 

NH-28C 

NH-29 

NH-39 

NH-152 

NH-153 

NH-15l 

NH-40 

NH-28 A 

NH-n 

NH-57 A 

Description 

4 

The highway connecting Barasat and Bangaon and proceecing 
to the border between India and Bangaldesh. 

The highway starting from its junction with NH-28 near 
Barabanki connecting Baharaich and terminating at Nepalgunj 
in the State of Uttar Pradesh. 

The highway connecting Varanasi-Ghazipur- Gorakhpur-
Pharenda and terminating at Sonauli in the State of Uttar 
Pradesh. 

The highway connectinc Numaligarh-Imphal-Palel and 
proceeding to the border between India and Myanmar. 

The highway starting from its junction near Patacharkuchi on 
NH 3l-C connecting Hajua and terminating at Indo-Bhutan 
border. 

The highway starting from Ledo on NH-38 in the State of 
Assam and terminating at Indo-Myanmar Border (StiIIweH Road) 
in the State of Arunachal Pradesh. 

The highway starting from its junction at Karimgunj on NH-44 
and connecting Phirkand. Akbarpur and terminating at 
Sutarkhandi on Indo-Bangladesh Border in Assam. 

The highway connecting Jorabat and Shillong and proceeding 
to the Border between India and Bangladesh near Dawki and 
connecting Amlaram and terminating at junction with NH-44 
near Jowai. 

The highway starting from its junction near Pipra with the NH-
28 and connecting Sagauli and Raxaul and proceeding to the 
Border between India and Nepal. 

The highway starting from its junction near Hajipur on NH-19 
and connecting Muzaffarpur (NH-28) Sitamami and Sonbarsa 

in Bihar. 

The highway starting from the junction of NH-57 near 
Forbesganj and temlinating at Jogbani in the State of Bihar. 
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Punjab 

51.No. Country with 
which Agreementl 

MOO sipd 

1. Nepal 

2. Nepal 

3. 

4. Myanmar 

5. Myanmar 
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2 3 

Nepal NH-104 

Pakistan NH-1 

NH-10 

NH-95 

4 

The hijjlway starting from its junction near. Chakia on NH-28 
and connecting Narhar Puari bridge-Madhuban-Shivhar-
Sitamarhl-HarlaUmagaornlaynagar-Khutauna and terminating 
at its Junction near Narahia on NH-57 in Bihar. The NH-104 
touches the Nepal Border near GopaIpur. 

The hig1way connecting Delhi-ArnbaIa-Jalandhar and Amritsar 
and proceeding to the bofder between India and Pakistan. 

The highway connecting Delhi and Fazilka and proceeding to 
the border between In<Ia and Pakistan. 

The hi{tlway starting from its junction near Kharar on NH-21 
and ccnnecIing Samrala-l.uchana-Jagraon and terminating near 
Ferozpur in the State of Punjab. 

Annexure /I 

Details 01 Road ProjecIs 

13 km long Mahendranagar (Nepal) to 
Tanakpur (Incia) Link Road 

Terai Roads project in Nepal; praparation 
01 DPR only for sll8I1g1hening 01 41 roads 
(about 660 km) and 2 bridges in Terai are 
of Nepal near the Indo-Nepai border 

Raxaul-Birgunj. Jogbani-BiraIna. Sanauli-
Bhairahawa, Nepalganj Road-NepaIganj 

Upgradation of 160 km long Tamu-Kalewa-
Kalemyo (TKK) road in Myanmar across Manipur 

Development of road from kaletwa in Myanmar 
upto Ifda Myamw bo/d!Ir and the 117 km long 
road within India from the Myanmar border to 
NaIkawn upto NH-54 in Mizoram 

Status of AgreemenIIMOU 

MOO signed betwaen GovemmenI of India and Government 
01 Nepal in August 2005 lor development 01 Integrated Check 
Posts on four major chec:k posts; this includes development 
01 mentioned link roads between two sides apart from other 
infrastructure for customs and passenger transit. 

Government oIlndla (00) upgraded the road in 1997. Under 
a MOO signed between the Go! and the Government 01 
Myanmar, GO! took up the responsibility 01 mainIenance 01 
the TKK road for six yealS. 

Framework Agreement and two ProIocoIs on the 'KaIadan 
Multi Modal Transit Transport Project' have been slgned 
between GOI and Government of Myanmar. The Project 
envisages conneetMty between Indian Porta on the eastem 
seaboard and North Eastem Region of India via Myanmar. It 
involves the development 01 Siltwe port and riverine transport 
on KaIadan river in Myanmar and the deYeklpmant 01 roads 
connectivily mentioned. 
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{translation} 

SHRI SANJAY DHOTRE: Mr. Speaker, Sir, the hon. 
Minister in his reply has stated that the Asian Highways 
Network is connected with above 32 countries. I would 
like to ask him whether these 32 countries have signed 
an agreement for the purpose. " is so, because if they 
do not do so, this project cannot be completed. 

{English/ 

SHRI T.R. BAALU: Recently, we have signed an 
agreement for the purpose of developing the roads which 
are connecting 32 countries. At the same time, I would 
like to say that development of roads will have to be 
taken up by the respective countries only, not by us. 

{Translalion} 

SHRI SANJAY DHOTRE: Mr. Speaker, Sir, I would 
like to know. 

{English/ 

From the hon. Minister about the progress made till 
date in this regard. 

SHRI T.R. BAALU: As is well known, it is in the 
initial stage. Recently, we have signed an agreement. 
Moreover, DPR is taken up on particular roads where 

I 
roads are touching various countries. 

SHRI KIREIII RIJIJU: My questioll is a very pointed 
one on National Highway-153 because this is related to 
a very historic road, the Stillwell Road. Hon. Prime 
Minister has also launched the Look East Policy. This 
road is going to be the lifeline of the Look East Policy 
because it is going to connect India and Myanmar, right 
up to Kunmi in southem China. What steps are being 
laken by the Ministry so that this road starting from Ledo 
is initiated at the earliest? 

S~jRI T.R. BAALU: Sir, this particular National 
Highway-Ledo to Myanmar-is receiving the attention of 
the Government of India for upgradation. Framework 
agreement and two protocols on-Kaladan multi-modal 
transport project has been signed between the 
Govemment of India and Myanmar. The project envisages 

connectivity between Indian Ports on the Eastern seaboard 
and North-Eastem region of India w"s Myanmar. It involves 
the SIttwe port and riverine transport on Kaladan river In 
Myanmar and the development of road connectivity 
mentioned. 

MR. SPEAKER: Q. 348--Shri Ananta Nayak-Not 
Present. 

Shri Adhalrao Patil Shivajirao-Not present 

Q. 349-Shri Baleshwar Yadav-Not present. 

Perhaps everybody has thought that there will be no 
Session todayl 

Q. 350. Shri Santosh Gangwar. 

{Translation/ 

Re-cycllng of E-waste 

+ 
*350. SHRI SANTOSH GANGWAR: 

PROF. VLJAY KUMAR MALHOTRA: 

WiD the PRIME MINISTER be pleased to state: 

(a) whether the Government has prepared the 
Guideline Document for Environmentally Sound Re-cycling 
of E-waste; 

(b) if so, the details thereof; and 

(c) the steps taken to ensure that the imported E-
wastes are used only for direct re-use and not for 
recycling or for final disposal? 

{English/ 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) to (c) A Statement is laid on the Table of 
the House. 

Statement 

(a) Yes, Sir. The Guidelines for Environmentally Sound 
Management of e-waste have been fomulated and the 
approved guidelines are placed on the Ministry's and 
cpee's website www.Bf1vfor.nic.in and www.cpcb.nic.in 
respectively. 



31 APRil 16, 2008 32 

(b) The Guideline provides the approach and 
methodology for environmentally sound management of 
e-waste which include details such as e-waste composition 
and recycle potential of items of economic value, 
identification of possible hazards contents in e-waste. The 
recycle, re-use and recovery options, treatment and 
disposal options and the environmentally sound e-waste 
treatment technologies etc. 

(c) As per the provisions of the Hazardous Waste 
[Management & Handling) Rules, 1989 and amendments 
thereof, Waste Electrical and Electronic Assemblies are 
covered under category B 1110 in List B of Schedule-3 
(Part A) to these Rules which is applicable for import 
and export of hazardous wastes. Waste under this 
category is permitted for import only for direct reuse and 
not for recycling or final disposal. 

{TmnsIa/ion} 

SHRI SANTOSH GANGWAR: ~r. Speaker, Sir, I 
would like to ask my question at this point. H is very 
important from the point of view of environment. 

{English} 

MR. SPEAKER: Although you are not in your seat, 
I am permitting you to ask 3upplementary because you 
are at least present. 

SHRI SANTOSH GANGWAR: Sir, I can go to my 
seat. 

MR. SPEAKER: No, it is all right. 

{Translation} 

SHRI SANTOSH GANGWAR: Mr. Speaker, Sir, the 
Government have quantified the pollution caused due to 
e-waste. If so, what will be its details in the next four-
five years? In this regard, the Government have stated 
that they have put It on website. I think that hardly two 
percent people have access to website in this country 
while each and every person will be affected by pollution. 
I would like to know whether the Government have 
prepared any future plan in this regard. I would also like 
to know whether apart from the website any other 
aHemative arrangements have also been made to provide 
information to common people in this regard. 

SHRI NAMa NARAIN MEENA: Sir, guidelines have 
been issued by the Ministry on 28 March, 2004 in this 

regard and it has been made available on the website 
and it is being circulated to the State Governments, State 
Pollution Boards, Committees and the industries at large. 
H is a kind of reference document I agree with the hon'ble 
Member that the volume of electronic waste is increasing 
with the development in the country. As per the estimate 
of the year 2005, nearly one and half lakh tonnes of 
e-waste was generated and by the year 2012, volume of 
e-waste is likely to be increased to eight lakh tonnes. In 
this situation, we have introduced environment friendly 
treatment method for the disposal of e-waste in pUblic 
domain 80 that It is disposed of efficiently and at the 
same time it does not adversely affect heaHh and 
environment. 

SHRI SANTOSH GANGWAR: Mr. Speaker, Sir, the 
entire country has not been able to understand the 
pollution caused by to plastic so far while the hon'bIa 
Minister Is talking about pollution which is spreading due 
to many factors including a variety of electronic items. I 
feel that this is a vast area and things mentioned on 
Government papers cannot be brought into effect 
completely. The hon'ble Minister can understand it very 
well. I would like to know whether the Govemment have 
prepared any plan to seek the help of private companies. 
Non Govemrnental Organizations or Agencies working in 
the field because pollution is fast increasing. Small children 
will also be affected on account of this increasing pollution. 
Government schemes are only on papers and you know 
well that the use of plastic is being publicised among the 
common people. 

Therefore, a system or process should be developed 
so that common man may be easily able to understand 
about its disposal. 

SHRI NAMa NARAIN UEENA: Ur. Speaker, Sir, I 
agree with the hon'bIe Member that the e-waste will further 
increase in the coming days. As there will be progress 
electronic items and domestic appliances will increase, 
then their use and waste will also increase. We are trying 
optimum recycling and reuse of waste by issuing 
guidelines, handling and management rules so that 
minimum waste is generated. The Government are trying 
to do it through rules and guidelines. The public 
participation is being given more thrust We are trying to 
assign different responsibilities to different people as to 
what would be the responsibilities of producer of electronic 
Hems, what would be the responsibility of those who 
transport, store, collect and sell. 
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We are evolving such a process so that people may 
be able to understand It and it may be handled in a 
proper way and its bad effects do not affect the SOCiety 
and the environment. Efforts are being made in this 
regard. Rules and guidelines have been framed, because 
it is a new field. We are still trying to make amendments 
in the extant rules. We have notified and sought objections 
so that it may not be treated as waste, every thing is not 
a waste. Efforts should be made to reuse it. We are 
telling people involved in recycling to get themselves 
registered. The recycling units should take environment 
clearance. The State Boards and Committees should 
monitor them from time to time. Our guidelines are that 
there should be minimum waste. Efforts are being made 
to fulfill, whatever, has been asked in main rules and 
therefore, I understand that there is a need to create 
awareness among general public in this regard. We will 
put all our efforts in place to handle this problem. 

PROF. VUAY KUMAR MALHOTRA: Mr. Speaker, Sir, 
the hon'ble Minister has replied that it is a hazardous 
waste and import is only allowed in category under this. 
Direct reuse and recycling or final disposal is not allowed. 

Sir. the foreign govemments, and foreign companies 
allow all their hazardous waste to get transported to India, 
they export It and we import it, but no clear cut guidelines 
in regard to its final disposal, or whether its recycHng or 
reuse is possible, has been framed. I would like to ask , 
the Government whether they will try to give full 
information in this regard by putting advertisements in 
newspapers, TV or radio. 

MR. SPEAKER: It is a good question. 

SHRI NAMO NARAIN MEENA: Sir, the question is 
about disposal of e-waste. As far as import of e-waste is 
concemed, direct import is not allowed. If it has direct 
use, then it would be imported. It will not be imported for 
recycling and dumping, our rules and guidelines say this. 

As far as hazardous waste is concemed, its direct 
use and recycling is allowed, as copper can be reused 
by melting. Therefore, it is not right to consider everything 
as waste, doing rounds worldwide an opinion is that 
everything cannot be considered as waste. The maximum, 
extract maximum material use maximum circuits use that 
can be made, it should be done. I would like to assure 
Malhotra ji that the law and rules 'do not give this kind 

of permission in regard to electronic items. Some items 
have been allowed in the category of hazardous waste, 
full vigilance is being kept over it. He has given a very 
good suggestion that more and more information in this 
regard should be given to public. We will think over it. 

[English} 

SHRI VARKALA RADHAKRISHNAN: Sir, recently 
there were Press reports that America had imported large 
quantities of e-waste through the Cochin port and it has 
become a very serious Issue, I would like to know whether 
the Government is aware of this fact or not. The 
Govemment has said that e-waste would only be used 
for purposes of re-cycling. But here is a case where e-
waste was imported in large quantities causing a grave 
threat and danger to human lives. What steps has the 
Govemment taken in this matter after getting the Report 
from the Cochin Corporation? What did they do with it? 
Was it done with your knowledge or without your 
knowledge? 

SHRI NAMO NARAIN MEENA: As I said in my reply, 
the rules and guidelines are clear that e-waste is imported 
only for direct use and not for recycling and dumping 
purposes. The hon. Member has brought a specific 
incident to my knowledge. I will send a reply to him. 

MR. SPEAKER: Very goodl 

Rail, Road and Waterways Connectivity of Ports 

+ 
'351. SHRI JIVABHAI A. PATEL: 

SHRI V.K. THUMMAR: 

Will the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) whether the Government has formulated a 
maritime policy to ensure rail, road and inland waterways 
connectivity of ports in the country; 

(b) if so, the broad details of the poUcy; and 

(c) the action plan of the Govemment to implement 
the policy? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BAALU): (a) to (c) A 
Statement is laid on the Table of House. 
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(a) to (c) The Maritime Policy is under finalisation. 
However, a Committee of Secretaries (COS) constituted 
under the Chairmanship of Member Secretary, Planning 
Commission, as per the decision taken in the meeting of 
the Committee on Infrastructure (Col) has made 
recommendations regarding the Rail, Road connectivity 
of Major Ports. The major recommendations are: 

(i) Each Major Port should preferably have at least 
four-lane road connectivity as well as double 
line rail connectivity. 

(ii) All those projects for raiVroad connectivity 
projects where the Internal Rate of Retum (IRR) 
is less then the minimum prescribed would be 
considered on a case to case basis. Budgetary 
assistance as well as assistance under Viability 
Gap Funding (VGF) scheme should be 
considered for projects with relatively low IRR 
depending on its importance. 

Further, to develop inland waterways, the Inland 
Waterways Authority of India (IWAI) has prepared an 
action plan for making three national waterways viz 
(i) the Ganga-Bhagirathi-Hooghly river system from 

. Allahabad to Haldia. (ii) The Brahmaputra from Sadiya to 
Dhubri. (iii) The West Coast Canal from Kottapuram to 
Kollam along with Udyogmadal and Champakara Canals, 
fully functional which, inter-alia, envisages provisions of 
navigational channel of 2 mtr. depth, navigational aid for 
24 hour navigation and the judicious mix of fixed and 
floating terminals. 

[Translation} 

SHRI JIVABHAI A. PATEL: Mr. Speaker, Sir, as 
everybody is aware that eastern, westem and southern 
boundaries of India are surrounded by sea and even 
after 60 years of Independence, the countl'y has not got 
the desired benefit of water transport routes. The most 
part of Gujarat coast is surrounded by sea but neither 
railways and road nor inland waterways connectivity have 
been provided to Gujarat ports. I would like to know from 
the hon'b\e Minister the details of work completed to 
provide road, rail and inland water connectivity to Gujarat 
ports during last three years? 

[English} 

SHRI T.R. BAALU: Sir, as far as Kandla Port Is 
concemed, Bhildi-Samdhari Gauge Conversion is for 223 

kilometres and the project cost is Rs. 290 crores. 
Earthwork and bridge works on Samdhari-Bhimnma/ is 
being executed by NWR. And FLS Is completed for the 
full section. This is the position in the Kandla Port of 
Gujarat. 

[Trsnsllllion} 

SHRI JIVABHAI A. PATEL: Mr. Speaker, Sir, the 
names of schemes the Government propose to implement 
for providing rail, rood and inland waterway connectivity 
to the Gujarat ports. 

[English} 

SHRI T.R. BAALU: As far port connectivity is 
concerned, roads are built to all the 12 major ports. Delay 
may occur here and there. Already, we are having a 
development scheme to connect all the major ports 
including some of the minor ports with the major National 
Highways, maybe with GO or North-South-East- West 
Corridor. 

[T1'8I7$/ation} 

SHRI V.K. THUMMAR: Mr. Speaker, Sir, the hon'bIe 
Minister has replied that a Committee of Secretaries 
constituted under the chairmanship of Member Secretary, 
Planning Commission has made recommendations 
regarding the rail, road connectivity of major ports. The 
Saurashtra region of Gujarat. is surrounded by ser. and 
more ports can be set up over there and the increasing 
work load on Mumbai port may be reduced. Proper use 
of ports can be made by providing rail and road 
connectivity over there, but due to shortage of maritime 
experts and lAS officers, the Maritime Board has not 
formulated a good policy in this regard due to which 
proper utilization of these ports has not been made so 
far. I would like to tell the hon'bte Minister clearly that 
work load on Mumbai port is increasing and no work has 
been done in Peepavav, whereas substantially very good 
work can be undertaken over there ... (lnterruptions). I am 
saying this only. 

[English] 

MR. SPEAKER: Please come to the question. 
Otherwise. I will disaHow you. 

.. .Intenuplionsj 
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(Tmnsllllionj 

MR. SPEAKER: This is not a time to deliver speech. 
Shri V.K. Thummar today, wor!< load is increasing at 
Mumbai Port. What wor!< the Government are doing in 
regard to Peepavav. 

... {lntelTUptions) 

(Englishj 

MR. SPEAKER: He has anticipated your question 
and he wants to answer you. 

... {lnlslTUplions) 

SHRI T.R. BAALU: The powers of the Maritime Board 
is part and parcel of the State Govemment. But this 
supplementary does not arise out of this particular 
Question. 

MR. SPEAKER: this is what I also thought. 

SHRI T.R. BAALU: The supplementary of the hon. 
Member is not within the ambit of the Question. 

MR. SPEAKER: You may call him one day and have 
a discussion with him. 

... {lnlslTUptions) .... 

MR. SPEAKER: I am sorry. It is not being recorded. 
I 

Please co-operate. 

... {Intenuplions) 

[Tmns/alionj 

MR. SPEAKER: Today, Question hour is going on 
very smoothly. Therefore please cooperate. 

(English] 

Shri Thummar, the hon. Minister will call you, meet 
you and discuss with you this matter. 

[Tmnslalionj 

SHRI RATILAL KALIOAS VARMA: Mr. Speaker, Sir, 
through you I would like to tell the hon'ble Minister Gujarat 
has a very large coastline and many parts are going to 
be set up over there. Many big ships of the world are 
brought there for breaking but no railway line exists over 

"Not recorded. 

there. The steel extracted from it is transported by road 
to Uttar Pradesh, Rajasthan and Maharashtra. I would 
like to know whether the Govemment are formulating a 
policy to construct six lane road over there. 

[English] 

MR. SPEAKER: These are suggestions for action. 
These questions are about individual projects. 

SHRI T.R. BMLU: As far as the National Highways 
is concemed, if a particular road demands four-Ianing or 
six-laning, whether it exceeds 15,000 PCU or 25,000 PCU, 
it has to be within the parameters. " a particular State 
has got any survey report as per the passenger car unit 
passing through the particular road, let them pass it on 
to me. If it exceeds 15,000 or 25,000 or 30,000 PCU, 
definitely we will take up the matter. What is the problem? 
There is no problem at all as far as the Govemment of 
India is concemed. 

MR. SPEAKER: Dr. Sujan Chakraborty. Please be 
brief and put pointed question. TIme is not there. 

DR. SUJAN CHAKRABORTY: Sir, the Maritime Policy 
is under finalisation. The Kolkata Port is one of the oldest 
ports in the country and its performance is now improving 
to a great extent. Business-wise also, the percentage of 
growth is now the highest in the last few years. Since 
the Kolkata Port is within the Kolkata mega city, the 
Ministry itself proposed a bypass for better connectivity 
which in another way would help the connectivity for 
Haldia also. The consultants, in the meantime, have 
finalised the alignment and the OPR is also under way. 

I would like to know from the hon. Minister when the 
Govemment is going to finalise this connectivity or rather 
when the Govemment is going to start the wor!< on the 
connectivity. 

SHRI T.R. BAALU: We wi" be finalising the 
connectivity shortly. 

At the same time, I have taken up the initiative to 
develop Diamond Harbour which is nearer to Haldia, which 
my friends have not expected. I am going ahead with 
these projects and these projects will be taken up as 
quickly as possible ... (InterruptiOns) 

MR. SPEAKER: Sorry, no further clarifications. 
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SHRI C.K. CHANDRAPPAN: When the hon. Minister 
vis1ted Kerala he promised to take up National Watetwaya 
Scheme which is connecting Port of Cochin with the 
Malabar region... (IntmnpIions) 

MR. SPEAKER: These are individual questions. 

SHRI C.t<. CHANDRAPPAN: What is the progress of 
that national Waterways project, especially the Kottapuram-
Kasargod sector? 

SHRI T.R. BMLU: Sir, I have visted the KeraJa State 
many times. This particular proposal of connecting the 
Coachin Port through the National Waterways •.• 
(Intenuptions) 

MR. SPEAKER: Sorry, no further clarifications. either 
understood or not understood! 

SHRI T.R. BMLU: Sir, this particular waterways is 
very important as far as the Cochin Port is concerned. I 
only proposed this particular project when I went there ... 
(1ntBmJpIions) 

MR. SPEAKER: Then it will be done. Minister wants 
it. Thank you. 

SHRI T.R. BAALU: But the Kerala Government will 
have to help me. A tot of fishermen are there. I welcome 
the fishermen activities. At the same time, the social 
problems. which I have flagged ~ off to the hon. Chief 
Minister and to some of my friends, have to be taIcan 
into consideration to see that they are quickly sealed ... 
(Interruptions) 

MR. SPEAKER: No other interventions will be noted. 

... (lntenupIions) ...• 

SHRI T.R. BAALU: There are some issues like 
allowing us to dredge the particular channel for free ftow 
of vessels... (In/enuplions) 

MR. SPEAKER: I must give a chance to Shri V. 
Narayanasarny. 

Q. 352. Shri G. Karunakara R~ot present. 

Shri V. Narayanasamy. you are in the same boat as 
Dr. M.S. Gill. 

"Not recorded. 

Q. 353-Shirmati Maneka Gandhi 

Wildlife CrI .... Control Bureau 

·353. SHRIMATI MANEKA GANDHI: Will the PRIME 
MINISTER be pleased to state: 

(a)whether the Government has evaluated the working 
and effectiveness of the Wildlife Crime Control Bureau; 

(b) if so, the details of the evaluation; and 

(c) the number of criminals apprehended in each 
State as a result of the inputs provided by this Bureau? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 
(a) to (c) A Statement is laid on the table of the House. 

Statement 

(a) and (b) The Wildlife Crime Control Bureau was 
established in 2007 as per the provisions of the Wildlife 
(Protection) Act, 1972, as amended in 2006. The Crime 
Bureau is in the early stage of Its functioning and therefore 
no fonnal evaluation has been done on the working and 
effectiveness of the Bureau. However, the functioning of 
the Bureau Is reviewed regularly by the Ministry. 

(c) The number of pereans apprehendedlarrested 
based on the inputs provided by the Bureau In StateJU1S 
during the year 2007 and 2008 is at Annexure. 

Number 01 ptIISOf18 8ppIfI1NJndtIdI1I118$Ied bssIId on /he 
ifJ1U/$ ptOvidIId by the WIA:lt'Ks CrImtJ Con/RJI Butuu 

in SfataII./7S duting the JIfNlr 2007 III1d 2008. 

StateIUT No of persons apprehended 

Haryana 8 

Himachal Pradesh 

Maharashtra 54 

West BengaJ 20 

Delhi 10 

.SHRIMATI MANEKA GANDHI: Hon. Minister, as 
someone has done 500 raids f!NfIIY year. could you please 
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tell me how many raids has the Wildlife Bureau done on 
its own and who are the people that were apprehended? 

12.00 hr •• 

SHRI S. REGUPATHY: In the reply itseH we have 
clearly stated that it was constlMed only in June, 2007. 
Now in five States, 93 persons have been apprehended ... 
(Interruptions) 

MR. SPEAKER: Thank you very much. We have done 
eight questions today. I am deeply obliged to all sections 
of the House for their cooperation. It shows that we can 
work very efficiently, to the satisfaction of the people. 
Today those who have been watching IJ8 directly here 
are going back at least after one hour, not after two 
minutes. 

Thank you very much. I am deeply obliged. 

WRrrrEN ANSWERS TO QUESTIONS 

{English] 

Training Schem .. for Commonwealth Games 

*344. SHRI K.J.S.P. REDDY: Will the Minister of 
YOUTH AFFAIRS AND SPORTS be pleased to state: 

(a) the details of the programmes for ·Preparation of 
Indian Teams for Commonwealth Games, 2010"; , 

(b) the details of the names of sports/disciplines which 
form the foclJ8 of the Scheme; and 

(c) the number of sports-persons identified in each 
discipline for intensive training/coaching? 

THE MINISTER OF STATE OF THE MINISTRY OF 
YOUTH AFFAIRS AND SPORTS (DR. M.S. GILL): (a) To 
improve the performance of the Indian contingent in the 
CommonweaJth Games, 2010, extensive discussions have 
been held wHh all stakeholders and a Scheme at an 
estimated cost of As. 775.00 crore (2008-09 to 2010-11) 
has been drawn up for providing training to elite 
sportspersons in all the disciplines of the Commonwealth 
Games, 2010. It has been envisaged under the Scheme, 
which is in the process of final approval, that 3 to 4 
times the number of athletes, who actually represent the 
country In each discipline, would be taken up for 
comprehensive and Intensive training for these Games. 
The schedule of training, expoeure, competition etc. would 

cover a period of 320 days in a year and foreirlg coaches 
would be engaged wherever required. Scientific support 
facilities in the nature 01 Scientific/medical equipments 
would be provided during their training in India along 
wHh the services of physical trainers, physiotherapists, 
masseurs, sports science experts, etc. Psychological 
support through experts would be provided lor sports 
where high levels of concentration are critical for improving 
performance. Appropriate food supplements would be 
provided for althletes 01 power sports and those sports 
which entail vigorous physical exercise. The physical 
infrastructure at the centers of Sports Authorily 01 India 
including hostels, training facilHies, equipment and scientific 
back up arrangements would be upgraded to provide state 
of art facilities to cater to the requirement of these athletes 
for their training/coaching in India. 

(b) The Scheme will cover all the competition sports 
disciplines included in the Commonwealth Games to be 
held at Delhi during 3rd to 14th October, 2010. These 
disciplines will be Archery, Athletics, Aquatics, Badminton, 
Boxing (M), CycHng, Gymnastics, Hockey, Lawn Bowls, 
NetbaH (W), Rugby 7s(M), Shooting, Squash, Table Tennis, 
Tennis, WI. lifting, Elite Athletes with. Disability (Athletics, 
Power1ifting, Table Tennis and Swimming). 

(c) A statement indicating the number of sports-
persons to be provided training far each discipline of 
Commonwealth Games 2010, is enclosed. 

Statement 

Number of SportspBtsons to be Tmined in Each 
Oiscipline of CommonWBllhh Games, 2010. 

SI.No. Discipline No. of sportspersons to be 
selected for training 

Men Women 

2 3 4 

1. Archery 32 32 

2. Athletics 100 100 

3. Aquatics 60 45 

4. Badminton 20 20 

5. Boxing 44 0 

6. Cycling 75 42 
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2 3 4 

7. Gymnastics 24 36 

8. Hockey 48 48 

9. lawn Bowls 15 15 

10. Net Ball 0 36 

11. Rugby 7S 36 0 

12. Shooting 100 50 

13. Squash 15 15 

14. Table Tennis 20 20 

15. Tennis 20 20 

16. Weightlifting 32 28 

17. Wrestling 56 28 

18. EAO* 36 18 

Total 733 553 

"EAD: Bite Athletes with Disability 

Development of Minor Ports tor Coastal Cargo 

"346. SHRI HARILAL MADHAVJI BHAI PATEL: 
SHRI JASUBHAI OHANBHAI BARAD: 

WiD the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) whether the Union Government has identified 
certain minor ports for handHng coastal cargo in various 
States, including the State of Gujarat during the Eleventh 
FiVe Year Plan; and 

(b) if so, the details thereof a10ngwith the funds 

allocated for this purpose? 

THE MINISTER OF ,sHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BAALU): (a) and (b) Seven 
minor ports, including Magdalla in Gujarat, were identified 
for development under the National Maritime Development 
Programme during the Eleventh Five Year Plan. But, since 
no funds could be allocated for this purpose in the 
Eleventh Plan, development of these minor ports may be 
taken up by the State Government themselves. 

SettIng up of More AIIM5-like Hospitals 

*348. SHRI ANANTA NAYAK: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 

WHI the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Union Government proposes more 
AIIMS-Hke hospitals in addition to six such hospitals 
already sanctioned as reported in the 'limes of India', 
dated March, 22, 2008; 

(b) if so, the details thereof alongwith the names of 
the States where these hospitals are likely to be set up; 

(c) whether the Union Government has also planned 
to upgrade five existing hospitals in Maharashtra, Himachal 
Pradesh, Punjab and Uttar Pradesh; and 

(d) if so, the details thereof alongwith the time by 
which the proposed AIIMS-like hospitals are likely to be 
set up? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 
(DR. ANBUMANI RAMAOOSS): (a) to (d) In view of the 
shortage of tertiary health care facilities, as also the need 
to meet the requirements of trained medical manpower, 
it is proposed to further expand the Pradhan Mantri 
Swasthya Suraksha Yojana. This is presently being 
conceptualized. 

{Translslionj 

Fake Certificates In Civil Service. Examination 

"349. SHRI BALESHWAR YADAV: Win the PRIME 
MINISTER be pleased to state: 

(a) the total number of candidates in the Civil 
Services Examination who were found guilty of producing 
fake caste certificates in the last five years; and 

(b) the action taken against those candidates and 
the remedial measures proposed to avoid the occurrence 
of such cases in future? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE AND MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND 
PENSIONS (SHRI PRITHVIRAJ CHAVAN): (a) and (b) 
The CBI has registlWd a case on 4.07.2005 against two 
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candidates under various sections of the Indian Penal 
Code and, after investigation, filed a charge sheet in a 
competent court in Delhi. 

However, one of the candidates filed a writ petition 
in the Hon'ble High Court of Gauhati against the charge 
sheet filed by the CBI and the show cause notice issued 
by the State Govemment on the advice of the CBI. The 
Hon'ble High Court hes directed, on 14.12.2007, that the 
CBI or its officers shall not proceed further with the charge 
sheet and the State Govemment concemed shall not 
proceed further with the show cause notice and the 
memorandum issued by the State Govemment at the 
instance of the CBI pursuant to the charge sheet. 

The Department of Personnel and Training has 
issued, from time to time, instructions requiring the 
appointing authorities to verify the caste of SCIST/OBC 
candidates at the time of initial appointmenl Accordingly, 
the appointing authorities have to get the concemed 
district authorities to certify the veracity of the castel 
community certificate produced by the candidates. 

{English] 

AllocaUon of Assistance to State8 

·352. SHRI G. KARUNAKARA REDDY: Will the 
PRIME MINISTER be pleased to state: 

(a) the rationale for graving up the Gadgil-Mukherjee 
formula for apportioning normal central assistance for ,the 
Plan among the States; 

(b) the criteria now being followed In the Eleventh 
Plan; 

(c) whether some States are not in agreement with 
this new criteria; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS MINISTER OF STATE IN 
THE MINISTRY OF PLANNING (SHRI V. 
NARAYANASAMY): (a) The Gadgil-Mukhe~ee formula for 
apportioning Normal Central Assistance for the Plan 
among the States continues to be applicable. However, 
the Eleventh Five Year Plan document, as endorsed by 
the National Development Council at its 54th meeting 
held on 19.12.2007. had stated thet: 

(i) Given the progressivity in the formula for 
distribution of share of Central taxes under the 
award of the Twelfth Finance Commission; 

(il) Central Govemment ceasing to provide the loan 
component of the Normal Central Assistance 
from 2005-06, in terms of the recommendations 
of the Twelfth Finance Commission; and 

(iii) The need to reexamine the entire gamut of 
issues arising from the present classification of 
expenditure, including the Plan and Non-plan 
distinction; 

there does not seem to be any reason any more for 
continuing two different formulae for apportionment of 
share of Central taxes and Normal Central Assistance 
amongst the States. 

(b) For the years 2007-08 and 2008-09, the first 2 
years of the Eleventh Five Year Plan, the Gadgil 
Mukherjee formula has been used for apportioning Normal 
Central Assistance for the Plan. 

(c) No new criteria have been decided for 
apportionment of Normal Central AssIstance. 

(d) Does not arise. 

{T mnsllltion] 

Setting up of HospitalslCHCslPHCs 

·354. SHRI PUNNU LAL MOHALE: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) the details of the number of Hospitals, Community 
Health Centres (CHCs) and Primary Health Centres 
(PHCs) proposed to be set up in the country particularly 
in Chhattisgarh during the Eleventh FIVe Year Plan; and 

(b) the names of the places where these hospitals! 
CHCslPHCs are likely to be set up? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 
(DR. ANBUMANI RAMADOSS): (a> and (b) Primary health 
care services in rural areas are provided to all including 
women through a network of a three tier infrastructure 
system based on the following population norms:· 
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Sub CenIIa 

Primary HeaIIh CentnI 

Community Hedh CenIre 

Population Norms 

HiUylTribaI Alee 

3000 

20000 

80000 

5000 

30000 

120000 

As on March, 2007, there are a total of 145272 
Sub-centres, 22370 PHCs and 4045 CHCs functioning in 
the country with a shortfall of 20855 SutH:entres, 4833 
PHCs and 2525 CHCs across the country. There are a 
total of 4692 Sub-Centres, 518 PHCs and 118 CHCs 
functioning in the State of Chhattisgarh with a shortfall 
of 141 PHCs and 46 CHCs while the SCs are in 
surplus. 

New SCS, PHCs and CHCs are established by the 
State Govemment as per their requirement. The funds 
are provided U1der National Rural Health Mission (NRHM) 
tor eaIabIishment of these health centres by the Central 
Govemment. 

Kaladan MuItI-UodaI Transit Tr8rwport 
ProJect In Myanmar 

-355. SHRI THAWARCHAND GEHOT: Will the 
Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) whether the construction work of Kaladan Multi-
Modal Transit Transport Project being undertaken by India 
In Myanmar is progreasing as per the schedule; 

(b) if so, the details thereof including the target date 
fIXed for completion of the said project; 

(c) if not, the reasons for the delay in completion of 
the project; and 

(d) the steps takenlbeing taken by the Govemment 
to expedite the completion of the said project? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU): (a) to (d) The 
Kaladan Multi-Modal Transit Transport in Myanmar 
envisages to connect Mizoram State of North Eastern 
region with KolkatalHaldia to Sittwe Port In Myanmar and 
then through riverine route up the Kaladan river upto 

Kalatwa and from there by road to Mizoram. It provides 
an alternate route for transport of goods to North-East 
India. The Framework Agreement on the project, Protocol 
on Transit Facilitation and Protocol on the Maintenance 
and Administration of the project were· signed on 2nd 
April, 2008 between the Govemment of Myanmar and 
the Govemment of India The Inland Waterways Authority 
of India (IWAI) has been appointed as the Project 
Development Consultant (PDC). Approximately 63 months 
will be required to complete the work henceforth. 

{English! 

CompenHtlon for the Damage CIIUHd 
by the Wild Elephant. 

-356. SHRI SUNIL KHAN: Will the PRIME MINISTER 
be pleased to state: 

(a) whether the compensation tor relocation of people 
from the forest area and for the crops destroyed and the 
persons killed by wild animals especially by elephants 
has been increased under the Elephant Project; 

(b) if so, the c:letaifs thereof and the share of the 
Union Government vis-a-vis the State Govemments in 
the regard; 

(c) the details of the mayhem caused by the wild 
elephants in various parts of the country, particularly in 
West Bengal in the last three years; and 

(d) the amount of compensation paid by the 
Govemment during the last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHy): 
(a) and (b) The rate for relocation of families under the 
Project Elephant has not been increased. As far as rates 
for compensation for crop damages and for persons killed 
by wild elephants are concemed, these are fixed and 
notified by the respective State governments from time to 
time. Under the Project Elephant Scheme, States receive 
hundred percent assistance. 

(c) The Ministry has received reports of problems 
created by wild elephants in different parts of the country. 
The details of the persona killed and extent of crop 
damaged by the wild elephants In West Bengal for the 
last three years are 88 follows: 
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Year 

2004-05 

2005-06 

2006-07 

No of persons 
kiHed 

72 

85 

63 

Crop damaged 
(In hal 

2089.38 

3764.24 

3049.95 

(d) The Ministry has provided following amounts to 
the State of West Bengal in last three years for 
compensation under the Project Elephant Scheme: 

Year Amount (In Rs. Lakh) 

2005-06 

2006-07 

2007-08 

27.00 

40.00 

55.00 

External Affairs Minister's Visit to USA 

"357. SHRI CHANDRA BHUSAN SINGH: 
SHRI RAMESH DtJBE: 

WiU the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether the External Affairs Minister visited the 
United States of America recently; 

(b) if so, the details of the discussions held and the 
outcome thereof; and 

I 
(c) the details of agreements signed during his visit? 

Tl-fE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) and (b) Yes, Sir. The External 
Affairs Minister visited Washington, USA during 24-25 
March 2008. He met his counterpart, US Secretary of 
State, Dr. Condoleezza Rice and called on the US 
President Mr. George W Bush. In these meetings, the 
Minister discussed all aspects of Indo-US relations 
including economic ties, defence cooperation, civil nuclear 
agreement as well as regional and global issues. Both 
sides reiterated their commitment to strengthening Indo-
US relations. EAM invited Secretary Rice to visit India at 
a mutually convenient date. She has accepted the 
Invitation. 

(c) No bilateral agreements were signed during the 
visit. 

Launch of Astrow satellite 

"358. SHRI ABU AYES MONDAL: Will the PRIME 
MINISTER be pleased to state: 

(a) whether India proposes to launch Its first 
astronomy sateHite called ASTROSAT; 

(b) if so, the details thereof alogwith the present 
status of the project; 

(c) the time by which the satellite is likely to be 
launched; and 

(d) the benefits that are likely to accrue as a result 
thereof? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE AND MINISTER OF STATE IN 
MINISTRY OF PERSONNEL, PUBLIC GRIVANCES AND 
PENSIONS (SHRI PRITHVlRAJ CHAVAN): (a) Yes, Sir. 

(b) The ASTROSAT mission is a multi-wavelength 
astronomical observatory to study variability of a large 
number of galactic and extragalactic objects including 
neutron stars, black holes, active Galactic Nuclei etc. The 
scientific experiments on the spacecraft are xenon-filled 
proportional counters, CZT array with coded mask 
aperture, imaging telescope, Scanning x-ray Sky Monitor 
and a twin UVNis imaging telescope. 

Present Status: 

Preliminary Design Reviews completed tor Payloads 
and Bus Systems. The Spacecraft and hardware for 
sateHite are under various stages of realization. 

(c) ASTROSAT mission is planned to be launched in 
2009. 

(d) Astrosat provides an opportunity to make 
astronomical observations without obstruction caused by 
Earth atmosphere. These observations help to understand 
evolution of universe, galaxy, stellar & planetary systems 
and also study origin of life & intelligence. 

/T1Sns/ationj 

Illegal exploitation and Smuggling 
of Medicinal Herbs 

359. SHRI GANESH SINGH: Will the PRIME 
MINISTER be pleased to state: 
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(a) the names of medicinal herbs found in abundance 
in the forests of the country; 

(b) whether illegal exploitation and smuggling of rare 
medicinal herbslplants of Uttarakhand forests have come 
to the notice of the Union Govemment; 

(c) if so, the details thereof aIongwith the measures 
being laken by the Union Government for the conservation 
and proliferation of rare medicinal herbs in the country; 

(d) whether the Government proposes to include 
medicinal herbslplants within the ambit of the afforestation 
scheme; and 

(e) if so, the details in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHy): 
(a) As per the report received from the Botanical Survey 
of India. there are more than 8000 medicinal plants listed 
in different classical and modem texts on medical plants. 
Some of the common medicinal herbs are as under 
Brahmi, Babul gum, Bail, Satawar, Neem, Tesu/Gul 
Palash, Dalchini, Bhringraj, Amla Jatropha, Nagkesar, 
Jaiphal, Ralanjot, lsabgol, Reetha, Kuth (Bitter), Chiraita, 
Jamun, Arjun, Bahera, Harad (Choti), Harad (Pili), etc. 

(b) and (c) As per the report received from 
Uttarakhand Forest Department no specific instances 
involving exploitation and smuggling of rare medicinal 
herbs have come to notice. The measures taken by Union 
Government for the conservation and proliferation of rare 
medical herbs are as under_ 

- OperationaflZing the United Nations Development 
Programme (UNDP) Project entitled 'National 
Programme on Promoting Conservation of 
Medicinal Plants & Traditional Knowledge for 
Enhancing Health & Livelihood Security' which 
is to be implemented in nine States, namely, 
Kamatka, Kerala, Tamil Nadu, Maharaahtra, 
Andhra Pradesh, Rajasthan, Orissa, West Bengal 
and Madhya Pradesh. The project is being 
coordinated by Foundation for Revitalization of 
Local health Traditions (FRLHT), ~ngaIore. 

- UNDP-GEF project, "Mainstreaming Conservation 
and sustainable use of Medicinal Plant Diversity 
in three Indian States" has been approved and 

signed by MoEF recently. The three States 
covered under the project are Arunachal 
Pradesh, Chhattisgarh and Uttarakhand. The 
National Medicinal Plant Board, Department of 
Ayurveda, Yoga and Naturopathy, Unani, Siddha 
and Homoeopathy (AYUSH); State Medicinal 
Plant Boards; and FRLHT, Bangalore are 
executing partners in this project. the main 
objective of the project is to mainstream the 
conservation and sustainable use of medicinal 
plants with particular reference to globally 
significant medicinal plants. 

• Recognizing and supporting a Centre of 
Excellence on 'Medicinal Plants & Traditional 
Knowledge' at FRLHT, Bangalore. 

• Implementing the National Afforestation 
Programme (NAP) Scheme which include models 
such as 'Mixed Plantation of Trees having Minor 
Forest Produce and Medicinal Value' and 
Regeneration of Perennial Herbs and Shrubs of 
Medicinal Value that relate to promotion of 
medicinal plants through afforestation and 
regeneration. 

• Conserving and protecting medicinal plants 
through enforcement of the Indian Forest Act, 
1927; Wildlife (Protection) Act, 1972; Forest 
(Conservation) Act, 1980; Environment 
(Protection) Act, 1986; Biological Diversity Act, 
2002 and the rules under these Acts. 

(d) and (e) The existing National Afforestation 
Programme has different plantation models, of which two 
models i.e. "Mixed Plantation of trees having Minor Forest 
produce and medicinal value" and -Regeneration of 
perennial herbs and shrubs of medicinal value" are aimed 
at regenerating medicinal plants. As on 31.03.2008, a 
total of 1.58 lakh ha. are has been approved under the 
two said models. 

Pollution by Imported ScrapIWaate 

360. SHRI KASHIRAM RANA: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the imported scraplwaste is spreading 
pollution in the country; 

(b) if so, the details thereof; 
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(c) whether the Government has conducted any study 
to know the impact of imported scrap/waste on the 
environment; 

(d) if so, the details and the outcome thereof; and 

(e) the corrective measures taken/proposed to be 
taken by the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) to (e) Import/export of hazardous wastes 
into the country is subject to the provisions of the 
Hazardous Wastes (Management & Handling) Rules, 1989 
as amended in 2003. No hazardous waste is allowed to 
be imported into the country for dumping and disposal 
and the import/export of hazardous waste Is allowed only 
for reuse/recycling in an environmentally sound manner. 
Further, all the recyclers/refiners of non-ferrous metal 
wastes or used oil/waste oil are required to register 
themselves with the Central Pollution Control Board 
(CPCB) except those having units with captive recycling 
facilities. 

There is no information on the impact of the imported 
scrap/waste spreading large scale pollution in the country 
and no study in this regard has been conducted. 

{English! 

Complaints Against Drug Controller General's OffIce 
I 

3366. SHRI NAVJOT SINGH SIDHU: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Government has received any 
complaints against the functioning of Drug Controller 
General's office; 

(b) if so, the details thereof; and 

(c) the action taken by the Govemment in this regard? 

. THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) Yes, Sir. In recent times, 
Government has received complaints from one 
"Transparency India, Chennai" against the functioning of 
Drug Controller General (India)'s office. 

(c) The matter is being examined. 

Revenue Earned by RPOS 

3367. SHRI NAVEEN JINDAL: WiD the Minister of 
EXTERNAL AFFAIRS be pleased to state: 

(a) the revenue eamed by the Regional Passport 
Offices (RPOs) in the country during the last three years, 
year-wise, RPOs-wise; and 

(b) the measures taken by the Government to boost 
efficiency and eliminate delays in issuance of passports 
of the applicants? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) The figures 
of revenue eamed by all Regional Passport Offices! 
Passport Offices in the country during the last three years 
are given in the enclosed statement. 

(b) The measures taken by the Govemment to boost 
efficiency and eliminate delays in issuance of passports 
to the applicants are as follows: 

• Submission of weekly pendency reports by 
passport offices for review by the Ministry of 
Extemal Affairs. 

• During the inspection of Passport Offices by 
various officers of the Ministry, special emphasis 
is given to the issue of pendency. 

• Pendency clearance drives are undertaken from 
time to time, including periodic Passport Adalats 
to address public grievances. 

• The Passport Offices have been asked to have 
close liaison with the police authorities and to 
have periodic meetings to expedite police 
verification. 

• As for incomplete applications received mostly 
through District PasspOrt Cells, efforts are being 
made to eliminate the same by briefing the staff 
of District Passport Cells on passport guidelines 
from time to time . 

• All Passport Offices have 'on line' registration 
facility. 

• Further, with the objective to deliver passport 
related services to the citizens in a timely, 
transparent, more accessible and reliable 
manner, the Government have decided to 
implement the Passport Seva Project. The 



55 mmwn An.sIteis" APRIL 16, 2008 /0 0utIsIi0ns 56 

project is expected to result In the issue of police verification; and In cases, which require 
passports within 3 days In cases not requiring pre-pollce verification, within 3 days after the 
police verification or those requiring post-issuance completion of the verification process. 

Statement 
~ 

The 1f1vrH1UB BIII11tId by tINJ Passport 0Ificss during tINJ last IhrtHI fin8ncis1 yMI'S: 

(Rupees in Crores) 

S.No. Name of RPO/PO 2004-05 2005-06 2006-07 

2 3 4 5 

1. Ahmedabad 29.21 30.66 34.52 

2. BangaIore lQ.47 23.85 31.15 

3. Bareilly 4.82 5.17 6.66 

4. Bhopal 5.90 7.13 8.91 

5. Bhubaneswar 3.02 3.61 4.43 

6. Chandigarh 23.37 27.96 29.14 

7. Chennai 28.02 30.97 36.25 

8. Cochin 20.39 21.84 26.70 

9. Delhi 34.66 29.62 31.13 

10. Ghaziabad 5.70 5.93 8.46 

11. Guwahati 2.50 3.09 3.92 

12. Hyderabad 29.89 38.70 45.15 

13. Jaipur 12.91 15.36 19.41 

14. Jalandhar 18.44 20.14 23.53 

15. Jammu 1.51 1.52 2.07 

16. KoIkata 20.10 23.47 13.60 

17. Kozhikode 20.53 28.69 39.21 

18. Lucknow 17.18 16.86 25.39 

19. MaduraI-Opened December 200" 

20. MaJappuram-Opened August 2006··· 
21. Mumbai 37.94 46.31 52.98 
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2 3 4 5 

22. Nagpur 3.03 3.80 4.92 

23. Panaji 2.95 3.04 3.11 

24. Patna 6.89 9.02 10.48 

25. Puna" 

26. Raipur-Opened December 2007 

27. Ranchi 2.36 3.02 2.83 

28. Shimla-Opened March 20071 

29. Srinagar 1.11 1.15 1.61 

30. Surat"" 

31. Thane· 

32. Ttruchirappalli 26.98 30.10 32.92 

33. Thiruvananthapuram 15.41 16.17 19.05 

34. Vishakhapatnam 7.66 7.99 10.33 

Total 401.95 455.71 527.86 

Source: Chief Controller of Accounts, Ministry of ExtemaJ Affairs. New Dalhl . 

• Revenue earned by passport Offices at Pune and Thane is Included In !he figures of revenue eamad by Passport OffIce, 
Mumbal. J 

•• Revenue earned by Passport Office at Surat is included in the figures of revenue earned by Passport Office. 
Ahmedabad. 

Revenue aamed by Passport Office. Malappuram. is included In the ligures of revenue earned by Passport OffIce. 
Kozhikode. 

It Revenue earned by Passport OffIce. ShImIa. is Incfuded in the figures of revenue earned by regional Passport Office. 
Chandlgam. 

{Tmnslstion/ 

Programmes for Development of Youth 

3368. SHRI RAGHUVEER SINGH KOSHAL: Will the 
Minister of YOUTH AFFAIRS AND SPORTS be pleased 
to state: 

(a) the details of Programmes/Schemes for 
development and empowerment of youth and adolescent 

undertaken by the Government during the last three years 
till date along with cost incurred thereto; and 

(b) the targets and achievement made in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
YOUTH AFFAIRS AND SPORTS (DR. M.S. GILL): (a) 
and (b) The details of programme/schemes for 
development and empowerment of youth and adolescent 
along with financial targets and achievements during last 
three years is enclosed as statement. 
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(As. in cro~) 

S.No. Name 01 the Scheme 2005-06 2006-07 2007-08 

{Target (BE) Achievement Target (BE) Achiavement Target (BE) Adlievement 

1. Nehru Yuva Kendra 54.74 54.85 66.02 55.02 78.42 21.94' 
Sangathan (NYKS) 

2. National SerW:e 22.85 30.65 33.41 35.90 54.55 47.84 
Scheme (NSS) 

3. National Service 6.00 5.90 10.00 6.61 15.00 9.50 
Volunteer Scheme 

4. Rashtriya Sadbhavana Yojana 9.00 4.60 7.00 5.50 9.00 6.00 

5. Financial Assistance lor Promotion 10.00 5.60 7.00 3.55 4.00 3.57 
01 You1h Aclivities and Training 

6. FIII80CiaI AssisIance lor 4.95 5.32 9.00 4.85 11.50 9.07 
Promotion 01 
National Integration 

7. FlNlI1c:ia1 Assistance lor 3.20 2.72 3.20 2.47 3.60 3.70 
Promotion 01 Adventure 

8. AaJv Gandhi 4.65 4.65 4.65 4.65 8.65 8.65 
National Institute 01 
Youth Development 

9. Youth Hostels 5.00 4.78 5.00 2.50 2.00 2.27 

10. Scouting & Guiding 1.35 1.35 1.00 1.00 1.80 1.58 

11. Scheme 01 10.00 6.24 9.00 2.25 11.00 10.75 
Financial Assistance lor 
DIweIopment and 
Empowennentol 
Adolescents 

"Nehru Yuva Kendra Sangathan had an unspent amount 01 As. 63.51 CIOreS lying with them over the years. In 2007-08 .pennission 
was granted to utilize the unspent balance. thus no grant was released to them under the Plan Head. 

[English} 

CGHS FacIlity to PIB Accredited Joumallata 

3369. SHRI TATHAGATA SATPATHY: WiD the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Government has discontinued the 
CGHS facility extended to the PIB accredited Journalists 

and their families since 2007; 

(b) If so. the reasons therefor; 

(c) whether representatiQna from the journalists have 
been received by the Government in this regard; and 

(d) if 80. the details thereof aIongwith the action taken 
by the GoVernment in this regard? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (d) No Sir. However, CGHS facilities 
have been extended to PIB accredited Journalists on 
'recovery of cost' basis. The cost to be recovered has 
been enhanced for the last few years and the journalists 
are reluctant to pay the arrears at the enhanced rates. 
Representations have been received from journalists. 
However, it Is difficult for the Government to reduce the 
cost payable by the journalists wh~e continuing to charge 
other similarly situated categories of beneficiaries at the 
enhanced rates. 

Joint Foreat Management Committee 
and Their Mandate 

3370. SHRI G.t.A. SIDDESWARA: Will the PRIME 
MINISTER be pleased to Slate: 

(a) the total number of Joint Forest Management 
Committees constituted in the country, State-wise including 
Kamataka; 

(b) whether there is any plan to entrust them with 
the work pertaining to protection, management and 
development of forests; 

(c) if so, the details of the same; and 

(d) the extent to which the success has been 
achieved in this regard in the country, particularly in 
Kamataka? 

I 
THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI S. REGUPATHy): 
(a) Based on the reports received from State/UT 
Govemments, the number of Joint forest Management 
Committees (JFMCs) constituted in the country upto March 
2006 is 1,06,482. The State wise details are given in the 
enclosed statement. The number of JFMCs reported in 
Kamataka is 6575 as on March, 2008. 

(b) and (c) Joint forest Management aims to involve 
local communities in regeneration, protection and 
management of forest areas. The extent to which the 
local communities are involved is as per the details in 
respective State Resolutions in this regard. The 
Govemment order no. FEE 50 FAP 2000 dated 19.6.2002 
by Karnataka Govemment envisages partnership of JFM 
Committees in planning, protection, conservation and 
development of degraded forest areas and other 

Govemment waste lands. The said order further envisages 
that JFM Committees shall play important role in enriching 
the forests by preventing encroachment, forasts fires, illicit 
cutting, smuggling of forest produce, poaching of wild 
animals and regulating grazing and such other functions 
which are needed to develop forest resources. 

Accordingly, village micro-plans are prepared and JFM 
Committees are entrusted with the work of protection, 
management and development of Joint managed forests. 

(d) In Kamataka, during the year 2002·03 to 2006-
07, plantations in 52405 ha. have been raised through 
JFMCs under National Afforestation Programme scheme. 
The afforestation work done under JFM areas is yielding 
good results in Kamataka State. 

Stlltement 

S.No. State Number of JFMCs 

2 3 

1. Andhra Pradesh 8498 

2. Bihar 615 

3. Chhattisgarh 7820 

4. Gujarat 2124 

5. Goa 26 

6. Haryana 1075 

7. Himachel Pradesh 1749 

8. Jammu and Kashmir 4861 

9. Jharkhand 10903 

10. Kamataka 2254 

11. Kerala 561 

12. Madhya Pradesh 14428 

13. Maharashtra 11799 

14. Orissa 9905 

15. Punjab 1378 

16. Rajasthen 4691 

17. Tamil Nadu 2642 
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1 2 3 

18. Uttar Pradesh 2096 

19. Uttarakhand 12089 

20. West Bengal 4107 

21. Arunachal Pradesh 362 

22. Assam 700 

23. Manipur 283 

24. Megha1aya 73 

25. Mlzoram 505 

26. Nagaland 335 

27. Silckim 204 

28. Tripura 399 

Total 1,06,482 

Mplad Funds 

3371. SHRI RAN EN BAPMAN: Will the Minister of 
STATISTICS AND PROGRAMME IMPLEMENTATION be 
pJeased to state: 

(a) whether the funds from MPLAD Scheme can be 
released for providing computer to schools; 

(b) if so, the details thereof; 

(c) whether there has been any delay in proviamg 
computers to schools under the Scheme; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
STATISTICS AND PROGRAMME IMPLEMENTATION 
(SHRI G.K. VASAN): (a) and (b) As per the Guidelines 
on MPLADS, funds can be released, under the Scheme, 
for purchase of computers for Government as well as 
Government aided educational institutions. 

(cl and (d) No instances of delay in providing 
computers to schools have come to the notice of this 

Ministry. 

Shlpplng-Une Between india, Brazil and 
South Africa 

3372. SHRI MILIND DEORA: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

<a) whether the proposal for a shipping-line between 
India, Brazil and South Africa is under consideration of 
the Union Govemment; 

(b) if so, the details thereof aIongwith the details of 
agreement signed in this regard; and 

(c) the manner in which new sea-link will bolster the 
tri-lateral trade among the countries? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS <SHRI T.R. BMLU): (a) to (c) No Sir, 
there is no proposal for a shipping-line between India, 
Brazil and South Africa under consideration of the Union 
Govemment. However, a trilateral Agreement among Inalll, 
Brazil and South Africa (IBSA) on Merchant Shipping and 

. other Maritime transport related matters was signed during 
the first IBSA Summit held in Brazil on 13th September, 
2006. Also a bilateral agreement between India and South 
Africa on Merchant Shipping and other Martime transport 
related matters was signed on 23rd March, 2006 at Cape 
Town, South Africa. The three countries shall encourage 
and facilitate the development of maritime relationship 
between their shipping organisations and enterprises and 
also cooperate very closely in the task of enhancing and 
stimulating the steady growth of maritime traffic among 
their countries; exchange and training of staff and 
students; exchange of information necessary for 
accelerating and facilitating the flow of convnercial goods 
at sea and at port and encourage the fleets, strive to 
eHminate obstructions and other conditions tending to 
prevent the development of mutual maritime cooperation 
and encourage and/or facilitate their private sector to 
coHaborate with each other in the field of maritime 
transportation and other related maritime matters. 

{Translation} 

Funds for Development of Forests 

3373. SHRI GIRIDHARI YADAV: Will the PRIME 
MINISTER be pleased to state: 
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(a) the amount of funds released by the Union 
Government to State Governments particularly to State 
Govemment of Bihar for the c:IeveIopment of forests during 
the last three years; 

(b) the works undertaken by the State Govemment 
of Bihar using the aforesaid funds; 

(c) whether there is a delay In releasing the funds 
by the Union Govemment; and 

(d) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHy): 
(a) The National Afforestation and Eco-c:IeveIopment Board, 
Ministry of Environment and Forests is implementing the 
National Afforestation Programme aimed at regeneration 
of degraded forests and fringe areas, through a two tier 
institutional set-up of Forest Deve~t Agencies at 

the district level and Joint FOf8St Management Committees 
at the village level. The State-wise details of 
funds released by the National Afforestation and 
Eco-development Board to the FDAs, including Bihar, 
during the last three years, are given in the enclosed 
statement. 

(b) Ten FDA projects have been approved in Bihar 
State. The FDAs have undertaken Afforestation as well 
as related activities like soli and moisture conservation, 
fencing, Entry Point Activities, monitoring and Evaluation, 
utilizing the fund. 

(c) and (d) Funds are released to FDA projects on 
receipt of appropriate proposals alongwlth satisfactory 
utilization of the funds released earlier and other requisite 
documents like progress report, audit report etc. The 
release is further subject to availability of fund with 
National Afforestation and Eco-Developn'lent Board during 
the financial year. 

Statement 

S.No. State 

2005-06 

2 3 

1. Andhra Pradesh 7.08 
I 

2. Chhattiagarh 17.63 

3. Gujarat 12.05 

4. Haryana 4.35 

5. Himachal Pradesh 9.08 

6. Jammu and Kashmir 5.28 

7. Karnataka 23.03 

8. Madhya Pradesh 12.61 

9. Maharashtra 14.69 

10. Orissa 12.05 

11. Punjab 3.97 

12. Rajasthan 7.26 

13. Tamil Nadu 20.92 

Funds released in Rs. lakhs 
under National Afforestation Programme 

2006-07 2007-08 (Provisions) 

4 5 

11.06 9.97 

13.05 42.69 

17.52 30.93 

9.20 12.93 

11.56 7.43 

5.83 8.13 

23.54 31.02 

15.83 13.84 

15.93 29.92 

14.07 19.01 

3.36 5.88 

5.62 2.50 

17.22 9.46 
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2 3 

14. Uttar Pradesh 17.04 

15. Utt&rakhand 13.10 

16. Goa 0.00 

17. Jharkhand 7.85 

18. Bihar 3.42 

19. Kerala 4.99 

20. West Bengal 5.92 

Total (Other States) 202.32 

21. Arunachal Pradesh 2.89 

22. Assam 5.50 

23. Manipur 6.30 

24. Nagaland 5.37 

25. Sikkim 6.23 

26. Tripura 4.27 

27. Mizoram 10.06 

28. Meghalaya 5.18 

Total (NE States) 45.80 

G. Total 248.12 

[English} 

Eleventh Plan Allocation for NEe 

3374. SHRI NARAYAN CHANDRA BORKATAKY: Win 
the Minister of DEVELOPMENT OF NORTH EASTERN 
REGION be pleased to state: 

(a) total allocation of funds for North Eastern Council 
(N.E.C.) for the Eleventh Plan period; 

(b) the funds proposed to be utilized for 
communication and infrastructure development during the 
Plan period; and 

(e) the concrete steps taken by the Government to 
bring N.E.C. more transparent and accountable to the 
people of the NER? 

4 5 

11.88 36.n 

11.52 12.39 

0.00 0.00 

19.03 24.56 

4.94 6.92 

12.75 8.81 

7.00 7.23 

230.92 320.38 

2.93 4.85 

13.60 8.58 

7.78 12.37 

7.22 7.75 

7.41 11.28 

4.37 5.02 

13.09 16.75 

5.44 5.94 

61.83 72.55 

292.75 392.93 

THE MINISTER OF PANCHAY,6TI RAJ AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI MANI SHANKAR AIYAR): (a) The 
Planning Commission have communicated only an 
indicative allocation of Rs. 7394 crores for 'the Eleventh 
Plan for the North Eastern Council. The actionable 
plan aNocation for NEC for 11th Plan year-wise will 
depend upon the GBS support provided during each 
fmancial year. 

(b) In view of only the indicative allocation for 
Eleventh Plan, the funds proposed to be utilized for 
communication and infrastructure cannot be finalized. 
However, the major thrust of NEC activities has always 
been on the development of infrastructure and 
communication in the North East. 
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(c) The NEC's budgetary plan Is finalized through 
interactive discussions with the State Governments, which 
is also approved by the Council comprising all Govemors 
and Chief Ministers of the North Eastern State under the 
Chairmanship of the Union Minister to the Development 
of the North-Eastern Region (DoNER). NEC projects are 
taken up for the socio-economic development of the 
Region keeping in view the mandate of the NEC 
Amendment Act. 2002. To make NEC more transparent 
and accountable to the people of the Region, the 
evaluation and monitoring framework Is being strengthened 
by involving reputed institutes and organizations. 

ConstrucUon of Barrage by ChIna on Sutlej River 

3375. SHRI KAILASH MEGHWAL: Will the Minister 
of EXTERNAL AFFAIRS be pleased to state: 

(a) whether China has constructed a barrage on river 
Sutlej without taking India into confidence; 

(b) if so, the details thereof; 

(r:) whether the matter was taken up with the Chinese 
Government; and 

(d) if so, the reaction of the Chinese Govemment 
thereto? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) to (d) Govemment have seeJl 
reports suggesting that China has constructed a small 
bund on the river Sutlej in Westem Tibet for power 
generation to meet the requirements of the locality. 

India and China have an Expert Level Mechanism 
on trans-border rivers to discuss interaction and 
cooperation on the provision of flood season hydrological 
data, emergency management and other issues. Two 
meetings have been held so far. 

(TfllnslstiOl'lj 

Setting up of PGI-Uke Medical InstHule In Punjab 

3376. SHRI AVINASH RAI KHANNA: WHI the Minister 
OF HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Govemment proposes to set up any 
institute on the Jines of PGI Chandigarh in Punjab; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (c) There Is no proposal to set up 
another PGIMER in Punjab. However, it is proposed to 
upgrade Government Medical College, Amritsar in the 
State of Punjab, in the 2nd phase of Pradhan Mantri 
Swasthya Suraksha Yojana (PMSSY). Planning 
Commission has been requested to accord "in principle 
approval" for upgradation of the institute. 

Modernisation of Madrasas 

3377. SHRI HANS RAJ G. AHIR: Will the PRIME 
MINISTER be pleased to state: 

(a) whether any assessment for the allocation of 
financial assistance for the modemization of Madrasas 
has been made by the Planning Commission. 

(b) if so, the details thereof along with the financial 
allocations made in this regard; 

(c) whether any decision has been taken by the 
Planning Commission for the modernisation of the 
Madrasas in the light of the reports submitted by the 
Ministry of Human Resource Development; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING (SHRI V. 
NARAYANSAMy): (a) to (d) An outlay of Rs. 349 crore 
has been made for Area Intensive & Madrasa 
Modernization Programme during the XI Plan. The major 
objective of the programme is to assist traditional 
Institutions like Madarass and Maktabs desirous of 
providing general education in Science, Mathematics, 
Social Studies, Hindi and English in addition to their 
existing curriculum, purely on a voluntary basis and also 
provide infrastructure support to Minority Institutions. 

[English] 

Setting up of Ayurvedlc Parks 

3378. SHRI E.G. SUGAVANAM: WiA the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 
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(a) whether the Govemment has any proposal to set 
up Ayurvedic Parta; in the country; 

(b) if so, the details thereof; and 

(c) the State-wise locations identified so far for the 
same and the time by which such Parta; are likely to be 
set up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (c) No Sir. However, a Central Sector 
Scheme for development of AYUSH has been launched 
in the 11th Five Year Plan to develop common facilities 
for drug manufacturing, testing and standardization. Grant 
wi~ be given under the scheme by way of grant to the 
Special Purpose Vehicle (SPV), formed by group of 
entrepreneurs from AYUSH sector. The assistance will be 
restricted to 60% of the Project Cost subject to a 
maximum of Rs. 10.00 crores. The remaining 40% wm 
be raised by the SPV through equity, bOrrowings from 
Banks/Financial Institutions and other sources. 

The Scheme would achieve following objectives: 

(a) to fin in the critical gaps in the sector especially 
related to standardization and quality assurance 
infrastructure and capacity building through a cluster based 
approach. 

(b) to encourage associative behaviour in the sector 
for sustainability of cluster development approach. 

So far three clusters based at Thrissur (KeraIa), Nasik 
and Pune (Maharashtra) have been approved in principle. 
The scheme wUl be implemented in the 11 th Five Year 
Plan period. 

{Translation] 

Extended Malaria Control Programme 

3379. SHRI RAKESH SINGH: 
SHRI FAGGAN SINGH KULASTE: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) the State-wise details of Extended Malaria Control 
Programme being implemented in the country; 

(b) whether this Programme has been suspended In 
any of the States; 

(c) if so, the details thereof; and 

(d) whether the Govemrnent proposes to start second 
phase of this Programme in the tribal domInated areas 
of various States keeping in view the sizeable number of 
patients affected by this disease? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) The Enhanced Malaria Control Project 
(EMCP) under support from World Bank was 
operationalized in eight malarious States, namely, Andhra 
Pradesh, Chhattisgarh, Gujarat, Jharkhand, Madhya 
Pradesh, Maharashtra, Rajasthan and Orissa covering a 
total of 100 districts in these States. 

(b) and (c) No, Sir. The World Bank supported EMCP 
concluded en 31st December, 2005. To sustain the 
ongoing malaria control activities, the World Bank has 
provided retroactive financing to the above States till 
.implementation of the Phase II programme. 

(d) Yes, Sir. The 2nd phase of World Bank project 
shall be implemented in tribal dominated malarious States, 
namely, Andrhra pradesh, jhar1<hand, Chhattisgarh, madhya 
Pradesh, Orissa, Kamataka, Maharashtra, "Gujarat and 
West Bengal. The World Bank will support the project in 
terms of positioning of consultants, Malaria Technical 
Supervisors (MTS), operating cost. training, supply of rapid 
diagnostic kits, drugs· and long lasting insecticides treated 
bed nets, etc. 

{English] 

Scientific CapOve Breedlng Programme 

3380. SHRI M.K. SUSSA: Will the PRIME MINISTER 
be pleased to state: 

(a) whether the Government of Assam has submitted 
a project/programme for scientific captive breeding of fire 
endangered species; 

(b) if so, the details of the programme along with its 
cost and the endangered species proposed to be 
promoted thereby; and 

(c) the Union Govemment's response thereto? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHy): 
(a) No, Sir. No such proposal has been received by the 
Ministry. 

(b) Does not arise. 

(c) Does not arise. 

Conurvation ot Flora and Fauna 

3381. SHRI S.K. KHARVENTHAN: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Eastern Ghats in the country 
considered as a treasure house of medicinal plants, rare 
flora and fauna are under severe strains; 

(b) if so, whether the Government has any proposal 
for setting up of a Centre of Excellence for the 
conservation of Eastern Ghats; 

(c) if so, the details thereof; and 

(d) the time by which it will be set up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) Yes, Sir. The Eastern Ghats are under str8in 
due to various anthropogenic factors, 

(b) No, Sir. 

(c) and (d) Does not arise. 

{TnmsI8tion/ 

Upgradatlon of Psychiatric; Hospitals 

3382. SHRI CHHATTAR SINGH DARBAR: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the Union Government has received any 
proposal from the Government of Madhya Pradesh for 
upgradation of Psychiatric· Hospitals at Indore and Gwalior 
under the National Mental Health Programme; 

(b) if so, the details thereof; and 

(c) the time by which the upgradation is likely to be 
finalised? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (c) An amount of Rs. 2.13 crore was 
released for modernization of Gwalior Mansik Arogyashala 
in 2005-06 and Rs. 2.9975 crore for that of Mental 
Hospital, Indore in 2006-07 under National Mental Health 
Programme. The release of grant-in-aid for both the 
institutes stipulated, inter alia, that the work on upgraclation 
may be completed within a period of 12 months. The 
State Govemment Is the implementing Agency. 

Proposal for Prlvatisatlon of CGHS 

3383. SHRI SUBHASH MAHARIA: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Government proposes to privatize 
the Central Government Health Scheme (CGHS); 

(b) if so, the details thereof; and 

(c) the time by which a final decision is likely to be 
taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (c) There is no proposal before the 
Government to privatise Central Government Health 
Scheme (CGHS). 

[English/ 

Non Availability of VItamin A Drops 

3384. SHRIMATI JAYAPRADA: WiD the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

<a) whether Vitamin A drops for newly born babies 
are neither available in the Government hospitals nor in 
the CGHS dispensaries in the various parts of the country, 
especially in the National Capital Region (NCR) of Delhi; 

(b) if so, the details thereof and the reasons therefor; 
and 

(c) The steps taken by the Governrnent in the regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (c) Sir, Vitamin-A supplernentation is 
provided to all children of 9 months to 5 years at 6 
monthly intervals at all health Centres under the National 
Health and Family Welfare programme. 
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During 2005-06, 2006-07 and 2007 -os funds were 
placed with the States to procure drugs including 
Vitamin-A. 

CGHS dispensary provides vitamin A capsules on 
specific prescription. 

In addition, the National Capital Region (NCR) of 
Delhi, procured Vitamin-A through its State funds in 
February 2008 and supplied to all (NCR) Stores for issue 
to different agencies indenting Vitamin-A. 

[TrsnsIationJ 

Double laning of NH-78 

3385. SHRI VISHNU DEO SAl: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) the status of the double laning work of the entire 
stretch of NH-78; 

(b) the amount sanctioned for the project till date; 

(c) whether the Government proposes to sanction 
additional funds for the purpose; 

(d) if so, the details thereof; and 

(e) the time by which the double laning work of the 
NH is likely to be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 

5.1110. Name of Centre 2004-05 

1. Special Area 3,26,0881-
Garnes, 
Nagercoil 

2. Special Area 
Games, 
Myiladuturai 

3. SAl Training 28,05,2931-
Centre, 
Chennai 

4. SAl Training 20,37,5241-
Centre, Salem 

5. Indigenous 55,8081-
Games & 
Martial Arts, 
Ambur 

K.H. MUNIYAPPA): (a) and (b) At present, about 376 km 
length on NH-78 is of less than two (double) lane 
standards, out of which in about 227 km length, works of 
two laning sanctioned for an amount of Rs. 95.37 crores 
are in various stages of progress. 

(c) to (e) Two laning in an additional length of about 
69 km at an estimated cost of As. 32 crores has been 
proposed to be included in the current Annual Plan (2008-
09). The remaining length of 80 km is to be taken up for 
two laning in subsequent annual plans. 

[EnglishJ 

expenditure by SAl In Temll Nadu 

3386. SHRI N.S.V. CHITTHAN: win the Minister of 
YOUTH AFFAIRS AND SPORTS be pleased to state: 

(a) whether any amount has been spent by the Sports 
Authority of India (SAl) during each of the last three 
years in Tamil Nadu; 

(b) if so, the details thereof; and 

(c) the proposed plan of SAl to expand its branches! 
centres in Tamil Nadu and other States for tapping new 
and hidden sports talents? 

THE MINISTER OF STATE IN THE MINISTRY OF 
YOUTH AFFAIRS AND SPORTS (DR. M.S. GILL): (a) 
and (b) Yes, Sir. The follOwing amounts have been spent 
under Sports Authority of india (SAl) Scheme in the State 

C of Tamil Nadu during three years:-

2005-06 2006-07 Total 

4,01,9931- 6,71,8051- 13,99,8861-

2,78,05,5201- 2,78,05,520/-

35,09,0131- 50,74,119/- 1,13,804251-

23,08,5861- 38,36,487/- 81,82,597/-

1,16,000/- 95,000/- 2,66,8081-
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(c) As on date, no approved plan exists for the 
expansion of SAl centreslbranches in Tamil Nadu and 
other States. 

Setting up of Rape-Crlala Centres 

3387. SHRI M. SHIVANNA: 
SHRIMATI MANORAMA MADHAVARAJ: 

Win the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Govemment proposes to set up rape-
crisis Centres in the country to provide Medical care, 
PsycoiogicaJ counseling to rape victims; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (c) Health being a state listed subject, 
such information is not centrally maintained. 

In so far as Central Govemment Hospitals in Delhi 
are concemed, all rape victims/accused, are attended to 

Year Under Trial Ended in conviction 

2005 11 2 

2006 9 

2007 7 0 

Deaths Due to Pollution 

3389. SHRI VIJOY KRISHNA: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

<a) whether as per the report of the World Health 
Organisation (WHO), around five lakh persons most of 
them women and children are killed every year in India 
due to the poOution caused by burning of wood, coal 
and dung in rural areas; 

(b) if so, the details thereof; and 

(c) the steps taken by the Government in this 
regard? 

immediately and provided required medical care by the 
hospitals. These hospitals have round the clock emergency 
facilities for attending to rape victims/accused. 

CBI Case. In JAK 

3388. MS. MEHBOOBA MUFTI: Will the PRIME 
MINISTER be pleased to state: 

(a) the number of cases the CBI had taken up and 
investigated in Jammu & Kashmir during the last three 
years till date; and 

(b) the details of the status of these cases, category-
wise, FIRs filed, chargesheets framed, proceedings in the 
courts and orders for action obtained? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE AND MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND 
PENSIONS (SHRI PRITHVIRAJ CHAVAN): (a) The 
number of cases taken up by the CBI in Jammu & 
Kashmir in 2005, 2006 and 2007 are 15, 15 and 14 
respectively. 

(b) A detailed status of the cases is as follows: 

RDA recommended Closed Under investigation 

2 0 0 

3 

0 0 7 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (c) World Health Organisation's report 
'Indoor Air Pollution-National burden of diseases estimates' 
mentions that in India, around 4.07 lakh permature deaths 
can be attributed annually to use of biomass fuel and 
coal. According to a report of Indira Gandhi Institute for 
Development Research, it is estimated that 4.1 lakh to 
5.7 lakh women and young children die prematurely every 
year due to indoor air pollution caused by buming of bio-
fuels in poorly ventilated homes. However, no conclusive 
data is available to establish the correlation between the 
mortailty and indoor air pollution. 

The Govemment through the Ministry of New and 
Renewable Energy has taken various steps to control 
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and prevent indoor air pollution. through National 
Programme on Biogas Development to provide aItemaIlves 
to burning firewood. agricultural residues. cattle dung and 
coal as fuel. National Programme on Improved Chulhas 
has also been taken up to promote thermally efficient 
and low smoke stoveslsmokeless chulhas. IEC activities 
through electronic and print media are undertaken to give 
publicity to the programmes. Women Education 
programmes are also organized in viUages to generate 
awareness about the hazards of burning firewood. 
agricultural wastes, cattle dung in traditional chulhas and 
benefits of the biogas technology etc. 

fTrsnsIBlion} 

Sports Programmes for Talented 
ChUdren and Youth 

3390. SHRI RAMADAS ATHAWALE: 
SHRI KAILASH MEGHWAL: 

Will the Minister of YOUTH AFFAIRS AND SPORTS 
be pleased to state: 

(a) the sports programmes and facilities provided! 
proposed to be provided to encourage talented children 
and youth in the country; and 

(b) the steps taken for universalisation of sports 
facilities and making it available for all individuals at 
educational institutions and various training centres? 

THE MINISTER OF STATE OF THE MINISTRY OF 
YOUTH AFFAIRS AND SPORTS (DR. M.S. GIU): (a) 
and (b) The Ministry of Youth Affairs and Sports has 
been implementing various sports schemes. as indicated 
below, to provide sports facilities and financial assistance 
to encourage promotion of sports among the talented 
children and youth of the country:-

(i) AU India Rural Sports Tournament 

(ii) Promotion of Sports and Games in Schools 

(iii) National Sports and Games in Schools 

(iv) North East Games 

(v) Sports Scholarships 

(vi) Scheme relating to Talent Search &. Training 

(vii) Scheme of Financial Assistance to National 
Sports Federations 

(viii) National Sports Development Fund 

(ix) Special cash awards to sportspersons 

Further, the Govemment has recently approved the 
Panchayat Yuva Krida aur Khel Abhiyan, which aims at 
creation of basic sports infrastructure at grassroots level, 
in all panchayats of the country, in a phased manner 
during 11th and 12th Five year Plan periods, and 
organizing sports competitions at viUage, block and district 
levels. 

{English} 

environmental Clearance to Forest Land 

3391. SHRI P.S. GADHAVI: 
SHRI BHUPENDRASINGH SOLANKI: 
SHRI MAHESH KANODIA: 
SHRI JASUBHAJ DHANABHAJ BARAD: 
DR. VALLABHBHAI KATHIRIA: 
SHRI RATILAL KAUDAS VARMA: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Govemment of Gujarat has submitted 
a proposal for release of 427.13 hectare of forest land 
coming under the submergence and environment 
clearance from the Union Govemment; 

(b) if so, the present status of the proposal; and 

(c) the time by which fmal decision in this regard is 
likely to be taken? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHy): 
(a) to (c) The Government of Gujarat had submitted a 
proposal for diversion of 427.13 hectare of forest land for 
SidumbarReservoir Irrigation Project in Valsad district of 
Gujarat for which in-principle (stage I) approval was 
accorded by the Central Govemment on 20.08.2004 with 
certain mandatory conditions. The Final (stage-II) Approval 
is accorded only after the receipt of the compliance report 
form the Govemment of Gujarat. which is stH! awaited. 
However, in cases where compliance of conditions 
stipulated in the in-principle approval is awaited for more 
than 5 (five) years trom the State Governments, the in-
principle approvals are revoked. 
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Abolition of Indent System In CGHS 

3392. SHRI M. APPADURAI: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Government proposes to open 
medical stores in all the C.G.H.S. dispensaries throughout 
India by abolishing Indent system, which will be used by 
C.G.H.S. beneficiaries; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) No, Sir. 

(b) Question does not arise. 

Pending Cases with CBI 

3393. SHRI PRABODH PANDA: Will the PRIME 
MINISTER be pleased to state: 

(a) the number of cases pending with CBI; 

(b) the reasons for pendency of such cases; and 

(c) the steps taken by the Government early trial of 
the cases? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE AND MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC GRIEVANCES AND 
PENSIONS (SHRI PRITHVIRAJ CHAVAN): (a) 1165 cases 
were pending investigation in the CBI as on 31.03.2008. I 

(b) Investigation of cases by the CBI takes time 
because of complicated nature of cases requiring scrutiny 
of voluminous documents and examination of large 
number of witnesses. 

(c) Government has set up 39 Courts of Special 
Judges in various States exclusively for the trial of the 
CBI cases. 

CBI endeavours through constant monitoringl 
suprevision, to ensure that there is no delay in traD on 
its part. 

Public Health Care System 

3394. SHRI ASADUDDIN OWAISI: 
SHRI IQBAL AHMED SARADGI: 
SHRIMATI JAYAPRADA: 
SHRI UDAY SINGH: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Supreme Court has expressed serious 
concern over the pitiable state of public heaUh care 
system in the country; 

(b) If so, the details thereof; and 

(c) the remedial steps taken or being taken by 
Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMAn PANABAKA 
LAKSHMI): (a) to (c) Hon. Supreme Court in Appeal (civil) 
1949 of 2004 Samira Kohli vIs. Dr. Prabha Manchanda 
and another vide judgement dated 16.1.2008 has 
examined the implications of 'informed consent' in the 
context of a doctor-patient relationship and made a 
reference to the pub6c health system. 

Under the National Common Minimum Programme 
(NCMP), health care is one of the thrust areas. The 
main vehicle for rejuvenating the public Health delivery 
system is National Rural Health Mission (NRHM) which 
has been operationalised all over the country from 12th 
April 2005. The main aim of NRHM is to provide 
accessible, affordable, accountable, effective and reliable 
primary heabh care, especially, to the rural poor and 
vulnerable sections of the population The key strategies 
under NRHM include increasing public expenditure on 
health, improving infrastructure, pooling resources, 
induction of management and financial personnel, and 
operationalising functional facilities which meet the Indian 
Public Health Standards (I PHS) at various levels. 

Condition of Govemment Hospitals 

3395. SHRI MANORANJAN BHAKTA: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the condition of the Government run 
hospitals in the country including in Union Territory of 
Andaman and Nicobar islands is not satisfactory; 

(b) if so, the detaRs thereof and the reasons therefor; 

(c) the schemes formulated by the Government to 
improve the condition of these hospitals; and 

(d) the funds allocated for the purpose during the 
current financial year? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (d) Health being a state subject, such 
information is not maintained centraHy. 

In so tar as Central Govemment HospItals in Delhi 
are Concerned, the conditions of these hospItaJa are found 
to be satisfactory. The improvement and upgradatlonl 
strengthening of the existing facilities of these hospitals 
are ongoing process for which necessary budgetary 
allocation has been provided for. 

Encroachment of Indian Territory by 
NeIghbouring Countri .. 

3396. SHRI BRAJA KISHORE TRIPATHY: 
SHRI DALPAT SINGH PARSTE: 
SHRI PRABHUNATH SINGH: 
SHRI RAGHWEER SINGH KOSHAL: 

WiH the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) the names of neighbouring countries which have 
encroached upon certain portions of Indian territory and 
since when these are under their OCCI apation; 

(b) whether any area of land have been released 
from their encroachment during the last three years; 

(c) if so, the details thereof; 

(d) whether India and China have appointed a Special 
Representative to explore from the political perspective 
of the overall bilateral relationship, the framewortI: of a 
boundary settlement; and 

(e) if so, the details of decisions taken by a special 
representative on various issues so far? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) Pakistan is in illegal and 
forcible occupation of approximately 78,000 sq. kms. of 
Indian territory in the State of Jammu & Kashmir since 
1948. Indian territory under the occupation by China in 
Jammu & Kashmir since 1962 is approximateJy 38,000 
sq. kms. In addition, under the so-called China-Pakistan 
"Boundary Agreement" of 1963, Pakistan illegally ceded 
5,180 sq. kms. of Indian territory in Pakistan Occupied 
Kashmir to China. 

(b) and (c) No. 

(d) and (e) Yes, There have been eleven meetings 
of the Special Representatives so far. The first five 
meetings resulted in the signing of the "Agreement on 
the Political Parameters and Guiding Principles for the 
Settlement of the India-China Boundary Oue&tion" on Aprii 
11, 2005 during the visit of the Chinese Premier to India. 
The two Special Representatives are now exploring the 
framework for a final package settlement covering ail 
sectors of the India-China boundary. 

Economic Growth 

3397. SHRI IQBAL AHMED SARADGI: Will the 
PRIME MINISTER be pleased to state: 

(a) whether there has been a sign of moderation in 
growth during the current year as per the latest estimates 
released by the Prime Minister's Advisory CouncU; 

(b) if so, whether the economy is estimated to grow 
at 8.8% during the year 2008-09 as compared to 9.4% 
during 2006-07; and 

(c) if so, the reasons attributed for the slow down of 
economic growth and the steps takenlbeing taken to 
improve the growth? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF .STATE 
IN THE MINISTRY OF PLANNING (SHRI V. 
NARAYANASAMY): (a) Yes, Sir. According to the 'Review 
of the Economy 2007/08' by the Economic Advisory 
Council (EAC) to the Prime Minister released in January 
2008, the estimated rate of growth of the Indian economy 
is likely to be 8.9% in the current year 2007 ·08, as 
compared to 9.4% in 2006-07. 

(b) While taking a preliminary view of the prospects 
for the economy in 2008-09, the EAC states that the 
Indian economy is likely to grow by about 8.5% in 2008-
09 as compared to 9.4% during 2006-07. 

(e) The EAC has attributed the following reasons for 
likely slowdown in the growth rate in 2008-09: (i) 
slowdown in growth in developed economies; (ii) slower 
growth in the demand for consumer goods; (iii) slightly 
slower growth in trade, hot$Is, transport & communications 
sector; (iv) tram sector growth closer to the trend of 2.5% 
than to the stronger performance evident in 2007-08. The 
Central Budget for 2008-09 contains a slew of measures 
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to spur consumption in the economy. These include 
adjustments in personal income tax slabs, reduction in 
exci8e duty rates on a range of consumer goods, wavier 
of farm loans. The extension of the National Rural 
Employment Guarantee Scheme to all rural districts of 
the country is likely to contribute to increase in 
consumption demand and, hence, growth of the economy. 
The Government has Increased the allocation for 
infrastructure programmes like National Highway 
Development Project, Accelerated Irrigation Benefit 
Programme, Jawaharlal Nehru National Urban Renewal 
Mission, as well as on education, health, and training 
and skiD upgradation. These are expected to address 
some of the supply side constraints on sustaining the 
high growth rate and .in improving the level of productivity 
of the economy. During the Eleventh Five Year Plan 
period, the investment in phYSical infrastructure is 
envisaged to increase from around 5 percent GOP in 
2006-07 to 9 per cent of GOP by the end of the Plan 
period (2011-12). 

Enhancement of Allocation for Sporta 

3398. SHRI BALASHOWRY VALLABHANENI: Will the 
Minister of YOUTH AFFAIRS AND SPORTS be pleased 
to state: 

(a) whether the allocation for development of sports 
activItieslfacilities has been enhanced during the last three 
years; 

(b) if so, the details thereof, till date, year-wise; ad 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
YOUTH AFFAIRS AND SPORTS (DR. M.S. GILL): (a) to 
(c) Yes Sir. The allocation for development of sports 
activitIesffacilities has been enhanced during the last three 
years, as i$ evident from the Information given below: 

(Rs. in crores) 

2005-06 2006-07 2007-08 

Budget 365.27 470.88 540.01 

Estimates 

Revised 342.23 416.41 649.03 

Estimates 

Expenditure 297.84 381.66 427.20' 

'Expenditure upto 31.1.2008. 

/TtansIBtion/ 

Study on Sex Ratio 

3399. DR. LAXMINARAYAN PANDEY: 
SHRI SARVEY SATYANARAYANA: 
SHRI CHANDRA MAN I TRIPATHI: 
SHRIMATI KARUNA SHUKLA: 

WiD the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether according to a research conducted by 
the Action Aid, an International Funding Organi$ation, there 
are only 500 girls for every 1000 boys in some rural 
areas of Madhya Pradesh, Rajasthan, Punjab and 
Himachal Pradesh; 

(b) if so, the details of the findings thereof; 

(c) whether such sex ratio figure puts India even 
below the other third world countries; 

(d) if so, the details thereof and reasons therefor, 
and 

(e) the steps taken by the Govemment in thi$ regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (e) The Govemment does not seem to 
have received any report on the research reportedly 
conducted by 'Action Aid' on Child Sex Ratio. However, 
the Information fumished by the Office of the Registrar 
General of India indicates that the Sex Ration (SR) 
(number of females per thousand males) has increased 
from 927 to 933 from 1991 to 2001. However, the Child 
Sex Ratio (CSR) has declined from 945 to 927 during 
the same period. 

The figures further reveal that the Child Sex ratio i$ 
comparatively lower in the affluent regions, i.e. Punjab 
(798), Haryana (819), Chandigarh (845), Dethi (868), 
Gujarat (883) and Himachal Pradesh (896). StateJUT wise 
Sex Ration (SA) and Child Sex Aatio (CSA) as per 1991 
and 2001 Census is enclosed as statement. 

Some of the reasons commonly put forward to expaIin 
the consistently low levels of Child Sex Aation are son 
preference, neglect of the girl child resulting in higher 
mortality at younger age, female infanticide, female 
foeticide, higher matemal mortality and male bias in 
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enumeration of population. Easy availability of the sex 
detennination tests may also be providing to be catalyst 
in the process, which may be further stimulated by pre-
conception sex selection facilities. 

The Govemrnent has taken action on strengthening 
the Pre-Conception & Pre-Natal Diagnostic Techniques 
Act (PC & PNDT Act) as well as creating awareness on 
the issue through various IEC mechanisms. Some of the 
steps taken by the Govemment to improve the ChHd Sex 
Ratio in the Country are: Constitution of the Central 
Supervisory Board under the Chairmanship of Union 
Minister of Health & Family Welfare, whose function, inter 
aJia, is to review and monitor implementation of the Act 
and Rules & Regulations made thereunder and 
recommend to the Central Government changes in the 
said Act and Rules, where required, and to create public 

awareness against the practice of pre-c:onception sex 
selection and pre-natal determination 0' sex of foetus 
leading to female foeticide; constitution of the National 
Inspection & Monitoring Committee for undertaking field 
visits periodically across the country, and constitution of 
the National Support & Monitoring Cell tor effective 
implementation of Act, training of Judiciary, publication of 
Annual Reports, Frequently Asked Questions (FAQs) , 
On-Line Complaint facility on the Ministry's Website, 
organizing sensitization workshopsIseminars, launching of 
'Save the Girt Child' campaign, seeking cooperation from 
the NGOsJreligioua leaders, etc. Further, under the 
National Rural Health Mission, Auxiliary Nursing Midwife 
(ANM) and Accredited Social Health Activist (ASHA) are 
being sensitized on the issue. AIs, funds have been 
provided to all States/UTa under the Rural Child heahh 
Programme for implementation of the Act and related 
activities. 

Slate/llT wise Sex f'lltio and Child Sex Ratio during 1991 & 2001 

India and StateAJnion Territory-lDistrict Sex Ratio Child Sex 

1991 2001 1991 2001 

2 3 4 5 

India 927 933 945 927 

Jammu and Kashmir 896 892 NA 941 

Himachal Pradesh 976 968 951 896 

Punjab 882 876 875 798 

Chandigarh° 790 777 899 845 

UttaranchaI 936 962 948 908 

Haryana 865 861 879 819 

Delhi 827 821 915 868 

Rajasthan 910 921 916 909 

Uttar Pradesh 876 898 927 916 

Bihar 907 919 953 942 

Sikkim 878 875 965 963 

Arunachal Pradesh 859 893 982 964 

Nagaland 886 900 993 964 
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2 3 4 5 

Manipur 958 978 974 957 

Mizoram 921 935 969 964 

Tripura 945 948 967 966 

Meghalaya 955 972 986 973 

Assam 923 935 975 965 

West Bengal 917 934 967 960 

Jhar1Uland 922 941 979 965 

Orissa 971 972 967 953 

Chhatisgarh 985 989 974 975 

Madhya Pradesh 912 919 941 932 

Gujarat 934 920 928 883 

Daman and Diu· 969 710 958 926 

Dadra and Nagar Havel!· 952 812 1013 979 

Maharashtra 934 922 946 913 

Andhra Pradesh 972 978 975 961 

Kamataka 960 965 960 946 

Goa 967 961 964 938 

Lakshadweep· 943 948 941 959 

Kerala 1036 1058 958 960 

Tamil Nadu 974 987 948 942 

Pondlcherry' 979 1001 963 967 

Andaman & Nicobar Islands· 818 846 973 957 

Source: Census 1991 & 2001, % Registrar General of India 

·Union Territofy. 

{English} 
for securing assured coking coal supply to meet their 
increasing production needs; 

Joint Venture by SAIL and Tata 
(b) if so, the details thereof; 

for Supply of Coal 

3400. SHRI UDAY SINGH: Will the PRIME MINISTER 
(c) whether the Govemment have given permission 

to such joint venture to explore coal; and 
be pleased to state: 

(a) whether Steel Authority of India Umiled and Tata 
(d) if so, the details thereof and the extent to which 

it will have an effect on import of coal from other 
Steels have set up a joint venture to mine coal blocks countries? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (SHRI SANTOSH BAGROOIA): (a) and (b) Yes, 
Sir. Steel Authority of India limited (SAIL) and Tata Steel 

have signed a Joint Venture Agreement for mining of 
coal on 3rd January, 2008. 

(c) As per power delegated to Navratna PSUs, 
permission from the Government is not required in this 
case. 

(d) In view of the expansion plans of SAIL, the 
requirement of imported coal from other countries may 

not come down inspite of the Joint Venture. 

(Translation! 

NSSO Report on Employment 

3401. SHRI SURAJ SINGH: 
SHRI RAJ!V RANJAN SINGH ·LALA~: 

WiD the PRIME MINISTER be pleased to state: 

(a) whether according to National Sample Survey 
Organ\Sation, there has been reduction in creation of 
employment opportunities during the years 2004 to 2006 
despite the increase in the rate of economic development! 
growth; 

(b) If so, the details therof; 

(c) whether the Government has proposed to bring 
change in Economic Policy to create more employment 
"PJX)rtunilies in this regard; 

(d) If so, the details thereof; and 

(e) if not, the reasons thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 

IN THE MINISTRY OF PLANNING (SHRI V. 

NARAYANASAMY): (a) to <e) As per the most recent 
quinquennial surveys of National Sample Survey 

Organisation (NSSO) on employment and unemployment, 
the growth in employment increased from 1.25 per cent 

per annum during the period 1993-94 to 1999-2000 
(Period-I), to 2.62 per cent during the period 1999-2000 
to 2004-05 (Period-II). The growth rate in Gross Domestic· 
Product during Period I was 6.5 per cent per annum and 
in Period-II it was 6.0 per cent per annum. 

The Eleventh Plan Document, approved by NDC, 
projects that about 58 million employment opportunities 
are likely to be generated during the Eleventh Plan period. 

It also states that adcfrtionaJ employment opportunities in 
the future will be generated mainly in the services and 
manufacturing sectors, in particular, labour Intensive 
manufacturing sectors such as food processing, leather 
products, footwear, and textiles, and service sectors such 
as tourism and construction. 

Survey Conducted for Coal 

3402. SHRI MANSUKHBHAI D. VASAVA: 
SHRI JIVABHAI A. PATEL: 

. Will the PRIME MINISTER be pleased to state: 

(a) whether the Government has conducted any 
survey for coal mining during the last three years; 

(b) if so, the details thereof aIongwith quantity of 

coal reserves found, Location-wise; 

(c) whether some malpractices were noticed in the 

allotment of coal from these places due to which coal 
companies have suffered losses; and 

(d) the location-wise amount of the loss suffered and 
profit earned by the Union Govemment in the mining of 
coal from such locations? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (SHRI SANTOSH BAGRODIA): (a) and (b) As per 
Geological Survey of India., the details of coal resources, 
State-wiae, during the last three years i.e. as on 1.1.2005, 
1.1.2006 and 1.1.2007 are enclosed as statement. 

(e) and (d) Coal issued by coal companies is as per 
linkage and actual dispatches are done after realizing full 
coal value. As such, no loss has been reported by CIL. 
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Statement 

Slale-wise GsoIogicaJ Resou~ of Indian CoaJ-ss-on 1. 1.2005 

Category-wise Coal Resources (in million tonnes) 

State Proved Indicated Inferred Total 

2 3 4 5 

Andhra Pradesh 8263 6079 2584 16926 

Arunachal Pradesh 31 40 19 90 

Assam 279 27 34 340 

Bihar 0 0 160 160 

Chhattlsgarh 9373 26191 4411 39975 

Jharkhand 35417 30439 6348 72204 

Madhya Pradesh 7513 8815 2904 19232 

Maharashtra 4653 2309 1620 8582 

Meghalaya 117 41 301 459 

Nagaland 4 15 20 

Orissa 15161 30976 11-847 60984 

Unar Pradesh 766 296 0 1062 

West Bengal 11383 11876 4554 27813 

Total 92960 117090 3n97 247847 

SIBle-wise Geological Resourr;es of Indian CoaJ-as-on 1. 1.2006 

Aodhra Pradesh 8403.18 6158.17 2584.25 11745.60 

Arunachal Pradesh 31.23 40.11 18.89 90.23 

Assam 314.59 26.83 34.01 375.43 

Bihar 0.00 0.00 160.00 160.00 

Chhattisgarh 9570.15 27432.89 4439.06 41442.10 

Jharkhand 36148.29 31411.22 6338.32 73897.83 

Madhya Pradesh 7565.50 9258.38 2934.49 19758.37 

Maharashtra 4652.39 2432.18 1992.17 9076.74 

Meghalaya 117.83 40.89 300.71 459.43 
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2 3 

Nagaland 3.43 1.35 

Orissa 16910.63 30793.07 

Uttar Pradesh 765.98 295.82 

West Bengal 11383.16 11878.41 

Total 95866.36 119769.32 

4 

15.16 

14295.56 

0.00 

4553.36 

37665.98 

5 

19.94 

61999.26 

1061.80 

27814.93 

253301.66 

StaI8-wis8 GB%gicIII ~ of IndiBn CoaI--as-on 1. 1.2007 

Andhra Pradesh 8475 

Arunachal Pradesh 31 

Assam 314 

Bihar 0 

Chhattisgarh 9973 

Jharkhand 36881 

Madhya Pradesh 7584 

Maharashtra 4856 

Meghalaya 118 

Nagaland 4 

Orissa 17464 

Uttar Pradesh 766 

West Bengal 11454 

Total 97920 

{English} 

Funds for JFMC and FDA for Afforestation 

3403. SHRI MADHUSUDAN MISTRY: 
SHRI HARIN PATHAK: 
SHRIMATI JAYABEN B. THAKKAR: 

Will the PRIME MINISTER be pleased to state: 

(a) the details of funds allocated and released to 
Joint Forest Management Committee (JFMC) and Forest 

6328 2658 17461 

40 19 90 

27 34 375 

0 160 160 

27035 4442 41450 

31094 6339 74314 

9259 2934 19n7 

2822 1992 9670 

41 300 459 

15 20 

30239 14296 61999 

296 0 1062 

11810 5071 28335 

118992 38260 255172 

Development Agency (FDA) for implementation of National 
Afforestation Programme (NAP) during the Tenth Five Year 
Plan; State-wise; 

(b) the ouUay proposed for the purpose during the 
Eleventh Plan period, State-wise; 

(c) whether there has been any delay in releasing 
funds to JFMC and FDA's in the country including Gujarat; 
and 

(d) if so, the reasons therefor? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 
(a) Under the fund flow mechanism of the National 
Afforestation Programme, funds are released by the 
National Afforestation Eco-development Board to the 
Forest Development Agencies (FDAs) which in turn 
transfer the funds to the constituent Joint Forest 
Management Committees. The deta~s of funds released 
to the FDAs during the last three years, are given in the 
enclosed statement, state wise. 

(b) An outlay of As. 2000 crores has been provided 
for the National Afforestation Programme during the 
Seventh Plan. There is no state wise earmarlGng of outlay 
as the scheme is basically demand-driven in nature. 

(c) and (d) Funds are released to FDA projects on 
receipt of appropriate proposals alongwith satisfactory 
utiHzation of the funds released eariier and other requisite 
documents like progress report, audit report etc. The 
release is further subject to availability of fund with 
National Afforestation and Eco-development Board during 
the financial year. 

StIItement 

S.No. State 

2005-06 

2 3 

1. Andhra Pradesh 7.08 

2. Chhattisgrah 17.63 

3. Guiarat 12.05 

4. Haryana 4.35 

5. Himachal Pradesh 9.08 

6. Jammu and Kashmir 5.28 
) 

7. Kamataka 23.03 

8. Madhya Pradesh 12.61 

9. Maharashtra 14.69 

10. Orissa 12.05 

11. Punjab 3.97 

12. Rajasthan 7.26 

13. Tamil Nadu 20.92 

14. Uttar pradesh 17.04 

15. Uttarakahand 13.10 

16. Goa 0.00 

17. Jharkhand 7.85 

18. Bihar 3.42 

Funds released in Rs. Iakhs 
under National Afforestation Programme 

2006-07 2007-08 (Provisional) 

4 5 

11.06 9.97 

13.05 42.69 

17.52 30.93 

9.20 12.93 

11.56 7.43 

5.83 8.13 

23.54 31.02 

15.83 13.84 

15.93 29.92 

14.07 19.01 

3.36 5.88 

5.62 2.50 

17.22 9.46 

11.88 36.77 

11.52 12.39 

0.00 0.00 

19.03 24.56 

9.94 6.92 
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2 3 

19. Kerala 4.99 

20. West Bengal 5.92 

Total (Other States) 202.32 

21. Arunachal Pradesh 2.89 

22. Assam 5.50 

23. Manipur 6.30 

24. Nagaland 5.37 

25. Sikkim 6.23 

26. Tripura 4.27 

27. Mizoram 10.06 

28. Meghalaya 5.18 

Total (NE States) 45.80 

G. Total 248.12 

Illegal Construction on the Southern Ridge 

3404. SHRI PRABHUNATH SINGH: Win the PRIME 
MINISTER be pleased to state: 

(a) whether there is rampant encroachment and HIegaI 
constructions on forest and agriculture land fantng under 
the Southern Ridge area in Delhi; 

(b) if so, the details thereof; 

(c) whether the Delhi High Court has appointed any 
Monitoring Committee for the purpose; 

(d) if so, the details thereof; 

(e) whether the Monitoring Committee has visited the 
said areas: 

(f) if so, the details of their findings and the action 
taken thereon; 

(9) whether the Monitoring Committee has also 
received complaints from the Members of Parliament; and 

(h) if so, the details thereof and the action taken 
thereon? 

4 5 

12.75 8.81 

7.00 7.23 

230.92 320.38 

2.93 4.85 

13.60 8.58 

7.78 12.37 

7.22 7.75 

7.41 11.28 

4.37 5.02 

13.09 16.75 

5.44 5.94 

61.83 72.55 

292.75 392.93 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 
(a) to (h) The information is being collected and will be 
laid on the Table of the House. 

Import of Tn.nIum Dioxide 

3405. SHRI P. KARUNAKARAN: Will the PRIME 
MINISTER be Pleased to state: 

(a) whether the Government has received any 
representations regarding problems being faced by the 
Kerala Mineral and Metals Limited in Chavara and 
Travancore Titanium products in Trivandurm; 

(b) if so, the details thereof and the reaction of the 
Government thereto; 

(c) whether the import of Titanium Dioxide has 
adversely affected the dome8tIc production and sale of 
Titanium products in Kerata; 

(d) if so, the details thereof; and 

(e) the other steps being taken to protect the 
domestic titanium induetry in the country? 
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THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE AND MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBUC GRIEVANCES AND 
PENSIONS (SHRI PRITHVIRAJ CHAVAN): (a) to (d) In 
January 2007 & January 2008 Shri Elamaram Kereem, 
Minister for Industries, Govemment of Kerala had written 
to Commerce & Industry Minister requesting the Central 
Govemment . to increase the import duty rate on rutile 
grade Titanium Dioxide Pigment. The matter was 
examined by the Department of Commerce in consultation 
with Department of Atomic Energy and the Hon'ble 
Minister was informed by the Department of Commerce 
that it is not desirable to increase the import duty 
considering the low domestic production. 

(e) In order to facilitate growth of the domestic 
Titanium Industry the Govemment has taken the following 
steps; 

(1) Notified the Beach Sand Minaral Policy on 
6.10.1998 with a view to encourage private sector 
participation in beach sand mining and value addition 
activities. 

(2) With effect from 1.1.2007 the titanium bearing 
minerals and ores (Ilmenite, Rutile and Leucoxene) have 
been removed from the list of Prescribed Substances 
and thereby dispensed with the licensing requirement. 

(3) Department of Industrial Policy & Promotion vide 
Press Note No. 6 (2008) dated 12.3.2008 notified the 
FDI Policy for mining Titanium bearing minerals and ores. 
FOI upto 100".4 will be anowed with prior government 
approval in mining and minerai separation of titanium 
bearing minerals & ores is permitted subject to sectoral 
regulations and the Mines and Minerals (Oevelop~nt 
and Regulation) Act 1957 and value addition facilities 
being set up along with transfer of technology. 

Budgetary Outlay for Children 

3406. SHRI SARVEY SATYANARAYANA: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the children are one third of th.e 
population but the share for them in the Union Budget IS 

very low; 

(b) if so, the details thereof and the reasons; and 

(c) the steps taken to allocate more funds for children. 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARUAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING (SHRI .V. 
NARAYANASAMY): (a) to (c) Children in the age group 
of 0-14 years comprise of 35.35% of the total population 
as per 2001 Census. For the first time in the Union 
Budget 2008-09 has a separate section with Statement 
of budget estimate (expenditure) for the schemes for the 
welfare of children in different MinistrieslOepartments which 
works out to 4.45% of the total budget. However, the 
estimates of expenditure have been made in respect of 
schemes which are substantially exclusive for children. 
There are other schemes of different Ministries! 
Departments which benefit both children and adults. For 
instance the estimates do not capture budget figures from 
schemes relating to drinking water supply, sanitation, road 
and transport, electrification, irrigation etc., which are not 
children-exc\usive but benefit equally both children and 
adults. With further refinement of the process of estimate, 
the Budget Estimate for Children can increaSe 
substantially. 

- Complaints Regarding New System of CGHS 

3407. SHRI RAM CHANDRA PASWAN: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the Government has received complaints 
from CGHS beneficiaries about the functioning of the new 
system of computerized OPD; 

(b) if so, the details thereof; and 

(c) the measures taken by the Government to make 
the new system more efficient? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (c) Computerisation of CGHS is a huge 
task and during the course of change over from one 
system to another minor teething problems are expected 
and CGHS is no exception. Now the systems appears to 
be setting down which win, in the long-run, be beneficial 
to the beneficiaries as well as the CGHS. 

AllocaUon of Funds for Tiger Projects 

3408. SHRI HARIBHAU RATHOD; Will the PRIME 
MINISTER be pleased to state: 
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(a) whether the funds aHocated for tiger projects have 
not been utilised properly; 

(b) if so, the reasons therefor, and 

(c) the steps taken or proposed to be taken by the 
Government for proper utilization of the allocated fund? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHy): 
(a) and (b) No such instance has corne to the notice of 
this Ministry. 

(c) Central Assistance is being provided to tiger States 
under the ongoing Centrally Sponsored Scheme of project 
Tiger, based on the Annual Plan of Operations received 
frorn tiger reserves, emanating from reserve specific 
managernent/tiger conservation plans. The field 
implementation responsibHity of the scheme rests with 
the State Governments, who furnish utilization certificates 
in prescribed formats along with detailed progress report. 
The Government of India provides technical guidance and 
rnonitors the project through supervisory visits and 
assessment by a panel of independent experts on the 
basis of standardized evaluation parameters. 

Good Manufacturing PractIces for AYUSH Drugs 

'3409. SHRI PRALHAD JOSHI: Will the Minister of 
HEALTH AND FAMILV WELFARE be pleased to state: 

(a) whether the Government has any specific Scheme 
to encourage and promote good manufacturing practices 
for AVUSH drugs and medicines; 

(b) if so, the details thereof; 

(c) whether any specific requests have been made 
by AVUSH drugs and medicine manufacturers for subsidy 
type packages and tax holidays etc; 

(d) if so, the details thereof; and 

(e) the reaction of the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (e) The Centrally Sponsored Scheme 
for Quality Control of Ayurveda, Slddha and Unani Drugs 
was started to provide assistance to Ayurveda, Siddha 
and Unani manufacturers to improve their infrastructure 
to meet GMP norms. Under this scheme, one time grant 

equivalent to 20% investment made by the unit subject 
to maximum of Rs. 5.00 Iakhs was provided since 9th 
Plan. The scheme has been revised during 11th Plan 
under which following assistance is being provlded:-

1. Assistance to ASU&H drug manufacturing units 
having an annual turnover of upto Rs. 20.00 
crores for acquisition of prescribed essential 
quality control equipments for in-house Quality 
Control Lab shall be limited to Rs. 30.00 lakhs 
or 30% of the expenditure incurred on the basis 
of a MoU between the manufacturing uniVState 
Drug Controller and Department of A VUSH with 
a condition that the quality control equipment 
purchased with Government of India assistance 
shall not be disposed of and that Government 
of India will have lien on such equipment in 
case of company going into liquidation. 

2. ASU manufacturing units having a turnover of 
upto As. 20.00 crores shall be provided with 
assistance of 30% or As. 30.00 Iakh, whichever 
is less for upgradation of their facUlties to WHO 
Good manufacturing Practices certification 
standards. 

3. POove Centrally Sponsored Schemes is under 
implementation in the 11 th Plan to encourage 
and promote compliance of Good Manufacturing 
Practices by Ayurveda, Unani and Siddhe and 
Homoeopathy units In the country. 
Representations have been received in the past 
from Ayush manufacturing associations and those 
representations have been kept in view in 
revision of the above scheme. 

OUtsourcJng of lasuanoe of Passports 

3410. SHRI RAVI PRAKASH VERMA: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 

WiD the Minister of EXTERNAL AFFAiRS be pleased 
to state: 

(8) whether the outsourcing of the services pertaining 
to issuance of passports is likely to put national security 
at risk; and 

(b) if so, the steps taken by the Government to 
ensure safety and security of the country? 



105 Wti/ttm Answers CHAITRA 27, 1930 (Saka) to Ouestions 106 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) and (b) In 
the Passport Seva Project, which has been elaborated in 
consultation with all concerned Government departments 
and agencies, only front-end non-sensitive activities such 
as applications collection, data entry, acceptance of fee 
and capturing of photo etc., will be performed by the 
Service Provider selected through an open bidding 
process. 

All sensitive aspects of passport issuance, including 
verification of documents, check-lists, the decision to grant 
a passport and the handling of blank passport booldets 
wiD remain with Government employees as hitherto. 

The project will not compromise national security in 
any manner whatsoever. The new system will be 
introduced only after a comprehensive third party security 
audit by a Government agency. Such audit will thereafter 
be repeated every year. The data of passport holders 
wiD remain in the Government domain with strict access 
control. The ownership and strategic control of the core 
and critical assets of the project will remain with the 
Ministry of External Affairs. Data coming to the possession 
of the service provider, when the application is submitted, 
wiD only be used by him to feed the Govemment database 
and the service provider will be held stricUy accountable 
for any misuse of data. 

Allotment of Coal Blocks 

3411. SHRI CHANDRA SEKHAR DUBEY: WiD the 
PRIME MINISTER be pleased to state: 

(a) whether the MIs Steriite Industries and MIs 
Vedanta Resources with different Joint Venture have been 
aUotted Coal Blocks in the recent past; and 

(b) if so, the complete details of number of allotted 
CoaVBlocks for the last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (SHRI SANTOSH BAGRODIA): (a) and (b) None 
of the three companies mentioned above have been 
allocated any coal block. However, MIs. Steriite Energy 
Umited has been allocated Rampia & Dip Side of Rampia 
coal blocks on 17.01.2008 jointly with other companies 
for its power plant. Two other companies, MIs. Hindustan 
linc Ltd. and MIs. Bharat Aluminium Company, have also 
been allocated coal blocks, namely, Madanpur South on 

13.01.2006 alongwith other companies and Durgapur-
Taraimar on 01.11.2007 for their sponge iron and power 
plant respectively. 

DefInition of BPL 

3412. SHRI SURESH ANGADI: Will the PRIME 
MINISTER be pleased to state: 

(a) the definition of poverty-line as per the current 
population and inflation in the country; 

(b) the population living below the poverty-line in the 
year 1997 and the number of people living below the 
poverty line in the year 2007 i.e. during a decade; 

(c) the facilities being provided to the people living 
below the poverty-line by the Central Government; and 

(d) the steps being taken by the Govemment to 
improve the situation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING (SHRI V. 
NARAYANASAMy): (a) The Planning Commission has 
defined the poverty line as per capita consumption 
expenditure of Rs. 49.09 per month in rural areas and 
Rs. 56.64 per month in urban areas at 1973-74 prices at 
national level. This corresponds to a basket of goods 
and services anchored on a norm of per capita daily 
calorie requirement of 2400 kcal in rural areas and 2100 
kcal in urban areas. The state-specific poverty lines are 
derived from the national level poverty lines, using state-
specific price indices and inter-state price differential. The 
poverty lines are periodically updated for price inflation. 
The state-specific poverty lines of 1973-74 are updated 
for the later years using state-specific Consumer Price 
Index of Agricuhural Labourers (CPIAL) in the rural areas 
and Consumer Price Index of Industrial Workers (CPIIW) 
in the urban areas following the methodology contained 
in the Report of the Expert Group of Estimation of 
Proportion and Number of Poor. The latest estimate of 
the poverty line is available for the year 2004-05. The 
poverty line in 2004-05 is estimated as per capita monthly 
consumption of Rs. 356.30 in rural areas and Rs. 538.60 
in urban areas. 

(b) The Planning Commission estimates the 
percentage and number of people living below the poverty 
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line from the large sample surveys on household 
consumer expenditure conducted by the National Sample 
Survey Organization (NSSO) according to the meIhocIology 
contained in the Report of the Expert Group on Estimation 
of Proportion and Number of Poor. The two latest 
comparable estimates of poverty are available for the 
year 1993-94 and 2004-05. As such, the number of people 
living below the poverty line during 1997 and 2007 are 
not available. Using the large sample survey data on 
household consumer expenditure conducted by the NSSO 
in its 50th Round (July 1993-June 1994) and 51st Round 
(July 2004-June 2005), the number of population living 
below the poverty line is estimated as 320.4 miDion in 
1993-94 and 301.7 million in 2004-05. 

(c) and (d) A number of programmes to provide 
facilities to the people living below the poverty line are 
being implemented by the Central Government. The major 
schemes and programmes in this regard are: (i) National 
Rural Employment Guarantee Programme, which provides 
a legal guarantee of at least 100 days of wage 
employment in a financial year to every rural household 
whose adult members volunteer to do unskiUed manual 
work, (ii) Swamjayanti Gram Swarozgar Yojana, a hofJStic 
programme of self-employment, (iii) Indira Awaas Yojana, 
which provides assistance for construction of dwelling units 
and upgradation of existing unserviceable kutcha houses 
for the rural families. The Swaran Jayanti Shahri Rozgar 
Yojana provides gainful employment to the urban poor. 
The Targeted Public Distribution System provides food 
grains at reduced prices to the poor. The Antyodaya Anna 
Yojana provides food grains to the poorest of the poor 
families at a highly subsidized rate. 

The Eleventh Five Year Plan has set the growth 
target for the economy at 9% per year for the Plan period 
(2007-12) and aims at putting the economy on a 
sustainable growth trajectory with a growth of 
approximately 10% by the end of its period. The per 
capita consumption in the process is projected to double 
in the next ten years. In addition to the benefits of 
increase in income arising from the general growth 
process, the abovementioned programmes, which provide 
facilities to the people living below the poverty line, has 
its consequent impact on the reduction of poverty and 
thus improvement of the situation. 

Plasma Research Instttute In Gujarat 

3413. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will 
the PRIME MINISTER be pleased to slate: 

(a) whether the Union Govemment has received any 
proposal for expansion project from Plasma Research 
Institute-BHAT area near Ahmedabad in Gujarat; 

(b) if so, the details thereof along with the progress 
made so far; and 

(c) the time by which the proposed project to be 
taken for implementation? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFACE AND MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBUC GRIEVANCES AND 
PENSIONS (SHRI PRITHVIRAJ CHAVAN): (a) No, Sir. 

(b) and (c) Does not arise. 

Vision for SAARC Countrtes 

3414. SHRI SURESH PRABHAKAR PRABHU: Will 
the Minister of EXTERNAL AFFAIRS be pleased to state: 

(a) the details of the various proposals as envisaged 
by the Prime Minister for SAARC countries; 

(b) the steps taken by the Government in pursuance 
thereof; and 

(c) the time by which various projects based on Prime 
Ministers vision will be implemented? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE) (a) to (c) Speaking at the 14th 
SAARC Summit, the Prime Minister said that, -I have a 
compelling vision of an inclusive, plural and rapidly 
developing South Asia playing its role in an interdependent 
world's economic development and peaceful evolution." 
Several concrete proposals have been made by PM at 
SAARC to translate this vision into reality. These proposals 
include, South Asia University, SAARC Telemedicine 
Networft, SAARC Food Bank, SAARC Multimodal 
Transport PrOject, SAARC Museum of Textiles, SAARC 
Car Rally and South Asia Energy Dialogue. These 
proposals have moved SAARC from a declaratory to an 
implementation phase. The status of these proposals is 
detailed in the attached statement 
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Statement 

S.No. Details of projects Status 

1. South Asian University A Project office is being established in New Delhi. 

2. 

3. 

4. 

5. 

6. 

7. 

SAARC Tele-medicine 
Project 

SAARC Food Bank 

SAARC Regional Multimodal 
Transport Project 

SAARC Museum of Textiles 

SAARC Car Rally 

South Asian Energy Dialogue 

• 

• 

The 2nd Meeting of the inter-governmental Steering Committee scheduled 
on May 1, 2008, is expected to appoint an interim-CEO to head the 
Project Office. 

A pilot tele-medicine project has started between Bhutan and India . 

The Food Bank will commence with a reserve of 241,580 Metric Tons 
food grains from SAARC Member States except Afghanistan. 

FIfSt Meeting of the Transport Ministers (August 29-31, 2007) deliberated 
on the Report of the SAARC Regional Multimodal Transport Study and 
recommended several pilot sub-regional .nd regional projects. 

The first exhibition titled 'Textiles tradition of South Asia' was temporarily 
held in New Delhi from December 7, 2007 to March 6, 2008. 

SAARC Car Rally was organized from March 15, 2oo7-April 3, 2007. 

Second Energy Ministers Meeting held on March 7, 2007. 

World Hockey Quallfytng Championship 
Held In Chile 

THE MINISTER OF STATE OF THE MINISTRY OF 
YOUTH AFFAIRS AND SPORTS (DR. M.S. GILL): (a) 
and (b) Yes, Sir. India lost to Great Britain in the finals 
of World Men's hockey Olympic qualifiers. 3415. SHRI NIKHlL KUMAR: 

SHRI ADHIR CHOWDHURY: 
SHRI SUNIL KHAN: 
SHRI M. SHIVANNA: 

Win the Minister of YOUTH AFFAIRS AND SPORTS 

be pleased to state: 

(c) and (d) The Govemment supplements the efforts 
of recognized National Sports Federations (NSFs) for the 
promotion of excellence in sports, including hockey. Apart 
from providing support for holding national coaching camps 
through the Sports Authority of India (SAl), the 
Govemment also provides assistance for the participation 0' national teams in training and competitions within and 
outside the country and the engagement of high 
performing coaches. Specifically in hockey, the 
Government has engaged a high performance foreign 
expert as Technical Adviser to provide technical support 
to the national men and women teams as also junior 
national teams. In addition to this, talented sportspersons 
in the age group of 14-21 are trained under various 
schemes Of SAl, including in SAl Training Centres and 
SAl Special Area Games Centres. a large number of 
which have hockey among the disciplines in which training 
is imparted. 

(a) whether the Indian Hockey teem failed to qualify 
for the Beijing Olympic, 2008 during the World Hockey 
Qualifying Championship held recently in ChUe; 

(b) if so, the details thereof and the reasons therefor; 

(c) whether the Government proposes to revisit the 
causes of poor performance of the Indian Hockey team 
in the aforesaid Qualifying Championship; and 

(d) if so, the details thereof alongwith the concrete 
steps taken by the Government to promote sports in the 

country? 
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[Translation! 

Misuse of Funds by Indian Cultural 
Centres Abroad 

3416. SHRI HARIKEWAL PRASAD: 
SHRI TUKARAM GANPAT RAO RENGE PATIL: 

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether the Government has noticed the aHeged 
misuse of funds meant for the activities of Indian Cuhural 
Centres abroad; 

(b) if so, the details thereof for the last three years, 
Cuhural Centre-wise; 

(c) whether any enquiry has been conducted in this 
regard; and 

(d) if so, the outcome thereof and the action taken 
by the Government to avoid recurrence of such incidents 
in future? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) No, Sir. No such cases has 
come to the notice of the Government 

(b) to (d) Do not arise. 

{English! 

Allocation of More Funds to AllYS 

3417. SHRI RAYAPATI SAMBASIVA RAO: 
SHRI M. APPADURAI: 

WiH the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether there has been a decDne in the total 
outlay meant for research and patient care in the AIIMS; 

(b) if so, the details thereof and the reasons therefor, 

(c) whether AIIMS has sought an increase in its 
budgetary aUocation; 

(d) if so, the details thereof and the reaction of the 
Government thereto; and 

(e) the steps taken/proposed to be taken by the 
Government to improve the services being provided to 
the people and to provide adequate funds to the institute 
for Its research activities? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 
(DR. ANBUMANI RAMADOSS): (a) and (b) The All India 
Institute of Medical Sciences (AIIMS) received consolidated 
Grant-in-Aids every year under Plan and Non-Plan from 
the Ministry of Health & Family Welfare for patient care 
services, teaching & research activities. 

(c) to (e) The AIIMS has projected an overall amount 
of As. 692.75 crores under Plan & Non-Plan activities in 
Budget Estimates (BE) 2008-09. Towards this projection, 
the Institute has been provided an overall amount of Rs. 
452.00 crores under Plan & Non-Plan activities in BE-
2008-09. However, the standerds of patient care services 
including teaching and research activities will be 
maintained. 

[Translation! 

Four-lanlng on NH-33 

3418. SHRI BHUVANESHWAR PRASAD MEHTA: 
SHRI CHANDRABHAN SINGH: 

Win the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) whether the Union Government has received any 
proposal from State Governments of Jharkhand and 
Madhya Pradesh for four-laning of NH-33 linking Kodarma, 
Ranchi and Jamshedpur via Hazaribagh and from 
Jabalpur, Khajuraho and Damoh respectively; 

(b)if so, the details thereof and the action taken by 
the Union Government thereon; 

(c) the estimated expenditure on these projects; and 

(d) the time-frame fixed for completion of work on 
these stretches? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) to (d) The section of NH-33 from 
Barhi to Jamshedpur via Hazaribagh has been identified 
under National Highways Development Project (NHDP) 
Phase III for four-Ianing. The status of these projects is 
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at encloSed statement. No proposal for four laning from 
Jabalpur, Khajuraho and Damoh has been received from 
State Govemment of Madhya Pradesh. Also, no proposal 

has been received from the State Government of 
Jharkhand for four-Ianing of Kodarma-Barhi stretch of 
NH 31. 

Statement 

Status of 4-1sning of NH 33 

S.No. Name 01 Stretch NH.No. 

1. Barhi-Hazaribagh 33 

2. Hazaribagh-Ranchi 33 

3. Ranchi-Rargaon 33 

4. Rargaon-Jamshedpur 33 

Length (kin) 

40 

75 

70 

80 

Cost (Rs. In crore) 

213 

Updation of 
DPR for BOT 
(Annuity) has 

been taken up 

815.324 

469.716 

Status' 

Bids for updation of DPR has 
been taken up. 

Project approved for 
implementation under BOT 
(Annuity) scheme. 

Feasibility Study Report 
completed. PPPAC document 
preparation has been taken up. 

Feasibility Study Completed. 
PPPAC document pre'laration 
has been taken up. 

'NHDP Phase III works ere targetad for completion by December 2013. 

Development of NH through PPP Mode 

3419. SHRI RAJ IV RANJAN SINGH "LALAN": 
SHRI RAMJI LAL SUMAN: 

Will the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) the details of the National Highways/sections 
of the National Highways selected for development 
through Public Private Partnership (PPP) mode, 

State-wise; 

(b) the estimated cost of each of the project; 

(c) whether the toll revenue collected on PPP projects 
are shared between Govemment and the constructing 

Agency; and 

(d) if so, the details thereof alongwith the share of 

the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) and (b) The state-wise details of 
projects awarded under Build, Operate and Transfer (TolV 
Annuity) through Public Private Partnership are given in 
the enclosed Statement-I. 

(c) and (d) Revenue sharing as a concept was 
introduced after the new Model Concession Agreement 
(MCA) was introduced. The toll revenue is shared in 
accordance with the provision of the concession 
agreement entered into between National Highways 
Authority of India (NHAI) and the concessionaire. Based 
on the new MCA only seven projects have been awarded. 
The details of revenue share of NHAI in these projects 
are given in the enclosed statement-II. 

In earlier concession agreements, while sharing of 
toll revenue was not adopted as a concept, some 
agreements provided for transfer of a proportion of 
revenue of NHAI once toll revenue exceeded a specified 
threshold. The share of the revenue and the specified 
threshold was however, unique to each agreement. 
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Statement.., 

State-wise detsiIs 01 ptrJjtJc/s under BOT (ToD)/Anuhy) through PPP 

SI.No. Name of the Project Source 01 Status State (8) Estimated Total 
Finance concerned Project Cost 

(Rs. in ClOre) 

2 3 4 5 6 

1. Tuni-AnkapaIM Km 300-359 BOT [A) III BOT [ArmI.ity) Completed Andtn Prede&h 283.20 

2. RIojAhumundry-Dhalmavaram AP-15 BOT [Annuity) Completed AndIua Pradesh 206.00 
Km 200-254 BOT (AJ-I 

3. Dharmavaram-Tunl AP-t6 Km 254- 300 BOT (ArH BOT [Annuity) Completed Andhra Pradesh 231.90 

4. NeIore bypass BOT [Annuity) Completed Andhra Pradesh 143.20 

5. Armur-Kalkallu Village (AP-2) BOT [Annuity) Ongoing Andhra Pradesh 490.00 

6. KotIakata-Kumooi (AP-5) kin 135.740-211.000 BOT [Annuity) Ongoing Andhra Pradesh 592.00 

7. MHlAP Border to Islam Nagar (Ns-2JBOT/AP-6) BOT [AnnuItyJ Ongoing AncIhra Pradesh 360.42 
Km. 17510 ., Km. 23IW 

8. IllIam Nagar to KadtaI (Ns-2IBOT/AP-7) BOT [Annuity) Ongoing Andhra Pradesh 546.83 
Km. 230.00 to Km. 278.00 

9. KadIaI to Armur (NS-2IBOT/AP-8) 
Km. 27810 to Km. 30810 BOT [Annuity) Ongoing Andhra Pradesh 271.73 

10. Tada-NeIIoIe (Pkg. AP-7&8) on GO BOT [ToIg Completed Andhra Pradesh 621.35 

11. NarKigama-lbrahimpuram (Km. 217-252 of NH-9) BOT [ToIg Completed Andhra Pradesh 138.85 

12. Farukhanagar-KoIIakaIa (AP-3) kin 34.100-a0.ooo BOT [Toll] Ongoing Andhra Pradesh 255.00 

13. Farukhanagar-Kotlakata (AP-4) kin 80.000-135.740 BOT [Toll] Ongoing Andhra Pradesh 302.00 

14. ChikaIuripet-V-qayawada-Six Lane 
(Y_'Il. 3SS to Km 434.15) on NH-5 BOT [Toig Ongoing AncIhra Pradesh 572.30 

15. Kosi Bridge & Approaches on NH-57 
in Bihar (Km 185.00 to 155.00) (BM BOT [Annuity) Ongoing Bihar 418.04 

16. Ourg Bypass on NH-6 Bot [ToIg Completed Chhattisgarh 70.00 

17. Ralpur-Aurang BOT [Toll] Ongoing Chhatlisgarh 190.00 

18. End 01 Durg Bypass-Cllattisgam'harashtra Border BOT [Toig Ongoing Chhaltisgarh 464.00 

19. OeIhi-Gurgaon (Access controlled 816 Lane) BOT [Toll} Completed Delli and Haryana 710.00 

20. Surat-Dahisar-Six Lane (Km. 263.00 to BOT [Toll] Ongoing GujaraI and 1.405.57 
Km. 502.00) on NH-8 Maharastra 

21. Pindwala-PaJanpur (Km 264.o()'340.oo 01 NH 14) BOT [Annuity) Ongoing Gujral and Rajasthan 498.00 
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2 3 4 5 6 

22. Gondal.Jetpur (Km. 117-143.3) & BOT [folij Ongoing Gujarat 388.09 
Rajkot Bypass (Km. 175-185) on NH- 8B 
in Gujrat, Pkg-VII 

23. Six Laning of Vadodara 10 Bharuch BOT [foil) Ongoing Gujaral 660.00 
Sectlon (Km. 108fT00 to 1921000 01 
NH-8) Pkg I 

24. Six Laning of Bharuch 10 Sural Section 
(Km. 1981000 to 263.400 of NH-8) Pkg \I BOT [foil) Ongoing Gujaral 492.00 

25. PanipaI.Jalandhar-Six Lane (Km. 
96.00 10 Km. 387.10) on NH-1 BOT [folij Ongoing Haryana and Punjab 2.288.00 

26. Panipal Elevated tflQhway Project 
(Km. 86-96 on NH-1) BOT [folij Ongoing Haryana 270.00 

27. Delhin-taryana Border to Rohtak on NH-10 BOTITolij Ongoing Haryana 486.00 

28. Gurgaon-Kotputli-Jaipur-Six Lane BOT [foln Ongoing Haryana and 1,673.70 

(Km. 42.70 10 Km. 273.00) on NH-8 Rajasthan 

29. Belgaum-Maharashtra Border (Pkg-IV) BOT (Annuity) Completed Kamataka 332.00 

30. APJKarnatka Border-Nandi Hill 
Crossing & Devenhalli to Meenu 
kunte Vdlage (Km. 463.60-527 & 
Km 535-539 of NH-7 in Karnatka) 
(avathi village) (KNT-1) BOT [Annuity) Ongoing Karnataka 402.80 

31. Nelamangla-Tumkur (BOT) BOT [foln Completed Kamataka 155.00 

32. Bangalora Elevated Highway 
SUkboard 10 Electronic City 
(Km. 8.785-18.75 on NH-7) BOT [foln Ongoing Karnataka 450.00 

33. Bangatore-Hoskote-Mudbgal Section 
Km 237.700 10 Km 318.000 on NH-4 BOT [foil) Ongoing Kamalaka 565.00 

34. Bangalore-Neelmangla on NH-4 
(Km. 10100 to Km. 29/50) BOT [foil) Ongoing Kamataka 445.00 

35. Neelmangla-Devihalli section (Pkg-I) 
Km 281200 10 Km 110/00 on NH-
48 (Neelmangla-Hassan) BOT [foln Ongoing Kamatka 441.00 

36. Neelmangla-Hassan (Pkg-II) km 
110/000 To Km 1911200 on NH-48 BOT [folq Ongoing Karnatka 440.00 

37. Trishur-Angamali (Km. 270-316.70 of NH-47) BOT [fain Ongoing kerala 312.50 

38. Lakhnadon-MP/MH Border 
(Km. 547.4-596.75 of NH-7) in MP 
Ns-11B0T/MP-2 BOT [Annuity] Ongoing Madhya Pradesh 263.17 
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39. Lakhnadon-MPIMH Border 
(Km. 596.75-653.225 of NH-7) In UP 
NS-1.eoTtW'-3 BOT [Annuity} Ongoing Madhya Pradesh 407.60 

40. Guns Bypass (Km 319.700-Km 
332.100 on NH-3) BOT [ToU) Ongoing Madhya Pradesh 46.00 

41. Indore-I<tlaIPt (Km 12.6OO-Km 
84.700 on NH-3) BOT [ToIij Ongoing Madhya Pradesh 472.00 

42. KiJlllghat-MP.ui Border 80T [ToU) Ongoing Madhya Pradesh 549.00 

43. Satara-Kamataka Border (KagaI) BOT[ToI) Completed Maharashtra 600.00 

44. Vadape-Gonde BOT [ToU) Ongoing MahIl88htra 579.00 

45. PimpaIgaon-DhuI BOT [ToU) Ongoing Maharashtra 556.00 

46. PunlrKhed (MoSRTH) BOT [ToU) Ongoing Maharashtra 127.60 

47. KonctIaIi-TeIegaon BOT [ToU) Ongoing MaharashtIa 212.00 

48. ~ Border-Wainganga Bridge BOT [ToU) Ongoing Mahalashtra 424.00 

49. Nagpur-Kordlali BOT [Toll) Ongoing Maharashlra 168.00 

50. NS-1IBOTrtoF-UPlGwaJior.Jhansi 
(Km. 16-Km. 96.127 01 NH-15) BOT [Annuity} Ongoing MP and UP 604.00 

51. ZitaIIDur-Parwanoo (NH-22) BOT [Toll} Ongoing Punjab and Haryana 290.00 

52. Amrilsar-wagah Border Section of 
NH-1 fn:lm Km. 455.400 10 Ian 4111.620 BOT [Annuity) Ongoing Punjab 205.88 

53. AmbaIa-Chandiga (Zeerakpur) BOT [Toll) Ongoing Punjab 298.00 

54. Jalandhar-Amrilsar (Km. 407.100 10 
Km. 456.100) on NH-1 BOT [ToIQ Ongoing Punjab 263.00 

55. Kurali-Kiralpur 8OT[ToII) Ongoing Punjab 309.00 

56. Jaipur-Kishangaltl BOT [ToIij Completed Rajasthan 64·4.00 

57. ROB Kishangarh BOT [Toll) Completed Rajasthan 18.00 

58. Mahua-Jaipur BOT [ToU) Ongoing Rajasthan 483.00 

59. BharaIpur-Mahua 80T [ToU) Ongoing Rajasthan 250.00 

60. Tambaram-TndiYanam 
(BOT/Annuity) Ian ()1 10 Km 122 BOT (AnIUIy] Completed Tamil NaW 375.00 

61. Krishnagiri-ThoppurghaI (Km. 94.156 
of NH-7) TN-1 BOT [ToU) Ongoing Tamll Nadu 372.70 

62. Salem-Karur (T richy-Karur) 
(Km. 207.~248.62 of NH-7) TN-2 BOT [Toll) Ongoing Tamil NacJu 253.50 
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63. SaIem-Karur (Namakkal-Karur) 
(Km. 258.65-292.60 of NH-7) TN BOT [Toll) Ongoing TamH Nadu 205.60 

64. Karur-Maclurai (Karur-Dindigul) 
(Km. 292.60-373.725 of NH·7) TN BOT [ToIij Ongoing Tamil Naclu 327.20 

65. Karur-Madurai (Dindigul-Samayanallur) 
(Km. 373.27-426.60 of (NtH) TN-5 BOT [ToIij Ongoing TamU Nadu 283.50 

66. Salem-Kerala Border (Km. 0-53 of 
NH-47) TN-6 BOT [ToIQ Ongoing Tamil Nadu 469.80 

67. SalenH(erala Border (KIll. 53-100 of 
NH-47) TN-7 BOT [ToIij Ongoing Tamil Nadu 379.80 

68: Tmdivanam·Ulundurpet (package-
VI A) Km 21-Km. 192.25 BOT [Ton) Ongoing Tamil Nadu 480.00 

69. Ulundurpei-Padalur (package VI B) 
Km 192.25-Krn 192.25-Km 285 BOT [Toll) Ongoing Tamil Nadu 460.00 

70. Padalur· Trichy (Package-VI C) Km 
285-Km325 BOT [Toll) Ongoing Tamil Nadu 320.00 

71. Madurai·ArupukoItai-Tuticorin (Km 
138.8-Km 264.5) TN-14 BOT [ToHJ Ongoing Tamil Nadu 629.00 

72. 4 Ianing of Km 80.000 to Km 135.750 
of Thanjavur· Trichy Section of NH-
67 in \he State of Tamil Nadu BOT [ToIij Ongoing Tamil Nadu 280.00 

73. T richy·Karur on NH-67 BOT [Toll) Ongoing Tamil Nadu 516.00 

74. T richy-Dindigul on NH-45 
, BOT [Toll) Ongoing Tamil Nadu 576.00 

75. Pondicheny·Tmdivanam on NH-66 BOT [Toll) Ongoing Tam~ Nadu 285.00 

76. Salem-Ulundrupet (BOT-l~) 
Km. 0.313 to Km. 136.670 on NH-68 BOT [ToIij Ongoing Tamil Nadu 941.00 

n. Channai Tada-5ix Lane (Km. 11.00 
to Km. 54.40) on NH-5 BOT [ToIij ~ing Tamil Nadu 353.37 

78. Gorakhpur Bypass (Km. 251.70-279.80) BOT [Annuity) Ongoing Uttar Pradesh 600.24 

79. NS-lIBOTW-l/Gwalior Bypass 
(Km. 103 of NH-3 10 Km. 
16 of NH-75) BOT [Annuity) Ongoing Uttar Pradesh 300.93 

80. Jhansi-~Iitpur (Km. 0-49.79 of NH-25,26) BOT [Annuity) 0I\g0ing Uttar Pradesh 355.06 

in UP N8-1JBOTNP·2 

81. Jhanis-Lalitpur (KIn. 49.79-99.00 of 
NH-26) In UP NS·1JBOTIUP·3 BOT [Annuity) Ongoing Uttar Pradesh 276.09 
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Bara-Orai (Km. 449 to Km. 422 on 
NH·2 & Km. 255 to 220) BOT [Annuity) Ongoing Uttar Pradesh 465.00 

Meerut-Muzallamagar BOT [Toll) Ongoing Uttar Pradesh 359.00 

Agra·BhaJatpur (Jaipur) 
UPlRajasthan Border Bot [ToIij Ongoing Uttar Pradesh 195.00 

Sitapur-lucknow BOT [Toll) Ongoing Uttar Pradesh 322.00 

Panagarh-Palsit BOT (Annuity) Completed West Bengal 350.00 

Palsit-DanIaI1i Ourgapur Expressway BOT (Annuity) Completed West Bengal 432.40 

VwekanancIa Bridge (2nd) BOT [Toll) Completed West Bengal 841.00 

Siliguri-islampur (Km. 551·580 of NH-31) BOT [ToIq Ongoing West 8engaI 155.00 

StIItement-il 

Details of Toll IBvenU6 share 10 NHAI 

Name of the project 

Chemai-Tada 
(km 11 to km 54.40) 

Gurgaon-Kotputli-Jaipur 
(km 42.70 to km 273) 

Surat-Dahisar 
(km 263 to km 502) 

Chikaluripet-Vijaywada 
(km 355 to Km 434.15) 

Panipat-Jalandhar 
(km 96 to km 387.10) 

Oelhi-Haryana Border to Rohtak 

Khaiaghat·MPIMH Border 

Ton revenue share of NHAI 

Ton revenue share 
from appointed date 

17.07"10 

48.06% 

38% 

2% from 4.65 years 
after appointed date 

20.14% 

ToO revenue share 
at the end of 

concession period 

31.07% 

59.06% 

49% 

12% 

34.14% 

As per concession agreement NHAI will get a premium 0 2% 
of ton revenue 4692 days after Commercial Operations Date 
(COD) subject to an incremental increase of 1% for each 
subsequent year tiD end of the concession period of 25 years. 

As per concession agreement NHAI will be paid a premium 
@ 3.11 % of toll revenue 405 days after Commercial Operations 
Date (COD) subject to an incremental increase of 1% for each 
subsequent year till end of concession period of 18 years. 
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Impact Assessment Study Regarding Mercury 
Pollution on Health 

3420. SHRI KISHANBHAI V. PATEL: 
SHRI SUGRIB SINGH: 
SHRI NAND KUMAR SAl: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(8) whether AIIMS has conducted any survey to 
assess the impact on environmental mercury pollution on 
the health care system as reported in the limes of India 
dated March 17, 2008; 

(b) if so, the details thereof; and 

(c) the steps taken by the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (c) The Ministry of Environmental and 
Forests, Government of India has sanctioned a project 
for AIIMS to conduct a survey to assess the awareness 
of Environmental Mercury Pollution in Health Care 
Systems. 

Construction of Tunnels Connecting 
Manall to Key/ong 

3421. SHRIMATI PRATIBHA SINGH: Will the Mlnist,r 
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) the date on which the project for construction of 
the Rohtang Tunnel on Manali-Keylong DGBR road in 
Himachal Pradesh was sanctioned by the Union 
Governments; 

(b) the total sanctioned cost of the project; 

(c) the progress of the project, tunnel-wise; and 

(d) the target date fixed for completion of the project, 
tunnel-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) Construction of Rohtang Tunnel 
on Manali-Keylong-Sarchu road was approved by Cabinet 
Committee on Security on 6th September 2005. 

(b) The project is approved at a cost of As. 1410.37 
crore which includes construction of Rohtang Tunnel 
proper (Rs. 943.32 crores) approach roads to the tunnel 
(Rs. 1809.20 crore) and &Hernate road alignment Darcha-
Padam-Nimmu (Rs. 286.85 crore). 

(c) Progress on construction of Rohtang tunnel is as 
follows: 

(i) MIs. SMEC International Pvt. Ltd. from Australia 
was awarded consultancy contract for As. 62.96 
crore for detailed design and advisory services 
during construction. Design of tunnel is already 
completed by the consultant. 

(ii) Pre-qualification of contractors for construction 
of civil works of Rohatang Tunnel has already 
bee completed. 

(iii) Tenders issued to 8 pre-qualified contractors. 
Five tenders have been received back on 25th 
February 2008. 

(iv) Technical evaluation of tenders is in progress. 

(v) Contract is likely to be awarded by 30th July 
2008. 

(d) The project is scheduled for completion by 2014. 

Destruction of Connecting Con1dors 
In Fore. Area 

3422. SHRI K.C. SINGH "BABA": Will the PRIME 
MINISTER be pleased to state: 

(a) whether most of our forest protected areas are 
being islanded by destroying their connecting corridors to 
other forested areas; 

(b) if so, the details of such corridofS, State-wise; 
and 

(c) the steps taken in this regard particularly in 
establishing vital corridors for large mammals, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHy): 
(a) and (b) Destruction of connecting corridors can lead 
to the fragmentation of Protected Areas. However, 
information on the destruction of such corridors is not 
collated at Government of India level. 
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(c) Based on the proposals received in the form of 
Annual Plan of Operations, Government of India provides 
financial and technical assistance to the State/UT 
Governments under the CentraUy Sponsored Scheme-
Project Elephant and Project TIger for various activities 
aimed at the conservation of wildlife including the 
establishment of vital corridors. Such proposals are 
processed by the Central Govemment subject to the 
availability of funds and fulfillment of necessary legal and 
procedural requirements. 

(Tl1Jnslationj 

Review of Functioning of Panchayats 

3423. SHRI HEMLAL MURMU: Will the Minister of 
PANCHAYATI RAJ be pleased to state: 

(a) whether the Government has recently decided to 
invite representatives of Panchayats including Pramookhs 
of Zila Panchayats and Blocks from aU over the country, 
as published in Hindi daily 'Dainik Jagran' dated March 
12, 2008; 

(b) if so, the details thereof; 

(c) whether the Government proposes to constitute a 
Committee to review the work done b~' the Panchayat 
representatives; and 

(d) if so. the details thereof? 

THE MINISTER OF PANCHAYATI RAJ AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI MANI SHANKAR AIYAR): (a) to (d) All 
StateIUT Governments have been requested to send 
Presidents of District Panchayats and Intermediate 
Panchayats and two Sarpanches of Gram Panchayats 
from each Districts to attend the National Convention of 
Presidents of District Panchayats and Intermediate 
Panchayats being organized by the Ministry of Panchayati 
Raj at Burari Ground, North Delhi from 22 to 24 April, 
2008. Earlier, a Core Committee of Panchayati Raj 
representatives selected by State Governments/UT 
Administrations had prepared a draft "15th" Anniversary 
Charter on Panchayats' which was submitted to Gram 
Sabhas and Panchayats allover the country for further 
consideration. The draft will be discussed, finalized and 
adopted by the representatives of these Panchayats during 
the National Convention. 

Effect of Climate Change on Pilgrimages 

3424. SHRIMATI SUMITRA MAHAJAN: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the pilgrimages such as Gangotri, 
Yamunotri and Badrinath Chams are facing threat due to 
climate change and environmental pollution; 

(b) if so, the details thereof; and 

(c) the steps being taken by the Govemment to check 
it? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) Although Geological Survey of India 
(GSI) has reported recession in the Gangotri glacier at a 
rate of 18.80 rn/year during 1935-1996 period, there are 
no specific studies undertaken to establish a correlation 
between the climate change and environmental pollution 
and the glacial changes in the region around the 
pilgrimages of Gangotri, Yamunotri and Badrinath Dhams. 

(c) A sustainable development path 18 being fcHowed 
through a range of policies and programmes to mitigate 
climate change and reduce carbon emissions. Some of 
the steps taken by the Goverrvnent include interalia-setting 
up of the Bureau of Energy EffICiency and encouraging 
energy conservation and introduction of energy efficiency 
labeling, promoting use of renewable energy, carrying out 
power sector reforms and active renewable energy 
programme, use of cleaner and lesser carbon intensive 
fuel for transport, fuel switching to cleaner energy, 
afforestation and conservation of forests, promotion of 
clean coal technologies, reduction of gas flaring, 
encouraging Mass Rapid Transport systems and 
environmental quality management for all sectors gas 
flaring, encourgaing Mass Rapid Transport systems and 
environmental quality management for all sectors. 

The National Environment Policy 2006 of Ministry of 
Environment & Forests interalia addresses the issue of 
global warming. The Government has also set up an 
"Expert Committee on Impacts of Climate Change" in May 
2007 to study the impacts of anthoropogenic climate 
change on India and to identify the measures that may 
be needed to address vulnerability to anthropogenic 
climate change impacts. 
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A high level coordination committee chaired by 
Hon'ble Prime Minister called "Prime Minister's Council 
on Climate Change to coordinate National action for 
assessment, adaptation and mitigation of climate change" 
was constituted on 6th June 2007. In the meeting held 
on 13th July 2007, the council, interalla decided to prepare 
and finalise 'India's Climate Change Action Programme: 

{English} 

Spread of Encephalltl. In Northern Stat •• 

3425. SHRI FRANCIS FANTHOME: 
SHRI VIJOY KRISHNA: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether cases of encephalitis have surfaced in 
various parts of the country, especially in the Northem 
States during the past few years; 

(b) H so, the details thereof and the reasons therefor; 
and 

(c) the action taken by the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) The cases of Japanese 
Encephalitis (JE)/Acute Encephalitis Syndrome (AES} a~e 
being reported only from Haryana and Uttar PradeSh In 

so far as Northem States are concerned. However, the 
reports of AESlJE cases are also being received from 
other States like Andhra Predesh, Assam, Bihar, Goa, 
Karnataka, Kerala, Maharashtra, Manipur, Tamil Nadu, 
West Bengal and nagaland. State wise detaUs of AESlJE 
cases and deaths since 2003 are given in the enclosed 
statement. 

J.E. is an acute viral disease and cyclic outbreaks 
are known to occur. The occurrence of the cflS8&S8 is 
determined by factors like rainfall, temperature, humidity, 
presence of amp/Hier hosts, etc. The disease is mainly 
correlated with the monsoon & post monsoon season, 
when mosquito breeding increases. There is no specific 
anti viral drugs for treatment of JE. 

(c) the actions takan by the Government in this regard 
are as under: 

• Early diagnosis and proper management of AES 
cases to reduce case fatality through 
strengthening of diagnostic and clinical 
management of JE cases, and curative services 
at PHCslCHCs and District Hospitals. 

• Training of PHC Medical Officer, Clinicians and 
nurses for early diagnosis and case management 
of JE. 

• Advisories along with standard guidelinesJ 
protocols on AESlJE c:asas management have 
been developed and conveyed to the State 
Governments. 

• Rapid Response Teams were formed at districts 
level and they have been trained. 

• Integrated vector control with emphasis on 
personal protection, segregation/mosquito 
proofing of pig-sties. 

• Behaviour Change Communication for community 
participation to promote early case reporting, 
personal protection, isolation of amplifier host 
etc. 

• A Sub office of Regional Office of Health & 
Family Welfare, Lucknow, has been established 
in Gorakhpur, UP since 2nd April, 2007 for 
intensive monitoring of situation and providing 
technical assistance to State Govemment on 
prevention and control of JE. 

• Vector Borne Disease Survelillance Unit has 
been established at BRD Medical College, 
Gorakhpur, UP with financial support from 
Government of India for field visits and for 
strengthening of surveillance activities. 

• Preparedness for prevention and control of AESI 
JE is reviewed regularly at higher levels. 

• Vaccination of community with SA 14-14-2 for 
JE has been undertaken in 7 districts of 
Gorakhpur during 2006·07. During 2007, 
11 districts were covered under vaccination 
achieving an over all coverage percentage of 
97 percent. Nine more districts are proposed to 
be taken up during 2008. 

• Adequate drugs and disposables for the 
management of AESlJ.E. cases are supplied by 
the Govemment of India. 



131 Wni'tsn~ APRIL 16. 2008 to OutI$/ions 132 

• Multi-disciplinar Central teams comprising of observations and recommendationa. oontrol 
Neurologist, epidemiologist. microbiologist and measures were stepped up. 
entomologist visited the affected States (Uttar • Regular monitoring of AES cases Is done by 
Pradesh and Assam) during 2007 for providing the Directorate of National YectorBome Dieease 
technical guidance. Based upon their Control Programme (NYBDCP). 

StBtement 

Stal9-wise A£S/J£ Cases and Deaths 

S.No. AIIectecI SlateelUTs 2003 2004 2005 2006 2007 

Cases Deaths Cases Deaths Cases Deaths Cases Deaths Cases Deaths 

1. Andhra Pradesh 329 183 7 3 34 0 11 0 22 0 

2. Assam 109 49 235 64 145 52 392 119 424 133 

3. Bihar-- 6 2 85 28 192 64 21 3 336 164 

4. Chandigarh 0 0 0 0 0 0 0 0 0 0 

5. Delhi 12 5 17 0 6 0 0 0 0 

6. Goa 0 0 0 0 4 0 0 0 27 0 

7. Haryana 104 67 37 27 46 39 2 32 18 

8. Karnataka 226 10 181 6 122 10 73 3 32 

9. Kerala 17 2 9 0 3 3 0 0 

10. Maharashtra 475 115 22 0 51 0 0 0 0 

11. Manipur 0 0 0 0 0 0 65 0 

12. Punjab 0 0 0 0 0 0 0 0 0 

13. Tamil Nadu 163 36 88 9 51 11 18 37 0 

14. Uttar Pradesh 1124 237 1030 228 6061 1500 2320 528 3024 645 

15. West Bengal 2 3 12 6 0 0 16 2 

16. Nagaland 0 0 0 0 0 0 0 0 7 0 

Grand Total 2568 707 1714 367 6727 1682 2842 658 4022 963 

MPLAD Funds to Karnataka (8) the funds released to the State Government of 
Karnataka under the MPLAD Scheme since inception. 

3426. SHRI D.Y. SADANAND GOWDA: Will the member-wise. constitutency-wise; and 
Minister of STATISTICS AND PROGRAMME 
IMPLEMENTATION be pleased to state: (b) the number of works under the MPLAD Scheme 

executed by the funds released so far during the last 
three years? 



133 CHAITRA 27, 1930 (Saka) 134 

THE MINISTER OF STATE OF THE MINISTRY OF 
STATISTICS AND PROGRAMME IMPLEMENTATION 
(SHRI G.K. VASAN): (a) Ur.der the MPLAD Scheme, 
funds are non·lapsable and are released to· the Lok Sabha 
Constituencies and the Members of Parliament of Rajya 
Sabha The details of the funds released to the Lok Sabha 
constituencies of Kamataka, since inception of the Scheme 
till 31st March, 2008, and the details of funds released 
to the Rajya Sabha MPs of Kamataka, are enclosed as 
statement I and II. respectively. 

(b) The MIoistTy maintains only cumulative infonnation 
of works recommended, sanctioned and completed. 
received from the districts. As per the reports received 
from the District Authorities, tiH 31.3.2008, 41251 works 
have been completed since inception of the Scheme in 
Karnataka in the last three years in not maintained by 
the Ministry. 

Stlltement I 

Funds flI1eastld under MPLAOS to MemlJer 01 
Parliament, Lok Ssbhll (Kamatak8) since inception: 

SI.No. Name of the Rs. in crore 
Constituency Funds released 

2 3 

1. Bagalkot 24.05 

2. Bangalore North 24.05 

3. Bangalore South 21.05 

4. Belgaum 23.05 

5. Bellary 22.05 

6. Bidar (SC) 21.05 

7. Bijapur 23.05 

8. Chamarajanagar (SC) 23.05 

9. Chikballapur 24.05 

10. Chikkodi (SC) 23.05 

11. Chikmagalur 24.05 

12. Chitradurga 24.05 

13. Davangere 23.05 

2 3 

14. Dharwad North 23.05 

15. Dharwad South 23.05 

16. Gulbarga 21.05 

17. Hassan 21.05 

18. Kanakapura 23.05 

19. Kanara 22.05 

20. Kolar (SC) 23.05 

21. Koppal 24.05 

22. Mandya 19.05 

23. Mangalore 23.05 

24. Mysore 24.05 

25. Raichur 22.05 

26. Shimoga la05 

27. Tumkur 24.05 

28. Udupi 22.05 

Total 633.40 

Statement /I 

Funds reI6as8d under MPLAOS to Membefs 01 
Parliament 01 Rlljya Sabha (Kamataka) 

Current Rajya Ssbha MembefS 01 PMniamenl 

Rs. in crore 

S1.No. Name 01 the Member 01 Funds released 

1. 

2. 

3. 

Parfllllllent (Rajya Sabha) 
and Nodal District 

2 

B.K. Hariprasad 
Banglore Urban 

Janardhana Poojary 
Dakshin KannadlMangalore 

K. Rahman Khan 
Bangalore Urban 

3 

7.00 

12.00 

23.00 
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2 3 2 3 

4. K.B. Shanappa 4.00 22. K.C. Kondaiah 7.00 
Gulbarga Bellary 

5. M.A.M. Ramaswamy 7.00 23. K.A. Jayadevappa 4.05 
Bangalore Urban Chltradurga 

6. M. Rajasekara Murthy 22.50 24. Margaret Alva 3.55 
Bangalore Urban UttarakannadalKarwar 

7. M.V. Rajashekaran 12.00 25. R~rishna Hegde 10.00 
Bangalore Rural Bangalore Urban 

8. M. Venkaiah Naidu 18.00 26. S.M. Krishna 3.00 
Bangalore Urban Bangalore Rural 

9. Oscar Femandes 16.00 27. S.A. Bomma! Dharwar 12;00 
Udupi 

28. Satchidananda 4.05 
10. Prema Cariappa 12.00 Bangalore Urban 

Bangalore Urban 

Rajeev Chandrasekar 3.00 
29. Sh. Abdul Samed Siddiovi 0.05 

11. Raichur 
Bangalore Urban 

12. Vijay Mallya 9.00 30. Sh. B.K. Hari Prasad 2;05 

BangaloreUrban Bangalore Urban 

Total 145.50 31. Sh. G.Y. Krishnan 2.05 
Kolar 

Fooner Rajya Sabha Members of Parliament 
32. Sh. I.G. Sanadi 2.05 

13. A. Lakshmisagar 8.50 Dharwar 
Bangalore Urban 

33. Sh. J.P. Jauali 0.05 
14. Bimba Raikar 12.00 Charwar 

Bangalore Urban 
34. Sh. Prabhakar Kore 2.05 

15. C.M. Ibrahim 9.00 Belgaum 
Shimoga 

35. Sh. Ram Jethmalani 0.05 
16. Gundappa Korwar 4.05 Bangalore Urban 

Gulbarga 
Toal 127.60 

17. H. Hanumanthappa 8.05 
Chitradurga Grand Total 272.60 

18. H.D. qeva Gowda 1.50 
Hassan {Translation! 

19. H.K. Javare Gowda 12.00 U.. of Rn Act by the RurallTrlbal People 
Hassan 

3427. SHRI NIHAL CHAND: 
20. Janardhana Poojary-Ex 8.00 SHRI SUBHASH MAHARIA: 

Dakshin KannadlMangalore 
WiU the PRIME MINISTER be pleased to state: 

21. K.B. Krishna Murthy 12.00 
Bangalore Rural (8) whether the rural and the tribal people are not 

using the ATI Act much; 
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(b) if so, the reasons therefor; and 

(c) the details of measures takenlbelng taken by the 
Government to spread more awareness amongst the rural 
and tribal people in this regard? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE AND MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND 
PENSIONS. (SHRI PRITHVIRAJ CHAVAN): (a) and (b) 
The information is not centrally maintained. 

(c) The Directorate of Advertising and Visual Publicity 
had launched a compaign in 2006 for propagating 
awareness about the Right 10 Information Act. Further 
steps have also been taken up in the matter. The 
Department of Personnel & Training has issued a guide 
for information seekers by its O.M. No. 1/812007-IR dated 
08.11 .2007. All the Stale Governments have been 
requested to get the guidelines translated into the regional 
language(s) and give wide publicity 10 these guidelines. 
The Stale Governments and Union Territory 
Administralions have been requested to Involve Ihe Non-
Governmental Organisations working in the States to 
spread awareness about the Act. organizations like the 
Centre for Good Governance (CGG), Hyderabad, 
Yashwanl Rao Chavan Academy of Public Development 
(YASHADA), Puna and Participatory Research in Asia 
(PRIA) etc. have undertaken awareness generation 
programmes in different states with the support of 

I Government. 

{English} 

Sale of Junk Food 

3428. SHRI ANIRUDH PRASAD ALLIAS SADHU 
YADAV: 

SHRI MADHU GOUD YASKHI: 
SHRI EKNATH MAHADEO GAIKWAD: 

WiIIlhe Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the sale of junk food is increasing in the 
country; 

(b) if so, the details thereof alongwith its impact on 
the health of children; and 

(c) the action taken by the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) As per information available, there 
are few studies to indicate a positive correlation between 
consumption of junk food and obesity leading to diet 
related chronic non-communicable diseases. 

(c) Government is making efforts to discourage 
consumption of junk foods including carbonated beverages 
and make people aware of nutritious and healthy foods. 
The Union Minister of Health and Family Welfare has 
written to Health Minister of all States & UTs to consider 
issuing instructions for withdrawal of junk food and 
carbonated drinks from school and College canteens. 
Letters have also been written to chief Minister of all 
States and UTs to seriously consider issuing instructions 
to Vice Chancellors of all Universities including Medical 
and Agricultural Universities of their respective States for 
withdrawal of junk food and carbonated drinks from 
canteens of educational institutes. 

Grent to Land to Forest Dwellers 

3429. DR. DHIRENDRA AGARWAL: 
SHRI MANSUKHBHAI D. VASAVA: 

Will the PRIME MINISTER be pleased 10 state: 

(a) whether the Government proposes 10 hand over 
vast stretches of sanctuary land to forest dweners; 

(b) if so, the details thereof alongwith the criteria 
fIXed in this regard; 

(c) the extent of land per individual likely to be 
handed over; and 

(d) the time by which this is likely to be implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHy): 
(a) and (b) The Scheduled Tribes & Other Traditional 
Forest Dwellers (Recognition of Forest Rights) Act, 2006 
has been enacted on 2nd January 2007 to recognize 
and vest the forest rights and occupation in foresl land 
including Sanctuaries and National Parks in forest dwelling 
Scheduled Tribes and other traditional forest dwellers who 
have been primarily residing in such forests for 
generalions but whose rights could not be recorded and 
to' provide for a framework for recording the forest rights 
so vested and the nature of evidence required for such 
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recognition and vesting in respect of forest land. The 
Rules under the Act have been notified on 1st January 
2008. 

As per the Act, the recognition and vesting of forest 
rights to the forest dwelling Scheduled tribes and to other 
traditional forest dwellers in respect of forest land shall 
be subject to the condition that such Scheduled tribes or 
tribal communities or other traditional forest dwellers had 
occupied forest land before the 13th Day of December 
2005, wherein, traditional forest dweller means any 
member or community who has for atleast three 
generation prior to the 13 day of December 2005 primarily 
resided in and who depend on the forest or forests land 
for bonafide livelihood needs. 

(c) and (d) The Sub-Section (6) of Section 4 of the 
Act envisages that the extent of land for an individual or 
family or community, as on the date of commencement 
of the Act, would be restricted to the area under actual 
occupation and in no case would exceed 4 hectares. 
However, forest rights recognized under this Act in critical 
wildlife habitats of National Parks and Sanctuaries as 
determined and notified under Section 2(b) of the Act 
may subsequently be modified or resettled in accordance 
with Section 4 (2) of the Act. The provisions of the Act 
are in force from 31st December 2007. However, no times 
framework for completion of implementation of the Act 
has been envisaged. 

Upgradation of Coastal Highway ••• 
National Highways 

3430. SHRI RAJU RANA: 
SHRI MAHESH KANODIA: 
SHRI BHUPENDRASINGH SOLANKI: 
SHRI MADHUSUDAN MISTRY: 

WiH the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) whether the Union Government proposes to 
upgrade coastal highways as National Highways In the 
country; 

(b) if so, the details thereof, State-wise with particular 
reference to State Highways in Gujarat and Union Territory 
near Gujarat; and 

(c) the funds earmarked for such up-gradation and 
the targeted time fixed for completing the same? 

THf MINISTER OF STATE IN THE MINISTRY OF 
SHIPPI~", ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MU"IIYAPPA): (a) to (c) The declaration of any road 
as a N"Itional Highway depends not only on the 
consider ion that it runs along the coast but on several 
other cor ;iderations including traffic needs, Inter-se priority 
on aU Inc a basis and availability of resources. At present 
emphasis is being given for development of roads already 
declared s National Highways Instead of declaring more 
roads as 'Iational Highways. 

Sui Ides by Students Due to Stress end 
Depression 

3431. SHRI MADHU GOUD YASKHI: 
3HRI EKNATH MAHADEO GAIKWAD: 
,HRI ANIRUDH PRASAD ALUAS SADHU 

YADAV: 

Will th( Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) wh ther the suicide cases by students are 
increasing in the country particularly during the 
examination; 

(b) if so, the details thereof; 

(c) whet',(-f the Government has taken a decision to 
launch a p "gramme to train the school teachers, 
counsellors .,;ld general physicians to identify the 
symptoms and cause of stress and depression in students; 
and 

(d) H so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) According to National Crime 
Records Bureau, a total of 5610,.5138 and 5857 students 
committed suicide in the country during 2004, 2005 and 
2006 respectively showing a mixed trend. No information 
is available on the rise in the number of student suicides 
during the examination. 

(c) and (d) It is envisaged to restrategise the National 
Mental HeaHh Programme during the 11th Five Year Plan 
period to include suicide prevention, stress management. 
Counselling services for Schools and Colleges under 
District Mental health Programme with active participation 
of community based organizations. Under District MenIal 
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Health Programme, school/college teachers, general 
physicians and health workers would be trained to Identify 
signs of stress and depression in students. District Mental 
Health Programme would be extended allover the country 
in a phased manner. 

/Transl8lion! 

R.serv.tlon for Oth.r Backward Classes 

3432. SHRI MITRASEN YADAV: Will the PRIME 
MINISTER be pleased to state: 

<a) whether the jobs are being provided to the 
candidates belonging to OBCs in the Central Governments 
services as per the provisions of reservation of OBCs 
quota; 

(b) if so, the details thereof and if not, the reasons 
therefor; 

(c) the efforts made by the Govemment to fill up the 
requisite quota of OBCs vacancies in Central Govemment 
jobs; 

(d) the percentage of quota pertaining to Other 
Backward Classes that has been filled as on March 31, 
2008; and 

(e) the percentage of growth of OBCs in the Central 
Govemment services? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE AND MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND 
PENSIONS (SHRI PRITHVIRAJ CHAVAN): (a) Reservation 
to the OBCs Is being provided in services under the 
Govemment of India as per instructions issued by the 
Govemment. 

(b) Reservation for OBCs in case of direct recruitment 
on all India basis by open competition is 27%. In case 
of direct recruitment on all India basis othefwisethan by 
open competition reservation for OBCs Is 25.84%. In case 
of direct recruitment to Group C and D posts which 
normally attract candidates from a locality or a region, 
the percentage of reservation for OBCs is fixed keeping 
in view the proportion of their population in the concemed 
State/UT and the fact that reservation for OBCs remains 
within the limit of 27"k and total reservation for SCs, STs 
and OBCs remains within the limit of 50%. 

(c) Vacancies reserved for OBCs are filled by 
candidates belonging to that category. Various concessions 
like relaxation in upper age limit are given to them so 
that vacancies reserved for OBCs are filled by them only. 
There is a ban on de-reservation of reserved vacancies. 

(d) After introduction of reservation for the Other 
Backward Classes in services in 1993, the Govemment 
has been strictly implementing the quota for these classes 
in filling up posts through direct recruitment. 

(e} As per information furnished by various Ministries! 
Departments, the representation of OBCs in services 
increased by about 15.36% as on 1.1.2005 over their 
representation as on 1.1.2004 

[English! 

Central Assistance for Treatment of Poor in Kerala 

3433. SHRI P.C. THOMAS: Win the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Union Govemment has received any 
proposals from the Govemment of Kerala for Central 
Assistance for infrastructure development and treatment 
for the poor; 

(b) if so, the details thereof; and 

(c) the action taken by the Union Govemment in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) Yes, Sir. A proposal for sanctioning 
of funds amounting to Rs. 296 crores has been received 
from the State of kerala for infrastructural development 
under the National Rural Health Mission (NRHM) 
additlonalities in their Annual Programme Implementation 
Plan for the year 2008-09. 

(c) As per earlier proposals received from Government 
of Kerala, funds amounting to As. 25.26 crores, 44.60 
crores and 143.11 crores have been released during the 
year 2005-06, 2006-07 and 2007-08 respectively to the 
Government of -kerala under NRHM. The proposal for the 
year 2008-09 has been received and examined by the 
NPCC. 
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Permission for Development of Minor Ports 

3434. SHRI HARIN PATHAK: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the permission from Union Government 
is necessary for development of minor ports; 

(b) if so, the details thereof aIongwith the proposals 
pending for the such permission; 

(c) whether any proposal has been received from 
the State Government of Gujarat for NOC for Hydrographic 
survey for port development; and 

(d) if so, the details thereof and reaction of 
Government thereto? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BAALU): (a) to (d) Under 
the Indian Ports Act, 1908 the Central Govt. is responsible 
for the devek>pment of Major Ports. The respective State 
Governments have overall jurisdiction on Non Major Ports 
and are responsible for their development and no 
permission is normally required from the Central 
G:wemment for development of non-major ports. However, 
requisite clearances including statutory clearance are 
required to be taken from the concerned Central 
Authorities. The Maritime States are also required to take 
security clearance from the Central Government for the 
short-listed bidders. As regards the NOC for the 
Hydrographic survey for port development, Government 
of Gujarat has informed that they have taken up the 
matter with respect to the area of Kori Creek, as the 
said area faUs under the Border Security Force sheltered 
area. 

nme-bound Scheme to Meet Coal Demand 

3435. SHRI SUBRATA BOSE: 
SHRI HITEN BARMAN: 
SHRI NARAHARI MAHATO: 
SHRI RANEN BARMAN: 

Will the PRIME MINISTER be pleased to state: 

(a) whether any time-bound scheme has been 
formulated by the Government with a fixed target to meet 
the demand of coal in the country with the coal produced 
indigenously; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF· 
COAL (SHRI SANTOSH BAGRODIA): (a) and (b) Yes, 
Sir. The working Group on Coal & Ugnite for formulation 
of XI Five Year Plan (2007-12) was constituted by the 
Planning Commission which assessed the all India 
demand of coal at 731.10 mts. at the end of terminal 
year of XI Ave Year Plan i.e. 2011-12 and projected the 
all India coal production at 680.00 Mts. (Coal India Ltd.-
520.50 mts., Singareni Collieries Co. Ud.-40.80 mts. and 
others-118.70 rots.). To augment coal production from 
360.91 mts. Cil and 37.71-SCCl at the terminal year of 
Xth Ave year Plan i.e. 2006-07 to 520.50 mts. and 40.80 
mts. by the terminal year of XI Ave Year Plan (2011-12), 
119 and 22 new projects are to be taken up by the Coal 
India Ltd. and Singareni Collieries Co. ltd. respectively 
during the XI Five year Plan. 

Apart from the above, 182 coal blocl<s have been 
allotted to other PSU and Private Sector companies to 
enhance the coal production. 

[TranslBlionJ 

Proposels under Central Road Fund 

3436. SHRI MAHAVIR BHAGORA: Will the Minister 
of SHIPPING. ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether during the Tenth Ave Year Plan more 
than 100 proposals from 6 States were sanctioned under 
the Central Road Fund vis-a-vis less than 10 proposals 
of 13 other States; 

(b) If so, the details thereof and reasons therefor, 
State-wise; 

(c) whether any proposals from three Union Territories 
were sanctioned out of the said Fund; 

(d) if so, the details thereof and if not, the reasons 
therefor; and 

(e) the steps taken by the Union Government to 
remove such disparity? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS 
(SHRI K.H. MUNIYAPPA): (8) to (e) During the Tenth 
Five Year Plan more than 100 proposals in 6 States, 
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between 10 to 100 propoaaIa In 18 &tate. and leas than 
10 proposals only In 8 Statea went sanctioned under the 
Central Road Fund (CRF). Besides, n proposals In 
5 Union territories were alao sanctioned under CRF. The 
stateJUTa-wise details is Annexed. The proposals under 
CRF are sanctioned subject to conformance to MInistry's 
guidelines, depending upon the utilization of funds and 
inter-se priority of works aaeignecl to the proposala by 
the State Govemments. 

StIItement 

Rs. in Crore 

eRr wonts SsncIiontKI Dllring 10th Plan 

SI.No. Name of State.' No. 
Union Territoly 

2 3 

I. Mor8 tt.n 100 propouII 

1. Anctva Pradesh 183 

2. Gujarat 370 

3. Karnataka 821 

4. Maharashtra 320 

5. Rajashtan 441 

6. Tamil Nadu 383 

U. BetwMn 10 and 100 propoul. 

1. Arunachal Pradesh 

2. Assam 

3. Bihar 

4. Chhatlisgarh 

5. Haryana 

6. Himachal Pradesh 

7. Jammu and Kashmir 

8. Jharkhand 

9. Karala 

10. Madhya Pradesh 

11. Meghalaya 

30 

49 

21 

22 

32 

27 

25 

10 

30 

98 

11 

Amount 

<4 

438.17 

437.96 

619.00 

712.96 

656.00 

473.21 

99.05 

127.88 

113.45 

111.70 

210.00 

68.52 

194.43 

111.20 

387.37 

389.90 

30.37 

2 

12. Orissa 

13. Punjab 

14. Uttar Pradesh 

15. Utlarakahand 

16. West Bengal 

In. Leu than 10 propoaala 

1. Goa 

2. Manipur 

3. Mizoram 

4. Nagaland 

5. Sikkim 

6. Tripura 

ur. 
1. Andeman and Nicobar 

2. Chandigarh 

3. Oadra and Nagar Haveli 

4. DelhI 

5. Puductlerry 

(English] 

3 

31 

30 

85 

51 

17 

4 

7 

6 

8 

9 

4 

2 

4 

3 

65 

3 

C8pacIty of Coal Exploration 

<4 

125.94 

146.73 

768.37 

88.67 

257.62 

12.73 

21.54 

11.23 

23.84 

11.71 

9.69 

7.58 

6.60 

1.23 

117.00 

6.72 

3437. SHRI NARAHARI MAHATO: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Govemment had asked the Coal India 
Ltd. to expand its capacity of coal exploration; 

(b) if so, the details thereof; 

(c) whether the demand for coal is likely to be 
increased manifolds in the near future; 

(d) if SO, the details thereof; and 

(e) the steps proposed to be taken in this regard? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
COAL <SHRI SANTOSH BAGRODIA): <a) and (b) Yes, 
Sir. CMDIL's existing exploratory drilling capacities of 2 
lakh meters per annum is proposed to be doubled to 4 
lakh meters per annum both through outsourcing and 
departmental procurement of high capacity drills. 

<c) to <e) The coal demand is projected to increase 
from 474.18 million tonne in the terminal year 2006-07 of 
the Tenth Five Year plan to 731 minion tonne in the 
terminal year 2011-12 of the Eleventh FIVe Year plan. 
This demand is proposed to be met through augmentation 
of domestic production and some imports. The coal 
production is planned to increase from 431 millon tonne 
in 2006-07 to 680 million tonne in 2011-12. 

Two laning of NH 

3438. DR. M. JAGANNATH: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

<a) whether the Government proposes to handover 
the stretch of 20,000 kilomters of single lane National 
Highways for converting into two-lane to State Public 
Wor1<s Department; 

(b) if so, the details thereof alongwith the National 
Highways and the stretches of National Highways 
identified for the same; 

(c)the manner in which the two-laning work is likely 
to be implemented and the agencies entrusted for 
executing the work; and 

(d) the funds allocated for the purpose and the time-
frame fIXed for completion of the project? 

Company Fatal Accidents 

2005 2006 2JXJ7 

Ea&Iem Coalfields Ltd. 15 8 7 

Bharat Colling Coal lid. 12 11 10 
Central Coalfields Ud. 8 4 7 
Northern Coalfields lid. 3 4 5 
Western CoaHieIds Ud. 11 13 12 
South Eastem Coalfields lid. 14 7 10 
Mahanadi CoaNiekIs Ud. 9 2 4 
North Easlem Coalfields 0 0 

Total: Coal India Ud. 73 49 55 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) to (d) Implementation of the 
proposal for convening 20,000 kilometers of existing single 
lanelintermedlate lane National Highways to two lane 
National Highways with paved shoulders under National 
Highways Development Project (NHDP)-Phase-IV, has not 
been approved by the Government. As such, it Is too 
early to indicate the details of stretches, implementing 
agency, fund allocation, time-frame for completion of the 
projects and other modalities. 

Accidents In Coal MInes 

3439. SHRI RUPCHAND MURMU: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the mining accidents have come down 
during last three years; 

(b) if so, the details thereof, company-wise and year-
wise; 

(c) whether the Coal India Limited and the 
subsidiaries, particularly Central Coalfl8lds Limited (CCl) 
have declared 2008-09 as the zero-accident year; 

(d) if so, the details thereof company-wise; and 

(e) the efforts to be taken by CoaHie/cl Companies of 
Cil to Improve the Safety Performance? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (SHRI SANTOSHBAGRODIA): (a> and (b) Mining 
accldents have shown varying trends during last three 
years and details of mine accidents company-wise and 
year-wise during the said period are given below: 

FaIaIiIIes Serious Accidents Serious Injuries 

2005 2006 2007 2005 2006 2007 2005 2006 2007 

16 13 8 123 102 105 125 105 115 
17 60 10 71 45 66 76 47 66 
22 4 8 24 19 16 24 19 ~6 

3 5 5 18 15 10 19 15 10 
11 13 12 47 Sl 60 48 60 61 
15 7 10 93 68 60 98 72 63 
9 2 4 13 10 9 13 17 9 

0 0 2 0 2 0 

94 104 Sl 391 317 326 405 336 340 

Note: Figures for 2006. 2007 are subject to reconciliation wtIh DaMS. 
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(c) to (e) Cil and its subsidiary companies are 
making all out efforts to minimise the number of accidents. 
In addition to compliance with the status related to coal 
mine safety the following safety measures are being 
adopted by Cil and Its subsidiary companies:-

1. Cil has established a structured multi-disciplinary 
Internal Safety Organization (ISO) to assist the 
line management at various levels in matters 
related to Safety. 

2. Conducting Safety Audit in mines at regular 
Intervals. 

3. Risk Assessment & Management, as a tool for 
enhancement of safety, has been introduced and 
is being conducted in each subsidiary company 
of CIL. 

4. Increased Workers participation through Pit 
Safety Committee, Bipartite & Tripartite 
Committee meeting. 

5. Towards avoidance of accidents due to 
inundation the following measures are being 
taken:-

a. Taking the required preventive measures 
against danger of inundation aiter assessment 
of danger from underground and surface 
sources of water In each mine prior to every 
monsoon. 

b. Conducting of check surveys by company's 
surveyors as well as crosschecking the SJme 
in same cases by extemal agencies like 
Indian School of Mines (ISM) and Central 
Mine Planning and Design Institute Limited 
(CMPDll). 

6. Thrust on measures for reduction of roof and 
side fall accidents in belowground mines are 
being continued by 

a. Drawing use of Support Plans based on Rock 
Mass Rating (RMR) and implementation of 
same. 

b. Greater use of Roof Bolting/Stitching methods 
of root support by quick setting cement 
capsulas. 

c. Introduction of mechanized drilling by roof 
bolting machines thereby improving quality of 
roof bolting as well as reducing exposure of 
roof-bolting crew to hazard ot roof fall. 

d. Introduction of Resin grouted roof bolts in 
watery scams. 

e. Training and re-tralning of Support Personnel 
and Supervisors. 

f. Reducing exposure of workmen by increasing 
mechanization of operations in underground 
mines through the use of Side Discharge 
loaders (SDl)/Load Haul Dumpers (lHDs), 
powered Support long wall (PSlW) & 
Continuous Miners. 

7. Measures for reduction of accidents in Opencast 
mines are being pursued through 

a. Implementation of various Codes of Practices 
for cooperation and maintenance of Heavy 
Earth Moving Machinery (HEMM) for Drilling 
and Blasting, for transmission, distribution 
supply and use of electricity, for deployment 
of Contractor's workers for working in heights 
etc, traffic rules, checking of contractor's 
vehicles/equipment by company's engineers. 

b. Training of Heavy Earth Moving Machinery . 
operators and contractor's workers. 

8. Thrust is being maintained on preparedness for 
emergencies through:-

a. Reviewing Emergency Action Plans for each 
and every working district in underground 
mines. 

b. Demarcating escape routes on plans, as well 
as in working areas belowground. 

c. Conducting mock rehearsals and monitoring 
failure points for further improvement. 

d. Enhancement of safety awareness through 
publicity and propaganda, safety drives, safety 
weeks etc. 

National Highway Projects In the 
North Eastern Region 

3440. DR. ARUN KUMAR SARMA: 
SHRI M.K. SUBBA: 

Will the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) the details of the National Highways projects 
undertakenlto be undertaken for implementation under the 
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Eleventh FIV8 Year Plan and during 2008-09 ·to Improve 
connectivity in the North Eastem Region, State-wlse; 

(b) the allocation of funds made therefor under the 
Plan and the funds utilized under the Tenth Plan; 

(c) the details of the by-passee constructed/proposed 
to be constructed connecting various National Highways 
in the region under the Tenth Ava Year Plan, particularly 
In Assam; and 

(d) the time frame fixed for each project of double 
laning, four lanlng and construction of by-passes, State-
wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) ExecutIon of National Highway 
WOfka In North Eastem Region (NER) Is carried out by 
Border Roads Organisation, National Highways Authority 
of Incia and State Public Works Departments (PWOs). 
Border Roads OrganIsation i8 executing NH works In 
Sikklm and Tripura fuMy and in other States partly against 
lump sum amount anocated by the Ministry each year. 
National Highways Authority of India is executing the 
special programmes for which Annual Plan is not drawn. 
PWOs of Arunachal Pradesh, Assam, ManIpur, Meghalaya, 
Mizoram and NagaIand are aIao engaged to execute NH 
wortcs in these St3tes on the basis of sanctions accorded 
by the Ministry in succ888ive annual plans. Elevanth Plan 
for development of national highways is yet to be finalised 
by the Goverrment. The amount of works for development 
of National Highways approved by the Ministry during 
2007-08 (1st year of eleventh plan) and the amount of 
wort<s included in the list of works pqpared by Ministry 
for sanctions during 2OmH)9 in respect of the ab0ve-
mentioned 6 States to be executed by 6 PWDs is given 
below:-

Arunachal Pradesh 

A8aam 

Manlpur 

Meghalaya 

Mizoram 

NagaJand 

AmcuC 01 
I8IdionI 

ecconIed cUiIg 
2007-08 

0.00 

112.12 

37.97 

43.87 

21.96 

47.08 

Rs. In crore 

AmcuC 01 WOIb 
Iated 

for IIIIdionI 
IlIrtng 200&09 

30.00 

292.00 

99.00 

264.00 

119.50 

SO. 50 

(b) The expenditure incurred on development of 
National Highways In NER during 10th Plan is Rs. 
2383.93 crore. In addition expenditure on development of 
National Highways hava also been Incurred on Special 
Accelerated Road Development Programme in North East 
(SARDP-NE). The expendHure under SARDP·NE during 
2006-07 is Re. 91.65 crore. The budget of 2008-09 Is 
yet to be passed by the Parliament. 

(c) Four lane Guwahati bypass was completed during 
10th Plan. Karimganj Nagaon, Daboka, Lanka, Lumding, 
Maibang, Udharband, Mahour, Balhata and Agartala 
bypass are under constructlon and bypaase8 of DIbrugarh, 
TInsukhIya, Makum, Dum Duma, RupaI, OIgboi, Margraita. 
Ledo and North-Lakhimpur in Assam and ShiRong, Jowal 
and Tura bypaaaea in Meghalaya and Dimapur and 
Kohima bypaues In Nagaland and Gangtok bypass In 
SIkkim are in Planning and Survey & Investigation stage. 

(d) Tunefrarne for works of double laning, 4-laning 
and construction of bypasses approved during 2007·08 is 
enclosed as statement. Since sanctions for double laning, 
4 lanlng and construction of bypasses during 2008-09 
are yet to be accorded, it is too early to indicate the 
timeframe for each project. 

List of wOlks lor doubItJ /sning, IDur /aning and bypasses spproWKI undtlr Annus/ Plan during 2007-08 

SLNo. Name of State Name of work 11me frame 

2 3 4 

1. Arunachal Pradesh NIL Not applicable 

2. Assam (i) Widening of existing March, 2010 
intermediate lane of NH-37 from km .. Ily 
56310 to 57110 to double lane in (8 km) 
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2 3 4 

3. Manlpur (I) Widening to 4-lane from km 323.330 to March,2010 
326.660 of NH-39 

4. MeghaJaya (I) Widening of single lane to two lane from March, 2010 
km 211870-43100 of NH-51 

5. Mizoram NIL Not applicable 

6. Nagaland (I) Widening to 2-lane with geometric Improvement March, 2010 
from km 17.00 to 23.00 of NH-61 

(II) Widening to 2-lane with geometric improvement March, 2010. 
from km 33.00 to 40.00 of NH-61 

Deaths of Indl.ns In Foreign Countrlee 

3441. SHRI A. V. BELLARMIN: Win the Minister of 
OVERSEAS INDIAN AFFAIRS be pleased to state: 

(a) whether the information relating to the accidents, 
deaths, injuries and suicides involving Indians working 
abroad has corne to the notice of the Govemrnent; 

(b) if so, the details thereof during the last three 
years covering information relating to transportation of 
dead bodies and payment of compensation, etc; and 

(c) the action taken or proposed to be taken by the 
Govemrnent in this regard? 

THE MINISTER OF OVERSEAS INDIAN AFFAIRS 
AND MINISTER OF PARLIAMENTARY AFFAIRS (SHRI 
VAYALAR RAVI): (a) to (c) The information Is being 
collected and wHI be laid on the Table of the House. 

{Tnmslation! 

Pending Propo.... Under CRF 
from Madhyll Pradesh 

3442. SHRIMATI YASHOOHARA RAJE SCINDIA: Will 
the Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) whether the proposals for upgradation of roacls 
in Shivpuri, Rajgam, Dewas and Betul districts of Madhya 
Pradesh from the Central Road Funds are pending with 
the Union Govemmenl 

(b) if so, the details thereof; and 

(c) the time by which these proposals are likely to 
be cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
KH. MUNIYAPPA): (a) No Sir. 

(b) and (c) Do not arise. 

[English! 

ay..p ..... Connecting NatIonal Highways 

3443. SHRI DUSHYANT SINGH: 
SHRI GANESH SINGH: 

WiU the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) the details of by pass projects cOMecting different 
National Highways completed during the Tenth Plan in 
the country, particulariy in the States of Rajasthan and 
Madhya Pradesh; 

(b) the details of the on-going by pass projects, State-
wise; 

(c) the time-frame fixed for completion of on-going 
projects; 

(d) whether Union Government has received 
proposals from various State Govemments for construction 



155 APRtL 16, 2008 

of by passes, particularly from State Government of 
Madhya Pradesh for by pass on NH· 7 at Seoni 
Town; 

(e) if so, the details thereof; and 

(f) the action taken by the Union Government 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING. ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) The details of bypaas projects 
connecting different in the enclosed statement I. National 
Highways completed during the Tenth Plan in the Plan in 
the country are given. Four number of bypass projects 
have been completed in the State of Rajasthan and no 
bypass project has been completed In the state of Madhya 
Pradesh during the Tenth Plan. 

(b) and (c) The State-wise details of the on-going 
bypass projects are given in the enclosed statement II. 

(d) to (I) No proposal for construction of bypass has 
been received from any State Government. However, 
bypass to Seoni town in a length of 13 km Ie being 
constructed as pari of four laning project from km 596.750 
to 653.225 of NH 7 on BOT (Annuity) basis. The four 
laning project including the Seani bypass is acheduled to 
be completed by May 2010. 

SI.No. 

1. 

2. 
3. 
4. 
5. 
6. 

7. 

8. 

9. 

10. 

Stlltement u 

158 

Stlltement I 

Bypasses Completsd During Tenth Plan 
Period (2002-07) 

StatelUnion 
Territory 

Andhra Pradesh 

Assam 
Goa 
Gujarat 
Karnat.aka 
Maharashtra 

Punjab 

Rajasthan 

Tamil Nadu 

Uttar Pradesh 

NH 
No. 

214 
5 

37 
4A 

8 
4 

204 
6 

15 
1 

64 
8 

79 
46 

7 
26 
28 
24 

No. of 
Bypasses 

constructed 
during 10th 
Plan Period 

2 
1 
2 
2 
1 
2 

1 
1 
1 
1 
1 
2 
1 
2 
1 
2 

2 

DBtalls of On-going Bypass PHJjscts 

SI.No. StatelUnion NH No. Detail 01 by-pasa StsIu& Target date of 
Tenitory c:ompIetion 

2 3 4 5 6 

1. Andhra Pradesh 219 MadanapeIie By-Paas In Progra Dec. 2009 

2. Assam 44 Karimganj &ypus In PIogrIeI Dec. 2009 

'Sf Nagaon Bypass In Progr_ June, 2009 

3. Jammu and Kashmir 1A Banihai Bypass In progreea Dec,2OO9 

1A Sopor Bypass In Progra Dec. 2010 

1A Woyit Bypaaa In Progr_ Dec,2008 



157 wnWsn Answm CHAITRA 27, 1930 (SaAa) /0 0utIsti0ns 158 

2 3 4 5 6 

1A Srinagar Bypass (Road Portion) In PI'OgI8SS Sept, 2008 

1A Srinagar Bypasa (Bridge Portion) In Progress Dec. 2008 

1A Jammu Bypass In Progress Dec. 2008 

10 KargiI Bypass In Progress Dec. 2012 

44 Agartala Bypasa In PIOgl8SS Dec, 2010 

44 Karimganj Bypaa In Progress Dec,2OO9 

4. 4 Chitradurga Bypass In Progress Qct..2008 . 

4 Tumkur Bypass In Progress Dec-2008 

5. Kerala CaIiaJt Bypass Ph. IV In PI'OgI8SS Maroh, 2009 

AIapuza By-pass Ph. " In Progresa Maroh, 2009 

CaIicut Bypass Ph. " Yet to be awardP1 Maroh, 2011 

6. Madhya Pradesh 75,3 Gwalior Bypass In PrognlSl Oct. 2009 

26 Sagar Bypass In Progress June, 2009 

25,78 Shivpuri Bypass In Progress June, 2008 

7. Maharuhtra 6 AkoIa By-pass In PIOgl8SS Maroh, 2009 

8. Punjab 64 Patiala Bypass In Progress Dec. 2010 

15 BaIaIa Bypass In PrognlSl Dec,2009 

9. 11A OausJ By-pass Road work Maroh. 2010 

Ext. completed, ROB in 
tender stage 

65 Jodhpur Bypass In Progress Dec,2OO9 

76 Kola Bypass In Progress June, 2009 

76,79 ChItIorgarh Bypass In Progress Sept, 2008 

10. Tamil Nadu 7 MaduTai Bypass In Progress Oct, 2008 

45.4 & 5 ChenI'Iai Bypasa Phase " In Progress Oct. 2008 

45-B Trichy Bypass In Progress March, 2009 

11. Tripura 44 Agartala Bypass In Progress Dec, 2010 

12. Uttar Pradesh 2 Etawah Bypass (Balance work) In Progress June, 2008 

2 Allahabad Bypass Contract I In Progress May, 2008 

(Bridge) 

2 Allahabad Bypass Contract " In Progress June, 2008 
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2 3 4 5 6 

2 AlIIIhIbIId B¥PIII ConIrIct H InP~ June,2OO8 

Oct, 2010 

June,2009 

June,2OO8 

Apri~ 2009 

Dec, 2020 

Aug, 2008 

2,3 AgIa J!¥pUI 

28 Gorakttpur Bypa .. 

58A&B Lucknow Bypass 

25 Jhanai Bypass 

13. 58 Rudra P1ayag 8yplIsa 

14. West Bengal 34 DaI!GIa Bypass 

LeasIng of Forest Land for Coal MIning 

3444. SHRI 8HAILAL: WiD the PRIME MINISTER be 
pleased to state: 

(a) whether the Government proposes to lease forest 
land to coal companies; 

(b) if so, the details thereof aJongwIIh the terms and 
conditions of such lease; 

(c) whether coal companies are adhering to these 
prescribed terms and conditions; and 

(d) if not, the reasons therefor and the action taken! 
proposed to be takan by the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (SHRI SANTOSH BAGROOIA): (a) After getting 
clearances from Ministry of Environment & Foreata, forest 
land is leased out to the coal companies by the 
Govemment. 

(b) Government of Incia accords diversion of fonNlt 
land on lease for coal mining subject to the fuIfi1Iment of 
the following broad conditions in general. 

(i) The compensatory afforestation ahaII be ntiaed 
over degraded forest land double in extent the 
forest land being diverted. The user agency ahaII 
transfer the cost of compensatory afforeatatlon 
to the State Forest Department. 

(ii) The user agency shall create, fence and maintain 
a safety zone around the mining area. The user 

In Progra 

In Progreu 

In Progress 

In Progress 

In Progress 

In progra 

agency would deposit fund with the forest 
department for creation, protection and 
regeneration of safety zone area and would have 
to bear the cost of afforestation over one and 
half time of the safety zone area in degraded 
forest elsewhere. 

(III) Legal status of forest shall remain unchanged. 

(iv) The State Govemrnent would charge Net Present 
Value (NPV) of the forest area diverted from 
the user agency as per the orders of the Hon'bIe 
Supreme Court of India and the guidelines 
Iasued by Ministry of Environment and Forests. 

(v) Subsidence analyals report to be obtained by 
the user agency. 

(vi) The permission granted under Forest 
Conservation Act ahan be coterminous with the 
mining lease granted under Forest Conservation 
Act shan be coterminus with the mining lease 
granted under MMRD Act or any other relevant 
Act or for 20 years, whichever .. ..... 

(e) Yes, SIr. 

(d) Doee not arise in view of reply to (e) above. 

Scheme for Training of Youth In Village. 

3445. SHRI DEVIDAS PINGLE: 
SHRI SHISHUPAL N. PATLE: 

WiD the Minister of PANCHAYATI RAJ be pleased to 
state: 
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Ca) whether the Union Govemment proposes to 
formulate any scheme for imparting training to youths In 
villages 88 volunteers to secure rights for children 88 

reported in the 'Dainlk Jagran' dated March 31, 2008; 

Cb) if so, the details thereof; and 

(c) the names of States where Gram Panchayats 
are likely to be covered in the first phase of the said 
scheme? 

THE MINISTER OF PANCHAYATI RAJ AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION CSHRI MANI SHANKAR AIYAR): Ca) No. Sir. 

(b) and (c) The Ministry of Panchayati Raj is closely 
interacting with the National Commission for Protection of 
Child Rights (NCPCR) with regard to the role which might 
be played by Panchayati Raj InstiMions (PRls) in respect 
of the care and protection of children and monitoring the 
implementation of Child Rights. At National Consultation 
organized in New Delhi on 10th-11th March, 2008 jointly 
by the Ministry of Panchayati Raj and NCPCR, the 
opportunity was given to representatives of PRls, NGOs 
and officials from other Ministries to share their 
experiences with regard to child Rights. As a follow up 
of this Consultation, a module is proposed to be 
developed to be used for training PRI representatives as 
part of their general training programme. 

, 

/English} 

Sport. Complexe. In Southern Region 

3446. SHRI G. KARUNAKARA REDDY: Will the 
Minister of YOUTH AFFAIRS AND SPORTS be pleased 
to state: 

(a) the present status of construction of various sports 
complexes with the central assistance In the Southem 
Region, especially in Kamataka as on January 31, 2008; 

(b) the funds allocated and expenditure incurred 
thereon so far; and 

(c) the target fixed for completion of the said projects? 

THE MINISTER OF STATE OF THE MINISTRY OF 
YOUTH AFFAIRS AND SPORTS (DR. M.S. GILL): (a) to 
(c) Till 31.3.2005 the Ministry was supplementing the 
efforts of the state Governments for creation of sports 
facilities, sports complexes in the Southern Region 
including in Karnataka. But w.e.f. 1.4.2005, the Sports 
InfrastnJcture schemes were transferred to the state sector 
and only committed liabilities were being considered upto 
31.3.2007 as per the relaxation given by the Planning 
Commission. No funds has been allocated during 2007-
08 under the erstwhile sports infrastructure Schemes. The 
details of State-wise release of funds for creation of sports 
facilities including sports complexes under the erstwhile 
scheme of "Grants for Creation sports Infrastructure" 
during the Xth five year plan is enclosed as statement. 

sr.t.ment 

SJ.No. 

1. 

2. 

3. 

SiIlM wis8 dB/llits of Ctlnlrlll IISSistBncs flIIsIISild undtJr the Sc/18n78 of GIants for 
Crt1IIlion of Spotts InhastnJctul'8 !tom 2002-03 /0 2006-07 (As on 31.3.2007) 

(Rs. in lakhs) 

2002.Q3 :!003.()4 2004-05 2005-06 2006-07 

MIoIR No. oJ AnlOII1t No. oJ AmcuII No. oJ AmOlIII No. 01 AmcuII No. 01 
ftIIeased prqacts IHaaad projecl& IIJeaaed projects released projects released projeds 

2 3 4 5 6 7 8 9 10 11 12 

Andhra Pradesh 13.74 484.52 14 123.75 7 45.00 84.82 6 

Arunachal Pradesh 156.44 6 191.00 5 27.00 71.00 480.00 5 

Asaam 73.50 3 17 2 188.09 8 7.00 183.00 4 
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2 

4. Bihar 

5. Delhi 

6. Goa 

7. Gujarat 

8. Haryana 

9. Himachal Pradesh 

10. Jammu and Kashmir 

11. Kamataka 

12. Karala 

13. Madhya pradesh 

14. MaheraahtJa 

15. Manipur 

16. MeghaIaya 

17. Mizoram 

18. Nagaland 

19. Orissa 

20. Punjab 

21. Rajasthan 

22. Sikkim 

23. Tamilnadu 

24. Tripura 

25. Uttar Pradesh 

26. west Bengal 

27. Chhattisgarh 

28. Jharllhand 

29. UttaranchaI 

30. Andaman and Nicobar 

31. Chandigarh 

32. Dadar and Nagar Haveli 

33. Daman and Diu 

34. Pondicheny 

35. Lakshadweep 

Total 

3 

0.00 

0.00 

0.00 

0.00 

1.20 

6.61 

5.02 

82.20 

0.124 

62.40 

165.00 

62.50 

0.00 

57.75 

194.00 

15.50 

10.00 

10.71 

0.00 

97.011 

0.00 

16.29 

28.00 

o 
o 
o 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

1057.99 

APRIL 16, 2008 

4 5 

o o 
o 0 

o 0 

o 0 

40.17 

3 100.21 

5 26.82 

14 58.7 

13.01 

4 152.27 

7 238.43 

5 0 

o 100.11 

11 136.32 

8 962.46 

2 0.06 

45.00 

2 25.00 

o 0 

8 170.36 

o 0 

46.49 

2 20.07 

o 78.50 

o ~ 

o 0 

o 0 

o 0 

o 0 

o 0 

o 0 

o 0 

85 290U8 

6 7 

o o 
o 0 

o 0 

o 65.00 

2 118.13 

8 118.63 

18 22.50 

8 101.3 

4 1.50 

13 115.40 

13 169.04 

o 22.50 

5 234.55 

21 30.00 

21 115.98 

0.75 

o 
2 8.72 

o 0 

22 81.154 

o 0 

3 69.23 

15 49.70 

4 0 

o 30.00 

o 94.80 

o 0 

o 0 

o 0 

o 0 

o 0 

o 0 

182 1787.99 

8 9 

o 0.00 

o 0.00 

o 0.00 

2 0.00 

16 32.80 

10 0.00 

0.00 

9 0.00 

0.00 

6 18.00 

9 45.08 

3 0.00 

5 0.00 

59.59 

12 45.00 

0.00 

o 0.00 

23.00 

o 0.00 

13 SO.52 

o 0.00 

6 83.00 

4 0.00 

o 0.00 

0.00 

5 0.00 

o 0.00 

o 0.00 

0.00 

o 0.00 

o 0.00 

o 0.00 

122 480.00 

10 11 

o 0.00 

o 0.00 

o 0.00 

o 45.00 

4 47.8086 

o 93.135 

o 0.00 

o 42.60 

o 8.44 

1 219.265 

2 419.23 

o 92.838 

o 0.00 

0.00 

1 1041.01 

o 10.75 

o 0.00 

46.293 

o 0.00 

2 195.2 

o 0.00 

4 88.015 

o 0.00 

o 0.00 

o 0.00 

o 0.00 

o 0.00 

o 0.00 

o 0.00 

o 0.00 

o 0.00 

o 0.00 

1930n.4025 

12 

o 
o 
o 

6 

8 
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2 

2 
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o 
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o 
o 
o 
o 
o 
o 
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Enforcement of Environmental Laws 

3447. SHRI G.M. SIDDESWARA: Will the PRIME 
MINISTER be pleased to state: 

<a) whether aome eminent environmentalists have 
expressed their concem over the poor enforcement of 
various environmental laws In the country including 
Karnataka; 

(b) if so, the details of the same alongwith the extent 
of their implementation/enforcement; 

(c) the date on which the last review of environmental 
laws prevalent in the country was undertaken; 

(d) the strategy adopted by the Union Govemment 
in this regard; and 

(e) the steps taken/proposed to be taken to strictly 
Implement the existing environmental laws In the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) No, Sir. 

(c) to (e) The Parliament has enacted several 
environmental statutes for protection of environment and 
consarvation of natural resources. The umbrella legislation 
for protection of environment Is the Environment 
(Protection) Act, 1986. Under the Environment (Protection) 
Act, 1986, various rules/notifications have been issued. 
The review of the statutes/rules is undertaken by this 
Ministry in consultation with various stakeholders from 
time to time depending on the experience gained in the 
course of implementation of the statutes/rules; like the 
Environment Impact Assessment notification was initially 
framed in January, 1994 and was last amended on 14th 
September, 2006. The Noise Pollution (Regulation and 
ContrOl) Rules, 2000 were framed in November, 2000 
and were subsequently amended in October, 2002 The 
Bia-Medlcal Waste (Management and Handling) Rules 
were framed In 1998 and were amended in the year 
2000 & 2003. These statutes/rules are being enforced 
through the State GovernmentsiCentraVState Pollution 
Control Boards and also other authorities constituted under 
the other statutes. The CentrallState Pollution Control 
Boards periodically hold meetings to assess the 
implementation of the environmental laws. 

OpenIng 01 Border8 for Rail and 
Road Transports 

3448. SHRI SUNIL KHAN: Will the Minister of 
EXTERNAL AFFAIRS be pleased to state: 

(a) whether Government proposes to open more 
border routes to Pakistan; 

(b) if so, the details thereof; 

(c) whether a passenger train will be permitted to 
enter into Pakistan; and 

(d) if so, the details thereof? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) to (d) A number of measures 
have been taken to enhance people-ta-people contact 
between India and Pakistan as also to promote bilateral 
trade since the beginning of the Composite Dialogue 
process in June 2004. Multiple bus services have 
commenced as also two train services during this period. 
Crossing over of trucks of either country up to deSignated 
points on the other side at Wagah-Attarl border is 
operational since October 2007. 

[Trsns/stionj 

StudIes by NASAIISRO 

3449. SHRI RAGHUVEER SINGH KOSHAL: Will the 
PRIME MINISTER be pleased to state: 

(a) whether NASA hes carried out any study on the 
sediment of an erstwhile river from Shivalik Hills to Gujarat 
via Rajasthan on the basis of pictures taken by them; 

(b) if so, the details thereof and the steps taken by 
the Government in this regard; 

(c) whether ISRO has also carried out any such 
study; and 

(d) if so, the details thereof and the further steps 
taken by the Government in this regard? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE AND MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND 
PENSIONS (SHRI PRITHVIRAJ CHAVAN): (a) No, Sir. 
(SRO is not aware of any study conducted by NASA on 
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the sediments of an erstwhile river from Shivallk Hills to 
Gujarat via Rajasthan. 

(b) Does not arise. 

(c) and (d) ISRO has carried out studies, using data 
from Indian satellites, to map the old river c:oun..IpaIaeo-
drainage networks in the sand covered Thar Desert region 
in North-Westem parts of India. The studies have indicated 
the possibility of a major river having had Its course 
through the river Ghaggar in the past This channel also 
appears to have f10wn parallel to the river Indus closer 
to the North-Westem Indian border, and finaUy joining the 
Rann of Kachchh. 

{English/ 

Shortage of TraIned PhannaclstalChemlm 

3450. SHRI RAMESH DUBE: 
SHRI HEMLAL MURMU: 

WiU the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether there is a shortage of trained pharmacistsl 
chemis1s in the country; 

(b). if so, the details thereof; 

(c) whether the Govemment has conducted any 
survey in this regard; and 

(d) if so, the outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (d) At present there are approximately 
6.5 lakhs pharmacists are registered with Pharmacy 
Council of India and approximately 52000 pharmacists 
per annum are being produced by the pharmacy 
institutions within the country. Records of chemists are 
not maintained centrally and are maintained by the 
respective State Licensing Authorities. 

Upgradlltlon of Crew Training Institute, Chancl8ba1l 

3451. SHRI JUAL ORAM: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the Union Govemment has received a 
proposal from the State Government of Orissa for the 

development and upgradatIon of Crew Training Institute, 
Chandaball; 

(b) if so, the details th8leOf; and 

(c) the steps taken by the Government thereon? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BAALU): (a) No, SIr. 

(b) and (c) Do not arise. 

Achievements of the Indian Institute of Forest 
MaMgement at Bhopal 

3452. SHRI G. NIZAMUDDIN: Will the PRIME 
MINISTER be pleased to state: 

The contribution and achievements of the Indian 
Institute of Forest Management at Bhopal for the last 
three years in terms of its research, training and 
consultancy? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 
Sir, During the past three years, the Indian Institute of 
Forest Management has conducted 183 training 
programmes and workshops in the field of Joint Forest 
Management, Sustainable NTFP Management, Eco-
tourism, Sustainable Forest Management. Bio-fuel and 
Energy Man,gernent Policy and Institutional Framework 
and BIodiversity Conservation and published 207 research 
papers/reports, book reviews and technical notes in the 
field of Forest CertiflC8t1on, Joint Forest Management. 
Protected Area Management, Climate Change Man Animal 
Conflicta and Natural Resource Accounting and also done 
26 consultancy on forest related subjects. 

Women Suffering from Flbrolds 

3453. SHRI NAVE EN JINDAL: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to Blate: 

(a) whether a large number of Indian women have 
suffering from flbroids as reported in The Asian Age' 
dated February 18, 2008; 

(b) If 80, the details thereof; and 

(c) the steps taken by the Government in this regard? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (c) GoVtlmment does not maintain 
details of women suffering from fibrolds. However, 
adequate facUltIes are available for treatment of flbroids 
In public and private hospitals. 

{TmnsMHonj 

Reduced PG Seats In Medical Colleges 
In Madhya Prade.h 

3454. SHRI GANESH SINGH: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether Medical Council of India (MCI) has 
reduced the number of P.G. Seats in medical colleges 
situated In Madhya Pradesh; and 

(b) if so, the details thereof and the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) Medical Council of India (MCI) 
has not recommended to the Central Government 
reduction in number of PG Seats in medical colleges in 
Madhya Pradesh. However, MCI has recommended to 
Central Government to initiate action under Section 19 of 
Indian Medical Council Act, 1956 for withdrawal of 
recognition/stoppage of admission in PG courses in 
following medical colleges In Madhya Pradesh where 
teaching faculty, infrastructure and clinical material etc, 
are not as per MCI norms; 

1. S.S. Medical CoHege, Rewa, 

2. Netajl Subhas Chander Bose Medical College, 
Jabalpur, 

3. Raja Gajra Medical College, Gwalior 

4. Gandhi Medical College, Bhopal 

5. MGM Medical College, Indore 

Maternity and Child Health Schem .. 

3455. SHRI KAILASH MEGHWAL: WiH the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) the details of the schemes implementedlbeing 
implemented for maternity and child health by the 
Government; and 

(b) the details of the funds earmarked and the 
expenditure incurred so far aJongwith t~le names of the 
agencies Implementing the scheme for the last three 
years, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) Maternity and child health schemes are 
being implemented under Reproductive and Child health 
Programme Phase II within the umbrella of National Rural 
health Mission (NRHM), launched by the Government of 
India in the year 2005. The scheme seeks to improve 
the availability of and access to quality health care 
including Matemal and Child Health services particularly 
to rural population throughout the country, with a special 
focus on 18 States with weak public health indicators 
and weak infrastructure. The interventions being 
implemented under this programme are as follows: 

• Janani SUraksha Yojana (JSY), a cash benefit 
scheme to promote Institutional Delivery with a 
speciaJ focus on Below Poverty Une (BPL) and 
SCIST pregnant women; 

• Appointment of an Accredited Social Health 
Activist (ASHA) for every village to facilitate 
accessing of health care services by the 
community inciuding pregnant women; 

• Operationalising Community Health Centres as 
First Referral Units (FRUs) and 50% of all 
Primary Health Centers for providing 24x7 
services. 

• Augmenting the availability of skilled manpower 
by means of different skill-based trainings such 
as for providing Skilled Attendance at Birth. 

• Training of MBBS Doctors in Life Saving 
Aneathetic Skills and Emergency Obstetric Care 
including Caesarian Section; 

• Integrated management of Neonatal and 
ChHdhood Illnesses (IMNCI); 

• Home Based Newborn Care (HBNC); 

• Promotion of breastfeeding and complementary 
feeding; 

• Control of deaths due to acute respiratory 
infections (ARI); and 

• Control of deaths due to diarrhoeal diseases; 

• Supplementation with micronutrients: Vitamin-A 
& Iron. 
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• Organizing Village Health & Nutrition Day at • Setting up of Rogi Kalyan SamftIe (Hospital 
Anganwadi Centers. Management Committees) at Di8trict Hospitals, 

CHCalFRUs andPHCa. 
• Universal Immunization Programme (UIP) 

• Strengthening of Health Facilities such as Sub (b) Funds under the RCH Flexible Pool ani releued 

Centres (SCs),Primary Health Centres (PHCs) to the States/UTs through State Health Societies fot 

and Community Health Centres (CHCs) by implementing the scheme under RCH-II. State wise details 

providing them with united funds to improve of the funds earmarked and the expenditure incurred are 

service delivery. given in the enclosed statement. 

Statement 

NRHM FINANCE DIVISION 

Relt1ass & Expenditure under RCH Flexible Pool for the year 2005-06 10 2007-08 

Rs. In crores 

S.N. States 2005-06 2006-07 2007-08 Total 

Release Exp Release Exp Release Exp Release Exp 

2 3 4 5 6 7 8 9 10 

A. High Focus States 

1. Bihar 29.38 2.40 113.14 27.48 0.00 43.73 142.52 13.61 

~. Chattisgarh 27.48 25.29 43.96 36.00 35.76 10.44 107.18 71.73 

3. Himachal Pradesh 5.01 0.41 IU8 2.71 6.64 4.48 17.83 7.60 

4. Janvnu and Kashmir 6.05 1.43 10.53 5.22 9.12 7.29 25.69 13.94 

5. Jhallchand 40.60 5.28 21.41 12.95 22.16 11.76 84.17 29.99 

6. Madhya Pradesh 66.20 26.29 114.35 108.20 230.65 101.82 411.20 236.32 

7. Orissa 40.50 21.11 60.01 3723 108.85 62.86 209.36 121.20 

8. Rajasthan 40.01 19.31 105.22 76.18 157.07 103.77 302.30 199.26 

9. UItar Pradesh 169.13 26.21 156.00 87.12 192.72 119.71 518.45 233.04 

10. Uttarakhand 7.46 3.98 12.91 6.52 12.97 8.74 33.34 1925 

Sub Total 432.37 131.73 643.71 399.61 775.94 474.60 1852.02 1005.94 

B. NE Slate 

11. Arunachal Pradesh 7.35 4.24 6.74 7.50 12.08 3.97 26.17 15.71 

12. Assam 64.92 2.48 55.76 66.11 166.95 90.00 287.63 158.59 

13. Manipur 7.43 1.43 4.32 4.69 1425 3.80 26.00 9.~ 

14. Meghalaya 4.50 0.50 6.12 3.57 9.96 2.88 20.58 6.95 
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15. 

16. 

17. 

18. 

Mizoram 

Nagaland 

Slkkim 

Tlipura 

Sub Total 

2 

C. Non-High Focus States 

19. Andhra Pradesh 

20. Goa 

21. Gujarat 

22. Haryana 

23. Kamataka 

24. Karala 

25. Maharastltra 

26. 

27. 

28. 

Punjab 

Tamil Nadu 

West Bengal 

Sub Total 

D. Small SbftesAJTs 

29. Andaman and Nicobar Islands 

30. Chandigarh 

31. Dadar and Nagar Haveli 

32. Daman 

33. Delhi 

34. Lakshadeep 

35. Puducheny 

Others 

Sub Total 

Grand Total 

3 

11.82 

6.61 

1.00 

6.00 

109.63 

58.85 

1.06 

33.83 

11.43 

28.80 

21.44 

52.81 

17.42 

61.39 

59.83 

346.84 

0.45 

0.74 

0.35 

0.23 

7.27 

0.12 

0.87 

10.01 

898.84 
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4 

3.82 

1.64 

0.72 

0.31 

15.13 

32.91 

0.07 

7.42 

8.34 

13.75 

2.07 

13.76 

5.02 

13.01 

3.99 

100.34 

0.15 

0.32 

0.12 

0.10 

1.94 

0.07 

0.28 

2.99 

250.19 

5 

1.44 

3.73 

2.18 

7.69 

87.98 

134.39 

0.46 

49.35 

30.13 

73.20 

31.20 

119.25 

23.72 

74.80 

65.82 

602.30 

OAB 

0.82 

0.48 

0.59 

13.38 

0.58 

1.38 

17.71 

1351.70 

6 

8.43 

5.06 

1.61 

4.36 

101.34 

108.12 

0.56 

51.64 

20.94 

41.21 

3.17 

40.53 

11.17 

62.42 

59.61 

399.37 

0.44 

0.29 

0.25 

0.21 

4.97 

0.17 

1.10 

0.00 

7.43 

907.75 

7 

7.53 

7.87 

3.31 

14.34 

236.29 

141.34 

0.32 

67.01 

'Zl.7S 

42.62 

41.97 

186.21 

13.89 

103.05 

71.10 

695.26 

0.40 

0.42 

0.17 

0.00 

6.19 

0.01 

1.26 

0.00 

8.45 

1715.94 

to CJuss/ions 

8 

4.86 

2.91 

2.28 

4.62 

115.33 

92.23 

0.13 

22.87 

10.44 

25.41 

32.19 

51.56 

9 

20.79 

18.21 

6.49 

28.03 

433.89 

334.58 

1.83 

150.19 

69.31 

144.62 

94.60 

358.26 

9.60 55.03 

40.40 239.24 

45.59 196.75 

330.42 1844.40 

0.24 

0.44 

0.28 

0.14 

7.61 

0.10 

0.94 

0.00 

9.76 

930.11 

1.33 

1.98 

1.00 

0.82 

26.84 

0.71 

3.51 

0.00 

36.17 

3966.48 

10 

17.11 

9.61 

4.61 

9.30 

231.80 

233.26 

0.76 

81.93 

39.72 

80.37 

37.43 

105.85 

25.79 

115.82 

109.20 

830.13 

0.83 

1.05 

0.85 

0.46 

14.52 

0.35 

2.32 

0.00 

20.18 

2088.05 
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For the F. Y. 2007-08 release 18 as on date. 
Expenditure is up to 3111212007. Funds under the RCH 
Aexible Pool are released to the State&lUTs through State 
Health Societies for implementing the scheme under RCH-
II. 

Committee on PNDT Act 

3456. SHRI HANSRAJ G. AHIR: Win the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a> whether the National Inspection and Monitoring 
Committee, constituted for implementation of Pre-Natal 
Diagnostic Techniques (PNDT) Act has submitted anv 
report of its activities; 

(b) if so, the major findings of the report; and 

(c) the action taken by the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRlMATI PANABAKA 
LAKSHMll: (a) to (c) The 'National Inspection and 
Monitoring Committee' (NIMS), constituted in compliance 
of an assurance given to the hon'bie Supreme Court of 
India in WP (c) No. 301 of 2000-centre for enquiry 
Indo Health & Allied These (CEHAT) & Ors. Vs. UOI & 
Ors., for ascertaining proper implementation of the Pre-
natal Diagnostic Techniques (Prohibition of Sex Selection) 
Act, 1994, periodically undertakes Inspection Visits to 
different StatesfUTs in the Country to inspect the Genetic 
ClinicslLaboratories, etc., and hold discussions with the 
authorities entrusted with the responsibility for 
implementation of the Act, i.e. the StatelUT Appropriate 
Authcrities and the District Appropriate Authorities. The 
violations of the provisions of the Act and deficiencies in 
the implementation of thereof, if any, observed during the 
visit, are conveyed to the concerned StatelUT Appropriate 
Authorities with the advice to take appropriate action 
against the violators and/or rectify the deficiencies, where 
called for. 

During 2006-2008, the NIMC, visited the fonowing 
States and UTs: Delhi, Haryana, Maharashtra, UP, 
Rajasthan, Orissa, Kamataka, Kerala, H.P. and Punjab. 

Envtronmentel Clearance to Tapkara 
Herpetology Centre 

3457. SHRI VISHNU DEO SAl: Will the PRIME 
MINISTER be pleased to state: 

(a) whether any proposal fOI opening Tapkara 
Herpetology Centre In Jashpur forest division of 
Chhattlsgarh has been received by the Union Govemment 
from the State Govemment of Chhattisgarh; 

(b) if so, whether the said proposal has been cleared 
by the Union Govemment; 

(c) if not, the reasons therefor; and 

(d) the time by which said proposal is likely to be 
cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHy): 
(a) to (d) Chhattisgarh Forest Department has submitted 
a proposal for the establishment of an "Awareness Centre 
for Snakes" at Tapkara. Since, the proposal was not In 
conformity with the existing Schemes, state goV81nment 
has been requested to submit a proposal for In situ 
conservation of herpeto fauna. 

[English] 

Opening of New Consulate by indIa 

3458. SHRI MILIND DEORA- Will the Minister Clf 
EXTERNAL AFFAIRS be pleased to state: 

(al whether India has opened a new Consulate in 
Guangzhou in China recently; and 

(b) if so, the details thereof and the reaons therefor? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (al and (b) During the visit of 
President Hu Jintao of China to India in November 2006, 
it was agreed that in order to sustain, facilitate and 
promote greater engagement between the two countries, 
an additional Consulate General shaH be opened In each 
other's country. In pursuance of this deCision, the 
Consulate General of India in Guangzhou has commenced 
functioning In March 2008. 

III-Effects of Alcohol ConsumptIon 

3459. SHRIMATI JAYAPRADA: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the consumption of alcohol is ruining the 
health of mUlions of young peopte in the country; 

(b) if so, the details thereof; and 
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(c) the steps taken/proposed to be taken by the 
Govemment In this ragard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABKA 
LAKSHMI): (a) and (b) The Govemment is cognizant of 
the fact that consumption of alcohol in exce88ive amounts 
can lead to social, economic and health related problema. 
A study conducted by NIMHANS for WHO published in 
the year 2006 shows that nearly 30% of adub men and 
less than 5% of women consume alcohol giving a male 
to female ratio of 6: 1. Alcohol use is higher in poor 
communities. The average age of initiation has reduced 
from 28 years during the 80s to 20 years in recent years. 

(c) The policy with regard to sale and diStribution of 
alcohol ia within the purview of the State Govemments. 
Therefore, the efforts made to contain the damage done 
by alcoholism vary from state to state. Apart from this, 
clinical care, bullding awareness, couseling and 
rehabilitation ia made available through de- addition 
centres and counseling centres run/funded by the 
Govemment. 

{TfBnsllltionJ 

Development of Foreata 

3460. SHRI SANJAY DHOTRE: 
SHRI BAPU HARI CHAURE: 

Will the PRIME MINISTER be pleased to state: I 

(a) whether the Union Govemment had started or 
proposed to start the development of forest villages 
Instead of cutting the forests for the residential and 
industrial purpoees; 

(b) if 50, the details thereof during the last three 
years; and 

(c) the details of progress made so far under the 
above scheme, particularly in Maharashtra, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 
(a) The scheme of Development of Forests Villages is 
being implement by Ministry of Tribal Affairs under Special 
Central Assistance (SCA) to Tribal Sub Plan (TSP). It 
was launched in 2005-06 as one of the thrust areas of 
Tribal Development during 10th Five Year Plan. For 
providing basic minimum facilities and sarvices like food, 
safe drinking water, health care, primary education, 
approach roads and other infrastructure facilities; etc., the 
Government provided for Rs. 450.00 crore in the 10th 
rIVe Year Plan as a one-time measure. This fund was 
provided for the development of forest villages identified 
in 12 States of the country. 

(b) and (c) A statement showing State-wise proposals 
received and approved for foreat Villages and funds 
released 18 enclosed. In the case of Maharashtra there 
are no forest villages. 

S,.,.",.", 

DtJveIopmt1nt 01 FOfBSt J.1'HBg6's undsr SCA to rsp,' Status 01 1mp/tHnenlalion 

31.03.2008 
(As. in lakhs) 

S.No. State Total No. of No. of villages for Total fund released so far 
Forest Villages which projects approved 

2 3 4 5 

1. Assam 499 475 5876.42 

2. Chhattisgarh 425 422 9554.37 

3. Gujarat 199 199 4007.00 

4. Jharkhand 24 24 303.58 
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1 2 3 

5. Meghalya 23 

6. Madhya Pradesh 893 

7. Mizoram 85 

8. Orissa 20 

9. Tripura 62 

10. Uttarakhad 61 

11. Uttar pradesh 13 

12. West Bengal 170 

Total 2474 

[English/ 

Ban on Sale of Tobacco Products 

3461. SHRI REWATI RAMAN SINGH: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the tobacco products are stIft being sold 
to persons less than 18 years of age despite a ban on 
suCh sale: and 

(b) the action taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) Section 6 of "The Cigarette ancf 
Other Tobacco Products (Prohibition of Advertisement and 
Regulation of Trade and Commerce, Production, Supply 
and Distribution) Act, 2003" Tobacco Control Act, prohibita 
sale of cigarette and other tobacco products of a person 
below the age of 18 years. States Government are mainly 
responsible for Implementation of the provisions of the 
Act. 

Government of India has launched the pilot phase of 
the National Tobacco Control Programme (NTCP) in 2007-
08. The proposed national programme broadly includes. 

1. Cllpacity building of the States in the effective 
implement of the tobacco control act, 2003. " is 
proposed to set up State Tobacco Control Cells 
and District level monitoring cells. 

4 5 

23 390.71 

867 19492.07 

85 1710.00 

20 290.'60 

62 930.00 

41 566.96 

0 0.00 

170 2803.00 

2388 45924.71 

2. Train health workers, school teachers, etc. on in 
effects of Tobacco; 

3. Engage NGOe, to carry out adlooI programme 
in the Govemment Schools. 

4. Mass media/IEC campaign, tailored to regiQnaI 
needs. 

5. CapacIty buBdlng laboratories for tobacco product 
testing. 

The pilot phase of the programme has been launched 
in 18 districts of 9 States. 

SpurIous Drugs llanufactuntcl In india 

3462. SHRIMATI MANEKA GANDHI: 
SHRI BASU DEB ACHARIA: 
SHRI IQBAL AHMED SARADGI: 

WIU the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

<a) whether according to a study conducted by the 
WHO, India produces 35% of the spurious drugs in the 
world and such drugs are being sold in the country at 
cheaper rate; and 

(b) if 80, the delaUs thereof and the reaction of the 
Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI PANABAKA 
LAKSHMI): (a) and (b) No, Sir. The Drugs ControHer 
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General (India) has informed that enquiries made with 
WHO has reveale..! that no such study has been 
conducted by WHO in this regard. 

(Tflll1Slationj 

Construction Work on Forest Land 

3463. SHRI V.K. THUMMAR: 
SHRI MANSUKHBHAI D. VASAVA: 

Will the PRIME MINISTER be pleased to state: 

(a) whether several polluting industries have been 
given special permission to carry out the construction 
work in the Forest Land even after the enforcement of 
the Forest Conservation Act, 1980; 

(b) if so, the names of such companies State-wise; 

(c) whether any memorandum has been received by 
the Union Government from the State of Gujarat on behalf 
of the companies operating in the State; 

(d) if so, the details thereof; and 

(e) the reaction of the Union Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 
(a) to (e) The information is being collected from the 
respective State Governments and will be laid on th, 
Table of the House after compilation of the same. 

Withdrawal of Case. by CBI from Court. 

3464. SHRI KASHIRAM RANA: 
SHRI TUKARAM GANPAT RAO RENGE PATIL: 

(a) the number of cases for which CSI has proposed 
for their withdrawal from the courts; and 

(b) the reasons for withdrawing such cases from the 
courts? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE AND MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND 
PENSIONS (SHRI PRITHVIRAJ CHAVAN): (a) and (b) 
During the years 2005 to 2007 the CBI moved the Court 
for withdrawal of two cases in accordance with the 
provisions under Section 321 of the Cr. P.C. One case 

was withdrawn as the accused had been absconding since 
registration of the case in 15178 and his whereabouts 
could not be ascertained in spite of aU efforts. Another 
case was withdrawn in view of the lack of adequate 
evidence to establish criminal conspiracy and malafide 
intention. 

[Eng/Ishj 

Contract Worker. In NLC 

3465. SHRI S.K. KHARVENTHAN: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the contract workers of Neyveli Lignite 
Corporation (NLC) are resorting to strike quite often; 

(b) if so, the details thereof and reasons thereto; 

(c) whether production in the NLC units have been 
affected and the losses incurred as a result thereof; 

(d) whether the contract workers have been 
demanding regularization of their service since long; and 

(e) if so, the action taken by the Government 
thereon? 

THE MINISTER OF STATE. IN THE MINISTRY OF 
COAL (SHRI SANTOSH BAGRODIA): (a) and (b) The 
workers employed by contractors of NLC went on strike 
from the first shift on 29.03.2008 to the night shift of 
05.04.2008 in response to strike call given by the NLC 
Jeeva Oppantha Thozhilalar Sangam (AITUC). The strike 
was for the following demands as stated by the union in 
their strike notice: 

(I) The Contract Workmen engaged by the 
contractors In NLC have to be regularized as 
permanent employees on Seniority Basis on par 
with the Indcoserve Howsicos Society in 
accordance with the orders of the Court. 

(ii) In accordance with the letter by the Assistance 
Labour Commissioner (Central) Chennai during 
2002, contractors have to pay one month's 
wages as bonus to the Contract workmen and 
since then contractors have not paid this. 
NLC as a principal employer should pay the 
bonus. 
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(iii) NLC Jeeva Oppantha Thozhilalar Sang am 
(AITUC) should be recognIaed by NLC. alnoe 
they have majOrity of the contract wortcmen as 
members and conducted two atrlkes 
Independently and succeaafuHy. 

(iv) The contract workmen should be given free 
treatment at NLC General Hospital. The contract 
workmen. who are involved in industrial 
accidents, should be given free treatment by 
NLC. and the expenditure Incurred may be 
recovered from respective contractors. 

(v) The contract wortanen shall be paid equal wages 
at par with the regular workmen of NLC. 

(vi) The contract workmen should be paid 20% of 
1M wages as House Rent Allowance or they 
should be provided house facility. 

(vii) The contract workmen should be paid As. 5001 
- month as conveyance allowance. 

(viii) The provident fund accounts of contract 
workmen. which is now being handed by the 
-Office of the Regional Provident Fund 
Commiaaloner. Trtchy. should be tran8Ien'ed and 
maintained by the NLC Employees Provident 
Fund Trust. 

(Ix) Contract workmen should be given three .... of 
uniform and ~ rain coat every year. 

(e) As reported by NLC. during the above strike 
period, there was no production Ioas. 

(d) Yes. Sir. RegularIzation of their service in the 
company was one of their demanda. 

(e) The workers employed by contractora are not 
directly engaged by NLC. All contracts are work contracta 
for a specifIC period mostly in civil (earth) works and 
cleaning works. White all statutory proviaiona are being 
implemented for payment of wages. provident fund and 
other benefits. there is no obligation on the part of the 
principal employer to regularise the aervIcee of contract 
workmen. Moreover. there is no requirement of addtionaJ 
manpower in NLC. as there is already surplus manpower 
due to closure of Chemical units. 

/Translation/ 

Utillutlon of Funds by CGHS 

3466. SHRI RAMOAS ATHAWALE: WID the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the funda aHocated under the Tenth FIve 
Year Plan have not been property utIll8ed by the Central 
Govemment Health Scheme (CGHS); and 

(b) If 80. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) No Sir. The funds allocated during 
the 10th Ave Year Plan for CGHS have been fully utilized. 
Actual expenditure. including NER. against an allocation 
of As. 117.05 erore was Ra. 122.63 crore. 

/English/ 

Health Schemes for Trfbal Women 

3467. SHRI P. KARUNAKARAN: 
SHRI HARISHCANDRA CHAVAN: 

Will the MInister of HEALTH AND FAIMILY WELFARE 
be pleased to state: 

(a) whether the Govemment has formulated any 
acheme for improving the health condition of Tribal Womer, 
in the country; 

(b) If 80. the details thereof; 

(c) whether the Union Govemment has received any 
I'8qU8IIt for financIaJ assistance from the State Govenvnent 
of KeraJa in this regard; 

(d) If 80. the details thereof; and 

(e) the action taken by the Govemment in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) The National Rural Health Mlaslon 
(NRHM) and under Ita umbrella. the Reproductive and 
Child Health (RCH) Programme Phase II. launched by 
the Govemment of India in the year 2005. seeks to 
improve the availability and access to quality health care 
particular1y to vulnerable groups including the Tribal 
population throughout the country. Thia Mission has as 
its focus. 18 States with weak public health indicators 
and weak infrastructure. 

The RCH Programme aims to reduce Total FertHity 
Rate (TFR). Infant Mortality Rate (IMR) and Matemal 
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Mortality Rate (MMR) in the country, Under the 
programme, flexibility 18 provided to the stat .. to devise 
need based Programme implementation Plan (PIP), inter-
alia to (I) addreas the unmet need for contraception; (ii) 
Promote Skilled Care at birth; (Iii) Increase coverage of 
immunization; (Iv) introduce Integrated Management of 
Neonatal and Childhood IUnesaes (v) enhance avaHabiUty 
of facilities for Institutional deliveries and emergency 
obstetric care; (vi) provide skilled care to pregnant women 
at the community level; (vii) improve coverage ante-natal 
and postnatal care and (viii) address other related 
reproductive, matemal and child health care needs of 
their respective populace. 

Further, a scheme to provide Grant-In-aid to Voluntary 
Organizations is also available for the welfare of 
Scheduled Tribes In the country. Under this scheme, grant-
in-aid is given for maintenance of the projects of 10-
Bedded Hospital and Mobile Dispensary for the benefit 
of tribals, including tribal women. 

(c) to (e) The State Govemment of Kerala sought 
budgetary support for Tribal Health under NRHM through 
their Programme Implementation Plan (PIP) for the year 
2008-09, which is under finalization. As per the PIP, 
budgetary support has been sought in the following areas: 

S.No. Activity 

1. Tribal Medical 
Camps (TMU) 

2. Medical Camp 
PHClCHC 

3. Special r.4edical Camps 

4. Adolescent Health 
Education Classes 

Total 

No. of 
Camps 

270 

197 

80 

463 

Total 
(Rs. Lakhs) 

5.40 

5.91 

8.80 

2.315 

22.425 

In addition, the State also sought fInanciaJ assistance 
of Rs. 52.96 lakhs for implementation of Sickle Cell 
Anemia Project and Rs. 151.805 lakhs for the 
development of Ambedkar Memorial Tribal Hospital as 
Communily Health Centre for tribal population & Education, 
Training, Research and Treatment centre for chronic and 
incurable diseases in the District of Wayanad. 

Gadhull-Santelpur Road 

3468. SHRI P.S. GADHAVI: 
SHRI BHUPENDRA SINGH SOLANKI: 
SHRI MAHESH KANODIA: 
SHRI JASUBHAI DHANABHAI SARAD: 
SHRI RATILAL KALiDAS VARMA: 

Win the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) whether any proposal has been submitted by the 
State Govemment of Gujarat for constructionlimprovement 
of Gadhuli-SantaJpur road; and 

(b) if so, the details themaf and reaction of the 
Government therato? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) and (b) This Ministry Is primarily 
responsible for development and maintenance of National 
Highways in the country. The Gadhuli-Santalpur road is 
not a National Highway. However, Road and Building 
Department, Govemment of Gujarat had forwarded a 
proposal amounting to Rs. 127.16 crore for its 
constructionlimprovement to the Govemment. The matter 
Is under consideration with the Govemment. 

Setting up of Autonomous Body for 
Pharmaceuticals 

3469. SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRI RAVI PRAKASH VERMA: 

WiD the Minister of HEALTH AND FAMilY WELFARE 
be pleased to state: 

<a) whether the Govemment proposes to set up a 
single and central licensing autonomous body for 
pharmaceuticals on the lines of the Telecom Regulatory 
Authority of India; 

(b) if so, the details thereof; and 

(c) the measures taken/proposed to be taken by the 
Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) Yes, Sir. 
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(b) and (c) A Bill, namely, the Drugs and Cosmetics 
(Amendment) Bill, 2007 has been introduced In the Rajya 
Sabha on the 21 st August, 2007 to, inter alia, set up a 
Central Drug Authority of India with a view to upgrade 
the national regulatory of India with a view to upgrade 
the national regulatory system for drugs and cosmetics 
and introduce centralized licensing for manufacture of 
drugs. 

India'. Concern OVer Pak Contract 
to Chinese Firma 

3470. SHRI ASADUDDIN OWAISI: WiD the Minister 
of EXTERNAL AFFAIRS be pleased to state: 

(a) whether the India has expressed concem over 
Pakistan's willingness to grant hydro-eIectric power projects 
to Chinese firms; 

(b) if so, the details thereof and the reasons therefor; 
and 

(c) the steps taken by the Govemment in view of its 
national interest? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) No 

(b) and (c) Do not arise. 

Gender Testing Kits 

3471. SHRI VIJOY KRISHNA: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether gender identification kits are available 
for sale in the country by US based company; 

(b) if so, the details thereof; and 

(c) the action taken by the Govemment In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (e) A news report in the Hindustan 
Times dated 23.11.2007 indicated that Gender Testing 
Kits from the U.S. and Canada were available in certain 
up-market5 of Punjab for As. 15 to 20 thousand and that 
certain Genetic Centres were importln~purchasing such 
kits online in response to the web ads of such kits and 
selling them to their clients. 

The Customs Wing and the Department of Revenue 
were requested on 29.11.2007 and 5.1.2007 respectively 
to examine the possibility of intercepting such Gender 
Oetenmnatlon Kits when Imported Into the Country under 
the Customs Act, 1961 and fumish details of the Importers 
of such kits to facilitate Govemment to take appropriate 
action against them under the Pre-natal Diagnostic 
Techniques (Prohibition of Se)( Selection) Act, 1994. 

In response to the above request of the Health 
Ministry, the Customs Department suitably alerted their 
fl8ld formations not to release the imported Gender Testing 
Kits and to take appropriate action under the Customs 
Act, 1961, vide the Finance Ministry's reply to Unstarred 
Question No. 531, dated 4.3.2008. 

The Central Soard of Excise & Customs (CSEC), by 
way of their input to a Court Case, have indicated that 
as per the reports received from their major Port Customs, 
no import of goods described as sex determination 
(gender testing) kits had been noticed during the last 
three years. Further, having regard to certain diffICulties 
erICountered by them in intercepting such kits, CSEC have 
made certain suggestions for consideration of this Ministry 
in order to facilitate them to intercept the Gender Testing 
Kits when imported into the Country, vide their letter dated 
1.4.2008. It is proposed to request the Directorate-General 
of Health Services to examine the above suggestions of 
the CBEC and fumish their comments thereon on priority 
basis. 

Stat. Support Centres 

3472. ADV. SURESH KURUP: WIU the Minister of 
PANCHAVATI RAJ be pleased to state: 

(a) whether the Union Govemment proposes to set 
up State Support Centres (SSC8) for Panchyati Raj 
Institutions in the country; 

(b) if so, the details thereof, State-wise; 

(c) whether computerisation of these Centres have 
also been initiated; and 

(d) if 80, the details thereof? 

THE MINISTER OF PANCHAYATI RAJ AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI MANI SHANKAR AIYAR): (a) and (b) 
No, Sir. There is no such proposal in Ministry of 
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Panchayatl Raj to set up State Support Centres (SSCs) 
for Panchayati Raj Institutions In the country; 

(c) and (d) Do not arise; 

Transport Development Council 

3473. SHRIMATI BHAVANA PUNDAlIKRAO 
GAWAlI: 

SHRI SANJAY DHOTRE: 

Will the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) whether the meetings of Inland Water Transport 
Development Council are being held regular1y; 

(b) if so, the details of such meetings held during 
the last three years and the outcome thereof; and 

(c) if nol, the reason therefor? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BAALU): (a) to (c) The 
Inland Water Development Council was set up in 2001. 
Since then, only two meetings of the Council have been 
held. The 1st Meeting was held on 25.08.2001 and the 
2nd Meeting was held on 18.10.2002. No further meetings 
of the Council could be held thereafter because the 
Council required reconstitution owing to expiry of tenure 
of its expert Members. 

{Eng/ish} 

TrI-Natlon Ga. Pipeline 

3474. SHRI SANAT KUMAR MANDAL: Will the 
Minister of EXTERNAL AFFAIRS be pleased to state: 

(a) whether any proposal pertaining to trl-nation gas 
pipeline was discussed between India and Iran during 
the visit of the India Foreign Secretary 10 Iran; 

(b) If so, the details thereof; and 

(c) the present status of the Project? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) Yes. 

(b) and (c) During the Foreign Secretary's visit to 
Iran In December 2007, the Iranian Government was 
Informed that india remains committed to gas pipeline 
and other projects which are financially viable and in 
which security of supply Is assured. Issues relating to 
gas pipelines will be discussed with the new government 
in Pakistan in the near future. 

Indian Minions Abroad 

3475. SHRI SURESH PRABHAKAR PRABHU: 
SHRI HARIKEWAL PRASAD: 
DR. DHIRENDRA AGARWAL: 

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) the number of Inc'lan Missions functioning abroad; 

(b) the details of funds allocated and utilized by these 
missions during the last three years, year-wise and 
mission-wise; 

(c) whether any mechanism has been put in place 
to evaluate their performance; and 

(d) If so, the details thereof and If not, reasons 
therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI ANAND SHARMA): (a) India 
has resident Missions In 116 countries and also has 5 
Special Missions. 

(b) Details of funds allocated and utilised by all these 
missions during the last three years, year-wise and 
mission-wise are given in the enclosed statement. 

(c) and (d) Yes. Mission's performance is constantly 
evaluated by considering various parameters including 
progress in bilateral relations, budget of the Mission, 
consular and visa services, bilateral trade and economic 
relations, etc. Evaluation of the periodic reports sent by 
the Missions is done by the Ministry against the political 
objectives. Additionally, regular returns on consular 
functions and the internal administration of the Chancery 
are evaluated by the relevant functioning divisions of the 
Ministry. Moreover, regular inspections of the Missions 
are carried out by senior officers of the Ministry 
periodically to review their functioning. In addition, statutory 
inspection of Missions' accounts is also undertaken by 
the Comptroller and Auditor General of India and the 
Principal Chief Controller of Accounts of MEA at regular 
intervals to ensure that they are functioning in conformity 
with prescrbed procedures and delegated financial powers. 
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satent.", 

0e1Mls of funds AIkx:IIIf1d III7d IJtiIizsd by IhB Indiiln Missions t:hring IhtI 
LMI .,.",. y~ ysar-..... 8I1d Mission-wi8tJ 

(In Rs. Thousands) 

2004-05 2005-08 2006-07 

S.No. Missions Funds Actual Funds Actual Funds Actual 
Allocated UtIlization AIIocaIad Utilization AIIocaIad Utilization 

2 3 4 5 6 7 8 

1. EI Abqan 25262 25072 25e04 16350 27556 26731 

2. Hel Abuja/l..O. Lagos 41147 43349 73945 73304 63748 62700 

3. EI Abu Dhabi 73100 72f1iI1 76193 74714 m16 76946 

4. HCI Accra 37650 38026 39735 38433 39715 39647 

5. EI Addis Ababa 28435 27845 32237 31841 33481 33323 

6. EI Almaty/Aslana 45n4 45816 48526 47428 47463 47253 

7. EI Algiers 31773 31415 36853 35368 43539 42529 

B. EI Amman 13329 11972 14856 14m 15818 15531 

9. EI Ankara 57871 57797 50700 48989 55464 55017 

10. EI Antananarivo 19072 18981 25460 25352 23901 23071 

11. EI Ashgabat 31929 30219 34534 34130 3260B 32129 

12. EI AIhens 33075 32m 32538 319n 37436 37280 

13. EI Baghdad 20221 19316 21364 14444 16701 21549 

14. 8 Bahrain 42430 42390 44095 39881 48748 45983 

15. 8 Baku 19964 19638 20166 19644 34511 34000 

16. EI Bangkok 66834 66909 trlPJJ7 66965 75471 74385 

17. 8 Beijing 140886 13tr141 147800 145155 145802 145532 

18. EI Beirut 43102 43040 44000 43915 42110 41935 

19. EI Belgrade 22356 23063 22860 226011 22392 21687 

20. EI Berlin 124433 124482 131926 135737 148029 147233 

21. EI Berne 78908 mss 79324 76501 75879 75799 

22. EI EIishkek 36376 30798 28710 28878 35681 35295 



193 WnltBn An8wsm CHAITRA 27, 1930 (Saka) 10 0utIsti0ns 194 

2 3 4 5 6 7 B 

23. EI Bogota 34959 34224 39523 38432 40407 38995 

24. EI Brasilia 46423 46064 48537 48977 68444 67121 

25. Et Bratislava 39781 37549 35419 34661 39986 39595 

26. . EI Brussels 107136 105630 101373 97875 103120 103109 

27. HCL Brunei 28444 28828 29728 31188 33384 29668 

28. Et Bucharest 34789 34902 36947 36635 39000 38975 

29. Et Budapest 34546 33076 36349 36413 37911 37511 

30. Et Buenos Ailes 37264 37033 40331 38311 41339 40664 

31. EI Cairo 63153 62841 61210 60390 64183 65607 

32. HCl Canberra 50300 49734 62732 62504 89718 68536 

33. EI CaIlC8l 53991 50908 45220 44944 43152 42069 

34. HCI Colombo 106544 104228 114344 115102 122805 123233 

35. EI Copenhagen 45531 45708 46474 46250 43865 43762 

36. EI Dakar 26373 24808 30831 30426 26985 25552 

37. EI Damascus 47182 45763 41837 41757 48793 48425 

38. HCIOar-eHllam 35962 35806 38676 38490 38888 39076 

39. HCI Dhaka 143893 142193 142612 135419 152623 150659 

40. EI Doha 5323B /52435 57680 57800 63895 64078 

41. EI Dublin 39260 39119 39901 37780 40321 40312 

42. EI Dushanbe 32292 33207 32063 30334 38181 41101 

43. Het Gaborone 30048 23146 21241 21685 26399 27046 

44. PM! Geneva 138669 143645 145025 161347 147752 148325 

45. CD WIng GaneYa 41447 46549 45340 48712 49015 48443 

48. WTO Wing, Geneva 105900 110188 115300 107995 102318 84472 

47. HCI GeorgIan 32073 30688 33681 33013 31295 31537 

48. Et The Hague 80214 78850 88722 86001 99926 91276 

49. EI Hanoi 48440 48386 48771 47831 53430 53388 

SO. HCI HanlI'e 30832 30574 27564 27241 39058 35632 

51. EI Havana 36669 34686 38941 37344 37566 38149 
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52. EI Helsinki 35144 34914 42_ . 45797 5OOS7 50121 

53. HCl Islamabad 123396 123335 133432 134341 160398 134342 

54. Eljakarla 54172 53472 S2454 51803 5701M 56922 

55. EI Kabul 80829 53770 88929 86S22 10mO 102969 

56. HCI Kampala 21568 21463 26609 23628 30282 30674 

57. EI Kathmandu 118872 115048 129070 122929 129655 123794 

58. E! Khartoum 26010 19712 25741 23036 23480 23801 

59. EI Kyiv 48781 48753 48341 48178 S2924 52024 

60. HCI Ki1gston 29157 27706 33425 33173 32384 32098 

61. HCI KuIaIa lumpur 54648 54624 S6fI87 56781 70918 71042 

62. E! Kuwait 91564 92OB9 91940 90903 93283 9239B 

63. EI Uma 251e5 24829 26126 26158 26344 27531 

64. EI Lisbon 40392 40484 39500 40392 431104 43666 

65. HCILondon 395760 396893 407900 406682 447600 452247 

66. EI Luanda 31447 31447 34802 34048 375118 35151 

67. HCl Lusaka 2842D 2833B 30400 268S6 28868 27651 

68. EI Madrid 60065 63293 64078 fl99S7 84S85 8S302 

69. HCI MaheNICIDria 26583 26723 28494 24044 28849 17100 

70. HCI Male 37646 37508 4SOO4 39W1 45212 44385 

71. EI Manila 27858 27100 33261 32618 33S77 33194 

72. HCIMapuID 29274 2B972 26763 23290 27924 27768 

73. E! Mexico City 3935S 42733 39341 39319 4333B 41811 

74. EI Minsk 23632 23112 2709lI 26082 27. 295S2 

75. EI Moscow 143598 144073 154272 147075 177144 174370 

76. EI Muscat 71988 68463 88920 63B4O .154 8B923 

n. HCI Nairobi 43S55 43525 44430 49774 55115 53384 

78. PMI New Vorl! 182183 1B0388 220855 2202B2 207373 199952 

79. HCI NicosIa 27390 211872 27518 27684 27498 27423 

SO. EI Oslo 43842 43495 44244 45088 436S7 43139 



197 Wnl'I&M AnswelS CHAITRA 27, 1930 ($aka) 10 Questions 198 

2 3 4 5 6 7 8 

81. HCIOttawa 72581 72456 65027 66918 84012 83914 

82. EI Panama 38015 34553 41117 41't27 38389 37958 

83. EI Paramaribo 27258 25956 29062 27969 32178 31005 

84. EI Paris 2079/16 217536 209191 207564 217976 220736 

65. POI Paris 30700 28375 43800 25240 35390 28996 

86. EI Phnom Penh 43331 37112 35678 33768 35559 33875 

87. Hel Port Louis 45225 41460 44711 43744 45621 44954 

88. HCI Port Moresby 22390 22510 18437 18314 24837 24646 

89. Hel Port 01 Spain 45378 43101 43591 43191 39780 39694 

90. EI Prague 58534 57839 59348 59348 63244 61363 

91. Hel Pretoria 69384 65288 66400 63530 63259 62827 

92. EI Pyongyang 16698 16784 17316 17611 17194 18899 

93. EI Rabat 31029 30453 27026 25262 35337 35037 

94. EI Riyadh 112450 112401 110793 108169 113672 111656 

95. EI Rome 123071 116612 106925 97434 119610 123845 

96. EI Sana'a 22052 20051 19278 19140 22433 22235 

97. EI Santiago 34987 32116 31134 31133 37922 37834 

98. EI Seoul 64850 163057 65281 65439 69116 69488 

99. Hel Singapore 83992 84363 82747 82299 91730 89426 

100. Et Softa 23323 23156 26109 25743 26572 26229 

lOt EI S\ocIchoIm 62238 62004 64278 62888 70819 70223 

102. Hel Suva 34433 33943 35462 36215 38612 34244 

103. EI Tashkent 40738 40165 42676 43315 49012 48878 

104. Et TehI'an 89995 69953 72954 72335 67004 86556 

105. Et Tel Av'N 86869 86259 87381 86740 93871 93746 

106. El Thimpu 45708 45707 46061 45316 51605 51406 

107. EllOkyo 132340 128756 120668 120751 115751 114782 

108. ElTripoli 36451 29865 35019 29160 36442 36609 

109. EI Tunts 15937 15420 204n 20920 18706 18901 
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110. El Ulan Bator 19965 20194 

Ill. EI Vienna 109998 107851 

112. El Vllllltiane 22460 21676 

113. EI warsaw 46677 43989 

114. EI Washington 296150 287225 

115. HCI Walinglon 32353 31599 

116. HCI WincIIoek 26076 25486 

117. EI Yangon 44371 44323 

118. El Yerevan 24418 23867 

119. El Zagreb 'SlZJ7 37056 

120. EI Kinshasa 

12t El Ljubljana 

Total 6831918 

• - Office not operational during the period 
EI Embassy of India 
Hel High CommIssIon of Intia 
PMIIPOI Permanent M"lSSionIDeIegaIion of India. 

Slow Progress In DetectIng TB CUes 

3476. SHRI NIKHIL KUMAR: 
SHRI SUGRIB SINGH: 
SHRI NAND KUMAR SAl: 
SHRI M. SHIVANNA: 

Will the Minister of HEALTH AND FAMILY WELFARE 

be pleased to state: 

(a) whether the WHO has found India's stow progress 
in detecting tuberculosis (TB) cases in its recent report 
on Global Tuberculosis Control as reported in the 'Times 
of India' dated March, 19, 2008; 

(b) if so, the facts of the matter reported therein and 
the reaction of the Government thereto; 

(c) whether tuberculosis still remain the largest single 
cause for deaths in the country; 

5 6 7 8 

21223 21071 19226 19875 

107900 100020 108085 101471 

20992 21072 21189 20170 
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31038 28185 28845 28717 

43097 41118 41563 41443 

25361 25700 29743 29538 

36653 38427 43362 42915 

32072 22697 

5623 1692 

7210790 7051566 7689440 7521116 

(d) If 80, the details thereof aJongwiIh the number of 
persons died from tuberculosis during the last two years, 
year-wise; 

(e) whether a large r.umber of persons are unaware 
that they suffer from tuberculosis and are spreading the 
disease among heaJthy indIviduaIa; and 

(I) if so, the remedial measures taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) As per WHO report, there has 
been progress gIobaJIy towards TB control targets including 
in India. The report carried data pertaining to year 2006. 
Though the absolute number of cases detected and 
initiated on treatment have shown an increase, however, 
the rate of this increase has been slower than previous 
year. In 2006, India detected 66% of the estimated new 
infectious cases, in 2007, 70% of such cases have been 
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deteCted thus achieving the global target to case detection. 
This 2007 data wHl be reported to WHO In the year 
2008 and will be carried In the WHO global report 2009. 

(c) and (d) No, Sir. Tuberculosis is not the single 
largest cause of death In India. 

(e) and (f) Studies on accessibility and utilization of 
RNTCP services and KAP etuclies (Knowledge, Attitude, 
Practices) indicate that awarene88 level has increased 
among people. 

Advocacy, CommunIcation, SocIal Mobilization (ACSM) 
Is an important component of the programme focusing 
on awareness generation, patient counseling and 
motivation for patieAts to complete treatment under 
supervision. These activities have been decentralized and 
communication material has been developed and also 
available at RNTCP website for adaptation in the field. 
Media campaings at the national level are undertaken 
with the support of Prasar Bhartl and other channels to 
create awareness about the services. Designated persons 
have been provided In the states and districts to 
undertaken communication and social mobilization activities 
in the field. 

The program also involves NGOs and other civil 
society organization and privale health care providers to 
reach out to larger section of society. RNTCP is also 
involving community based organizations, Self Help 
Groups (SHGs) to provide services nearest to the petent'F 
home, and also for ensuring compliance and treatment 
completion. 

Free HeeIth IMUrance Scheme for Slum Dwellera 

3477. SHRI RAYAPATI SAMBASIVA RAO: Win the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the Govemment is contemplating free 
health insurance for slum dweUers across the country; 

(b) if so, the details thereof; and 

(c) the terms and conditions for identifying slum 
dwellers in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (c) Healthtnsurance for the identified 

urban slum population is one of the components of the 
National Urban health Mission, which Is under 
consideration of the Govemment. 

Construction of JeHle. at Diamond Harbour 

3478. SHRI PRAB.JDH PANDA: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the Union Government proposes to 
construct five jetties at Diamond Harbour of West Bengal; 

(b) if so, the details thereof; 

(c) the funds likely to be spent on these jetties; and 

(d) the time by which these jetties are likely to be 
completed? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU): (a) to (d) A High 
Power Committee (HPC) constituted by the Department 
of Shipping to study various aspects of containerization 
in Kolkata Dock System and Haldia Dock System to 
improve container traffic in these two dock systems had 
recommended the development of container handling 
facilities at Diamond Harbour in Kolkata Port. A consultant 
has been appointed for preparation of the feasibility report. 
The report will, inter alia, indicate the potential traffic, 
evacuation facilities, capacity of stack yards, the number 
of jetties to be constructed for container handling and 
the estimated cost of the project. 

SaHlng up of Organ aank. 

3479. SHRI KISHANBHAI V. PATEL: 
SHRI SUGRIB SINGH: 
SHRI NAND KUMAR SAl: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRI RAVI PRAKASH VERMA: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Government proposes to set up 
10 organ-banks in the country as reported in the 'Times 
of loeia' dated March, 11, 2008; 

(b) if so, the details thereof; 
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(c) whether the Government has identified the 
locations tor setting up of such organ-banks in the country; 

(d) if so, the details thereof, State-wise; and 

(e) the time by which such banks are likely to be 
functional? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) The Organ Retrieval Banking Organisation 
(ORBO) a national facility ad nodal centre for the country 
is already operational at All India Institute of Medical 
Sciences (AIIMS), New Delhi. A network of 15 hospitals 
(Government. Public and Charitable) with ORB has been 
Ionned for smooth functioning and coordination lor process 
of Organ Donation and Transplantation in Delhi. 

(b) to (e) Do not arise. 

{Translation} 

ExtIncU9n of Species of Birds and Animals 

3480. SHRI K.C. SINGH "BABA": 
SHRt KAILASH MEGHWAL: 
SHRI G.M. SIDDESWARA: 

Will the PRIME MINISTER be pleased to state: 

(a) whether according to the International Union of 
Conservation of Nature and Natural Resources, several 
species of fauna and flora particularly vulture, etc. are on 
the verge of extinction; 

(b) if so, the details thereof and reasons therefor, 
species of birds and animals-wise; and 

(c) the steps taken/proposed to be taken by the 
Government to save these species of fauna and flora 
from extinction? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 
(a) and (b) The International Union for Conservation of 
Nature and Natural Resources in their Red Data list (2007) 
has reported that a total of 560 species of animals & 
plants are threatened In India OUt of these, a total of 
313 species including wltures, etc. are animals, while 
247 are plant species. Amongst the animals, the number 
of reported threatened species in India is as follows: 

(i) Mammals: 89 

(iI) Birds: 75 

(iN) R~tiles: 25 

(iv) Amphibians: 63 

(v) FIShes: 39 

(vi) Molluscs: 2 

(vii) Other Invertebrates: 20 

The main reasons for the decline in the number of 
faunal and floral species is loss of habitats of these 
species. The other reasons include anthropogenic 
pressures, incorporation of poisonous substances in the 
food chain due to Intensive agriculture, horticulture, 
dairying, etc. 

(c) The Steps taken by the Government to protect 
these species are as follows: 

(i) Legal protection has been provided to 
endangered wild animals and plants including 
Tiger, Uon, Elephant, Leopard, Rhino, Wild 
Buffalo, Tibetan Antelope, Marine turtles, Corals, 
etc, against hunting and commercial exploitation 
under the provisions of the Wildlife (Protection) 
Act, 1972. 

(iQ The WHdlIte (Protection) Act has been amended 
and made more stringent. The punishments in 
cases of offences have been enhanced. 

(iii) Protected Areas, viz, National Parks, Sanctuaries, 
Conservation Reeefves and Community Reaerves 
allover the country covering the important 
habitats have been created as per the provisions 
of the WIIdIHe (Protection) Act, 1972 to provide 
better protection to wildlife, including threatened 
species and their habitat. 

(iv) Fmancial and technical assistance is extended 
to the StatelUT Governments under various 
Centrally Sponsored Schemes, viz, Development 
of National Parks & Sanctuaries 'Project Tiger', 
and 'Project Elephant' for providing better 
protection and conservation to wiIdIHe. 

(v) The State Governments have been requested 
to strengthen the field formations and Intensify 
patrolUng in and around the Protected Areas. 
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(vi) The Wildlife Crime Control Bureau has been set 
up for control of poaching and illegal trade in 
wildlife and Its products. 

(vO) Strict vigil is maintained through effective 
communication system. 

{English} 

Development of Roads and Porta 
for Moving Foodgralns 

3481. SHRI ANANDRAO VITHOBA ADSUL: WiD the 
Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) whether the godown facilities in India are very 
meager compared to counties such as Russia, China, 
United States, Brazil and Australia as reported in the 
'Hindu' dated 19th February 2008; 

(b) if so, whether there is any proposal to develop 
roads and ports to move foodgrains; 

(c) if so, the details thereof; 

(d) whether the Union Government proposes to 
increase goods handling capacities of ports from 600 
million metric tonnes to 1500 miHion metric tonnes; 

(e) if so, the details thereof; and 

(f) the steps taken by the Union Government in th~ 
regard? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BAALU): (a) to (I) The 
information is being collected and would be laid on the 
table of the house in due course. 

Killing of Leopard and TIger In van Vlhar 
National Park 

a482. SHRI PRABHUNATH SINGH: Will the PRIME 
MINISTER be pleased to state: 

(a) whether a leopard and a tiger have been killed 
in Van Vihar Nat/onal Park at Bhopal in Madhya Pradesh; 

(b) if so, the details thereof; 

(c) the action taken against those responsible; and 

(d) the steps taken/proposed to be taken by the 
Government to save wild animals in this region? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 
(a) As reported by the State Government, no leopard or 
tiger has been killed in Van Vihar Nat/onal Park, Bhopal 
during last three years. 

(b) and (c) Does not arise. 

(d) The steps taken by Government to prevent 
extinction of tigers and other species in the country are 
as follows: 

(i) National Parks and Sanctuaries have been 
created as per the provisions of the Wildlife 
(Protection) Act, 1972 to provide better protection 
to wildlife and their habitat. 

(ii) Legal protection has been provided to 
endangered wild animals, including Tiger, Lion, 
Elephant, Leopard, Rhino, Wild Buffalo, Tibetan 
Antelope, Marine turtles, Corals, etc. against 
hunting and commercial exploitation under the 
provisions of the Wildlife (Protection) Act, 1972. 

(iii) The Wildlife (Protection) Act has been amended 
and made more stringent. The punishments in 
cases of offences have been enhanced. 

(iv) Rnancial and technical assistance is extended 
to the State/UT Governments under various 
CentraHy Sponsored Schemes, viz., 'Development 
of National Parks & Sanctuaries', Project Tiger 
and 'Project Elephant' for providing better 
protection to wild animals; 

(v) The Wildlife Crime Control Bureau has been set 
up for control of poaching and illegal trade in 
wildlife and its products. 

(vi) The State Governments have been requested 
to strengthen the field formations and intensify 
patrolling in and around the Protected Areas. 

(vii) A multidisciplinary Tiger Conservation Authority 
has been constituted with effect from 04.09.2006, 
for strengthening tiger conservation by interalia, 
ensuring normative standards in tiger reserve 
management and preparation of reserve specific 
tiger conservation plan etc. 



207 APRIL 16, 2008 208 

(viii) The revised Projeci TIger guidelines have been 
Issued to States for strengthening tiger 
conservation. 

Fake Bank Guarant ... 

3483. SHRI ANIRUDH PRASAD ALLIAS SADHU 
YADAV: 

SHRI MADHU GOUD YASKHI: 
SHRI EKNATH MAHADEO GAIKWAD: 

Will the PRIME MINISTER be pleased to state: 

(a> whether the Central Vigilance Commission (CVC> 
has issued an advisory to all Govemment Departments 
to verify aU bank guarantees submitted by contractors or 
suppliers as reported in the HindustBn TuntIS dated March 
9, 2008; 

(b) if so, the details thereof; 

(c) whether the contractors or suppliers In number of 
cases submitted forged and fake bank guarantees to the 
Govemment 

(d) if so, the details of such cases came to the 
notice of the Central Vigilance Commission (CVC) during 
the last three years; and 

(e) the action taken against each contractor/supplier? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFACE AND MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND 
PENSIONS (SHRI PRITHVIRAJ CHAVAN): (a) and (b) 
Yes, Sir. The Central Vigilance Comrni8sion (CVC) has 
issued an advisory to aU CVOS of MinistrieslDepartrnents 
for streamlining the system of acceptance of bank 
guarantees with a view to eliminating the possibility of 
acceptance of any fake guarantees in its circular No. 
1/1/08 dated 31.12.2007. 

(c) to (e> 9 cases regarding submission of fake bank 
guarantee by the contractors have been brought to the 
notice of the Commission. Of these, 5 relate to National 
Highways Authority of India (NHAI), 2 to Food Corporation 
of India (FCI) and 1 each to Delhi Development Authority 
(DDA) and Bank of India In the 5 cases of NHAI, ARe 
have been lodged with the Delhi PoflCe. The NHAI has 
also terminated the contracts of the concerned contractors 
and has also blacklisted them. Two cases of the FCI 
have been sent by the Commission to the concerned 

organization for \nveetIgation . and report. In one cue of 
the DDA, the Comm .... on has advised diacipllnary action 
against 26 officials. In the cue of the Bank of India, the 
CBI has recommended launching of prosecution against 
Identified officiels of the Bank. 

Coal-Bued Po.., Plant In Orl ... 

3484. SHRI RANEN BARMAN: Will the PRIME 
MINISTER be pleased to state: 

(a> whether the Neyveli Lignite Corporation proposes 
to set up a coaJ-based plthead power plant in Orissa in 
joint venture; 

(b) if so, the details thereof; 

(c) the quantum of power to be generated by this 
plant; and 

(d) how far would this help to bit bridge the gap 
between demand and suppfy of power in Orissa? 

THE MINISTER OF STATE I,... THE MINISTRY OF 
COAL (SHRI SANTOSH BAGROOIA): (a> Neyveli Ugnite 
Corporation (NLC) do not propose to set up a coaI-based 
pithead power plant In Orissa in JoInt Venture. However, 
there is a proposal to set up a 2000 t./fIN coal baaed 
power plant, on its own by NLC, In Orissa. 

(b) For the proposed coaJ-baaed power plant, a sile 
near RengaIi In District Samabhalpur, Oriaaa has been 
identified In consultation with Govt. of Orissa. 

(c) The amount of power that would be generated 
by this plant is as under: 

Annual Gross generation at 80% PLF 

Annual Net generation 

14,016 MU 

12,965 MU 

(d> As per the tentative aUocation of power from this 
project by the Central Electricity AuIhority (CEA>, the State 
of Orissa would get 10% (200 MW) share. This would 
help to bridge the gap between demand and auppfy to 
that extent. 

Aaenment of National Reproductive 
HMIth Programme 

3485. SHRI BRAJA K1SHORE TRtpATHY: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 
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(a) whether the Government has made any 
assessment of the national Strategy for Adolescent 
Reproductive and Sexual health Under the second phase 
of the Reproductive and Child Health (RCH-II) programme 
which commenced in the year 2005; 

(b) H so, the details thereof; 

(c) the details the guidelines fixed for implementation 
of the said programme; and 

(d) the steps taken by the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (d) Yes, Sir. Since the launch of 
Adolescent Reproductive and Sexual health strategy, 
implementation has been reviewed twice a year during 
Joint Review Missions under RCH-IJ Programme. During 
such reviews, States report the progress made so far in 
implementing the Strategy. Following the National launch, 
Regional Planning meetings have been organized with 
groups of States and Implementation guidelines have been 
prepared and cflSS8fT\lnated to the States. Based on these 
discussions, the States have included the Plan of 
Implementation of ARSH Strategy in their respective State 
Implementation Plans. 

Appropriate Training Manuals under the ARSH 
Strategy have been developed and disseminated to States. 
National level training of Medical Officers and trainers 
have been organized and support has been provided for) 
State level training. Training Manuals for Lady Health 
VisitorfAuxillary Nurse Mid-wife has also been translated 
into local languages and used in training them. 

Muiti-Drug Resistant· TB Patients 

3486. SHRI RAVI PRAKASH VERMA: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to Slate: 

(a) whether the drugs commonly used to treat 
tuberculosis have failed to cure an estimated 70,000 
Indian annuaHy as reported in 'The TimtlS of India'dated 
March 24, 2008; 

(b) if so, the details of the facts reported therein and 
the reaction of the Govemment thereto; 

(c) whether the number of Multi Drug Resistant 
(MDR)-TB patients have increased in the country; 

(d) if so, the details thereof; 

(e) whether the Union Government proposes to 
combat the Multi-Drug Reslstant-TB (MDR-TB); and 

(f) if so, the steps taken by the Union Government 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) No Sir. Studies conducted 
nationally and internationally have shown that the drugs 
used for treatment of TB are neany 100% effective if 
administered in appropriate combination and doses for 
the prescribed duration to drug susceptible patients. The 
programme experiance has shown thet it is not the failure 
01 the drugs per se but the failure to take the treatment 
which results in unfavourable outcomes. The failure rate 
amongst patients registered for treatment under RNTCP 
has consistently been -2% for new cases and -5% for 
re-treatment cases. 

(c) and (d) No, Sir. Drug resistance surveillance 
studies undertaken in the past by premier institutes like 
TRC, Chennai and NTI Bangalore and the state level 
studies undertaken in Gujarat and Maharashtra recently 
have shown that the prevalence of multi-drug resistant 
TB has not increased over the past several years and is 
estimated to be -3% in new cases and 12-17% in ra-
treatment cases. The ongoing drug resistance surveillance 
undertaken by TRC in its study area has actually shown 
a decrease in the prevalence of MDR TB. 

(e) Yes Sir. Despite the low prevalence, the 
programme is viewing the threat posed by the potential 
emergence of the drug resistant TB to TB control seriously 
and develop a multi faceted strategy to address this. 

(I) The programme emphasizes on the prevention of 
MDR-TB through sustained high quality DOTS 
implementation by all health care providers in the public 
and private sector. 

Effective management of MDR TB requires accurate 
diagnosis and follow up through culture and DST. The 
programme is in the process of establishing a network of 
accredited Culture and Drug Susceptibility testing 
Intermediate Reference Laboratories (IAL) across the 
country, at least one in each state, in a phased manner 
for diagnosis and follow up of MDR TB patients. The IRL 
at Gujarat and Maharashtra have been accredited recently. 
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Another 10 IRLa are under the accreditation pl'OC888 and 
are expected to be accredited In 2008. The remaining 
IRLa will be accredited in 2009-10. The diagnosed MDR 
~e& wiU be treated as per the DOTS Plus guidellne8 
developed by the programme. in line with the International 
recommendations. The treatment wiD be provided at the 
DOTS Plus sites at least one in each state, with qualified 
staff to manage the patients, and have a system to deliver 
ambulatory DOT after an initial short period of In-patlent 
care. The DOTS Plus services have been rolled out In 
the states of Gujarat and Maharashtra In 2007. Remaining 
states will be covered under DOTS Plus by 2009-10. 

RaIl ConMCtivlty of Porta 

3487. SHRI HARIN PATHAK: 
SHRI VIKRAMBHAI ARJANBHAI MADAM: 

Will the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) whether a proposal from the Stete Government 
of Gujarat for rail connectivity of Badi and Porbanclar is 
under the consideration of the Union Government; 

(b) if so, the details thereof alongwith the status of 
the present proposal; and 

(c) the details of other rail-road connectivity of ports 
. projects undertaken in the State for the last three years 
and current year? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU): (a) and (b) 
Proposals regarding rail connectivity of Bedi and 
Porbandar from State Government of Gujarat were 
received by the Ministry of Railways. In this connection 
the status of the said projects is as foUows:-

(i) Porbandar-Porbandar Port: 

A survey for construction of new line from 
Porbandar to Porbandar Port was completed 
during 1999-2000. As per the survey report. cost 
of construction of 10 km long new line had been 
assessed as As. 13.11 crore with a rate of return 
of (-) 3.55%. In view of heavy throw forward of 
ongoing projects and acute constraint of 
resources, the proposal could not be considered 
and State Govemrnent has been advised that 
this being a small line Project could be 
taken up by the Port either itself or as a deposit 
worK 

(II) Rail Unk to Bedl port 

This Is also a small Unk and Is not viable from 
traffic consideration. Gujarat Maritime Board had 
got a study from MIS RITES. The work is to be 
a deposit work of the port. 

(c) (1) As regard rail connec:tlvity of ports, Ministry of 
Railways have taken up the fonowing projects 
connected with Ports and hlntenand In the State 
of Gujarat: 

(I) GandhIdham PaJanpur gauge conversion (313 
Iema)- completed and commissioned; 

(Ii) Bharuch-Smaj-Dahej gauge conversion (82 
kms). The project Is to be Implemented 
trough a SpecIal Purpose Vehicle for which 
Shareholders Agreement has been signed. 
This work has been entruated to Rail Vlkas 
Nigam Ltd. 

(iD) Bhildl Sarndari Gauge conversion (223 kms)-
Work Is In progress and targeted for 
completion dunng 2008-09. This work has 
been entrusted to Rail Vlkas Nigam Ltd. 

(iv) Apart from the above works. new nne from 
Surat to Hazira is also proposed to be taken 
up through a SpecIal Purpose Vehicle. This 
work has been entrusted to RsH Vikas Nigam 
Ltd. and the alignment of the line had eartier 
been decided. However, State Government 
have now desired for change of alignment. 

(2) Aa ragarda to raod connectivity to porta in the State 
of Gujarat. National Highways Authority of India 
under the National Highways Development Project 
(NHDP) Phase III has undertaken the preparation 
of Detailed Project Reports for two projec18 viz 
Surat-Hazira Port (NH-6-29 Km) and KandIa Mundra 
Port (NH-8A Extenslon-73 Km). 

Payment of Property Tax By fndlan 
Minion In USA 

3488. SHRI UDAY SINGH: WUlthe Minister of 
EXTERNAL AFFAIRS be pleased to state: 

(a) whether a federal judge in New York has recently 
asked the Indian Government to pay several minions as 
property taxes and interest for the use of an Indian 
diplomatic building in Manhattan for non-official purposes; 
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(b) If so, the ~11a thereof; 

(c) whether the Govemment has taken up the matter 
with the US administration; and 

(d) if so, the details thereot? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI ANAND SHARMA): (a) and 
(b) The District Court in New York has ruled in favour of 
New York City's posHIon regarding payment of real estate 
taxes on portions of foreign govemment property that is 
not used exclusively for the purposes of maintaining otrlC88 
or quarters for the principal resident representative or 
resident representative with the rank of Ambassador or 
Minister plenipotentiary, or offices for the staff of such 
representative. The amount in question stands at US 
dollars 41451769.35 (or Rs. 169.81 crores as on 
17.03.2008). 

(c) and (d) At Govemmenfs request, the US State 
Department In its intervention during the court case 
supported GOl's appeal in order to secure a favourable 
decision from the Courts of Appeal. We are In contact 
with the US State Department and with relevant entitles 
within the UN system to find an acceptable solution. 

UgnHe Mining 

3489. SHRI SUBRATA BOSE: Will the PRIME 
MINISTER be pleased to state: 

(a) the details of quantum of lignite mined during the 
last three years and proposed to be mined Location-
wise, State-wise, during the current year; 

(b) whether lignite mining lease is given/proposed to 
be given to the private sector; and 

(c) if so, the details thereof a10ngwith the names of 
the firms given mining lease? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (SHRI SANTOSH BAGRODIA): (a) The details of 
quantum of lignite mined during the last three years are 
as follows: 

(In Million Tonnes) 

Year Tamil Nadu Rajasthan Gujarat Total 

2005-06 20.435 0.687 8.944 30.07 

2006-07 21.014 0.464 9.788 31.285 

2007-08 21.555 0.597 11.699 33.861 

(Provisional) 

The details of the State-wise current production 
capacity is given below: 

S.No. State Production capacity 
(Mill Tonne8 
per annum) 

1. Tamil Nadu 24.00 

2. Rajasthan 1.60 

3. Gujarat 9.45 

Total 35.05 

(b) and (c) Under the provIsIons of the Mines & 
Minerals (Development & Regulation) Act, 1957, read with 
the Provisions of the Coal Mines (Nationalisation) Act, 
1973 mining lease for lignite can be granted to a private 
sector company engaged in specified end uses such as 
power generation, steel manufacturing, cement production, 
coal gasification and coal liquefaction, for their captive 
use only. The Central Govemment have given prior 
approval in respect of KharsaJia-1 block allocated to MIs. 
Gujarat Heavy Chemicals Ltd. and Gurha East Lignite 
block allocated to MIs. Marudhar Power Private Ltd. 

[TnmslstionJ 

Budgetary AllocaUon for Infrastructure 
Development Projects 

3490. SHRI MAHAVIR BHAGORA: Will the PRIME 
MINISTER be pleased to state: 

(a) the detaOs of budgetary provisions made under 
the Tenth Plan for the development in various sectors 
viz. power generation, road construction, ports and civil 
aviation; 

(b) whether funds released according to the aforesaid 
provisions; 

(c) if so, the details thereof; 

(d) if not, the reasons therefor; 

(e) whether the target achieved in power generation 
has been only half the target fixed under the Tenth Plan; 
and 

(f) if so, the details thereof and the reasons therefor? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING (SHRI V. 
NARAYANASAMy): (a) to (d) The detaita of Tenth Plan 
outlay for power, roads, ports and civil aviation sectors 
are as under:-

Sector Outlay ExpendIture 
(As. crore) (As. crore) 

Power 1,n,051 90,678 

Roads 59,490 48;594 

Ports 5,418 2,891 

Civil Aviation 12,928 7,792 

(e) and (f) During the Tenth Plan capacity addition of 
21,080 MW was achieved as against target of 41,110 
MW which is 51.28%. The reasons of not achieving 
targets in power generation inctude delay in super critical 
technotogy tie up by BHEL. delay in award of works. 
delay in financial closure, delay In environmental 
ctearance, delay in pl'ef)8r8tion of draft project report and 
signing of MOU with State Government, etc. 

{English] 

Environment Clearance to Projecta for AndMIan 
and Nlcobar .... nets 

3491. SHRI MANORANJAN BHAKTA: Wilt the PRIME 
MINISTER be pleased to state: 

(a) whether the Union Government has received any 
proposal from the Union Territory of Andaman and Nicobar 
Islands for environmental clearance of the varioul projecta; 

(b) if so, the details thereof aJongwith the present 
status of the projects; and 

(c) the action taken by the Union Govemment in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRt NAMa NARAIN 
MEENA): (a) to (c) As on date, two proposals for grant 
of Environmental Clearance as received from the Union 
Territory of Andaman and Nk:obar Islands, are pencIng. 
The first proposal pertains to the extention of existing 
jetty, construction of vehicle ferry ramp. shore protection 
measures, etc. at Kamorta by Andaman Lakshdweep 

Harbous Works. This proposal has recently been 
recommended by the concerned Expert Appraisal 
Committee for grant of EnvironmentaJ Clearance under 
the provisiOns of the EIA Notification, 2006. 

The second proposal pertains to the construction of 
Modem Sports Complex at Car Nicobar. Infonnation was 
sought from the project proponent regarding pertinent 
matters such as the c:tearance from Andaman and Nicobar 
Coastal Zone Management Authority. The clarifications 
have recently been received and the proposaJ win now 
be put up to the Expert Appraisal Committee for their 
consideration and recommendations. 

Handing Over the Hlndu ... n ShIpyard 
to Incbn Navy 

3492. DR. M. JAGANNATH: 
DR. BABU RAO MEDIYAM: 

WII the Mlnlater of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to atate: 

(a) whether the Union Govemmenl proposes to hand 
over the control of the Hlncbstan Shipyard Ltd. (HSL) to 
Indian Navy for meeting Ita atrategIc: requirements; 

(b) if so, the details thereof? 

(c) whether the Government propoees to eat up a 
new Shipyard in lieu of HSL to cater to the demands of 
the Shipping Industry; and 

(d) If 80, the details thereof? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BAALU): (a) to (d) The is8ue 
of handing over the control of Hinduatan Shipyard Ud. 
(HSL) to the indian Navy came up before the Group of 
Ministers (GaM) while considering the proposal of 
RehabilltatIon-cum-FlnanciaI Restructuring of HSL The 
GaM has since made Ita recommendations In this regard 
which are being placed before the Competent Authority 
for approval. 

Ov..--BrId .... on N8IIonaI Hlghwaya 

3493. SHRI A.V. BELLARMIN: 
SHRI MAHAVIR BHAGORA: 

WlH the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 
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(a) the details of the over-bridges construc:ted and 
widenedlproposed to be constructed and widened on the 
National Highways for the last three years, State-wise 
and Location-wise; 

(b) the funds allocated and released for the 
construction of these bridges; 

(c) whether the Union Govemment has received 
proposals from various State Govemments for construction 
of bridges; 

(d) If so, the details thereof, State-wise and location-
wise; and 

(e) the status of the Bridges under construction! 
widening, LocatIon-wise including Bridge at Suchindram 
aIongtheNH-47? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (8) to (e) The information is being 
collected and will be laid on the Table of the House. 

{TransIlIIionJ 

Fund. for Strengthening end Maintenance of NH. 

3494. SHRIMATI YASHODHARA RAJE SCINDIA: WiD 
the Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

Year 

(a) the details of the funds spent out of the funds 
aUocated for strengthening and maintenance of National 
Highways, State-wise; 

(b) whether the unspent amount is carried forward 
and released In the next financial year; and 

(c) If so, the details thereof alongwith the funds 
carried forward and released in the next financial years, 
Year-wise and State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) Separate funds for Development 
(which Includes strengthening) and Maintenance of 
National Highways (NHs) entrusted with the State Public 
Works Departments are allocated State-wise. However, 
no State-wiae allocation of fund is made for NHs entrusted 
to the National Highways Authority of India (NHAI) and 
Border RoadS Organization (BRO). 

Details of fund allocated and expenditure incurred, 
State-wise, during 2007-08 are given in the enclosed 
statement. 

(b) No, Sir. 

(c) Does not arise. 

Amount in Rs. Crore 

2007-08 

Stille-wise details of the fund aUocated and expenditure incurred for the development and maintenance of NHS entrusted 
with the State PWD during the year 2007-08. 

Development· Maintenance 

S.No. State Allocation Expenclture·· Allocation Expenditure·· 

2 3 4 5 6 

1. Andhra Pradesh 82.89 81.58 78.13 57.35 

2. Arunachal Pradesh 6.00 5.65 0.37 0.06 

3. Assam 87.76 83.94 41.62 27.04 

4. Bihar 92.20 90.19 29.90 7.87 
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2 3 4 5 8 

5. Chancllgarh 2.00 2.00 0.98 0.83 

8. Chattisgam 40.45 37.97 27.19 20.79 

7. Delhi 9.00 8.30 0 0 

8. Goa 15.00 15.00 4.92 2.73 

9. Gujrat 65.17 65.16 40.27 32.18 

10. Haryana 81.25 81.24 18.13 16.83 

11. Himachal Pradesh 57.00 57.00 17.70 15.60 

12. Jharlchand 57.25 57.24 27.82 18.55 

13. Kamataka 106.63 106.28 59.45 45.15 

14. Keraia 50.50 49.39 27.30 22.13 

15. Madhya Pradesh n.18 75.49 56.23 53.96 

16. Maharashtra 144.60 144.79 63.16 45.50 

17. Manipur 12.10 10.08 14.30 3.30 

18. Megha/aya 22.00 22.33 1a 18 4.74 

19. Mizoram 15.00 15.00 7.24 2.38 

20. Nagaland 12.00 10.20 7.43 3.84 

21. Orissa 139.31 138.87 50.51 41.28 

22. Puduchhery 7.55 7.49 0.91 0.59 

23. Punjab 65.95 85.47 23.82 18.35 

24. Rajasthan 103.05 101.41 69.63 60.10 

25. Tamil Nadu 94.48 93.85 32.84 20.17 

26. Uttar pradesh 132.90 132.50 62.02 65.27 

27. Uttarakhand 38.99 38.98 19.10 15.41 

28. Wast Bengal 56.00 57.99 24.08 17.23 

Sub Total 1695.41 1675.39 820.03 619.23 

Funds allocated 10 NHAI and BRO and expenditure incurred for the development and maintenance of NHs entrusted with 
NHAI and BRO 

NHAI 265.00 265.00 147.91 147.91 

BAO 849.76 629.76 30.06 30.06 

"Includes funds for NH (0) and Permanent Bridge Fee Fund (PBFF) 
··Oata Provisional pending adlustrnent 
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{Engll8hj 

Opening of CGHS DI.pen ....... 

3495. &HRI VIKRAMBHAI ARJANBHAI MADAM: Will 
the Minister of HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a> whether the Government proposes to open CGHS 
Dispensaries In various parts of the country, particularty 
In Gujarat; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a> No, Sir. 

(b) Question does not arise. 

CompenAtlon 10r Land Acquired for 
Kalga Atomic Power Plant 

3496. SHRI M. SHIVANNA: Will the PRIME 
MINISTER be pleased to state: 

(a> whether it has come to the notice of the 
Government that a number of families. whose lands have 
been acquired for the Kaiga Atomic Power Plant in 
Kamataka have not been paid compensation tiD today, 

I 

(b) if so, the details thereof along with the reasons 
therefor; 

(c) whether the Govemment intends to clear all the 
compensation payments to the families whose lands has 
been acquired; and 

(d> H so, the details thereof? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE AND MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND 
PENSIONS (SHRI PRITHVIRAJ CHAVAN): (a) to (d) The 
land for Kaiga Project was acquired through the 
Government of Karnataka and Nuclear Power Corporation 
of India Limited (NPCIL) has paid compensation, as 
demanded by the State Government, way back in the 
year 1988. Some families have appealed before the Civil 
Judge for enhanced compensation. The awards passed 
by the Civil Judge and corresponding demands from the 
State Government have also been settled by NPCIL. 

However, some appeals are pending for disposal by the 
Civil Judge. 

R ... rvatlon Policy upto Entry Lavel 

3497. SHRI G. KARUNAKARA REDDY: Will the 
PRIME MINISTER be pleased to state: 

(a) whether there is any proposal under the 
Governmenfs consideration to curtail the reservation policy 
up to the entry level in jobs under the Government; and 

(b) if so, the details thereof and the tirne by which 
It is likely to be enforced? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE AND MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND 
PENSIONS (SHRI PRITHVIRAJ CHAVAN): (a) No, Sir. 

(b) Does not artse. 

{TrsnslaJionj 

Foreign Funds for Afforeat&Uon 

3498. SHRI KAILASH MEG HWAL: Will the PRIME 
MINISTER t.e pleased to state: 

(a) whether several international agencies provide 
funds through the Ministry to the State Governments and 
NGOs for planting more trees or bringing more areas 
under forest cover; 

(b) if so, year-wise/agency-wise details of funds 
provided to Government as well as private agencies in 
Rajasthan during Tenth Five Year Plan period; 

(c) whether the utility and outcome of said funds 
provided for afforestation have got reviewed from time to 
time; and 

(d) H so, the details thereof in respect of Rajasthan? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 
(a) and (b) Yes, Sir. The Japan Bank for International 
Cooperation Is providing funds through the Ministry of 
Environment and Forests, Government of India to the 
State of Rajasthan for "Rajasthan Forestry and Bio-
diversity Project" which inter-alia alms at Afforestation 
activities in the State. The year-wise details of funds 
provided are given in the enclosed statement. 
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(c) and (d) The review (performance Audit) of the 
above Project is on by the Principal Accountant General 
(Civil Audit), Jaipur. 

Year-MS'e det8iJs 01 ftIimbuIstJmtIn pmllidtld by JI/pIIn 
Bank for InlBmstionllJ CooptInIIion 

SI.No. Year Funds (In Re. lac8) 

1. 2003-04 2066.31 

2. 2OO4-OS 6745.22 

3. 2005-06 73n.14 

4. 2006-07 8064.78 

Total 24253.45 

[English] 

CGHS Facility In Kernatlllm 

3499. SHRI G.M. SIDDESWARA: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) the total number of beneficiaries of CGHS in 
. kamataka; 

(b) the detaDs of the hospitals and the diagnostic 
centres recognized for treatment by Central Government 
for employees under CGHS in Bangalore; 

(c) the details of the hospitals proposed to be 
recognized under the above scheme in Kamataka; and 

(d) the steps proposed to be taken to ensure au 
prescribed medicines are supplied to the patients on the 
same day various CGHS dispensaries? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRltJlATI PANABAKA 
LAKSHtJII): (a) In December, 2007, there were 1,23.607 
registered CGHS beneficiaries in BangaJore. KamaIaka. 

(b) Details have been furnished in the enclosed 
statement. 

(c) CGHS cannot unilateraHy empanel any private 
hospitaVdiagno&tic centre. When a Hospital/diagnostic 
centre apply under the Scheme of empanelment. the same 

is inspected by the Quality Council of India (QCI) and 
only on the basis of the recommendations of QCl. the 
CGHS empanels hoepItals & diagnostic centres. 

(d) Medlcinee are procured from Government tJledical 
Stores by following a system of annual indent as per the 
CGHS formulary. tJiedicines which are not In stock but 
have been prescribed by a specialist/medical offICer are 
procured by indenting for local purchase through an 
appointed Local Chemist and in cue of emergency the 
patient is issued an authority slip to collect medicines 
directly from the Local Chemist. 

LIsI 01 PTivIIItI Hosp/I8Js III1d DiIIgno6tic Cllntres 
Empant1IIed Under CGHS S6ngs/o1r1 

Hospital.: 

1. 

2. 

Church of South India Hoepital. Post Bag No.4. 
Hazrath KambaI Posh Road. BangalOnt-560051 

Hosmat Hospital. -45 Margrath Road. Off. Rictvnond 
Road. Bangalore 560025 

3. K.R. Hoepital. 979. 25th Main Road. BSK 1st 
Stage. 50 Feet Road. Hanumanthnagar. BangaIore 
560050 

4. Mallige Medical Centre. 31/32 Crescent Road. 
BangaIore 580001 

5. Mallya Hospital. 2 Vittal MaHya Road. Bangalore 
580001 

6. Narayana Hrudalaya. No: 2681A, Bommasandra 
Industrial Area. H08ur Road, Anekal Taluk, 
Bangalore 560099 

7. P.O. Hinduja SlndhI Hospital. Slndhl HospItal Road, 
Sampangiramnagar, BangaIore 560027 

8. Panacea Hospitals (P) Ud.. 334. 8th Main Road. 
III Stage, IV Block, Basaveshwaranagar, BangaIore 
5600079 

9. Sagar Apollo Hospital, 44/54, 30th Cross, 
TJIaknagar, Jayanagar Extension, BangaIore 560041 

10. Sl John's Medical College Hosp/taI, John Nagar, 
Sarajpur, Bangatore 560034 
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11. St. Marathas Hospital, No.5, Nrupathunga Road, 
Bangalore 560001 

12. The Bangalore Hospital, No: 202, Rashtriya 
VidyaJaya Road, Bangalore 560004 

13. Shekhar Hospital, No: 81, Bull Temple Road, 
Bangalore 560019 

14. Jain Dental cetre, A 101, Brigade Majestic, 1 st 
Main, Gandhinagar, Bangalore 

15. Imperial Hospital & Research Centre Ltd., (a unit 
of Apono Hospitals), 154111 Opp. 11M, Bannergatta 
Road, BangaJore 

16. Yellamrna Dasappa Hospital, No: 25 Andree Road, 
Shanthi Nagar, BangaIore 560027 

17. Sparsh Hospital, Sy. No. 291P2, Narayana Health 
City, Hosur Road, Bommasandra, Bangalore 
5600099 

18. Wockhardt Hospital, No: 14, Cunnigham Road, 
Bangatore 560052 

19. Bangalore Weat Lions Eye Hospital & Cornea 
Grafting Centre, 5 Lions Eye Hospital Road, (Off. 
J.C. Road), BangaIore 560002 

20. Trinity Hospital & Heart Foundation, Near R.V. 
Teacher's College Circle, Basvangudi, Bangalore 
560004 

Diagnostic Centres: 

SlNo. Name of Private Diagnostic Centres 

1. Medinova Diagnostic Services Ltd., No. 55, 
Infantry Road, BangaIore-Ol 

2. 

3. 

R.V. Diagnostic laboratory 21, 10th Cross, 
YeJlappa Garden, Malleswaram, Bangalore-03 

Ragavs Diagnostic & Research Centre Pvt. Ltd., 
Sadguru COmplex, 4014, 21th Cross 4th Block, 
Jayanagar, Bangalore 11 

rrlMSlBlionj 

Heart D...... Due to Consumption of Palm 011 

3500. SHRI RAGHUVEER SINGH KOSHAL: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether consumption of 'palm oil' causes heart 
disease in the country; 

(b) it so, the details thereof; 

(c) the number of patients suffering from such disease 
during the last three years, State-wise, year-wise; 

(d) whether the Government has conducfed any 
research/survey in this regard; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) According to ICMR and AIIMS, 
several epidemiological studies have shown that 
consumption of saturated f~tty acids raises LDL 
cholesterol, a well known risk factor for coronary artery 
disease. Palm oil has a high content of saturated fat 
which increases the risk of heart disease (Natural Heart 
Lung and Blood Institute and WHO). 

(c) and (d) The data relating to the number of patients 
suffering from such disease during the last three years, 
State-wise and year-wise is not available. However, 
according to the assessment of Burden of Non· 
Communicable Diseases, 2006 published by ICMR, there 
were about 1.86 crore cases Ischaemic Heart Disease in 
1998 whereas this figure in 2004 was 2.23 crores. 

(e) Does not arise. 

/English} 

Endangered Specie. of Clouded Leopard 

3501. SHRI MllIND DEORA: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the West Bengal Forest officials have 
seized five skins of endangered clouded leopard at 
Jaigaon on the Indo-Bhutan border as reported in the 
"T"rrnes of India" dated March 07,2008; 

(b) it so, the details thereof and the steps being 
taken by the Government to prevent this Hlegal trading in 
the skin of endangered species; 

(c) whether any arrests have been made in this 
regard; and 
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(d) If so, the datalla thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHy): 
(a) to (J) Yes, Sir. On 25.2.2008, officals of West Bengal 
Forest Department have seized five clouded leopard skins 
at Jaigaon in Jalpaiguri District. One person was arrested 
in this connection and is under trial In the court. 

The steps taken by Govemment of India to prevent 
poaching and illegal trade in wildlife are as under: 

1. The Central Government has enacted the Wlklife . 
(Protection> Act. 1972 to deal with the issues of 
wildlife crime. Stringent penalties are Imposed 
on the offenders for the contravention of the 
provisions of the Act. 

2. A network of National Parks and Wildlife 
Sanctuaries has been set up across the country 
to protect wRdllfe. 

3. WUdlife Crime Control Bureau, with a network 
of five RegIonal and three Sub Regional Offices, 
has been set up to control wildlife crime. 

4. Fmancial support is being provided under the 
Centrally Sponsored Scheme-Development of 
National Parks and Sanctuaries, Project TIger 
and . project Elephant, to State/UT Governments 
for the conservation and development of wildltfe 
and its habitats including endangered apeciea. 

5. India is a signatory to the Convention on 
Intemational Trade in Endangered Species of 
Wild Fauna and Flora (CITES) that regulates 
international trade in wildlife and its derivatives. 

6. India has bilateral arrangements with China and 
Nepal on combating wiklife crime. 

In addition, the StateJUT Governments have also 
taken the foHowing measures to prevent poaching and 
iDegal trade. 

1. Intensive patroUing in sensitive areas. 

2. Coordination with other Jaw enforcement 
agencies. 

3. Provision for arms and ammunition, and 
communication facilities. 

4. Conducting nature awareness campaigns for the 
public. 

5. Soliciting cooperation from the IocaJ communItIee. 

Modem Technology Arm. to fIorMt Guard. 

3502. SHRIMATI MANEKA GANDHI: WID the PRIME 
MINISTER be pleased to state: 

<a> whether old and outdated arms have been 
provided to the Forest Guards In kazlranga National Park 
to protect the park from poachers; 

(b) if so, the details thereof and the reasons therefor; 

(e> whether the Government proposes to provide 
modem technology anna to the Forest Guards to protect 
the parks from poachers; 

(d) if so, the details thereof; and 

<e) the steps takenlproposed to be taken by the 
Government in this regard'? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 
(a> and (b) The Forest Guards in Kazlranga National 

. Park are allowed to use 8If1'I8 with non-prohlblted bores 
and hence equipped with .315 rtfIea 0tW. However, the 
Assam Forest Protection Force pei~ and the Home 
Guards deployed therein are provided with 303 rifles. 

(c) to (e) Based on the proposaJs received in the 
form of Annual Plan of Operations, Government of India 
provides financial and technical assistance to the Statal 
UT Govemments under the various Centrally Sponsored 
Schemes-Development of National Parb and Sanctuaries, 
Project l1ger and Project Elephant for various activities 
aimed at the eoneervation of wildlife including the 
procurement of anna and ammunition. Such proposals 
are processed by the Central Government subject to the 
availability of funds and fulfilment of necessary legal and 
procedural requirements. 

Genetic Yarlatlona In Human 8eInga 

3503. SHRI REWATI RAMAN SINGH: Will the 
Minister of HEALTH AND FAMILY WELFARE be pIea8ed 
to &tate: 

<a> the details of the efforts made towards invoMng 
sequencing of genomea of different people from around 
the world to create 8 detailed and mecIIoaIIy useful picture 
of human genetic variation; 
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(b) na~ Health Sclentlata Involved alongwlth the 
countrlea Of their origin; and 

(c) the benefd8 likely to accrue as a result thereof? 

THE MINISTER OF STATE IN THE MINISTRY 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (c) As per the news released on 22nd 
January, 2008 by the National Institute of Health (NIH), 
an International research consortium had announced the 
1000 Genomes Project, Involving sequencing the genomes 
of at least a thousand people from around the world to 
create the most detailed and medically useful picture to 
date of human genetic: variation. The project is getting 
major support from the Welcome Trust Sangor Institute 
in Hinxton, Engalnd, the Beiging Genomics Institute. 
Shenzhen (BGI Shenzhen) in China and the National 
Human Genome Research Institute (NHGRI), part of the 
National institutes of Health (NIH) India.· The data so 
created wiU be made available to the wOrld wide scientific 
Community through freely accessible public database. The 
detailed map of human genetic variation will be used by 
many researcherS seeking to relate genetic variation to 
particular di8eases. In tum, such research will lay the 
groundwork for the personal genomic era of medicine, in 
which people routinely will have their genomes sequenced 
to predict their individual risks of disease and response 
to drugs. 

(Trsnslslionj 

Remonl of Corruption 

3504. SHRI KASHIRAM RANA: 
SHRIMATI SANGEETA KUMARI SINGH DEO: 

Will the PRIME MINISTER be pleased to state: 

(a) the agencies which have been entrusted with the 
task of combating corruption in the country; 

(b) whether these agencies have been able to check 
corruption in the country; 

(c) if so, the details thereof and if not, the reasons 
therefor; and 

(d) the concrete steps initiated by the Govemment to 
remove corruption from the country? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE AND MINISTER OF STATE IN THE 

MINISTRY OF PERSONNEl, PUBLIC GRIEVANCES AND 
PENSIONS (SHRI PRITHVIRAJ CHAVAN): (a) The Central 
Vigilance Commlaalon (CVC) and the Central Bureau of 
Investigation (CBI) are two 891'ncies of the Central 
Government entrusted with the task of combating 
Corruption. 

(b) and (c) As per the Annual Report of the CVC for 
the year 2006, the Commission, out of a total of 11,149 
complaints disposed off 10,ns complaints during the year. 
Further, in the Disciplinary Proceedings initiated against 
officials, major penalty was awarded in 3362 cases and 
minor penalty was awarded in 5768 cases. The major 
penalty cases included dismissal/removal/compulsory 
retirement in 916 cases. In pursuance of the Commission's 
advice, the competent authorities in various organizations, 
issued sanction of prosecution against 150 public servants. 

Out of 1070 regular cases investigated by the CBI 
during 2007, charge-sheets were filed in 851 cases in 
competent Courts. During the year, 674 cases were 
disposed off in trial out of which 426 cases resulted in 
coviction. 

(d) The Govemment is fully committed to implement 
its policy of ·Zero Tolerance" to corruption and is Oloving 
progressively to eradicate corruption from all spheres of 
Ute. Several steps have been initiated to remove corruption 
and to improve functioning of Govemment. Important 
among these steps are:-

(a) Central Vigilance Commission Act, 2003; 

(b) Whistle Blowers Resolution, 2004; 

(c) Right to Information Act, 2005; 

(d) The pro-active involvement of Ministry/ 
Department through Annual Action Plan on 
Vigilance. 

Govemment organization are also constantly engaged 
in improving their functioning through e-Govemance, issue 
of Citizen Charters and simplification of procedures and 
systems, which are aimed at eradicating corruption by 
improving transparency and accountability. 

Functioning of Medical and Dentat Colleges 

3505. SHRI V.K. THUMMAR: 
SHRIMATI SANGEETA KUMARI SINGH DEO: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 
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(a) whether Medical Colleges and Dental Colleges in 
the country are not functioning as per the specified norms; 

(b) H so, the details thereof and the reaction of the 
Govemment thereto; 

(c) the names of such colleges identified during the 
last three years, year-wise; and 

(d) the steps taken by the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (8) to (d) Medical CoHeges and Dental 
Colleges in Inc:ta are functioning in accordance with the 
provisions of Indian Medical Council Act, 1956 and 
Dentists (Amendment) Act, 1993 and Regulations made 
there under. The medicallDentaJ colleges which do not 
fulfiD the miniml.m quaHfying criteria prescribed in MCV 
DCI Regulations are not granted permission for· running 
MBBSlBDS courses. However, in certain cases, CentraJ 
Govemment has granted permission with the reduced 
intake where the teaching, infrastructural and cOnicel 
facilities etc. are inadequate for the existing intake and 
where an assurance has been given by the State 
Govemment on the rectification of deficiencies. list 
indlcaIing the name of such medicalldental colleges cLIring 
the last three years is enclosed as statement I & II. 

StIIt.ment I 

Name of mtJdical coI/egss wfItmJ Medical Council of 
India had given nsgalive IfICOf17I1HII1dIion8 

SI.No. 

1. 

2. 

3. 

4. 

5. 

Name of the medical college 

2 

Christian Medical College, Dichipalli, Andhra 
pradeSh 

Chhattisgarh Institute of Medical Sciences, 
Bilaspur, Chhattisgarh 

VIV8kanand Institute of Medical SeIencea, Vda, 
Gujarat 

Toothukudi Medical College, Toothkudi, Tamil 
Nadu 

pt B.D. Sharma PGIMS, Rohtak (from 115 to 
150 seats) 

1 2 

6. M.R. MedIcaJ College, Gulbaraga 

7. K.J. Sornaiya Medical College, Mumbal 

8. 

9. 

10. 

MGM Medical College. Swangi. Wan:Ila 

TlrUneIveIi Medical College, Trunelveli. Tamil NadI.t 

Coimbatore Medical College. CoImbatore 

11. Basaveshwara Medical College. Chltradurg-

12. My'J Medical College. BangaJore 

13. Sikkim Manlpal institute of Medical Sciences. 
Gantok, Sikkim 

NM11B of tnIIdicIII coIIsgss whtNrJ ptNmIss/on 1MB 

fll7MlIId on IhtI bssi$ of U8UI1V1CfI giMNt by SIJIIfI 
GcwrmNnsnI on i"BCII1IcMion of dt!JIIt:i6nctIs 

SI.No. Name of the Medical College 

1. Chhattiagarh Institute of Medical Sciences, 
BiJaspur. Chhattiagarh 

2. Toothukudl MedicaJ College, Toothukudl, Tamil 
Nadu 

3. 

4. 

5. 

lirunelveli Medical College, lirunelveli, Tamil 
Nadu 

Sil<kim ManIpaJ Institute of Medical Sciences. 
Gantok, SlkIdm 

UttaranchaI Forest Hospital Trust MedicaJ College. 
Haldwani, Uttaranchal 

2006-07 

N8111t1 of mtIdIcsl coIItIgaP wfNJnI MtIdIt:sI CouncIl of 

1nd6 hsd givsn f1tIgIIiM rtICCf1II1ItIf1 

SI.No. 

1 

1. 

2. 

3. 

Name of the MedicaJ College 

2 

Christian Medical College, Dichlpalli. Andhra 
Pradesh 

VMMC & Safdaljung Hospital. New DeIhl 

Vtvekanand Institute of Meacat Sciences. Valia, 
Gujarat 
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4. 

5. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

2 

SlkkIm Manlpal Institute of Medical Sciences, 
Gantok, SIkkIm 

Hassan institute of MedIcal ScIences, Hassan, 
Karnataka 

K.J. Somaiya MedIcal College, Mumbal (from 50 
to 100 seats) 

Prathima Institute of Medical Sciences, 
karimnagar, Andhra Pradesh 

PES Institute of Medical Sciences & Research, 
Kuppam, Andhra Pradesh 

GSL Medical College, Rajamundry 

Dr. PSI Medical College Sciences Research 
Foundation, ChinoutpaRy, A.P. 

Sadan Institute of Medical ScIences, Perinchenu, 
A.P. 

Bhaskar Medical College, Yenkapally, A.P. 

Konaseema Institute of Medical Sciences, 
Amlapuram A.P. 

Baseveshwara MedIcal College, Chitradurga. A.P. 

NM11tI of I11tIdit;III coIItIgBs whIIffI psnnission was 
fII'IIITItId on IhtI bMis of IISSUI'lUICS gIvfIn by S/lJIII I 

GovtIn1mBnt on IfICIiIicII1ion 01 dtIIit:itIncitJ 

SI.No. Name of the medical college 

2. 

4. 

5. 

VMMC& Safdarjung HospitaJ, New Delhi 

Slkkim Manipal Institute of Medical Sciences, 
Gantok, SIkkIm 

Hassan Institute of Medical Sciences, Hassan, 
Kamataka 

NBI'M of f1It1dIcIII coI/tJgtI whtNrI ptIf111ItIsIon was 
gnIIItsd with rtJduc«I in/11k8 an /he 

flICOI11f1ItIfKtions 01 Mel 

SLNo. Name of the medical college 

1. 

2 

Prathima Institute of Medical Sciences. 
Karimnagar, Andhra Pradesh 

2. 

3. 

4. 

5. 

6. 

7. 

2 

PES Institute of Medical Sciences & Research, 
Kuppam. Andhra Pradesh 

Dr. PSI Medical College Sciences Research 
Foundation, ChinoutpaUy, A.P. 

Sedan Institute of Medical Sciences, Perinchenu, 
A.P. 

Bhaskar Medical CoUege, Yenkapally, A.P. 

Konaseema Institute of Medical Sciences, 
Amlapuram, A.,P. 

Shri Ram Murti Smarak Institute of Medical 
Sciences, Baremy. U.P. 

2007-08 

NIlIT1tI of msdical colleges where MBdicsI CouncIl of 
India hIId given nt1f}IItivIJ rBCOITIIT1IIIIdlion 

SI.No. Name of the Medical college 

2 

1. ShImoga Institute of Medical Sciences. Shimoga. 

2. 

3. 

4. 

5. 

7. 

8. 

9. 

10. 

Kamataka 

Raichur Institute of Medical Sciences. Raichur. 
Kamatska 

V.S.S. Medical CoNege. Burla. Orissa (from 107 
to 150 seats) 

M.K.C.G. Medical College, Behrampur. Orissa 
(from 107 to 150 seats) 

T.O. Medical College. Alappuzha. Kerala (from 
100 to 150 seats) 

Christian Medical College. Oichipalli. A.P. 

Vivekanand Institute of Medical Sciences & 
Research, Valia. Gujarat 

Kesar Sal Medical College & Research Institute. 
Ahmedabad. Gujarat 

Manclya Institute of Medical Sciences. Mandva. 
Kamataka 
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2 

11. Thenl Govemment Medical CoDege, Thenl, Tamil 
Nadu 

12. Government VeHore Medical College, Vellore, 
Tamil Nadu 

13. Hassan Institute of Medical Sciences, Hassan. 
Kamataka 

14. Belgaum Institute of Medical Sciences, Belgaum, 
Kamataka 

15. Govemment Medical College. NOMe. Jagdalpur 

16. AgartaJa Government Medical College. Agartala 

17. Trlpura Medical College & BRAM Hospital, 
Agartala 

18. Kanyakumari Medical College, Asaripallam, Tamil 
Nadu 

19. Chhattlsgarh Institute of medical Sciences, 
Bila8pur 

20. Sri Guru Ram Rai Medical College, Dehradun 

21. K.J. Sornaiya Medical College, Mumbai. (from 50 
to 100 seats) 

22. Krishna Institute d Medical Sciences, Karad (from 
100 to 150 seats) 

23. SCB Medical College, CUttack, Orissa (from 107 
to 150 seats) 

24. Government Medical College, Kota (from 50 to 
100 seats) 

25. Indira Gandhi Medical College, Nagpur (from 60 
to 100 seats) 

Name of Medical ccI/egBs whsre ptIf111ission was 
gnmted on the basis of assul"IlI1C8 given by StafB 

Govtm1fT16nt on rsctification of deflcl8ncies 

SI.No. Name of the medical college 

2 

1. Shimoga Institute of Medical Sciences, Shimoga, 
Kamataka 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

18. 

17. 

18. 

19. 

2 

Ralchur Institute of Medical Sciences. Rak:huc; 
Karnataka 

V.S.S. MedIcal College, BUlla, Orisea (from 1011 
to 150 seats) 

M.K.C.G. Medical CoOege, 8ehrampur, Orlaa 
(from 107 to 150 seats) 

T.O. MedIcal College, Alappuzh., Kerala (from 
100 to 150 seats) 

Mandya InatlMe of Medical Sciences, Manctya, 
Kamataka 

Thenl Govemment Medical College, Thenl, Tamil 
Nadu 

Govemment Vellore Medical College, Vellore, 
Tamil Nadu 

Hassan Institute of Medical Sciences, Hassan, 
Kamataka 

Belgaum Institute of Medical Sciences, BeJgaum, 
Kamatka 

Govemment Medical College, NOMC, Jagadlpur 

Agartala Govemment Medical College, Agartala 

Tripura Medical CoHege & BRAM Hospital, 
Agartala 

Kanyakumari Medical College, Asarlpallam, Tamil 
Nadu 

Chhattisgarh Institute of Medical Sciences, 
Bilaspur 

Sri Guru Ram Rai Medical College, Oehradun 

see Medical College, Cuttack, Orissa (from 107 
to 150 seats) 

Govemment Medical College, Kota (from 50 to 
100 seats) 

Indira Gandhi Medical College, Nagpur (from 60 
to 100 seats) 
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SlltNmen' II 

I. Seat. Reduced 

51.No. College Name 

2 

NIL 

II. Permlulon not Oranted 

51.No. College Name 

Andhra Pradesh 

1. Lenora lnalitute of Dental Sciences, Rajamundry 

Bihar 

2. Sarjug Dental College. Laheria Sarai, Darbhanga Bihar 

3. Dr. B.R. Ambedkar Institute of Dental Sciences & Hospital, Patna 

4. MIthiIa Minority Dental College & Hospital, Loheriasarai, Darbhanga, Bihar 

5. Darbhanga Dental College, Darbhanga (Bihar) 

8. Dr. S.M. Naqul Imam Dental College & Hospital, Sahera (Bihar) 

Uttar Pracleah 

7. AvacIh Institute of Dental Sciences, LucknoW) 

2006-07 

L Seat Reduced 

Andhra Pradesh 

1. 

2. 

Panineeya Mahaviddyalaya Institute for Dental Sciences & Research 
Centre, Ranga Reddy Dist. 

Srae Sal Dental College & Research Institute, Srikakulam 

Maharashtra 

3. Mahatma Gandhi Mission's Dental College, Navi Mumbai 

4. Eklavya Dental College & Hospital, Kotputli 

5. Jodhpur Dental College & General Hospital, Jodhpur 
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Seata Reduoed 

3 

Seats 

60 

40 

40 

60 

40 

60 

100 

100 to 60 

100 to 60 

100 to 60 

100 to 60 

100 to 60 
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II. Penn_Ion Not Granted 

51.No. 

AndhraPradesh 

1. 

Bihar 

2. 

3. 

Keraia 

4. 

Uttar Pradesh 

5. 

I. Seats Reduced 

SI.No. 

CoUege Name 

Leonora Institute of Dental Sciences, Rajamundary 

Darbhanaga Dental Conege, Darbhanga 

Dr. S.M. Naqui Imam Dental College & Hospital, Bahera 

Pariyararna Dental College, Academy of Medical Sciences, KeraJa 

Avadh Institute of Dental Sciences, Lucknow 

College Name 

2 

1. 

2. 

Kerala 

3. 

Rungta College of Dental Sciences & Research, Bhilai 

New Horizon Dental College & Research Institute, Bilaapur 

Pariyaram Dental CoUege 

Madhya Pradesh 

4. Guru Gobind Singh eollege of Dental Science & Research Centre, Burhanpur 

Maharashtra 

5. Maharashtra Institute of Dental Sciences & Ae8earch, Latur 

6. Ad"ltya Dental College, Beed 

Orissa 

7. Gandhi Dental CoDege, Bhubneawar 

Rajasthan 

8. Jodhpur Dental College & General HospIta~ Jodhpur 

9. NIMS Dental College, Jaipur 
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Saala Reduced 

3 

100 lo 60 

100 to 50 

100 to 50 

100 to 50 

100 to 50 

100 to 50 

60 to 50 

100 to 50 

100 to 50 
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2 3 

Tamil Nadu 

10. Adhiparasakthl Dental College & Hospital 100 to 60 

Uttar Pradesh 

11. Purvanc:hal Institute of Dental Sciences, Gorakhpur 100 to 50 

II. Permlulon Not Granted 

SI.No. College Name Seats 

Anctua Pradesh 

1. Lenora Institue of Dental Sciences, Rajamundry 60 

Chhaltisgam 

2. Chhaltisgarh Dental College & Hospital, Rajanadgaon 100 

Tamil Nadu 

3. Sofia DenIal College, Chennai 

Uttar Pradesh 

4. Avadh Institute of Dental Sciences, Lucknow 

5. Kalka Dental College, Meerut 

[English] 

Environmental Clearance to Indu ....... In 0rI ... 

3506. SHRI JUAL ORAM: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Govemment of Orissa has received 
the Environmental Impact Asaessment (EIA) report 
recommending environmental clearance to the industries; 

(b) H so, the details thereof; 

(c) whether the big companies like Posco, Vedanta 
and MiHal etc. have been made to submit Environment 
Impact Assessment (EIA) study by any agency and sent 
to the Govemment; 

(d) if so, the details thereof; and 

(e) H not, the reaction of the Government thereto? 

50 

100 

100 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) Fourteen Environmental Impact 
Assessment (EIA) reports were received by the State 
PoUution Control Board, Orissa during the last 2 years in 
respect of thermal power plants, integrated steel plants, 
captive minor port, beneficiation plants, aluminum smelter, 
oil exploratory activity etc. 

(c) to (e) As per the provisions of the Environmental 
Impact Assessment Notification 2006, environmental 

.. clearance is mandatory for the project activities listed in 
schedule of the notification. MIS POSCO India Limited 
and Vedanta have submitted EIA reports for their projects 
to the Ministry for which environmental clearances have 
been accorded. 

State Pollution Control Board of Orissa has advised 
MIS Mittal Industries to submit the EtA report. No EtA 
report has so far been submitted by Mis Mittal Industries. 
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{T1WJSIBIIon} 

Implementation of Reservation Policy for SCalSTa 

3507. SHRI RAMDAS ATHAWALE: WiD the PRIME 
MINISTER be pleased to state: 

(a) whether the implementation of Reservation Policy 
is not being effectively executed in the Ministriesl 
Departments and Public Undertakings; 

(b) if so, the action taken by the Government to fill 
up vaccmt posts in accordance with the recommendations 
of the National Commission for Scheduled Castes and 
Scheduled Tribes; 

(c) whether the Government has received any 
requesISImemorandurns from Hon. MPs in this regard; 

(d) if 50, the action takenlproposed to be taken by 
the Government intends to introduce a Bill in this regard; 
and 

(f) If 80, the details thereof? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFACE AND MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEl, PUBUC GRIEVANCES AND 
PENstONS (SHRI PRfTHVIRAJ CHAVAN): (a) and (b) 
Reservation in services under the Govemment of India is 
being provided as per instructions issued by the 
0epartmenI of Personnel & Training from time to time. 
Central Public Sector Undertakings, Autonoumous Bodies, 
etc. also follow these instructions mutatis mutandis. 

(e) and (d) Some letters are received from the 
Members of Parliament from time to time, regarding 
reservation in services. The Govemment takes necessary 
action if &rrf instance of non-implernentation of reservation 
policy is brought to its notice. 

(e) and (f) The Govemment has already introduced 
a Bil, namely the Scheduled Castes, Scheduled Tribes 
and other Backward Classes (Reservation in posts & 
Services) BiD, 2004 in the Rajya Sabha. 

[English} 

Impact of Increased Representation of 
Women In PRI 

3508. ADV. SURESH KURUP' WiH the Minister of 
PANCHYATI RAJ be pleased to state: 

(a) whether the Government proposes to assess the 
impact of increased representation of women in the 
Panchyati Raj Institutions (PRls) in the country; and 

(b) if so, the details thereof? 

THE MINISTER OF PANCHAYATI RAJ AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI MANI SHANKAR AIYAR): (a) and (b) A 
comprehensive survey of Elected Women Representatives 
(EWRs) of Panchayati Raj Institutions has been conducted 
Involving a sample size of ten percent of all the women 
representatives in various StateslUTs of the country. The 
scope of the survey includes several dimensions of 
representation of women in Panchayati Raj Institutions 
including the process of election, the political 
empowerment of the Elected Women Representalives over 
three round of elections (in most States), facts and figures 
on their re-election especially on reserved seats, 
progression of women to higher tiers of panchayats, the 
quality of their participation in the Panchayats and its 
impact in terms of development activities and service 
delivery, the status of Elected Women Representatives 
within the household, their skill up-gradation, the level of 
their confidenoe, the role of seN help groups, women's 
organizations and other civil society organizations in 
strengthening the participation of Elected Women 
Representatives, the role of paraDe! bodies, e.g., user 
committees in local governance and their impact on the 
functioning of Elected Women Representatives, the 
success stories etc. Tha report of this survey is expected 
to be available In the last week of April, 2008. 

{Tl'llnsI6Iionj 

Free Treatment for Patients 

3509. SHRI JIVABHA1 A. PATEL: 
SHRI V.K. THUMMAR: 
SHRI HARISHING CHAVDA: 
DR. DHIRENDRA AGARWAL: 
SHRI CHANDRABHAN SINGH: 

WiD the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether there is any pr\)vlsion for treatment of 
the poor at a concesslonal rate in those private hospitals 
and nursing homes which halle been allotted land at 
concessional rates by the Government; 
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(b) if 80, the details thereof aIongwith the names of 
SUCh hospltalatnurshing homes and terms and conditions 
under which lands were allc...tted to them; 

(c) whether these hospitals/nurshing homes are not 
complying with the terms and conditions under which lands 
were allotted to them; 

(d) if $0, the details thereof; and 

(e) the action taken by the Govemment against the 
defaultry hospitals/nursing homes? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (e) In pursuance of the directions of 
the Hon'ble High Court In writ petition No. 286612002 
titled as ·Soclal Jurist Vs. Govt. of NCT of Delhi & Others, 
an the private hospitals to whom land has been allotted 
at concessional rates have been directed to comply the 
condition of free treatment to the extent of 25% OPD 
and lOOk IPD. 

In so far as land and Development Office (l&DO). 
Ministry of Urban Development, Govemment of India, is 
concemed, land has been allotted to the following private 
hospitals:-

(a) Sir Ganga Ram Hospital 

(b) Mool Chand Hospital 
I 

(c) VeeranwaJi Intemational Hospital (Delhi Hospital 
Society) 

(d) VIMHANS 

(e) St. Stephens Hospitals 

In addition, L&DO allotted additional land for 
expansion of Seth R.B. Seth Jessa Ram Hospital, though 
in the case of this hospital, the initial allotment of land 
was done by DDA. 

An inspection committee headed by Principal 
Secretary Health, Govt. of NCT of Delhi has been 
constituted to monitor free treatment for poor patients to 
be provided by private hospitals who have been aHotted 
land on concessional rates. The Committee inspects these 
hospitals and submit periodic reports to the Principal 
Secretary (Health) in this regard. 

Special Health Scheme for Senior Citizens 

3510. SHRI GANESH SINGH: 
SHRI PANKAJ CHOWDHARY: 

Win the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Government has launched a nation-
wide campaign named 'Vridhajana Swasthaya Sanrakshan' 
under the Ayurvedic and the Siddha systems of medicine; 

(b) if so, the details thereof a!ongwith the objectives 
and programmes under the Scheme; 

(e) the details of the funds likely to be spent by the 
Govemment in this regard; and 

(d) the steps taken by the Govemment to make this 
Scheme a success? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRfMATI PANABAKA 
LAKSHMI): (a) to (d) Yes, Sir. A National Campaign on 
Ayurveda and Siddha for Geriatric Health Care has been 
launched for mainstreaming of strengths of these Systems. 
The main objective of the Campaign is to sensitize the 
policy makers, and practitioners of various Systems of 
Medicine working at primary. secondary and tertiary health 
care and general public about Ayurveda and Siddha based 
Geriatric Health Care. 

The following programmes and steps have been taken 
under the campaign:-

(i) a National Workshop having participants of policy 
makers, AyurvedalSiddhalAllopathy experts, 
academicians, practitioners, researchers and 
NGOs. This Workshop has been held on 23-24 
January, 2008. 

(Ii) dissemination of the messages across the 
country to mainstream the strength of Ayurvedal 
Siddha for Geriatric Health Care through State! 
District Campaigns. 

(iii) State level Workshop by State Govemments in 
association with Central Council for Research in 
Ayurveda and Siddha (CCRAS) as nodal body. 

(iv) involvement of AyurvedalSiddha colleges located 
in State capitals in the Campaign. 
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(v) organization of District level workshops 

(vi) Re-orientation Training Programme (ROTP) and 
Continued Medical Education (CME) courses for 
Geriatric care 1I1rough Ayurveda and Siddha. 

An amount of Rs. 50.00 \akhs has been incurred for 
the purpose. Adequate funds have been eannarked to 
support the State Governments for organizing state and 
district level campaigns. 

/EngIish] 

Common RevIew MInIon for NRHM 

3511. SHRI NtKHll KUMAR: 
SHRI MADHU GOUD YASKHI: 
SHRI EKNATH MAHADEO GAIKWAD: 
SHRI ANIRUDH PRASAD ALIAS SADHU 

YADAV: 

Will the Minister of HEAlTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Government has set a Common 
Review MissIon (CAM) to review the implementation of 
the programmes IaIn:hed under the National Rural Health 
t,1ission _ reported in Hindusf8n TH11tIS dated March 12, 
2008; 

(b) if so, the details thereof; 

(c) whether the CAM has submitted its report to the 
Govemment; 

(d) if so, the findings of the CRM Report; and 

(e) the action taken by 1I1e Govemment on the 
suggestionsIf8COIYIm8ndations made by the CAM? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WelFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) Yes, Sir. The Common Review 
Mission (CRM) of NRHM was set up as part of the 
Mission Steering Group's mandate of review and 
concurrerr. evaluation. It conducted its appraisal in 
November 2007, 16 months after NRHM got final cabinet 
approval in July 2006 and the actua\ processes started 
up. The terms of reference set out the task of the NRHM 
CAM as, assessing the progress of the NRHM on 24 
parameters, which relate to the core strategies and the 
central areas of concern. Based on 1hese, the CRM was 

mandated to identify the constraints being faced and to 
make recommendations on the areas that need 
strengthening and course correction. The Review MIssion 
was made up of 52 mernbers-central and state health 
govemment officials and public health experts. After a 
one-day orientation briefing by the various divisions at 
the ministry In Delhi, the team divided Into 13 groups 
and left for the selected states: Andhra Pradesh, Assam, 
Bihar, Chhattisgarh, Orissa, Madhya Pradesh, Gujarat, 
Jammu and Kastmlr, Rajashtan, Tamil Nadu, TrIpura, Uttar 
Pradesh and West Bengal. 

At the alate level, there was an initial one-day briefing, 
after which the tearn divided into two groups and each 
went to visit one or two districts. The district visits lasted 
two to three days and the appraisal was done using a 
protocol that indicated the minimum number of each type 
of facility (and viUages) 1hat should be visited and the 
thematic areas 1hat must be covered in the inquiry. Upon 
returning to the state headquarter., there was an 
interaction with civil society groups, after which the reports 
were finalised. Finally, the common review mission teams 
presented their observations and findings to the host state 
department heads and NRHM faciIItdon tearns for their 
feecbIck. 

(c) and (d) Yes, Sir. CAM has submitted Its report 
which is available on this Ministry's website at httpJ/ 
mohfw.nic.inlNRHM.htm. 

(e) The copy of the CRM report of NRHM has been 
forwarded to all the 35 StatealUTs for foflow up action. 

Plight of Indian Workers at Mlalaslppl 
Shipyard, USA 

3512. SHRI KISHANBHAI V. PATEL: 
SHRI ANIRUDH PRASAD ALIAS SADHU 

YADAV: 
SHRI MADHU GOUD YASKHI: 
SHRI S.K. KHARVENTHAN: 
SHRI UDAY SINGH: 
SHRI EKNATH MAHADEO GAIKWAD: 
SHRI M. APPADURAI: 

Will the Minister of OVERSEAS INDIAN AFFAIRS be 
pleased to state: 

(a) whett-.er the Govemrnent Is aware of the plight of 
Indian workers living in extreme inhuman conditions at 
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MIssissippI Shipyard, U.S.A. as reported in 'The Hindustan 
TImes' dated March 09, 2008; 

(b) if so, the details of the facts reported therein; 

(c) whether the Government has taken up the matter 
with the U.S. Government; 

(d) if so, the response of the U.S. govemment thereto; 

(e) whether these workers have revolted and filed a 
lawsuit against their employer allegedly involved in human 
trafficking racket in the U.S; 

(f) if so, the details thereof; 

(g) whether the workers have requested the Indian 
government to protect their families in India from the 
intimidation of recruiting company in Mumbai; and 

(h) if so, the action taken/proposed to be taken by 
the Government in this regard? 

THE MINISTER OF OVERSEAS INDIAN AFFAIRS 
AND MINISTER OF PARLIAMENTARY AFFAIRS (SHRI 
VAYALAR RAVI): (a) and (b) Yes, Sir. As per the reports 
received from the Indian Mission in USA, a total of 590 
Indian workers were recruited by the foreign employer MI 
s Global Resources Inc., Mississippi, through MIs Diwan 
Consultants, Mumbai. They had gone to US on H2B visas 
(Guest Workers VISa Programme) valid initially for 10 
months, extendable at the discretion of the meployer and I 
the US authorities. The workers were deployed in the 
yards of MIs Singal International, a marine fabrication 
company, located at Pascagoula, Mississippi and Orange 
County, Port Arthur, Texas. They were mainly aggrieved 
on account of alleged poor accommodation and amenities, 
deductions from their salary for accommodation, food, 
electricity, water and also non-fulfilment of the alleged 
initial commitment of permanent residency status etc. 

(c) and (d) The Indian Mission in USA has 
approached the US Government to conduct detailed 
investigation on the complaints of the Indian workers and 
take remedial measures. 

(e) and (f) On 6th March, 2008, about .100 workers 
demonstrated outside the office of their employer 
demanding continued employment, better sala~ and 
amenities in addition of fulfiment of initial commitments 
regarding permanent residency status/Green Card etc. 

They held a press conference at New Orteans on 10th 
March, 2008 and also held protest marches. They also 
filed a case at the Fifth Circuit District Court, New Orteans, 
aDeging human trafficking against the company MIs Singsl 
international and the recruiting agencies. 

(g) and (h) 120 workers met the Indian Ambassador 
in Washington on 27th March, 2008 highligting their 
demands of expediting investigation into their grievances, 
prevent their deportation from USA, arrange permanent 
residence status and prevent harassment to their families 
in India by the recruiter. However, this Ministry has not 
received any complaint of harassment by the recruiters 
from the families of the workers. 

The Ministry has suspended the license of MIs Dewan 
Consultants and MIs. S. Mansur & Co., Mumbai, black 
listed the foreign employer and is also initiating legal 
action against the Recruiting Agent for violation of 
Emigration Act, 1P83. The Indian Mission has also taken 
steps to withhold visas from the main US recruiters 
involved to prevent them from entering India to conduct 
recruiting operations. 

National Action Plan on CUmate Change 

3513. SHRI ANANDRAO VITHOBA ADSUIL: Will the 
PRIME MINISTER be pleased to &tate: 

(a) whether the Union Government has finalized a 
National Action Plan on the issues arising out of cHmate 
change to deal with its impact on environment and specific 
crops as reported in the TIfTl86 of India, dated 21.03.2008; 

(b) if so, the details of the matter reported therein; 

(c) whether the expert Committee working under the 
guidance of the PM's CouncU on Climate Change has 
submitted its report; 

(d) if so, the details thereof; and 

(e) if not, the time by which it is likely to submit its 
report to the Government? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) The Prime Minister's Council on 
Climate Change, in its first meeting held on 13th July, 
2007, had decided that a National Document compiling 
action taken by India for addressing the challenges of 
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climate change and the action that it proposes to take, 
be prepared as India's National Report on Climate 
Change. Accordingly, the draft of India's Climate change 
ActiQfI Programme Is being finalized shortly. 

(c) to (e) The Expert Committee on Impacts of 
Climate Change was set up by the Govemment of India 
in May 2007, under the Chairmanship of Dr. R. 
Chidambram, Principal Scientific Advisor to Government 
of India with a tenure of three years and entrusted with 
the task of studying the impacts of anthropogenic climate 
change on India and identifying the measures needed to 
address the issues relating to vulnerability to 
anthropogenic climate change impacts. The Report of the 
Expert Committea is under preparation and an interim 
report is likely to be available soon. 

Prorrt9tion of Hockey and Football 

3514. SHRI PRABHUNATH SINGH: Will the Minister 
of YOUTH AFFAIRS AND SPORTS be pleased to state: 

(a) the concrete steps taken or pro;>osed to be taken 
by the Union Govemment for promotion of all sports 
including Hockey and FootbaH being played in the country; 
and 

(b) the funds allocated and incurred therefrom for 
the development and promotion of Hockey and Football 
in the country during the last three years? 

THE MINISTER OF STATE OF THE MINISTRY OF 
YOUTH AFFAIRS AND SPORTS (DR. M.S. GILL): (a) 
The Govemment supplements the efforts of recognized 
National Sports Federations (NSFs) for the promotion of 
excellence in sports, including hockey and football. Apart 
from providing support for holding national coaching camps 
through the Sports Authority of India (SAl), the 
Govemment also provides assistance for the participation 
of national teams in training and competitions within and 
outside the country and the engagement of high 
performing coaches. Specifically in hockey, the 
Govemment has engaged a high performance foreign 
expert as Technical Adviser to provide technical support 
to the national men and women teams as also junior 
national teams. In addition to this. talented sportspersons 
in the age group of 14-21 are trained under various 
schemes of SAl, including in SAl Training Centres and 
SAl Special Area Games Centres, a large number of 
which have hockey and football among the disciplines in 
which training is Imparted. 

(b) The financial assistance provided to the Indian 
Hockey Federation, Indian Women Hockey Federation, 
Jawaharlal Nehru Hockey Toumament Society and All 
IOOIS Football Federation during the last three years under 
the scheme of 'Assistance to National Sports Federations 
is as under:-

Rupees in Iakhs 

Name of Sport Federation 2005-06 ~7 2007..()8 

Irxian Hockey Federation 89.46 90.34 121.18 

Indian Women Hockey Federation 78.81 111.64 189.09 

Jawaharlal Nehru Hockey 7.00 1.75 4.00 
Tournament Society 

All IncH FooIbaII Federation 65.37 25.55 61.90 

Subralo MukheIjee Football 5.00 5.00 5.00 
Tournament Society 

{Translation; 

Awarenen among ...... for Blood Donation 

3515. SHRI HANSRAJ G. AHIR: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Govemment has launched any 
campaign to create awarenese among masses about 
blood donation in the country; 

(b) if 50, the details thereof; 

(c) the total amount spent by the Govemment on 
the blood donation campaign during the last three financial 
years; and 

(d) the achievements made as result thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) Yes, Sir. The Govemment Is 
promoting voluntary blood donation by observing World 
Donors day on 14 June and NatiOflSI Voluntary Blood 
Donation on 1 October every year. Awareness 
programmes and workshops on voluntary blood dorIStions 
are conducted in schools, colleges and universities. 
Regular voluntary blood donors are felicitated by Ministers 
and Celebrities. IEC materials on voluntary blood dorIBtion 
like posters, brochures and pamphlets are printed and 
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disseminated. Hoardings and kiosks are displayed at 
strategic locations. 

Messages on voluntary blood donations from 
Honorable Ministers and celebrities are broadcast and 
published in National dailies; and audio-visual materials 
are developed for telecasting in TV and broadcasting on 
radio. 

(c) During the last three years, Govemment has spent 
Rs. 42.2 lakhs in 2005-06 As. 55.0 Iakhs in 2006-07 and 
Rs. 186.6 in 2007-08 on promotion of voluntary blood 
donation. 

(d) As a result of these campaigns, voluntary blood 
collection has increased from 4.7 million/units in 2005 to 
5.51 miHion/units in 2006 and 5.6 million/units in 2007. 
The proportion of vOluntary blood donation has increased 
from 54.1% in 2005 to 56.4% in 2006 and 59.9% in 
2007. 

{English] 

Penalty on InatltutionslOrganlsatlons 
Allowing Smoking 

3516. SHRI ADHALRAO PATIL SHIVAJIRAO: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the Union Govemment proposes to 
Impose stricter penalty on such InstitutionslOrganisations 
which allow its employees to smoke within its premises 
as repoMd in The Times of India dated March 21, 2008; 

(b) if so, the details thereof; and 

(c) the details of action taken by the Government In 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) Section 21 of "The Cigarette and 
Other Tobacco Products (Prohibition of Advertisement and 
Regulation of Trade and Commerce, Production, Supply 
and Distribution) Act, 2003" Tobacco Control Act, provides 
penaHy for those, who contravenes the provisions of 
section 4 i.e. ban on smoking in public place with fine 
which may extend to two hundred rupees. The Act does 
not provide for any penalty on the institution/organization 
at present. States Govemment are mainly responsible for 
implementation the provisions of the Act. 

(c) A proposal for enhanced penal provisions on the 
individuals and imposition of vicarious liability on the 
person in charge of the organizationlinstitution wherein 
provision of section-4 are violated is under the 
consideration. 

Road-ConnectJvlty Between india and Central Asia 

3517. SHRI ASADUDDIN OWAISI: 
SHRI NAND KUMAR SAl: 

Will the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to slate: 

(a) whether any discussion has been held with the 
Central Asian countries about road-connectivity in this 
region; 

(b) if so, the details thereof alongwith the outcome 
of such discussion; and 

(c) the steps taken by the Government for improving 
road-connectivity with Central Asia? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) No, Sir. 

(b) Does not arise. 

(c) This Ministry is responsible for development and 
maintenance of National Highways (NHs). There is no 
direct road connectivity of India with Central Asian 
Countries. The development of NHs extending upto 
borders of neighbouring countries are taken up under 
different programmes within the framework of national 
priorities and as per availability of funds. 

Opencast Project In SECL 

3518. SHRI RANEN BARMAN: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Govemment has approved any 
opencast expansion project of the South Eastern 
Coalfields Limited; 

(b) if so, the details thereof indicating therein the 
expenditure involved and the time by which it will be 
completed; 
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(c) the extent to which it would raise the coal output; 
and 

(d) the States to which the coal would be supplied 
from this project? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (SHRl SANTOSH BAGRODlA): (a) to (c) Yes, Sir. 

S.No. Name of project 

1. Dipka OC ExpansIon from 10 to 20 mty 

2. Gevra OC Expansion from 12 to 25 mty 

3. Ksmunda OC Expansion from 6 to 10 mty 

(d) Coal from these projects would be supplied to 
power utilities and other consumers in the States of 
Chattisgarh, Madhya Pradesh, Maharashtra Gujarat, 
Punjab, Haryana and Rajasthan etc. 

Global Wenning and It. Dangerou. 
Effects on Health 

3519. SHRI BRAJA KISHORE TRIPATHY: 
SHRI NAND KUMAR SAl: 

WiU the Minister of HEALTH AND FAMILY WELFARE 
be pleased to slate: 

(a) whether the Govemment is contemplating to 
address the dangerous effects of Global Wanning on 
health; 

(b) if so, the details thereof; and 

(c) the action taken by the Govemrnent in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (c) The Govemment has set up an 
'Expert Committee of Impacts of Climate Change' In May 
2007 to study the impacts of anthropogenic climate 
change on India and to identify the measures that may 
be needed to address vulnerability to anthropogenic 
climate change impacts. 

Under the directions of 'Prime Minister's Council on 
Climate Change' India's Climate Change Action 

Government has approved three opencast (OC) 
Exapansion projects of South Eastem Coalfields Limited 
(SECL) namely Dipka OC Expansion, Gevra OC 
Expansion and Kusmunda OC Expansion during the Xth 
FNe Year Plan. 

The details of these projects are as stated below:-

Date of Incremental 
sanction Capacity (Mty) 

12.07.2005 10 

12.07.2005 13 

06.06.2006 4 

Incremental 
capital cost 

(in Rs. Crore) 

856.59 

1339.69 

360.25 

Date of 
achieving target 

capacity 

March, 2010 

March, 2010 

March, 2011 

Programme (ICCAP) envisages National action for 
assessment, adaptation and mitigation of climate change 
in various sectors, Including heabh sector. Indian Council 
of Medical Research has also constituted Task force on 
'GIobaJ Environment Change and Health' which is focusing 
on areas, which Climate change may have Impact on, 
such as, (i) Respiratory Diseases and air pollutants, 
(iI) UV-B and Cataract, and(iii) Vector Borne Diseases. 

Violation of environmental Laws 

3520. SHRI S.K. KHARVENTHAN: WUI the PRIME 
MINISTER be pleased to state: 

(a) whether the large number of textile industires and 
units particularly those in the processing sector across 
the country have failed to comply with the existing 
environmental laws and regulations; 

(b) if so, the details of the industrial units which 
have been reported as violators and the action taken by 
the Government thereon; 

(c) whether the Govemment have any proposal to 
provide training to small manufacturers of dyes and 
chemicals to comply with these laws; and 

(d) if 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) to (d) The information Is being collected 
and . would be laid on the Table of the House. 



257 CHAITRA 27, 1930 ($aka) 258 

Development of Virgin Coal Block. 

3521. SHRI SUBRATA BOSE: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Southem Eastem CoaHields Limited 
(SECL) proposes to develop 26 virgin coal blocks; 

(b) if so, the details thereof; and 

(c) the extent to which the production capacity of the 
SECL may help to bridge the gap between demand and 
supply? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (SHRI SANTOSH BAGRODIA): (a) 26 coal blocks! 
project have been identified in South Eastem Coalfields 
limited area envisaged for taking up during XI Plan 
period. 

(b) The details of the blocks are given below: 

SLNo. Name of Project Aeselve in Mt Grade 

2 3 4 

1. Kusmunda & Expansion OC' 499.13 E·F 

2. Gevra & Expansion OC' 975.00 E·F 

3. Dipka & Expansion OC' 617.00 E·F 

4. Kartali East oc 61.41 C-D 

5. Raj West OC 167.62 D-F 

6. V1jay East OC 58.00 C-D 

7. Batura OC 35.00 C-D 

B. Mahan III & IV OC 55.00 

9. Palma OC 235.00 s.G 

10. Chimtapani OC 100.00 E·F 

11. Raj East OC Being assessed E·F 

12. Porde OC Being assessed E·F 

13. JampU OC 31.30 D-F 

14. Bijari OC 35.10 D-F 

15. Ambik.a OC 39.37 B-F 

2 

16. Pathakpur UG 

17. Jamdai UG 

lB. GumgB18 UG 

19. Bakulmuni UG 

20. Amba UG 

21. Durgapur OC 

22. BodriIBodri North UG 

23. Bada:Jli Extension UG 

24. Amrildhara UG 

25. Chengara OC" 

26. Jarwahi OC" 

3 

74.43 

Being assessed 

Being assessed 

25.23 

Being assessed 

76.40 

72.14 

41.94 

23.22 

14.33 

19.66 

4 

B-E 

B-C 

D-G 

C-D 

C-D 

B 

GlUG 

B-E 

'PI'O/8CIIbIocks indicated In SI. No. 1 to 3 are not virgin. but 
expansion blocks. 
-Blocks indicated In 81. No. 25 & 26 are not being considered 
for development at present due to poor quaJity 

(c) The production capacity of SECL is proposed to 
be enhanced from a level of 88.50 Mt during the terminal 
year of X Plan i.e. 2006-07 to 111.00 Mt during the 
terminal year of XI Plan i.e. 2011·12. 

Appolntent of Women Sports Instructors 

3522 SHRt MANORANJAN BHAKTA: Will the 
Minister of YOUTH AFFAIRS AND SPORTS be pleased 
to state: 

(a) whether talented girlslwomen are deprived of 
sports opportunity due to non·appointment of women 
sports instructors in Govemment c<reducational schools 
and colleges in the Union Territory of Andarnan and 
Nicobar Islands; 

(b) if so, the steps takenlbeing taken by the 
Govemment to promote sports among the girlslwornen; 
and 

(c) the number of women sports instructors in 
Govemment c<reducational schoolslcol\eges in Andaman 
and Nicobar Islands and the number of schoolslcolleges 
that does not have women sports instructors? 
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THE MINISTER OF STATE OF THE MINISTRY OF 
YOUTH AFFAIRS AND SPORTS (DR. M.S. GILL): (a) to 
(c): "Sports" is a State subject and promotion of the same 
at State level is the primary responsibility of the concerned 
State GovemmentslUnion Territories. There is no specific 
scheme of the Govemment of India to appoint women 
sports instructors in Govemment co-educational schools 
and COlleges. However, the Govemment of India, through 
various schemes of Sports Authority of India (SAl), 
augments the efforts on promotion of Sports at Junior, 
StJb.Junior and Senior leVel. 

At present SAl has two training centres in Andaman 
and Nicobar Island, namely (i) National Sports Talent 
Contest Centre (NSTC) at Rangath and (ii) Special Area 
Games Centre (SAG) at Port Blair, where sportspersons 
are given training In different sports disciplines. Women 
sportspersons also have opportunity to participate in such 
schemes. Under the SAG Centre at Port Blair, there are 
60 boys and 52 gir1s trainees in the discipline of Cycling, 
Football, Rowing, Kayaking & Canoeing, Weightlifting and 
Swimming. Under Jawahar Navodya Vidyalaya Scheme 
at panchwati, Rangath (Andaman and Nicobar), in the 
discipline of Football 25 girt trainees are imparted training 
by expert coaches. 

Development of CoIecheI Port 

3523. SHRI A. V. BELLARMIN: WiH the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the Detailed Feasibility Report and 
Detailed Project Report for the development of the 
Colachel port has been received by the Union 
Govemrnent: 

(b) if so, the details thereof; and 

(c) the follow-up action taken by the Union 
Government thereon? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU): (a) No, Sir. 

(b) Not applicable. 

(c) A request has been received from Government of 
Tamil Nadu for developmellt of CoIachef Port. Appointment 
of Consuttant for preparation of a Techno-Economic 
Feasibility and Detailed Project Report as well as 

Environmental Impact Aueeament Studies tor this project 
is under process. 

R&D Unit or Ayurvedlc Md Homoeopathy 
Medlcine8 in Gujerllt 

3524. SHRI VIKRAMBHAI ARJANBHAI MADAM: WIU 
the Minister of HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) whether the Union Government is contemplating 
to set up Research and Development Unit of Ayurvedic 
and Homoeopathy Medicinos in the State of Gujarat; 

(b) if so, the det.ails thereof; and 

(c) the time by which this Research Unit is likely to 
be set up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (c) An Expert Committee constituted by 
Government to review the working of the Central Council 
for Research in Ayurveda & Siddha (CCRAS) has 
suggested upgrading the existing Regional Research Unit, 
Ahmedabad to Institute of Ayurveda Drug Development 
Govemment have accepted the Expert Committee report 
for implementation by thE' CCRAS. 

MoDlle DI8pen .. rI~ for Small Vlllage8 

3525. SHRI VIJOY KRISHNA: WHI the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Govemment proposes to introduce 
mobile dispensaries and pathology facilities for the small 
villages and di8eaae-prone areas in the country; 

(b) if so, the details thereof; and 

(c) the details of the disease-prone areas identified 
80 far, disease-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABKA 
LAKSHMI): (a) and (b) With the objective to take health 
care to door step of the public in rural areas, especially 
in under-eerved areas Mobile Medical Units (MMU) have 
also been approved 0 one MMU par district under 
National Rural Health Mission (NRHM). Two kinds of 
MMUs are envisaged. one with diagnostic facilities for 
the states other than North-Eastem States, Himachal 
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Pradesh and and J&K. In addition, for the North Eastem 
States, Himachal Pradesh and J&K, specialized facilities 
and services such as X ray, ECG and ultra-sound have 
been proposed to be provided due to their difficulty hilly 
terrain, non-approachability by public transport, long 
distances to be covered etc. The states are, however, 
expected to address the diversity and ensure the adoption 
of most suitable and sustainable model for MMUs to suit 
their local requirements. The funds are released to States! 
UTs Government as per their requirements in their 
respective annual NRHM programme implementation 
plans. 

Pathology Labs facility is available at the level of 
Primary HeaHh Centre and Community Health Centres 
which are established in rural areas as per population 
norms. 

(c) The Mobile Medical Units have in fact provided 
service to the underserved areas and areas having 
cflfficult'hilly terrain in the country. 

Costly Surgery for Heart and Kidney PaUents 

3526. SHR! G. KARUNAKARA REDDY: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) the reasons for high cost for surgery pertaining 
to heart and kidney; and 

(b) the steps taken by the Govemment to reduce 
such high cost and provide treatment to such patients at 
a reasonable price? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) The surgery for heart and kidney 
Is done using high tech equipments and these are super 
specialty subjects namely· Cardio Thoracic Vascular 
Surgery (CTVS) and Urology. These patients require 
intensive post operative care which also increase the cost. 
The facility of treatment for these ailments is available in 
some medical colleges and premier apex institutions like 
AIIMS, PGI Chandigarh, SGPGI, Lucknow etc. Treatment 
for these diseases is either free or highly subsidized in 
Govemment institutions. Further assistance for treatmant, 
if required by poor and needy patients is available under 
the National Illness Assistance Fund. 

(Translation} 

People Uvlng Below Poverty Une 

3527. SHRI nAGHUVEER SINGH KOSHAL: Will the 
PRIME MINISTER be pleased to state: 

I 

(a) whether the percentage and number of BPL 
people is declining; 

(b) if so, the State-wise comparative details of the 
present list and the preceding list alongwith the reasons 
therefor; 

(c) whether the decline has been due to the 
differences in norms adopted for identification of BPL 
persons in the current list and the preceding list; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING (SHRI V. 
NARAYANASAMY): (a> The comprable poverty estimates 
of 1993-94 and 2004-05 show a decline in the percentage 
of BPL people from 35.9 per cent to 27.5 per cent in 
2004-05 and in the number of BPL people from 3203.68 
Iakh to 3017.20 Iakh. 

(b) The BPL list for 2002 has not been finalized in 
aU the States. 

(c) It cannot be definitely said that the decline is 
due to differern:es in norms adopted for identification of 
BPL persons. 

(d) Does not arise. 

[English} 

Environment clearance for Bauxite Mining Projects 

3528. SHRIMATI MANEKA GANDHI: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Ministry has given environment 
clearance to Ashapura Minechem Ltd; 

(b) if so, the details thereof; 

(c) whether the Environmental Impact Assessment 
(EIA), on the basis of which the Intemal Expert Appraisal 
Committee on Mining gave its approval, was based on 
data copied from a Russian bauxite mine report; 

(d) if so, the details thereof; 

(e) whether there is any proposal to rescind the 
clearance givan to the said company; 
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(f) if so, the steps takenllikely to be taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) Yes, Sir. The Ministry has accorded 
environmental clearance on 29.12.2006 to the bauxite 
mining project of MIs Ashapura Minechem Ltd., located 
in District Ratnagiri in Maharashtra involving mine lease 
area of 99.86 hectares. 

(e) and (d) The initial Environmental Impact 
Assessment (EIA) Report of MIs Ashapura. Minechem 
Ltd was considered by the Expert AppraisaJ Committee 
(EAC) in the meeting held in May, 2006. EIA report was 
not found adequate by the EAC and as such the 
proponent was advised to revise the EIA report. 
Accordingly, the revised EIA report was considered by 
EAC in the meeting held in September, 2006 and 
Committee desired to have a site visit by a duly 
constituted Sub-committee. The site was inspected in 
October, 2006 and the Sub-committee submitted its report 
to EAC. The EAC reconsidered the project in the meeting 
held in November, 2006 taking into the account the site 
visit report and finally recommended the project for 
environmental clearance. Based on the recommendations 
of the EAC, environmental clearance to the project was 
accorded by the Ministry. 

(e) No, Sir. 

(I) Do not arise. 

Emergency Services In CGHS Dlapenurlee 

3529. SHRI REWATI RAMAN SINGH: WiN the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to &tate: 

(a) whether emergency healthcare aervices are being 
provided by the CGHS dispensaries in the Capital; 

(b) if so, the details thereof alongwith the names of 
the dispensaries; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRlMATI PANABKA 
LAKSHMI): (a) Yes Sit. 

(b) The following 21 CGHS dispensaries are providing 
emergency services: 

South Avenue, North Avenue, Telegraph Lane, 
Dr. Z.H. Road, Lodi Road (closed for the time being), 
M.B. Road, Kalkaji I, Sadiqu Nagar I, Sri Niwaspuri, 
R.K. Puram I, Motl Bagh, Laxmi Nagar, Shahdara, 
Timar Pur, Klngsway Capm, New Rajlnder Nagar, 
Janakpuri I, Palam Colony and Paschim Vihar. 

(c) Question does not arise. 

Women Repreaentatlvn In PRI 

3530. ADV. SURESH KURUP: Will the Minister of 
PANCHAYATI RAJ be pleased to state the State-wise 
details of percentage of women representatives who got 
elected for more than one term in 3-tier Panchayats in 
the country? 

THE MINISTER OF PANCHAYATI RAJ AND· 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI MANI SHANKAR AIYAR): The information 
is being collected from StatesIUTs and wiU be placed 011 

the Table of the House in due course. 

Inadequate Road Space 

3531. SHRI JIVABHAI A. PATEL: 
SHRIMATI SANGEETA KUMARI SINGH DEO: 

WiD the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) the total number of vehicles operating in the 
country as on date; 

(b) whether the road space available to 8(.Commodate 
these vehicles is Inadequate and causes congestion on 
roads; 

(c) if so, the details thereof; and 

(d) the steps being taken by the Govemment in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS 
(SHRI K. H. MUNIYAPPA): (a) As per the latest available 
data the total number of registered motor vehicles in the 
country as on 31st March 2004 was 7,27,17,935. 

(b) and (c) The number of motor vehicles had steadily 
increased at an average rate of 10% per annum during 
the years 1994-2004. However, the road space is not 
increasing commensurate with the increase in number of 



265 CHAITRA 27, 1930 (S8ks) 10 Ousstions 266 

vehicles resulting in many lierious problems such as traffic 
congestion, increase in number of road accidents etc. 

(d) This Ministry IS primarily responsible for 
development and maintenance of National Highways. 
There are separate guidelines for capacity of roads in 
rural areas and capacity of urban roads in plane areas 
as per Indian Road Congress (IRC) code IRC: 64-1990 
and IRC: 106-1990 respectively. The development of 
National Highways including their capacity augmentation 
is a continuous process. In the recent past Govemment 
has taken up several projects for improvement of National 
Highways including their capacity augmentation and 
construction of expressways under various phase of 
National Highways Development Project (NHDP), Special 
Accelerated Road Development Programme in North East 
region (SARDP-NE) and under the annual plans of the 
Department of Road Transport & Highways. 

[Translation} 

VIsIt of Russian Prime Minister to India 

3532. SHRI GANESH SINGH: Will the Minister of 
EXTERNAl AFFAIRS be pleased to state: 

(a) whether the Russian Prime Minister has visited 
India recently; and 

(b) if so, the details of the discussions held and the 
agreements, if any, signed during the said visit? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) Yes. The Prime Minister of 
the Russian Federation, Mr. Viktor A. Zubkov visited India 
on 12-13 February 2008. 

(b) The Prime Minister of the Russian Federation 
met the President. VICe PreSident, Prime Minister, Minister 
of Extemal Affairs, Minister of Finance and the leader of 
Opposition in the lok Sabha. During the meetings, 
discussions were held on bilateral relations in the fields 
of trade and economy, energy, defence, science and 
technology and culture and regional and intemational 
issues of mutual Interest. On 12 February, the visiting 
dignitary attended the Second Indo-Russian Forum on 
Trade and Investment and jointly inaugurated the 'Year 
of Russia' in India in the year 2008 along with the Prime 
Minister of India. Two Memoranda on cooperation, one 
on law enforcement matters between the Indian Central 

Board of Excise and Customs and the Russian Federal 
Customs Service, and another in the field of archives 
between the· National Archives of Inc'.;a and the Russian 
Federal Archival Agency were signed during the visit. 

Paucity of Space In Pauport Offices 

3533. SHRI KASHIRAM RANA: Will the Minister of 
EXTERNAL AFFAIRS be pleased to state: 

(a) whether the passport offices in the country 
particularly the one at Surat are faCing the problem of 
paucity of space; 

(b) if so, the details thereof; and 

(c) the steps taken by the Govemment to overcome 
this problem? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) to (c) 
Passport Office, Sural was opened in 2003 and is located 
at hired premises since then. The public area of the 
premises, when purchased, was considered to be sufficient 
to cater to the passport-seeking public. With substantial 
increase, over the years, of passport-seekers, the available 
space has become inadequate. In fact, with growing 
worldoad. the same problem has cropped up in most of 
the other passport offICes elso. The Ministry has recently 
purchased a plot of land in Surat and it is proposed to 
construct our own building with adequate public area. 

With the implementation of the Passport 5eva Project, 
the Government propose to open 68 Passport Seva 
Kendras all over the country where applicants will be 
able to submit their passport application forms in 
comfortable conditions, with adequate space provided in 
each case for visitors. 

/EngIish! 

Protection of TIgers 

3534. SHRI KISHANBHAI V. PATEL: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Union Govemment has directed the 
State Governments to take adequate measures for tiger 
protection as reported in 'The Times of India' dated March 
22, 2008; 
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(b) if so, the facts of the matter reported therein; 

(e) whether the National Tiger Conservation Authority 
has issued deadlines for tiger-be.aring States and 
threatened to cut off funds if they don't deliver; 

(d) if so, the details thereof and the response of the 
States thereon; 

(e) whether the Union Government has also wamed 
the States to block the funds for tiger reserves unless 
they sign a Memorandum of Understanding with the 
Ministry of Environment and Forests; and 

(I) if so, the response of the States thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHy): 
(a) to (c) Yes Sir. Advisories have been issued to States 
for tiger protection. Based on the review and deliberations 
held in the All India meeting of Field DirectClnl recently, 
timelines have been prescribed for submission of reserve-
wise indicative TlgElr Conservation Plan, apart from plan 
for relocation of villages from the core/critical tiger habitat 
identified within tiger reserves. 

(d) to (f} So far, TlgElr Conservation Plan has been 
rece!ved only from the Sirnilipal Ttger Reserve of Orissa, 
and Memorandum of Understanding (MOU) is awaited. 
Both MOU as well as the Tiger Conservation Plan are 
awaited from all other TIgEIr Reserves. The tiger reserve 
States have been informed that central assistance under 
Project TlgElr would be provided only on receipt of an 
indicative Tiger Conservation Plan and the prescribed 
MOO, duly s9led by the competent authority of the State. 

{Tmnslation; 

Patients RatIo In Psychiatric Hospitals 

3535. SHRI RAMDAS ATHAWALE: Wi" the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state 
the number of patients undergoing treatment In psychiatric 
hospitals in the country as on date? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEAlTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
lAKSHMI): As per the latest figure (2004) available in 
Health Information of 1ndia-2005, the total number of 
patients who took treatment in mental hoapitaIs is 1231905 
(918786-0ut Patients and 313119-ln Patients). 

{English; 

Functioning of Siddha, Ayurvedlc and Unanl 
DispensarlHlH08pItal8 

3536. SHR G.M. SIDDESWARA: 
SHRI KINJARAPU YERRANNAtDU: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) the number of the Central Government Hospitals 
and Dispensaries of Siddha, Ayurvedic and Unani 
functioning in the country, State-wise; 

(b) whether the Govemrnent proposes to provide more 
such facilities in the Govemment hospitals; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRlMATI PANABAKA 
LAKSHMI): (8) There is only one Central Govemment 
Hospital functioning under CGHS i.e. Ayurvedic Hospital, 
Lodi Road, New Delhi. The information with respect to 
the CentraJ Government Dispensaries of Siddha, Ayurvedlc 
and Unani functioning under Department of AYUSH is 
given in the eoolosed statement. 

(b) and (c) Under the Centrally Sponsored Scheme 
for Promoting Development of Health Care Facilttjes of 
Ayurveda, Yoga, Unanl, Siddha & Homoeopathy, the 
Central Govemment provides Grant-in-Aid to eligible 
hospitaIsIpolyclinic8 for: 

(I) Establishment of Specialised Therapy Centres 
with hospitalization facility for PanchakarmalKshar 
Sutra therapy of Ayurveda or Regimental therapy 
of Unani Medicine or Siddha or Yoga & 
Naturopathy or Homoeopathy; 

(ii) Establishment of Speciality Clinics of Indian 
System of Medicine and Homoeopathy (ISM & 
H) i.e. system specific outdoor treatment centres; 
and 

(ii) Setting up of ISM & H wings in District Allopathic 
hospitals. 

State Govemments avail the financial assistance 
under the aforesaid scheme to set up AYUSH facilities 
mentioned above in Govemment hospitals. 
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Ststement 

OispBnsaries under Minisby of Heahh & Family WeHam and other Ministries 

SI.No. S1atellJTs CGHS, Minlsl!y of Health & Family Welfare Ministry of Labour & Employmenf 

Siddha Ayurveda Unani Sihha Ayurveda Unani 

1. Andhra Pradesh 2 2 3 

2. Bihar 2 

3. Chhatisgarh 2 

4. DeIhl 14 5 11 

5. Gujarat 54 

6. Haryana 

7. Kamataka 2 2 

8. Kera/a 10 

9. Madhya Pradesh 7 

10. Maharashtra 5 13 

11. Orissa 

12. Rajasthan 9 

13. Tamil Nadu 2 2 

14. Uttar Pradesh 4 11 

15. Wast Bengal 11 

Total 3 34 11 3 126 2 

"The dispensaries shown come l.I1der the ESI Corporation and Labour Welfare Organization under the Ministry of Labour and Employment 

In addition to above, Coal India Umited and Neyveli 
lignite Corporation Ltd. are running 12 and 1 Ayurvedic 
dispensaries respectively. 

Co-Oparatlve Development and Peace 
In Central Asia 

3537. SHRI ASADUDDIN OWAISI: Will the Minister 
of EXTERNAL AFFAIRS be pleased to state: 

(a) whether an International Conference on Co-
operative Development and Peace in Central Asia was 
held in the recent past; 

(b) if so, the details of the issues discussed therein; 

(c) whether India is planning to set up a Regional 
Technology and Expertise Demonstration Centre in Central 
Asia; 

(d) if so, the details thereof; and 

(e) the time by which such centre is likely to be set 
up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) Yes. An 
International Conference on the theme 'Cooperative 
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Development and Peace in Central Asia' was organised 
by the Centre for Research in Rural and Industrial 
Development (CRRID), Chandigarh on March 15 and 16, 
2008. 

(b) The seminar covered wide-ranging subjects 
including contemporary issues of security, peace and 
development of the region. 

(c) The External Affairs Minister, in his inaugural 
address at the Conference, stated that the Ministry is 
presently looking at the possibility of setting up a regional 
centre in Central Asia, which may cater to nationals from 
the region in areas such as English language training, 
entrepreneurship development and technical courses. 

(d) The above proposal is in a preliminary stage. 

(e) As the technical and economic parameters of the 
proposal have not been WOt1I:ed out, the timellnes cannot 
be indicated at this stage. 

Amendments In Indian Council of 
Wortd Affairs Act, 2007 

3538. SHRI BRAJA KISHORE TRIPATHY: WiD the 
Minister of EXTERNAL AFFAIRS be pleased to state: 

(a) whether the Govemment proposes to amend the 
Indian Council of Wor1d Affairs Act, 2007; 

(b) if so, the details thereof; and 

(c) the time by which such amendments are likely to 
be finalized? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) to (c) Government proposes 
to amend the Indian Council of Wor1d Affairs (ICWA) Act, 
2001, provision relating to eligibility criteria for the ~t 
and tenure of Director General of ICWA. The proposed 
amendment will be brought to Parliament. 

Ri .. In Chicken Pox CUes 

3539. SHRI S.K KHARVENTHAN: Win the Minister 
of HEALTH AND FAMILY WELFARE be pleased to s1ate: 

(a) whether the cases of chicken pox have recenUy 
registered sudden rise in various parts of the country 
particularly in Delhi; 

(b) if so, the details thereof and the reasons therefor, 
and 

(c) the steps taken by the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI PANABAKA 
LAKSHMI): (a) to (c) As per the information fumished by 
Municipal Corporation of Delhi, no rise in cases of chicken 
pox has been reported in Delhi, during the year 2007. 

Chicken pox is a disease, which shows seasonal 
variation in its occurrence. The disease spreads from 
person to person through air and occurs as self-limiting 
disease. There is no specific treatment for the disease 
apart from managing symptoms such as fever. Facilities 
for treatment of chicken pox are available in tertiary cere 
hospitals of the country. 

Demand for More Doctors In 
Central Government H08pItat. 

3540. SHRI ANANDRAO VITHOBA ADGUL: Wdl the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the hospitals under the administrative 
control of the Union Government require more doctors to 
meet the increasing work-load as reported in the Hindu 
dated March 25, 200t'; 

(b) if so, the details thereof; and 

(c) the steps taken by the Union Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (c) It is a fact that patient load on the 
Central Government Hospitals in Delhi is on the increase. 
To increase the number of doctors, the ban Imposed on 
fresh recruitments has already been lifted and contractual 
appointments have also been permitted. 

National Dredging Policy 

3541. SHRI G. KARUNAKARA REDDY: Will the 
Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be please to state: 

(a) whether the Government has any proposal to 
formulate a national policy on dredging; 
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(b) if so, the details thereof; 

(c) if not, the reasons therefor; and 

(d) the dredging projects undertaken/likely to be 
undertaken by the Government for the last three years 
and current year, port-wise? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BAALU): (a) to (c) The 
Ministry after reviewing the existing policy has issued the 
revised dredging policy guidelines to foHowed by all major 
Ports w.e.f. 1.4.2007 for a period of three years. The 
revised policy guidelines are as follows:-

(i) AU Major Po~ shall invite open competitive bids 
for dredging works and Indian companies owing 
Indian flag dredgers, including Dredging 
Corporation of India (DCI) shall have the right 
of first refusal if the rate is within 1 0% of the 
lowest valid offer. This would apply to both 
maintenance and capital dredging works with 
sole exception of the maintenance dredging 
requirement I)f Kolkata Port for which separate 
instructions shall apply. 

(ii) If more than one company owing Indian flag 
dredger participates in the tender, the right of 
first refusal win go to that Indian company which 

has quoted the lowest rate and is within 10% of 
the lowest valid offer. 

(iii) All Major Ports may strictly adhere to the 
guidelines issued by the Central Vigilance 
CommiSSion from time to time for processing 
the tenders in a transparent manner. Ports may 
ensure that a prequalification criteria is fixed in 
advance and should not be very stringent to 
restrict entry of certain potential Indian bidders. 
The prequalification conditions should be 
exhaustive, yet specific. The prescribed 
conditions should be clearly specified in the bid 
documents to el'sure fair competition and 
transparency. DetaH.1d instructions in this regard 
will be issued separately. 

(iv) The Govemment of India through Department 
of Shipping reserves the right to assign, in public 
interest, any contract for dredging work in any 
of the Major Ports to DCI on nomination. 

(v) Guidelines issued by DG (Shipping). Mumbai 
from time to time in terms of the relevant 
provisions of Merchant Shipping Act shall be 
applicable. 

(d) The details of the dredging projects undertaken 
by the various Major Ports during the last three years 
and the projects proposed to be undertaken during the 
current year are given in the enclosed statement. 

Statement 
I 

51.No. Name of the 
Port 

2 

1. Tuticorin 

2. Paradip 

3. Ennore 

NIL 

NIL 

Details of project undertaken 
during /he last /hree years 

3 

2007 -OS-maintenance dredging of approach 
channel and harbour basin 

(Q 

Details of projects undertaken during 
the current year 

4 

Dredging work in front of berth no. 9 to cater 
to 10.7 m draught vessels 

(U) Dredging work in front of coal jellies, oil jetty 
and approach channel to cater 10 11.70 m 
dragth Vessels. 

(iii) Proposals to deepen Ihe channel and baSin to 
cater to 12.80 m draught vessels. 

(Q Deepening of channel by Dredging Corporation 
01 India (DCI) (ii) enhancement 01 draoughl at 
existing dock system from 12.5 m to 14 m to 
caler to Panamax vessels. 

Caplial dredging phase I and dredging for beach 
nourishment and land reclamation. 
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4. 

S. 

6. 

7. 

8. 

9. 

WnI'ta? AIasMJJs 

2 

Kolkata 

Mumbai 

Mormugao . 

New MangaIora 

APRIL 16, 2008 

3 

Maintenance ~ tII_ DCI 
dredgers 
2004-05-18.89 million cubic mtrs. 
2005-06 16.26 million cubic mtrs. 
2006-07-16.73 milion cubic mIlS. and 
2007-08-16.410 milion cubic mtrs. 

No caplial dredging works have been undertaken. 

The port carries out post monsoon mainIenance 
drqng avery year witt the dredging quantity 
01 about one miBion CUM per amum through 
Ws. DIedgiIg Corpondian of IncIa. 

DeepeniIg 01 Dr. Ambedkar Dock Basin and 
entrance chaMeI have been completed 01\ 

November, 2004. 

Annual maiIIaIanca dnIdging carried out durilg 
the last Ihr8e yBIDS. 

2OO3-04-Mainten dredging Ihougl DC! 
2004-05-5.80 milion albic mtrs. 
2005-06-7.30 milion albic mtrs. 
2006-07-6.90 million cubic mIlS. CapIiaI dredging 
2OQ5.06.O.35 miIion cubic mtrs. 

to Oue$/lons 276 

4 

Proposals to introduce the river regulatory measure 
scheme which inIe!alia includes capital dredging lor 
improvement of depth In the HaIdia channel on a long 
tenn basis. 

Maintenance dJedging of channels cerried out by the 
Poet in two ye&II cycle. Capital dredging lor approach 
channel. tuning circles and berth pockets for second 
chemical berth a Pir Pau, for oftshore container berth 
at Indira Dock, development 01 harbour wall berths 18-
22 IndinI Dock. 

PJoposals to commence the project for deepening and 
widening of Mumbai Harbour channel and Jawaharlat 
Nehru Channel to accommodate vesels (6000 TEU 
capacity veaael8) upIo a draft of 14 mtrs. 

NIL 

2007-08-6 miUion cubic mIlS. (approx). 

Death of Temple Elephanta THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S, REGUPATHy): 

3542. SHRIMATI. MANEKA GANDHI: Win the PRIME 
MINISTER be pleased to state the m.mber of temple 
elephants died during the last three years aJongwith the 
names of the temples? 

The information relating to the death of temple elephants 
are not collated at the Central govemment level. However, 
State wise details of the death of temple elephants during 
last three years reported to the Ministry are as follows: 

Kerala 

SI.No. 

1. 

2. 

3. 

Narne of Elephant 

2 

Hariprasad 

Mahadevan 

Neelakantan 

Name of Temple 

3 

Panmana Meenamthottathil Bhagavathi Temple 

Karunagapally Padanayar Kulangara Temple 

Ettumanoor Mahadeva Temple 
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2 3 

Kamataka 
1. Shanthala Mahalingpur Math, Mudhol, Bangalkot, Kamataka 
2. BharathilArundhathi, (One Elephant) Lakshmi Bhao Maharaja Jain Basti, Raibagh tq, Raibagh, Belgaum, 

Kamataka 
3. Shankara Sri Kshetra Dhamashtala, Dakshlna Kannada, Kamataka 

West Bengal 

1. !SCON temple, Mongapur, Nadia District 

(Tlllnslation) 

Use of Chemicals in Soft Drinks 

3543. SHRI KASHIRAM RANA: 
SHRI HARIKEWAL PRASAD: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether chemicals are being used in soft drinks; 

(b) if so, the names of these chemicals and their ill-
effects on human health after their consumption; 

(e) whether the Government has issued any 
instructions to indicate the pereantage of chemical contents 
on each bottle of soft drinks; and 

(d) if so, the details thereof and if not, the reasons 
therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (d) The standards of Carbonated Water 
have been prescribed vide item A. 01.01. in PFA Rules, 
1955. Carbonated water conforming to the standards for 
carbonated water as laid down under PFA R ... les, 1955 is 
conSidered safe. 

The labeling provisions have been prescribed under 
PFA Rules which have to be adhered to by each 
manufacture. The name and quantity of each foodgrade 
chemicals or compounds used need not be inscribed on 
the Container. 

{English} 

Irregularities In Allotment of Coal Blocks 

3544. SHRI KISHANBHAI V. PATEL: 
SHRI SUGRIB SINGH: 

Will the PRIME MINISTER be. pleased to state: 

(a) whether any irregularities have been found in 
allotment of coal blocks to various power-producing 
companies as reported in 'The Hindustan' dated March 
19, 2008; 

(b) if so, the details thereof alongwith the reaction of 
the Govemment thereto; 

(c) whether Central Electricity Authority has framed 
any norms for companies who applied for coal blocks; 

(d) if so, the details thereof; and 

(e) the names of the companies who failed to fulfil 
such norms and later on allotted coal blocks? 

THE MINISTER OF STATE IN THE MINISTER OF 
COAL (SHRI SANTOSH BAGRODIA): (a) and (b) No, 
Sir. The allocation was made following due process and 
in accordance with the guidelines. 

(c) and (d) The coal blocks were allocated based on 
guidelines framed by the Govemment for allocation of 
coal block and not on the basis of any norms framed by 
the Central Electricity Authority. Inter-se priority for 
allocation of a block among competing applicants for a 
captive block was decided as per the following guidelines: 

(i) Status (stage) level of progress and state of 
preparendness of the projects; 

(ii) Networth of the applicant company (or In the 
case of a new SP/JV, the networth of their 
principals); 

(iii) Production capacity as proposed in the 
application; 

(iv) Maximum recoverable reserve as proposed in 
the application; 
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(v) Date of commissioning of captive mine as 
proposed in the application; 

(vi) Date of completion of detailed exploration (in 
respect of unexplored blocks only) as p~oposed 
in the application; 

(vii) Technical experience (in terms 01 existing 
capacities in coaIIIignite mining and specified end 
use); 

(viii) Recommendation of the Administrative Ministry 
concerned; 

(ix) Recommendation of the State Government 
concerned (i.e. where the captive block is 
located); 

(x) Track record and financial strength of the 
company. 

(e) Does not arise in view of reply to part (c) & (d) 
above. 

[TfZfI1SIa/ion} 

Developmental Works In Backward Districts. 

3545. SHRI RAMDAS ATHAWALE: WID the Minister 
01 PANCHAYATI RAJ be pleased to slate: 

(a) whether the Union Government has taken any 
steps to undertake developmental works through 
Government agencies instead 01 Non-Governmental 
Organisations in the backward districts of the country 
under the Rashtriya Shram VIkas Yojana; and 

(b) if so, the details thereof? 

THE MINISTER OF PANCHAYATI RAJ AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI MANI SHANKAR AIYAR): (a) and (b) 
The Rashtriya Sam Vikas Yojana (RSVY) was initiated 
with the objective to put in place programmes and policies 
with the joint efforts of the Centre and the States which 
would remove barriers to growth, accelerate the 
development process and improve the quality of life of 
the people in the identified backward districts of the 
country. The RSVY has been :;ubsumed into the Backward 
Regions Grant Fund Programme (BRGF) since 2006-07. 
Out of the 147 districts covered under the RSVY, 70 
districts have claimed their full entitlement of Rs. 45.00 
crore. 

The State Governments implement the RSVY through 
the district administration. According to the RSVY 
guidelines the State Governments release the lunds 
received under the programme to the District Rural 
Development Agencies. The guidelines 01 RSVY provide 
that people's participation and Involvement of PRls, NGOs 
and Sell Help Groups should be ensured at every stage 
including plan formulation, implementation and monitoring 
under the scheme. The guidelines also prescribe that the 
PRls, NGOs and Self Help Groups may also be involved 
in awareness and capacity building. etc. for which about 
two per cent 01 the funds could be utilised. 

The Union Government has no plan to Introduce 
change in the existing guidelines of the RSVY. 

{English} 

Use of Tobacco by T .. nagers 

3546. SHRI ASADDUDIN OWAISI: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether one in five teens use tobacco in the 
country as per the Global Youth Tobacco survey conducted 
r8centJy as reported in the 'Hindustan Times' dated March 
20, 2008; 

(b) if so, the details of the findings of the survey; 

(c) whether the Government proposes to introduce a 
new class room-enforcer tobacco monitor; 

(d) if so, the details thereof; and 

(e) the other steps taken by the Government to 
control the use of tobacco by school-going teens in 
particular and others in general? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) Global Youth Tobacco Survey 
(GYTS) India 2006- A school based survey on a 
representative sample of students aged 13-15 years 
indicates that over one in ten students currently use 
tobacco. The findings of the survey in brief are as detailed 
below: 

Decreased exposure to second hand smoke in 
public places at National level (49"0 to 40%) 

Initiation of smoking before age 10 has 
significantly decreased at National level (49% to 
37%) 
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Narrowing of gap between boys and girls, in 
tobacco use, 

Prevalence of tobacco use has not decreased, 

Exposure to cigarette advertisements on 
biUboarcls has not decreased, 

Sale to minors does not show any improvement 
over 3 years, 

Free sampling of cigarettes have increased in 
some regions, 

Central, Eastern & North-eastem region need 
special attention as tobacco prevalence has 
increased or remains high. 

(c) to (e) The Govemment has enacted "The Cigarette 
and Other Tobacco Products (Prohibition of Advertisement 
and Regulation of Trade and Commerce, Production, 
Supply and Distribution) Act, 2003", proliibits smoking in 
public places including educational institution; sale of 
tobacco products to minors and sale around education 
institution especially to protect the heaHh of teenagers. 

Government of India has launched the pilot phase of 
the National Tobacco Control Programme (NTCP) in 2007-
08. This program envisages broadly: 

1. Capacity building of State T obaceo Control Cells 
and District Level Monitoring Cells for the 
effective implementation of the Tobacco Control j 

Act, 2003. 

2. Train heaHh wor1atrs, school teachers, etc. on ill 
effects of Tobacco. 

3. Carrying out school programme in the 
Government schools to sensitize the teenagers. 

4. Mass media/IEC campaign, tailored to regional 
needs. 

Observation of ole Regarding Kashmir 

3547. SHRI ANANDRAO VITHOBA ADSUl: Will the 
Minister of EXTERNAL AFFAIRS be pleased to state: 

(a) whether the Organisation of Islamic Conference 
(OIC) has made any observation regarding Kashmir issue 
as reported in "The Times of India" dated March 17, 
2008; 

(b) if so, the details thereof aJongwith the reaction of 
the Government thereto; and 

(c) the action takenlproposed to be taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) and (b) 
Yes, OIC made observation on the issue of Jammu & 
Kashmir in its final communique and passed a resolution 
on the dispute at its 11th Summit held in Dakar, Senegal 
from March 13-14, 2008. The excerpts of the OIC 
communique are enclosed as statement. 

The Government of India has issued rebattal (March 
16. 2008) on the observation of OIC on Jammu & 
Kashmir, which states "We note with regret, that the OIC 
in the documents issued following the OIC Summit held 
in Dakar, Senegal on 13-14 March, 2008 has once again 
chosen to comment upon Jammu & Kashmir and issues 
internal to India. The OIC has no locus standi in matters 
concerning India's intemal affairs including Jammu & 
Kashmir which is an integral part of India. We strongly 
reject all such comments.· 

(c) India is neither a member nor an observer in the 
OIC. The Gov8l1"!ment of India has co~ maintained 
its stand that OIC has no locus stand in matters 
concerning India's internal affairs including Jammu & 
Kashmir and this has been taken up bilaterally with the 
member countries of the OIC. 

Statement 

£xcetpls Related to Jammu & Kashmir and India from 
the Final Communique of the Eleventh Session of the 
Islamic Summit Conference Dakar-Republic of Senegal 

(13-14 Match 2008) 

56. The Summit Conference reaffirmed its support 
for the people of Jammu and Kashmir for their legitimate 
right to seH-determination, in accordance with the relevant 
UN resolutions. It called for the full implementation of the 
recommendations contained in the report of the OIC 
Mission led by the Secretary-General's Special 
Representative on Jammu and Kashmir to Pakistan and 
Azad Kashmir. It called for the respect of the human 
rights of the Kashmiri people and the withdrawal of 
security forces from Indian occupied Kashmir. It urged 
India to allow the visit of an OIC fact-finding mission to 
the Indian-occupied Jammu and Kashmir as we/I as other 
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Intemational human rights organizations in order to verify 
human rights conditions in Indian-occupied Kashmir. 

57. The Conference endorsed the recommendations 
of the OIC Contect Group on Jammu and Kashmir. It 
took note of the Memorandum presented by the True 
Representatives of the Kashmiri people and reaffirmed 
the OIC's commitment to promote the just and peaceful 
solution of the Jammu and Kashmir dispute, in accordance 
with the wishes and aspirations of the Kashmiri people. 

58. The Conference appreciated Pakistan's 
commitment to the ongoing Composite Dialogue with India 
and the flexibility shown by Pakistan in moving forward 
towards the resolution of Jammu and Kashmir dispute 
through sincerity, flexibility and courage. It called on India 
to positively reciprocate in order to arrive at a just and 
final setUement of the Jammu and Kashmir dispute es 
the core issue of their conflict. The Conference 
commended Paksitan for its continuing efforts to create 
and sustain an enabling environment for the Composite 
Dialogue with India. 

59. The Conference expressed deep sympathy with 
the people of Jammu and Kashmir who have suffered 
great human, material, social, economic, and 
environmental losses as a result of the disastrous 
earthquake of October 8, 2005. H expressed gratitude for 
the . contributions made by the intemational community, 
especially the OIC Member States, for relief and 
rehabilitation of the earthquake victims and encouraged 
them to continue to provide necessary assistance in future. 
It appealed to the Member States and Muslim institutions 
to grant scholarships to the Kashmiri students in different 
universities and institutions in OIC countries. 

Effectiveness of OPT Vaccine 

3548. SHRI BRAJA KISHORE TRIPATHY: WiD the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether effect of DPT vaccine are not for the 
whole life and revaccination is required after 6-7 years 
as reported in 'The Times of India' dated March 30, 2008; 

(b) if so, the details thereof and the reaction of the 
Govemment thereto; 

(c) whether the Govemment has taken any remedial 
measures in this regard; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI):(a) and (b) Under the Universal Immunization 
Programme, Infants are vaccinated with OPT vaccine at 
the age of 6, 10 & 14 weeks and Booster dose at 18 
months of age to Immunize against Diphtheria, Pertussis 
and Tetnus Toxoid. The tetanus and diphtheria toxoids 
are higIy immunogenic (95-100%), the pertussis vaccine 
has a protective efficacy of 70-90%. Duration of immunity 
after whole cen vaccine declines by 50% over a period 
of 6-12 years. Because the traditional whole cell vaccine 
was considered too reactogenic to be administered after 
6 years, the immunization schedule did not include 
additional pertussis immunization after that age. 

(c) and (d) Under the Universal Immunization 
Programme, DT (Diphtheria & Tetnus Toxoid) vaccine Is 
administered to the children at the age of 5 years and 
TT (Tetnus Toxoid) at the age of 10 & 16 years. 

Funds Allocated for NatIonal Aural Health MI8SIon 

3549. DR. P.P. KOYA: Win the Minister of HEALTH 
AND FAMilY WELFARE be pleased to state: 

(a) the total amount allocated spent for the Flagship 
Programme-National Rural HeaHh Mission (NRHM) in the 
current Plan; 

(b) the number of Accredited Social HeaHh Activists 
(ASHA) and the link workers recruited trained and 
deployed tlH date; and 

(c) the role assigned to elected representatives in 
the implementation of NRHM Scheme in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMilY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) According to 11th Plan document, allocation 
for the National Rural HeaHh Mission (NRHM) for 5 year 
period is As. 89,478 Crore. A total amount of Rs. 10223 
crores approximately has been spent during the first year 
of 11th Plan, i.e. 2007-08. 

(b) Given below is the table showing the number of 
Accredited Social Health (ASHA) and link worl<ers selected 
and trained till date: 
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Status of ASHA and Unk WOtkSIS 

SI.No. 

01. Proposed for Mission Period 

02. Selected (as on date 12.03.2008) 

03. Trained at least in one module 
(as on date 12.03.2(08) 

ASHA Unk Workers 

535104 262474 

481308 147984 

406464 116385 

(c) The State and District Health Mission guidelines 
under NRHM provide for membership to elected 
representatives like Members of Parliament and Members 
of Legislative Assemblies. In addition, local MPIMLA or 
their representatives are also members of the Rogi KaJyan 
Samitis formed at the District, Sub Divisional and Block 
leVel. 

(Trans/ation] 

Environment Clearance to Industries 

3550. DR. RAM LAKHAN SINGH: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the small scale industries with capital 
less than Rs. 1 crore and producing items reserved for 
small scale industries are excluded from environmental 
clearance as per the schedule-1 of para 3 (c) of 
Environmental Impact Assessment Notification dated 
January 27, 1994; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY bF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) Yes, Sir. However, the Environmental 
Impact Assessment Notification dated 27th January, 1994 
has been superseded by the new Environmental Impact 
Assessment Notification dated 14th September, 2006. The 
development activities covered in the new notification are 
based upon their threshold limits pertaining to production 
capacity and not on the investment criteria. 

(Eng/ish] 

Poaching of Wildlife Animals 

3551. SHRI RAVI PRAKSH VERMA: Will the PRIME 
MINISTER be pleased to state: 

(a) whether wild animals are being killed by the 
poachers owing to negligence by the park authorities; 

(b) if so, the details thereof and the reasons therefor; 

(c) the details of instructions issued by the 
Government for entertaining VIP tourists visiting the 
National Parks; and 

(d) the steps taken by the Government to ensure 
safety of the wild animals in the National Parks? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 
(a) No, Sir. There are no such reports with this Ministry. 

(b) Does not arise. 

(c) No such instructions have been issued by the 
Central Govemment for entertaining VIP tourists visiting 
National Parks. 

(d) The steps taken by Govemment of India to protect 
wildlife and prevent poaching are as under: 

1. The Central Government has enacted the Wildlife 
(Protection) Act, 1972 to deal with the issues of 
Wildlife crime, Stringent penalties are imposed 
on the offenders for the contravention of the 
provisionS of the Act. 

2. A network of National Parks and Wildlife 
Sanctuaries has been set up across the country 
to protect wildlife. 

3. Wildlife Crime Control Bureau, with a network 
of five Regional and three Sub Regional Officas, 
has been set up to control wildlife crime. 

4. Financial support is being provided under the 
Centrally Sponsored Schemes-Development of 
National Parks and Sanctuaries, Project Tiger 
and Project Elephant, to StatelUT Governments 
for the conservation and development of wildlife 
and its habitats. 

In addition, the State/UT Governments have also 
taken the following measures to protect wildlife and 
prevent poaching: 

1. Intensive patrolling in sensitive areas. 

2. Coordination with other law enforcement 
agencies. 

3. Provision for arms and ammunition, and 
communication facilities. 

4. Conducting nature awareness campaigns for the 
public. 

5. Soiiciting cooperation from the local communities. 
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12.01 hrs. 

PAPERS LAID ON THE TABLE 

{Translation} 

THE MINISTER OF MINES (SHRI SIS RAM OLA): 
Sir, I beg to lay on the Table:-

(1) A copy of the National Mineral Policy, 2008, (Hindi 
and English versions). 

(2) 

[Placed in Library, see No. L T 8508108] 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Jawaharlal Nehru 
Aluminium Research Development and Design 
Centre, Nagpur, for the year 2006-07, 
aIongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Jawaharlal Nehru Aluminium Research 
Development and Design Centre, Nagpur, for 
the year 2006-07. 

(3) Statement (Hindi and English versions) for showing 
reasons for delay in laying the papers mentioned 
at (2) above 

[Placed in Library, See No. L T 8508A108] 

THE MINISTER OF MINES (SHRI SIS RAM OLA): 
Sir, on behalf of Shri Mahavir Prasad, I beg to lay on 
the Table: 

(1) (i) A copy of the Annual Accounts (Hindi and 
English versions) of the Coir Board, Koehl, 
for the year 2006-07, together with Audit 
Report thereon. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government on the Audited 
Accounts of the CoirBoard, Kochi, for the 
year 2006-07. 

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

[Placed in Library, See No. LT. 8509/08) 

(3) (i) A copy of the Annual Accounts (Hindi and 
EngHsh versions) of the Khadi and Village 
Industries Commission, Mumbai, for the year 
2006-07, together with Audit Report thereon. 

(ii) Statement regarding Review (Hindi and 
English versions) by the Government on the 
Audited Accounts of the Khadi and Village 
Industries Commission, Mumbai. for the year 
2006-07. 

(4) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (3) above. 

[Placed in Library, See No. LT·8510/08) 

[English] 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): Sir, on beha" of Shri Kamal Nath, I beg to 
lay on the Table:-

(1) A copy of the Foreign Trade Poficy. 2004-2009 
updated as on 11 th April, 2008 (Hindi and English 
versions). 

[Placed In Library. See No. LT-8511/08] 

(2) A copy of the Handbook of Procedures (VoI.l) -
2004-2009 (updated as on 11th April, 2008) (Hindi 
and English versions). 

[Placed in Library, See No. LT-8512108) 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW AND JUSTICE (SHRI K. VENKATAPATHY): Sir, on 
behalf of Shri H.R. Bhardwaj, I beg to lay on the Table-

(1) A copy of the Delimitation Commission of India 
Order No. 56 published in NotHication No. O.N.26(E) 
(Hindi and English versions) in Gazette of India 
dated the 28th March. 2008, making certain 
amendments in the Delimitation Commission Order 
No. 49 dated 14th June, 2007, under sub-section 
(3) of section 10 of the Delimitation Act, 2002. 

[Placed In Library, See No. LT-8513108) 

(2) A copy of the Notification No. O.N. 11 (E) (Hindi 
and English versions) published in Gazette of India 
dated the 25th February, 2008, containing 
corrigendum to the Notification No. 2821KT12oo7-
Vol. V. dated 2nd July, 2007, issued under 
Delimitation Commission Act, 2002. 

[Placed in Library, See No. LT-8514/08] 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): Sir, I beg to lay on the Table-

( 1 ) A copy each of the foHowing papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(i) Statement regarding Review by the 
Government of the working of the Hindustan 
Latex Limited, Thiruvananthapuram, for the 
year 2006-2007. 

(ii) Annual Report of the Hindustan Latex Limited, 
Thiruvananthapuram, for the year 2006-2007, 
alongwith Audited Accounts and comments of 
the Comptroller and Auditor General thereon. 

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

(3) 

(Placed in Library, See No. LT-8515108] 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Indian Council of 
Medical Research, New Delhi, for the year 
2006-2007. 

(ii) A copy of the Annual Accounts (Hindi and 
English versions) of the Indian Council 01 
Medical Research, New Delhi, for the year 
2006-2007, together with Audit Report 
thereon. 

(iii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Indian Council of Medical Research, 
New Delhi, for the year 2006-2007. 

(4) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (3) above. 

[Placed in Library. See No. LT-8516/08] 

(5) A copy of the Annual Report (Hindi and English 
versions) of the Jansankhya Sthirata Kosh (National 
Population Stabilisation Fund), New Delhi, for the 
year 2006-2007, alongwith Audited Accounts. 

(6) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (5) above. 

(7) 

[Placed in Library, S9tI No. LT-8517/08] 

(i) A copy of the Annual Report (Hindi and 
English versions) of the National Institute of 
Mental Health and Neuro Sciences, 
Bangalore, for the year 2006-2007, alongwith 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the National Institute of Mental Health and 
Neuro Sciences, Bangalore, for the year 2006-
2007. 

(8) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (7) above. 

[Placed in Library, See No. LT-8518/08] 

(9) A copy of the Dental Council of India Revised BDS 
Course Regulations, 2007 (Hindi and English 
versions) published in Notification No. DE-22-2oo7 
in Gazette of India dated the 10th September, 2007 
under SUb-section (4) of section 20 of the Dentist 
Act, 1948, together with a corrigendum thereto 
published in Notification No. DE-22-2007 dated the 
11th January, 2008. 

[Placed in Library, S9tI No. LT-8519/08] 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): Sir, I beg to lay on the Table:-

(1) A copy each of the following Notifications (Hindi 
and English versions) under section 10 of the 
National Highways Act, 1956:-

(i) S.O. 351 (E) published in Gazette of India 
dated the 18th February, 2008 regarding 
acquisition of land for building (widening! four-
laning etc), maintenance management and 
operation of National Highway No. 58 (Meerut-
Muzaffamagar Section) in the State of Uttar 
Pradesh. 
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(ii) 5.0. 164(E) published in Gazette of India 
dated the 29th January, 2008 regarding 
acquisition of land for building (widaninglfour-
laning etc), maintenance management and 
operation of National Highway No. 17 in the 
State of Kerala. 

(iii) 5.0. 1950(E) published in Gazette of India 
dated the 16th November, 2007 regarding 
acquisition of land for building (widening! four-
laning etc), maintenance management and 
operation of National Highway No. 47 [Tamil 
Nadu/Kerala Border (Walayar-Thrissur 
Section» in the State of Karala. 

(iv) 5.0. 1951(E) published in Gazette of India 
dated the 16th November. 2007 regarding 
acquisition of land for building (widening! four-
laning etc). maintenance management and 
operation of National Highway No. 47 
(Vaniampara to Thrissur Section) in the State 
of Kerala. 

(v) 5.0. 1952(E) published in Gazette of India 
dated the 16th November, 2007 regarding 
acquisition of land for building (widening! four-
laning etc), maintenance management and 
operation of National Highway No. 47 
(Walayar-Thrissur Section) in the State of 
Kerala. 

(vi) 5.0. 282(E) published in Gazette of India 
dated the 8th February. 2008 regarding 
acquisition of land for building (widening! four-
laning etc). m&intenance management and 
operation of ditferent stretches of National 
Highway Nos. 13.17 and 48 in the State of 
Kamataka. 

(vii) 5.0. 335(E) published in Gazette of India 
dated the 151.., February, 2008 making certain 
amendments in the Notification No. 5.0. 1535 
(E) dated the 13th September, 2007. 

(viii) 5.0. 1899(E) published in Gazette of India 
dated the 8th November. 2007 regarding 
acquisition of land for building (widening! four-
taning etc), maintenance management and 
operation of National Highway No. 48 
(Nelamangala-Hassan Section) in the State 
of Kamataka. 

(Ix) 5.0. 1900(E) published in Gazette of India 
dated the 8th November, 2007 regarding 
acquisition of land for building (widening! four-
laning etc), maintenance management and 
operation of National Highway No. 4 
(Mulabagal-Kolar-Bangalore Section) in the 
State of Kamataka. 

(x) 5.0. 1929(E) published in Gazette of India 
dated the 14th November, 2007 regarding 
acquisition of land for building (widening! four-
laning etc), of National Highway No. 4 
(Mulabagal-Kolar-Bangalore Section) in the 
State of Kamataka. 

(xi) 5.0. 415(E) published in Gazette of India 
dated the 3rd March, 2008 making certain 
amendments in the Notification No. 5.0. 1741 
(E) dated the 10th October, 2006. 

(xii) S.O. 528(E) published in Gazette of India 
dated the 19th March, 2008 regarding rates 
of fees to be recovered from the users of 
National Highway No. 2 (Etawah to 
Secundera (Kanpur-Dehat)] in the State of 
Uttar Pradesh. 

(2) Two statements (Hindi and English versions) 
showing reasons for delay in laying the papers 
mentioned at item nos. (iii to v and viii to x) of (1) 
above 

(Placed in Library, S8e No. LT-8520/08] 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (DR. SHAKEEL AHMAD): Sir, on behalf 
of Shri Shriprakash Jaiswal, I beg to lay on the 
Table-

(1) A copy of the Central Industrial Security Force 
(Group 'A' Executive Cadre) Recruitment 
(Amendment) Rules, 2008 (Hindi and English 
versions) published in Notification No. G.S.R. 201 
(E) in Gazette of India dated the 24th March, 2008, 
under sub-section (3) of section 22 of the Central 
Industrial Security Force Act, 1968. 

(Placed in Library, See No. LT-8521 108] 

(2) A copy of the Foreign Contribution (RegulatIon) 
Amendment Rules, 2008 (Hindi and English 
versions) published in Notification No. G.S.R.83(E) 
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in Gazette of India dated the 12th February, 2OOS, 
under sub-section (3) of section 30 of the Foreign 
Contribution (Regulation) Act, 1976. 

[Placed in Library, See No. LT-S522/0Sj 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): Sir, I beg to lay on the Table:-

(1) A copy of the Notification No. 42S(E) (Hindi and 
English versions) published in Gazette of India dated 
the 4th March, 200S recognizing laboratories 
mentioned therein as the Environmental laboratories 
to carry out the function entrusted to such 
laboratories issued under sections 12 and 13 of 
the Environment (Protection) Act, 1986. 

[Placed in Library, See No. LT-8523/08j 

(2) A copy of the Environment (Protection) Amendment 
Rules, 2008 (Hindi and English versions) published 
in Notification No. G.S.A. 186 (E) in Gazette of 
India dated the 18th March, 2008 under section 26 
of the Environment (Protection) Act, 1986. 

[Placed in Library, See No. LT-8524/08) 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): I beg to lay on the Table a copy of 'he 
Outcome Budget (Hindi and English versions) of the 
Department of Industrial Policy and Promotion, Ministry 
of Commerce and Industry for the year 2008-2009. 

[Placed in Library, See No. LT-8525108) 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): Sir, on behalf of Shrimati D. Purandeswari, I 
beg to lay on the Table -

(1 ) (i) A copy of the Annual Report (Hindi and 
English versions) of the Tezpur University, 
Tezpur, for the year 2006-2007. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the Tezpur University, Tezpur, for the year 
2006-2007. 

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

(Placed in Library, See No. LT-8526/08) 

(3) A copy each of the following Notifications (Hindi 
and English versions) issued under sub-section (2) 
of section 25 Indira Gandhi National Open University 
Act, 1985:-

(i) Notification No. IGlAdmn.(G)/Registrar/2003/ 
753 published in Weekly Gazette of India 
dated the 7th April, 2007 making certain 
amendments to sub-clauses (b) and (d) of 
the StaMe 5 (7) of the Indira Gandhi National 
Open University Act, 1985. 

(ii) Notification No. IG/Admn.(G)/St.l0Al20031950 
published in Weekly Gazette of India dated 
the 22nd September, 2007 making certain 
amendments/addition to clause (1) (12) of 
Statute lOA of the Indira Gandhi National 
Open University Act, 1985. 

(Placed in Library, See No. LT-8527/08) 

(4) (i) A copy of the Annual Report (Hindi and 
Eng~sh versions) of the National University 
of Educational Planning and Administration, 
New Delhi, for the year 2006-2007, alongwith 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the National University of Educational 
Planning and Administration, New Delhi, for 
the year 2006-2007. 

(5) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (4) above. 

(Placed in Library, See No. LT-8528108) 

12.01'/4 hR. 

STANDING COMMITTEE ON AGRICULTURE 

37th to 40th Report 

{Translation} 

PROF. RAM GOPAL YADAV (Sambhal): Sir, I beg 
to present the following Reports {Hindi and English 
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versions) of the Standing Committee on Agriculture: 

(1) Thirty-seventh Report on Demands for Grants 
(2008-09) of the Ministry of Agriculture 
(Department of Agriculture and Co-operation); 

(2) Thirty-eighth Report on Demands for Grants 
(2008-09) of the Ministry of Agriculture 
(Department of Agricultural Research and 
Education): 

(3) Thirty-ninth Report on Demands for Grants 
(2008-09) of the Ministry of Agriculture 
(Department of Animal Husbandry, Dairying and 
FISheries); and 

(4) Fortieth Report on Demands for Grants (2008-
09) of the Ministry of Food Processing 
Industries. 

12.01'/2 hrs. 

/English} 

STANDING COMMITTEE ON 
INFORMATION TECHNOLOGY 

55th to 59th Reports 

SHRI NIKHIL KUMAR (Aurangabad, Bihar): I beg to 
present the following Reports (Hindi and English velSions) 
of the Standing Committee on Information TechnoJogy:· 

(1) Fifty-fifth Report on Demands for Grants (2008· 
2009) of the Ministry of Information and 
Broadcasting. 

(2) Fifty-sixth Report on Demands for Grants (2008-
2009) of the Ministry of CommWlications and 
Information Technology (Department of Posts). 

(3) Flfty-seventh Report on Demands for Grants 
(2008-2009) of the Ministry of Communications 
and Information Technology (Department of 
Telecommunications). 

(4) Fifty·eighth Report on Demands for Grants 
(2008-2009) of the Ministry of Communications 
and Information Technology (Department of 
Information Technology). 

(5) Fifty·ninth Report on action taken by the 
Government on the Recommendationsl 
Observations of the Committee contained in 
their Forty-eighth Report (Fourteenth Lok Sabha) 
on Real Estate Management in Department of 
Posts. 

12.013/. h .... 

STANDING COMMITTEE ON DEFENCE 

29th Report 

SHRI BALASAHEB VIKHE PATIL (Kopergaon): I beg 
to present the Twenty-Ninth Report (Hindi and English 
versions) of the Standing Committee on Defence on 
'Demands for Grants of the Ministry of Defance for the 
year 2008-09'. 

MR. SPEAKER: Item No. 15 - Or. Laxminarayan 
Pandey - not present 

12.02 hr.. 

STANDING COMMITTEE ON 
EXTERNAL AFFAIRS 

20th and 21.t Reports 

{Tnmslslion} 

PROF. S.P. SINGH BAGHEL (Jalesar): Sir. I beg to 
present the following Reports (Hindi and English versions) 
of the Standing Committee on External Affairs:-

(1) 20th Report on Demands for Grants of the 
Ministry of External Affairs for the year 2008·09. 

(2) 21 st Report on Demands for Grants of the 
Ministry of Overseas Indian Affairs for the year 
2008-09. 

{English} 

MR. SPEAKER: Item No. 16. Shri Ananth Kumar -
not present 

12..02'/2 h .... 

STANDING COMMITTEE ON FINANCE 

67th to 71.t Report. 

{Translation} 

SHRI B. MAHTAB (Cuttack): Sir, I beg to present 
the following Reports (Hindi and English versions) of 
the Standing Committee on Finance:· 

(1) Sixty-sevenfh Report on Demands for Grants 
(2008-09) of the Ministry of Finance 
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(Departments of Economic Affairs, Expenditure, 
Financial Services and Disinvestment); 

(2) Sixty-eighth Report on Demands for Grants 
(2008-09) of the Ministry of Finance (Department 
of Revenue); 

(3) Sixty-ninth Report on Demands for Grants (2008-
09) of the Ministry of Planning; 

(4) Seventieth Report on Demands for Grants (2008-
09) of the Ministry of Statistics and Programme 
Implementation; and 

(5) Seventy-first Report on Demands for Grants 
(2oo8-09) of the Ministry of Corporate Affairs. 

12.03 hrs. 

STANDING COMMITTEE ON FOOD, 
CONSUMER AFFAIRS AND 

PUBLIC DISTRIBUTION 

23rd and 24th Report. 

{Translation} 

SHRI DEVENDRA PRASAD YADAV (Jhanjharpur): 
Sir, I beg to present the following Reports (Hindi and 
English versions) of Standing Committee on Food, 
Consumer Affairs and Public Distribution:-

(1) Twenty-third Report on Demands for Grants 
(2oo8-09) of the Department of Food and Public 
Distribution (Ministry of Food, Consumer Aftairs 
and Public Distribution); and 

(2) Twenty-fourth Report on Demands for Grants 
(2008-09) of the Department of Consumer 
Affairs (Ministry of Food, Consumer Affairs and 
Public Distribution). 

STANDING COMMITTEE ON RAILWAYS 

36th Report 

{Trans/ation} 

SHRI BASU DEB ACHARIA (Bankura): Sir, I beg to 
present the Thirty-sixth Report (Hindi and English 
versions) of the Standing Committee on Railways on 
Demands for Grants of the Ministry of Railways for the 
year 2008-09. 

12.04 hra. 

STANDING COMMITTEE ON 
URBAN DEVELOPMENT 

31 at and 32nd Reports 

MD. SALIM (CALCUTIA-NORTH EAST): I beg to 
present the following Reports (Hindi and English versions) 
of the Standing Committee on Urban Development:-

(1) Thirty-first Report of the Committee on Demands 
for Grants (2008-09) of the Ministry of Urban 
Development. 

(2) Thirty-second Report of the Committee on 
Demands for Grants (2008-09) of the Ministry 
of Housing and Urban Poverty Alleviation. 

12.04"2 hr •• 

STANDING COMMITTEE ON CHEMICALS 
AND FERTILIZERS 

25th and 26th Reports 

{Translabon} 

SHRI BHANU PRATAP SINGH VERMA (JALAUN): 
Sir, I beg to present the following Reports (Hindi and 
English versions) of the Standing Committee on 
Chemicals and Fertilizers:-

(1) Twenty-fifth Report on Demands for Grants 
(2008-09) of the Ministry of Chemicals and 
Fertilizers (Department of Chemicals and 
Petrochemicals); and 

(2) Twenty-sixth Report on Demands for Grants 
(20oa-09) of the Ministry of Chemicals and 
Fertilizers (Department of Fertilizers). 

12_05 hrs. 

STANDING COMMITTEE ON RURAL 
DEVELOPMENT 

31st to 34th Reports 

{Translation} 

SHRI KALYAN SINGH (Bulandshahar): Sir, I beg to 
present the fohowing Reports (Hindi and English versions) 
of the Standing Committee on Rural Development:-
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(1) Thirty-first Report on Action Taken by the 
Government on the recornrnendations contained 
in the Twenty-seventh Report on Demands for 
Grants (2007-08) of the 'Department of Land 
Resources (Ministry of Rural Development). 

(2) Thirty-second Report on Action Taken by the 
Government on the recommendations contained 
in the Twenty-eighth Report on Demands for 
Grants (2007-08) of the Department of Drinking 
Water Supply (Ministry of Rural Development). 

(3) Thirty-third Report on Action Taken by the 
Government on the recommendations contained 
in the Twenty-ninth Report on Demands for 
Grants (2007-08) of the Department of Rural 
Development (Ministry of Rural Development). 

(4) Thirty-fourth Report on Action Taken by the 
Government on the recommendations contained 
in the Thirtieth Report on Demands for Grants 
(2007-08) of the Ministry of Panchayati Raj. 

12.05' /2 Ma. 

STANDING COMMITTEE ON 
COAL AND STEEL 
31 at to 33rd Reports 

[Translation! 
DR. SATYANARAYAN JATIYA (Ujjain): Sir, , beg to 

present the following Reports (Hindi and English versions) 
of the Standing Committee on Coal and Steel:-

(1) Thirty-first Report on Demands for Grants (2008-
09) of the Ministry of Coal; 

(2) Thirty-second Report on Demands for Grants 
(2008-09) of the Ministry of Mines; and 

(3) Thirty-third Report on Demands for Grants 
(2008-09) of the Ministry of Steel 

12.0& hr.. 

STANDING COMMITTEE ON COMMERCE 
85th and 86th Report. 

[English] 

SHRI KASHIRAM RANA (SURAl): I beg to lay on 
the Table the following Reports (Hindi and English 
versions) of the Standing Committee on Commerce: 

(1) 85th Report on Demands for Grants (2008-09) 
of the Department of Commerce (Ministry of 
Commerce and Industry); and 

(2) 86th Report on Demands for Grants (2008-09) 
of the Department of Industrial Policy & 
Promotion (Ministry of Commerce and Industry). 

12.06'/2 hr •• 

STANDING COMMITTEE ON HOME AFFAIRS 

130th to 133rd Reports 

[English! 

DR. RATIAN SINGH AJNALA (Taran Taran): I beg 
to lay on the Table the following Reports (Hindi and 
English versions) of the Standing Committee on Home 
Affairs:-

(1) One Hundred and Thirtieth Report on the Action 
Taken by Government on the recommendations! 
observations contained in the One Hundred and 
Twenty-sixth Report on Demands for Grants 
(2007-08) of the Ministry of Home Affairs; 

(2) One Hundred and Thirty-first Report on the 
Action Taken by Government on the 
recommendations/observations contained in the 
One Hundred and Twenty-seventh Report on 
Demands for Grants (2007-08) of the Ministry 
of Development of North Eastern Region; 

(3) One Hundred and Thirty-second Report on the 
Demands for Grants (2008-09) of the Ministry 
of Home Affairs; and 

(4) One Hundred and Thirty-third Report on the 
Demands for Grants (2008-09) of the Ministry 
of Development of North Eastern Region. 

MR. SPEAKER: Hon. Members, I wish to express 
my deepest sense of gratitude and appreciation for the 
wonderful manner in which the Standing Committees 
have functioned and for the Reports they have filed in 
time. Please accept my sincere thanks and appreciation. 
I think this is the way our Parliament functions. It is the 
glory of our Parliament that we function so. I believe all 
the Committees' Reports are unanimous. I thank you 
very much for your cooperation. 

12.07 hr •. 

BUSINESS ADVISORY COMMITTEE 
47th Report 

[English] 

SHAt RUPCHAND PAL (Hooghly): I beg to present 
the Forty-seventh Report of the· Business Advisory 
Committee. 
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12.071/ 2 hra, 

STATEMENT CORRECTING REPLY TO UNSTARRED 
QUESTION NO. 2610 DATED 4.12.2007 REGARDING 

'LOSS SUFFERED BY NATIONAL FILM 
DEVELOPMENT CORPORATION' ALONGWITH 

REASONS GIVEN FOR DELAY IN 
CORRECTING THE REPLY" 

[English] 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (On behalf of Shri Priyaranjan Dasmunsi) 

I beg to correct the reply of Part (b) to Annexure to 
the Lok Sabha Unstarred Question No.2610 answered 
on 4.12.2007 regarding "Loss suffered by National Aim 
Development Corporation" as follows: 

Part of the question 
answered S.No. 

For 

Part (b) 
1 ABeL 
15 Bisawa Creation 
50 Modem 
56 Needwise Advt. P. Lid (AMD) 
100 Waves Communications (AMD) 

The Inconvenience caused is regretted. 

Read 

Deleted 
Deleted 
Deleted 
Deleted 
Deleted 

The error in the above mentioned question'sl reply 
was noticed on 1811212007 by NFDC. Therefore, the 
correcting reply to the Annexure could not be made as 
the Session adjourned earlier than scheduled. 

Now, a statement will be made in the Lok Sabha 
on any convenient day of the Budget Session of 
Parliament. 

12.08 hra. 

STATEMENT BY MINISTER 
Statue of Implementation of Recommendations 
contained In the 22nd and 23rd Reports of the 

Standing Committee on HeaHh and Family Welfare 

{English] 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE (DR. ANBUMANI RAMADOSS): Sir, with your 
permisSion, I beg to lay the Statement. 

"Laid on the Table and also placed in library see No. LT-8529I1)8. 

In pursuance of the Direction 73A of the Directions 
by the hon. Speaker (Fifth Edition), I wish to inform the 
House the status of implementation, indicated in the 
statement being laid on the Table of the House, of 
various recommendations contained in the 22nd and 23rd 
Reports of the Department-related Parliamentary Standing 
Committee on Health and Family Welfare on the Demand 
for Grants for the year (2007-08) in respect of 
Department of health and Family Welfare and Department 
of AYUSH respectively. 

{English} 

MR. SPEAKER: Hon. Members, now, we take up 
the matters of urgent public importance. 

... (Intenuptions) 

MR. SPEAKER: Please allow me now. I know that 
there are some very important matters. But today we 
have another most important matter which every section 
of the House wants to discuss. 

Therefore - I believe I can disclose that - it has 
been agreed that from 12.30 PM, we should start it I 
will only allow one or two matters to be raised now. I 
am not minimising the importance of other matters. I 
have already told hon. Members that tomorrow I will 
definitely allow them for half an hour. If anybody wants 
to wait till the end of the day in regular business, it is 
all right. Otherwise, tomorrow I will try my best to 
accommodate them. Please cooperate. 

SHRI BRAJA KISHORE TRIPATHY (PURl): I had 
given a notice for Adjoumment Motion. 

MR. SPEAKER: The very fact that you have agreed 
to participate in the debate shows that you are not 
against it. 

SHRI BRAJA K1SHORE TRIPATHY: But, this is the 
only motion through which we can censure the 
Govemment. 

MR. SPEAKER: It is all right. You can do it. Now, 
Shri Devendra Prasad Yadav. 

... (Intenuptions) 

MR. SPEAKER: Mr. Tripathy, please. I earnestly 
appeal to you. I am not minimizing the importance of 
the issue. I know that. I have repeatedly been saying 
that we should have a structured debate on this issue. 

·Laid on the Table and also placed in library S8(J No. LT-8530108. 
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SHRI BRAJA KISHORE TRIPATHY: What Is the fate 
of our Adjoumment Motion? 

MR. SPEAKER: The very fact that it has not been 
admitted so far shows that it is not admitted. Please. 

... (IntBmlplions) 

MR. SPEAKER: Only Shri Devendra Prasad Yaclav's 
observations will be recorded. Please be brief, Mr. Yadav. 

... (Intenuplions)· 

MR. SPEAKER: Do not record one word. Nothing 
will be recorded. 

... (/ntenuptions)' 

MR. SPEAKER: I am also saying that the matter 
which Mr. Yadav is raising, if I get notices, H I get an 
appropriate notice according to rules, I shall aDow it to 
be discussed. Your submissions should have been 
admitted, but, unfortunately, Speaker's decision has to 
prevail. Now, I am waiting to hear one of the best 
speeches from you today. 

12.13 hr.. 

Re: Situation Arising Out of Supreme Court'. 
DecIsion to Exclude Creamy Layer from the 

Purview of Reservation provided to OBC 
Category in Higher Educational InstltuUons 

[Translationj 

SHRI DEVENDRA PRASAD YADAV (Jhanjharpur): 
Mr. Speaker, Sir, I would like to draw the attention of 
the Government towards a national issue of public 
importance. The hon'ble supreme court has cleared the 
provision of 27 percent reservation to OBes in higher 
educational institutions. liT, 11M. medical and engineering 
colleges. That means social justice has got theoretical 
recognition and the decision is the victory of social 
justice. But with the application of creamy layer criteria, 
the chiidfen of 52 percent OBC population of the country 
will be excluded from the purview of reservation. Once 
creamy layer people are excluded. 27 per cent 
reservation to OBC people will be of no use for those 

'Not recorded. 

Higher Educational Institutions 

whose children will not be able to complete even matric 
or Inter. That means it will function as iron filter gate for 
the provision of reservation. It is not job reservation. It 
Is reservation only for admission in educational 
institutions. As per the provision in Article 16(4) and 15 
(4) of the constitution, this Bill had been unanimously 
passed by both the Houses of Parliament. It was passed 
in this House under your speakership and it was also 
passed unanimoulsy in the other House. In Article 15(5) 
of the constitution, provision has been made to provide 
reservation in educational institutions to 52 percent OBC 
people for their progress who are socially and 
educationally backward. I would like to submit troat though 
the supreme court has supreme right to interpert the 
constitution, however, it is unfortunate H social issue is 
also interpreted by the supreme court. liow can any 
one qualHy for jobs H he or she does not get admission. 
Only 5.7 per cent of OBC quota in lAS and IPS has 
been filled up. Till now, 27 percent quota has not been 
filled up. If this quota of OBC childr 4n is not filled uP. 
it will be transferred to general quuta. So, I would like 
to submit that it is not poverty alleviation programme. 
The provision of reservation in educational institution is 
aimed at providing social and educational status to OBC 
people. It is aimed at providing equal opportunliy to them. 
...(Inenuptions) 

[Englishj 

MR. SPEAKER: I will allow a full discussion on this 
matter. 

[TflInslationj 

SHRI DEVENDRA PRASAD YADAV: When the 
provision of reservation was made in 1992, it was said 
that reservation should be provided in educational 
institutions, why is it provided in jobs? Now, when 
reservation has been provided in education here too, an 
iron filter gate in the form of creamy layer has been set 
up. There is no mention of economic criteria anywhere 
in the constitution ... (Inlenuplions) There is no mention 
of economic criteria anywhere in Article (15) 
(4) ... (Intenuptions) 

Mr. Speaker, Sir, I would like to submit that there is 
economic criteria of Rs. 2.5 lakh. It is not a poverty 
alleviation programme. There are four categories A, B. 
C, and D. After the recommendation of the sixth Pay 
Commission. the children of even D category employees 
will be excluded from the purview of reservation. Then 
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Exclude Cresmy 18ysr ftrJm 

who will get reservation in education? Win reservation 
be provided to those illiterates who do not know even 
a, b, c, or K, kh and g ... (lnltlrrupUons) 

MR. SPEAKER: You have made your point. 

... (Inltlrruptions) 

[TranslstJon} 

SHRI DEVENDRA PRASAD YADAV: Mr. Speaker, 
Sir, I would like to request only this to the Central 
Government that It Ihould file review petition In the 
court ... (Int.rruptions) or should set up a 
JPC ... (InltlrruptJons) 

Mr. Speaker, Sir, I would like to demand the Central 
Government that It should file a review petition on the 
basis of the Constitution of India ... (1I7It1nzptIons) or bring 
central legislation in this regard and Its Imptementatlon 
should be ensured ... (InftlrruptJons) 

{English} 

MR. SPEAKER: You have made your point very well. 
Pleue cooperate. I have requ8lted all thoee Members 
who have given notices to raise this matter to make 
only brief 8ubmiselons. I will allow a full di8cuaalon on 
this matter. I believe all partl81 are agreeable that till 
12.30 p.m. one or two matters can be raised. 

... (lnltlrruptJons) 

[Translation} 

MR. SPEAKER: You have not given notice, you 
please sit down. 

SHRI RAMJILAL SUMAN (Firozabad): Mr. Speaker, 
Sir, the supreme court has partially approved the 93rd 
constitutional amendment made by the Partiament and 
contrary to the expectation of the Government it excluded 
creamy layer from the purview of 27 percent reservation 
provided to the OBC category in higher educational 
institutions. The Supreme Court also observed that after 
every five year reservation will be reviewed and the 
people belonging to the creamy later will not be regarded 
as socially and educationally backward. The issue of 
creamy layer will be decided as per the notification of 
the Central Government dated .8 September, 1993. 

Mr. Speaker, Sir, as per the Notification of 8 
September, 1993, a person having an income of Rs. 1 
lakh per annum wUl be treated as creamy layer. After 11 
years this was reviewed in 2004 and while amending 
this it was stated that an OBC person having the income 
of Rs. 2.5 lakh per annum or more will be treated as 
creamy layer. 

How can a petty Government official be a creamy 
layer? As per the rule of land-holding criterion in our 
country, 85 percent of them are farmers ... (Inltlrruptions) 

MR. SPEAKER: Ramji Lal Sumanji, the Government 
have noted the iaaue that you have raised. A detailed 
dlscuulon will be held on It. 

SHRI RAMJI LAL SUMAN: Mr. Speaker, Sir, I am 
concluding In one minute. They are those 85 percent 
farmers who are committing suicide, they might also be 
under the category of creamy layer. 

Hon'ble Arjun Singhjl Is In much hurry, he says that 
he will implement this r&eervation in this 8888lon itself. 
He has no intention to move the Supreme Court. Sir, it 
Is the preogatlve of the Parliament to amend or to 
formulate any law. ThIs Incomplete reservation which Is 
being Implemented in this 888Sion is in fact Injustice to 
the OBca. The Government should take initiative in this 
regard and remove the confusion pertaining to the 
reeervatlon ... (InltlrruptJons) 

{English} 

PROF. M. RAMADASS (Pondicherry): Mr. Speaker, 
Sir, I want to make a brief submlaaion on this matter 
and usociate myseH with the matter. 

SHRI A. KRISHNASWAMY (Sriperumbudur): Mr. 
Speaker, Sir, I also want to associate myseH with this 
matter and want to say a few worda. 

MR. SPEAKER: You have not given notice. I am 
sorry. All those hon. Members who want to associate 
themselves with this matter can send slips to the Table. 
Their names will be recorded as associating with this 
matter. There will be a full· debate on this matter and 
you can give noticas for that. 

PROF. M. RAMADASS: Sir, in the BAC meeting you 
said that only the debate on inflation would be taken 
up. 
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MR. SPEAKER: That does not mean you will not 
give notice and stand up here. 

... (Inftlnuplions) 

MR. SPEAKER: Please record the names of the 
hon. Members who want to associate. 

SHRI B. MAHTAB (Cutlack): Sir, the Icng awaited 
judicial Pronouncement ends the agonizing uncertainty 
oyer the fate of the quota system. It has legitimized the 
very concept of reservation for certain sections of the 
society. This will open up better opportunities for the 
OSCs to pursue higher education. But unfortunately, the 
ruling of the Apex court is not the last word on the 
many contentious questions raised by the adoption of 
~ Ninety-Third Amendment enabling the Government 
to reserve the seats for OBCs, the Scheduled Castes 
and SchedUled Tribes In educational institutions. 

The court has firmly denied the benefit of 
reservations to the creamy layer, economically prMleged 
classes among the OBCs with an annual income of 
Rs.2.5 lakh or more. It has also made the 27 per cent 
quota inapplicable to privately owned institutions. The 
Supreme Court has also said that reservation for 0BCs 
wi~ not be in perpetuity and that the policy has to be 
reviewed every fIVe yeers, which means that those OBCs 
who enter the creamy layer should subsequently be 
excluded. 

MR. SPEAKER: Yes, that is the decision. You all 
know. 

SHRI B. MAHTAB: These are the issues which have 
been agitating the society. 

Sir, I would like to draw the attention of the House 
that the fixation of the criteria of creamy layer is nothing 
new. I would say that there is a need for revision of 
parameters of determining the creamy layer. It was not 
for the first time that the definition of creamy layer is 
being done. It already exists. It was first defined by the 
Department of Personnel and Training. 

MR. SPEAKER: This is not a debate. You have 
mentioned the matter. I am waiting for the notices to 
come to allow a debate. 

SHRI B. MAHTAB: Sir, I wiH complete within one 
minute. 

The Department of Personnel and Training defined 
it on September 8, 1993. At that time, the Income ceiling 
for creamy layer was Rs.1 lakh or above. Later on the 
NBCC decided the list. This was revised on March 9, 
2003. 

MR. SPEAKER: No, Sorry. It is not a debate. 

SHRI B. MAHTAB: Sir, my point here is that in 
2003, it was decided that the annual income will be 
Rs.2.5 \akh and even now the Supreme Court has clearly 
fixed it at Rs.2.5 Iakh... (Inttlnuptions) 

MR. SPEAKER: Prof. Ram Gopal Yadav, please. 

SHRI B. MAHTAB: Sir, let me complete. 

MR. SPEAKER: It is not a debate time. 

... (InfBmlplions) 

SHRI VARKALA RADHAKRISHNAN (Chirayinkll): Sir, 
there should be a full discussion on this ... (Inftlnuplions) 

MR. SPEAKER: Please take your seat. I do not 
know what you are saying. 

... (InffHTUptions) 

SHRI B. MAHTAB: Sir, the issue here is that the 
Apex court has not enhanced the income level even 
after five yeara. When a fIXation is there by the court 
that within five years it will be reviewed. I would only 
urge upon the Govemment to go to the court ... 
... (Inttmuplions) 

MR. SPEAKER: Prof. Ram Gopai Yadav - not 
present. 

SHRI B. MAHTAB: I demand the revision of the 
parameters of determining the creamy layer in every 
five years' interval instead of ten years... (Inftlnuptions) 

SHRI VARKALA RADHAKRISHNAN: Sir, there should 
be a fuH diacussion on the issue ... (Inltlnuptions) 

MR. SPEAKER: What are you doing? 

... (In/smJptions) 

MR. SPEAKER: Nothing will be recorded. I will not 
allow anything 10 be done like this. 

(Inftlnuplions) .... 

·Not recorded. 
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SHRI VARKALA RADHAKRISHNAN: Sir, I am only 
submitting.. . (Intenuptions) 

MR. SPEAKER: You do not submit. I have not asked 
you to submit. I have called Shri Ganesh Singh. 

... (Intenuptions) 

MR. SPEAKER: Do not record one word. 

... (Intenuptions)" 

MR. SPEAKER: I will not allow this. I will allow a 
full debate, but I will not allow like this. Your names 
have been recorded as associated. I earnestly appeal to 
you. I respect you. The names of Mr. Kuppusamy, Mr. 
Krishnaswamy, Prof. Ramadoss, MrA Ravichandran, Mr. 
C. Krishnan, Mr. Santosh Gangwar, Mr. Kiren Rijiju, Mr. 
Ramdass Athawale, Prof. Rasa Singh Rawat, Mr. Ratilal 
Kalidas Verma, Dr. K. Dhanaraju, ahd Mr. Ganesh Singh 
will be prominently recorded as associated. 

.. . (Intenuptions) 

(Trsns/ation] 

SHRI GANESH SINGH (Satna): Mr. Speaker, Sir, 
the hon'ble Supreme court ... (lntenuptions) 

{English] 

MR. SPEAKER: You are not in your seat. I have 
called you. Take the permission of the Chair to speak 
from there. 

{Translation] 

SHRI GANESH SINGH (Satna): Mr. Speaker, Sir, 
you please allow me to speak from this seat. 

{Eng/ish] 

MR. SPEAKER: Yes. 

(Translation] 

SHRI GANESH SINGH: Mr. Speaker, Sir, I had given 
notice for two matters ... (lntsnuptions) 

{English] 

MR. SPEAKER: Yes, on the droutht situation in 
Madhya Pradesh. 

"Not recorded. 
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{Translation] 

SHRI GANESH SINGH: Mr. Speaker, Sir, two third 
of the total districts of Madhya Pradesh, are in the grip 
of severe famine, starvation and scarcity of drinking water 
and It is on account of this that people alongwith their 
cattle are migrating to other areas. There is drought 
and severe crisis of drinking water in 38 districts and 
163 Tehsils of Madhya Pradesh. A large number of 
people and domestic animals are migrating to other 
areas. The worst sufferers are the poor people who, on 
the one hand, are facing price-rise and on the other 
hand, the Central Government have reduced their quota 
of foodgrains. The Central study team has also seen 
the pathetic condition over there however, on account of 
political reasons the Central Government have not 
provided even a single penny. I would like to know 
whether assistance will be provided after their death due 
to hunger and thirst. The State Government with its 
limited resources has started providing drinking water 
and it is making available wheat at the rate of Rs. 3 
per kg and rice at the rate of Rs. 4.50 per k.g. to the 
people to check the exodus of people due to hunger 
and thirst. Nearly 50 to 60 percent population of those 
districts, affected on account of famine and severe crisis 
of drinking water, has been included under the below 
poverty line category. I would like to request the Central 
Government to provide immediate relief. I would like to 
extend my thanks to you that you gave me time to 
speak. 

{English] 

SHRI BASU DEB ACHARIA (Bankura): Mr. Speaker, 
Sir, the licence of three important vaccine manufacturing 
units of our country has not been renewed. One such 
unit was set up 100 years back; another unit was set 
up 80 years back; and the third one was set up 60 
years back. These vaccine manufecturing units are at 
Chennai, Kannur and Mumbai. 

Sir, they have been asked not to supply vaccines to 
the hospitals. The immunization programme also will 
suffer greatly because of not renewing the licence of 
these three premier vaccine manufacturing units. They 
are all under the Public Sector Undertakings. Sir, the 
Ministry of Health and Family Welfare is promoting the 
private sector because certain new vaccine manufacturing 
units have come up under private sector. They are selling 
vaccine at a much higher price. The poor people are 
suffering because of the clOSing down of the 
Government's own vaccine manufacturing units. The 
Director of the Central Drug Controller has issued an 
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Order for closing down of these three vaccine 
manufacturing units. Sir, I demand that the Order that 
has been isaued by the then Director of the Central 
Drug Controller should be withdrawn forthwith, the 
licences of these three units should be renewed, and 
they should be asked to supply the vaccines for the 
Immunization programme. Sir, these units should not be 
closed down in the Interests of the poor people of this 
country. ... (Inltlmlplions) 

MR. SPEAKER: This is time for SpecIaJ Mentions 
by those hon. Members who gave their n0tice8. We 
have decided that up to five matters would be allowed. 
Today, we have a very Important discusaion, which is to 
start immediately, and I seek your kind cooperation. 

SHRI BASU DEB ACHARIA: Sir, I demand an 
aeaurance from the Government. ... (lnr.nupI/on8) 

MR. SPEAKER: It cannot be done now. Shri AcharIa. 
you are here for 30 years and you know that. 

... (InlfltTUplit:Jn8) 

SHRI BASU DEB ACHARIA: Sir, we demand an 
assurance from the Govemment ... (InMnupl/Drl6) 

MR. SPEAKER: Nobody will answer wfthout my 
permiselon. I do not accept. 

Now, Shrl Glrdharl Lal Bhargava. 

... (1nIfInupt/on$) 

SHRI BRAJA KISHORE TRIPATHY (Purl): Sir, I want 
to ... ocIate with him .•.. (InlflmJpliontl) 

MR. SPEAKER: Time for usocIaIion is over. 

Only Shrl Girdhari La! Bhargava's observation will 
go on record. 

..• (Inlfl/1Z.f'tIons)· 

/Tmns/8lionj 

SHRI GIRDHARI LAL BHARGAVA (Jaipur): Mr. 
Speaker, Sir, severe damage has occurred due to cold 
wave in Rajasthan but compensation has not been given 
as survey in this regard has not yet been completed. 

"Not recorded. 

MeanwhUe crops of the farmers have got demaged due 
to hailstorm and heavy rainfall In Rajasthan. The farmers 
of Rajasthen are very aggrieved. I would like to request 
the Govemment to provide compensation to those 
farmers whose crops have got damaged due to cold 
wave, though survey In this regard has not yet been 
completed. The Govemment of India should amend the 
law to provide compenaation for damaged crops due to 
hailstorms and heavy rainfall .•. (Inltlrruptlon8). The 
Govemment of India should amend the provisions of the 
Calamity Relief funds and the National Disaster 
Contingency Fund ... (lntrmuptions) 

{Eng/I8IIj 

MR. SPEAKER: Do not be misled by him. 

.. . (InIfImIp/Ion8) 

SHRI GIRDHARI LAL BHARGAVA: I would like to 
request the Government that compenaatlon should be 

. provided to the farmers of Rajasthan by amending the 
law. 

SHRIMATI KIRAN MAHESHWARI (Udaipur): Mr. 
Speaker, Sir, I would like to associate myaeIt with It. 

MR. SPEAKER: Thank you, very much. 

MR. SPEAKER: Do not be mlaled by him. 

... (lnttmupl/on$) 

MR. SPEAKER: Thank you, very much. 

SHRIMATI KIRAN MAHESHWARI: Sir, I aaaoclate 
myaeH on this very Important matter raised by Shri 
Girdharl Lal Bhargava. 

MR. SPEAKER: All right. Your name will be 
associated. 

Now, the other matters would be taken up at the 
end of the day, if you are present. Otherwise, I would 
try to accommodate es many Members as possible 
tomorrow. 
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12.30 hra. 

MATTERS UNDER RULE 377* 

{English 

MR. SPEAKER: Matters under Rule an listed in 
Today's Usl of Business may be treated as laid on the 
Table of the House. 

(I) Need to provide financial package for 
Improving civic amenltlea In Banaalcantha 
Parliamentary Constituency, Gularat 

[TrsnslstionJ 

SHRI HARISINGH CHAVDA (Banaskantha): There 
are many small towns in my parliamentary constituency 
Banaskantha where urban development schemes are not 
being Implemented and it is on account of this that towns 
are littered with garbage and in the absence of sewerage 
facility, filth remains scattered here and there. There is 
acute shortage of houses for poor people in towns and 
during summer season the people of these towns do 
not get drinking water and women have to cover several 
km. distance to fetch water. The roads in towns are in 
bad shape. The financial position of municioal corporation 
functioning here is not sound. There is a need to provide 
financial package by the Central Government to munlcipaJ 
corporation for improving civic amenities in rural area of 
my Parliamenary constituency Banaskantha 

I 
Through the House, I would like to request the 

Govemment that it should seriously ponder over this 
matter. 

(II) Need t('l reIeue funds for rehabilitation of 
Flood affected people In Godda and Deoghar 
dlstrlcta of Jharkhllnd. 

SHRI FURKAN ANSARI (Godda): It is on account 
of heavy rainfall and flood occurring continuously for 
last two years that 18600 houses of poor people have 
collapsed in Deoghar and other districts of Jharkhand 
state and the people have become homeless. 

The Jharkhand Govemment has demanded Rs. 100 
crore from the Govemment of India for the construction 
of houses and paying compensation especially to the 
affected people of these two districts. It is on account 

·Treated 88 laid on the Table. 

of non provision of fund by the Central Govemment that 
the houses of poor people could not be constructed and 
so their condition is very pathetic. 

So, the Central Govemment should immediately take 
necessary step in this regard. 

(lH) Need to ensure adequate supplv of LPG and 
Kerosene In Uttarakhand 

SHRI K.C. SINGH 'BABA' (NainitaJ): Sir, through you, 
would like to draw the attention of the Govemment 

towards the demand of the quota of cooking gas and 
kerosene in Uttarakhand. 

Sir, much of Uttarakhand is covered by forests and 
hills. There is a need to increase in the quota ot 
Petroleum products viz. cooking gas and kerosene to 
meet the shortage of these products. The people of the 
State have to depend on forests due to the non 
avaRabiHty of c·her option of fuel in the area. Cutting of 
forest" for fuel is causing a serious problem of 
environmental pollution today. We will have to ponder 
over seriously to stop the use of wood as fuel to check 
the environmental pollution. Petroleum products including 
Kerosene will have to be made available in ample quality 
at cheaper rate to the poor people of the far flung areas 
of the state covered by forest. Additional quota of 
Kerosene has to be made available in the far flung 
areas where it is difficult to supply the gas. 

Sir, through you, I would like to submit that aJongwith 
the adequate supply of cooking gas and kerosene their 
prices should be reduced in Uttarakhand. 

(Iv) Need to release funds from Central Road 
Fund for proper repair and maintenance of 
roads Interaectlng N.H.-8 and linking Alwar, 
Rajasthan with Rewarl, Haryana 

DR. KARAN SINGH YADAV (Alwar): Mr. Speaker, 
Sir, there is heavy traffic on National Highway No. B 
from Kasaula Chowk (Gadhi Bolni Chowk) to Gadhi Bolni 
(Haryana) via Kotkasim-Bibirani to Kishangarh (Alwar). 
This road connects A/war, Rajasthan with Rewari Haryana 
and is in dilapidated condition. I would like to request 
hon. Minister of Shipping, Road Transport and Highways 
to allocate the amount from 'Central Road Fund for 
widening and renovation of whole stretch. 
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(v) Need to exempt Agriculture Produce Muket 
CommIttee of Unjha, Meh.ana dIstrict of 
Gujarat from Income Tax 

SHRI JIVABHAI A. PATEL (Mehsana): Mr. Speaker, 
Sir, there is an international spices market in my 
Parliamentary Constituency Mehsana and Coriander, 
Cumin seed Kadiari mole and diwalia etc. are exported 
allover the world from here. A cooperative society APMC 
of the farmers is functioning for this purpose which plays 
an important role in the production of spices and their 
exports. This society functions on no loss no profit basis 
and provides help to the farmers in getting loans and 
conducting research work on spices, but the Central 
Government charges income tax on APMC which is 
injustice to the farmers. 

Through this House, I would like to urge the 
Government to immediately exempt APMC from Income 
Tax being charged. 

(vI) Need to enhance the share of lunda provided 
by the Central Government for Accelerated 
Rural Wider SUpply Programme In Rajasthan 

SHRI MAHAVIR BHAGORA (Salumber): Mr. Speaker, 
Sir, more th:£n 90 per cent of the water supply schemes 
pertaining to Rajasthan are based on ground water. Due 
to over exploitation of ground water and lesser rainfall 
the water table of the State is continuously depleting. 
As a resun out of 237 blocks only 30 blocks are fit for 
exploitation of ground water. The quality of ground water 
is deteriorating day by day. The resuH of habitation survey 
conducted in 2003 shows that 34,183 habitations in the 
State are facing the problem of potable water. 

The ground water resources are not reliable 
resources for long term solution of water supply. Keeping 
all available options in mind and on the basis of studies 
on changing activities of ground water storage, the State 
Government have taken the policy decision that non 
ground based resources are reliable and permanent 
resources for potable water schemes. There are very 
few surface based resources which can supply water 
continuously and the Chambal and its tributaries, Indira 
Gandhi Canal System and Narmada Canal etc. are 
considered as reliable resources for water supply 
schemes. Due to this limitation the mega projects 
benefiting the group of villages and towns by the distant 
surface based sources are the only anemative available 
for solution of the viH'ges facing the scarcity of potable 
water. This type of mega projects are comparatively more 

expensive due to long pipe line distribution system. The 
potable water schemes of habitations facing the scarcity 
of potable water are being funded by the Government 
under Rajiv Gandhi potable water supply mission. Such 
schemes are financed by the Govemment of India and 
State Government in the proportion of 75 per cent and 
25 per cent respectively. There is a need to increase 
the share of Government of India aUocation to tackle 
the problem of poor quality of potable water keeping in 
view the comparatively high cost of potable water 
schemes and limited amount available under State head 
due to scarcity of reliable sources of water. 

The Government of India proposes hundred per cent 
financing for the schemes under ARWSP (Quality) 
keeping in view the grave problem of poor quality of 
potable water resources in the State of Rajasthan and 
the first installment of Union Government's share should 
be enhanced to 75 per cent from 50 per cent. 

(viI) Need to construct a raIlway line linking 
BIIupur-M8ndla In ChhattIagarh with Jabalpur 
In Madhya Pradeah 

SHRI PUNNU LAL MOHALE (BiI.spur): Sir, 
Chhattiagarh is a newly created State and It has a 
population of 2 crore out of which scheduled tribe 
population is 80-90 Iakh. The survey work of railway 
line from BlIaspur-Mandla and Jabalpur started in 1971, 
but stiR survey woft( has not been completed. This should 
be referred to Planning Commlaaion because laying of 
this 125 km long railway line will provide bread and 
butter to the lakhs of people. It would be • source of 
eamlng for these people. Coal, Bauxite and Dolamite 
etc. are found and these minerals would create Income 
for the State Government, Union Government and the 
Railways. For this, I would like to request that BRaspur-
Mandla Bilaspur new railway line should be sanctioned 
without any delay. 

(viII) Need to run Rajdhanl Expre •• between New 
DeIhl and Bhubannwar via Keonlhargarh 

{English} 

SHRI ANANTA NAVAl< (Keonjhar): Bhubneshwar, the 
State Capital of Orissa Is connected by Rajdhan/ Express 
from New Delhi for only five days in a week. The train 
no. 2421-2422 goes on Kharagpur-Adra route and train 
no. 2443-2444 go via Kharagpur and Tatanagar route. 
Both these Rajdhani Express trains join on separate days 
at Gaya and then go to New De/hi. There is no Rajdhani 
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Express between New Delhi and Bhubaneswar on the 
remaining two days. 

Since the completion of Banspani-Daitari line now 
there Is a direct rail route from Tatanagar and Jajpur 
Road via Banspani and Keonjnargarh. This line touches 
upon major portion of Singhbhum and Keonihar districts 
which are abundant with mineral resources besides large 
number of steel plants/sponge iron plants and other 
mining industries are located in these districts. The 
people of these two districts also visit New Deihl for 
some vocation or the other. So there is a justification 
for connecting Rajdhanl Express from these diatricts. If 
the Rajdhanl Express diverts from Tatanagar for Keonjhar 
and joins at Jajpur-Keonihar Road and from there goes 
to Bhubanaeswar, two backward districts of Orissa and 
Jharkhand will have a direct train to New Delhi. A large 
number of people will be benefited thereby and this will 
generate a good amount of revenue for Railways as it 
Is in the case of freight. 

As such, I demand that Bhubaneswar and New Delhi 
may be connected by Rajdhanl Express on the remaining 
two days via Keonjnargarh without any further delay. 

(Ix) NHd to enhance the ahare of financial 
aaalatance provided by GovemmHlt of india 
under "Sarva Shlkaha Abhlyan'. 

SHRIMATI JAYABEN B. THAKKAR (Vadodara): Gavt, 
of India has already decided to financially assist the 
State Govt, to increase the access rate for S~ndary 
education by establishing new schools. Under 'Sarva 
Shlksha Abhiyan' Govt, of India proposes to provide 
assistance to construct infrastructure wherein 50% 
financial assistance is proposed and the same need to 
be aligned with the RSA programme of Primary education 
for which finance Is provided by Govt, of India and State 
Governments at the rate of 75% and 25% of total 
expenditure. This proportion was existing till last year 
for Primary Education and it has recently changed to 
65% and 35% for reasons unknown. 

I urge the Govt, of India to increase its share to 
75% or above. 

(x) Need to Introduce a flight between Deihl and 
Bhubaneswar via Varanasl 

SHRI JUAL ORAM (Sundergarh): A large number of 
foreign as well as domestic tourists visit places of tourist 
Interest In Orissa. The places of religiOUS attraction like 

Bhubaneswar, Puri, Konark, and Dhauji, Ratangiri-
Udayglri-Lalitgiri and La.ngudi, the Buddhist Centres are 
also located In that state. The tourists and pilgrims who 
come to visit Varanasi and Budhist Centre, Bodhgaya 
also visit Bhubaneswar by air but they face a lot of 
inconvenience as there Is no flight between Varanasi 
and Bhubaneswar. They can conveniently go to 
Bhubaneswar, if a direct flight is introduced between 
Delhi and Bhubaneswar via Varanasi in the morning. 
They can go back to Delhi from Bhubaneswar if the 
same flight returns in the evening. This should be in 
eddition to the regular direct flight running between Delhi 
and Bhubaneswar. 

As such, I demand that a flight be introduced 
between Delhi and Bhubaneswar via Varanasi without 
any further delay to facilitate the smooth movement of 
tourists and pilgrims to these places of tourist Interest. 

(xl) Need to set up a Central PolytechniC at Melur 
Taluk In Madural district, Tamil Nadu 

SHRI P. MOHAN (Madurai): Education is in the 
Concurrent List and it is incumbent on the part of Union 
Govemment also to establish institutions in several parts 
of the country, especially in kreas where people from 
the deprived sections of the society dwell without facilities 
for tachnical and technological training and education. 
For instance, Kottampatti Panchayat Union in Melur Taluk 
of Madurai District of Tamil Nadu, an economically 
backward area, does not have a college for higher 
education and any institute for technical education and 
training though it has two higher secondary schools and 
twelve high schools run by Government with about 1200 
students passing out every year. Since these children 
from Backward Class and Scheduled Caste families do 
not have facilities to have technical education and training 
in the absence of any Polytechnic or even an Industrial 
Training Institute, 90 per cent of the school students 
have to discontinue their schoolS studies and have to 
move away as migrant labour to live on daily wages. 
Considering this need of the youth 01 this backward 
area and also the availability of about 350 acres of 
uncultivated Govemment land lying vacant in Siiambkone 
Patti, Survey No. 1/1 in Pallapatti village in Kottampatti 
Panchayat Union in Melur Taluk of Madurai District that 
has a fertile hilly backdrop with plentiful water resources 
a higher technical education institute can be conceived. 
Hence, I urge upon the Union Government to establish 
a Central Polytechnic there to benefit children who hail 
from the depressed classes of the society. 
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(xII) Need to provide relief package to the tenn ... 
whose crops have been dam", due to 
heavy rains In Karela 

SHRIMATI C.S. SWATHA (Mavelikara): The heavy 
rain lashed in Kerala recently was unprecedented in the 
summer season causing large scale destruction of paddy 
and other crops in the State, The calculated ioss of this 
unexpected calamity was above As. 1091.95 crores. The 
loss due to the damage of paddy alone is As. 161 
crores with Kuttanad in Alappuzha District which is 
considered as the rice bowl of Kerala, suffering a loss 
of As. 62 crores. Besides paddy, all other crops incluc:ing 
cash crops suffered heavily due to untimely rains. The 
total loss of working days of agricultural labourers is 
14,05,285. Keraia has been experiencing recurring natural 
calamities for few years now. The State has requested 
the Centre to provide relief package for the suffering 
farmers in the State. 

I urge upon the Govemment, to sanction and release 
adequate funds. 

(xiii) Need to Include Bundelkhandl language In 
the Eighth Schedule to the ConatitutIon 

{TfllIlS/alionj 

SHRI RAJNARAYAN BUDHOUA (Hamirpur, U.P.): Mr. 
Speaker, Sir, Bundelkhandi dialect is spoken In almost 
26 districts of Uttar Pradesh and Madhya Pradesh. 
Bundelkhand region is surrounded by five rivers namely 
Chambal, Yamuna, Betwa, Dhasan and Ken. Jhanis Ki 
Rani and Pandit Parmananc!, Deewan Shatrughna Singh, 
Swami Brahmanand and thousands of other people have 
played an important role in the independence struggle. 
People speaking this dialect live all over the country 
and around the World. THis dialect is similar to 
Brajbhasha dialect. That is why this dialect is spoken In 
every region of the country. It has been lucidly described 
in the character of brave women mah&rani Laxmibai and 
Valiant fighter A/ha-Udal in the famous Alha Kavya. It 
has been written in the golden letters of history that-

Bundele harbolo ke Munh Hamane Suni Kahani Thi 
Khoob Iadi mardani voh to 
Jhansi waf! Rani Thi 
A1ha-Udal Bade Laraeyya Jinse 
Har Gayi Talwar, etc. etc. 
Ek Ke Mare Do Mar Javen, 
Teesara Dekhi Dekha Mar jai. 

Late Dr. GaneshlIaI Budholia has done research work 
in Bundelkhandi Far Literature, which has been included 
in the syllabus of Bundelkhand University. Rastrakavi 
Maithlishran Gupta. Dr. Vrindavan LaI Verma has written 
many famous books in the Bunc:lelkhandi language. For 
example AIha Kavya of Bunc:lelkhand is sung allover 
the country. People like AIha, Udal were born in the 
Bundelkhand, the land of warriors. This language is 
popular In most of the regions of Uttar Pradesh and 
Madhya Pradesh. 

I, therefore, request the Government through this 
House to accord it the status of regional language and 
include it in the Eighth Schedule to the Constitution. 

(xlv) Need to .. t up a Navodaya Vldyalaya In 
Rampur Parliamentary Constituency, Uttar 
PradMh 

SHRIMATI JAYAPRADA (Rampur): Mr. Speaker. Sir, 
there is not even a single jawahar Navodaya Vidyalaya 
in my parliamentary constituency Rampur. I have 
requested a number of times to the concerned Ministry 
in this regard. I have come to know that the Government 
plans to open one Navodaya Vtdyalaya In every district. 
In this regard I have told by the District Administration 
that it is ready to provide land at proper pJaca, but no 
action Is being taken by the Central Government in this 
regard. 

I, therefore, through this Houee urge the Government 
to set up a jawahar Navodaya Vidyalaya in my 
parliamentary constituency Rampur. 

(xv) Need to .. t up a Kendrlya Yldyalaya In 
Fatehpur Parliamentary Constituency, Uttar 
Pradeah 

SHRI MAHENDRA PRASAD NISHAD (Fatehpur): Mr. 
Speaker, Sir, through you I would like to draw the 
attention of the hon'ble Minister of Human Resource 
Development towards my parliamentary constituency 
Fatehpur and say that a large number of people from 
Fatehpur district are working an over the country in the 
Public Undertakings under the Government of India and 
Army, but their families are staying in the district and 
there is no kendriya Vldyalaya in the Fatehpur district 
for providing modem education to their children, due to 
which children are not getting quality education. 

I, therefore, urge upon the Minister of Human 
Resource Development. to take concrete action for setting 
up Kendriya Vldyalaya in the district at the earliest. 
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(xvi) Need to give licence. to Sugar Mill. In 
Maharuhtra 

SHRI TUKARAM GANPAT RAO RENGE PATIL 
(Parbhani): A number of licences to Sugar Mills have 
been cancelled in my home State Maharashtra on 19th 
may, 2007. Central Government has not given any reason 
in this regard. In view of production of Sugarcane in 
Maharashtra it is very essential to see that there are 
sufficient Sugar Mills in the State and they remain 
operational. Due to cancallation of the licenses of these 
Sugar Mills, Sugarcane could not be crushed in time 
and people had to bum their crop of sugarcane. For 
this Government had to give compensation at the rate 
of Rs. 25001- per hectare. Sugar Mills have played an 
Important role in the development of Maharashtra and in 
improving the conditions of farmers. Govemment's policy 
in this regard has not been explained. It is very essential 
to give licences to open these mills soon. The process 
in this regard should be implemented immediately in the 
interest of farmers and Sugar Mills so that these Mills 
are opened soon. 

Through this House, I urge upon the Govemment to 
give licences to Sugar Mills in Maharashtra so that 
crushing is started. 

(xvii) Need to modernize tradlUonal bullock-arts 
by Ministry of ScIence and Technology with 
a view to check cruelty against animals 

[English} 

SHRI MOHAN JENA (Jajpur): The Ox-Cart or 
Bullock-cart continues to be used as a mode of transport 
on which many people residing in rural areas continue 
to depend for agricultural produce, fodder for animals, 
carrying fire wood and persons etc. Since time 
immemorial, the Bullock cart has become a symbol of 
rural India, the face of which has not changed in the 
last sixty years of Independence. The benefit of Bullock 
cart remains with the fact that it can travel where no 
road exists. However, due to rough and uneven rural 
roads which further deteriorate during and after the rains, 
the bullocks used in the cart become exposed to severe 
beating and cruelty. The wheels of these carts do not 
have balls or a bearing and do not use the rubber tyres 
which can reduce the existing stress, considerably on 
the animals towing the cart. I, therefore, urge the Ministry 
of Science and Technology to give utmost priority to 
modernize the traditional. Bullock-cart without any delay 

and to ensure that the cost of the modernized vehicle 
does not IIXC6i1d Rs. 10,000/- Rural artisans who f'IIPIlir 
the bullock cart can be imperted training for repairing 
the modernized cart. 

(xviII) Need to de-sllt and regulate the flow of river 
Ichchamatl passing through North 24 
Parganas district of West Bengal 

SHRI AJOY CHAKRABORTY (Basirhat): The river 
Ichchamati flows through the border area of Bangladesh 
and mainly through two sub-divisions of North 24 
Parganas District of West Bengal and plays an important 
role in the life of the population settled on the two banks 
of this river. 

Of late, due to improper maintenance and loss of 
depth this river is playing a havoc with the lives of the 
population as repeated floods every year are taking place 
destroying large quantity of agricultural produce rendering 
people to starvation. 

The need of the hour, therefore, is to start the 
resuscitation works on this river immediately along with 
increasing its depth. Though some work was undertaken 
by the West Bengal State Government towards that goal 
but that was very little and that too was stopped halfway. 

In view of the above, I would like to urge upon the 
Government to take all the necessary measures that 
are required to save this river along with the life and 
property of the Iakhs of people. I also urge that the 
Central Government to take up the Issue with the 
Govemment of Bangladesh in right earnest so that the 
resuscitation of river Ichchamati is done as early as 
possible. 

(xix) Need to provide funds for Infrastructure 
development In Pondlcherry University 

PROF. M. RAMADASS (Pondicherry): Pondicherry 
University was established by an Act of Parliament in 
1985, as a teaChing, research and affiliating University. 
The University has jurisdiction over three Union Territories 
viz. Puducherry, Andaman & Nicobar Islands and 
Lakshadweep. The University offers 45 P.G. programmes, 
51 M. Phil and Ph. D. programmes and 3 PG Diploma 
programmes with a total student strength of 2,100 
through its 9 schools, 31 Departments, 4 Centres and 2 
Chairs. It was the first University in India to have offered 
courses tnrough Choice-Based-Credit-System. The 
numb8f of Courses and Programmes offered, at present, 
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in the 74 affiliated colleges is 203, besides the 16 
courses run through the Community College. Though the 
University was established with the vision of growing 
into an institution of excellence in this backward region, 
it did not receive adequate funding. Even the basic norms 
prescribed by the statutory bodies like UGC and AICTE 
etc. for ctass rooms and laboratories could not be met 
by the University, so far. Even when compared with the 
only other Central University located in South viz. the 
Non-Affiliating Hyderabad University, Pondicherry 
University, though Is an affiliating University, has far less 
buih-up area and receives much less development grants, 
which are seriously hampering its growth. The University 
is in dire need of additional funds (i) to meet Its basic 
needs to provide the minimum basic infrastructure at 
par with other Central Universities and (Ii) to cater to its 
growth and development as a Centre of Excellence in 
emerging areas of Science & Technology in this region. 
The estimated cost of infrastructure development for the 
University is Rs. 195 crores and this may kindly be 
sanctioned by the Government of India in the light of its 
efforts to promote Higher Education in India. 

(xx) Need to construct a Road Over-brldge at 
Railway level croaaIng No. 427 on NatIonal 
Highway between Sivakasl and Srlvllllputtur 
In Tamil Nadu 

SHRI RAVICHANDRAN SIPPIPARAI (Sivakasi): 
Sivakasi is a fastest growing town in my constituency. 
More than 2000 industrial units are located in Sivakasi 
town itself. In westem side of Sivakasi town, a National 
Highway Road between Sivakasl and Srivilliputtur Is 
passing over Railway level crossing No. 427. There is a 
heavy traffic on this Road and near the level crossing. 
So, there is an urgent need for a Road over bridge in 
this Railway level crossing No. 427. I, therefore, urge 
the Railway Ministry to kindly take up this issue urgently. 

12.31 hrs 

DISCUSSION UNDER RULE 193 

Rise tn the Prices of Essential CommodltlH and 
Steps taken by the Government In Regard Thereto 

{English] 

MR. SPEAKER: Now, we will take up Item No. 31 
- Discussion under Rule 193 regarding rise in the prices 
of essential commodities and the steps taken by the 

Govemment. The time allotted is six hours, which had 
been agreed to. After that, the Railway Budget will be 
taken up. 

SHRI GURUDAS DASGUPTA (Panskura): Hon. Mr. 
Speaker, Sir, I do not think, I have waited in vain 
because this matter had come up for discussion In 
August, 2007. Nearly, after eight months, I got the 
permission and the consent of the House to be able to 
raise it for urgent public discussion. 

MR. SPEAKER: It was on the U&t earlier but could 
not be taken up for the reasons best known to you. 

'" (InlBrrupIions) 

MR. SPEAKER: Do not blame the Chair. 

SHRI GURUDASDASGUPTA: No, Sir. That is why 
I said that I got the consent of the House. 

The question is that there are many Issues before 
the country. There are Innumerable lasues before the 
country. But today, the most crucial and national issue 
is the issue of price rise. 

There are two features to be noted by the House, 
by the country and by the Government The first feature 
is unprecedented sufferings of the common people 
because of galloping price rise. The second feature is 
cellous fallure of the Government to rein in the price 
level. If price rise is a disaster - let us agree that it 
is - (hen it is fallure of the Govemment. I call, it Is a 
total outrage. When price rise is a disaster, it is an 
outrage; then I would say callous has been the attitude 
of the Government towards this nalional issue. 

Inflation is unabated, unbearable; and the galloping 
price rise has spiraled to 7.41 per cent. It is the highest 
in 40 months. But as you know, the wholesala price 
does not rule the market. It is the retail plt.:e that rules 
the market; and the retall price is nearly 4 per cent 
more than the wholesale price. Therefore, the country is 
confronted with dangerous double digit Inflation. 

Sir, what waa the WPI on 8th Marr.h, 20081 It waa 
5.92. On 15th March, it was 6.68. Then, It was 7. And. 
finally, it is 7.41. which means the price rise is 
uninterrupted. If we say that there is a difference between 
WPI and the retall price, then it is nearly 12 per cent 
retail price Inflation that the country Is faced today. The 
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market is In flame; and most shamefully the Inflation is 
led by increase In the prices of food articles. May I 
submit that the monetary measures have failed, the 
MonitOring Committee set up by the Government did not 
work and the RBI did not do the job? This is the situation 
in the background of which the price rise is becoming 
the most agonizing ordeal for the common people of 
the country. 

Sir, let me give you some bare truths to enlighten 
the hon. Minister and to enlighten the Govemment. I 
am speaking of dill and chapali, or rotl and dill. which 
are the common food for the people. What about ch8pa/i, 
rom It coate Rs.4 in Mumbai and Rs.3 in Lakhiearai, a 
downtown in Bihar. It is priced at Rs.2.50 in Deihl. A 
frugal lunch with a few ch8p8t1s, watery dIJI and brinjal 
like subji, is priced at Rs.20 in NOIDA, the high rise 
industrial town near Deihl. Imagine the hardship of the 
common people. One ch8p8t1 coats Rs.4. A frugal lunch 
costa Ra.20. It i8 free for all, and it is the curse of the 
speculative economy that the Government has set up in 
the country. 

Let us just look at Deihl. There Is galloping price 
ria. In Deihl. On 13th March, prices of mustard oil 
increased by 58.2 per cent; Vanaapati increased by 41 
per cent; rice increased by 20 per cent; fur dIJI increased 
by 20 per cent; potato increased by 12.5 per cent; wheat 
by B.3 per cent; and sits by seven per cent. This Is the 
inflation. This is the price rise. This is the dimension. 
This is the agony. This is the emergency. Has the 
Government acted? 

The point is, if you look at the Consumer Price 
Index, it is another way to calculate the impact of 
inflation. The Consumer Price Index for the agricultural 
labour and the fann labour has the highest growth in 
Punjab and Uttar Pradesh. It is 9 and B. If you look at 
the table of Consumer Price Index, Haryana tops the 
list and Manipur is at the bottom. It is 448 for Haryana 
and 336 for Manipur. Despite the truth that Consumer 
Price IMex is faulty; the calculation Is unscientific; the 
basket is arbitrary, even In that case, the faulty consumer 
indexing has not been able to cover up the price 
explosion of the country. 

Let us look at the Report of the Government 
Committee. I am not looking to any newspaper circulated 
by any Left Party. The Government Committee chaired 
by Mr. Sengupta said that n per cent of the people do 
or are able to spend only Rs.B to Rs.20 per day for 

consumption of food. The rural poor spend 55 per cent 
of their Income on food. The urban poor spend 45 per 
cent of their income on food. If this is the situation, 
then the sky high price is doing distress to the 
overwhelming majority of the people. 

Let me come to dill. I have spoken of chapati 
Regarding daI, I must thank not only th'e Minister but 
also the entire Government because they have 
succeeded in excluding dill from the ordinary food menu 
of the common citizens. Now, dsl is considered to be a 
sumptuous food item in a festival dinner. What is the 
price? It is between Rs.50 and Rs.BO. This is the 
situation the Government has brought the country to. 

I, now, come to the second part. What is the 
Government's response to the situation in emerging 
scenario of the hazard of a burning inflation that is 
sweeping across the country? Hon. Minister of Finance 
presented the Budget. After the Budget was presented, 
there was 20 per cent across the table increase in the 
price of food articles. Should I thank the hon. Minister 
of Finance or should I thank the Budget or should I 
thank the policy of the Government because they led to 
inflation and they made the inflation acute and they made 
the people poorer? ... ... (Interruptions) 

MR. SPEAKER: Your thanks are due to, for this 
result, tor the benefit it will cause to you. 

... (Interruptions) 

MD. SALIM: With a single inverted comma. ... 
(Interruptions) 

SHRI GURUDAS DASGUPTA: Sir, I must thank them 
because they have done their job. ... (Interruptions) 

SHRI KHARABELA SWAIN (Balasore): Sir, you are 
aware, in the Business Advisory Comrnlttee we have 
made a request that at least the hon. Minister of Finance 
should be present in the House. ... (Interruptions) 

MR. SPEAKER: Just wait. It is a six·hour debate. 

SHRI KHARABELA SWAIN: At least the Minister of 
Slate for Finance should have been here. 

MR. SPEAKER: We have here a very very senior 
and competent hon. Minister. 

SHRI KHARABELA SWAIN: We thank him for that. 
(Interruptions) 
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THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): Sir, the same 
subject Is being discussed In the other House. The hon. 
Minister of Finance is there. He infonned that he would 
come here. 

MR. SPEAKER: Okay. We have a very competent, 
hon. Senior Minister here. 

SHRI GURUDAS DASGUPTA: Sir, the food 
production this year has been a little belter, little more 
than one per. cent compared to last year. More 
production, more supply and more price - what 18 the 
economics in this? The supply is more. Production is 
more. But the price Is more. It does mean that the 
demand and supply do not interact to detennine the 
market price in this country at the present moment. 
Economics falls. The price is arbitrary, the price Is 
clctated and the price is determined by the hoarders 
and blackmarketeers. 

May I ask the hon. Minister as to how do you target 
the business houses who are suspected of manipulating 
the price of the foodstuff of the country to the great 
detriment of the interests of the nation? 

My next point is this, and this is where the hon. 
Minister of Finance should have been here. I completely 
agree with my young friend. 

MR. SPEAKER: He is perpetually young. 

... (InflNTUplions) 

MR. SPEAKER: Please carry on. 

SHRI GURUDAS DASGUPTA: The point is that in 
other countries when the price rise 18 there and the 
market 18 heated, administrative price is not increaeed, 
it is postponed so that the market is not overheated. 
We did just the opposite. Successive increase In the 
price of petroIeumpr0duct8 hiked the production cost, 
increased the transport cost and inflated the market. 

You never listened to our f:iend8. They never Iialened 
to our friends. Let it be made clear. They totally ignored 
the advice of the Left. Let it be made clear that they 
have totally ignored the 8Uggestions of the trade unions. 
'Go alone' is their policy as if they can run the 
Government on their own. EkIB chaIo bha,: They ignored 

us. What 18 the impact? If they had llatened to us, If 
they reduced the tax, the 1088 of revenue COUld. have 
been compensated by levying tax on the other sectors, 
those who have a capacity to pay. They did not listen 
to us. 

Sir, on top of everything, the Public Distribution 
System should have been strengthened, as a measure 
of direct intervention to cripple the hoarders and bring 
down the prices because subsidised Public Distribution 
System results In Income transfer and seeks to insulate 
the people from the hazard of price rise. What 18 the 
position? Take poor West Bengal. Our food quota has 
been cut. Stili poorer 18 Kerala. Some 80 or 82 per cent 
of their quota has been cut. ... (lfIIrIn'IJpIioM) The same 
is the case with Bihar, Orissa etc. In meet of the States 
it has been cut. 

Sir, agricultural subsidy hu been more or less 
withdrawn. Uneatables are being auppiied. I was ahown 
the quality in Mumbai. The supply Is erratic; there is 
diversion to black-marXet; and pilferage is taking place. 
As a result, the Public Distribution System is In a 
shambles. Hon. Mr. Minister, you have disarmed yout'88If 

. by withdrawing from the market and bringing Public 
Distribution System in a shambles. What has this 
Government done? This Government hu been In power 
for four years. It is not too short a period for a 
Government to carry out its task. What has this 
Government done to revive the agricuIIure? What has 
this Government done to increase food producllon? 

Sir, agricultural subsidy has been more or less 
withdrawn. Public investment Is dwindling and bank .;redIt 
has faltered. That is why, I am conetrained to say and 
I accuse the Government of completely neglecting 
agriculture and food production of the country. and 
creating a situation - I do not say 'famine' - where 
there may be food riots due to 8C8ICity and high price 
that is emerging in the whole India. Where Is your fire-
fighting machinery? When the rnartud Is on flame, what 
is your flre-fighting policy, what are your flre-ftghtlng 
steps? I again. accuse that the Government should have 
taken pre-emptive measures to ensure that the price 
crisis does not become 80 critical. 

Sir, let me refer, with your kind permission, to two 
llatements of two hon. Ministers, Including the Prime 
Minister of India. Hon. Prime Minister. an Economist 
himself, believes in market economy. He has made • 
statement, as we read In the Prau, that It Is diHicult to 
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.control inflation. What signal does it give to the nation? 
It is a philosophical statement, of course. He offens no 
relief, but he makes the country panic-stricken. I am 
panic-stricken. The entire country is panic-stricken 
because the Prime Minister says that price is difficult to 
be controlled. J~ Imagine H the Prime Minister of the 
oountry is 80 power1esa as to plead helplessness and 
admit that his Government i8 unable to control the price, 
what does it mean to the nation? The point is that as 
a result, there 18 a flare up of foul play. As a result, 
black-marketeens and hoardens are doing their job with 
greater vengeance. If the hon. Prime Minister speaks 
like this, should the people have confidence In the 
Govemment or should not the people lose confidence in 
them? I am respectful to the Prime Minister, but I am 
compelled to Ny that this i8 a 8hameful 8urrender to 
the delinquent market forces of the country. It is a 
shame. The Prime Minister should regret. " he does not 
want to expreas hi8 regret and he is not ready to say 
that we have faulted, it is an unintelligent effort on the 
part of the Prime Minister to hide behind the cover of 
the global price rise. 

Shrl Kapil Sibal has gone little further. What has he 
said? He has said that Government has no magic wand 
to bring down the price. We do not want the Minister to 
be a magician. We never wanted him, and particularly 
bacauae he is a Minister of Science and Technology, 
we want him to make a scientific analysis of the rise In 
priee. 

Sir, I must say that this is a senile sarcasm on the 
part of the Minister to defend the despicable inaction of 
the Government. I would like to repeat that H price rise 
is a disaster, then the Government's inaction i8 an 
outrage. ... (In"rruptlons) The question comes 
(InIWTUptlons) Sir, I am concluding my speech. 

!TmnslBliDn] 

SHRI MOHAN SINGH (Deoria): They have called 
Senile stili thasa people are not saying any thing. 

MR. SPEAKER: He has Senile, not I. 

{English] 

SHRI GURUDAS DASGUPTA: Sir, senile Is not an 
unpariiamentary word. ... (Inlenuplions) 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS (SHRI MURLI DEORA): The regional friends are 
being tolerated. ... (Intenuplions) 

SHRI GURUDAS DASGUPTA: He Is tolerating me 
or we are tolerating them, that is the question. 

MR. SPEAKER: The question Is whom the people 
will tolerate. 

SHRI GURUDAS DASGUPTA: Exactly, and that will 
be proved ... (IntenupUons) 

MR. SPEAKER: Everybody seems to represent the 
entire country. 

SHRI KHARABELA SWAIN: The people will not 
tolerate either of them. 

MD. SALIM: Sir, he is becoming intolerant. 

MR. SPEAKER: We all speak in the name of the 
people, but the people think we do not know. 

SHRI GURUDAS DASGUPTA: Sometimes laughter 
also Is a sign of Indictment. Anyway, the point is dHfarent. 

MR. SPEAKER: It may also be a sign of senility in 
the present context. 

SHRI GURUDAS DASGUPTA: The point is this. 
What have you done during the last four years? I charge 
the Govemment. Public investment in agriculture has 
declined to 1.9 per cent in 2005-2006 when you were 
In power, and it is less than 2.2 per cent in 2000-2001. 
Public investment in agriculture is coming down when 
agriculture is in a crisis. The criminality of the 
Govemment knows no bound, and anger and protest is 
bound to take place and bound to be spontaneously 
expressed in a situation when we lost our food 
sovereignty as we are importing from outside. We have 
made our economy vulnerable to international price 
instability. Who is responsible for it? Imported inflation 
theory is a concoction. 

Why have you made the Indian economy susceptible 
to foreign instability of prices? It Is because you do not 
produce; because you fail to produce; and because you 
reduced the investment. The share of rural development 
expenditure, as a percentage of GOP, in 2007-2008 is 
below 2002-2003. Investment has come down; rural 
expenditure has come down; and you expect inflation 
not to rise. 

What is the condition with rE.g8rd to irrigation? How 
to increase the food production? I am not aCCUSing the 
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IShri Gurudas Dasgupta] 
Government In vacuum. Let them refute It. Irrigated area 
in our country is 47 million hectares, and they are 
producing 52 per cent of the agricultural output. There 
is 213rd unirrigated land, that is, 96 million hectares that 
are also producing haH. It means that productivity has 
come down because of lack of irrigation facilities. Nearly 
113rd of the land is producing haH of the output, and 21 
3rd of the land is being able to produce another haH. 
Who is responsible for it? Why irrigation did not improve 
in the country? 

Before concluding my speech, may I tell you that 
during the BJP Government - should I get the answer 
from my friends on my right - procurement was 
privatized, and stock-piling was privatized? It means that 
private people could procure and stock-pile. What was 
your commitment? Your commitment was that you will 
undo the wrong. Did you do it? You spent all your time 
convincing us that you are against BJP. What was your 
role on this issue? They allowed privatization of 
procurement; they allowed privatization of stock-piling of 
food; and they opened the door to hoarders, black-
marketeers and corporate sector. Did you close it? ... 
(Interruptions) 

SHRI UDAY SINGH (Pumea): Yet the prices were 
perfectly reasonable. ... (Interruptions) 

MR. SPEAKEA: This is not the way to do it. You 
cannot go on talking while sitting here. It is disrespect 
to the House. 

SHAI UDAY SINGH (Pumea): Sir, I am sorry. 

SHRI GURUDAS DASGUPTA: Did you undo it? Now, 
food trade is becoming the most lucrative and profitable 
trade. 

Look at the bank credits: hon. Minister should ask 
his counterpart to find out the bank credit for food trade. 
In 2005-06, food credit by the bank was Rs. 40,000 
crore; the latest bank credit for food trade is Rs. 46,521 
crore. More than As. 6,000 crore people's money has 
been advanced to the unscrupulous food traders to cheat 
the people. People's money is being used to exploit the 
people. Where does the Government stand? 

What about the agricultural loan? Have you asked 
your colleague to find out as to what is the agricultural 
loan that is given? In March, 2006, As. 1,12,000 crore 
was the direct agricultural loan. It was 11 per cent of 
the total bank credit, and the total loan to agriculture 

was 15 per cent In March, 2006. In March, 2007, direct 
agricultural loan remains 11 per cent; bank cradIt remains 
constant; price is going through the roof. but bank credit 
is remaining constant and agricultural credit remains at 
15 per cent. What do you say? 

Sir, I have a feeling, I may be excused for speaking 
the truth, there is a market economy, there are 
corporates, there are Special Economic Zones, there are 
foreign exchange reserves, but it seems there Is no 
Govemment. There is no Government in place; it has 
been left to the market economy to do heU, and to the 
market forces to exploit the people. You are responaible 
for the exploitation; you are responsible for making the 
country totally vulnerable to foreign instability of price; 
you are responsible for creating a situation where 
agriculture does not improve; you must justify your 
existence, Mr. Minister. 

I conclude by saying that the Government of 
Manmohan Singh must establish justification of its 
existence. 

fTranslBlion] 

Govemment will have to prove that they are in power. 
It should not remain helples& 

[English] 

People will then believe that you are the person who is 
going to do good to the people. I am sorry, Sir, we 
have supported them for four ye8l8. I am constrained to 
say that the experiment might have failed; the 
Govemment Is really out of place. Thank you. 

MR. SPEAKER: I hope, by 'you', you did not mean 
'me'! There wiH be no lunch recess and I beHeve all of 
you will agree. 

SHRI BASU DEB ACHARIA (Bankura): Sir, what 
about me? My name is there In the list. 

MR. SPEAKER: It wiH be come in due course. 

SHRI BASU DEB ACHARIA: Sir, in the Calling 
Attention ... 

MR. SPEAKER: It is not a Calling Attention matter. 
Your name wiD corne in due course, Mr. Acharia. You 
have to have some patience. 

SHRI BASU DEB ACHARIA: When will I get the 
chance? 

MR. SPEAKER: You will get the chance after the 
ru6ng party Member. After Shrimati Sumltra Mahajan, I 
will have to can one Member from this side of the ruling 
party. 
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SHRI BASU DEB ACHARIA: Had the Calling 
Attention Notice was taken up, then, I could have 
participated immediately after Shri Gurudas Dasgupta. 

MR. SPEAKER: Then you have to go back to that 
period of CaUing Attention. You are questioning the 
Speaker's decision, Mr. Acharia. 

SHRI BASU DEB ACHARIA: No, Sir, I am not. 

MR. SPEAKER: Please accept my decision in good 
grace. 

SHRI KHARABELA SWAIN: They will oppose the 
Government, and then again support the Govemment. 
What Is the necessity of their speaking at all? 

MR. SPEAKER: That Is right, why should you speak 
at all. Let us hear a very respectable Member from the 
Opposition. 

SHRI GURUDAS DASGUPTA: I wish to speak only 
one sentence. My friend in the BJP wants very quickly 
to come to power so that we throw them out. History 
does not take a tum like that; you will have to wait for 
more time. Your Prime Minister-in-waiting will have to 
wait for more time. 

MR. SPEAKER: Nothing more to be recorded. 
Shrimati Surnitra Mahajan's statement will be recorded. 

... (lnIlInupIionsr 

{T,.",.lionj 

SHRIMATI SUMITRA MAHAJAN (Indore): Mr. 
Speaker, Sir, Respected Gurudas Dasgupta is very senior 
to me. I would like to teD him that we are waiting for 
elections, then at least we can imagine to come to power 
but you can' ever dream to come to power at the Centre. 

MD. SALIM (CaJcutta North-East): The discussion is 
on rising of prices but you are getting distracted. 

(Englishj 

MR. SPEAKER: Let us treat it seriously. 

·Not 1WCOI'ded. 

13.00 hra. 

{T11II1S/stionj 

SHRIMATI SUMITRA MAHAJAN: Hon'ble Mr. Speaker, 
Sir, I rise to speak on rising price but stili I cannot forget 
the women living in my neighbourhood who always had 
a smiling face and used to say that she will face all the 
hardships of life happily and tried to remain actually happy. 
Before coming to the Parliament, I just went to see her 
and found that she was sitting on a chair like clueless 
person. On being asked, she told me that she was left 
with limited money and she had a list of things to be 
purchased but she was thinking to buy flour only leaving 
aside the Idea of purchasing pulses and oil. 

[SHRI V ARKAlA RAOHAKFIISHNAN in the Chsilj 

13.01 hr •• 

Whether to buy some vegetables or not or to deposit 
school fee of her children from that money. However, the 
school fee of children has also increased, their books 
are to be purchased as classes are getting started from 
April 1st. The prices of books have also gone up. 
therefore, she can neither buy books nor think about 
ration and in the meantime, her mother-in-law has been 
informed that she needs to be operated upon and her 
father-in-law is already ill. If she thinks to buy medicines 
she will have to reduce some quantity in ration, but school 
fee of children has also to be deposited. If she does not 
buy medicines she has to worry for her fater-in-Iaw and 
mother-in-laW is also to be operated upon in near future. 
However, both of them told her yesterday that they have 
grown old and should be left to die and she should not 
buy medicines for them or think about operation. She 
should think only for her children. She is at her wits end 
how to cope with everything? Whether the human within 
allow her to let her mother-in-law and fater-in-Iaw die 
without medicines, how can the mother within her let her 
children go to school without having any food. The lady 
told that she was reminded of Sumitraji who used to tell 
that once the mother of Ashwathama tried to give him 
water mixed with flour in the absence of milk and told 
her son to drink it as milk. But today there are so many 
Ashwathamas who don't have even flour to mix it in 
water. In such circumstances how can I laugh and enjoy 
life. I am depicting the real picture, there is no 
exaggeration in it. 

There is even no need to speak on the way prices 
are soaring now-a-days. You get the index printed in 
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newspapers and keep telling after every 15 days that 
index has gone up to 7 per cent or more than that. 
However, a common woman like me daily feels the pinch 
of rising prices. Apart from ration there comes one more 
problem that if we have told the landlord that we shall 
construct our own house after one year then today we 
cannot do it as the prices of cement and iron have steeply 
gone up. We can neither construct our own house nor 
can we feed our children proper1y. Whether prices have 
gone up in one day? Such rise in price and the price 
index coming after every 15 day show that prices of all 
commodities, wheat or flour or oil have gone up. It will 
take a lot of time H I start reading out the prices of items 
of daily need but if we look at the prices of main items 
where the prices of milk has reached? What was the 
price of milk four-fIVe years ago and what Is it today? 
Hon'ble Gurudas Dasguptaji informed us about the prices 
of many comrnod'mes, but I see them daily. 

How dearer pulses have become today, their prices 
nave gone up from Rs. 40 to 42, then 45 and now It Is 
Rs. 48 per k.g. One thing I cannot understand Is the tall 
claims made by the Govemment. I would like to tell 
hon'ble Shared Pawar ji that he had played enough 
cricket, now he should pay little attention towards the 
game being played In the field of supply of esaentIaI 
Commodities. How the people of this country are being 
played with and why It Is being done? The Finance 
Minister of our country tells the people to remain vigilant 
as the prices are to go up. Has he been appointed the 
Minister 01 Fanance to Inform that prices will necessarily 
rise and also the WPI. Has anybody ever seen the 
difference between wholesale price Index and consumer 
Price Index? Whether anybody has tried to see the rates 
at which flour, oil or pulses are available In the market. 
If we see the price index and growth rate, I can't 
understand the manner in which the Minister of Finance 
talks. Today the rate of inflation has gone up to 7.41 per 
cent. At times, the tenure of NDA is talked about. The 
Government has not done anything In the last four years. 
It has not been able to check the price rise. The prices 
are going up each year. Our Prime Minister, had been 
the Minister of Frnance eartier and is a famous Economist, 
but when he says that they have got It in legacy, it is 
beyond my understanding. If the prices have gone up as 
a result of the policies of the previous Government, why 
did you remain unaware for the last four years. If we 
look at the rate of inflation during NDA rule, we find that 
it had corne down to 3.8 per cent from 4.7 per cent. But 
with the beginning of your rule it has now reached up to 

7.41 per cent from se 5.7 per cent in 2004-05. tt is likely 
to have increased further because you give figures after 
e gap of 15 days. 

Sir, I would like to say about the replies that are 
being given that they do not have a magic wand. " they 
do not have a magic wand did Atalji have one with which 
we chacked the rising prices? Have you ever thought 
about it? Go through the Economic SUrvey report of 
2003-04 presented by yourself. In that you have said 
that economic base seems very strong. The balance of 
payment is strong, though there Is temporary preaaure 
on prices but the potential for the year Is good, this II 
your report. We had done It. Before that what we has 
got in legacy. From the year 1991 to 1998, Hon'ble 
Manmohan Singh was the Minister of Finance and the 
rate of inflation had gone up to 10 per cent. After that, 
when we carne to power, we controlled It. There was 
drought even during our rule, but we were able to tackle 
It because our foodgraln production In 2001'()2 was about 
21 crore tones, which carne down by 17 crore tones in 
the year 2002-03 but we made up that shortage. The 
godowns of foodgralns were full and that Is why we were 
able to keep control on prlcee at the time of drought and 
we succeeded In It. I cannot understand why they are 
facing problem? Why don't they keep godowns of 
foodgrain fuR? Procurement II not made. They are saying 
that we had increased the support price • little. Though 
we did not Increase it very little, it was fixed as per 
requirement and people having faith in ~ had purchued 
subatantlal quantity of foodgraina. During our rule the 
godowns of foodgraIns were fuM and even we could have 
made exports but why foodgrUt godowna are now empty? 
Why do you import foodgralna paying high prices. When 
the wheat of farm8T8 Is about to come In the market 
then announcement Is made. Even now the farmers have 
been promised that their wheat will be procured. Today 
the wheat Is In the markeL Why don't you purchaM this 
wheat from the market by paying good support price? 
Why it cannot be done, but they do not have the wiD to 
do It Today, the way price Index or consumer pricea are 
Increasing everything has become coIIIIler in the market. 
Shrl Chldambaram says that It is global phenomena. 

Sharad Pawar Ji, you had been a farmer. Has the 
country lost capacity of production? We call our country 
the country of villages and farmers. Why such a situation 
has arisen today? At home my young grand80n asks me 
whether the prices of tomatoes have been rising due to 
global phenomena. Can even this be attributed to the 
global phenomena? It is not so. Sorne-where we are 
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unable to control it. This control is not a matter of today. 
During Nehru Ws time we heard that he used to say that 
the black marketees be hanged in fuU public view but we 
have not seen that any blackmarketer was ever dragged 
on the road or punished. One more thing worth noting 
has been gMng rise to questions in the minds of the 
people. A lady also asked me ·Sumitraji, please think-
why there is such a price spiral whenever the Congress 
comes to power?" This is the question worth pondering. 
You have constituted Committees on many issues. You 
have also constituted high level Committee on price rise. 
(Inlsnuplions) Bansal ii, do not laugh at it. Ask your 
President of the Party that when she has embarked on 
streamlining organization in a very well planned manner 
then certainly High Power Committee needs to be set up 
for this purpose also. Why such a spurt in prices is 
always witnessed whenever the Government of the 
Congress comes to power. I would like to cite an example. 
Corruption was rampant during Emergency. They have 
been accustomed to answer ever since that time. At that 
time, Hon'bIa Prime Minister Indiraji had stated in her 
reply that corruption was a global phenomena. Is it 
necessary that every global phenomena must reach our 
shores and we have no option but to face it, are we 
unable to control It. can there be no culture or policy of 
ours? The same was the situation at that time. Slogans 
used to be raised 'Hungry oxen of the Congress have 
gulped down all sugar and oil, then it was the tum of 
cow and her calf, when we used to say that this was a 
peculiar type of cow who fed her calf only, without 
providing anything to the people. Slogan of 'garibi hatao' 
was floated, but It Is the poor people that are ~ing 
sought to be eradicated instead. All these catchy phrases 
were prevalent when they were in power. In 19n, the 
Government of Janata Party came to power. Gurudas ji, 
please tell me, did the people-not begin to say that put 
your shoes on one side of the balance and sugar in the 
other and you would get it In the market. Why did it 
happen? The situation before the Govemment carne to 
power was that one had to be in a queue to have one 
kilogram of sugar. As soon as the Janta Party Government 
came to power, there was control, Why? There is 
something wrong somewhere. You are not able to control 
that wrong. You will have to make an amendment in It. 
After that, I told about what happened during the 
Govemment ruled by Atalp. He had one thing in his mind 
that if the country Is a rural country, if this is a country 
of farmers, the way to development should reach them. 
The idea of Predhan Mantri Gramin Sadak Yozana did 
not occur to your mind even after ruling the country for 

about fifty years, but he thought of it, because he had 
the feel of the common man's misery somewhere in his 
heart. I do not understand, what rules and regulations 
you have adopted today. Today suddenly you ask to 
minimize duty on some article, to stop the export of 
Basmati rice, the price is not going to be controlled 
through such petty measures. You did not adopt any 
policy in the four years time. The farmers have the 
problems of seeds. Which problem of the tarmers have 
you attended to? From where the farmers will increase 
his production. The farmers have the problems of seeds 
but you brought termination seed. In India, the farmer 
was accustomed to indigenous seed production. Tell me 
Shared Pawarji, Today what a wretched condition has 
been thrust upon the farmer, we have made him 
dependent for each and every thing. We have been 
importing different types of phosphates for our agricultural 
land and thus paving the way for decrease in its capacity 
of production. Which policy did you formulate? Which 
policy did you have for support price. The control in the 
rise of prices cannot be had only in a day, we also 
accept it. Which policy did you lormulate in order to 
strengthen the P.D.S. ? Rather you have destroyed the 
whole of the P.D.S. 

You talked about the second green revolution. I would 
like to have answers to my questions. What kind of green 
revolution did you effect? Today, our Finance Minister 
says that America changed her land use or effected some 
change in its policy, which led to the rise in prices. You 
should also have some restraint while saying something. 
You are not able to say as to what you did. There was 
firing on the farmers in Nandigram, but what did you 
achieve by this. You also used some English-word "senile" 
your party does not have less responsibility in this matter, 
you should also keep this thing in your 
mind ... (lntenuptions) What did you do? When it was the 
question of sa you were opposed to SEZ also. But 
you said about that policy that it is a vehicle of economic 
development. What did you do with that? That become a 
development project of real estate. If you forcefully acquire 
the fertile land of farmers and construct SEZ over it, 
what benefit the nation will get by doing so. You were 
also not able to work out a well planned project of it. 
Here, we do not seek to hinder development. This is not 
a question of checking development, but the policy which 
ought to be formed keeping in view the fertility of the 
land of the farmers by keeping it safe and secure for 
them, was not considered anymore in your time. 
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Mr. Chairman Sir. foreign investment has started 
following in here. All right, you also said, we have formed 
a policy. We have always been saying for retail business 
and amaH industries that no policy was adopted to protect 
them and this is what happened today that big industrial 
houses are being provided with land, they purchar.e it 
directly from the farmers. But I would like to say that the 
fanners are not getting the rates corresponding to the 
rise In prices in the market. If I am ready to pay an 
amount of As. 25 to 30 for one litre of milk. If I buy a 
litre of milk for rupees 32 and the farmer gets rupees 20 
to 25 for this quantity of mHk. We are ready. But the 
farmer does not get that rate, all is usurped the 
middlemen. 

Sharad Pawarji, there has been a record production 
of potatoes in my constituency, but godowns and cold 
storages have already been booked. The farmer does 
not get space to store stock of potatoes in the cold 
storage. so he had no option but to sell his potatoes to 
them, this is the situation. You are not In a position to 
control It. The whole of our system and policy have 
become such that we are unable to it. 

The Finance MinIster is boasting of growth. He says 
that the rate of growth is rising. When he ta1k& about 
rate of growth and says that growth rate is so high, the 
growth rate seems to me like a son of a middle calls 
couple who goes abroad. He went abroad, and the couple 
here think that their son has gone to eam money, he 
has made a lot of development, he has gone abroad 
and here nobody is Pf'988nt from whom his parents may 
ask for water. If they become ill, they should walt for the 
arrival of money from their son to have a treatment for 
themselves, they should keep on waiting for him. In the 
same way the rate of growth in the Govemment is being 
talked about. Till then hold your breath. Can they hold 
their breath tin then? Can a common man survive till 
then? I am not just UIIking about deaths in the wake of 
the rise in prices. If a human being dies here, humanity 
will cease to exist when this will be the scene that on 
the one hand there are big malls, because I was also 
observing that if big industrial houses are counted in the 
list of miDionaries, we will have to see that we are in the 
list of miUionaries. In 2006, 25 Indians have a property 
amounting to rupees 4000 crore. In 2007, their number 
increased to 48. Ten Indians become trillionaries and on 
the other hand, fakhs of farmers are committing suicides. 

Which stage have we brought India to? What have we 
done in four years? We do not conduct national sample 
survey. Have you ever tried to know that one third of 
rural India lives on rupees 12 to 26? 10 percent Indians 
are Hving only on Re. nine a day. Can you imagine what 
they wiR eat in exchange for an amount of rupees nine 
only? Out of the total number of wban poor 30 percent 
are living on rupees nineteen only. This is your national 
sample survey. Have we ever thought of this? Just think 
over It before making big statements. What is the condition 
today? What to talk of the price rise with one of their 
Ministers saying like this, we do not even know when 
wiN the meeting for controlling rise in prices is going to 
taka place. On the one hand people have been dying 
here and their meetings aNI in the pipeline and due to 
lack of mutual coordination It is not clear when these 
meetings are IIk8Iy to be held? 

We are now W\ such a situation today. I still remember 
an old time movie named Aoti, Kpda aur Makanwhich 
had a message. But I could not grasp the message of 
the movie at that time. In that movie a girt who goes to 
fetch flour, is raped on the heap of flour and she does 
not get even two pieces of bread. This is the situation 
today. I am talking about the 80CIaI imbalance. I am 
afraid that the social imbalanoe will intensify further. 

Sir,educatlon is beyond anyone's reach today. The 
prices of medicines and health care facilities are getting 
costlier. The people are afraid of disease. Today situation 
is such that people in general are afraid of hunger, 
education, diseases. The medical treatment is not 
available. This Government is responsible for all these 
things and by giving this statement they are adding fuel 
to the fire. We write to our Prime Minister. A super Prime 
Minister writes letters to Prime Minister to bring down 
price. Is this the manner to redresa the problem? I want 
to prove and it wHl be established that your wrong polices, 
your corrupt polices and your inactions all have crippled 
both the country and countrymen today and since you 
camot give them relief and life, they ask you to relinquish 
the power. Why have you stuck to it? Let others step in. 
You may ask, other means we. This is not a question. 
Let the people decide but do not stick with it because 
your policies are killing not only human beings but also 
humanity and some clay social values will be destroyed 
and it wIH be due to your inaction only. 

So, I request you to please check the corruption. 
Adopt some good policies. I did not present any deta 
about the price rise because everyone has that data with 
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hIm/her and you also declare only figures after a gap of 
15 days. Please do not declare figures. Please do 
somethifIQ to check this growifIQ figures. Do something 
to teed the poor. Waiving of loans of crores of rupees 
alone will not do everything. Please formulate such 
poHcies so that people may not have to raise loans. 
BrlfIQ some poncies to make people happy, only then we 
win approve. If you cannot do that. You can teD us. You 
should give up the power. Instead of cursing you should 
introspect yourseH. This is our request. 

[English} 

SHRI SACHIN PILOT (Oausa): Thank you, Mr. 
Chairman. I rise today to speak 01) what I think is a very 
very important and a serious issue of price rise that we 
are facing today. Before me, my senior colleague, 
respected Shri Oasgupta spoke as usual very passionataly 
but, in my view, in a slightly exaggerated way. 
Nevertheless, I want to emphasise that the problems that 
we face today are felt not just by one section of our 
country, but by and large the entire nation. 

I want to tell the House, through you, that the UPA 
Govemment is very serious on many issues. In this House 
I have seen debates on intemal security and energy 
security. But to my mind, the most important debate today 
is about the food security. The commitment and the 
resolve of the UPA Govemment stands, as it was, firmly 
behind the common man of India. 

With your indulgence, I would like to take a !rew 
minutes to talk about the brief history as to why we are 
where we are today. The inflation rate of first three years 
of the UPA Govemment was a moderate four to five per 
cent. When the NOA was voted out, the inflation rate 
was 4.5 per cent. So, it is not wrong to say that we did 
inherit inflation. 

Inflationary price rise is a very worrying global trend. 
The FAO, that Is the Food and Agricultural Organisation 
of the UN has put 36 countries as requiring extemal 
assistance in food. Food shortages and crises have been 
reported in Africa, Mexico, Philippines and Italy. Global 
food shortages are a known phenomena and the f~ 
stocks are the lowest since the eighties. Global food pnces 
have risen eighty per cent in the last three years and 
forty per cent just in the last one year. The prices of 
copper, iron ore, lead, nickel, tin, zinc have either doubled 
or tripled in the last three or four years. In the ~ of 
iron ore, especiaUy, the prices have quadrupled Since 

2004. The price of crude oil, which was 34 US dollars 
per barrel in 2004 is hovering around 110 US dollars per 
barrel. Despite the increase - I want to break it up and 
make sure that the people of this country know - of 
Rs. 3,000 per barrel in the last four years, this 
Govemment has only made marginal increase in the price 
of petrol and diesel by Re.1 or Rs. 2 or Rs. 3. In spite 
of so much increase, we have not touched the price of 
kerosene. As you know, Mr. Chairman, kerosene is used 
by the most under-privHeged and weaker sections of our 
society. 

India is one of the largest producers of wheat. This 
year we are estimated to produce 75 million tonnes. In 
terms of area under cultivation in wheat, India is the 
world leader. Thirteen per cent of the total world acreage 
of Wheat is in India. But the worrying aspect is that in 
terms of productivity, India's rank is 57 in terms of wheat 
per hectare. That is why I would urge the Govemment 
and the House to work towards what is being referred to 
as an "Ever Green Revolution" and not just the one that 
we had 25 years ago. The world fertilizer prices have 
risen by 200 per cent just in the last one year. 

The Govemment has two objectives. One is to ensure 
that our farmers get the best price possible. The other is 
to make sure that food Items are within the reasonable 
reach of the people of India To meet the first objective, 
the Govemment of UPA has increased the MSP of wheat 
to As. 1,000 per quintal. It was Rs. 630 in 2003-04. I 
would also like to mention that the NOA in its five or six 
years of tenure increased the MSP by just Rs. 5 or Rs. 
10, which is a pittance. But it is historical that the UPA 
Government wanted to put the money in the hands of 
the farmers. It has raised the MSP of wheat to As. 1,000 
per quintal. In the case of rice, the MSP was increased 
to Rs. 645 plus Rs. 100 bonus. Many reasons have 
been cited for the price rise. 

I think the hon. Minister of Finance and the hon. 
Prime Minister, on several occasions, have pointed out 
that the growing demand for bio-fuel has also added to 
the rise of prices of food Items. In this case, in particular, 
I would Hke to agree with my friends on the Left that the 
US poHcies have been wrong in this regard. They have 
diverted the land and foodgrains into bio-fuel which has 
caused a distortion in food prices across the wortd and 
we, not only we, but most of the developing countries 
are suffering because of that. 
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Sir the problem that I see is two-fold. One is that 
the prices are increasing of food items. of essential 
commodities, of wheat, of rice. of flour. of edible oils and 
the consumer is paying quite a high price for these 
commodities. But the actual grower and the farmer who 
is harvesting and putting his blood and soul into producing 
these products is hardly getting 10 to 15 per cent of that 
price. I think, no Indian in this country would say that he 
or she does not want to pay enough money or 
remunerative prices to the farmers. But the problem is 
that they are not being given the money that the customer 
is paying. That is why. I think, it is important to point out 
that private players, middlemen. wholesalers, traders. 
retailers who are pocketing between 65 to 80 per cent of 
the prices that the consumer is paying. we have to put 
a check on that. 

Sir. I would also like to point out that the Govemrnent 
has taken several steps to check inflation. One of the 
suggestions which have been given is to increase the 
interest rates. I think, the hon. Minister of FIfI8llC8 has 
also noted that. We do not mind increasing interest rate 
even though it mi{fht hurt growth. We are growing at 
about nine per cent a year and the country can 8U8tain 
a little less growth if the prices can be checked. The 
other option is to let the rupee appreciate. That will make 
the import cheaper. We will be able to import edible oil 
and fuel at lower prices. But when that happens our 
exporters 1058 out. 

Sir. the people in this country who are involved in 
manufacturing especially in textile industry. when they are 
exporting, they are the once who are losers in this 
bargain. Sir. last year. the rupee has appreciated 12 per 
cent against US dollar. 

Sir. I would also like to read out what the FCI has 
said. 

• A safe buffer stock is a 4 million tonnes of wheat.' 

As on date. we have got 5-1/2 million tonnea of 
wheat. I would like to tell the House that in spite of the 
adverse conditions that this Government has faced in 
terms of global prices, we have kept our heart, our SOUl. 
our mind and our energies directed towards the poor 
and the most ma~jzed of our lot. The role of the 
Central Govemment has come under attack by the two 
earlier speakers. I do not think that the Govemment is 
going to shy away from its responsibility. We have been 

voted in by the people of India and we will discharge our 
responslbHity with utmost dHlgence. But there Is also a 
fact that the Prevention of Blackmarketlng and 
Maintenance of Supplies of Essential Commodities Act, 
1980 empowers Govemmenta to detain people who 
indulge in blackmarketlng and hoarding. As of 31st 
December, 2007. 119 detentions were made by the State 
Govemments More than 2,07.000 raids were conducted, 
4004 people were prosecuted and only 348 were 
convicted. The hon. Prime Minister has written twice to 
various State Govemments to take harsher steps to stop 
this blackmarketing and hoarding because there are 
people amongst us who will take advantage of the 
situation and try and make Dlegal money. 

{TnmsI8tionJ 

I want to make humble request to the member of 
our opposition party through you. Every party has a 
support base in the society. It is true that farmers, people 
of weaker section. forward class. backward class, youth 
are the support base of Congress Party. It is possible 
that some trade unions might support the left parties. but 
I would like to urge upon the blackmarketeers and 
hoarders which con&titute the backbone of BJP, to dissolve 
the supporters and leaders of BJP from playing polltlcs 
at thla juncture and there would be opportunities for 
playing politics later. The election will take place after an 
year gap and when you get some issues of the other. 
we will fight election with each other but today the poor 
are dying of hunger in India This country will be greateful 
to them if they request their supporters to unlock their 
godowns for the country and hoarded foodgrains are given 
to the people. I request this through you ... (Inl8rmptions) 
I would like to request this also that State Governments 
have been given powers by the Union Government to 
formulate rules for stock limits. to raid, to arrest the 
bIackmarketiers and hoarders and put them behind the 
bars. 

I want to cite examples that yesterday Maharashtra 
Government conducted raids in Akola and Seed districts 
and arrested the people involved. Pulses worth Rs. 2.75 
aores have been seized there and hoarders have been 
sent to jaB. Under the Essential Commodities Act 1955. 
State Govemrnenta have been given so comprehensive 
powers. This is really ironical that in legislative sphere 
the State Governments of different political parties keep 
on demandlng for making our structure more federal in 
nature. I agree that State Govemments should be given 
wideranging power. The Planning Commission allot ever 
more fund than what State Govemments ask for but they 
do not function with responsibility. To cite an example for 
corraborating my point I would like to say that a film 
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having mass audience appeaJ is exempted from tax, step 
that also favours 88 well 88 film producers 88 well but 
the State Govemments have yet to take such step that 
wItI reduce the prices and help the poor. I request to 
give direction to these States. 

{English! 

Sir, the Govemment of India has realised the urgency. 
We have banned the export of wheat. We have banned 
the export of non-basmati rice, increased the minimum 
export price on basmati from $ 1100 to $ 1200. 

Regarding the Central issue price, I would submit 
that it has not been increased since 2002. For the BPL 
families. wheat is available at Rs.4 a kilogram and rice 
at As.S a kilogram. Under the Antyodaya Anna Yojana, 
wheat is available at Rs.2 a kilogram and rice at As. 3 
a kilogram. So, to protect the poor, the Targeted PDS 
has been launched. Wheat, rice, sugar and kerosene are 
aDocated to States to distribute them through the Fair 
Price Shops. It is a known fact that the PDS needs 
overhauHng. But, to my mind, just increasing the amount 
of money and foodgrains to PDS is not the solution. The 
solution - both short-term and long-term - is to make 
sure that the delivery mechanism is more effective, there 
are checks and balances and every State Government is 
accountable to tell on record, in tangible terms, how much 
food grain was lifted, at what price and how much was 
given through the Fair Price Shop to the most Ineedy 
and the most poor people. 

Now, I want to state one of the few steps taken in 
this regard. I do not want to get into the whole network 
of numbers and data. But it Is important for the House 
to know that the customs duty on import of pulses was 
made zero. For maize, the customs duty was reduced 
from 15 per cent to zero. Export of pulses was banned. 
The Import duty on crude, edible oil was made zero. The 
Import duty on refined oil and vegetable oil was reduced 
to 7.5 per cent. The customs duty on ghee and butter 
was reduced from 40 per cent to 30 per cent. 

The other aspect in which the Ral also has helped 
to a certain extent Is by reducing the liquidity. The Cash 
Pleserve Ratio was Increased from seven to seven-and-
a-half per cent. This resulted in taking away Rs.30,OOO 
crore of liquidity from the market to bring down inflation. 

/Translation! 

There has been a lot of discussion on future market. 
A Commission has been set up to study modalities for 
the market but the Government have already put ban on 
future trading of both wheat and rice. The economists 
are of the view that future trading does not affect he 
prices but some people say that it will affect their prices. 

Sir, in my view we should study it continuously but 
a message must be conveyed that both the Government 
and Parliamant are concemed with the price hike. Whether 
the future trading affect it or not but I request the 
Government to put ban on it and study it later. If it is 
found flawless, it can be resumed again, but the message 
should be conveyed in the country that the Govemment 
have taken strict measures to check the price rise. I 
request the Govemment for that. 

Sir, we all are concerned over this and I want tt' teU 
the Parliament and the whole country through you that 
UPA Government is in power at Delhi today. When we 
came into power we came with a commitment that we 
would relTUlin with common man and would serve the 
poor. It is true that price rise is there before us but it is 
also true that this Government have left no slone untumed 
to check the price rise. 

Mr. Chairman, Sir, if the opposition parties put huge 
hoardings, curse their rivals on television to politicize 
something, deliver long speeches, in order to get support 
of the people and misguide the people, and find faulJ 
with the works done by Ministers, people know it very 
weH who is politicizing issue and who is genuinely working 
for people. I have presented data before you. With a 
view to help common man The Government put ban on 
custom duty, import duty. The fact Is that when there is 
price rise, the middle class or the upper class can manage 
by adjusting their budget but as Shri Gurudas Dasgupt 
said, the poor living below the BPL, have to suffer most. 
The worst victims are not voters of any party. They are 
not the voters of BJP, Left Parties and Congreas, they 
are the citizens of the country and it is the constitutional 
obligation of the Govemment to protect and provide them 
food security. 

I would like to give you assurance to this effect that 
the Government shall never shun its responsibilities. 

Sir, it is a Governmant led by the Congress Party. 
When the Govemment was formed, the Congress Party 
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clearly remembered that Indira Gandhi had during her 
regime in this country, given the slogan of 'garibi hatao' 
and it was she who had earlier nationalized the banks. 
It was Indira Gandhi who stood by the side of the poor. 
It was Indira Gandhi who sounded the death knell of 
autocracy In the country by abolishing the privy purses. 
Our Govemment, our thinking, the UPA Govemment led 
by the Congress, Party, our commitment and our promises 
are with the people. I assure you that with full 
responsibiUty and commitment we shall chack the rising 
prices in coming time with the help of State Governmen1B 
and this House. 

Sir, I would Rke to thank this House for raising such 
an issue which touches the nerve of the people. If we 
shall take action collectively foregetting our poRties, 
jugglery of figures, allegations and counter allegations then 
the entire country wiU understand it and it is a good 
opportunity to improve the image of politicians. I. through 
you. would like to request that State govemments, 
irrespective of their party affiliations. must realize that 
thy too have a role to play in it and the entire country 
is watching how aU of us and pofttical parties together 
can fight the soaring prices and check it. 

In the end I would like to thank you profusely for 
giving me time. 

fEngIiSIJ 

SHRI KHARABELA SWAIN: Shri Pilot, I hope you 
wiU remain present in the House when we reply to your 
question. 

SHRI SACHIN PILOT: I will not yield. But you can 
speak. 

SHRI BASU DEB ACHARIA: The mandate of the 
people In 2004 Lok Sabha elections was not in favour of 
any particular political formation, but It was clear that 
people of our country gave mandate for change of the 
policy. the anti-people policy that was being puJSUed by 
the NDA Govemment. But the UPA Government failed to 
implement or honour the mandate of the people of our 
country. Sir, the greatest failure, the biggest failure of 
UPA government is that It is not able to control and 
contain the rising prices of almost all the essential 
commodities. The prices of essential comm0ditie8 are 
increasing every day. Even after the presentation of the 
Budget. there had been an Increase of 10 to 20 per cent 

In respect of all the easential commodttiea and the 
suffering of the majority of the working people, most of 
whom are in the unorganized sector which numbers 37 
crores, has increased. They do not have any protection 
from inflation. Inflation Is riaing. When this dlscuasion was 
admitted, the inflation was only 4.11 per cent, at that 
point of time. Today, when the House has taken up this 
lsaue, It has risen to 7.41 per cent 

Sir, Inflation is Increasing every week. What has the 
Govemment done so far? They have convened a meeting 
of the Cabinet Committee on Prices to take a decision to 
ban export of certain commodities and reduction of 
customs duty on certain other commodities. But that 
decision has no impact on the prices of essential 
commodities. 

Sir, the price rise Is a direct outcome of new liberal 
policy of the Government which Is being pursued since 
1991 when the policy of economic reforma was adopted. 
There has been wilful neglect of agriculture under this 
new lberal poiic:y. What has happened to our agriculture 
sector? Why is there a crisis in the agrarian sector? For 
years together under the NDA regime, the capital 
formation on agriculture was reduced. There has been 
stagnation In the expansion or irrigation and it had its 
impact on our agricultural production. The growth in 
agricultural production came down by leas than 2 per 
cent In one year it was 1.87 per cent less than the 
growth In population. This has happened because of 
neglect of agriculture in our country and during these 
years 8 million hectares of agricultural land where 
foodgrains were grown have been shifted for other 
cultivation. As a result of this, there has been deceleration 
in agricultural production and so there is a crisis in the 
agriculture aector now. Evan today, fanners are committing 
suicide in our country. Due to the crisis in agriculture 
and also because of deceleration in the growth of 
agriculture aector, there has been stagnation In the 
production of cereals, pulaes, oilaeeds and also 
vegetables. In 2007-08 there has been an Increase in 
the production of wheat, but deapite that there has not 
been enough procurement by tho Food Corporation of 
India. 

The second point I would like to make is - it has 
been raised in this House a number of times • with 
regard to the weakening and virtual destruction of the 
Public Distribution System. It atarted in 19908 when the 
population was divided as APL and BPL. From Universal 
Public Distribution System It was converted Into Targeted 
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Public Distribution System. What had been done during 
the NDA regime since 1998? The prices of wheat, rice, 
sugar and kerosene which are supplied through the Public 
Distribution System were increased. In the case of APL 
people, we consider that the estimate of poverty is done 
under a flawed system. 

Sir, what happened during the NDA regime? How 
was the price of wheat for APL consumers worked out? 
The price was fixed by calculating the full expenditure, 
the complete economic cost for procurement, for storage 
and for distribution. 

What we have seen in 1998, 1999, 2000 and 2001 
was that the price of wheat or rice supplied through Public 
Distribution system for Above Poverty Une people was 
more than the market price. Gradually, the allotment under 
the Public Distribution System was also reduced in one 
year. Around 137.6 Iakh tonnes in 2006-07 was drastically 
cut in one year. 

The Common Minimum Programme of the UPA 
Govemment promised that the UPA Govemment would 
work out. In the next three months, a comprehensive 
medium or strategy for food and nutrition security and 
the objective would be to move towards universal food 
security over time, if possible. Four years later, this 
remains unfulfilled. Then again, it has been stated in the 
Common Minimum Programme that all efforts should be 
made to strengthen the Public Distribution System. 

What is happening today is that although the jprice 
has not been increased, the food subsidy is gradually 
being reduced. Although, there is an increase of food 
subsidy of 3.5 per cent over last year in the Budget 
presented by the Finance Minister for the year 2008-09, 
it is in the backdrop of 7.41 per cent of inflation. That 
means, in actual terms, the food subsidy that is being 
provided has been reduced. 

The Central allocation has also been drastically cut, 
particularly for West Bengal and Kerala. It is not only 
true for these two States, but it is true for other States 
also. In the case of West Bengal, the reduction In whe~t 
allocation was done to the extent of 50 per cent and In 
the case of Kerala the reduction in rice Is to the extent 

of 82 per cent. 

Sir, you know, Kerala doeS not produce more rice. 
They have to depend on the Central allocation and H 82 
per cent Is deducted then hoW will the Govemment be 
able to control the rising prioe8. 

The main purpose is to exclude a substantial 
percentage of population from the Public Distribution 
System, which was started from National Democratic 
AUiance regime. The section of population that constitutes 
the entire APL category is now virtually out of the food 
security system. 

The National Sample Survey has released the data 
and it shows thai 70.5 per cent of the rural households, 
52 per cent of all agricultural workers' households, 60.7 
per cent of rural Scheduled Castes' households and 55.4 
per cent of tribal households either have no ration cards 
or only APL cards. 

Sir, it has thus effectively excluded them from the 
Public Distribution system. There is a massive exclusion. 
Seventy per cent of the population which is excluded 
from the Public Distribution System can be reversed by 
universalising the Public Distribution System and this has 
been committed under the Common Minimum Programme. 

Sir, the methodology of poverty estimationfoUowed 
by the Govemment and the process of identification of 
families below poverty line are deeply flawed. That is 
why, the Left Parties are consistently demanding that there 
should be a change in the process of identifying BPL 
category population. According to the estimate of the 
Planning Commission, only 27.5 per cent of our population 
is BPL. This has been done in 2004-05. The National 
Commission of Enterprises in the Unorganized Sector, 
under the Chairmanship of Dr. Arjun Sengupta, made an 
estimate on the basis of the National Sample Survey 
elata of 2004-05. They have noted that 77 per cent of 
India's total population, that is 83.6 crore persons, spends 
less than Rs. 20 per head per day. 

Recently, the National Family Health Survey have 
also shown that 40 per cent of India's population under 
three years of age and more than one-third of women 
are underweight, and 70 per cent of the children and 55 
per cent women in India are anaemic. 

I would ftke to quote the Report of the National 
Commission of Enterprises: 

"From 1993 to 2005, the share of marginal group 
has hardly changed while the share of the vulnerable 
Increased from 32 per cent to 36 per cent. The 
overall gain has been quite limited from a staggering 
82 per cent to just 77 per cent Given the increase 
in population, even this gain has not meant a 
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decrease In the total burden because the total 
population of the poor and wlnerable increased from 
733 minion to 836 miRion. Much of the reduction in 
poor is in the groups of extremely poor and the poor 
but they remained within the overall category of the 
marginal and vulnerable.-

The Report says: '77 per cent, totaling B36 million 
people, with an income roughly As. 201-, as the poor 
and the vulnerable aegrnent of the Indan population. ThLe, 
the estimation methodology for poY8Ity line, wIich is being 
adopted, is a flawed system of methodology. There is a 
need for a change in the methodology of determining or 
identifying people living below the poverty Una. 

Sir, there has a persistent demand for withdrawal of 
forward and future trading. 

14.00 hra. 

There is a Standing Committee on Food and 
Consumer Affairs, whose Chairman is Shri Devendra 
Prasad Yadav. Today, he has presented the Report. where 
he has reiterated the eartier recommendation that the 
Future and Forward Trading for 25 essential commodities 
IShouId be withdrawn. But while presenting the Budget for 
2007..()8, the Finance Minister announced the wiIhdrawal 
of Future and Forward Trading in case of only two 
commodities. He appointed a Committee under the 
chairmanship of Dr. Abhijit Sen. I do not know whether 
that CommIttee has submitted its Report or not. But what 
is happening today? When there is a demand from this 
Hot.at and when there is a unanimous racomrnendation 
from the Standing Committee on Food and Coneumer 
Affairs, why is the Government so heaitant to withdraw 
them from the Future and Forward Trading? Why is the 
Govemment not taking a firm sIIInd in regard to withdrawal 
of 25 essential commodities from the Future and Forward 
Trading? Just because of this, there is a apeculalion going 
on. There is a hoarcing and bIack-mark8ting going on. 

The Essential Commodities AI;t was diluted during 
the NDA Government regime. There Ie a conaistant 
demand to strengthen this Act so that the Slate 
Governments could be strengthened to act against the 
hoarding and bIack-marlceling. Why is the Government 
heSitant to amend this AI:l., to strengthen this Ad and 
enforce this AI;t so that the hoarding and black-marketing 
could be stopped? 

Moreover, the Food Corporation of Incta 1$ not coming 
forward; it is not acting properly to procure the food grains. 

Last year, the Food Corporation of India could procure 
only 35 per cent of Its target. Now, a substantial 
percentage of food grains produced In our country Is 
being cornered by certain corporate sector and certain 
private sector. There is no limit for their Central stock as 
to how much they can keep. That 1$ why in its 23rd 
Report, the Standing Committee has categorically 
recomrnanded that there should be some ceiling. But no 
action is being taken against those who are hoarding 
and artificially increasing the prices. 

MR. CHAIRMAN: Mr. Acharia, you have already 
spoken for 20 minutes. How much time do you require? 
Do you require an the six hours? 

SHRI BASU DEB ACHARIA: Sir, I want another 1 (). 
11 minutes. 

The prices of petrol and diesel were increaHd eight 
times. Was there a need for Increase In the prices of 
petrol and diesel? We, particularly, the l.8ft parties have 
been suggesting In this regard that there should be 
restructuring of duty and cess. Now, In one year in 2007-
OS, the Government of India collected As. 40,000 crore 
on import duties on oil, which Is more than what was 
budgeted. We demanded, suggested and 8IIked that these 
As. 40,000 crore should be given to the nationalized oil 
companies so that the retail price of petrol and diesel 
would not have to be Increased. 

We have also suggested that the Government should 
I8COIlSider the Btl ....twm structure of customa and excise 
duty increase in the price8 of petroleum products. What 
is happening? Whenever there is an Increase in the prices 
of petrol and dieHl, the Government also gets more 
revenue because of Btl WIIoI8m excise duty and cess. 
So, the Government has not agreed to our suggestion. It 
is because the Increase In the prIcea of petrol and diesel 
has Ita cascading effect on other commodltlea. So, what 
we demand is that the Government should consider 
changing or restructuring the tax and cess in case of 
petrol and cIIeseI. 

The situation is very grave as far as the lots of the 
people are concerned. Today, they go to bed in empty 
stomach. The pric:e8 Increase at such a rate that you will 
find there is increase In the prices of all the vegetable. 
and pulses. A situation has come that today the psr apra 
availability of pulaee has gone down. The psr C8piI8 
availability of pulses has come to such a situation as it 
was available at the time of Second World War. Pulaes 
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are the poor man's protein. If the prices of all the Vulses 
increase, starting from As.50 to Rs.SO, how can 70 per 
cent of the population survive? Can the Government 
remain indifferent to such a situation? 

Today we have seen the Statement of the Finance 
Minister. He says he does not know when again the 
cabinet Committee on Prices will be convened. He is 
hopeful that inflation can be contained and controlled. 
You will remember while replying to a debate on 23rd 
May, 2005, the Finance Minister assured this House that 
Government would take every effort not only to make 
essential commodities available to the people of our 
country but aI80 at affordable prices. 

MR. CHAIRMAN: Now, the Essential Commodities 
Act Is in the cold storage. 

SHRI BASU DEB ACHARIA: Yes, Sir. That is why, 
we are demanding that the Govemment should come 
forward to bring amendment and strengthen the Act. 
Why? ... . .. (Inlllfruptions) 

SHRI MAOHUSUDAN MISTRY (Sabar1alntha): Your 
State has not taken any action. 

SHRI BASU DEB ACHARIA: This is not the recent 
development. This House had discussed it for the first 
time on 4th of December, 2004. I initiated the debate. 
Then, again a number of times, while replying, assurances 
were given but no concrete action has ever been taken 
by the United Progressive Alliance Govemment to co"trol 
and contain the prices, although it has committed. 

Sir, we are extending support. We are giving support. 
The Left Parties are giving support to this Government to 
implement what 18 contained in the Common Minimum 
Programme. The Common Minimum Programme in an 
unambiguous language has stated on food security, 
unlversafl88tion etc. '" (Interruptions) 

MR. CHAIRMAN: Please conclude now. 

SHRt BASU DEB ACHARIA: They said they would 
do It in 1hfee months not three years. They said abut 
comprehensive medium term strategy for food and nutrition 
security. I would like to know from han. Minister Shri 
Sharad Pawarji 88 to how much time this Government 
will take tor a comprehensive medium term strategy for 
food and nutrition security. What steps Govemment has 
taken in this regard? t would like to know this from the 
Government. 

Sir, what is needed to have an assault on the rising 
prices of essential commodities is the expansion of the 
Public Distribution System. More and more commodities, 
not only wheat and rice, but also some other items like 
pulses, edible oil - all these are to be included in the list 
of PubHc Distribution System. Fifteen items should be 
included in the Public Distribution System. You have 
assured this House that the Government will take steps 
not only to strengthen but to increase the number of 
items to be supplied through Public Distribution System. 

What is required is universalisation; this APL and 
BPL, above and below poverty line things should be 
abolished and 85 per cent of the population should be 
brought under the Public Distribution System. They should 
be supplied with essential commodities at a cheaper rate. 

Sir, I would like to suggest to this Government that 
the Public Distribution System should be strengthened 
and it should be universalised. ... (Interruptions) 

MR. CHAIRMAN: It is possible only if there is 
intervention in the market. Government is not intervening. 

... (Interruptions) 

SHRI BASU DEB ACHARIA: Sir, I am talking of 
Kerala and other States. My suggestion is this. You restore 
cut in foodgrain allocation to the States under the Public 
Distribution System and include 15 essential commodities 
including pulses, edible oil and sugar in the Public 
Distribution System. 

MR. CHAIRMAN: Shri Basu Deb Acharia, please 
conclude. 

SHRI BASU DEB ACHARIA: Secondly, you ban 
future' trading in 25 agricultural commodities as proposed 
by the Parliamentary Standing Committee on Food, 
Consumer Affairs and Public Distribution System under 
the Chairmanship of Shri Devendra Prasad Yadav. 

My third suggestion is, you cut custom and excise 
duties on oil and reduce retail prices of petrol and diesel. 
My next and the most Important suggestion is - take 
stringent action against hoarding of essential commodities 
and strengthen the provisions of the Essential 
Commodities Act to empower the State Govemments to 
deal with hoarding and blackmarketing. 

Sir, people of this country have voted out NDA 
Government because they wanted a change in the 
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economic policy. During these four years. this Government 
also is pursuing the same new liberal economic policies 
and because of that it had its adverse impact on the 
prices also, on agricultural and other fronts also. . .. 
(/nlenuptions) 

Therefore, the Government shCluid re-thlnk about it. 
There is a need for introspection also. 

MR. CHAIRMAN: Please conclude. 

SHRI BASU DEB ACHARIA: Sir, I demand that the 
Government should come forward and tell us what action 
they would take in regard to the four suggestions which 
we have made. We have been making suggestions for 
several months to contain and control the prices so that 
poorer section and the middle-class section of our country, 
whose real income is not increasing, does not face any 
problem. 

MR. CHAIRMAN: You have taken 35 minutes. 

SHRI BASU DEB ACHARIA: Today, what has 
happened to the middle-class people? Their monthly 
budget has increased because of increase In prices of 
·essential commodities, but there is no increase in their 
real income. Their monthly budget has increased by As. 
845. So, there is an urgent need that the Government 
should not sleep over the suffering of the people. Now 
the country is divided between suffering India and 
millionaire India. Now, 85 per cent people are adversely 
affected because of rising inflation, because of rise in 
prices of essential commodities. There is a need to take 
an urgen~ action. 

We are not here for the sake of discussion only. We 
demand that while replying to the debate, either the 
Fmance Minister or the Minister of Consumer Affairs, Foocl 
and Public Distribution tells us and assUf98 us about the 
action to be taken on the suggestions made by us in 
regard to tackling the problem of price rise. 

MR. CHAIRMAN: Your speech is not better than the 
price rise. We can toterate price rise, but your speech is 
taking too much time. 

MR. CHAIRMAN: Shri Mohan Singh. I think, you will 
be very tolerable and reasonable. 

/TtanSIIIJion/ 

SHRI MOHAN SINGH (Dearia): Mr. Chairman, Sir, 
you should not worry. Just as the hoarde .. and profiteers 
have no fear of this Government, similarly, we should not 
fear Gurudas Dasgupta ~ and Shri Acharia jl because 
they are people who believe in only saying, not in doing. 

The House debates the issue of rising prices each 
year routinely. Each time these people thunder at the 
peak of their voices, but no rasWt comes out of it. Had 
they threatened the Government on the issue of price 
rise just 88 they threatened It one the issue of nuclear 
deal, I think the price rise would have been checked and 
its speed would have slowed down. In my view 
Government aJone is not responsible for It but the clUtches 
on which it rests as to be blamed more for It. 

The Government have no control over anything in 
this country because when by changed their economic 
policies and accepted an open economy then how one 
can talk about exercising control over anything. The 
Government has no reply to It. L..aat year when the prices 
of cement started going up, the Government on Its behalf 
extended concessions to cement manufactures and also 
threatened if the prices of cement do not come down it 
will withdraw the concessions. The Minister of Finance 
himseH and Minister of Commerce and Industry held a 
meeting with the cement producers of this country. 
Alongwith the facilities given to them, the Government 
also warned them but all cement producers denied the 
existence of Government. They· said that they would not 
reduce the price of cement at any cost but Government 
took it Jying down. The same thing happened this year 
too. The Minister of Steel threatens daily that a regulatory 
authority wiN be set up regarding the issue of steel. He 
held a meeting and threatened to impose ESMA. They 
dared him to go ahead he could afford to do that. The 
result was that the price of steel roads rose by two and 
haH times from rupees three hundred per quintal to more 
than?? rupees five thousand per quintal. I think the 
Government have no control over anything. Nobody holds 
it in awe. The reason for It is that the Government have 
issued divergent statements ntgarding price rise from time 
to time. The Deputy of hon'ble MInister of Agriculture 
iseued a statement that food habits. of the people of 
India have C'henged that Ie why consumption 01 foodgralnso. 
hat Increased in the country and price8are rising. If we 
take 1he flgul'8ll of the wortd inIo conaIderation, we find 
that in our counhy a pef8Ol'l gets hal of the diet required 
for good health in comparison to the diet provided in 
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countries like China, America and Canada. Whose food 
habits have changed? Even today the poor people of 
village have to survive on a potato and a loaf, man}' 
people don't even have a potato they take their roti with 
salt. What changes have come in their food habits? The 
Government of this country moves around those 
prosperous families who have everything and the 
Govemment does everything for their comfort. So, we 
are concerned that the price of pulses available for the 
poor people has gone up to As. 80 per k.g. They say 
that it is a temporary phase, in the next few days prices 
win come down from As. 80 per k.g. to Rs. 75 per k.g., 
the poor people will get a relief of Rs. 5 per k.g. and 
Government wUI go to a sound sleep thinking that the 
poor got a relief of Rs. 5 per k.g. I, through you, would 
like to request that Government must awake and stop 
gMng message that it is an intemational phenomenon; 
the prices of essential commodities are going up across 
the world. I would like to ask whether the prices of wheat 
is same in India as it is in Canada. We have been 
seeing for the last 40 years that when the fanner harvests 
wheat crop, the prices of wheat come down in the market. 
But for the first time we are hearing that the prices of 
rabi grains are skyrocketing even after arrival of rabi crop 
in the market. When pulse crop came to our house, their 
prices are skyrocketing. It means all the theories of 
economics till date are being belied during the rule of 
this Government. The House needs to think seriously 
over it. 

Repeating the same thing again and again to tAe 
effect that in order to stop hoarding and to arrest 
blackmarketeers is the responsibility of the State 
govemments alone will not do. When you legally authorize 
the future trading in foodgrains except two-four food 
grains, how can you arrest hoarders? If you arrest them, 
they will get bail tomorrow. The Essential Commodities 
Act has been made defunct, it is not even used. 
Therefore, I request the Govemment to control future 
trading within one week and stabilize it. It is self-
destructive for them bott. I may personally say that 
foodgrain traders are also getting bankrupt. The farmers, 
through future trading, were assured of remunerative 
prices. I think it is not being done. 

The second thing is that a non-govemment agency 
issued figures of the Government that four lakh tonnes 
of foodgrain of this country was sent to Nepal during the 
last 6 months. Indo-Nepal border is open. There is acute 
shortage of foodgrains in our neighbouring countries. 

There is shortage of food grains in Burma. Bangladesh, 
Nepal and Afghanistan. 

{Tral1$lationJ 

I think you cannot stop the black-marketing of 
foodgrains unless and until the Government of India do 
understand the legal responsibility of food-security in those 
,country. Almost all of those involved in the forward trading 
have sent foodgrains to other countries. 

Another thing, I want to say is that there is no food 
security in our country but their prices are increasing 
everyday. You may go to market and purchase as much 
pulses, flowers, rice, as you want. This year, there has 
been surplus production of rice in our country. There is 
more than two crores of buffer stock of rice in our country, 
but do not know as to why its prices are increasing? I 
know that these black marketers are least bothered about 
the law. They are increasing the prices of their items 
arbitrarily. The Govemment of India were presenting their 
budget in this House. They had promised the people to 
give a dream budget and had also claimed to that there 
would be peace and security in our country and Indian 
economy will grow by leaps and bounds in the world. 
But the very next day, the prices of all these commodities 
started increasing in this country. 

I support aU those my friends who initiated this debate 
and at the same time, I would also request the 
Government to take note of it. We are the supporter of 
the Government and not against it, but if the Govemment 
fails to obviate the sufferings of people like this then the 
Government will have to bear the brunt of their wrath 
also and their supporters will also have to pay the price. 
Hon. Minister, Sir, I want to alert you that if menace of 
poverty, shortage of foodgralns and spiraling inflation 
continues to rise together, then, I think future of your 
Govemment, your allied parties and your party colleagues, 
who represents the people, seems to be very bleak. I 
urge the Govemment to take care and not panic. But if 
a person holding a high position like that of the Prime 
Minister says that inflation is going up in the country due 
to the rising prices of everything in the global market, 
then, I think, it sends a wrong message to the black-
marketeers in this country. I am of the opinion that such 
an irresponsible statement should not come from the 
persons sitting at higher positions during the crisis period. 

With this appeal, I thank you for giving me an 
opportunity to participate in this discussion. 
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SHFtI DEVENDRA PRASAD YADAV (JhanjhaJpur): Sir, 
hon. Members have expressed their concem over the 
rising prices. I think Gurudasji has raised several issues. 
Increasing prices is a matter of grave concern for this 
country because it affects almost everybody. Steep rising 
prices remain uncontrolled and unchecked. The 
Government have taken several steps to control It but 
those steps have proved ineffective. This is a serious 
question. 

Second thing is that what are the reasons for this 
steep rise in pries and what should be the remedies 
therefore. We had lengthy discussion on price rise and 
how the prices of fooclgraln have increased. 

14.29 hr •. 

[SHRI MoHAN SINGH in the G'IaiiI 

How the prices of Karkhania (factory) products have 
increased and how we need to control the rising prices 
is a challenge before the Government. Price rise is 
measured on the basis of Wholesale Price Index in our 
country. 

Sir, this is not the right method to measure the 
increase in prices. If the price increase is measured on 
the basis of Wholesale Price Index, then it would not be 
the correct measurement Increase in prices does not get 
correctly reflected through the Wholesale Price Index. 
Other developed countries use Consumer Price Index to 
measure the inflation. The Consumer Price Index reflects 
price rise correctly. Inflation was at 9"10 in the decade of 
80s, while the GOP W88 only 5 per cent. Two years ago, 
growth rate had reached 8 per cent, even though inflation 
remained limited only 4 per cent. Many a times tricks 
with datas are played. Therefore, I want to say and want 
to know as to what is the actual reasons for price rise? 
Is the high growth rate responalble for price rise? The 
Government should find out aD the factors responaIbIe 
for price rise because this is not right to say that only 
high growth rale is responsible for price rise and if it is 
correct. then it wiH be very difficult to tame the price rise 
to give to the people. Priority should be given to control 
rising prices. 

Popuiation is increasing but the production of 
foodgrains has not increased in that proportion. We are 
not laying much thrust on the production of foodgrains. 
Economists are giving new logics. Our Minister of Rnance 
is a great economist. Prices are increasing due to the 

gap between demand and supply. So many logics are 
being given which are beyond our understanding. 
Whatever hon. Minister has said, 18 being cIIacuaaed In 
this House. He said that there is no magic stick to bring 
down the prices. I don't want to dwell on It now but want 
to know as to whal are reasons therefor? Private traders 
have been allowed to make procurement of limited stock 
for unlimited time. is this one of the reasons? And if so, 
efforts should be made to do away with It. Procurement 
of limited stock for an unlimited time had been given 
during the NDA regime. Taking undue advantage of that, 
hoarders are creating artIticIal crisis of commodities. Thus. 
there Is no direct Government control on the mechanism 
outside market Directives have also been Jaaued under 
Essential CornmodIties Act to nab hoafders and to conduct 
raids. States should be taken In confidence to implement 
this law stricIIy. Because our structure Is federal, therefore, 
states should be taken in confidence. Efforts have been 
made to take the states into confidence. As of now, 11 
states are yet to give their consent in this regard. When 
efforts have been made to limit the stock, then 20 many 
states have not given their consent therefore. Efforts 
should be made to persuade these states. Now I have 
got the information that in order to ensure the aVailability 
of foodgrains at reasonable prices, especially in U.Ts., 
the validity of Central directives has been extended for 
another 6 months on 15th March, 2008 so that effective 
action Is taken against those found indulging in hoarding 
activities. I would like to say that 13 states, including 
some Union Territories have issued notification requiring 
the traders to make a declaration of their stock limit in 
respect of wheat and pulses. Rest of other 11 states 
have so far not issued notification in this regard to 
determine the stock limit of traders. Five other states are 
keeping mum on this issue. The Union GovernlMl1t should 
exert pressure on all states to Implement the Central 
directives in this regard so that common man 18 saved 
from such hoarders and black mart<eteera. We need to 
do it urgently. For this, Government should take states in 
confidence and hold a meeting of thalr Food Ministers or 
Chief Ministers. The way the prices of essential 
commodities are increasing is a challenge and matter of 
concern not only for the Union Government but for all 
the State governments because all of us are suffering 
together from price rlae. The Government Is taking aome 
action and they have cut duties. What are Its reault? I 
want to cite an example. On 20 March, 2008 the 
Government of India reduced the duty on crude palm 011 
and edible oK by 115 dollar, per ton 80 that Its Impact is 
felt in the country and prices come down. What is the 



361 DiScussion under Ruls 193 CHAITRA 27, 1930 ($aka) Discussion under RuI6 193 362 

result? On 24th March, 2008, Indonesia imposed an 
export tax 0 140 doHar per ton. You reduced the duty 
by 115 dollar per ton to benefit the consumers. 90 per 
cent of crude palm oil is imported from Indonesia. We 
are Importing 40 per cent of edible oil Into the country. 

Sixty per cent domestic consumption of edible oils is 
fuJfHled from Indigenous production while we are required 
to import the remaining forty per cent. Ninety per cent of 
the above forty per cent is imported from Indonesia. 

MR. CHAIRMAN: From Malaysia. 

SHRI DEVENDRA PRASAD VADAV: Out of this 40 
per cent we import 10 per cent from Malaysia and 90 
per cent from Indonesia. India has to import it every 
year. I would like to say that it hlU! a direct impact on 
the consumers. The Government reduced the duty and 
later on the duty on edible oils stood at zero per cent. 
The duty on edible oil was reduced on 30 March, 2008 
and today i.e. on 16 April, 2008 we are discussing it. II 
means that it was 15 days back however, the 
consequence was that Indonesia increased its export tax 
in the same proportion. Thus, about As. 7,000 crores 
went into the coffers of Indonesia from India. Has the 
above As. 7,000 crores spent on the farmers growing oil 
seeds, the country could have become self-reliant in this 
regard. We can find a solution of edible oils and ~pIy 
it according to the demand. But, the same is not taking 
place. I think that the Govemment should change its 
attitude in this regard. To depend on import is not good. 
If we fulfil the domestic consumption by import and 
continue with the same attitude, we can not succeed in 
controlling the prices. Therefore, I have mentioned about 
the result of reducing the import. 

Mr. Chairman, Sir, it is fervently said that production 
is highly imperative. As you know very well that the Union 
Government has taken a number of effective steps to 
check price rise. These include ban on export of pulses 
and wheat, withdrawal of custom duty on import of pulses, 
import of wheat, pulses, oilseeds and edible oils for 
domestic consumption and also withdrawal of duty on 
wheat imported by private traders. Therefore, the 
Government has made efforts to reduce the prices of 
foodgrains. But, the Government has failed to fulfil the 
norms of minimum buffer stock for food security last year. 
Last year, the private traders procured 92 lakhs 

52 thousand metric tones wheat. And so the private 
traders, Kargil company and multinational companies 
procured 92 lakhs 50 thousand metric tonnes wheat. But, 
the buffer stock norms were not fulfilled and as a result 
of it the Govemment had to import 50 lakhs metric tonnes 
of wheat. Therefore, we should pay attention towards the 
causes of rising prices of foodgrains. We should fix 
maximum stock limit for private traders. Only issuing 
circular in this regard is not suffice. The States should 
be taken into confidence in this regard. We should follow 
the due procedure or a diplomatic way out be adopted 
in this matter. There should definitely be a stock limit for 
private traders and they should not be allowed to procure 
the foodgrains for an unlimited period, but there should 
be a ban on procurement of foodgrains after a specific 
period. There are various agencies which procure the 
foodgrains. FCI is the procurement agency of the 
Government of India, Nafed is the agency of the State 
Govemment and in addition to it there are agencies of 
agriculture cooperatives which will have to face the 
problems in the absence of a specific period prescribed 
for procurement by private traders. They would not provide 
foodgrains to the Central pool. If there is shortage of 
foodgrains in the Central pool, the buffer stock norms 
can not be fulfilled. If we do not fulfil the norms of buffer 
stock, we can not successfully face the droughts, floods 
and cyclones affecting the country. It is a policy based 
thing and that is why I have mentioned it. 

Mr. Chairman, Sir, you mention about Dr. Lohia quite 
often in House. Therefore, I have a great respect for 
you. Dr. Lohia has tallked of Fixed Price Policy. The 
factory goods should not be hiked more than 1 and 
'/2 times. What is the condition of factory goods today? 
People are crying of price rise. When the prices of 
agriculture produce rise, it is opposed. It is natural 
because all the people have a direct connection 
with agriculture and foodgrains. But the people also have 
a link with cement, steel manure, cloth, medicne and 
salt. 

These are factory made goods. people do not raise 
their voice when the prices of factory made goods rise 
four times. But, people raise their voice against the price 
rise in foodgrains. Because, food is essential to aIliviate 
the pongs of empty stomach among human being. 
Therefore is slight rise in its prices, then the people will 
raise their voice. The price rise of diesel has a direct 
impact on the farmers, but the people do not raise their 
voice over this issue. Some statements of the leaders of 
the left parties are pubtished in the press. 
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IShri Devendra Prasad Yadavl 
The Government has aHowed to set up SEl as a 

result of it the agriculture land is reducing. Only 10 per 
cent agriculture land can be acquried for setting up of 
SEZ. It is repeatedly said that wasteland should be 
acquired for setting up of SEl. A;bie land, Irrigated land 
should not be acquired for setting up of industries and 
SEZ. So far as SEl is concerned, the State Governments 
have become private property dealer.' If any company 
wants to purchase land in a particular State either it may 
be Tata or Reliance and other company, the concerned 
state Government becomes a private property dealer. We 
have never heard such things happening eartier. Those 
who want to purchase land, they should directly talk to 
the farmers and pay them the reasonable compensation 
in lieu of the land. They should acquire waste land for 
setting up the SEZ. We should keep in mind that arable 
land should not be acquired for SEl. 

Sir, I am talking about causes of price rise. If 
agriculture land is reduced, it will have an impact on the 
national production. If the Nltional production reduce the 
common man wiD have to bear the brunt of price rise. It 
wiD have ill effects on crores of people. Land is being 
acquired while a provision has been made that only ten 
per cent agriculture land can be acquired for setting up 
of SEZ. When the State Governments have become 
private property dealer. the entire land would be acquired 
by the Government for the private companias. Therefore, 
land acquired for SEZ is also badly affecting the 
production. Today, the people are purchasing industrial 
goods petrol, cement, steel, medicine etc. at 20 to 30 
times higher rates In comparison to the prices prevalent 
in the year 1966. We should think whether the price of 
agriculture produce has risen in that proportion. I demand 
formation of a price determination commission. So as to 
strike a balance in the prices of agriculture produce and 
price rise of industrial products, it is essential that there 
should be proportionate balance between prices and rise 
of pay and allowances in oreler to maintain the ratio of 
agricultural produce. I would like to say that the country 
men must get the food at cheaper rates. Even, the 
farmers must get commodities at cheaper rates Dr. Ram 
Manohar Lohia beHeved in the policy of price control. 
The factory goods should not be priced at more than 1 
and 1/2 times of its cost There should not be rise of 
more than 10 per cent in the price of a crop tHI the next 
crop comes in the market. A Price Determination 
Commission must determine the prices of factory goods. 
Industrialists would charge exorbitant prices and the farmer 
would also continue to be get robbed till the prices of 

factory goods are not checked. Therefore, my submission 
is that this issue needs serious consideration. 

Lastly, I would Hke to Submit as to what the forward 
trading is. It was said that forward trading is meant for 
improving the condition of the farmers. During the NDA 
regime in April, 2003 we were opposing forward trading. 

Forward trading was resorted In April, 2003 during 
the NDA regime. The major cause of price rise is forward 
trading. Forward Trading Contract Regulation Act, 1952 
was enforced after independence. Later on, Forward 
Market Commission was set up In Mumbai as a regulator. 
Forward trading had to be banned In 1960 when sharp 
price rise was experienced. It was restored in April, 2003 
during NDA regime with the purpose of Improving the 
condition of farmers. Forward trading was restored to 
protect the farmers from adverse effects in trade. But 
when this forward trading was restored, fanners were not 
allowed to participate in 24 commodity exchanges of the 
country. There was one commodity exchange in Muzaffar 
nagar in Uttar Pradesh. There are two national commoc:ity • 
Exchanges in Mumbai and one such exchange is in 
Ahmedabad. It is being said that the commodity e)(change 
win help the farmers in price management in forward 
trading. NCDF said that it will advance Information to the 
farmers regarding crop price as a result of which the 
farmers will get help in selecting the crop to be grown in 
the next crop season. But it is not the ground realty. I 
would like to know as to many small and medium farmers 
have computers. But smaH and medium farmers having 
two and haN acre land have to seH their produce in 
distress sale. The above farmer has to purchase saree, 
salt, soap and books for his children and he is not in a 
position to store the foodgrain. Therefore, he seDs his 
produce at cheaper rates on the spot under compulsions. 
Therefore, the smaH and medium farmers do not get any 
benefit from such trading. Only 10 percent farmers would 
have been getting benefit from this trading and the 
remaining 90 percent farmers do . not get any benefit. 

Mr. Chairman, Sir, flO8lly, I would like to say that 
Inflation circulation is rising in the forward trading . under 
artificial scarcity situation. Therefore, entire agricultural 
products should be kept out of the ambit of forward 
trading. Pulses, edible 011 and sugar should be kept out 
of the ambit of forward 11'8dIng immediately. My suggestion 
is that all these things should be kept out of the ambit 
of forward trading so as to protect the nation from the 
evil of price rise. 
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SHAI RAMESH DUBEY (Mirzapur): Mr. Chairman, 
Sir, some hon'ble Members have expressed their views 
in the House to check the price rise. I would like to 
participate in this discussion. Today the price rise situation 
is 80 grim that lakhs of poor are forced to sleep without 
any food. It is witnessed In the villages that intoxicating 
objects are being used to make the children asleep. The 
people are forced to bear the brunt of price rise. Today 
the price of mustard oil is As. 1001- per kg and the price 
of Tur dal is As. 70-75/- per kg. Food items are seHing 
at a price of As. 30-40 per kg. The poor and the farmers 
both are bearing the brunt of price rise. What the farmers 
are getting after price rise of essential commodities? In 
spite of steep hike in the prices farmers are not getting 
increased prices of their produce and middlemen are 
reaping benefits. What steps the Govemment have taken 
to tackle their situation and whether these steps are being 
taken stemly. I think there is lack of political will to take 
concrete steps in this regard. There is loud lamentation 
everywhere. Farmers are nei1her getting water nor 
fertilizers and seeds. On time. And when their crops are 
ready they have to face fury of the nature in the form of 
hallstorms and heavy rainfall. The Govemment do not 
think about farmers. During elections in south India alluring 
slogans are being raised that they will get Rs. 2 per kg 
rice and get loan at 3 percent rate of interest. Can money 
be realized from the farmers in this manner? Farmers 
are producing the crops and they are not getting 
remunerative price of their produce, then what profit will 
they get from the commodity exchange? What to "ink 
about and do about price rise when the farmers are to 
getting appropriate price of their produce? We cannot 
check price rise by importing the commodity whose prices 
rise. Items provided through PDS are black marketed 
and not reaching the poor in the villages. 

There is no stringent law which can create fear in 
the minds of the people as a result of which black 
marketing is taking place at large scale. The foodgrains 
meant for the poor people are also not reaching them. 
Identify as to where it is going. The poor are not getting 
foodgrains in the villages. I, through you, request the 
Government that items provided through PDS should 
reach the people. The Govemment should take steps to 
contain price rise in the interest of farmers so that they 

can produce more crops. 

With these words, I support the views expressed by 
my friends on the issue of price rise. 

[Eng/ish] 

SHRI BRAJA KISHOAE TRIPATHY (Puri): Thank you 
Mr. Chairman. The prices of essential commodities are 
shoring up in the country. It is now in a very alarming 
situation. The poor and the common man are being 
cheated by this Congress-led UPA Govemment at the 
Centre. With the galloping price rise, their campaign for 
ssm sdmi has become a mockery now. The Union 
Govemment has miserably failed to control the rising 
prices of the essential commodities that have hit the poor 
man badly. 

The UPA Government which has assured, in the 
National Common Minimum Programme, to keep stable 
the prices of essential commodities, has miserably failed 
in its assurance. What has happened to the slogan of 
the Congress, "Congmss Ira hath Il8I11 admi ke saaltl'? 
It is a big joke now. The prices of almost all the essential 
commodities, like rice, wheat, sugar, pulses, red chilli, 
gram, mustard, edible oil, rn~k, fruits, vegetables, drugs, 
medicines have risen massively. But it is a pity that the 
Government is not serious or concerned with the 
continuous rise in prices of food articles and other 
essantial commodities. 

Skewed Government policies are responsible for 
shoring of prices of essential cornmod'rties. It is clear that 
the Government is bungling in food policy. The policy 
towards forward trading, failure of the PDS, and hoarding 
are the major reasons behind this price rise. 

Previously, there was a provision under the Essential 
Commodities Act to deal with the black marketers and 
the hoarders. That provision was for Constitution of 
·Special Courts." That was there under the provision of 
the Act in Section 12(a)(a). Under that provision, only the 
"Special Court" was competent to deal with the bail 
applications. That is no more there in the Act. It is not 
functioning now. It is no more in operation. 

So, I would urge upon this Government to revive 
this provision so that there will be fear in the minds of 
hoarders and black marketers as they will not be able to 
get bail in the lower courts. Only the 'Special Courts' 
could consider bail applications. That is there no more. 
Now also the cooperative sector is not functioning. They 
are not in existence any more in the country That is why 
three National Commocfrty Exchanges, NCDEX, MCX, and 
NMCE have been witnessing now huge volumes of these 
commodities amidst hectic speculation. Part of this volatility 
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in the commodity market can be traced to a new breed 
of investors - day traders. This segment of investors, 
very common in the stock market, divert their money into 
commodities sensing a hidden treasure and by this 
measure, these day-traders jack-up the prices of essential 
commodities and they are getting good profit out of this. 
The Government should consider this aspect as this is 
happening now. 

Sir, the rising of price index of essential commodities 
is the reflection of the Govemment's performance of its 
fiscal management. Now it is very much concem for us 
that the country is mOving from a surplus food economy 
to one of the shortages. If nature will be cruel to us and 
the rainfall this year will tum out to be poor, then crop 
output would get affected and thus lead to an inflationary 
pressure in the whole economy. 

Sir, the ABI may likely to tighten the policy to 
complement the fiscal measures. But monetary intervention 
would not produce immediate results as the current spike 
is driven by supply constraint and not by demand-pull 
inflation. 

Sir I would like to quote some figures about the 
prices of food items from the Ministry of Consumer Affairs. 
The price of rice in March. 2007 was As. 151- per kg 
now in March. 2008. it is As. 181- per kg and the ilc:rease 
is 20 per cent. The price of wheat in March, 2007 was 
As. 12/- per kg and now it is As. 13/- per kg and the 
increase is 8 per cent. The price of black gram (urad) in 
March, 2007 was Rs. 32/- kg and now it is As. 39/- per 
kg and the increase is 22 per cent. The price of tur dal 
in March. 2007 was As. 351- and now it is As. 42/- per 
kg and the increase is 20 per cent. The price of groundnut 
oil was Rs. 98/- per kg, now it is Rs. 121/- per kg and 
the increase is 23 per cent. The price of mustard oil in 
March, 2007 was Rs. 56/- per kg and now it is As. 80/ 
• per kg and the Increase is 43 per cent. The price of 
sugar in March, 2007 was As. 16/- per kg and now it is 
Rs. 18/- per kg and the increase is 12.5 per cent. 

Sir. the hen. Minister of Finance while delivering his 
Budget Speech has mentioned about the prices of cement 
and steel. The retail cement price in January, 2007 was 
As. 165/- per bag and in January. 2008 it is Rs. 2061· 
per bag and there is a 20 per cent increase. As far as 
steel- hot rolled, cold rolled and flat rolled coils are 
concerned. from January 2007 to January. 2008, the 
increase is 14 per cent, 9 per cent and 13 per cent 
respectively. If we compare this price with the price of 
2004-05, 2005-06 and 2006-07. the rise will be sky high. 

Sir. for quite some time tnfIation has been the most 
pressing concem of the macro economy. Even 80, when 
the data for March 15. 2008 8howed Inflation at a 13 
month high of 6.68 per cent on a point to point basis, 
alarm bells started ringing. The rate has since gone up 
to seven per cent in the next week and further reached 
7.41 per cent In the week-end 29th March, 2008. So you 
can see as to how the prices have increased In two 
months. The RBI has projected inflation rates between 
4.5 per cent and 5 per cent during 2007-08. but the 
provisional Inflation estimate for the week end March 29th, 
stood at 8 14 month high of 7.41 per cent. 

15.00 h .... 

High inflation is widely believed to impede economic 
growth and it is inimical to sooiaI justice. The entire 
country is suffering from this high inflation. 

Now, inflation measured in terms of Consumer Price 
Index is also higher in comparieon to the years 2004-06. 
2005-06 and 2006-07. Accompanying the data was the 
final revision of the Wholesale Price Index estimate for 
the week 2nd February. The revision, a steep 67 basis 
points. pushed the inflation rate up to 4.74 per cent. For 
the five weeks from January 5th to February 2nd, the 
average revision in the Wholesale Price Index was 57 
basis points. If you take the base year 1990-91 as 100 
points, the Wholesale Price Index of manufactured 
products has gone up from 183.8 in March 24, 2007 to 
195.4 in March 22..2008. The primary products' index 
has gone up from 215.3 to 234.6 and, in respect of fuel. 
power, lights and lubricants, It has gone up from 326.6 
to 341.4 and the Index In respect of all commodities has 
gone up from 201.1 to 224.8 points during the same 
period. 

15.02 hr. 

{MR. SPEAKER in the ClAW] 

Economists also expect the sharp reviaIon to continue 
further. It is now neceseary that Govemment should come 
forward to make stringent laws to control the hoarders 
and the bIack·marketeers. POS has to be made universal. 
effective and some more essential commodities be 
included in its ambit. It is also necessary to ban Mures 
trading In the important agricultural commodities and take 
measures for restructuring of customs and excise duties 
on oil and lowering of retail prices for petrol and diesel. 
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To combat inflation, it is also necessary to lower all 
Government duties on petroleum fuels, letting the rupee 
strengthen against the dollar and lowering interest rates. 
There should be more investment in agriculture. 

Further, the Special Court is no more functioning. 
So, the Special Court is to be revived again to control 
hoarders and black-marketeers. 

Mr. Speaker, Sir, I hope good sense will prevail on 
this Government and the Government will take necessary 
steps to control the rising prices. 

[Trans/sIionj 

SHRI CHANDRAKANT KAIRE (Aurangabad, 
Maharastra): Mr. Speaker, Sir, I am greteful to you for 
giving me an opportunity to speak on the issue of price 
rise. I, through you, would like to know from the UPA 
Government as to what it has done in the last four years. 
A serious situation .has been created in the country due 
to price rise. Poor. rich and middle class all are affected 
by price rise. The Members of Parliament belonging to 
treasury benches as well as opposition are also affected. 
The Members of Parliament from Govemments side have 
met the UPA Chairperson and the Prime Minister and 
they have expressed their concem on price rise. But 
they have shown their inabHity in the matter by saying 
that they don't have a magic stick. 

Sir. the UPA Govemment has not chalked out any 
plan to check price rise. Therefore, prices are rising 
massively. In 2004, this Govemment came into power 
and prior to it there was NDA Government at the center. 
I would like to tell about the steep price rise which has 
taken place during the UPA Government regime vis-a-vis 
the NDA Government. 

Sir, I saw a note on a website. I will read out the 
same here. It says that the four metros have witnessed 
40 percent rise In retail prices. Delhi has witnessed the 
maximum price rice. 

[Englishj 

The maximum sugar In food prices has been 
wiIne$sed in the National Capital followed by Koikata, 
Mumbai and Chenoai as per the analysis of the detailed 
price date of 14 essential items ~ntained by the Ministry 
of Consumer Affairs. 

[Transla/ionj 

Ministry of Consumer Affairs said that it has happened 
and therefore 

[Englishj 

Delhi is worst hit by price rise among metros because 
it does not have a connected hinter1and for food supply. 
The rise in oil prices, legistics and transportation cost 
are fueUing the food prices further. 

[TfBnslalionj 

I said that no planning was made and as a result of 
this serious situation has emerged in the country. 

I would like to ten you the quantum of increase taken 
place in the prices of essential commodities in comparision 
to the prices that were prevalent during the NDA regime. 
During the NDA regime in May, 2004 the price of wheat 
was Rs. 9 per kg now it is Rs. 14 per kg. The price of 
wheat flour was As. 10 per kg now it is Rs. 18 per kg. 
It has witnessed rise of As. 8. The price of Maida was 
Rs. 12 per kg now it is Rs. 20 per kg. The price of rice 
was As. 10 per kg now it is Rs. 28 per kg. The price 
of bread was Rs. 8 now it is Rs. 15. The price of sugar 
was Rs. 14 per kg now it is Rs. 24 per kg. The price 
of tea has increased from Rs. 80 to Rs. 180. THe price 
of mustard oil has increased from As. 40 to Rs. 80 
today. The price of Dalda has increased from Rs. 40 to 
As. 68 today and thus it has witnessed an increase of 
Rs. 28. The price of desi ghee has increased from Rs. 
130 to As. 225. The price of moong dal has increased 
from As. 24 to Rs. 42 today. 

The prices of other pulses like arhar and masoor 
also increased significantly. Today price of chana dal 
increased from twenty-five rupees to thirty seven rupees. 
We all eat rajma in Delhi. The price of rajma was rupees 
twenty eight per kilo during NDA regime in May 2004 but 
now it has increased to rupees fifty five. The price of 
gud has also increased to rupees twenty from rupees 
fourteen. The price of besan has also increased from 
rupees twenty to rupees forty eight. The price of milk 
was rupees fourteen per litre and now it is rupees twenty 
four. The price of paneer was rupees sixty two and now 
it is rupees one hundred forty per kilo. The price of 
kerosene was rupees eighteen per Htre and today it is 
rupees twenty eight. The price of LPG has increased 
from rupees two hundred forty to rupees two hundred 
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ninety five. Petrol was rupees 33.15 per litre and today 
it is rupees forty seven and it is more dearer in many 
places. The price of diesel has increased from rupees 
twenty-two to rupees thirty-two. The price of cement has 
increased from rupees one hundred twenty five to rupees 
two hundred forty and you know the rate of steel. The 
Prices of cement and steel have increased to such an 
extent that poor people can not build their houses. The 
price of steel was rupees twenty three thousand and 
today it is rupees forty four thousand per ton and rather 
it is more :han that. In the mean time the price of steel 
has increased to rupees forty nine thousand as per the 
morning news. The price of bricks has increased from 
rupees one thousand eight hundred to rupees two 
thousand fIVe hundred per thousand bricks and it is not 
possible for poor people to build the house. The 
responsibility of our Government is to provide bread, 
clothing and shelter but UPA Government have failed in 
it and could not do anything. 

UPA Government have presented budget on 29th 
February and it was acIaimed for waiving loan of fanners 
having five acres land cleared but today farmers having 
five acres land are weeping. Hon'ble Sharad Pawarji and 
our Udhav Thackeray said after visiting many places and 
talking to farmers that big farmers should be done. 
Production wiH not increase if we will not provide incentive 
to farmers for fanning. You might have seen that SEZ, 
are being setup. If farmers do not undertake farming 
then productivity of agriculture will come down and 
certainly it can accelerate shortage and more price rice. 

Today we are promoting industries in the name of 
SEZ. Today our farmers also see that let the land be 
owned by SEZ as they are getting good rate. The 
Government have also said that industrialist can deal 
directly with the farmers. Due to this the farmers get 
greedy and due to greed they sen the land in ten lakh 
rupees even if rate is two Iakh rupees per acre and thus 
they will stop fanning works and migrate elsewhere in 
the village. If this role is played by farmers then production 
will come down. It should also be controlled. It is my 
submission to honourable Sharad Pawar and the Minister 
who is sitting here that we will have to control it also. 
What was figure on 4th March after presenting the budget 
on 29th February. The price of rajma increased from 
rupees 40-42 per kilo to rupees 44-50 per kilogram. It 
means that p:ice increased by two-three rupee$. Every 
commodity has increased by two-three rupees after the 
budget. The prices of arhar daI, moong dhuH, moong 

chhilka, urad chhllka, chana dal, masoor dal have 
increased. The price of moong daI increased from rupees 
thirty to thirty-eight. The price8 of aU commodities have 
increased by three four rupees after budget. What Is the 
reason behind it. We should control those person who 
have stock ... (Inttmuptions) 

Some friends have said that State Govemments do 
not cooperate. Why State Governments will not-co-operate 
when did you coordinate with State Governments? It 
would have been better if they had co-ordinated with 
state governments. Today, I would flke to say with pride 
that when our Government was there under the leadership 
of Saba Saheb Thackeray in Maharashtra, we did not 
increase the prices of five essential commodities for five 
years and we provided the commodities to public at the 
same rate. The price of wheat was five rupees per kilo 
at that time and it was four rupees per kilo in other 
areas, three rupees per kilo in tribal areas and it was 
eleven rupees per kilo. in the market. The price of rice 
was rupees 7.90 and rupees 7.50. The price of sugar 
was nine rupees five paise and price of edible oil was 
thirty-two rupees. We did not increase the prices of these 
items for flYe years. It State Govemment cen control in 
such a way then why Central Govemment can not control 
it. They are contemplating to give subsidy worth one Iakh 
crore rupees to fertilizers companies. Shri Ram VIlas 
Paswanji Is giving statement in this regard. Problems may 
arise due to this in forthcoming crops season. 
.•• (lnilNTUpIions) 

MR. SPEAKER: You give suggestion please. 

SHRI CHANDRAKANT KHAIRE: They have 
decreased their production due to not getting subsidy. It 
means that the farmers will suffer severely next 
time ... (lnltlrrupt/Ms) I would like to say that the farmers 
should be given Incentives. Today raids are being 
conducted on small traders in Maharashtra and many 
other places for keeping more stocka in their premises. 
Why raids are not conducted on big malls traders. Several 
companies like Adani Exports and Reliance etc are 
engaged in export and have heavy stocks. No officer 
checks stock by visiting their premisas ... (lnftlnuplions) I 
would like to say that forward trading should be stopped 
and there should be control on malls ... (Interruptions) 
Honourable Shivraj Patil said about high level 
committee ... (lnftlnuplions) The progress will happen only 
when high level Committee is serious and reverse 
otherwise they will simply visit and will not perform. A 
separate department should be opened in this regard to 
monitor increase In prices of commodities on daily basis. 
Nexus between farmers and traders should be 
ended. .. (Interruptions) 
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State Government performe its duty but Central 
Government should also co-ordinate. Today public is 
wandering for food, clothing and shelter due to not having 
any planning by UPA Government I would like to say, 
through you that agitation will continue if price rise is not 
controlled. Our NDA Govemment's friends used to say 
that we have presented very good budget. But due to 
price riae it is not benefiting. ... (lnl8mJplions) I thank you 
for giving me an opportunity to speak. 

MR. SPEAKEA: I thank you very much for giving 
very good suggestions. 

SHAI CHANDAAKANT KHAlAE: This matter is very 
serious. UPA people win have to face agitation everywhere 
in the country ... (lntsnupl/ons) 

{English! 

SHAI KHARABELA SWAIN (Balasore): Mr. Speaker, 
Sir, inflation is a covert tax imposed upon the 
unsuspecting common man, that is, the Aam Admi. 
Inftation not only reduces the level of business investment 
but also the etHciency with which production factors are 
put to use. Let us now see how the representatives of 
the Government react to the ugly phenomenon of price 
rise. 

When the hon. Member trom the Congress Party, 
Shri Sachin Pilot was speaking, he is a new Member, I 
did not intervene. I had requested him to remain present 
after his speech ber'.ause I knew that he would not remain 
present after his speech. I did not reply to him at thdt 
time, but I had requested him to wait and listen when 
we speak. But as usual, he is not present. He said that 
the price rise has propped up Its ugly face because of 
the traders and because of the black-marketeers and 
hoarders who form the backbone of BJP. That is what 
he said. 

I remember, in 1998, when BJP was in powe:, the 
price of onion went up to As.SO per kg. During Delhi 
State etection, the Congress people had the garlands of 
onions and moved around everywhere saying that the 
onion prices have gone up. We lost the election. After 
some days the prices of leather went up. I was wondering 
whether the Congress people would ~ear the garlands 
of shoes around their necks and would move around. 
They did not do that. 

Now, I would request them that since the prices of 
ce~ent has gone up, they should wear the garlands of 

cement bags, we will help them, and move around as 
they have already shown the example in 1998. 

Sir, see the reaction of the Government starting from 
the Prime Minister. The Prime Minister says that it is 
difficult to stop the inflation. The hon. Minister, Shri Kapil 
Sibal says that there is no magic wand to stop it. Just 
like that, during Emergency, Madam Indira Gandhi said 
that the corruption was a world-wide phenomenon. We 
cannot stop that. 

The Prime Minister also said that because of the 
waiver of the farmers' loans, the UPA Government is 
paying for the unpaid bills left by the NDA Government 
This is the reaction of the Government One representative 
of the Government said that the price rise is seasonal. 
The other said that it is a natural consequence of rapid 
economic growth. 

Sir, China has made rapid economic growth for the 
last one or two decades, but its inflation currently is below 
two per cent. How do they say that it has been able to 
remain at a very low level? Is not it that they are also 
having high growth since last so many years? 

Now, they talk about supply constraint, supply-demand 
mis-match and aU these things. This is the language that 
they are using now that it is supply-side constraint. These 
are the reasons given for the hike in prices. But I will 
say that this Government cannot escape the responsibifrty 
for its gross failure in containing inflation. It cannot 
because the rise in inflation and price riae is a direct 
result of the policy, the flip-flops of this Government. 

On March 15th, the inflation was 6.68 per cent, and 
on the week-ending on March 22, it was 7 per cent and 
on March 29th, it was 7.41 per cent. Here, I am putting 
another question to the Government. Is the WPI, the 
Wholesale Price Index, also correct? Is the data collected 
by the WPI correct? 

The Government itself says the same thing that in 
the market the price of rice has gone up by 20 per cent, 
the price of edible oil has gone up by 40 per cent, price 
of milk products has gone up by 12 per cent, and the 
price of pulses has gone up by 20 per cent. How do 
they say that the inflation is only 7.4 per cent? It is 
much more. 

It is because they have not taken into calculation 
many of the items whose price remained high for the 
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last SO many months.. Due to lack of time, I win not give 
the details as to which are those items. The price of 
daily useable items like biscuits, grocery, electrical 
machineries, electrical appliances, drugs and medicines 
is high for the last several months. Now, what has the 
Government done? It has banned the export of wheal 
and pulses. The export duty on rice per tonne h8!' gone 
up. The Government has increased it by 1,000 dollars. 
The Government has imposed a ban on non-basmati rice. 
Instead of protecting the Indian farmers from cheap 
irY1pcn.. iile Government is encouraging import of so many 
food iIems in order to curb inflation. 

Now, the Government will have to set its priorities 
right. What is its policy? In one way the Govemment 
wants to benefit the farmer and In the other way it wants 
to contain the inftation. What is to be done? If you give 
more to the farmer, then naturally there will be an 
inftationary trend. If you do not want inflation, then why 
are you talking about giving much benefrt to the farmer? 
The Government probably thinks that if there is hoarding 
by some people, it is bad for the nation. But if there is 
hoarding by the nation by banning export, then it is good 
for the world. The Government itself is saying that 
because there is a worldwide phenomenon of increase in 
food price, and that is the reason why India is being 
affected. Now, you see as to why there is a worldwide 
increase in the price of food items. It is because there 
is a shortage of food items everywhere. Everybody says 
that one-third of com and one-third of sugarcane in 
America are utilised not for food stock but for bio-fuel. 
That is what we are saying. Take the case of Africa. 
They are sufIering. There are so many food riots in Africa. 
Take the case of Burkino Faso, Gabon and other 
countries, about which we never heard. You are again 
saying that you aP.I stopping export. It wiD further increase 
the food prices In the world, and the further increase in 
food price in the world will also impact India. The farmers 
of Incia know as to what is the market price allover the 
world. So, they will hoard wheat and rice, and whenever 
the price of wheal and rice picks up, they will release 
them into the market. Then, what wiD be the. impact? 
That means, the food procurement by the Govemment 
will fail. It has alreactv IaOed. So, this is the confusing 
state of mind that this Government is haYing. It does not 
know whether to contain inflation or to give more price 
to the farmers. 

Sir, I now come to another point. Now, the 
Government has banned the export of basmatl rice. How 
does the export market work? ... (/nttJl1UpIions) 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): Non-basmatl 
rice. 

SHRI KHARABELA SWAIN (Balasore): I am sorry. 
The Govemment has banned the export of non-basmati 
rice. How does the ellport marlutt work? Orders are placed 
well in advance, and exporters are expected to adhere 
to their commitments. So, you have allowed the farmers 
to export it and they have made a commitment in the 
world market. Now, all of a sudden, you have stopped it. 
Then, what will happen to the farmer? This is the 
confusion. Once you thought that you should aHow the 
farmer to get his fair price even outside this country, you 
have allowed him and he made a commitment. Now. all 
of a sUdden you have asked the farmer not to export it. 

So. that is their confusion. which J am just placing 
before you. When there is a glut, the Government prefens 
to call India a Free Economy and refuses to provide 
better Minimum Support Price because the stock is in 
plenty; when prices are strong internationally. the Indian 
.exports are also strong and the Govemment bans the 
exports. So, I am accusing this Government of this 
confusion, which it is having. 

Sir, when the UPA Government came to power, there 
was a triangle of three great economIsI&, namely, the 
hon. PrIme Minister himself, the hon. rlf1lll'lC8 Minister 
and the Oeputy-Chalrman, Planning Commission, Dr. 
Montek Singh Ahluwalia. But what was their policy with 
regard to agriculture? The agricultural commodity market 
is bred with Government bungling and polley flip-flops. 
That has now reached its creecando. From time to lime, 
an that the Government has done Is to just ban the 
exports including non-basmati rice, suspend the Future 
Trading on some commodities and Increase the Minimum 
Support Price. This is the only thing, which this 
Govemment has done. It is only some panic reactions, 
and nothing else, which this Government has done. The 
Government has not bothered to address the is&ue of 
declining acreage. It has failed to meet the rising demand; 
it has faHed to anticipate it. 

Sir, as regards global production 8(l8nario, about 
seven-eight days back, there was a news-item in Th8 
T8legraph. which is published from KoIkata. saying. that 
since last two years, the hon. Prime Minister has indIcaIed 
to the hon. AgricuHure Minister to . look into these. cases. 
But he did not. That was the news-item published In Tntl 
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Telegraph. You cannot say that it is the BJP's paper, 
which has made this aUegation. This was the allegation 
made by Ths Ts/sgfaph, All the time, the hoo. Agriculture 
Minister is saying that it is all because of the changing 
consumption of commodities and services in India. He is 
saying that the food habits have changed; nowadays, 
even the South Indian people are eating roti, they are 
also demanding wheat. He also cited the reasons that 
there is a fluctuation in the world production of wheat, 
supply-demand mismatch, and the private trade offering 
prices above Minimum Support Price due to which the 
prices of food commodities have been increasing. 

Sir, the overall food production in 2007-08 was 
expected to reach some sort of a target but it has fallen 
to reach the target by 2.2 million tonnes. The production 
of wheat has plateaued Since 1999-2000. At that time, it 
was 76 million tonnes, and in 2006-07, it had come down 
to 72.5 million tonnes. During 1990-2007, the growth of 
food grain production has decelerated by 1.2 per cent. 
But the growth of population is 1.9 per cent. Now, the 
population is increasing but the food grain production is 
not increasing in proportion to increase in population. So, 
there is a mismatch. And, this Govemment is there at 
the Centre for the last four years. If they do not anticipate 
it, if they do not foresee it, then who will do It? They are 
merely saying that the States are not doing anything, the 
States are not going after the hoarders. Old they say the 
same thing in 1998? What did their Govemments in 
Madhya Pradesh, Aajasthan or Delhi do at that time? 
They said: "The price of onion has gone up to As. 60 J a 
kilo in the regime of NDA Government. Let us come 
back again in the States." They did not think on the 
same lines as to what they are saying now, that is, they 
are doing their best, they caMot do anything more. We 
also said the same thing at that time. But what did they 
tell the people? At that time, they told the people that 'it 
was because of the hoarders, the I118rwsdis of the BJP 
only that the prices have gone up. They are also playing 
the same old broken record now. 

Your speakers are also saying this. Lastly, before I 
conclude, I will come to one or two points. 

There should be production. This is very clear that if 
you want to contain inflation and reduce the prices of 
food, increasing the productivity in the agricultural sector 
is the only way to bring down the prices of food. There 
is no other way. So, we have to look at the stagnant 
acraage hindering the increase in production. More and 
more farmers are suffering or shifting away from cereals 

and foodgrains to cash crops, such as cotton, sugarcane, 
cardamom, jute, etc. 

Please give me two or three minutes more. The hon. 
Agriculture Minister, the very capable Minister, is sitting 
in front of me. I am asking him this question. Now are 
the farmers committing suicide? Which farmers are 
committing suicide? No farmer commits suicide in Orissa, 
West Bengal and In Bihar. Those farmers, who grow 
paddy, do not commit suicide. It is rather the better off 
farmers only in the States of Karnataka, Andhra Pradesh, 
Maharashtra and Gujarat, who grow cotton, jute and 
sugarcane, commit suicide. They are the people who are 
committing suicide, not the grain growers and the growers 
of wheat. Nobody commits suicide in Punjab or in Haryana 
or in Orissa or in West Bengal. So, let us find out the 
reason why the farmer is committing suicide. 

This year's Economic Survey says that the production-
target set by the Govemment for jute, sugarcane and 
cotton has gone beyond the target. Production is more. 
That is why, they are not fetching the price, and they are 
committing SUIcide. So, my appeal is this. The hon. 
Agriculture Minister is there, and one of the very influential 
Ministers, the Home Minister, Shri Shivraj Patil is also 
there. 

I have several times fought with everybody in the 
Standing Committee on Finance. What about the Crop 
Insurance Scheme? In regard to Crop Insurance Scheme, 
your rule says that the entire block is a unit. II the crop 
is destroyed aU over the block, then only the farmer will 
get the benefit of insurance claim. When the crop loan 
is being given to the farmer, two per cent insurance 
dividend is being cut by every cooperative bank from his 
penny, from the money that is being given to him. This 
is happening in the cooperative banks and not in the 
commercial banks. You take the installment from him in 
advance. But when his crop is lost, you do not give him 
a single penny because you say that the crop is not lost 
in the entire block. So, we demand, and we have 
demanded several times before the hon. Prime Minister 
and hon. Finance Minister, that you make the Gram 
Panchayat a unit. But the officers, in the Standing 
Committee and everywhere, said that they did not have 
people with crop cutting experience. If you cannot do the 
crop cutting, then leave it to the State Governments. 
Give it to the Panchayat Samiti. Let them do it. 

You are capable of giving As.60,OOO crore of loan 
waiver but you cannot give As.10,OOO or something for 
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the Crop Insurance Scheme. You cannot provide that. 
How much have you provided? It is Rs.2oo crore or 
Rs.300 crore. So, why do you not do that? My appeal to 
you is that this Govemment should seriously consider it. 

There was a point raised with regard to PDS. My 
appeat, through you, to this Govemment is that you simply 
eliminate the control dealership business. Why should 
there be a control dealer? Everybody is coming to you 
saying make me the control dealer. Why? It is because 
he wHi seD everything in the black-market. So, my point 
is this. Why do you not introduce something like a food 
coupon? The Jammu and Kashmir Govemment has done 
it. The Bihar Government has also introduced it. It is 
necessary so that the PDS rice and PDS wheat coulO 
be targeted. The right person will get it. The real BPL 
person win get it. It will not be taken by the black-
marketeers. It will not be sold in Bangladesh or in Nepal 
as the reports just come. So, my appeaJ to you is that 
you kindly do this. 

A point was ri:llSed on forward trading by hon. Yadavji. 
do not think that because of the forward trading the 

prices are rising. Forward trading is a system through 
which the Govemment gets an indication as to how much 
of food grains the Govemment is going to expect in future. 
I do not think that merely by saying that because of the 
forward trading the prices are increasing is correct. I do 
not agree with that. The Govemment should seriously 
consider it. 

FHlally, I wiH say that the food production in India 
has not stagnated. You go to China and see how much 
food production is being done in China and how much Is 
the acreage. You will see that there is a scope of 50 per 
cent increase in food production in India. If you try you 
can do that. 

Lastly, when the Govemment says, when the hon. 
Prime Minister himself says that it is very difficult to 
contain the price rise, it means that there Is 8 serious 
economic crisis and the Govemment is incapable of 
dealing with this economic crisis. So, it is better that this 
Government is thrown out of the gaddi. The sooner this 
Govemment goes, a new Government comes the better 
it is; they will check the inflation so that the real IJIVT1 

aadmi will be benefited once they go out. Thank you 
very much. 

MR. SPEAKER: Thank you very much. Shri Sandeep 
Dixit to speak now. 

/Translation} 

SHRI SANDEEP DIKSHIT (East DeIhl): Mr. Speaker, 
Sir, I am participating in a very important discussion today. 
I was listening with rapt attention to the speeches of my 
colleagues. Gurudas ji initiated this discussion on an 
emotional note and hon. members from different parties 
also chipped in. Whenever Shri Swain rises to speak, I 
listen to him with keen interest. On many occasions I 
leam from him, but, today, I am a bit confused with what 
he has said. I do not know whether views expressed by 
him just now, were his personal views or that of his 
party. Many times. I have heard leaders of his party 
saying again and again that prices can not be stabilized 
unless the export of foodgrains or other Items is stopped. 
Swalnji has pionered an a1temative economic policy in 
this House. Swainji has allowed that there is confusion 
within the Govemment but I think confusion within the 
BJP has been refleded prominently in his speech. The 
vociferous speaker from BJP Is saying something different 
and earlier Whatever Sumitraji said was completely 
contradictory. Swainji, I am not speaking to correct you, 
but I would like to say that currently inflation rate in 
China is about 8.27 per cent. For some of our colleagues 
China is a role model, but I would like to add that China's 
rate of inflation Is much higher than India's. 

Mr. Speaker, Sir, since moming discussion is going 
on about alarming proportion of Inflation in the country. 
Everybody presented his views quoting personal 
experience as well as Govemment's figures. I have clear 
conception about two thing&-Rice and Wheat are our 
two staple foods. Their prices have increased. My 
experience is about markets of Delhi where I come from, 
whether it is Shahdara market or Narela marbt or New 
Ashok Nagar market, the prices of food items have 
increased but not to that extent as is being projected 
here time and again. The reason behind it is that some 
sort of investment has been made at least In agriculture 
during the last few years the Govemment has m8de 
efforts to plug the loop holes the lack of investment and 
other things in agriculture. Today, there may be steep 
price rise of other items in the World, prices of wheat 
have increased nearly by 90 percent, prices, of Paddy or 
Rice, perhaps 110 percent, prices of some other items 
increased by 200 percent, but in our country prices of 
flour and rice are under control. I accept that prices may 
have gone up from Rs. 13 to Rs. 14, As. 14 to Rs. 15 
but the situation is not that much worse as these people 
are presenting here. I want to present these facts only 
for record. 
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The Most debatable commodity is edible oils and 
there is a reason for that. We depend on other countries 
for 30 to 40 percent Import of it. The most serious 
situation is in the case of steel and cement. The 
Government has taken steps for all these things. As far 
as steel, cement or other items are concemed ever since 
we have adopted the policy of liberalization, privatization 
and globalisation, some sort of arrogance is being seen 
in the private sector. Our leftist friends or Mohan Singh 
Ji has said that there in need to bring to surface the 
face of the Government that sometimes becomes the 
target of brickbats from the public it does something 
angainst the interest of people and they will not shy 
away in doing so. Despite the direction given or argument 
advanced by the Government that rates of cement may 
be increased only by Rs. 14-15 per sack and not by 
Rs. 40 per sack, the steel and cement industry openly 
says that whether you like it or not. we will not reduce 
the prices. Capitalists say to the Government that they 
will not listan to what the Government say then in such 
circumstances I will apprise the Govemment that it has 
many powers. The Govemment should put up a tough 
face which is not liked by the people of the country. The 
Govemment does have that power at it is command. 
The Govemment has shown that face of the industry 
whenever such a situation has arisen. During the last 
two three years It has been very liberal. Now this liberal 
approach has to be left behind. If the Govemment shows 
its firmness in even a single sector, then the prices will 
come down automatically. It has happened. It was being 
asked again and again v.hether the state Governments 
have performed their duties? When references were bei~g 
made about raids, then Swain saheb gave the example 
that the then State Govemment conducted no raids in 
1998. It is false. At that time BJP was in power in 
Rajasthan and Delhi. Had both the state Govemments 
conducted raids in their respective states then it would 
have be6n better. When the Congress Govemment took 
over in Delhi, raids were conducted immediately on onion 
dealers and prices came down within 15 days. Had the 
same been done by those Govemments then the electoral 
history of Delhi and Rajasthan would have been different. 
Today, it has made the difference. I want to cite ex~les. 
Repeatedly very body has given examples of theIr own 
states. Therefore, I would like to give the example of 
Delhi and I have figures of Delhi as well. It has been 
said why other state Govemments have not been taken 
into confidence? This is wrong. The Prime Minister had 
written a letter to all the Chief Ministers to act immediately 
under ESMA. I would like to give a small example of 
Delhi. In Delhi raids were conducted at 200 places in a 

span of 5-6 days out of which 96 were LPG godowns 
and 30-35 were big godowns. In these raids two thousand 
quintal wheat, three lakh quintal rice, one lakh nine 
thousand litre oil and more than ten thousand quintal 
pulses were recovered in Deihl from hoarders. I am 
quoting from paper. I am not saying anything on mv 
own. These are the same papers which show again and 
again that our Govemment has failed in checking price 
rise, the same paper says that. 

[English} 

"In Delhi, spot prices of chana have fallen 7.7 per 
cent.. of rice and wheat have fallen substantially by 
over 20 per cent following the raids done all over 
Delhi's godowns." 

[Translation} 

The Government can control this if it has the will 
power. Raids have been conducted in Maharashtra and 
Delhi. I do not know whether or not raids have been 
conducted in Bihar, Uttar Pradesh, Orissa, Rajasthan, 
Madhya Pradesh and other states. Why raids ar.. not 
being conducted there? I suspect that perhaps the 
Governments of these states sometimes put party politics 
ahead of the interests of the country and the poor. Have 
raids ever been conducted in these states? Can he tell 
me the names of goods alongwith the names of godowns 
wherefrom these have been recovered. Delhi is a small 
state and if one and a half lakh litre oK can be recovered 
in a state within three deys then why should we presume 
that hoarding is not being done in Rajasthan, Madhya 
Pradesh and Gujara!? If hoarding is not being done in 
these states then it may be told why hoarding is not 
being done in those states? Whether it is the State 
Government or the Government of India both the 
Govemments work hand in hand on the issue of price 
rise ... (Interruptions) I am coming to West Bengal as well 
Same thing happens there too. Friends from West Bengal 
are sitting here ... (Intef7lJptions) 

SHRI HARIN PATHAK (Ahmedabad): Price rise is 
not the fallout of hoarding. 

{English} 

MR. SPEAKER: No, he has not yielded. This is an 
important debate. Let every Party has its say. 

[Translation} 

SHRI SANDEEP 01 KSHIT: You mean that hoarding 
does not cause price rise, these are two different aspects. 
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{English] 

MR. SPEAKER: He is speaking well. 

••. (In/emJplions) 

SHRI SANDEEP DIKSHIT: It is an unfortunate 
comment, like the hon. Prime Minister, keeping in mind 
the system once said thet it was difficult to control inflation 
and you are stretching that point. You say that any Prime 
Minister should not use these words. I am disappointed 
at this time, if you say that prices don't increase due to 
hoarding. In a country, which has faced poverty for forty 
years, due to black marketing and if you say In the 
House that hoarding is not the reason for price rise, then 
it is very unfortunate. The country which has been held 
on ransom by black marketeers and whose politics is 
based on the fact that we are against black marketeers 
and hoarding. Today, your party is supporting them. Today, 
you say that hoarding is not the reason for price rise. It 
is very unfortunate ... (lntenvptions) I have heard this thing 
tor the first time ... (ln/emJptions) 

[English] 

MR. SPEAKER: No, do not record anything. 

... (lntenuptions)" 

MR. SPEAKER: Why are you feeling disturbed? Do 
not record anything. 

... (lnlBrruptionsr 

MR. SPEAKER: Nothing will be recorded. Please do 
not do this. 

... (Inlenuplionsr 

MR. SPEAKER: Mr. Harin Pathak, this is very 
unfortunate. 

... (Intenuptions) 

(Tl1Inslalion) 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND THE MINISTER OF STATE IN THE 
MINISTRY OF PARUAMENTARY AFFAIRS (SHRI PAW~ 
KUMAR BANSAL): Mr. Pathak, sucidenHy starts speaking 
in between ... (lnJenupiions) 

"Not recorded. 

[English) 

MR. SPEAKER: You have got other Members to 
speak from your party. Let them repty to ii, you cannot 
disturb a Member 

... (lnlenuplions) 

(Tl1lIJSIstion) 

SHRI PAWAN KUMAR BANSAL: What their Members 
have not SIIid ..• (lnlBnuptions) 

[English] 

SHRI MADHUSUDAN MISTRY (Sabarkantha): We did 
not disturb them when they were leveling charges against 
up •.. (Intenuptions) 

MR. SPEAKER: He is entitled to reply. Nothing else 
is being recorded. (Tl1lIJSIstionj It is not fair. 

... (Intenuptions) • 

[Englishj 

MR. SPEAKER: You have got other Members to 
speak from your party. 

... (Inlflnuplions) 

MR. SPEAKER: Please do not record one word 
except the hon. Member. 

... (lnlemJplionsj 

MR. SPEAKER: Mr. Mistry, do not disturb your own 
Member. {Tl1InslsUonjltis not fair. He is giving a fine 
speech. 

. .. (InlBnuptionsj 

MR. SPEAKER: He is a young Member. W. must 
aU encourage him. I am not saying about the content. 
but certainly he is doing his best for his party. 

{Ttanslstion} 

SHRI SNADEEP DIKSHIT: I am saying that the kind 
of steps that have been taken in Delhi, should be taken 
in other States too. I would like to request one thing. 
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Hon'ble Minister of Finance and Minister of Home Affairs 
are sitting here. If the Govemment of India thinks that 
our State Govemments are not ready for conducting raids 
and If Governments of India does not have the power 
under the ESMA, then this House must immediately take 
steps to provide such power to the Govemment of India. 
If our CBI and Income Tax Officials can conduct door to 
door raids and we think that our State Govemments are 
not so sensitive towards prices and inflation, then 
Government of India should have that power. I am sure 
that this House will support this Govemment and it will 
also give that power to the Govemment of India. I feel, 
the way the BJP is thinking today, it would also definitely 
support the Govemment. 

SHRI HARIN PATHAK (Ahmedabad): Definitely, we 
will support ... (Interruptions) 

15.49 hr •. 

[SHRI MOHAN SINGH in the ChSlij 

SHRI SANDEEP DIKSHIT: Sir, there is one point, 
which is being repeated time and again in this period of 
price rise and there is also a fact involved in that. Earlier, 
Shri Gurudas Dasgupta negated what he said that price 
rise at international level is influencing prices in India. He 
said that he doesn't approve the fact. Maybe he does 
not fully agree with that. But, this argument is also a 
sound argument. 

Today, there is unprecedented price rise workMide. 
Some say that it has increased up to 83 per cent. I 
have seen same figures, which are quite disturbing. There 
has been 76 per cent increase in the prices of rice and 
the price of palm oil has increased around 100 per cent. 
Wheat prices are up by 161 per cent. Today, if we are 
trying to bring this world together, we will have to face 
the impact of intemational price rise. The Minister of 
Agriculture is not here right now, but other Ministers in 
the Govemment are sitting here. I would like to know 
one thing and in my opinion the Govemment should take 
the countrymen into confidence and tell them the reasons. 
When we will be able to bring down the prices of wheat 
and nce, then why prices of some remaining items are 
beyond our control. I would like to give the example of 
vegetables. There is a increase and decrease in prices 
of vegetables. I agree that prices of vegetables rise In 
every season. Sometimes there is an increase of Rs. 5/ 
_ and sometimes there is a decrease of Rs. 5/-. But the 
prices of vegetables are suddenly going up everywhere, 

the Govemment should clarify the situation. We will also 
be able to know and we can tell our respective State 
Govemments as to what effective steps we can take to 
maintain prices .of vegetables to a normal level. Prices of 
onion and potato are at normal level but there are certain 
vegetables whose prices have been increased. 

Previously, there was abnormal increase in the prices 
of pulses. Pulses, which were available at Rs. 301-have 
increased to Rs. 381- and the pulsas, which were being 
sold at Rs. 35/- are now at being sold at Rs. 42 or 
Rs. 44. Pulses which were available at Rs. 40/- per kg 
are now available up to Rs. 55 or 60. Prasently there is 
an increase of Rs. 5 or 10 in the prices of pulses 
everywhere. But I would like to put forth the stand of the 
Govemment that despite the huge production of pulses, 
the way the Govemment has managed to control the 
prices of pulses, it should also control other items in the 
same way. It only indicates that whenever our Govemment 
decides to control the prices of any particular commodity, 
it becomes successful in that. The Minister of Rnance is 
sitting here and the Minister of Agriculture is about to 
come. I would like to tell everyone that my three or four 
small suggestions may be useful to some extent 

As regards to crude oil, petrol and diesel is being 
sold at Rs. 42 or 45 there has been a long standing 
demand that reduction of excise duty on both these 
products would perhaps give an indication. Many 
economists say when you give an indication in economic 
policy, then it does not matter now major is this indication 
but its impact is far reaching. When BJP Government 
was in power, constant demands were made to NDA 
Govemment to reduce excise duty but they paid no heed 
to it. At that time, price of crude oil was 38 dollars per 
barrel. Today, it is being sold at 113 or 115 dollar per 
barrel and we have increased the price from Rs. 32 or 
35 to Rs. 42 or Rs. 43. but, if the Minister of Finance 
sees this and at least, for a period when prices are 
rising rapidly at intemational level, whether he can show 
same flexibility in some of such areas? Our Prime Minister 
and Minister of Finance have made a very important 
point that we can sacrifice growth also to control the 
price rise if needed. I would like to compliment them. 
This is an important statement of both of our leaders. 
Therefore, in the same breath, I would like to request 
them that if you think it is needed, you should also say 
something about reducing the prices of petrol. I would 
like to submit one more point. if we think that steel and 
cement indUstry don't listen to the Government of India, 
then Govemment of India has a weapon and in 1967-68. 
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Government had used this weapon. Therefore. when there 
is a need, the Government should also show that country 
has a good weapon caJIed nationalization. If we think 
that our private companies In steel and cement sector 
are not showing sympathy towards our c:ountTymen. then 
this Govemment should develop a thinking with regard to 
nationalization and they should also give an Indication to 
indstrialists in the country, that if you are a partner in the 
country's progress and help us in construction wor1< of 
our houses and roads and as long as you are acting as 
an associate. the Govemment Is with you but if you are 
going to show the face of a plunderer then this 
Government can also use its oppressive powers. With 
these small suggestions, I conclude. 

{English] 

SHRI A. KRISHNASWAMY (Sriperumbudur): Sir, it is 
sad to note that inflation has reached a 4O-month high 
of 7.41 per cent. Price rise in essential commoclilies like 
food grains, pulses and vegetables may affect the people 
particularly the common man, poorer sections of the 
society. in fact, the price rise Is a gIobaJ phenomenon at 
present. Several countries are facing the similar inflationary 
trends. 

The Union Govemment has taken a host of steps to 
contain inflation such as banning of export of non-basmati 
rice, pulses, edible oil and cement. However, inflation 
had gone above the tolerance level of seven per cent 
from four per cent in December 2007 which has resulted 
in higher food, fuel and commodity prices, particularly 
metals. The Minister of Steel has persuaded major steel 
companies in the country to roll back the prices of long 
steel products, but the steel prices have doubled in the 
last one year. 

However. common man is facing a lot of hardships 
to construct even a small house because of the price 
rise in steel and cement Even after the above measures, 
the current inflation level Is a major cause for worry. 
Several reasons may be adduced for this abnormal 
inflationary trend. Middlemen and hoarders play a major 
role in price rise of essential commodities. Strict 
surveillance has to be kept on these market forces and 
preventive steps should be taken by the agencies 
concerned by keeping vigil on· these unscrupulous 
persons. 

Speculation Is another factor contributing to price rise. 
For example, on seeing the pay hikes recommended by 

the Sixth Pay Commission, prices of several essential 
commodities and services have been Increased several 
folds even before the implementation of the Sixth Pay 
Commission. Benefits of the Pay Commission 
Recommendations will go only to the Government servants 
but the burden of price hikes has to be shared by the 
entire population, particularly the downtrodden and the 
poor and common people. A Central mechanism has to 
be created to deal firmly with the speculative forces. On-
line trading on essential commodities such as vegetables 
and pulses should be banned as it often leads to increase 
in prices on speculation basis. 

GlobaJIsation even though has brought in several 
advantages to the country, such as creation of job 
opportunities etc., simultaneously it has made the country 
vulnerable to the intemational market forces, which Is 
one of the reasons for the current inflationary tendencies 
in the country. The Union Govemment shoutd initiate 
appropriate protective measures to curb inflation in this 
country. Sir, the Govemment has taken several steps to 
curb the inflation, such as, scrapping of import duty on 
crude, edible oils to nil and refined edible oils at 7.5 per 
cent; ban on export of non-Basmati rice and increasing 
the export price of Basmatl; ban on export of finished 
steel products and cement; decision to create 5 MT of 
strategic reserves - 3 MT of rice and 2 MT of wheat -
in addition to the buffer that the Govemment maintains 
to meet PDS requirements. Even then. Inflation continues. 

Now, I would like to register two or three point!" on 
the impact of Inflation. A rise In inflation reduces the 
purchasing power of the people; we can buy less of 
goods and services if prices go up. So, inflation makes 
people, poorer; makes manufactured exports less 
competitive in the wortd marl<ets; higher inflation rate in 
India l4s-4-vis her trading partners make Indian goods 
relatively expensive resulting in slower growth of exports; 
Govemmenrs revenue collections are not indexed to 
inflation whereas a large part of expenditure - wage bin 
of Govemment employees - is inflation Indexed leading 
to escalation in expenditure and higher fiscal deficit. 

Sir, today, the burden of inflation has been shifted 
from State Govemment to Central Govemment, Central 
Governmerrt to State Government and from Central 
Govemment to the world mar1<et Whatever be ~he case, 
in today's scenario, people do not bother about the growth 
of the country or GOP of this country. In fact, common 
people do not know what Is GOP and what is growth. 
They are sensitive to day to day life commodities. They 
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are worried that the prices of their day to day provisions 
have gone up twice. Hence, I urge upon the Central 
Govemment, particularly the Finance Minister, to take 
serious steps in this regard. 

Public Distribution System should be made very 
effective in all the States as it has been done by our 
respected Chief Minister, Dr. Kalaignar Karunanidhi in the 
State of Tamil Nadu by taking serious steps to curb the 
price rise in essential commodities by distributing rice, 
pulses, edible oil etc. through PDS. Much before the 
current inflationary tendencies, our Chief Minister 
implemented a scheme with foresight by way of 
distribution of 400 bags of cement through PDS at the 
rate of Rs.200 per bag to those who want to build houses 
up to the size of 1000 square feet. Such visionary steps 
really check the prices of essential commodities. Union 
Govemment may similarly provide Central subsidy for 
distribution of steel through PDS for construction of 
houses. This step would not only check the steel prices 
but also would ensure easy availability of steel for 
construction of houses for the poor masses. 

16.00 hr •• 

I, therefore, once again urge upon the Govemment 
not to shift the burden of inflation from one Govemment 
to other or from this Govemment to the world market. 
Kindly take it up seriously and initiate urgent measures 
on valid suggestion of imposition of price ceiling on 
essential commodIties like food-grains, pulses, vegetables, 
edible oil, milk, etc. to contain inflation. 

{Translation} 

PROF. RASA SINGH RAWAT (Ajmer): Whether the 
minister is intervening. 

/English! 

MR. CHAIRMAN: The debate will continue. He is 
intervening only. 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): I will intervene and then go to the 
other House. The Agriculture Minister will finally reply to 
the debate. 

Mr. Chairman, Sir, I am sorry I was not here for 
most part of the debate but to the best of my ability I 
have gathered the most important points from my 
colleague, the Minister of State in the Ministry of Finance. 
The Agriculture Minister has also briefed me. While he 
will reply to the debate finally, I am intervening to answer 
a few points which hon. Members have made. 

Sir, whether we like it or not and irrespective of 
ideology, India is affected by global trends. A question 
was raised, I believe, why are we comparing ourselves 
to what is happening in the rest of the world; why do we 
claim that we are affected by what is happening in the 
world. No country is sen-SuffICient in every item; or every 
good or every service. n we were completely sen-sufficient 
in food, oil, or commodities surely we will not be affected 
by what is happening in the worid nor we need be 
concemed about what is happening in the world. But all 
of us know we are a major importer of oil. Seventy-five 
per cent of our crude oil requirement is Imported. We 
are a marginal Importer of wheat. For some years we 
did not import wheat but now we are a marginal importer 
of wheat. We are a large importer of edible oils. We are 
a significant importer of pulses. We are a very large 
importer of fertilizers. We are also a large consumer and 
a large importer of a number of commodities including 
metals. 

If India's economy was growing by about three or 
four per cent a year, as it was for the first 30 years after 
Independence, we would not need to consume so much; 
we would not need to import so much. But our economy 
today - and I hope that is a point on which all of us can 
be happy about - is indeed growing by over eight per 
cent a year. In fact, for the last four years the average 
has been 8.8 per cent. In order to sustain this growth 
we need to consume large quantities of not only food 
but also non-food commodities. That is why our import 
bills for crude oil and fertiliser are rising. If we are a 
large importer we also have to be a large exporter, 
otherwise how will we pay for our imports? We have to 
pay for imports in currencies of that country. And if we 
have to pay for tt'ose imports we have to be an exporter 
too. That is why there is a Ministry whose primary function 
is to promote exports so that we can pay for the imports. 
If we are a large importer and we desire to be a large 
exporter too, we will be affected by the world trends. 
There is simply no other way and I do not think anyone 
of U6 is so innocent as to believe that we are completely 
insulated from the world trends. 

I have with me an article written by two economists. 
Not that I entirely agree with them always, but since this 
will strike a chord in some sections of the House let me 
read what the two economists C.P. Chandrasekhar and 
Jayati Ghosh ha'lfe written. 

"To understand this (that is the forces behind the 
rise in prices) it is necessary to examine the forces behind 
the price rises for different commodities. In the case of 
food there are more than just demand forces at work. 
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AIthoug!': It Is certainly 1rue that rising incomes in AsIa 
and other parts of the developing world have led to 
increased demand for food ...... 

"Five major aspects affecting supply conditions have 
been crucial in changing global market conditions for 
food crops." 

Sir, I will not read the whole of it. I will read part of 
each of the ideas. 

-First, there is the impact of high oil prices which 
affect agricultural costs directly because of the 
significance of energy 88 an input in the cultivation 
process itself through fertHizer and irrigation costs as 
well as in transporting food. Second, there is impact 
of both oil pric9s and Govemment policies in the 
US, Europe, Brazil and elsewhere that promoted bio-
fuel as an aHernative to petroleum. Third, impact of 
policy neglect of agriculture over the past two 
decades. Fourth, there is impact of changes in the 
market structure which aUow for greater internationaJ 
speculation in commodities. Finally, primary commodity 
markets are also attracting financial speculators.· 

Sir, the world trends are affecting us and as a resutt 
while things were more or less comfortable until January 
suddenly there has been a complete change in the 
landsCape. I know han. Members, my friends, on that 
side will claim that when they were In office inflation was 
under control. My short answer is, time has a way of 
playing tricks on memories. I wiU remind them about their 
inflation. But that is not the point I am making. It is not 
my inflation Vf1fSlJS your inflation. The point is, what was 
the world situation, a benign situation when they were in 
office and how has the world situation taken a dramatic 
change today? 

Sir, let us look at the prices in 2004, prices in March, 
2007 and March, 2008. I can read the figures for year 
after year. But let us look at these three landmark prices 
- in 2004; in March 2007 and March 2008. First, let us 
take Crude Oil. It was 37.7 dollars a barrel which 
increased :0 60 dollars a barrel last year and in March 
it was 102 dollars a barrel and this morning it is 112 
dollars a barrel. Is there a solution that anybody can 
suggest tor me to reveree the prices of crude oil? 

Next, let us look at Palm oil. It was 471 dollars a 
MT in 2004. In March, 2007 it was 622 dollars a MT and 
in March, 2008 it was 1248 dollars a MT. In one year 
Palm oil prices have doubled. The principal reason is 
that they are diverting palm oil for producing ethanol. I 
ask, is there a way I can reverse this price? Look at 

urea. We are large importer of urea. It was 175 dollars 
a MT in 2004; it was 318 dollars in March 2007 and 378 
dollars In March, 2008. Is there a way I can roll back 
this price? 

Sir, let us take iron ore. We have iron ore. But since 
we export iron ore, iron ore finds a level at international 
prices. Millions of jobs are dependent on iron ore 
excavations and export. It is true we have imposed export 
duty in order to contain export of iron ore. But iron ore 
fmes and low quality iron ore is being exported. We can 
look at other options. But the price rises to intemational 
price leVels. In 2004 it was 37.9 dollars cJdmlu, lhat is 
the unit, in March 2007 it was n dollars and in March 
2008 it was 140 dollars. 

Sir, the point that I am making is about what is 
happening in the world today. I was in Washington a 
couple of days ago and I was extremely critical about 
whal was happening in the Western countries, the 
developed countries. Many of them agreed with me and 
said thai the points we £:Ire making on behalf of the 
developing countries are absolutely correct. Some of it 
was reported in the newspapers. I said diverting food to 
fuel is a crime against humanity. When there is so much 
hunger and poverty in the world, how can you divert 20 
per cent of your com to produce bio fuel? How can you 
convert palm oil into ethanol? The point is, we are 
impacted by this price rise and there is very little we can 
do to ro/l back these prices because we are importers of 
these commodities and many of these commodIties will 
rise to find international prices. Take a thing like chana 
or pulses. In 1997-98, we go back len years ago, desi 
channa was As. 16, 400 a tonne and today, it is Rs. 26, 
200 per tonne. Masur was available at As. 18,600 a 
tonne and today, it is Rs. 39,200 a tonne. Yellow peas, 
mutter vattana was at As. 10,900 a tonne and today, it 
is Rs. 21,200 a tonne. Therefore, there afe some things 
that are within OUf control and I am grateful to the hon. 
Members for their suggestions including the last speaker. 
There are some things which are not within our control 
and we therefore have to take other steps in order to 
moderate the impact of these high prices. 

Sir, in fact, inflation that we are witnessing in the 
last six weeks, to the .best of my study, understanding 
and discussion, is qualitatively different from the kind of 
inflation that we had a few years ago or even a lew 
months ago. This is not the first time that we are having 
inflation of over seven per cent and this is qualitatively 
different and I win come to it in a moment. But let me 
first remind the hon. Members that for many years, this 
country had high inflation. Those, according to me, were 
because of policy mistakQ. We had a highly protected 
economy and in a highly protected economy, the price 
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setter really sets the prices. In a liberal and competitive 
economy, inflation win be lower as we have seen in the 
last ten years. In the 1980s and 1970&, inflation was 
always over ten per cent. Inflation did moderate though 
there have been spurts in inflation during the last ten 
years. 

For example, in 1998-99, inflation was over seven 
per cent in ten weeks of that year. In 2000-01 which 
was the worst period in recent times, inflation was over 
six per cent for 48 weeks of that year. In 22 of those 
weeks, it was over seven per cent. In 12 of those weeks, 
it was over eight per cent. It is possible that today's bad 
news wipes away yesterday's bad news. lime plays tricks 
on memory but the fact remains that in 2000-01, inflation 
was over eight per cent in 12 successive weeks. Again, 
inflation moderated. I concede that. In 2004-05, when 
this Government came into office, inflation was on the 
rise. In fact, the day we took office, inflation had already 
touched seven per cent. It remained over seven per cent 
for about 16 weeks and then moderated. It moderated in 
2005-06 and 2006-07 and it came to 3.11 per cent in 
November, 2007. Since November, 2007, it has been 
steadily rising and it was well under four per cent but 
beginning January, it has risen rather sharply and the 
sharpest rise has been in the last six weeks. This is the 
story of inflation. As I said, the financial turbulence in the 
world has also cast its shadow on other markets like 
commodity markets, credit markets, food markets, etc. All 
the crises seem to be coming together. Food crisis, energy 
price crisis and financial turbulence crisis seem to be 
coming together. 

I 
This has really triggered the very difficult situation 

that we face in the last six weeks. I concede all this is 
of little comfort to common man. This is simply an 
explanation so that hon. Members will join me in trying 
to understand the forces that are at play and what we 
are confronting so that we can, sitting together, decide 
on the course of action. I am open to suggestions. I am 
sure my colleague, the Minister of Agriculture, is also 
open to suggestions. We are as concemed about inflation 
as anyone else. But we must understand the forces that 
are triggering this inflation so that we can attack the 
causes of inflation rather than symptoms. The WPI is a 
symptom. We must go to the underlying causes of 
inflation. ... (IntefTlJpb'ons) 

{Translation/ 

PROF. VIJAY KUMAR MALHOTRA (South Delhi): Mr. 
Chidambaram wants to say that nothing can be done. 
... (Interruptions) You want to say that nothing can be 
done, there is price rise all over the world. ... (Intemptions) 

[English/ 

SHRI P. CHIDAMBARAM: Prof. Malhotra ji do not be 
in hUrrry. Please sit down. You walk in when I am talking. 
You stand up and immediately make a point. This is not 
fair. ... (IntefTlJpb'ons) 

(Tl7lI1SIstion/ 

MR. CHAIRMAN: Malhotra ji first listen what is said. 
... (lnttmUptions) 

[English} 

SHRI P. CHIDAMBARAM: You walk in the middle of 
my speech and you immediately interupt what I said. Let 
me complete this point. ... (Interruptions) 

{Translation} 

MR. CHAIRMAN: You don't worry about his message, 
you should worry about year message. The message he 
is giving in also beneficial for you, then why are you 
getting worried. 

... (IntefTlJptions) 

[English} 

SHRI GURUDAS DASGUPTA (Panskura): Hon. 
Chairman, I would like to be assured that the hon. 
Finance Minister will be here to answer my pOint. 
(Interruptions) 

SHRI P. CHIDAMBARAM: I am not yielding. 
(Interruptions) 

MR. CHAIRMAN: Please hear the hon. Finance 
Minister. 

... (Interruptions) 

SHRI P. CHIDAMBARAM: The reply will be given by 
the Minister of Agriculture. I am intervening to answer as 
many points as possible. ... (/nlenvptions) 

MR. CHAIRMAN: The Minister is not yielding. Shri 
Dasgupta, you are a sanior Member. 

. . . (Interruptions) 

SHRI P. CHIDAMBARAM: I have to be in two 
Houses. I am intervening in this debate .... (Interruptions) 

MR. CHAIRMAN: Let the hon. Minister complete. 

... (InlefTlJptions) 

SHRI P. CHIDAMBARAM: I am intervening. The 
Minister of Agriculture will reply. In the other House I will 
reply. ... (Interruptions) 

SHRI GURUDAS OASGUPTA: It is unfortunate that 
nationalpo!icy has no rote in this. '" (/ntefTlJplions) 
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SHRI P. CHIOAMBARAM: Sir, I am not yielding. . .. 
(Interruptions) The Government will answer. . .. 
(IntrNruptions) Shri Oasgupta cannot decide who will 
answer. The Government will answer. ... (Interruptions) I 
am saying that the Government will answer. . .. 
(InlenVplions) As I am replying to some aspects. the 
Government will answer. ... (Interruptions) I am not 
yielding. . .. (Infenuplions) 

SHRI GURUOAS OASGUPTA: Sir, the hon. Finance 
Minister should be here to answer our questions. . .. 
(Intenuplions) 

MR. CHAIRMAN: Okay. 

.. , (fntenuplions) 

SHRI P. CHIOAMBARAM: Therefore, the question is 
what is that we can do now. What are the steps that are 
possible? What are the steps that the Govemment has 
taken? What are the steps that the Government is 
contemplating? Some decisions are yet to be taken. We 
can intervene through fiscal policy, through monetary policy 
and through supply side measures. A number of supply 
side measures have been taken. The investment in 
agricuhure has increased from 10.2 per cent to 12.5 per 
cent in the last four years. It is our goal to raise it to 16 
per cent of the GOP. But this win take some time to 
materialize. We have announced the National Food 
Security Mission at the cost of Rs. 25,000 crore; and 
Rashtriya Krishi Vikas Yojana at the cost of As. 4,882 
crore. The goal is to raise the rice production by 10 
million tones; wheat production by eight million tones; 
pulses production by two million tones. There is a National 
Horticulture Mission; Rainfed Area Development Mission. 
But all this will take some time to yield results. I had 
introduced AIBP in the United Front Govemment in 1996-
98. We have vastly increased the allocalion for AIBP in 
the last four years. We have set up the Irrigation and 
Water Resources Corporation in order to find more funds 
for irrigation. In the last Five Year Plan we were able to 
bring about 8.8 million hectares of land under irrigation. 
But the potential that is being used is only about 70 per 
cent.. 

A number of steps are being taken in order to 
augment production so that we will not be dependent on 
importing essential foQd items. So, while we import food 
items. we are actuaUy importing inflation and while we 
import commodities, we are actually importing inflation. 

As , have said on some other occasion also. 
production had virtually stagnated over a period of ten 
years. This is why the entire Plan is now skewed in 
favour of agricuhure so that agriculture production 
increases dramatically and agriculture sector grows by at 

least four per cent a year. For example, during the NDA 
period, the I~west year in which we had rice production 
was 2002-03 at 71 milHon toones. the highest was 93 
million tonnes in 2006-07 It was again 93 million tonnes 
in 2007-08 and It is expected to be 94 million tonnes 
now. The point I am making is that despite all the efforts 
taken. we are not able to cross the peak of about 93 or 
94 million tonnes. In the case of wheat, in the NDA 
period there was a year when we had 65 million tonnes 
of wheat, the highest was 76 million tomes; in 2006-07, 
it was 75.81 miUion tonnes and this year we expect 
another 75 million tonnes. Again, It is plateau at about 
75 million tormes. H you look at pulses, during the NDA 
regime, the lowest was 11 million tonnes, the highest 
was 14.91 minion tonnes and this year we expect 14.34 
million tonnes. This is again a plateau. Over the years 
we have not been able to increase productivity per hectare 
of either wheat or rice or pulses. ... (InllJmJpl/ons) 

SHRI GURUOAS DASGUPTA (Panskura): That is the 
question he must answer~ ... (IntenupHons) 

SHRI P. CHIOAMBARAM: Therefore, a number of 
steps are being taken and when the Minister of Agriculture 
replies, he will explain in much greater detall what steps 
we are taking in order to become self-sufficient in at 
least the eseentIaI food Items, which is one of the major 
contrI:Iutors to the current inflation. As I said, this is the 
situation that we find after ten years and despite massive 
investment. we have to make a breakthrough. That is 
why a number of scientists have said that we have to 
make a breakthrough in water. seeds, and fertiliZers in 
order to break through this so-caUed glass ceiling which 
we seem to have run into. Unless we become self-
sufficient in essential food items.·' am afraid we will be 
under pressure of international increase in food prices. 

As far as non-food items are concerned, Dr. Bimal 
Jalan made a speech in the other House. It is really a 
question of managing demand side and managing 
inflationary expectations. In my Budget Speech at 
paragraphs 5, 6 and 7 I had anticipated pressure on 
prices and , said that we have to be vigilant on prices. 
l.a1er on in the Speech, I had pointed out to cartelization 
in cement and steel. 

There is demand today. There is a demand for 
housing. demand for cement and demand for construction, 
demand for steel and demand for various products. What 
has happened is that this demand is being sustained 
over a period of four years because of high growth. That 
is good. The high demand is also good. But unless supply 
catches up with demand, there will be pressure on prices 
and in some cases even when supply catches up with 
demand, if it is a monopolistic or oIigopolistic situation, 
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cartels will be formed and they will determine prices. In 
fact, I am on record and I have no hesitation in repeating 
it. I think, the cement manufacturers are behaving like a 
cartel. There are signs today that even the steel 
manufacturers are behaving like a cartel. But if we talk 
to the steel people, they will tell you that gas prices 
have gone up from 4 dollars to 16 do/lars, iron ore prices 
have gone up from Rs 2,000/- a tonne to Rs. 6,0001- a 
tonne and, therefore, steel prices are going up. So 
somewhere we have to break this logjam. This logjam 
cannot continue. Many commodities will indeed reflect 
international prices because they are imported and 
exported. 

This capacity to exploit supply-demand mismatches 
or capacity to exploit excess demand in the economy 
must indeed be addressed by fiscal and monetary 
measures as well as some administrative measures. I 
have addressed it on the fiscal side. Anticipating this, I 
cut the CENVAT duty from 16 per cent to 14 per cent. 
I cut excise duties on a large· number of items. Post-
Budget, we have cut customs duties on a number of 
items. On the monetary side, the Reserve Bank of India 
has taken a number of steps. It has increased the CRR 
on eight occasions. It has increased the reverse repa. I 
am sure, the Governor of the RBI will take appropriate 
monetary steps shortly. We also have to address issues 
of liquidity and money supply. These are addressed largely 
by monetary steps. I am sure, the Govemor will address 
the issues of liquidity and money supply also shortly. But 
I want to add that we have to take some administrative 
measures too. We cannot entirely rely upon It)e fiscal 
measures and monetary measures. We have to take such 
administrative measures that restrain the proclivity of 
producers to increase prices simply because the situation 
allows itseH to be exploited. 

I have already spoken of the need to take tough 
steps if the behaviour does not change. I wish to state 
on the floor of the House that if the behaviour of the 
economic players in some sectors does not change and 
if they do not understand the gravity of the situation and 
behave responsibly, Govemment win not hesitate to take 
tough administrative measures.... (lntenuplions) 

SHRI HARIN PATHAK (Ahmedabad): When will you 
take steps? Already, four years passed You take the 
steps and we will support you.... (Interruptions) 

SHRI P. CHIDAMBARAM: When we take the 
measures, we will come and tell you. ... (Inltlrruptions) I 
did not ask you what administrative measures you took 
when inflation was over 8 per cent for 12 weeks in 2000-

01.... (Interruptions) Therefore, I am saying this on the 
floor of the House. Please do not reduce this to a 
slanging-match I am saying on the floor of the House 
that apart from the fiscal measures and the monetary 
measures, if the behaviour of some players in some 
sectors does not change, Govemment will not hesitate to 
take tough administrative measures.... (Interruptions) 

On the essential commodities side, I want to point 
out that aU the powers are vesting with the State 
Govemments.. .. (Interruptions) 

{Translation] 

PROF. RASA SINGH RAWAT: Whole the country is 
crying. . .. (Interruptions) 

SHRI P. CHIDAMBARAM: I am not yielding. Why 
does he interrupt me like this? Just because we point to 
the State Govemments, he cannot rise and protest. ... 
(Interruptions) Please look at the law. On the essential 
commodities, the entire power is with the State 
Govemments. I say that with full responsibility. Please sit 
down. 

PROF. RASA SINGH RAWAT: Why didn't you call 
the meeting of food Ministers and Chief Ministers so 
far? ... 

[English} 

SHRI P. CHIDAMBARAM: It is the NDA Govemment 
which passed the order withdrawing the power of the 
State Governments under the EC Act and-said that any 
control order had to be passed only with the prior approval 
of the Central Government. We reversed that and said: 
"We will give powers to the State Govemments. You pass 
the control orders and you take whatever measures you 
want for de-hoarding, for dealing with speculators and 
hoarders.' I have got a list here of what action the State 
Govemments have taken. After full powers are available 
to the State Governments under the Essential 
Commodities Act, some State Govemments - I will not 
mention the names but if necessary, I wiU - have imposed 
licensing requirements. Nothing more. Just take out a 
licence. Some State Govemments have imposed stock-
limits. But when it comes to taking action, there have 
been 348 cases of conviction throughout the year 2007; 
251 have been in one State; 76 in another State; one or 
two in two or three States and in most of the States, not 
even one person has been convicted. When it comes to 
raids and searches, the bulk of the raids and searches 
is in exactty five States. There are States which go 
through the pretence of causing a few raids and hardly 
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anybody is arrested; hardly anybody Is prosecuted and 
nobody is convicted. If State Governments are serious 
about essential commodities, I appeal to them on the 
floor of this House • the Prime Minister has also written 
a letter to them only yesterday • please invoke the powers 
under the Essential Commodities Act. 

First of all, you must take action before you 
prosecute. You do not even take action. Under the 
Essential Commodities Act, all powers are with the State 
Governments. The first thing you should do is that you 
should impose severe stock limits and raid people who 
hoard stocks above the stock limit and prosecute people, 
convict them quickly so that they are held out as 
examples. What is the difficulty in getting the conviction 
of a person who has a stock above the prescribed stock 
limit? There is nothing difficult to prove. Only thing is 
that you have to seize the stock. take him to the 
Magistrate with a witness and say that this Is the stock 
that we have seized from him. Why are our State 
Governments reluctant to do this? " Is as simple as that. 
If I had the power, I wiD do that tomorrow. Unfortunately, 
the ECA does not give the power to us. 

/Translation] 

MR. CHAIRMAN: Nothing win go on record except 
the statement of the Minister 

... (Intenuptionsr 

{English] 

SHRI P. CHIDAMBARAM: You are wrong. The power 
is with the State Governments. ... (/nItmupIions) I am 
not passing the buck. I am passing the buCk to all of 
you including your State Govemment. '" (/nItImIpIiDns) 
Sorry. Mr. Salim, it seems like you did not Ii8ten to what 
I said earlier. I said that we wiR take fiscal and monetary 
measures.... (11I/BmJpIion$) 

/Translation] 

MR. CHAIRMAN: AU of you sit down: whaIaver you 
are saying is not going on record. 

..• (lntenupIions)" 

MR. CHAIRMAN: Tripathi ji please you sit down. 

•.• (lntenuptions) 

{English} 

SHRI P. CHIDAMBARAM: The Government of Delhi 
raided people only in the last week and large quantities 

"Not recorded. 

of food items were unearthed.... (lnIIHTUpIIons) Mr. Herin 
Pathak. do not Intenupt me Hke that. If you Interrupt, 
how do I answer? ... (ln1tl1TUp/itJn$) 

/TRIntIIsIion] 

MR. CHARMAN: Fifst, you listen to the Minister. 

•.• (lnltlmJplion8) 

[English] 

MR. CHAIRMAN: Nothing wiD go on record. 

... (Inltlnuptionsr 

/T""'tion] 

MR. CHAIRMAN: Mlnisterji, please you sit down. 

.. .(Int.nupIions) 

fEnIIIish] 

SHRI P. CHfDAMBARAM: Government of India has 
the responsibility to take steps. We have taken fiscal 
steps. '" (/nItIITupIions) I have already given you a list. 
I am just explaining. I am answering. Please sit down for 
" moment. ..• (InlllmJplions) 

/TflIIISlaIion] 

MR. CHAIRMAN: You do not yield but first listen 
what Minlater says. 

..• (lnImnJpIions) 

/English] 

SHRI P. CHIDAMBARAM: From where do you get 
all these numbers? Who is giving credit?.. (/nIsrrupIions) 

Sir, the Government of India has taken a number of 
fISCal steps and I have said that we will even sacrHice 
revenues if that Ia an inevitable COI')88qU8I'lCe of more 
fiscal steps. Fascal steps will be taken in addition to the 
fiscal steps already taken. Monetary measures have been 
taken and I have said that the RBI wIH certainly assess 
the situation and take monetary steps. I have also said ..• 
(lnltlnuplions) Radhakrishnanjl. please listen tome ...• 
(Inlsnuplions) Sir, I am not yielding. He is not allowing 
me to complete what I want to say. .,. (Inltlnuptions) 

"Not rec:ordIId. 
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MA. CHAIRMAN: Radhakrishnanji, you are a senior 
Member. Please take your seat. 

SHRI P. CHIDAMBARAM: On the third side, I have 
said that if the behaviour does not change, we will take 
administrative steps. Having said that, I am asking State 
Governments respectfully and politely to please use their 
powers under the Essential Commodities Act and take 
steps against hoarders, black marketeers and exploiters. 

Now, as far as PDS is concerned, the Agriculture 
Minister will deal with it in great detail, but let me just 
give you the facts. ... (Inf8nvptions) Sir, why don't they 
listen to me? ... (IntBnvph"ons) Sir, I am not yielding. . .. 
(In/emJptions) 

DR. SUJAN CHAKRABORTY (JADAVPUR): Sir, he 
is trying to confuse us. ... (InfenupHons) 

MD. SALIM: He is confused .... (Inf8nuplions) 

SHRI P. CHIDAMBARAM: I am not confused. I am 
convinced that what we are doing is right. I am not 
confused and I will not get confused. ... (InllInuplions) 

Sir, the real test of the PDS is how much food grains 
is actually lifted from the Public Distribution System. Let 
us look at the figures now. Between 1998-99 and 2003-
04, the total quantity of wheat and rice lifted ,from the 
PDS varied from 138 lakh tonnes to 239 lakh tonnes per 
year. 

SHRI GURUDAS DASGUPTA: Uneatable items have 
I 

been given. ... (InfenupHons) 

MD. SALIM: Sir, PDS is for crisis period. When there 
is a shortage, you are cutting the quota 

SHRI P. CHtDAMBARAM: Sir, what is wrong with 
Salim today, I cannot understand. 

{TflII1SIaHon} 

PROF. RASA SINGH RAWAT: You have reduced the 
State's quota. You are talking of PDS, but you have 
reduced the State's quota ..• (lnferruptions) 

MR. CHAIRMAN: You sit down. Your party will also 
be given time to speak. You people sit down. Nothing 
will go on record except the statement of hon'ble Minister 
what is the use of your speaking like this. Nothing is 
bing recorded. 

... (lnlenupHons), 

"Not recorded. 

MR. CHAIRMAN: Whatever the hon'bla Minister is 
saying listen to it. 

... (Inf8nuptions) 

MR. CHAIRMAN: You all listen to the Minister. 

... (lnlsnupHons) 

[English} 

SHRI P. CHIDAMBARAM: Sir, the BJP does not want 
to listen to facts and the Left also does not want to 
listen ... (Intsnuptions) 

16.38 hrs. 

(MR. SPEAKER in the Chait) 

MD. SALIM: Mr. Speaker, Sir, we are not satisfied 
with the reply of the Finance Minister. So we are walking 
out in protest. 

16.381f4 hra. 

AI this stage, Md. Salim and some other 
hon. MembelS /eft the House. 

SHRI GURUDAS DASGUPTA (Panskura): Sir, we also 
walk out as we are not satisfied with his reply. 

AI this stage, Shn" GufUdas Oasgupta and some other 
hon. MembeIS /eft the HOUSIJ. 

{TllUISIah"on} 

PROF. VIJAY KUMAR MALHOTRA (South Delhi): Sir, 
we are not satisfied with the statement made by the 
hon'ble Finance Minister. Therefore, we are staging a 
walk out from the House. 

(Prot VUsy Kumar Malhotra and some other han. 
MembelS then left ths House) 

[English} 

MR. SPEAKER: This is an important debate. You 
will have your say, but you will not allow the Govemment 
to reply, this is very unfortunate. 
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SHRI P. CHICAMBARAM: Sir, this is typlcaJ of the 
BJP. They will make their speeches, but they 'Aill not 
listen to the reply. 

[TnmsIaIion] 

SHRI MOHAN SINGH: Sir, the hon'ble Minister has 
not given any convincing reply of the discussion held, 
therefore, our party is also staging 9 walk out from the 
House. 

16.39 hrs. 

{English] 

(SM Mohan Singh and somtJ oIhtJr 
lion. M6mbeIs then /elf the House) 

SHRI P.C. THOMAS (Muvattupuzha): Mr. Speaker, 
Sir, we are not satisfied with his reply. So we also walk 
out 

16.39114 hrs. 

(At this stage, Shn" P. C. Thomas and anothsr 
lion. Member /elf the HoustI) 

SHRI P. CHICAMBARAM: Sir, between 1998-99 and 
2003-04, the maximum quantity of wheat and rice that 
was taken out from the PCS was 239 Iakh tomes. After 
the UPA Government came, in 2004-05, it was 293 lakh 
tonnes, in 2005-06 it was 310 lakh tonnes and in 2006-
07 it was 313 lakh tonnes. 

The Agriculture Minister will explain what steps he is 
taking to keep the PCS fuDy supplied. We have provided 
more rice and more wheat to the PCS than ever before. 
We have to procure and we have supplied. The numbers 
speak for themselves. If they do not wish to listen to the 
numbers then there is nothing that I can do. The point 
that I am making is that it never exceeded 239 lakh 
tannes in the six years. Our numbers are 293 Iakh tonnes, 
310 lakh tonnes and 313 lakh tonnes. 

Sir, the Agriculture Minister has said that he will corne 
and reply to the debate, I am intervening to explain that 
a number of fiscal steps have been taken, a number of 
monetary steps have been taken and I expect that they 
will be taking and we will also not hesitate to take 
administrative steps. But unless the State Governments 
also cooperate, it is not poasible to tide over this difficult 
period of inflation. 

This inflation Is largely triggered by international 
prices, rising relentlessly In food, fuel and commodity. In 
the opening part of my intervention I explained how we 
are big importers of these items and while we Import 
them, we are actually importing inflation. But if we have 
to tide over the crisis, we cannot panic, we cannot lose 
our nerve, we must show that we can beat back 
inflationary expectation and I am confident that the steps 
that we take, despite the relentless global prices, which 
Is well documented and well understood all over the world, 
this inflation is reflected in meny countries of the world, 
from China to Venezuela. we must beat back inflationary 
expectation by holding firm on our path and by taking 
appropriate fiscal, monetary, supply and administrative 
measures. I am confident that our Government will be 
able to deliver on the promise that we have made. 

PROF. M. RAMACASS (Pondicherry): Thank you, Sir, 
for the opportunity given to me to speak on a very 
sensitive issue ... (Inlrlf7fJptlons) 

SHRI P. CHIDAMBARAM: must thank them for 
coming back. 

MR. SPEAKER: Umited protest. 

PROF. M. RAMACASS: Sir, I concede with the 
sentiments expressed by the hon. Members that 
inflationary forces today are operating, which are either 
imported or supply side constraints and so on and so 
forth... (/ntsnuplions) 

SHRt P.C. THOMAS: Sir, I wish to lay my speech. 

MR. SPEAKER: How can it be according to your 
sweet will? You cannot disturb another hon. Member 
speaking. You have to wait. It is not as per your 
convenience. It is at my convenience that you may lay 
it. 

.•. (Inft1nupUons) 

DR. SUJAN CHAKRABORTY: Sir, if it is either the 
responsibility of the international factors or the 
responsibility of the States, then what this Government is 
doing? 

MR. SPEAKER: You belong to which area? Neither 
national nor Statal 

... (Interruptions) 
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MD. SALIM: Si~, we are not averse to the Members. 
We are listening to the hon. Members. We are angry 
with the response of the Government. 

MR. SPEAKER: The anger was half-hearted. You 
should have heard him fully then have gone out. 

MD. SALIM: We have heard him tully. 

MR. SPEAKER: You did not. 

... (IntefTZ/ptions) 

MR. SPEAKER: Please, I am not there. It is for you 
to make your judgement. Yes, Prof. Rarnadass, please 
continue. 

. .. (/ntetnJphons) 

PROF. M. RAMADASS: Sir, it is an indisputable fact ... 
(Inlenuptions) 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHAl PAWAN KUMAR 
BANSAL): Sir, they must have seen the concluding 
remarks on the TV and then come back... (InltlnvpIions) 

MD. SALIM: He should not laugh on the sufferings 
of the people. The people will have the last laugh. 

SHRI PAWAN KUMAR BANSAL: They must have 
been satisfied with the reply, that is why they have come 
back... (InIBmlplions) I 

MR. SPEAKER: Leave it. It is over now. Today, we 
are very much educated, highly. I hope the price rise 
comes down tomorrow. Please carry on, Mr. Ramaclass. 

PROF. M. RAMADASS: Sir, it is a fact beyond doubt 
that today inflation is of a run-away inflation, ahhough it 
is not a galloping inflation, as some Members have made 
it out to be. This inf1ation, whether It is run-away or 
galloping, affects the common man, the fixed income 
group people and in fact, it affects the whole process of 
growth. 

In my view, planning in the midst of inflation is like 
writing on the sea sand, which is being oonstantly washed 
away by sea waters. Therefore, the situation is alarming, 
is serious and the Government is also aware of the 
situation. Just now, the hon. Finance Minister has 
explained all the factors which are working at this kind of 
inflation, which is a very 'difficult exercise now. 

There are factors which are beyond our control, and 
the hon. Finance Minister has explained all the measures 
that he has taken. We should also understand that 
inflation is more an economic phenomenon than a political 
phenomenon. Although we may use this opportunity to 
placate the people or to get a political advantage of it, 
but taking a realistic view, we should know that price is 
a manifestation of supply and demand in the market. We 
have, knowingly or unknowingly, left the price mechanism 
to the market forces, and the market forces of not only 
the national forces but also the international forces are in 
operation. Therefore, when the market forces are not 
equilibrating, the price rise is an inevitable consequence 
of it. This is what we will have to understand. The 
Government is responsible to some extent but not fully 
responsible for this. This is an objective view of how the 
inflation can happen, 

Sir, in the last two years, one prominent factor which, 
I think, the hon. Finance Minister also has not mentioned 
is that there is a tremendous increase in the liquidity in 
the economy today. The increase in the liquidity has come 
because of the remittances that we are getting from 
foreign countries which come in the form of infrastructure 
investment here. A lot of investment is made but a/l this 
investment is of long-time gestation-oriented investment. 
You invest Rs, 100 crore today and the output of this 
As. 100 crore will come only after two years or three 
years. But this amount of Rs. 100 crore goes into the 
market immediately, as a mean of purchasing power the 
demand increases and, therefore, we cannot stop this 
inflow of remittances all on a sudden and reduce the 
liquidity in the market. 

Not only that, in the last two years the UPA 
Government has infused a lot of expenditure in the 
economy. A number of innovative schemes have been 
taken and a number of welfare measures have been 
taken, To give you one statistics, in 2006-07, the total 
expenditure of the Govemment was Rs. 6,45,304 crore, 
and the budgetary expenditure in 2008-2009 was Rs, 
8,82,983 crore. That means, in these two years, the 
increase in expenditure was to the extent of 36 per cent. 
So, there is an inflow of money to the extent of 36 per 
cent, and this goes into the economy. This goes into the 
money circulated in the economy which leads to increasing 
demand or liquidity in the economy. So, this increasing 
liquidity is one of the factors responsible. 

Today, there is a situation where the common man, 
the poor man is enabled to eam his income through the 
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purchasing power. You take the National Aural 
Employment Guarantee Programme. under which each 
household, rural poverty-ridden household. is empowered 
with Aa.S.OOO as an income. Who are these people? 
These people did not have two meaJs a day or a single 
meal a day ealtier but today with their increasing power, 
they go to the market immediately, purchase and satisfy 
their basic needs. In the economic paltance, we say that 
the elasticity of income for food grains is almost one in 
the case of poor people. Therefore, this causes a spurt 
in the prices of commodities when the stocks are not 
available. Last year, we have spent about As. 12,000 
crore, and this amount of As. 12,000 crore is in the 
hands of the poorer people today but the output has not 
commensurately increased to the extent of A8.12,000 
crore. Therefore, there is a -lag between supply and 
demand which reflects in the manifestation of higher 
prices. Not only that, the food habits among the middle-
class people today is changing, and they are turning 
mora towards egg. more towards other products, to which 
also ftlOd grains is invested. Therefore, the increasing 
liquid'1ty is one of the reasons. 

Then, you have supply side constraint. No doubt we 
have had a good monsoon and we have had an increase 
in food supply but that increase in food supply is lagging 
behind the increasing demand. So, this is the situation 
which Wtr shou1d understand. These reasons are beyond 
the control of the Government. Any Government at this 
point of time would have not been able to reapond to 
the situation as much as the present UPA Government 
has done. 

Inflation is Government-neutral. We must understand 
that inflation is Government-neutral. poIicy-neutral, and we 
will have to take steps only according to whatever has 
been done. .., (InIBnupIions) 

SHAI BRAJA KlSHORE TRIPATHY: It Is a new 
economy. ... (/ntrmupIions) 

MR. SPEAKER: You.do not have to respond to him. 
00 not respond to sitting inteljection. 

PAOF. M. RAMADASS: Therefore, Sir, we have to 
admit the fact that these are the factors which are left to 
the market, and we are ~ linked with other countries 
In the woltd. 

There are benefiIs of linking with the woItd countries; 
and there are bad things as It is happening today. So, 

we cannot control the international prices of oil. 
inlernatlonal prices of food grains. international prices of 
other things, which we are importing for our development. 

As our Finance Minister rightly said. we are on a 
higher trajectory of growth and we have to import a large 
number of commodities. We cannot isolate ourselves from 
the Intemational markets. Therefore, when we import, we 
have to import inflation also. It is an inevitable 
consequence. Now, what we win have to do is that we 
will have to coordinate with the State Govemments; we 
will have to convene a meeting of the Chief Ministers, 
call an the ChIef Ministers, explain the measures, which 
you have taken and which you are proposing· to take, 
and ask the Chief Ministers to fall In line with you and 
take an administrative measures to curb the prices. So, 
what is required is a coordination among all the political 
parties. It is not that the UPA alone is responsible; it is 
not that the Left Fronts are responsible; or it is not that 
the BJP alone is responsible for this. We have a national 
duty at this juncture of the crisis. This is an economic 
crisis in which we will have to forget the rOlitical 
differences and come out of the cobwebiI and then sit 
and suggest various measunNI. If my friends from the 
other aide feel that the Government measures are not 
adequate, they may suggest better measures. That is the 
best thing that one can do. 

I would appeal to the Govemment that it should 
immediately constitute a monitoring mechanism both at 
the State level and at the Central level, and ask this 
mechanism to report to the Government of India on a 
weekly basis. 

Secondly. we should plug all the loopholes in the 
EasentlaI CommodIties Act, which have empowered the 
State Governments to strictly montlc" the food mechanism, 
but unfot1lmate/y. it is happening otherwise. We should 
be able to ask the State Govemments to use It. 

Thirdly, we must striclly impose a ban on the Future 
Trading. Whether it is a Government or individuals or the 
private sector people. the Future Trading must bebannec,;. 
There should be a ban on online trading. The online 
trading 18 aIeo causing heavy damage as far .. the suppty 
aide II concerned. and we aN not able to augment supply. 
We should be able to do that. 

We .t1ouId also strengthen the Public Distribution 
System. As our friends have said and 88 Dr. KaJaignar 
in Tamil Nadu has done It. you bring more commodities 



409 Discussion under Rule 193 CHAITRA 27, 1930 (Sakal Discussion undsr Ruls 193 410 

In the Public Distribution System. You may bring as many 
as 10 or 15 essential commodities so that the people 
can be ensured of food supply. Even in the National 
Rural Employment Guarantee Act, today we are paying 
cash to the people who are employed there. It would be 
better as in the previous case, to giw a part of the 
wage in terms of food grains so that the common man 
could be benefited and retrieved from the situation of 
inflation by getting that. 

We should also be unmindful of the revenue losses. 
As the hon. Financa Minister as already said, we have 
created enough fiscal space for any kind of uncertainties 
or any kind of exigencies. In the case of many of the 
imported commodities, the duties may be reduced or 
curtailed so that it can be met from the fIScal space that 
we have created. 

The stock limit restriction must be re-imposed and 
the State Govemments must be asked to prosecute those 
people who do not comply with that. We must realise 
that the invisible hand of Adam Smith or the market forces 
of demand and supply are good as far as everybody 
works in public welfare. But normaHy, market forces do 
not work for the common benefit of men. The I~st 
happiness of the largest number does not happen in the 
case of the market forces and, therefore, the Govemment 
will have to b~ etemally vigilant, monitor the situation on 
a day-ta-day basis and protect the common man. All our 
statistics. all our arguments, all our theoretical pinnings, 
underpinnings will have no meaning to the commpn man 
if he is made to pay higher prices everyday. Therefore, 
we will have to satisfy the common man. Otherwise, all 
that we have done In terms of Rs. 60,000 crore waiver 
to the farmers or in terms of all the national schemes 
that we have made, it will be of no consequence from 
the common man's point of view; and nobody can take 
a po1itical advantage of it. Therefore, we will have to 
take a comprehensive and correct view to correct this 
picture. 

MD. SALIM: He has given a lot of good policy 
suggestions. 

MR. SPEAKER: Those hon. Members, who wish to 
submit their written speeches on the Table of the House, 
may do so. 

[Translslion! 

SHRIMATI KIRAN MAHESHWARI (Udaipur): Speaker, 
Sir, a very important discussion Is taking place on the 

price rise. I am recalling a story of childhood. When the 
kings used to rule, they used to go out at night to see 
whether someone was sleeping hungry. The kings's rule 
has gone. Now, the people's representatives have come 
and the democracy has come. People choose their 
representatives and expect thern to fuNitt the promises, 
they make time of seeking votes. But it is unfortunate 
that...(lnlsnvptions) 

[English} 

MR. SPEAKER: You are not in your seat. Well, I am 
prepared to give you retrospective permission but you 
have to ask for permission to speak from other seal 

[TransIsUon! 

SHRIMATI KIRAN MAHESHWARI: I want permission 
to speak from here. 

{English! 

MR. SPEAKER: An right. But in future I will be little 
more strict. It is not only with you but with everybody. 
Yes, carry on. 

[Translation! 

SHRIMATI KIRAN MAHESHWARI: When congress 
went to the people with its issues at the time of elections, 
it primarily made a declaration in its manifesto that 
congress's hand will be with the poor people. When UPA 
formed its Government, It was a point in the common 
minimum programma that UPA will always work for the 
common man but it is unfortunate that today when the 
financa Minister was expressing his point, he was feeling 
helpless. He was feeling himself incompetent to mitigate 
the miseries of the poors in the country. Repeatedly, he 
was saying that either intemational mar1<et is responsible 
for it or the State Government is responsible. The Financa 
Minister of India is not willing to take any responsibility 
himself. We have even gone through his speeches on 
television. The Minister is giving different speeches at 
different places. The Minister ol Agriculture, Shri Sharad 
Pawa~i says that the people of South have started eating 
wheat and stopped taking rice, so the prices of wheat 
have gone up. Mr. Chidarnbram was saying something 
else on television that prices have gone up because food 
habits of everybody has undergone a change and the 
purchasing power of men has increased. If the purchasing 
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power has increased, people won't incur expenses on 
the essential items. It may be that people start spending 
on the more lexurious items but to say that prices of 
essential items have gone up due to rise in purchasing 
power, makes him Sound a little confused. Here. he is 
saying that the intemational market is responsible and 
he is not responsible at all. To make a statement reflecting 
that the national policy has no role in the price rise, is 
not only last amount its misleading the whole House but 
the whole country as Well. To hold the State Govemment 
responsible for one's own failure only appears to give 
the impression that no Fmance Minister has ever felt 
helpless. He is unable to hink himseff that way and not 
able to take such steps as to control the rise in prices. 

The way all the people in the whole country are 
feeling the pinch and the prices are touching the sky, I 
would like to draw your attention to this particularly in 
respect of the women. These women are now thinking to 
demonstrate on the roads. They take to agitation only on 
a very important issue. Today, women at the tehsiI level 
are agitating on the roads against the price rise. Situation 
has come to such a pose in the country. There is no 
increase in their income. They are getting the same wages 
but the prices have gone up to that extent that today 
when they go to purchase items in the market they are 
not left with any among they are unable to purchase all 
the items while there was a time when they used to 
purchase all the items with the money stiR available with 
them. Such circumstances have prevailed due to wrong 
policies. Just now Chidambramji was saying that 
productivity should increase, farming should be more better 
and the fanning of pulses and wheat should increase. To 
whom he is referring to by saying that since it is not 
increasing, therefore, this situation is occurring. By himseH 
shirking from his responsibility. he is indirectly hinting at 
the other Minister to say something about the agricultural 
policies. 

17.00 hr •. 

But there appears a total lack of coordination between 
them that he seems to be forgetting the fact that he is 
also resicfing in the country. To say in such a situation 
that we are unable to increase the productivity, then 
whose failure it is. If you are sensing the increase in 
demand, then what have you done to increase the 
productivity? The fanners are given less minimwn support 
price, but if the same thing is to be purchastMi from 
other countries, then we are ready to pay higher price. 

17.01 Iva. 

It means, today the situation is that on the one hand 
they are ready to pay higher prices for the cereals you 
purchase from other countries but Hthey want to make 
payment for the centaIs to the dome&tic fanners, they 
wiU pay them less. In this condition no farmer will like· to 
Increase productivity by investing loan money. The policies 
formulated are so complicated and wrong that nobody is 
able to survive uncIer it and the farmers are committing 
suicides. Such a situation, has occurred In the country. 
The country, which used to be considered the farmer's 
country in at one point of time and where 70 to 80 per 
cent farming used to take place, is facing tough times 
created by the UPA Govemment. 

They say thet we are failing because the productivity 
is not increasing and on the other hand they say that 
the state govemments are responsible for it. I would say 
there can be nothing more wrong than the way ministers 
of Union Govemment are politicizing the matter. They 
very easily blame others that there should not be any 
politics but I am narrating the facts only. There is hue 
and cry allover the country on price rise. The people of 
the country are saying that the prices of the commodities 
are rising. I can understand that a women of the stature 
of Sonia Gandhi perhaps might not have not been going 
to the market for purchasing pulses or rice but at least 
she would have been going through the newspapers that 
'rom 1st March to 31st March the Price have increased 
by one hundred percent to three hundred percent It 
means this much of price rise have taken place after the 
presentation of budget. The prices of essential 
commodities have increased by one hundred percent to 
three hundred percent. At least she would have been 
going through the newapapers, why she has not been 
able to teel it and think about controlling it. 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): Sir, the person who 
are not present in the House should not be named. 

SHRIMATI KIRAN MAHESHWARI: Sir. I will speak 
for some more time. I have just started my speech. If 
there is any time limit pIeaae let me know, otherwise do 
not interrupt in between. 
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SHRIMATI SURYAKANTA PATIL: There is no reason 
to mention the name of Soniaji here. It is not correct. 
How she is concerned with it. 

SHRIMAIT KIRAN MAHESHWARI: It is correct. But 
she is a lady and being a lady I am saying so. 

{English} 

MR. CHAIRMAN: Nothing else, except the speech of 
Shrimati Kiran Maheswari, will go on record. 

... (Interruptions)" 

{Translation} 

SHRIMATI KIRAN MAHESHWARI: When reference 
about NDA Government are being made here than they 
have to listen its answer too ... (lntenvptions). We respect 
aU what you say ... (lnlBmJplions): There is nothing wrong 
in it. Today Hon. Finance Minister have said 
it. .. (Interruptions). We are not telling you. We are 
mentioning the name of UPA's Chairperson and we have 
the full right to do so. 

{English} 

MR. CHAIRMAN: Hon'ble Member, please address 
the Chair. 

... (Interruptions) 

{Translation} 

SHRIMATI KIRAN MAHESHWARI: Sir, I am 
addressing the chair but why she is disturbing me. I 
want to say through you only. They talk of state 
governments and now they are telling that we are playing 
politics. By blaming over prices rise we are playing politics 
but today Hon'ble Finance Minister played much politics 
here when he said that the state governments are 
responsible for it. I would like to ask him that the 
Chairperson of UPA visits the BJP ruled states and in 
her public address she says that the state governments 
should reduce the prices. Sitting at the Centre she does 
not have time to listen this debate. Hon'ble Finance 
Minister does not have time to listen this debate. Inspite 
of that they t:ame the state govemmenrs wrong poliCies 
are made here and the measures and steps which they 
are supposed to take are not being taken by them. 

'Not recorded. 

Instead they are blaming the state governrnents and 
asking them to do it. So rnany farmers In Maharashtra 
have comrnitted suicide, why don't you say there that 
these should be checked by the Government. So many 
farmers have committed sucide in Andhra Pradesh, why 
don't you go there and say this. Why don't you say it in 
Haryana? They are playing politics in the case of price 
rise while they themselves are responsible for it. They 
should accept this fact that there is price rise in the 
country but they blame other for it but this way the 
problem of price rise would not be solved. It is not that 
il we accuse others than we have become free from our 
responsibilities. It is not so. Faulty policies and wrong 
measures adopted by the Government are responsible 
for price rising. This Government talk of common man 
but work for the special ones. They are responsible for 
it. 

Tryerefore, through this House I would like to say 
that the Govemment must accept on moral ground that 
it has failed to control price rise and good living to the 
common man. The Government must improve the Public 
Distribution System. The Government have reduced the 
quota of everything be it wheat, rice or any other thing 
given to the BPL families. This Government have no right 
to create such a situation in the country. Therefore, I 
would like to say through this House that it is better to 
leave the work which one can not perform. If the Hon'ble 
Finance Minister Mr. P. Chidambaram being aFinance 
Minister can not control the price rise then he should 
have resigned and say that he does not deserve to be 
the Finance Minister. According to them International 
market and state governments are responsible for it. But 
blaming other and saying that we are not responsible for 
it is not correct. Public know everything. Public is not 
fool. The people of the nation know it very well that 
there have been price rise because of black-marketing. 
During Atalji's regime LPG Cylinders were easily available 
and now there is black-marketing of LPG cylinders also. 
After all it is the Union Government which is responsible 
for it. Why does this Government not acknowledge it? 
The people have come to know it very well. If elections 
are held now they will come to know the reality. The 
common man wants to know why they are being cheated 
like this. Conculding my speech I would like to say that 
this Govemment should resign an moral grounds and 
take a tresh mandate. The Govemment is misguiding the 
common man by projecting the data but this wiH not 
come to their rescue. The poor people are not getting 
even two meals a day. It would be better for them to 
feel it by going among the poor people. With these words 
I conclude. 
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{EnglIsh} 

MR. CHAIRMAN: Hon. Mani Shankar Aiyar Is the 
only Cabinet Minister here. He is looking after his flies. 

. ,. (/ntBnuptions) 

MR. CHAIRMAN: Are you really involved in this? Shri 
Mani Shankar AJyar, you are looking into your files. You 
are the only Cabinet Minister present in the House. 

.. . (Intenuplions) 

MR. CHAIRMAN: Now Shri Sharad Pawar has come. 
After all, he was looking into his files and not concemed 
with the discussion. He represented you, but now you 
have corne. It is alright. Thls is a very important topic of 
discw;sion. 

. . . (In/Snuptions) 

MR. CHAIRMAN: You must take It seriously. The 
Government should take It seriously. 

THE MINISTeR OF PANCHAYATI RAJ AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRt MANI SHANKAR AIYAR): Sir. may I 
clarify? 

MR. CHAIRMAN: It is the people's issue and It mu!;t 
be taken in the most serious manner, but the Gvvemment 
is not behaving in a proper way. 

... (/nlBnvptions) 

MR. CHAIRMAN: Shri Mani Shankar Aiyar was 
present here. He was looking into his files all along. He 
is not involved in this dscussion. Now. hon. Sharad Pawar 
has come. Now it is all right. 

..• (Interruptions) 

SHRI MAN I SHANKAR AIYAR: No, Sir. Sir, may I 
clarify? ... (Intsnuptions) 

MR. CHAIRMAN: t have my own experience. I know 
what a Government is. 

SHRt MANI SHANKAR AIYAR: Sir. this is a very ... 
(/n/SmJpIIons) 

MR. CHAIRMAN: No. do not do that. 

.. . (In/Srruptions) 

MR. CHAIRMAN: No. nothing will go on record. 

... (/nItmuptions)' 

MR. CHAIRMAN: Shri Madhuauclan Mistry . 

MR. CHAIRMAN: Now. you cannot make anything. 

Shri Madhusudan Mistry. 

MR. CHAIRMAN: No. nothing will go on record. 

... (Inlsnuplions)' 

MR. CHAIRMAN: You have not taken it seriously. 
You have taken it as a routine matter. 

... (/ntsnuptions) 

SHRI MANI SHANKAR AIYAR: Sir. I had my 
earphones on my ears and I was listening to the 
speeches of the hon. Members. ... (/ntemJptions) 

MR. CHAIRMAN: Now, Shri Sharad Pawar has come. 
I understand that it wUl be taken seriously. 

... (/ntsnupIions) 

MR. CHAIRMAN: Nothing will go on r«ord except 
the words of Shri Madhusudan Mistry. 

.. • (lnIfImIpIionsr 

SHrlt MADHUSUDAN MISTRY: Sir, they want to 
speak something. ... (/nlllmlplions). 

MR. CHAIRMAN: You can go on speaking. 

.. . (InlBnupIions) 

SHRI MANI SHANKAR AIYAR: Sir, t am listening to 
every word that Is being said In the House. . .. 
(/n/8nup1Jons) 

MR. CHAIRMAN: Mr. Mistry. are you speaking? 

SHRI PAWAN KUMAR BANSAL: Sir. there was no 
point on which he had to F88pOIld. ... (/nlrNnlplions) 

·Not recorded. 
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MR. CHAIRMAN: Please do not get agitated. I have 
spoken the truth. 

SHRI MANI SHANKAR AIYAR: Sir, so have I. 

MR. CHAIRMAN: I did not mean any ill-will against 
anybody. I was only mentioning that the issue of price 
rise is most important in the people's interest. It is the 
most important thing, and it must be taken in the proper 
perspective. 

.. . (Intenuptions) 

SHRI MANI SHANKAR AIYAR: '" # 

MR. CHAIRMAN: Nobody can threaten me, and 
nobody can do anything against me. I have my own 
experience. You can speak. 

" . (IntelTllplions) 

SHRI MANI SHANKAR AIYAR: .... I am sitting here 
with my earphone on my ears and listening to every 
word, _ .. ' 

SHRI GURUDAS DASGUPTA (PAN SKURA): Sir, what 
is this? ... (In/tmuplions) 

MR. CHAIRMAN: Nothing win go on record. 

... (IntlJm;ptions)· 

MR. CHAIRMAN: Nothing will go on record. 

... (IntlJnuptions)' 

MR. CHAIRMAN: Nothing will be recorded. 

... (Intenuptions)' 

SHRI GURUDAS DASGUPTA: Sir, he has insulted 
the Chair. He has uttered the word ... It is derogatory, 
and it must be expunged. ... (IntenupIIons) 

MR. CHAIRMAN: Please be seated. It is not 
recorded, and it will not go on record. All that he has 
spoken will not come on record. 

(Interrvplions) .... 

"Not recorded. 

MR. CHAIRMAN: Sorry, but I have my own 
experience in these matters for a long time. I have 
controlled the House severel times. 

... (Inlenuptions) 

·SHRI P.C. THOMAS (Muvattupuzha): Sir, The prices 
of food items and all consumer items have gone up to 
burden the common man with 7.41%. inflation. The 
Govemment ha& not taken effective steps required with 
the long perspective and with immediate measures to 
suit the situation. 

The Statements of the Prime Minister and other 
ministers in this regard were not at all encouraging. The 
Prime Minister's view ·,'at it is other ministers' statement 
that there is no 'r.agic to stop prices from rising and that 
price rice is a ~I,jbal phenomenon, have only reiterated 
the Govt's failure. 

What happened to the days when FCI had enough 
tock of rice and wheat? Has the poUcy of allowing private 
players to use FCI Godowns succ:eeded? The Govt should 
rethink multinationals and big business houses have no 
social obligation. Their motive is only profit. The Govt is 
now unable to supply grains to states who are in high 
scarcity. My state Kerala is the solid example. Rice Quota 
to APL Families has been cut by 82%. The State which 
produces only one third of the domestic need of rice 
depends mainly on P.D.S. If the centre cannot face it 
this obligation can the price rise be ever controlled. 

The cut in customs duty of Palm Oil and Edible Oils 
has not served the purpose. It has only seriously affected 
the purchasing capacity of lakhs of fanners of coconut 
and other oil seeds. The Big Traders and producers in 
Malyesia and Indonesia have benefited as they have 
incraased the price of their produces. The Govt of India 
and farmers are losers. The Price Rice is only continuing 
even for Edible Oils. 

The Price Mechanism of petroleum is also defective. 
The increase In price of petroleum products on various 
occasions have also been a major reason for inflation. 

Our Liberal Policies have also to be reviewed. If we 
cannot contain the prices of essential commodities what 
is the use of opening up and Uberalization. What is the 
use of claiming Growth and the people suffering a lot. 

"Speech was laid on the Table. 
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" the Centre could not foresee the changes In 
intemational level and the Price situations thereof who is 
now to blame. The Center should now adhere to emergent 
steps to ride over this dire situation. 

SHRI MADHUSUDAN MISTRY: Sir, I would seek your 
permission to speak from this place. 

MR. CHAIRMAN: Yes, you are allowed to do so. 

SHRI MAOHUSUOAN MISTRY: Sir, I am trying to 
put some of the facts for the notice of this House. 

MR. CHAIRMAN: It is for the information of the 
House. There are about 10 or 12 more speakers. If au 
of you kindly cooperate by speaking for five minutes each, 
then we can conclude the debate quickly. Otherwise, it 
will take two more hours. Therefore, I would request each 
speaker to kindly conclude in five minutes each. 

HRI K.S. RAO (Eluru): Sir, kindly allow each Member 
to speak for 10 minutes. 

SHRI MAOHUSUOAN MISTRY: I rise to speak on 
the debate on price rise. I am reaDy concerned about 
the rise in prices. Nonetheless, instead of suggesting how 
.it should be curtailed, since morning we have been 
accused of a number of things like cutting the food grains 
quota to the Stales; that agriculture is declining; that the 
subsidy is cut; that there is no increase in agriculture 
production; that the availability and allocation of various 
food grains to the States are being curtailed, etc. 

Let me first take the very charge that the States are 
being given less food grains. I am dependent on all the 
answers that have been given in this House in relation 
to the questions raised by the Members at different times. 

Most of the answers are given in the very first part of 
the Session. I am only referring to that. The first charge 
was that the aHocation and the off-take of rice and wheat 
declined in case of a number of States 

{Translation} 

It has come to our notice that the quota for Rajasthan 
has been reduced. Our friends especlaUy from the Left 
Parties who are sitting on my right always express their 
concem for the BPL and the common man, I wiH also 
come to the quota given to their state but the reply In 
regard 10 the allocation was given on 10th 

March ... ~). Please listen. Why do you stand 
up time and again? What is the problem? If you stand 
up, shall I not stand? ... (lntemJptions). 

It doesn't belong to NOA. It Is the problem with you 
people that. 

{English} 

You don't have the tolerance to listen to others. 

{Trsnslstfon} 

It has always been the attitude of your people thet they 
want to be listened by everyone but they don't listen to 
others. I have objection towards this attitude. 

{English] 

SHRIMATI KIRAN MAHESHWARI: We have the 
tolerance. 

{T1IUJtIIsIion} 

PROF. RASA SINGH RAWAT: You come to this side. 

SHRI MAOHUSUDAN MISTRY: I am not bothered 
about it, but I am telling you that you wiN not be here 
again, understand. And you don't dream big. You have 
come to power once and that Is enough for 
you ... (lnterruplions). Sir, I am reading out the figures of 
Rajaathan for the year 2004-05. These figures are in 
thousand tomes. Quota of 960.50 thousand tonnes of 
rice and wheat was allotted. Off take is 882 thousand 
tonnes. 

{English] 

In case of West Bengal, where have the friends from 
West Bengal gone? 

SHAI AJOY CHAKRABORTY: We are heltl. 

SHAI MADHUSUOAN MISTRY: Our friend who was 
very voca/and used the phrases at his will, which are 
sometimes irrelevant and sometimes quite harsh, seem 
to think that he can make a proposition only by using 
that language. 

SHRI AJOY CHAKRABORTY: We are here. 

SHRI MADHUSUOAN MISTRY: You are not Mr. 
Dasgupta. 
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{Trsns/alion/ 

SHRI KHARABELA SWAIN: You are in power with 
their support. Therefore, you have. to bear with it. 

SHRI MADHUSUDAN MISTRY: You don't need to 
bother about that You are in the habit of dealing under 
the table. Rice and wheat off-take was 2010 in West 
Bengal in 2004-05. 

{English} 

I am quoting the figures in thousand tonnes. Off-take 
was 1520; in 2005-06, 

fTnmslalion} 

Mohan Singh jl is not present here, 

{English} 

In West Bengal, again, it was 2010, and the off-take 
was 1748; Uttar Pradesh, aRocation was 4484, and the 
off-take was 3998. 

{T1B17$/s1ion} 

993 thousand tomes for Rajasthan, 

{English} 

Off-take was no. 

{TnmslBlion} 

Now I read out the figUres of 2006-07. 

{English} 

In case of Rajasthan, 1021 was the allotment and 
the off-take was 864; Uttar Pradesh, 4486 was the 
allocation, off-take was 4173; West Bengal, 2143 was 
the allocation, and off-take was 1559; 

{TlBnsllllion} 

Allocation for Bihar is very little. 

{English] 

In case of Bihar, allocation was 2681 and the off-
take was only 1014. 

{T1B17$/stion} 

I am quoting the figures upto December, 2007-08. 
As you are talking of common man, and the poor Supply 
of foodgrains is being made but the same are not 
distributed. It appears from the figures as to how sincere 
is the Government in providing foodgrains to BPL and 
MY families. 

{English} 

In case of Rajasthan, 755 was the allocation, and 
the off-take was 687; Uttar Pradesh, allocation was 3363, 
and the off-take was 3070; West Bengal, 1631 was the 
allocation, and the off-take was 1384; 300, 

fTrans/stion} 

Your own State Government has reduced 
it. .. (1n18rruptiOns). I am coming to that point also. Please 
do not bother about it. Just Listen to me ... (lnlrlrruplions). 

{English} 

We did not disturb you, so please listen to me. 

{Translation} 

It is said that UPA Government has reduced food 
subsidy. 

[English} 

Subsidy fer BPL plus MY in 2004-05 was RS.17,548 
crore. In 2006-07 it ~as Rs.1B,001 crore and for APL it 
was Rs.2,792 crore which increased to Rs.3,329 crore. I 
am pretty sure very few Members see these figures of 
expenditure. I educate the NGOs about the Budget. I 
find that very few people see these books. The people 
who had referred to food subsidy should have studied 
these figures. The major subsidy given is for food. It was 
Rs.9,493 crore in 1999-2000; Rs.25,181 crore in 2003-04 
which increased to Rs.32,667 crore. So, the Members of 
Opposition should correct their figures first of all. 

MSP for wheat in 2004-05 was RS.630 per quintal; 
in 2005-06 it was Rs.640; in 2006-07 it was Rs.700; in 
2007-08 it was Rs.Boo and in 200B-09 it is Rs. 1 000. 
Over all the years the Central Issue Price for BPL families 
remained at Rs.415 and for MY it remained at Rs.200. 
I am very sorry to say that despite the fact that the UPA 
Government has fixed an MSP 01 Rs.1ooo a quintal for 
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wheat the State Govemment of Gujarat has asked FCI 
not to buy wheat from Sabarkantha, Mehsana and Patan 
Districts in the State. The State Govemment is not 
insulating the farmers from the traders. Traders are buying 
wheat In the market at a price of Rs.185 to Rs.195. The 
State Govemment has issued a licence to the State Civil 
Supplies Corporation to buy wheat from these three 
Districts while the rest of the Districts are given to the 
FCI. I do not know what could be the reason. My direct 
charge is that the State Government of Gujarat is 
deliberately doing this to encourage traders to buy wheat 
in the mal1cet 80 that artificially they can raise the prices 
of food grains. .•. (InltlnupIions) 

SHRI HARIN PATHAK: Sir, it is totally false. The 
people of this country want to know whether the 
Govemment is taking steps to control the price rise or 
not. Do not bring Gujarat into this .... (Inltmuplions) 

MR. CHAIRMAN: Nothing wiD go on record except 
Shri Mistry. 

'" (InltlnupIionsr 

SHRI MADHUSUDAN MISTRY: lam not yielding. 

Sir, they are against the farmers; their policies are 
against the farmers. ••. (/nIsnupIjDn6) They do not want 
to give a remunerative price, MSP. to the farmelS. • .. 
(IntslTUpfions) They allow traders to buy the food grains 
directly from the farmers and APMCs have not been 
controlled by them .... (Intsnuplions) They are simply 
enc:ouragIng hoarding in the State. ... (IntsmJpIions) 

What is this, Sir? I strongly obied to the intervpn1ion 
of Mr. Pathak and Mr. Ratllal Verma. 

MR. CHAIRMAN: Why do you get agitated? Please 
conclude. 

SHRI MADHUSUDAN MISTRY: They are intenUpting 
me. Why are they disturbing me? 

MR. CHAIRMAN: Nothing win go on record except 
Shri Mistry. 

SHRI MADHUSUDAN MISTRY: They are deliberately 
disturbing me because the facts are agali1st their Stale 
Govemment. 

"Not recorded. 

MR. CHAIRMAN: You conclude your speech, 

SHAI MADHUSUDAN MISTRY: I am on my.lega. 
Sir, but they are nat allowing me to apeak. I have to 
speak. You aek them to sit down. What is this? 

MR. CHAIRMAN: Please conclude. 

... (Intsnup/ion$) 

MR. CHAIRMAN: Smt. Paramjit Kaur. I am calling 
the next speaker. 

.•. (1nIfImptions) 

SHRI MAOHUSUDAN MISTRY: They cannot dictate 
me. ... (1nII!ImJptions) It is your State Government who is 
encouraging the hoarders to hoard the wheat ....... 
(InIt1mJpIitJns) 

MR. CHAIRMAN: Nothing wiD go on record. 

SHRI MADHUSUDAN MISTRY: Sir, I want to put on 
record that we have been accused of less producllon of 
wheat, rice and 80 on. Let me just cite the figures of 
2003-04 and 200&m. Look at .. tIgLna. TheV are baaed 
on mora or less hearsay rather than on facta. Production 
of rice in 2003-04. 88.528 MT has Increased to .... 
(/nItJfIupIiDns) 

MR. CHAIRMAN: You are duty bound to cooperate 
with me ir, .;unducting the House. Please conclude your 
speech. T 1I0re are other speakers and we want to 
conclude this today 1t8eIf. 

SHRI MADHUSUDAN MISTRY: Please allow me to 
apeak for another two minutes. Sir. .., (IntsnupliDns) 

MR. CHAIRMAN: You have a better duty being In 
the Treasury Benches. You forget that aspect. 

SHRI MADHUSUDAN MISTRY: I just want to teU the 
House that the State Govemment and the Union 
GovermIent have taken enough steps, which have just 
now been mentioned by the FInance M"lrIister. There are 
a number of things but nonetheleaa the fact remains that 
by and farge the essential Commodities Act is not 
I~ In a number of States. We would like to 

·Not recorded. 
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know, in a situation of increased prices in the country, 
and let this House know 88 to how many raids have 
been condu<:ted by the States, as to how hoarders and 
bIack-marketeers were ar1'88ted by the States themselves. 
They are &imply and deliberately trying to keep their eyes 
on elections and they simply do not want to take action 
on any hoarders and black-marketeers. On the one hand, 
they simply just go and blame the Union Govemment. I 
would like to say on record that this is deliberately 
designed by the respective State Govemment just to 
defame and nullify the steps taken by the Union 
Govemment at the time of presenting the Budget. They 
simply nullify the impact of all those measures which 
have been declared by the UPA Government by 
presenting a Budget and that is why they have simply 
been raising the bogey of prices and they are unable to 
tell their own State Government. 

{Trsns/atlon/ 

They do not want to do anything. They do not want 
to say anything. this is beyond their reach. They are 
deliberately trying to defame the Union Government. I 
ask the Union Government, it is high time that we should 
review the relationship between the Union Govemment 
and State Governments and we should be allowed to 
take steps directly in the State on bIack-marketeers and 
hoarders. At that lime, they should not raise the very 
issue of federal and the State Govemment. With these 
words, I conclude, Sir. 

'SHRIMATI PARAMJIT KAUR GULSHAN (BhlJtinda): 
I thank you, Chairman sir, for giving me the opportunity 
to participate in the debate on rise in the prices of 
essential commodities. 

Sir, the UPA Government came to power at the 
Centre in 2004. At that time, the UPA Government had 
coined several catchy slogans for public coosufT1)tion. 
One such slogan was: UPA ka Haath, Aam Aadrni ke 
Saath, Le. the UPA is the wen-wisher of the common 
man. Nothing can be farther from truth. The UPA 
Government has failed to provide any relief or succour to 
the common man. Instead, it has become a liability for 
the common man. 

Sir, I do not want to wade into the river of data and 
statistics. Many Hon. Members have already provided 
these details. It reflects the unprecedented price-rise that 
has taken place in the country. Hon. Finance Minister 
tried his bast to indulge in jugglery of figures, data and 

"EngUsh translation of the speeCh originally deHY8I'1!d in Punjabi. 

statistics to pacify the agitated members of this august 
House. However, no one can befool the people. The UPA 
Govemment will have to pay a heavy political price during 
the 2009 General Elections due to Its failure to check 
this unprecedented price-rise. 

Sir, I'll be brief and to-the-point. Since 2004, the 
UPA Government has been claiming credit on T. V. and in 
the Print Media for the rise in Sensex. The poor, illiterate 
people of the country cannot understand these complex 
Issues. However, they can understand very well the fact 
that prices of essential commodities are spiralling. They 
may not know what Sensex is. However, the sky-rocketing 
price of food and non-food Items affect them directfy. 
The Congress party has ruled this country for a maximum 
number of years. However, there has never been a roll-
back In prices. During the rule of UPA Government, 
Sensex is on the rise. The poor people have no Idea 
what Sensex is. They think that it is a cheap commodity 
available in the market. However, these simple people 
do not know that Sensex is not a commodity. They cannot 
purchase it at a cheap rate in the market. The crux of 
the matter is that the poor people do not know anything 
about Sensex. Sensex is of no use to them. What aHeets 
them most is the steep rise in the prices of essential 
commodities. The prices of flour, pulses, edible oil and 
other essential items have gone through the roof. 

Sir, the Govemment has also cheated the poor people 
through the Employment Guarantee Scheme. My 
constituency Bhatinda is a backward area. The people of 
my area are very poor. I have made enquiries in the 
villages of my area regarding the number of people who 
have been granted employment in each village. You can 
count the beneficiaries of this scheme on finger-tips. Under 
this scheme, people are paid only RS.97/- per day. Only 
one member of the family can claim this amount. They 
are paid this amount daily only for 100 days. However, 
the prices of essential commodities have sky-rocketed. 
Pulses are being sold at an exorbitant rate of 701- per 
kg, flour is being sold at As.161- kg, and sugar is being 
sold at Rs. 20/- per kg. Under these harrowing conditions, 
the poor people are finding it difficuh to make both ends 
meet. How can the poor person pay the school-tee of 
his child, or purchase medicines when he is ill? Rs.971 
- is a paltry sum. It is a measly amount. The prices of 
all items have galloped. It is an alarming situation. In 
such circumstances, Rs.97/- is a pittance. It is a drop in 
the ocean. It is a crying shame. 

Sir, once upon a time, Rome was plagued by famine. 
The people went to the King and appealed the their ruler 
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to help them as they were dying of hunger and starvation. 
The rulers lead their lives ensconced in ~owers and 
palaces. They have no idea of the harsh ground-realities. 
The King of Rome was like our present Govemment. He 
told the people that they should eat cakes and pastries 
if they do not find flour and other food-grains. Our present 
UPA Govemment is behaving like the King of Rome. 
They have given a paltry sum of Rs.97/- to the poor 
people as daily wage. However due to the 
unprecendented price-rise, the poor person is finding it 
difficult to make both ends meet. The prices of aU 
essential items have spiralled. Whether it Is flour, pulses, 
edible oils, LPG cylinder or other items, the commo" 
man is finding that these items are eluding his reach. 
The poor person has been left to fend for himself. How 
can the poor person meet all his needs in this measly 
sum of Rs.971-. 

I have a suggestion for the Government. The 
Govemment should itself have the taste of the cake of 
Rs.971- that it dangles for the poor people. Then It will 
come to know that you cannot get anything worthwhile in 
As.971-. This Govemment has lost its moral right to remain 
in power anymore. The Hon. Finance Minister has 
indulged in jugglery of data and statistics. I challenge 
him to purchase anything worthwhile in this paltry sum of 
As.97/-. Sir, if the Government fails to rein in the prices, 
the people of this country will overthrow this Government. 
In 2006, too, we had a threadbare discussion on price-
rise in this very august House. However, the Government 
has not woken up from its deep sk.mber. The Govemment 
cannot absolve itseH from its responsibility. 

Sir, the sky-rocketing prices have broken the 
backbone of the common man. It has made a mockery 
of our democracy. The confidence of people in the 
Govemment has nose-dived. II the price-rise is not 
checked, chaos and anarchy will reign supreme in the 
country. The Govemment must take concrete measures 
to check this menace. Only tough measures can provide 
relief to the poor people. 

[English} 

SHRI KINJARAPU YERRANNAIDU (Srikakulam): Mr. 
Chairman, Sir, today we are discussing the issue of price 
rise and inflation. According to my Party and also the 
people of this country and various political parties, the 
biggest failure of this UPA Government is their inability to 
control price rise and inflation. We all have to agree to 
this. The Government of India and the State Govemments 

unitecly ha... to fight to contain the rise in prices and 
inflation. But the Government of India has not taken 
enough .8tap8 to do so. It has been about five months 
that this tf8nd of rising prices Is being observed and yet 
the Government has not convened any meeting 01 the 
Chief Mini8lers to diecu8s this alarming situation arising 
out of price rise and inflation. The Govemment should 
immediately convene the meeting of the Chief Ministers 
to discuss the various problems that has led to this 
situation and also should take steps to amend the 
Essential CommoditIes Act. The Govemment would also 
have to take enough steps to control black marketing 
and hoan:lng 01 putses and Qilseeds. That is also one of 
the prime reasons for rise in prices. Neither the farmers, 
nor the contU'n8rs are happy. The fanners are not getting 
the Minimum Support Price for their produce. They are 
committing suicide. Even the common men are unhappy 
about the fact that they are unable to purchase their 
essential commodities on a daily basis. The Inflation rate 
is at an alannlng 7.41 percent which Ie the highest In 
the last 40 months. Such was never the situation In the 
past... (lnItImJpIions) Even If the previous Government 
failed to contain inflation, people have voted this combine 
into power and so it is their responsIbiIly to control price 
riae and inflation without blaming the previous 
Governments. Now the power is vested with this 
Government. They should take enough steps to control 
inflation. 

Sir. I wiU give one example. 

In 2003, steel price was As. 18,000 per tonne and 
the present price Ie RI. 60,000 per tonne. It is 300 per 
cent hike in the steel price. Never since Independence 
has the steel price risen by 300 per cent within one or 
two years. We are now exporting iron ore. There is no 
policy about it. Last time, we demanded on the floor of 
the House to ban export of iron ore. Iron ore can be 
utilized by our lnUtry H It could be supplied to our 

, people at a cheaper price. But we are exporting iron ore 
and we are also collecting meager cess by exporting it. 
Even the middlemen and expcHtars are earning thousands 
of crores by exporting iron ore. We are importing steel 
also. Why has the Govemment no! taken enough steps 
in this regard and why are they fearing to take steps? 
There Is no coordination between the Ministry of Steel. 
Ministry of Finance and the MinIstry 01 Commerce. We 
have increased diesel and petrol pr1ce8 by seven times. 
Every increase has a cascading effect. What about the 
promises made by the NDA Govemment before eJections? 
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They said that they will control the prices but now they 
are raising the prices of diesel and petrol. They said that 
they will increase the prices of petrol and diesel in a 
moderate way. What is the price structure now? In 2003, 
diesel price was Rs. 24 per litre and now it is As. 34 
per litre. Petrol price was Rs. 36 and now it is As. 51. 

THE MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIVA RANJAN DASMUNSI): Let 
the hon. Member enlighten us what was the international 
crude price earlier and what is it now. That will help us. 
. . . (lntenupfions) 

SHRI KINJARAPU YERRANNAIDU: The effect of 
crude price per barrel, international pressure and other 
reasons are there to some extent. But you have to reduce 
the customs and excise duty. By increasing the diesel 
and petroleum prices, the State Governments are getting 
more income by imposing sales tax. Why are you not 
pressurizing the State Chief Ministers in this regard? '" 
(Interruptions) 

SHRI GURUDAS DASGUPTA: Will the hon. Minister 
kindly clarify as to what is the amount of taxation on 
petroleum products? He is Hnking international price with 
domestic price. ... (Intenuptions) 

SHRI PRIVA RANJAN DASMUNSI: Will the hon. 
Member further enlighten us as to what is the State 
Government's cess imposed on petrol? ... (IntemJpIions) 

SHRI BASU DEB ACHARIA: How much is the Central 
Govemmenfs cess per litre? ... (Intenuptions) I 

MR. CHAIRMAN: No remarks wiD go on record except 
Shri Verrannaidu. 

.. . (lntenuptions)· 

SHRI KINJARAPU YERRANNAIDU: Sir, by increasing 
the prices of diesel and petrol, In turn, the State 
Governments are getting more income for the State 
Exchequer. Their sales tax is 24 per cent to 28 per cent. 

SHRI PRIVA RANJAN DASMUNSI: Is it limited to 
Andhra Pradesh or others also? ... (Intenuptions) 

SHRI KINJARAPU VERRANNAIDU: I am not saying 
whether it is so in the previous Government or the present 
Government. That is why, I am saying that the 
Government of India should convene a meeting of all the 
Chief Ministers. It should reduce the customs and excise 
duties and ask the Chief Ministers of different States to 
reduce the sales tax and for that, they have to reduce 
the prices of petrol and diesel. 

°Not recorded. 

Secondly, we have to look into the loopholes in the 
Essential Commodities Act. Why are the State Chief 
Ministers not taking the required action against hoarders 
and black marketers? We have to see whether there are 
any loopholes; and if there is any need for amendments 
in the Essential Commodities Act, we are in Session now, 
please make amendments to the Act to control the black 
marketers and hoarders. We have to fight the problem 
unitedly by this way. The problem of price rise is not of 
any political party. It is the problem of the people of the 
country. Because of the onion price hike, one Government 
lost its power. The prices of all tha commodities are 
increasing day by day. So, this· is an alarming Issue. 
That is why, aU the political parties are getting agitated 
including our friends here. They may not speak loudly 
but everybody is diSCUSSing this Issue. When we go to 
the villages, people are asking us as to why we are not 
putting pressure on the Government to control the prices. 
The Prime Minister of the country may not say as to 
what he can do, there is no mechanism for him to follow, 
there is international pressure and international market 
and 80 on. The Government should deal this issue with 
an iron hand. 

Even the Ministers are talking very loosely. This is a 
major issue. The Government should tackie this issue 
without any delay. I would like to mention here an 
alarming fact. The growth of population is two per cent 
every year, but the agricuitural production is only 0.9 per 
cent. It is not even one per cent. There is no match. 
There is mismatch. Tomorrow the country will face food 
crisis. Now, in the world 33 countries are facing food 
crisis. We are importing cereals, oils, wheat etc. Our 
Agriculture Minister is present here. I would urge him to 
take necessary steps to produce more wheat, rice and 
pulses. We have to increase our food production. 
Otherwise, everybody will suffer. The Government should 
take enough steps without any delay. The Government 
should call the NDC or Chiel Ministers meeting to discuss 
this issue. The Government should take enough steps to 
contain inflation and price rise. 

I would like to suggest that we have to strengthen 
the Public Distribution System. We have to universalise 
the Public Distribution System. Previously we were allotting 
some amount of food grains, but that was reduced. We 
are not giving fuH allocation of food grains to the States. 
So, there is a shortage of food grains in the States. So, 
whatever amount of food grains that we used to allocate 
should be given to the States. We have to maintain the 
status quo. We have to maintain such allotments. All 
these things have to be taken into consideration .. 
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{T/'III1SIalionj 

SHRI AVINASH RAI KHANNA (Hoshiarpur): Mr. 
Chainnan, Sir, I have realized for the first time today that 
price rise is a party based issue, otherwise., it would 
have been discussed above the party lines. Some 
mernbers have said that there is no price rise. It means 
that price-rise is due to the wrong policies of the 
Government as price-rise has affected everybody be it 
rich or poor, associated with Congress or B.lP Party. 
Therefore, I think that it is a common issue and we need 
to control it together and find some solution. In a 
democratic set up success of economic policy might be 
assessed on the basis of its impact on common people. 
In the present scenario, condition of the country is not 
conducive. Once, I was returning after visiting my 
constituency at 2 a.m. I saw people standing in queue 
tor gas cylinder. I asked them as to why are they standng 
in queue at midnight for gas cylinder they said that they 
do not get gas cylinders. Gas cylinders were being given 
on first come, first serve basis there. Hence, people were 
standing in queue to get gas cylinder at 2 a.m. Nextday 
I called a meeting of all the distributors and asked them 
whether you don't have adequate gas cylinders or there 
is a problem in system, what is the matter'? I was shocked 
by their replies. They said that gas agencies compel us 

. to sell their product, as well. 

One distributor even told that on the occasion of 
Deepawali, one company had sent one thousand sweet 
boxes alongwiltl the gas cylinders for selling. Agency had 
sold the sweet box to some sweet seller for As. 70 and 
thus sold the gas cyt/nder this way. H we continue to 
manipulate the system, prices and distribution system wIU 
be affected. Unless the root cause is found out, It is 
impossible to control price rise. AIIyway, It has been said 
that the Union Government have transferred the said 
responsl>ility to the states. Once, a lady had quarrel wfIh 
one of her neighbours. She asked her neighbour to teach 
his child property. Neighbour replied that he was his child 
and it was his business to teach him or not and how 
she was concerned with it. The lady said that she was 
concerned because her child had copied from his child 
and he failed in exam. 

17.49 hre. 

[MR. SPEAKER in the chair} 

If it is the responsibility of the states and Union 
Government have no role, then what is the use of 

constitullng committee system? One of my coMeaguas 
has rightly said that if It Is the responsibility of states, 
the committees should be comprtsed of Chief Ministers 
so that they could take decision. I think that the 
Government has completely failed to check the price rise. 

Everything is poss!ble it Government has will to do. 
1 would like to cite an example of Punjab. All Information 
was received that synthetic milk and 'khoya' is going to 
be sold in the marilet on the occasion of DeepawaJI. The 
lady Health Minister, Lakshmi Kanta Chawaia decided not 
to allow synthetic milk and 'khoya' to be sold during 
Deepawali and she actually did so. If Government's 
intention is clear, it can be checked. Decision of the 
Government affects common people. I recaU an incident 
in this regard. A boy was selling orange juice in a village. 
He used to pick up an orange from his garden and 
extract full glass of juice from that orange. Once, a king 
was passing through the stTeet and he wanted to have 
a glass of juice. He asked the boy for a glass of juice. 
The boy picked an orange from his garden and extracted 
a glass of juice and gave it to th" king. On selng this, 
the king thought that the boy had sold many glasses of 
juice, therefore, tax should be imposed on him. The king 
asked another glass of juice from the boy. The boy picked 
up an orange from his garden but the glaas remained 
tittle empty, he picked another orange but gl888 still 
remained little empty. On this, king asked the boy that 
earlier glass filled with only one orange but what 
happened now that even three oranges are not sufficient 
to make a glass of juice? Boy repfaed that may be the 
intention of the king has changed. Similarty, every citizen 
of the country Is affected wfIh price rise. It appears that 
the intention of the ruling party has changed, which does 
not accept that theM is price rise and Instead they are 
saying that this Is the reaponsIbIIIty of the states to check 
price rise. We need to check price rise by taking right 
and strong steps. It should not be considered as an 
issue related to only one party, as it is a matter related 
to the whole country. We need to fight against price rile. 
If the price rise could not be checked, then, children of 
the country will neither be able to get education, suffICient 
food nor become good citizens. Therefore, I want that 
after the discussion is concluded, people must realize 
that Government have taken it seriously. I do not want to 
go into the figures because many fIgUres have been given 
here. I wish that when this discussion is concluded, a 
message should go to public that both Government and 
Parfiament have taken the issue seriously and there is 
check on price rise. 
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This discussion will then be useful, otherwise, it would 
just prove to be a paperwork in which everyone said 
something for the sake of saying and nobody is conceroed 
about common man. 

With these words, I conciude. 

[English} 

MR. SPEAKER: Thank you very much for your 
cooperation. Han. Members, we have to finish the 
discussion by 6.30 p.m. and at 6.30p.m. the Railway 
Budget has to be taken up. I am sorry, I cannot 
accommodate anybody else. If anybody wants to lay his 
speech, he can do 80. 

SHRI BASU DEB ACHARIA: Sir, please give five 
minutes to Shri Suresh Kurup. 

MR. SPEAKER: I am sorry. I have got 11 names. I 
cannot discriminate here. Now, the han. Minister will 
speak. It is because the country' is waiting for the 
Government's response. 

/Trsnslsfion} 

"SHRI GANESH SINGH (Satna): Price rise is the 
buming issue in the country today. DiSCUSSion is taking 
place seriously in the House, but the Govemment is not 
serious. Price rise is directly linked with the Common 
man. Control over the price rise, price determinations is 
directly linked with the Central Govemment. Robert Jolin, 
the president of the World Bank, had given an indicaJio"' 
increase in prices. If price-rise is not controlled, the 
economic growth would be adversely affected. SimHarly, 
the Reserve Bank had also wamed six months back that 
India is going to face rise in prices. The Ministry of 
Agriculture was aware for the last 8 months that prices 
have to rise. And now, prices are sky-high within the 40 
weeks. The Finance Minister linked it with world market 
and says that the 75% oil is being imported in the country. 
Pulses are being Imported in large quantities, fertilizers 
are also being imported. Even wheat is also being 
imported but in restricted quantity. 

The import is increasing in the country but the export 
is decreasing. Is it not matter of concem? The Minister 
of Finance is blaming the State Govemments that prices 
are rising because of hoarding. The allegation is not at 
all true. The chart of price rise during the rule of NDA 

"Speech was laid On the Table. 

Govemment and the presented by the Finance Minister 
is not at all correct. Whether the Finance Minister tried 
to stop the money being invested by the terrorists, 
smugglers and mafiadons in Indian share market. It is in 
the air that three senior leaders have invested their black 
money In the share market. The Finance Minister should 
reveal the details of their accounts. 

Whether the Ministry of Finance and Han. Prime 
Minister have directed the Directorate of Enforcement to 
probe into the accounts as there are proofs that As. 100 
crore has been transferred to smuggler Salim's foreign 
al.lCount from a foreign bank. If such sort of directions 
has not been issued what are the reasons behind it? 
The Inspector Raj has come to an end in the States, 
due to which black marketing is not being controlled. 
When NDA Govemment was in power, the available stock 
of foodgrains was according to the requirements of the 
people. Today, the godowns are lying empty. If we rely 
on the statement of Agriculture Minister that the production 
is increased, then why the godowon are empty? Why 
import from other countries have been increased. If the 
country is not able to become self-reliant, the Congress 
and your misdirected policies are responsible for it. The 
reign of the country is in the hands of great economists. 
According to Prime Minister Shri Manmohan Singh, 
Finance Minister Shri P. Chidambram, Deputy Chairman 
of Planning Commission Shri Montek Singh Ahluwalia ji, 
Agriculture Minister Shri Sharad Pawar ji, the growth rate 
in the country is' 8.8 per cent, While inflation is 7.8 
percent, 40 percent population of the country is below 
poverty line. Why an occupation like agriculture is suffering 
losses, why farmer is committing suicide. The intemational 
market is looking at India. We have to keep it in mind. 

The Chairman of the World Bank Robert Jolin had 
indicated that 10 crore people in the world are poor. All 
the newspapers published a report that foodgrains will 
last for few weeks only in the world. If it Is true, what is 
the status of India, it should be made clear. Whether 
such news items are not encouraging hoarding in the 
country as well as in the world. There is 100 to 300 
percent increase in prices. I would like to include one-
year chart in the proceedings. 

The impact of price-rise over food-items and other 
expenses of kitchen during one year: 

Vegetable oil Rs. 800/-per tin in March 2007, 
As. 8251-per tin in September, 2007, 
Rs. 11001-per tin in March, 2008. 
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Mustard oil-Rs. 8251- per tin in March, 07, Rs. 8801 
• per tin In September, 2007, Rs. 4001- per tin in March 
07. 

Refined oiI-As. 8001- per tin in March, 2007, As. 
9251- in September, 2007, As. 1400/- per tin in March, 
08. 

Ground Nut Aefined oil-As. 11001-per tin In March, 
07, As. 1250/· in September, 07, As. 13851- In March, 
08. 

Caal Tur-Rs. 39/- per kg. in March, 07, As. 421- per 
kg. in September, 07, As. 481- per kg. in March, 08. 

Cal Chana·As. 32/. per kg. in March, 07, As. 36/. 
per kg. in September, 07, Rs. 38/. per kg. in March, 08. 

Oaal Masoor-As. 35/- per kg. in March, 07, As. 42J 
• per kg. i., September 07, Rs. 481- per kg. In March, 08. 

Rajma-As. 35/. per kg. in Mach 07, As. 41/- per kg. 
in September 07 ,As. 44/. per kg. in March, 08. 

F'Jce Golden-As. 351- per kg. in March, 07, As. 371 
• per kg. in Septermer, 07, Rs. 45/- per kg. in March, 
08. 

Rice Basmati-As. 301- per kg. in March, 07, As. 32J 
. • per kg. in September, 07, As. 401- per kg. in March, 
08. 

Rice Pannal-As. 131- per kg. in Mach, 07, As. 161-
per kg. in September, 07, As. 18/· per kg. in March, 08. 

Wheat Flour-As. 131- per kg. in March, 07, As. 141 
• per kg. in Septermer, 07, As. 151- per kg. in March, 
08. 

Gram FIour·As. 301- per kg. in March, 07, As. 34/. 
per kg. in September, 07, As. 421- per kg. in March, 08. 

Tea-As. 1561- per kg. In March, 07, As. 1661- per 
kg. in September, 07, As. 1701- per kg. in March, 08. 

Sugar· As. 15.50 per kg. in March, 07, As. 14.701-
per kg. in September, 07, As. 18/· per kg. In March, 08. 

Milk-As. 20/- per kg. in March, 07, As. 221- per kg. 
in September, 07, Rs. 241- per kg. in March, 08. 

Bread-As. 11/- per packet in March, 07, As. 121- per 
packet in September, 07, As. 141 per packet in March, 
08. 

Egg-Rs. 351- per crate in March, 07, As. 48 per 
crate in September, 07, Re. 421- per crate in March, 08. 

FISh Rs. -651- per kg. in March 07, As. 65/. per kg. 
in September 07, Rs. 751- per kg. in March 08. 

Mutton·Rs. 1401-per kg. in March 07, Rs. 150/· per 
kg. in September, 07, Rs. 1601- per kg. in March,08. 

Chlcken·As. 80/. per kg. in March, 07, As. 1001- per 
kg. in September, 07, Rs. 901- per kg. in March, 08. 

LPG-As. 2801- per cylinder, Diesel As. 401-per litre, 
Petrol As. 521- per litre, Cement As. 2401- per sack, 
Kerosene oil As. 18/· per litre and iron As. 501- per kg. 

fEn¢sh/ 

"SHRIMATI JHANSI LAKSHMI BOTCHA (Bobbili): Mr. 
Speaker, Sir, the sudden spike in inflation from below 5 
per cent to 7.4 per cent in the matter of six weeks has 
surprised and caught off guard • the Government, 
consumers and others. A spurt in edible oil, steel and 
iron ore prices in quick succession has contributed to the 
current surge of inflation. ACCOrding to some economic 
experts, the main reason for this latest bout of inflation 
was the delayed revision in the iron ore prices. This Is 
amongst the sharpest surges in inflation in recent times . 
It needs no emphasis that inflation control is the key 
macroeconomic challenge at this juncture and requires 
an appropriate policy response which the Govemment 
did. I thank the Government tor taking up a variety of 
fiscal, Monitary, supply side and trade-related measures 
to tame inflation. The duties on edible oils have been 
slashed and curbs on exports have been put in place. 
Steel companies are being persuaded to reduce prices. 
I have no doubt in my mind that these wW have some 
moderating impact on inflation. 

With rising crude prices, a tight global food situation 
and hardening commodity prices, it is no surprise that 
inflation is up. The Wortd Bank Group estimates that 33 
countries around the world face potential social unrest 
because of the sharp rise in food and energy prices. 
Food shortage-related riots are already being reported 
from some countries. Thanks to the Govemment efforts 
that so far India has remained quite insulated . from the 
surge in global prices. 

"Speech was laid on the Table. 
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Wheat and rice witnessed phenomenal inflation during 
January to March 2008 in the global markets. In 
comparison, domestic inflation in rice and wheat has 
merely been 7 and 0.9 per cent respectively. The fact of 
the matter is between 2003-04 and 2007-08, the 
production of wheat increased at 0.9 per cent per annum 
which is below the population rate of growth. This has 
reduced the domestic buffer of wheat stocks. As a result, 
we are increasingly becoming dependent on imports. If 
domestic production of wheat falters, expensive imports 
will put pressure on domestic inflation. The same is true 
of oilseeds. I want the Government to take note of this. 

Just for the Information, in the last few months, 
countries like China have also resorted to price controls 
on food and fertilizers. The question is: Do price controls 
really work? According to some economic experts, they 
are clearly more damaging to the medium-term stability 
in prices as they distort the allocation of resources and 
create shortages. We should not forget the fact that price 
controls also encourage hoarding. I want the Government 
to deploy additional official machinery to ensure quality 
standards and check hoarding. 

I want to inform my friends in the Opposition that 
inflationary surge today is a result of global conditions as 
well as our low productivity in agriculture. We ought to 
direct domestic policy towards raising productivity in 
agriculture to attain se" sufficiency in food. I am afraid; 
we might have to live with an unfavorable global food 
price scenario over the next few months as the global 
food crisis wHI take a while to sort Itse" out. Therefore, 
until self-sufficiency in food production is achieved, 
targeted subsidies and PDS need to be beefed up to 
protect the vulnerable sections of the society. 

In this connection I want to bring to the notice of the 
house, that the Andhra Pradesh Government under the 
leadership of Honorable Chief Minister has taken measure 
to supply Rice, Edible oil and pulses at very subsidized 
rates through PDS. This will immediately give relief to 
the most vulnerable sections of the society who are 
affected by the price rise. In the medium run, this will 
help in bringing price stability. 

Before accusing the UPA Government, the Opposition 
ruled States must introspect themselves as to what is 
happening in their States. Therefore, let us not accuse 
each other. Instead State Govemments must compliment 
the efforts of the Centl,al Government in taming the 
inflation. Our goal should be to protect the interests of 

the vulnerable sections of the society; and let us not 
politicize the issue. Let us all work together to tame the 
Inflation. 

/Ttanslationj 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): Mr. Speaker, 
Sir, all sections of the society in the country are discussing 
an important issue quite seriously for past some time. 
The common men of the country particularly belonging to 
the lower sections of the society like labourers, small 
farmers, covered under lower middle class or middle class 
are facing a serious problem. So, this subject is essentially 
required to be discussed in the House. Many Honourable 
Members gave good suggestions while taking part in this 
discussion and they also got an opportunity to talk about 
the policies of the Government. My colleague Shri 
Chidambaram have responded to the issues related to 
the inflation and economic problems raised In this House. 

SHRI BASU DEB ACHARIA: He has not replied 
anything. 

{Englishj 

SHRI GURUDAS DASGUPTA: He did not do it. Not 
only did he not do it but also he said that the reply 
would be given by the Government.... (Intsnuptions) 

MR. SPEAKER: He is gMng the reply now. 

... (Intsnuptions) 

SHRI BASU DEB ACHARIA: He has not replied to 
any of the questions raised by us. 

MR. SPEAKER: You are yourselves saying that these 
are such serious matters that need attention. From the 
Government of India's side, accused by all sorts, they 
are answering it. You are not listening to it. 

... (/ntsnuptions) 

SHRI SHARAD PAWAR: I accept what he is saying .... 
(Intsnuptions) 

SHRI GURUDAS DASGUPTA: What he said was that 
the economic issues have been dealt with by him. He 
has not answered the rest. 
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MR. SPEAKER: That is his assessment. That is his 
understanding. 

... (/ntemJptions) 

SHRI GURUDAS DASGUPTA: Mr. Minister, you are 
expected to enHghten us on aft issues. 

MR. SPEAKER: Let us hear him. 

/Tnms/aIion] 

SHni SHARAD PAWAR: As far as food policy of 
Ministry of Agriculture is concerned, I would like to inform 
the House about it also. Shri Chidambaram had also 
stated the same in the House. I have attentively rJStened 
the discussion held in the House on this subject. I would 
like to assure aM the Members of the House that the 
policy of this Government is to control inflation and lead 
the economic development in the right direction. The UPA 
Government has clearly highlighted in its National 
Common Minimwn Programme that. 

{English] 

Farmers an over the country wiQ receive fair and 
remunerate prices. The terms of trade will be maintained 
in their favour. 

/Translalionj 

The Government has followed two methods to 
implement the said features under the National Common 
Minimum Programme. Arst, to encourage the agricuItre 
sector and to improve the condition of poor class and 
B.P.L section as wei. In adcItion, necessary steps would 
be taken to maintain the Increasing growth rate in the 
country. 

Before addressing the problem of inflation, I would 
like to draw the attention of the House towards the fact 
that the minimum support price given to the farmers by 
the Government of India has been increased on large 
scale. As a result farmers are getting good prices for 
their produce. 

Apart from this several such other arrangements are 
made by which farmers can assess the expected price 
of their aops at the time of initiating the sowing process. 
This will enable him to decide the particular crop and its 
quantity which could be beneficial for him. For example 
two years back the Government had announced minimum 

support price of wheat as rupees 1000 per quintal. 
Farmers assessed the expected price of their crop after 
this announcement. As a result, wheat sowing area was 
increased in the country particularly in Punjab, Haryana 
and a big part of Uttar pradesh which are the highest 
wheat producing areas. 

18.00 tn. 

Farmers took utmost care to incre-ase the productivity 
of wheat and I am sure it will reflect during the 
procurement, which is going on at present. 

fEng/IsIIj 

, MR. SPEAKER: The time is extended until the 
bUSiness is over. 

/Translal/onj 

SHRI SHARAD PAWAR: The policy which has been 
accepted here will benefit in the long run. We cannot 
ignore the International perspective while reviewing an 
economy, our several coIleagures have stated that there 
is no need to show concern over the international activities 
and lis impact on us. I do not feel that today the situation 
has remained like this. As far 88 the world wide slatus 
of foodgraina is concemed, It Is changing on large scale, 
and varied reasons behind It are climatic changes, high 
energy prices etc. and good growth of income it also 
effecting it. Urbani~ation, globalisation, demand and 
production of foodgralns etc. are also effecting the market 
deeply. So It is essential to consider the status of all the 
sectors of the world. wihile taking into account the 
prevailing situation here. If we compare the increasing 
prices of foodgrains in India with the intemational market 
then whet do we find? If any example is required to be 
given please see the international price of rice and wheat. 
There is 1 ()()Ok increase in intemational rates during the 
last one year whereas the price of rice and wheat has 
broken the recorda of last 19 years and 28 years 
respectively in March 2008. 

{English} 

If you see the price of rice in Pakistan, it has risen 
from $275 per tonne to $580 per tonne over one year. 
It is an increase of 110 percent. Vietnam which is major 
rice exporter, 
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{TfllllSialionJ 

even there the prices of rice has increased from $280 to 
$620 during the last one year which is an increase of 
130 percent. 

{English} 

Now, Thailand is another major exporter of rice. 

{TIBnslslionj 

There also the prices of rice has hiked from $309 
per tonne to $715 per tonne over the year which means 
more than 131 percent. " we look at wheat 

{English} 

the world price of wheat has grown over the year from 
$172 per tonne to $344 per tonne 

{Transllllion} 

means the international rate of wheat has increased more 
than 100 percent during last one year. I remember that 
when we raised the issue of import of wheat in this 
August House and when we started import, there was 
strong resentment. The Government even stopped import. 
I remember that 

{English} 

we had purchased it at the price of $ 178 per I tonne. 
Today, the same import price has gone up to $400 per 
tonne and now it has stabilized to $ 368 or $388 per 
tonne. 

{Translation} 

We should look at the status of our country after 
going through the international prices. The intemational 
prices of wheat and rice have hiked upto 100 percent 
over the year, whereas the prices of rice and wheat have 
gone upto 17.2 percent and 7.2 percent respectively in 
India. Today, while comparing India with any other country 
in the world, you will find that the prices of rice and 
wheat are still lowest in our country even though the 
common man is not in a position to accommodate these 
prices and it needs to be improve. I agree with this fact 
indeed. 

The world is not limited to rice and wheat only. Some 
of our states produce maim also. There is vast demand 

of maize in some countries of the world and the 
international price of maize has increased at the rate of 
66.5 percent over one year but if you will compare it 
with India, the price of maize are decreasing here. I 
agree with Gurudas ji that a critical situation has 
developed between the whole sale price and retail price 
here and Union Government as weD 88 State Govemrnent 
need to pay attention towards this issue, as the 
responsibility of retail price lies more with the State 
Government. Still, I do not want to claim that prices have 
come down during last one month, but we can see this 
trend that 

{English} 

the wholesale price of rice was As. 1,550 per quintal 
exactly one month back and today also the price of rice 
is As. 1,550 per quintal. The price of wheat in the same 
period was As. 1,115 per quintal and today also it is As. 
1,115. I am quoting the price at Delhi market. The price 
of atta was As. 1,275 per quintal exactly one month 
back and today it is As. 1.250, a drop of As. 25 per 
quintal. The price of tur was As. 3,750 per quintal one 
month back and today it is As. 3,700 per quintal, a drop 
by As. 50 per quintal. The price of groundnut oil was 
As. 11,355 per quintal and it has come down to As. 
10,915 now. This is mainly because the G~vemment of 
India took a decision to remove all types of duties. That 
is why, the import situation has changed and that has 
been reflected in the price. The price of mustard oil was 
As. 8,038 per quintal exactly one month back and today 
it is As. 6,740. The price of vanaspati was As. 7,252 per 
quintal one month back and it has come down to 
As. 6,813. 

{TrsnsIstionj 

A mention has been made about vegetables also. 
Sumitra ji has rightly said about tomatoes. Such 
unfavourable circumstances arise in which prices of a 
few vegetables rise while prices of other vegetables come 
down. Potatoes and onions are essential commodities for 
common man. Onion was being sold at As. 538 per 
quintal, now, its price has come down to As. 425 per 
quintal. Potato was being sold at As. 375 per quintal, 
now its price has come down to As. 330 per quintal, 
now its price has come down to As. 330 per quintal. I 
would like to state that Government of Uttar pradesh has 
submitted a proposal yesterday only saying that the state 
of Potato growing farmers is deteriorating there. 
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{English] 

[ShriSharad Pawar] 

I am just saying that I have received a proposal 
from that Government and the Government of Uttar 
Pradesh has requested the Government of India that 
market intervention scheme should be made appIicaIbe 
for potato in Uttar Pradesh just to protect the interest of 
the potato farmers where they are also ready to take 50 
per cent responsibility. I have accepted their proposal 
totally and approved it and we are going to start purchase 
of potatoes in Uttar Pradesh. If similar requests are 
received from either West Bengal or Gujarat, we wiU be 
very happy to exactly follow like Uttar Pradesh. 

[Ttanslation] 

In this context one thing has become clear that the 
prices of a few commodities, which were on higher side 
are coming down, but they should not come down to 
such an extent that the farmers might being considering 
them non-profitable and start growing other crops. 

"I have mbntioned about international market. I would 
"like to draw the attention of the House towards the 
situation prevailing in neighbouring countries. I do not 
want to take more time of the House. I would like to tell 
the House regardng the frequent variations in the prices. 
As regards rice, while there has been around 17.65 per 
cent variation in the price in India, on the contrary, It has 
been 131 percent in Thailand. As regard wheat, price 
variation in India Is 7.21 per cent while in other countries 
it is 115 peroent. Presently, the rise in the ptices . of 
'urad; rnoong; yellow pulses in other countries of the 
world Is comparatively higher than price rise in India. A 
similar situation prevails in world market also. In case of 
prices of Soyabean, Pamolene and Sunflower, we are far 
better than other countries. As I have earlier said about 
the situation in our neighbouring countries, if the retail 
price of rice in India Is around Rs. 18 per k.g., it is Rs. 
21 in Pakistan and in China ... (/IIItiImJpIions} 

{English] 

SHRI GU~UDAS DASGUPTA: Sir, he should not 
compare Indi8 with Pakistan. h is drastically different. 

MA. SPEAKER: Let him say. 

THE MINISTER OF RAILWAYS (SHRI LALU 
PRASAD): What about China? 

SHRI GURUDAS DASGUPTA: India is India. India is 
not China. 

MR. SPEAKER: He is entitled to make his caae, 
whatever Is your impression of that. 

SHRI SHARAD PAWAR: China - As. 20.23 per kilo, 
Philiipines - As. 25.75 per kilo, and Bangladesh Is similar 
to us. 

As far as wheat is concerned, India - Rs.13 per 
kilo. Paidstan. which Is a ma;or wheat producing country. 
- Rs.13 per kilo, China - Rs.17.34 per kilo and 
Bangladesh Rs.21 per kilo. 

SHRI GURUDAS OASGUPTA: China has higher 
income. Please understand that. 

SHRI MADHUSUOAN MISTRY: So Is India. 

SHRI GURUOAS OASGUPTA: No. 

MR. SPEAKER: Sorry. No running commentary 
pIe88e. 

... (/nlmTuplions) 

MR. SPEAKER: No. You cannot expect that any hon. 
Member or hon. Minister will speak according to your 
liking. 

SHRI SHARAO PAWAR: This is a factual position. 
We cannot say no. I would like to say that India is not 
the only country where we are facing this problem. In 
fact, as compared to all neighbouring countries. our 
position is little better. But still we have to take corrective 
action becauae whatever is the price, that is not good 
for common man. 

SHRI GURUOAS OASGUPTA: That is what we want 
to know from you. 

MR. SPEAKER: This is not fair. 

[Trsnsllllion] 

SHRI SHARAD PAWAR: As far as situation in India 
is concerned. we should also consider as to why this 
situation has arisen at the first place. Since last few 
years, we have been witnessing 8 to 9 percent growth 
rate. This Increasing growth rate results into enhanced 
demand of foodgrain. This is Increasing gap between 
demand and supply. 
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{English} 

In January, 2008, the Food Price Index of FAO, an 
international organization rose by 47 percent over the 
previous year. In comparison to that, the WPI based 
inflation rate of the food articles of sub-group was six 
percent in our country and in the last year it was eight 
percent. 

{TIBns/sIion} 

Keeping this thing in mind, it becomes clear that our 
situation is better in comparison to other countries, yet 
.corrective measures need to be taken. As I have said 
that the stock of 'foodgrain is at its lowest level at 
intematlonallevel. It has many reasons. Another factor is 
that if the stock of foodgrain at international level is low, 
it adversely affects the prices in all the countries. Austnslia 
is the biggest exporter of wheat and rice. Since the last 
two years it Is facing drought and famine. Therefore, it 
has practically stopped export of foodgrains. The 
production of wheat was low in Europe during 2006-07. 
I have been witnessing a very contradictory situation, as 
we have been emphasizing at international forums that 
the biggest producer of foodgrains, especially the 
European countries should reduce the amount of subsidies 
to the farmers, as we are finding it hard to compete with 
them and this stand of our has been consistent. But now 
we are facing the result of this. The DG of FAO was in 
India last week and during my detailed discussion ,with 
him he mentioned that the farmers of those countries 
which decided to reduce the amount of subsidy after 
getting membership of WTO have started growing other 
cash crops rather than foodgrains which has resulted in 
the reduced overaR production of foodgrains affecting the 
availability of foodgrains allover the world and the entire 
wold has to suffer due to this. 

Sir, whenever we /lsten to the grievances of farmers, 
barring two three states, the farmers of other states 
always complain that power for agriculture is supplied for 
very short duration only and due to insufficient supply of 
power they have to depend on diesel pump sets, which 
cost them around ten to twelve Rs. per unit, which results 
In a high increase in their input cost. These factors inspire 
the fanners to shift to other remunerative crops. It is a 
fact that as regards agriculture production, we were always 
in a comfortable position but it has been showing a down 
ward trend. When Smt. Indira Gandhi was Prime Minister 
of country she always paid attention towatds increasing 
the capital Investment in agriculture sector and this policy 

was pursued for ten years. After 1998, the investment in 
agriculture sector was much less than what was required. 

{English} 

SHRI GURUDAS DASGUPTA: That is the point. 

SHRI SHARAD PAWAR: Yes, I entirely agree with 
you... (Intenuptions) 

SHRI GURUDAS DASGUPTA: Then, why did you 
not take up with the Government? 

MR. SPEAKER: Just a minute. He is saying that. 

... (Intenuptions) 

MR. SPEAKER: This is very unfortunate, Mr. 
Dasgupta. You had your say uninterrupted 

.. . (Intenuptions) 

SHRI SHARAD PAWAR: Why do you not allow me 
to speak? 

MR. SPEAKER: Now, he is in trouble. Once you 
agree with him, he is in trouble. 

... (Interruptions) 

{Tfllnslstion} 

SHRI SHARAD PAWAR: This situation resulted in 
adversely affecting the production of foodgrains in our 
country. Since assuming power, the UPA Govemment have 
taken action to improve situation. This task cannot be 
accomplished overnight... (Interruptions) 

{English} 

SHRI GURUDAS DASGUPTA: Statistics does not 
speak always correct ... (Intenuptions) 

MR. SPEAKER: Please cooperate. 

... (Intenuptions) 

MR. SPEAKAER: Mr. Swain, this is very unfortunate. 
You are a very senior Member. You have made a very 
good contribution to this debate. They have heard you. 
Please aUow him to speak. 

... (Interruptions) 
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MR. SPEAKER: You cannot have a running battle. I 
would not allow this. can you have a running battle? 
You may not agree with him. That does not mean that 
you must interrupt him. 

SHRI KHARABELA SWAIN: He is not making correct 
statement 

MR. SPEAKER: WID you, therefore, intenupt him? " 
you do not like his statement, you would interrupt himl 
Sorry. 

Do not record anything except what the hon. Minister 
says. 

... (IntrmupIionsj' 

MR. SPEAKER: Unless the Minister yields to any 
hon. Member, nothing wiD go on record. 

/TmnsJationj 

SHRI SHARAD PAWAR: You would see that 
budgetary provisions for agriculture sector have been' 
increasing every year since this Govemrnent came to 
power. You may have a look at the fignts for Irrigation 
fe>r the CUlT8nt year and the progress shown by the 
irrigation sector win reveal that no Incian Government 
has achieved as much success in this field as the present 
one. Yet I concede that more attention needs to be paid 
in this regard. But, at least this process has been started 
and It is showing Its impact on overall agricultural 
production also. I would request the House to take a 
look at total production of wheat and rice in the country 
during the last three years and what It was during the 
last year and the current year? It is increasing year after 
year ... (lnttH1Uplions) 

[English.' 

MR. SPEAKER: Mr. Salim, Please cooperate. 

. .• (Inltlnup/ions) 

MR. SPEAKER: Do not record any interruptions. 

.. . (Inttlnuptionsj' 

MR. SPEAKER: Unless the hon. Minister yields, I 
would not allow anyone. 

... (/nltlnup/ionsj 

"Not recorded. 

MR. SPEAKER: " you want to ask any ctarlftcation 
and if the hon. Minister agrees, you may :"sk him later 
on and not now. 

/TfIIIISI6lionj 

SHRI SHARAD PAWAR: Mr. Rawat has asked as to 
what is the need to import wheat later on. I will also tell 
you as to how much wheat is produced In your state 
and how much you have given to the Government of 
India. I have the figures and I can read out them. You 
do not bother about It. I will give you complete 
1nformation ..• (/~) Procees has been started to 
increase the production in agrIcunure sector and more 
Irwestment has been made in this sector, which was 
cIeeired. I told you in 1he previous session and the Finance 
Minlater have aI8o. said that under the UPA regime 
agriculture credit of Re. 81000 crore rose to Rs. 2.30 
Iakh this year ... (lnlBnupHons) 

[Englishj 

MR. SPEAKER: This is very unfair. 

Hon. Members. please cooperate. 

... (InlBnupIions) 

SHRI SHARAD PAWAR: Why do you not see the 
figures? 

MR. SPEAKER: If the leading hon. Members would 
interrupt a Minister in a very important debate, It is very 
unfortunate. 

.. . (Inhlnuptions) 

SHRI SHARAD PAWAR: You just compare five years 
prior to the UPA Govemment carne to power. You may 
see the total amount and percentages also. I am confident 
that whatever decisions have been taken by Dr . 
Manmohan Singh's Govemment in this particular area, 
clearly indicate that there is a substantial improvement, 
and that process has been started . 

SHRt BASU DEB ACHARtA: This Is not sufficient. 

{TfBnslslionj 

SHRI SANTOSH GANGWAR (BareJHIy): Why prices 
are rtaing •.. (lntsnupt/0n6) 
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MA. SPEAKER: Ignore all this. 

... (lnterruptlons) 

SHRI SHARAD PAWAR: So far as the consumption 
is concerned, Government has introduced various 
developmental schemes resulting in increase in purchasing 
power of common people. Entire House knows that 
National Rural Employment Guarantee Scheme was 
implemented In the year 2006 in 200 districts but now it 
has been implemented in all the 596 districts of the 
country. In the year 2oo7-Q8 ... (/ntenuptions) 

/EntPisllj 

MA. SPEAKER: This is very unfortunate. The State 
Governments have to implement aU these. 

... (/nlsnuptions) 

MR. SPEAKER: Maybe, it is a failed project, thanks 
to the contribution of all. 

.. . (Intenuplions) 

MA. SPEAKER: No, I would not allow. Then, I would 
request the hon. Minister to stop. Let the debate be over. 
If you are not prepared to listen, then why should he 
speak? This is not fair. 

/Transl8lionj 

SHRI SHARAD PAWAR: Rs. 12 thousand crore 
had been incurred on this scheme in the year 
2007 -OS ... (InlBmJptions) 

/Englishj 

MA. SPEAKER: People are interested to hear from 
the Minister. 

fTrsnsllllionj 

SHRI SHARAD PAWAR: In the year 2008-09 Rs. 16 
thousand crore will be spent. purchasing power of the 
pool' people increases when such a huge amount is spent 
in the villages under various schemes. Now you tell me 
whether this purchasing power gets increased or not? 
They accord top priority to purchase foodgrains from such 
amount. It has reflected well on the demand of the 
foodgrains. Prices are increasing but there is a need to 
increase Its availability. But this could not be ignored. 

National Old Age Pension Scheme hat; been launched 
for the people living below poverty line with wide 
coverage. For the year 2008-09 Rs. 3443 crore have 
been provided to the states. 15 states of the country 
have decided to provide such amount to lower sections 
of the society and senior citizens, the amount will be 
released very soon ... (lntenuptions) 

/EntPisllj 

MR. SPEAKER: What is this going on? No, I cannot 
aUow this. No, I am sorry. 

... (Inlenuptions) 

MA. SPEAKER: Those who do not wish to hear him 
may go out. No, I am sorry that not a word will be 
recorded. Pleasa do not record one single intervention. 

... (Inlenuptionsj" 

MA. SPEAKER: I can only express my agony and 
my great sorrow that senior Members are not prepared 
to listen. They have used very strong words. 

... (Inf6mJplions) 

MR. SPEAKER: No, this is not being recorded. Why 
are you saying this? 

. .. (Inlenuplionsj" 

MA. SPEAKER: I eamestly request you. You see, 
you are not showing respect to the people of this country. 
You have made allegation. You have made charges on 
behalf of the people, as you say, of this country. On 
behalf of, for the people, he is answering, and you are 
not aUowing him to speak. 

... (/nlsnuplions) 

MR. SPEAKER: No, this is not good. No, I cannot 
allow it. 

... (Intenuptions) 

MA. SPEAKER: No, this is most unfortunate. Not a 
word of any other Member will be recorded. 

... (Intenuplions)' 

'Not recorded. 
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MR. SPEA~R: Let him finish.·· He has not come to 
the end of his speech. " you want any clarification, he 
will speak as you wish to speak. As you wish him to 
speak, he wiD speak. 

... (1nIImuptions) 

MR. SPEAKER: No, this is very unfair. You are aH 
senior Members. 

... (Intenuplions) 

MR. SPEAKER: Yes, only the hon. Minister wiI speak. 
All other microphones are to be put off. Yes, only his 
microphone to be put on. 

... (In1emtptiOns) 

MR. SPEAKER: Sorry, I would not a80w this. Nothing 
is being recorded. 

... (Intenvptions)' 

MR. SPEAKER: Mr. Varma, please, you are a very 
senior and responsible Member. You are a very respected 
Member also. There is a well-established procedure in 
this House. You all know that 

/TmnslationJ 

SHRI SHARAD PAWAR: Mr. Speaker, Sir, when 
purchasing power increases or demand rises, then it is 
our duty to take appropriate steps to fulfill this demand 
and we are doing that. It is a fact that production of 
edible oil has declined in the country during the last few 
years and there is a shortage of edibfe oils in the country. 
It is atso a fact that price of edible oils has Increased 
throughout the world and since we import oil, we have 
been affected by it. Certain steps need 10 be taken in 
view of price-rise. Government of Inda have decided to 
import one million tonne edible oil. We have informed all 
the public sector undertakings that they have to import 
edible oil and the same will be provided to the states. 

{English} 

Those who are below poverty line and MY family 

{TransI8tJonj 

We wiH supply this oil to states providing a subsidy 
of Rs. 15/- per litre to these famiJies. 

"Not recorded. 

SHAI BASUOEB ACHARtA: Since when? 

SHRI SHARAO PAWAR: Process has been started. 
We are doing it on priority. Orders have been placed 
and .~ procesa has aIr8ady atarted ... {lnlflnuplions) 

MR. SPEAKER: Are you ready to take it? 

SHRI BASU DEB ACHARIA: Yes, Sir. If they release 
it now, we will take it right now ... (lntenuptions) 

MR. SPEAKER: You all are In a hurry to avaH this 
opportunity. All of you Will rush fOr it today, itseH. 

{English} 

SHRI SHARAD PAWAR: Sir, avellabillty of pulses is 
also a serious issue. Many han. Members have raised 
this issue. This is an issue where there is a shortage of 
pulses in our country. One should not forget that pulses 
is a crop that is essentiaHy a non.irrigated crop. It is not 
an irrigated crop. There are very few States who are 
taking to the crop of the pulses. Our scientific community, 
those who are doing research in the agriculture sector, 
have developed a number of new varieties of the pulses. 
But I have to admit one thing. StiR we have not reached 
that stage where we can say that there is a breakthrough 
for us. In such a situation, H we have to make avanable 
more pulses. we have no choice but to import. 

The Government of India has taken a decision and 
we have decided to ~rt 15 Iakh metric tannes of pulses 
through its PSUS for augmenting the supply situation of 
pulses In the country. Out of these 15 Iakh metric tonnes, 
order for 11.86 Iakh metric tonnes has already been given 
before 31st of March and that is on the process 0: 
reaching to this country. ... (IniBnuptions) 

SHRI BASU DEB ACHARIA: Why not supply through 
PDS? ... (InfBnvpfIons) 

SHRI SHARAD PAWAR: Not yet. ... (In/smJplions) 

MR. SPEAKER: No, please. Unless the hon. Minister 
yields, I cannot allow. 

(/ntBnupIions) 

SHRI BASU DEB ACHARIA: Sir, he has yielded. '" 
(/nttImIpIitJns) 

MR. SPEAKER: No. he has not yielded. 

. .. (/n/emJp/ltms) 
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MR. SPEAKER: Do you want the pulses to come b 
plane or what? y 

... (Interruptions) 

{TransllJlion] 

MR. SPEAKER: All Right. leave it 

{English] 

I did not hear one suggestion. Hardly arlY suggestions 
came from any Members ... 

... (Interruptions) 

SHRI BASU DEB ACHARIA: Please supply pulses 
through POS. .,. (Interruptions) 

MR. SPEAKER: Please take your seats. I eamestly 
request you. 

... (InlBnvp/ions) 

{Tlllnslelion] 

SHRI SHARAD PAWAR: We have not imposed any 
duty on the import of pulses because we want that 
availability of pulses should be increased in the country. 
If availability Increases, It will affect the marl<et also. 

As far as wheat'and rice are concemed, we find the 
situation much better because production of rice is 94.8 
percent this year which is higher than the last year's 
production of 75 lakh tonnes. Similarly, procurement is 
likely to be 270 lakh metric tonnes in comparison to last 
year's 250 lakh metric tonnes. Out of the target of /270 
lakh metric tonns for this year 220 lakh metric tonne has 
already been procured so far. There is no shortage of 
rice in .the country. Govemment of India have imposed 
various restrictions to check export of rice and abolished 
tax on import of rice. It has been stated here that there 
are certain varieties, export of which does not required 
to be baMed. I would like to make it clear that we have 
not imposed any ban on Basmati rice. 

{English] 

There is no restriction, there is no ban; those who 
would like to produce Basmati rice and those who would 
like to export Basmati rice, especially our colleagues, 
Members of Parliament from Haryana and Punjab, I know 
they are very much agitated on this issue ... (lnlrJlTUptions) 

SHRI RATILAL KALIDAS VARMA (Dhandhuka): 

GUjarat also. 

.. , (InlrJl7IijJlions) 

{TransllJtion] 

SHRI SHARAD PAWAR: It is exported from Gujarat. 

. SHRI RATILAL KALIDAS VARMA: Apart from Basmati 
nce, Gujarat would like to export other varieties also. 

{English] 

MR. SPEAKER: Shri Sharad Pawar, please do not 
respond to running commentary. 

... (Inlsnuptions) 

{TransllJlion] 

SHRI SHARAD PAWAR: We have accorded 
permission only for Basmati rice. Some states have 
requested me that there are some varieties such as 1122 
similar to Basmati, but the Govemment have not ye; 
decided in this regard. At present, there is bomber 
agricuHural production in our country but under the existing 
circumstances It is not favourable to export the agriculture 
produce, hence, the Govemment have put restrictions on 
such export. 

[English] 

I have said when I gave the figures regarding wheat 
that wheat prices are quite steady and that is around 
As. 12 and Rs. 13. It has gone between Rs. 12 and Rs. 
13 for the last few months. This year's domestic 
production of wheat is also expected to be 75 million 
tonnes, which was 69.35 million tonnes in the year 2005-
06. So, there is an improvement. Procurement of wheat, 
which has suffered over the last three years, is also 
showing healthy sign of recovery and wheat procuremant 
as on 13.4.08 has reached 16,68,320 metric tonnes 
despite the fact that arrivals in Punjab and Haryana were 
delayed because of some rains. But till day before 
yesterday, the figures which are reaching us show that 
practically FCI is procuring about 82 per cent of market 
arrival of wheat in Punjab and Haryana. We have 
succeeded up to here. I am confident that we will be 
able to maintain the same trend. 

SHRI BASU DEB ACHARIA: Then, you will be able 
to universalize PDS! 

SHRI SHARAD PAWAR: This year, we are absolutely 
confident that we wUI be able to procure 150 lakh tonnes 
of wheat while last year, we procured 111 lakh tonnes. 
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[Shrri Shared Pawar] 

I myself had a detailed meeting with the Chief 
Ministers of Haryana and Punjab and their officials and 
others. Of course, they have, as usually, suggested some 
mora price. In fact, As. 1,000 price is the highest price 
which the Government of india has announced. Thera is 
a request that we should give more price, but that is 
very diffICult. It is not possible for us to accept more 
than Rs. 1,000 now because when we pay the price of 
Rs. 1,000 to the farmer, in Punjab we have to pay 12.5 
per cent State Govemment Charges which ara over and 
above As. 1,000 and also other charges - Illlllhiyll 
commission, gunny bag, transport and storage. So, all 
put together, It ultimately goes from As. 1 ,000 to actual 
retail price of somewhat near As. 16 per kilogram. The 
House will agree with me that a sizeable population of 
this country is not able to accept or digest this type of 
price. Therefore, it is difficult for any Government to accept 
further rise in price of wheat in today's position. 

There is similar situation about rice. In fact, in the 
case of rice, this year's production is definitely better 
than that of last year and this. years procurement is 
definitely better than that of the last year. StiU, our 
procurement has not completed. Summer paddy crop in 
Aml"a Pradesh and a few other States is extremely 
good. I am confident that whatever is our requirement, 
we wiD be able to procure more than that. So, the stock 
position of rice in the country is comparatively much better 
than it was during many last years. There is a demand 
that we should give more price for rice also. 

SHRt GURUDAS DASGUPTA: Why is the price 
rising? 

SHRI SHARAD PAWAR: It is because the price which 
we have paid to the farmer is above Rs. 700. 

One should understand that when we acquire one 
quintal of paddy, we get 65 kilos of rice. Therefore, the 
price that we are paying for one quintal will ultimately 
get reflected in 65 kilos. The retail price and aM other 
prices are always high, and it affects us. Ultimately, the 
average citizen gets rice and that is why that higher 
price of paddy does get reflected here, and in such a 
situation it is very difficult for us to accept additional 
price for paddy when we are in the process of 
procurement. But we have to take our final decision 'or 
next year. 

RecenUy, we have received the recommendation from 
CACP. The Government will take appropriata decision 

about the CACP recommendation, and this Govemment, 
at \east, in the last four years have always accepted the 
CACP recommendations and acted accordingly. We will 
be able to take some final decision about it. 

We have taken a number of decisions to improve 
our maximum procurement. As I &aid, a price of Rs. 100 
more than last year has been given for paddy; the 
commission to the societies and Self-Help Groups who 
take responsI)IIIty of procurement of paddy on behaH of 
FCI I State agencies have been allowed a maximum of 
1.5 per cent commiaaion of the MSP; the Govemment 
has announced As. 100 a quintal bonus also over and 
above MaP of 2007-2008; export of the non-basrnati rice 
has been banned; and Import of rice and wheat has 
been pennltled. These are aD the steps that will ultimately 
benefit the overall availability 0' rice. 

As regards stepS taken for maximum procurement of 
wheat, a price of As. 1,000 has been given for wheat to 
the 'armers, and import of 18 Iakh tonnes of wheat was 
done in 2007-2008, which improved the stock position of 
wheat in the Central pool and wheat stock was 
somewhere near to 68 Iakh toMeS. It is 18 Iakh tonnes 
more than the buffer norm. Normally. the buffer stock is 
40 lakh tonnes, but today, we hal(e a stock of 58 Iakh 
tonnes, which is much more than the buffer norm. The 
export on the private account has been banned till further 
orders, and wheat export from the Central pool is also 
banned. 

One issue was raised here about some States that 
are really helping the Government of India to improve 
their stock position. especially, some of the rice producing 
States. In fact, lam grateful for the way some of the 
States are responding like States of OrIssa, Chhattlsgarh, 
Rajasthan, Andhra Pradesh, Punjab and Haryana. In our 
discussions whatever responsibility we have given to these 
States, they have practically fulfHlAd more than 90 per 
cent, and they are totany helpful in this case. 

There are some other States. Let us take the case 
of States IIl<e Bihar. 

{7nIn$IIlIIonj 

Shri Lau Prasad ji, plea&e don't be annoyed, I would 
like to state that Bihar produced 50 lakh tonne paddy 
but F.C.I. procured only 4 \akh 70 thousand tonne. Last 
year, Uttar Pradesh produced 111 lakh tonne but only 25 
Iakh toone could be procured. Similarly, West Bengal 
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produced 147 Iakh.tonne paddy but procurement was only 
3 lakh 77 tonne in the year 2007-08 ... (lntemJptlons) 

MD. SALIM: Hon'bIe Minister, Sir, Chief Minister of 
West Bengal wrote a letter to you in March mentioning 
that if you offer us the desired price, then only we will 
procure it ... (Intenuptions) 

SHRI SHARAD PAWAR: We are giving the same 
price to Andhra Pradesh aISll ••. (lnlBnuptions) 

MD. SALIM: Quality of rice is different in both 
states ... (Intflnuplions) 

SHRI SHARAD PAWAR: We are giving same price 
to Orissa and Chhattisgarh alSll. I told these States that 
if they will procure ... (InlBnuptions) 

{English} 

MR. SPEAKER: Make these uncomfortable figures 
towards the end. They are getting upset because of this. 

... (InlBnupIkJns) 

MR. SPEAKER: You should be prepared to listen. 
You cannot give punches only. 

..• (/n/flmlptions) 

SHRI SHARAD PAWAR: I agree with you that quality-
wise, West Bengal rice is Sllmething different., ... 
(IntfImJptions) 

[Ttwn.,.UonJ 

MR. SPEAKER: Your time is over, please sit down. 
Orissa has been given complement. 

... {lnfflmJplions) 

{English} 

SHRI BIKRAM KESHARI DEO (Kalahandl):He has 
given the compliments, but he is not giving enough quota 
for BPL families. ... (Inttmuptions) 

MR. SPEAKER: Do not record. Do not respond, Mr. 
Minister, to thiS. I would request you not to respond to 
such un-permitted questions. 

.•. (In/fIfTUpIions)' 

"Not recorded. 

MR. SPEAKER: Nothing win be recorded. Do not 
record. 

•.. (lnItHnJptionsr 

{Tlllnslation} 

SHRI SHARAD PAWAR: As far es the question of 
West Bengal is concerned, I would like to assure my all 
colleagues from West Bengal. that whatever will be 
procured from West Bengal would be kept there only. I 
will not let it go outside West Bengal, and make available 
to the people residing there only. We will ask the 
Government of India .. (lntenuptions) 

{English} 

MR. SPEAKER: Then, Mr. Radhakrishnan, I wiH Invite 
you to sit in this Chair. 

... (Intsnuplion6) 

MR. SPEAKER: Do not record. 

... (IntenupIionsr 

MR. SPEAKER: It win not be recorded. Do not record 
one word. 

... (lnlBnupIionsr 

MR. SPEAKER: I am sorry I would not allow this. 

•.. (Intenuplions) 

MR. SPEAKER: He is now talking about West Bengal; 
he has not yet come to KeraJa. 

... (lntflnuptions) 

{Tlllnslalion} 

MR. SPEAKER: Now the performance of orissa Is 
also very good. 

[English} 

SHRI SHARAD PAWAR: I would like to assure Mr. 
Salim from West Bengal that we will pay ..... . 
(IntsnupliOll6) 

SHRI BASU DEB ACHARIA:' More pricel 
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MR. SPEAKER: You are on a very weak wicket. 

SHRI SHARAD PAWAR: We will pay MSP to the 
fanners of West Bengal and we wiD keep that entire 
stock in West Bengal. ... (Inlflnuplions) 

SHRI BASU DEB ACHARIA: You give better price to 
the farmers. 

SHRI SHARAD PAWAR: It is the PDS price. That is 
much cheaper for BPL and MY. The AYL price Is As. 3 
per kilogram. We will buy at As. 7 or As. 8, whatever 
may be the price • ixed by the Government of India. After 
buying and after ir.curring all the expenditure, after taking 
the entire burden. I am ready to keep it there for BPL 
and AA Y at same price, and the Govemment of India will 
take the fmanciaJ burden upon it. But please try to help 
procure more because we are getting information ... 
(IntenupIions) 

SHRI K.S. PAO: What information are you getting, 
Sir? ... (lnl6mlpfions) 

MR. SPEAKER: Mr. Basu, this is not permitted. 

SHRI ANILBASU (Arambagh): You should restore 
wheat supply. 

MR. SPEAKER: Sharadji, do not respond to them. 
This is not the method of a debate. 

SHRI SHARAD PAWAR: Regarding wheat 
procurement also, I have already given you the figures. 
I have to say that some of the States are cooperating 
very well; Punjab and Haryana are doing ~ well. 
There is stiU scope for improvement in case of Rajasthan, 
Madhya Pradesh, Gujarat and Bihar. For instance, in case 
of Bihar, the total production is 36 lakh tonnes, whereas 
we got 8,000 tonnes. In Gujarat, the total production is 
36 Iakh tonnes, and till today we have not got anything. 
In Madhya Pradesh, the total production is 58 Iakh tomes; 
this year, I have to accept that the Madhya Pradesh 
Govemment had taken some initiatives. They themselves 
have given Rs. 100 as bonus. They succeeded in 
procuring up to four lakh tonnes. 

[Translation] 

SHRI GANESH SINGH (Satna): So, atIeast give them 
bonus. 

(English! 

SHRI SHARAD PAWAR: I have said. 

[TtaMIItIion] 

that they have given As. 100 as bonu$ but in Rajasthan 
despite the production of 71 lakh tonne, only 3.80 lakh 
tonne has been procured. I have diacussed it with the 
Chief minister of that State aIao that if the problem of 
fodgraina of common men has to be addressed, then the 
foodgrains producing States wHl have to cooperate and 
contribute generously in Central KjUy ... (lnhmuplions) 

SHRI LALU PRASAD: You should tell the narne of 
the States, which have not conducted raids. They are 
hoarding all the items. 

SHRI GANESH SINGH: Please teU, would you help 
the country to get rid of red wheat or noL .. (lnIenuptions) 

SHRI SHARAD PAWAR: You give the wheat of 
madhya Pradesh to center, whatever they will procure 
we are ready to keep the entire wheat stock of Madhya 
Pradesh. But then you don't uk for wheat from center. 
Then the problem of red wheat will automatically be 
soIved ... (lnhmuplions) No one is happy to import red 
wheat, but we can not ~ on food security, when 
there is ecarcity of goods in the kitchena of the country. 
In such a situation, if it is essential to import to maintain 
food security then it has to be Imported. We will not talk 
about money, but it is necessary to provide foodgraina to 
the poor people of this country and we won't let them 
become the victim of It. .. (Inlr",uptions) 

/EngIish! 

MR. SPEAKER: What is troubling you? Is this the 
way of debating? If every body disturbs you when you 
are speaking; would you like it? This is not the way. 

{TnmslBlIon] 

MR. SPEAKER: PIeaae do not dlacuss about red 
wheat here. 

SHRI SHARAD PAWAR: Sumltraji stated that they 
procured, produced and exported It to the world during 
their regime. I feel the decision regardlng export was not 
taken at right time. Our country recorded its lowest 
production in the year when wheat was exported. When 
we have lower production, we need to store it in our 
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godowna, but during these years with the help of private 
traders only wheat and rice were exported by giving them 
a subsidy of 16 thousand 241 crore rupees, the 
Govemment organizations or PSU's are not consulted for 
the purpose. Do you think that it was a good decision? 
... (Intenuplions) I do not want to comment on it. You feel 
that you had fulfiHed national obligation and we feel that 
the situation could have been better, if the wheat and 
rice had not been exported at that time. The psychology 
working behind it is that the prices automatically go up 
when there is lesser quantity in the godowns. If it had 
not happened the situation could have been better but 
we do not need to discuss much about it now. 

SHRI LAlU I2RASAD: It was utilized elsewhere in 
the name of not fit for human consumption ... (Inmnupthns) 

MR. SPEAKER: Shri Gane~h Singhji, you have 
already spoken. 

SHRI LALU PRASAD: You speak about the hoarders. 

SHRI GANESH SINGH: Eight months ago, this thing 
was ... (Interruptions) 

{English} 

MR. SPEAKER: Nothing is being recorded except 
the hon. Agriculture Minister'S statement.. (IntenuPlifns)" 

{T1lIns/ation} 

SHRI SHARAD PAWAR: Several suggestions were 
made regarding Public Distribution System even earlier. 
Earlier, I had stated in this House that two organizations 
were appointed to enquire about the goods supplied to 
the States and the manner of there distribution. The report 
presented by them was not good at all. I do not want to 
name any State but in some States the extent of diversion 
of wheat was even 100 percent. 

{English} 

In some States it was 100 per cent; in some States 
it was somewhere near 50 per cent; and in some States 
it was somewhere near 30 per cent. The situation of 

wheat and rice is simUar. 

"Not recorded. 

We have taken series of actions. I myself visited 
most of the regions; called meetings of Food Ministers; 
requested the Chief Ministers. I went to Kolkata and I 
went to Guwahati. At a number of places we have held 
meetings and we appealed to the State Govemments 
that they have to improve their delivery systems and 
strengthen their PDS. Whatever material the Government 
of India is sending has to reach the needy people. I 
have to accept one thing that there is some improvement. 
But there is still scope for improvement. 

An issue was raised that we are day by day reducing 
food subsidy. That is also not correct. In fact, in 2005-
06 the food subsidy was Rs.19.871 crore; in 2006-07 it 
was Rs.20,786 crore; and in 2007-08 it was Rs.31.230 
crore. 

We have not reached the final figure of 2008-09, but 
it would cross Rs.40,OOO or Rs.45,OOO crore. So, this 
type of subsidy has been provided by the Govemment of 
india just to maintain the price at particular level. What 
is that particular level? In fact, the price which has been 
raised by BPL and AAY, was fixed in 1991. Till today, 
there is no change 

{Translation} 

Procurement price increased. but retail sale price has 
not been changed since 1991 to till date because it is 
and it is a responsibility of the Govemment to safeguard 
the interests of the poorest section of the society. These 
items were supplied there with the motto of fulfilling this 
onerous responsibility. 

Several honourable Members have expressed their 
resentment for reduction of wheat and rice quota. It is 
true that quota has been reduced but it has not been 
reduced for any single State only, rather there was a 
uniform policy behind it. Some criterion have been fixed 
under this policy. We have reduced the quota of wheat. 
When decision regarding reduction was taken, no change 
and compromise was made regarding the supply of 35 
kilogams to two of the poorest categories i.e. AAY 
Antodaya and B.P.L. It still remains the same. The 
question was of above poverty line category only. When 
this question was raised we gathered the figures of actual 
allocation along with the actual amount of goods lifted 
during the last three years. When this fact came to our 
notice that. 
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{English] 

IShri Shar.ad Pawa~ 

aIIoIment from the Government of India is more but actual 
lifting is less. Similar situation was there in rice. Specific 
issoe was raised about KeraIa. In 2003-04, allocation of 
APL rice 10 Kerala was 31.61 lakh lannes, but the actual 
lifting was 0.5 per cent. that is 6,000 tannes. In 200+05, 
APL rice quota allotted to Kerala was 13.61 Iakh tonnes, 
but the off-take was 0.92 Iakh lonnes, that is, 6.7 per 
cent. In 2005-06, there was similar quantity ...... . 
(Inlenuplions) 

MD. SAUM: AJ. that time, NDA Government was there. 
... (Inltlnuptions) You cannot compare with that. Do not 
compare with that... (Interruptions) 

MR. SPEAKER: This is very unfair. He is only giving 
the figures. You are feeling too touchy about it, I find. I 
am sorry. Then, han. Minister, you conclude. Mr. Minister, 
do you have anything to say? 

... (IntemJpIions) 

MR. SPEAKER: This is not right. I will not pennit it. 
I am sorry. Nobody is allowed. Unless the hon. Minister 
concede to your request, I cannot allow you. He has not 
.yieIded, I win not allow you. Please carry on, Mr. Minister. 

... (Interruptions) 

MR. SPEAKER: Hon. Members, you explain the 
reasons to the people. Let him make his own statement. 
He cannot speak according to your wishes. I will not 
allow it. Do not record it. 

... (Intenuptionsr 

MR. SPEAKER: I know that these are uncomfortable 
figures. 

... (Intenuptions) 

SHRI SHARAD PAWAR: In 2005-06, the total 
aJIocation was 13.61 Iakh but the lifting was 57,000; that 
is, 4.7 per cent; in 2006-07. similar allocation was there 
but the lifting was 13 per cent. After observing these 
things, average lifting is less than four per cent and that 
is why, ultimately the Govemment of India has to take a 
decision to reduce the quota. Our observation is. whatever 
has been anotted now, 100 per cent lifting is there and 
we are happy about that. Similar situation is there about 
West Bengal. I can give the figures but exactly similar 
situation is there .... (IntemJpIions) 

·Not recorded. 

MR. SPEAKER: Hon. Members who are protesting 
are expoaing themeeIv ... 

... (InlemJpllons) 

19.00 hrs. 

MR. SPEAKER: NothIng will go on record. 

(InllInuptions) ...• 

MA. SPEAKER: Shri Chakraborty, you cannot match 
him. 

•.. (tm.mJptions) 

SHRI SHARAD PAWAR: Hon. Members from Orissa 
have raised the issue of the APL category. . .. 
(InIlNrupfions) 

MR. SPEAKER: " wDI be better if you address the 
Chair . 

... (lntsmJptIon$) 

(T"rsnsIIItion] 

MA. SPEAKER: Please sit down. This is not the 
proper time to raise this i88ue. 

... (/nItNTupIions) 

{English] 

SHRI GURUDAS DASGUPTA: Since there is hundred 
per cent lifting, win you Increase the quota to West 
Bengal? 

SHRI SHARAD PAWAR: Yes, If there is extremely 
good procuranent from West Bengal, I have no objection 
to take that decision. ... (In/MrUpti0n8) 

MR. SPEAKER: This is not the way to debate. I 
would not aHow this. Not one word will go on record. 

(InltNTUpIions) ... • 

SHRI SHARAD PAWAR: The logic is '" (Intempions) 

MR. SPEAKER: You are only exposing yourself. 

.. . (1n1rfl1TUptit:Jn$) 

·Not recorded. 
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MR. SPEAKER: I am sorry, you are not doing justice 
to the West Bengal Government or to the people of West 
Bengal. 

.•. (Inlrlrruptions) 

MR. SPEAKER: You cannot do it by this method. If 
he has misled the House, you have got ample opportunity 
to haul him up. 

... (Inlrlnuptions) 

MR. SPEAKER: Not one word is being recorded. 
Why are you saying all this? 

(Intsnuptions) ...• 

MR.SPEAKER: It is not being recorded. If you want 
I would also stop the live telecast I will not allow this. 
This is not the way. 

(Inlrlrruptions) 

MR. SPEAKER: I knew this. I know very well, as 
much as you do. 

... (Inlrlnuptions) 

SHRI BASU DEB ACHARIA (BANKURA): Sir, he has 
not said anything about the ban on forward and future 
trading.... (InItImJptions) 

{Tl1IIISI8tion} 

MR. SPEAKER: SharadP, you please leave it. 

[English} 

You address the Chair. 

{TnmsIaIion} 

SHRI SHARAD PAWAR: I am coming on this only. 
They have mentioned about Orissa here. I have to accept 
one thing that...(/nlBmJpIions) 

[English} 

MR. SPEAKER: Do not expose your friends, pJea&e. 

... (lntsmJplions) 

"Not recordaCI. 

{Trsnsl8lion} 

SHRI SHARAD PAWAR: Ori8sa is among those 
States, which have done Commendable job 01 supply me 
to the Government of India during last two three years. 
Orissa's offtake is le88 than point 10 percent from the 
total allocation made to il.. (InlBnupIions) 

[English} 

MR. SPEAKER: I would request him to conclude. 

... (/n/enuptlons) 

{Trsns/elion} 

SHRI SHARAD PAWAR: I will certainly talk to the 
Government there. We will accept the additonal 
procurement and the suggestions made by the people. I 
again want to say that specific support 01 the Government 
of that State is quite good. Therefore, in this situation, 
we can't ignore, If there is any demand from that 
State ... (Interruptions) I will come to that 
point ... (Intenuplions) 

[English} 

I have mentioned about the steps taken with regard 
to onion and other things. I do not think I should take 
more time on this ... (lntenuplions) 

MR. SPEAKER: He has agreed to take it up. 

SHRI BASU DEB ACHARIA: What about the Essential 
Commodities Act? 

{Tnmsllltion} 

SHRI SHARAe. PAWAR: I am coming to that point. 
With all this many hon. Members have said one thing in 
this House that what is going on in regard to ultimately 
enhancing the productivity and production? 

[English} 

That is very important. In fact, this is the first 
Government who has called an exclusive NDC meeting 
of the Chief Ministers on 29th of May to discuss how to 
improve the productivity and production. It was 
unanimously decided that the Government of India should 
introduce new schernes which will encourage the State 
Governments to produce more. In the year 2007 National 
Food Security Mission was launched. 
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IShri Sharad Pawar] 
fTlaIISM/ion/ 

AccordIng to the scheme, it has been praposed In 
Five . Year Plan to Increase the production of rice by 10 
mI50n tones, wheat by 8 million tones and .,.... by 2 
million tones. All the States have given ·asaiatanoe In Ilia 
programme. The Govamment of India have aIao released 
the required funds for this. Aton9vnth it, It has also been 
decided to make a total provision of As. 5,000 crores for 
national food security and 311 c!istricts of the COWItI)' 
have been covered under this programme ..• (~) 

/Eng/i$h/ 

MR. SPEAKER: Shri Chakraborty, you can not have 
a special meeting here. 

fThInSI8tion/ 

SHAI SHARAO PAWAR: With all these, there is need 
to increase the allocations for agriculture sector for 
increasing the agri produc:tion and for this Union 
Govemment as weH as S1ate Governments Share the 
responsibility. Therefore, the State Governments whic:h 
have made provision for agriculture, animal huIbandry, 
daif'y during the last two years and as much amount 
they make provision. the Government of Incia ia ready to 
provide the matching grant to those States. For this a 
provisi.ln of As. 25000 cmre have been made In the 
11th FIYe Year Plan. EveI)' State Govemments have been 
given responsibility to prepare an agric:ultural plan at 
district and village level and we have started giVIng help 
by preparing a baseline expenditure percent budget 
Almost all the State Goverrvnents have macIa a good 
c:ontribution. " will c:ertainly help in bringing out c:hanges 
in the overall situation of the country in one-two years. 

" has been said that to c:heck the price rise there Ie 
a J'I8ed to take steps to prevent hoarding. I have propoeecI 
i., this House two-Ihree times to extend time for dilaaJon 
on the Essential Commodities Act and the Houee has 
also supported me and Consequently we have given. the 
rights to the State Governments. 

/EngIish) 

The Prevention of Blac:k-MarUIIng and Maintenance 
of Supplies of E81entlal Com~ Act, 1980 which 
empowers the Central and the State Governments 
to detain persons whose activities are found to be 
detrimental to the maintenance of supply of euentia\ 
commodities. 

we are demancing infonnationa from the state Governmetlt 
and they have provided infonnation till 31 st December 
2000 as Government are In the proc:esa to provide rest 
of the Informationa. 

fEnt1/IIIItJ 

119 detentIon orders were made by the State 
Governments and a total Of 2007339 raids have been 
carried out. 6,474 persons have been arrested; 4,481 
persons have been proteeuted and In 348 cases 
c:onviction has already been made. Since the aforesaid 
Act Is being implemented by the State Govemments, the 
prevention of unethical trade practicee like hoarding and 
bIack-marketing, they are being impraaaed upon from time 
to time to take efIective action agaInSt hoarders and black· 
maJtceteens of the eaaential commodities fot ensurlngeuy 
availability to the common people. 

{TtansIBtionJ 

SHRI BASU DEB ACHARIA: You make it more 
stringent. 

fEngIish) 

SHRI SHARAD PAWAR: The hon. Prime Minister has 
written to all Chief MInIsters on 21.t Februal)' to Bet up 
appropriate mechanism to continuously monitor the priCe 
of essential commodities and take appropriate measures 
from time to time. 

These are some of the ac:tIons that have been taken. 
There are about five to six States who have 
oommunic:ated to us that they are not going to implement 
thie. There are about 15 States who have communicated 
to us that they are c:oneIdering It and the rest of the 
States had taken the decision to implement them. 

{TmnsIsIJon/ 

The Govemment of India have also taken some other 
decisions to curb inflation, and I would like to put It also 
belong thie House. 

{English/ 

The fiac:aI meuures taken by the Government include 
reduction In Import duty to zero In respect of articles like 
p .... edible 011 and maize; withdrawal of4 per cent 
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additional duty on edible commodities; reducing import 
duty on refined oil and vegetable oil by 7.5 per cent; 
reduction of import duty on butter and ghee to 30 per 
cent. Administrative measures taken to check price rise 
include banning of export of rice and other things. I have 
also mentioned about import of wheat and there has 
been no change in the tariff rate on the value of 

{TrsnsIBlion; 

I have put the Issue of price before this House. The 
House has discussed the same issue several times. 

{English; 

that is regarding FMC, the Forward Market Commission. 
In fact, this subject was raised and discussed in the 
House and in the last Budget speech, the hon. Rnance 
Minister has said that the Govemment of India is going 
to set up a Committee under the chairmanship of Shri 
Abhijlt Sen, Member, Planning Commission to study the 
impact, if any, of the trading in forward market on the 
prices of the commodities. In fact, I myself reminded 
Prof. Sen on two or three occasions. We have not 
received his report till today. I think. time has now come 
that we have to give 8 time limit. Otherwise, we have to 
take appropriate decision. ... (Intsnuptions) 

MR. SPEAKER: Even then your statements are not 
I recorded. I am sorry. 

(InfefTUpfions) ...• 

MR. SPEAKER: He deals with the points. He says 
that he is going to expedite the report. 

... (Intenuptions) 

MR. SPEAKER: Now, It is being rejected by the Chair. 
Please take your seats. Nothing wiD be recorded. 

(InlSnvpIions) ... • 

MR. SPEAKER: I will not permit you and I request 
the hon. Minister now to respond to such interruptions. 

SHRI SHARAD PAWAR: A lot of views have been 
expressed by various sections of the society on this 

°Not recorded. 

subject. Many important periodicals also have written about 
this. I recollect that on 11th of April, The Economist has 
said. in an article on Indian inflation, that the banning of 
futures is like shooting the messenger who gives further 
messages on price signals. ThIs is also a different view. 
But I do not want to go into its details. There are certain 
suggestions. 

MR. SPEAKER: I do not think many people 
understand what is forward trading. 

SHRI SHARAD PAWAR: We have delisted tur. urad, 
rice and wheat. These four Items have been removed 
from FMC. But all of us have discussed the impact after 
removing also. There is practically no impact. In fact, the 
prices have gone up. But still. Shri Abhijit Sen has not 
given his report. If we take any decision about delisting. 
that means we have already decided the futures will give 
rise to price rise. So, I am not in a position to accept 
that posttion. But there is a demand and I was told that 
there is a recommendation of the Standing Committee in 
this regard. In such a situation. I am going to wait for 
the report for ten days and if. within ten days. Shrl Abhijit 
Sen Committee's Report has not been received. we shall 
discuss with the FMC because there is a regulator. 1-
have to discuss with the regulator and see what best 
can be done in the interest of the consumer as regards. 
at least, the exclusive commodities which are useful for 
every family in the country. We will discuss the consumer 
items with them and take appropriate decision within ten 
days. ... (IntstTllpfions) 

SHRI RUPCHAND PAL (HOOGLY): What is the 
experience of banning wheat. rice and pulses? .. 
(Intsnuplions) 

SHRI SHARAD PAWAR: There is no impact on prices 
after that. In fact, we have seen the prices today. In 
such a situation, we cannot take a decision. But I would 
iike to assure the House that I will walt for ten days and 
if within ten days. I do not get the report, then I will 
discuss with the regulator and take decision only for 
essentlaI commodities which are affecting common citizens 
of the country. We win decide about that ... (Intenuptions) 

MR. SPEAKER: This is not to be recorded. 

(Intsnuplions) ...• 

°Not recorded. 
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SHRI SHARAD PAWAR: In fact, a number of steps 
have been takan by the Government. OUr total approach 
Is to Improve the production and productiYIty, and we 
have to see that the farmer Is not disheartened. We 
hWe to see that better prices are given to the farmers 
.rid In this situation, unless and until, we produce more, 
I do not thlnk we will be able to resolve thIa I8aue. 
Import and such types of actions are very much 1het'8. 
These am temporary measures but we do not want to 
depend on imports. UttIrnateIy, we have to see how india 
wi8 be self-sufficient and how we wiD be able to resolve 
our own problems. I do not want to take mot'9 time of 
the House. ... (Inftlnuptionsj 

MR. SPEAKER: Onty hon. Minlater's statement wRI 
be recorded. 

(Intenuplionsj .... 

MR. SPEAKER: Do not record. 

(1nI9Iruptions)... • 

SHRI BASU DEB ACHARIA: We are walking out in 
protest. 

19.16 hrs 

At this stage, Shit Sssu Deb AchBtia and IIOIT1tI oIINIr 
hen. MtNnbtHB /sit IhtI Hauss. 

{T11IIMIaIion} 

SHRI SHARAD PAWAR: I want to infonn the people 
of the country hough this House that in some erticIe8 
in the new&-paper8 and during discussions held In this 
House and in television also it has been suggested that 
there should be food rights in India and food stock in the 
world is very less. This may be true but I want to assure 
the House that a sufficient of foodgraina is available In 
India. We have 58 Iakh tOMeS wheal as against the 
requirement of 40 lakh tOMeS of buffer stock as per the 
the existing norms which is 20 Iakh tomes more than 
the buffer stock. Apart from that the Government of India 
will procure 150 kd<h tons wheal The situation In the 
case of rice is also very good. This year we will procure 
about 270 Iakh tons of rice. As far as the requirement of 
rice and wheat for BPL dass undf:If TPDS is concerned, 
the UPA Government is fuly Committed for that New 
season has started now crop 01 ammer paddy wiD come 
next month and the next Kharif season, and the latest 
information which has corne from the obeervatory 

"Not recorded. 

{English} 

the first report about monsoon Is encouraging. If this 
type of reports proved to be correct ultimately, an the 
States have been geared up to bring In more area for 
cultivation of food grains and all other items. I am 
confident that we will be able to improve the production 
and productivity and we wID be able to resolve this 
problem. 

SHRI BRAJA KISHORE TRIPATHY (Purl): We are 
not satisfied with the answer. So, we are walking out. 

19.18 hrs 

At this sIsgtI, SlId BnI/II KishoM T,;p.thy and 
IIOIT1tI oIhtIr hDn. MBmbtJng IsII 1M HOIISlI. 

SHRI KHARABELA. SWAtN (BaJasore): Mr. Speaker, 
Sir, you said thai we will be aJIowed to seek darfficatlons. 
... (lnItInrJpIIonsj 

MR. SPEAKER: That dependa. I said, "If the 1100. 
~ wishes to." 

... (Intenuplionsj 

MR. SPEAKER: Mr. Minister, do you wish to answer 
one or two darlflcations? 

..• (/nItJmJpIion$j 

SHRI SHARAD PAWAR: Okay. 

{T1'III1M1ion} 

SHRI SANTOSH GANGAWAR: Sir, there Is a proverb 
In the vUlagee-'jod-ghatana )you to tyou aur pure kunba 
dlba kyon' (the whole of the family members drowned 
while the counting is stiR undisturbed) OUr discussion was 
about Inflation and what Is f9m8dy of this inflation. Our 
hon. Mlnilter have said so many things about foodgralns. 
Hon. Minister may say about the time frame that it wiD 
take 10 days, 15 days or a month because we are 
listening It since last year. Second thing Is that whether 
the Government wlU procure wheat at the rate of As. 
2100 again this time or the private companies will make 
procurement of Wheat this time in the country and where 
they wi! sell It? 

SHRI KHARABELA SWAIN (88lasore): The hon. 
MInister of Agriculture says that he is going to mrease 
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the production of the agricultural items. But the hon. 
finance Minister referred to the World Bank and the IMF 
and said that in the medium term there is no sign of 
world food prices coming down. When the hon. FInance 
Minister is telling in one way, how can the hon. Minister 
of Agriculture say that he will be able to do it? 

We are not walking out because we had already 
walked out once. So, we do not make it another drama. 

(lntsnuptions) 

MR. SPEAKER: Earlier walk out was also a dramal 

... (/nIsmJpl/ons) 

SHRI KHARABELA SWAIN: The thing is that we are 
not at all satlafied with the reply. The Government has 
failed to do anything. Before the divorce, the left parties 
are trying to create this kind of scenario. ... (IntsmpIions) 
This Government is incapable of doing anything. ... 
(In/smJplkJns) 

MR. SPEAKER: That is not a question. 

... (Inltlnuplions) 

SHRI KHARABELA SWAIN: We very strongly express 
our reservation about it ... (In/smJpI/ons) 

MR. SPEAKER: You want.,d a clarification for 
expressing your reservation. 

... (InltJnvpIions) 

{TrsntIIMitJn/ 

PROF. RASA SINGH RAWAT (Ajmer): Sir, through 
you I would like to have an assurance from the hon. 
Minister as to whether those states be released fuR quota 
according to their requlremer,ts whose quota had been 
reduced earlier? 

[English} 

SHRI BIKRAM KESHARI DEO (KaJahand): Sir, pIea8e 
aHow me to ask a simple question. ... (Inttmuplitlns) 

MR. SPEAKER: No, please. 'lou may be asking a 
simple question, but it is not permitted. Please take your 

seat. 

... (InltJ(nlplions) 

{TmnlllBtion/ 

SHRI RATILAL KALiDAS VARMA: Mr. Speaker, Sir, 
I want a clarification on one point. I represent the State 
of Gujarat. You have made a good effort regarding export 
of Baamati rice. SimUariy, the farmers of Gujarat haVe 
also produced more rice and they were in a hope th. 
they wiD get the opportunity to export rice. You may have 
received many applications. H gujarat State has this much 
buffer stock, then whether the hon. Minister would do 
something? 

[EnglIsh] 

MR. SPEAKER: He has already metnioned about it. 

SHRI SHARAD PAWAR: With regard to giving more 
permission to different types of varieties other than 
Basmati to export out of India, it will not bd possible. 
Ultimately, we have to see how to protect the interests of 
our own population. That is why I am not in a position 
to accept that request. 

Secondly, regarding what my colleague, the Minister 
of Finance has said, he did mention about the world 
food prices. He has not mentioned about what is 
happening about India He has given detailed figures as 
to how in the UPA Government allocation has been 
improving every year and these figures have already been 
given. So, I do not want to repeat all these figures. I 
have given detailed information about the comparison of 
the world figures and our own country's figures. I am 
sure that everybody wHi accept that our country's position 
compared to other countries is much better. 

{TmnsIlIlion/ 

As far as the matter of increasing the quota is 
concerned. It is difficult to accept the whole demand about 
APL unless the States producing foodgralna do not supply 
In the Union Governments kitty. If the stock position Is 
improved, the more quota wUl be released for States. 

... (InItImIptions) 

[English} 

MR. SPEAKER: Shri Ganesh Singh, I am sorry. It 
Is not allowed. The discussion is over. 
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19.23 tn. 

/EfIII/iSIIJ 

DEMANDS FOR GRANTS 
(RAlLWAYS)-2008-2009 

MR. SPEAKER: Now, the House will take up Item 
No. 28 -diSC' '$S1on and voting on the Demands for Gran1s 
in respect 'If the Budget (Railways) for the year 2008-09. 

Hon. Members present in the House whose cut 
motions to the Demands for Grants in respect of the 
Budget (Railways) for the year 2008-09 have been 
circulated may, if they desire to move their cut motions, 
send slips to the Table within 15 minutes Indlcating the 
serial numbers of the cut motions they would like to 
f1lOY8. Those cui motions only win be treaIed as moved. 

A list showing the serial numbers of cut motions 
treated as moved wiU be put up on the Notice Board 

shortly thereafter. tn case any Member finda any 
di8crepancy in the Hat, he may kindly bring it to the 
notice 01 the OIftcer at the Table immediately. 

Thank you very much for your cooperation. 

Motion Moved: 

-n.t the reapecIIve SUmB not exceeding the amounts 
shown In the fourth column of the Order Paper be 
granted to the President of India out of the 
Consolidated Fund of India, to complete the sums 
necessary to defray the charges that will come in 
course 01 payment during the year ending the 31st 
day of March 2009, in respect of the heads of 
Demands entered in the second column thereof 
against Demand Nos. 1 to 16.-

DtItnanti!; for GI7lnts (RsJ/way.I) for 2008-09 submiItt1d 10 th6 Volif 01 th6 Lair SsbhII 

No. of Name of Amount of Demand for Amount of Demand 
Demand Demand Grants on Account voted for Grants submitted 

by the House on to the Vote of the 
11.3.2008 (As.) House (As.) 

1 2 3 4 

1. Railway Board 22,10,17,000 110,50,83,000 

2. Miscellaneous Expenditure 80,52,83,000 402,64,17,000 
(General) 

3. GenetaI Superintendence 527,67,79,000 2638,38,92,000 
and ServIces on Railways 

4. Repairs and Maintenance 01 Permanent Way and Worb 901.28.32.000 4506,41.62,000 

5. Reparis and Maintenance of Motive Power 428,41.80,000 2142,07,98,000 

6. Repairs and Maintenance of 905,88,27,000 4529,46,37.000 
Carriages and Wagons 

7. Repairs and Maintenance of Plant 493,08,57,000 2485,42,87,000 
and Equipment 

8. Operating Expensee-RoIllng Stock 873,37,70,000 3366,88,50,000 
and Equipment 

9. Operating Expenses-Traffic 2381,87,62.000 8144,93,11,000 

10. Operating Expenses-Fuel 2278,31,54,000 11381.57,67,000 
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1 2 

fl. Staff Welfare and Amenities 

12. Miscellaneous Wor1<ing Expenses 

13. ProvicJend Fund, Pension and other 
. Retirement BenefIts 

14. Appropriation to Foods 

15. Dividend to General Revenues, 
Repayment of loans 
taken from General Revenues and 
Amortization of Over-C8pItaJIsation 

16. Aasests-Acquisition, Construction 
Replacement 

Revenue 

Other ExpendIture 

Capital 

Railway Funds 

Railway Safety Fund 

Total 

MR. SPEAKER: Now Shri Ralilal Kalidas Varma to 
speak. The time allowed is six hours. You can go on as 
late as you like. 

19.24 h .... 

(SHRI DeveNORA PRASAD Y ADIN in IhB Chair] 

SHRI RATILAL KAUDAS VARMA (Dhandhuka): Sir, I 
want to present my views regarding Railway Budget on 
the floor of the House. Discussion on Railway Budget 
was held and Hon'ble Rail Minister gave reply to the 
qU88tions which were asked. I would like to say that 
when Railway Budget was presented ... (/~) Some 
things are repeated and some new things also come to 
in fore. AlthQUgi'l Rail Budget was appreciated but in 
discussion reality WI'UJ revealed and then peple left 
diaappointed. At that time people the Railway Budget was 
widely acclaimed. Facts were revealed one after the 
another and people realized as to how the railways have 
extracted money from the masses. This manipulation has 
agitated common man. Announc8ment of new trains have 

3 

386,38,85,000 

402,30,25,000 

1617,62,48.000 

4731,12,33,000 

4,28,12,000 

10,00,00,000 

4989,80,82,000 

4339,91,67,000 

216,65,00,000 

25390,84,73,000 

4 

1931,93,24,000 

2011,51,22,000 

8088,12,37,000 

23655,61,67,000 

4631,59,88,000 

50,00,00,000 

24949,04,10,000 

18079,58,33,000 

1083,25,00,000 

122178,97,85,000 

been made only in respect of profit eaming. Eaming profit 
Is a good thing but these services are for common people. 
Profit should not be the only consideration while providing 
facilities to common man. These services should be 
provided equally to our viUagers be they students, farmers, 
daily commuters of business-man. You have not introduced 
any train for these daily passengers. There is a need to 
introduce new trains for people coming everyday to the 
cities from villages. Except for three or four trains, no 
special train has been provided to Gujarat. Meter-gauge 
trains running there have only five to six coaches only. 
I have requested him time and again to add more 
coaches in these trains. I have given my request in writing 
also but in the reply it was stated that, no coaches are 
available for meter-gauge line Though you are withdrawing 
trains on meter-gauge lines but wherever they are in 
use, more coaches should be attached In these trains so 
that people do not face hardships. In my constituency a 
local train runs between Ahmedabad and Butaak. I have 
requested you to add more coaches in this train, but no 
response has come fro your side. Wherever there is a 
meter-gauge line, it needs more coaches. Shri Nam8.bhai 
Rathwa, who happened to be our irrigation Minister wrote 
to you in this regard. You do not realize the pitiable 
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IShri Ratilal Kalidas Varma] 

condition of students going everyday to their echooIs, 
fanners seHing vegetables and employees commuting 
daily. You go and see their condition at railway stations 
and then you will realize ~ much hardships they are 
facing. Yotl have to take stock of the situation but sacly 
no one takes note of this problem. They give the same 
answer every time that coaches for meter-gauge are not 
available. Our rail services are meant not only for earning 
profit but they are aiso meant for providing services to 
common man. If you have to earn profit then you should 
provide services to these people also. Multinational 
companies do talk of profit only. 

A.C. train from Ahmedabad to Mumbai which he has 
introduced is only for rich persons. " will run packed and 
its demand will also increase. " is very necessary to 
introduce a train between Ahmedabad and Mumbai for 
these common people who takes the trains and get down 
at srnaU stations. As you know, these people travel only 
either by train or public transport. Rich people go from 
Ahmedabad to Mumbai by their own vehicles. " is like 
the rich people who go from DelhI to Haridwar or Jaipur 
by their own private cars. There is huge rush in summers 
but people do not get even drinking water at bus stops 

. ,.;xI railway stations. They are traveling in reaJIy very 
bad condition and you know it better. On one hand poor 
people are suffering and on the other, he is earning profit 
by subjecting them to a lot of sweat and hardships. He 
must do something for these hardwortdngs poor people. 
Honble Minister every time talks of poor people and says 
he is with them as he is also the son of soil. But I feel 
that he is not paying any attention and not taking any 
note of the sufferings of these people. You talk of villages. 
To provide more facilities in villages, he has to Incraase 
the frequency of trains halting at smaller stations in 
viHages. Hon. Minister has said that Railways have earned 
14 thousand crores and 25 thotIsand crores as profit 
during the year 2005-06. Ministry of Railways is not like 
a multinational company who gives more shares to their 
leading share holders. Even meager profit will do. 
Increasing facilities is very necessary. Do not function 
like multinational companies do. 

You have discontinued many of the trains which were 
incurring losses. If he continues to run trains with a view 
to eam profit then how he wiD serve the nation and the 
common people. So the trains which are running in Iosaes, 
should not be discontinued rather let them continue to 
run. Besides, he should increase facilities in meter-gauge 
trains and more coaches should be attached in these 

trains. In every budget big announcements are made but 
the question is or to whether they have been 
implemented? Same thing happened with announcements 
made last year. My submission is that the announcements 
made this year should be implemented as 800n as 
possible. Gauge conversion, provision of facilities, 
operation of trains should be strictly in line with the 
announcement made. Today meter-gauge trains have only 
five or six coaches. We demand to Increase the number 
of coaches in these trains. In addition, whatever is said 
shotlld be implemented. 

Hon'ble Minister made a mention about poor people 
and Khad, Poor weavera weave Khadi. Whether any 
attention her been paid to them. I feel no attention has 
been paid to them. An Hon'ble Congress Minister said 
that wearing Khadi is not compulsory, it is not necessary. 
What message does it convey? On one hand he says 
one thing and on the other, you say different thing. 
Whether UPA Government is a divided house? If everyone 
has his own way, then how come everthing wili be alright. 
Whatever you did for coolies, we appreciate that. But I 
hope they wUI be given regular appointment very SOOI1. 

In my constituency there are many unmanned railway 
croainga. My demand is that they should be manned 
immediately. These many railway crossings are locked 
due to which farmers have to travel about two kilometers 
more. For bringing keys from stations, they heve to walk 
for upto three kilometera. I hope you will solve these 
problema soon. His last two budgets reftecta happiness 
all around, but common rnan is still crying. For making 
common man happy, he introduced Gartb Rath, but what 
happened to Garib Rath. He has increased the number 
of seats but facilities which passengers used to enjoy, 
have been done away with now. Although name Garib 
Rath eounda good but common man is still hopeless. I 
am to aay that common man is .tuck in between you 
scheme of things because instead of allowing 72 berths 
to remain, he has increased their number to 82. It means 
he has inc:reaIed number of bertha. 

As a result facilities which passengers earlier used 
to have exist no more now. 

Hon'ble Minister, you have turned aD express trains 
and maD trains into superfast trains but except for change 
of boards In them, we have noticed nothing special in 
them. How can these trains be called superfast trains. 
You may go for yourself and see the condition at railway 
statIone. You wait there for just half an hour and you will 
hear an Important announcement for passengers-we 
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regeret that all trains today are running behind schedule 
by three houses. 

THE MINISTER OF RAILWAYS (SHRI LALU 
PRASAD): Where did you hear it? 

SHRI RATILAL KALIDAS VARMA: I heard it at 
stations like Delhi, and Ahmedabad. Trains are running 
late by 2 hours as 3 hours or more than that but you 
are charging fare of superfast trains. If this continues, 
then this kind of fare will fetch you big 
proflt. .. (1n1tl1TUplions) 

SHRI LALU PRASAD: You might be going to stations 
on very few occasions. 

SHRI RATILAL KALIDAS VARMA: I visit Ahmedabad 
every Friday by train and also return by train. I have 
booked the ticket today, you can S88 it ... (Inltlnuptions) I 
use to go every week by train.· I want to say that you 
have increased the AC fare from As. 300/- to As. 3501 
-. Now you have made your profit and you are nothing 
to do as to what happens to the passenger. You have 
received a lot of appreciation and made it very popular. 
You have reduced the fare by 2-3 percent and have also 
divided may to recover it as well. 

I want to tell you about TatkaJ Scheme. I had gone 
to have a dip In the Ganges and was sitting at the 
station. A faimily booked a tatkaJ ticket for the train coming 
from Dehradun while their name did not appearl in the 
Hat. They did not board the train. They went to the station 
master and told him that their name is not in the chart 
and asked him for return of their ticket charges. The 
station master refused by saying that no refund is made 
under tatkaI tcheme ... (InltJl7uplions) 

SHRI LALU PRASAD: You please give it in writing. 

SHRI RATILAL KALIDAS VARMA: Sir, I can give you 
the name and date also. " the name does not appear In 
the list, how they can board the train and if they boarded 
the train, the TTE will harass them. Therefore, you have 
increased the problems by making changes in tatkal 
Scheme. How can a ticket booked before 5 days falls 
under tatkal scheme. This is beyond our imagination. 
Emergency is emergency. Today I have got the news 
that some mishaps has occurred in Ahmedabad, then I 
have to go at once. Therefore, tatkaJ means at once. 5 
days before all things can be sorted out. I have mentioned 
here about only one station. Today there are thousands 

of stations and thousands of people booking tickets under 
tatkal scheme. That is why you should think over it . 
... (lnttllTUptions) West Zone in Gujarat receives largest 
Income, even though injustice has been done with Gujarat 
and you know all that. We had also walked out during 
Railway Budget... (InlslTUplions) 

MR. CHAIRMAN: You have already taken 15 minutes 
and more speakers from your party are yet to deliver 
their speech. 

SHRI RATILAL KAUDAS VARMA: Mr. Chairman, I 
want to say that new trains should be introduced from 
Ahmedabad to Allahabad, Ahmedabad to Kanya Kumari, 
Ahmedabad-Rarneshwaram and Ahmedabad and Gandhi 
Nagar Stations should be made class stations. Sanctions 
have been given to conversion of Ahmedabad-Kota metere 
gauge to broad gauge but funds have not been allocated. 
Are you not doing injustice with Gujarat because there is 
a BJP Government. I am demanding for last 20 years. 
You have not only disappointed me but the people of our 
constituency also. Funds have been allocated for other 
States. You have introduced trains from Bihar and 
southern India, then what happened to Gujarat? You have 
not introduced any trains for Gujaral A direct train should 
be introduced from Bhavnagar to Mumbai and Delhi. Mani 
Nagar-Sabarmati Stations should be upgraded 8$ big 
stations. 

MR. CHAIRMAN: Shri Ratilal Kalidas Varma ji please 
take your seat. You have completed your speech. Yours 
party's time is over now. 

... (lnfBlTUptions) 

{English/ 

MR. CHAIRMAN: Mr. Ratilal Kalidas Varma, please 
take your seat. Nothing will go on record now except the 
speech of Shri S.K. Kharventhan. 

(Intenuptions) ... • 

MR. CHAIRMAN: Mr. Kharventhan, you please start 
your speech. 

SHRI S.K. KHARVENTHAN (Palanl): Sir, I am ready 
to start, but the hon. Member is not concluding his 
speech. 

"Not recorded. 
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MR. CHAIRMAN: Nothing will go on record except 
your speech. So, please start speaking. 

(In1fNTuptions) ...• 

CUT MOTIONS 

Token 

LT. GEN. (RETO.) TEJ PAL SINGH RAWAT (Galhwal): 
I beg to move: 

That the Demand Under the Head Railway Board be 
reduced by As. 100. 

Need to provide Second AC Coahces in all the trains 
running between New Delhi and Ramnagar in 
~. (127) 

Need to run a Shatabdi train between New Delhi 
and Kotdwar on daily basis (128) 

DIaapproval of Policy 

That the Demand Under the Head 1Ii.ceUeneoua 
ExpendIture (General) 

Failure to initiate survey for laying railway line 
between Rishikesh and Karan Prayag. (129) 

Token 

That the Demend Under the Head Aauta 
AcquisitIon, Construction and Replacement 

be reduced by As. 100. 

Need to start work for doubling of rail track between 
New Delhi and Dehradun. (130) 

Need to extend the railway line from Dehradun to 
Kalsi via Selaqui Vlkas Nagar. (131) 

Need to run a super fast train between Dehradun 
and Mumbai on daily basis. (132) 

SHRI S.K KHARVENTHAN: Mr. Chairman, Sir, I rise 
to support the Demands for Grants (Railways) for the 
year 2008-09 . ... (Inlsnuplions) 

MR. CHAIRMAN: Nothing wiD go on recon:t except 
the speech of Shri Kharventhan. 

(Inlsnupl/ons) ... • 

"Not recorded. 

SHRJ s..K. KHARVENTHAN: Sir, I riae to eupport the 
Demands for Grants (Railways) for the year 2008-09. 

First of aU, I would Uke to congratulate and thank 
the hon. Minister, Shri LaIu Prasad, Shri R. Vatu, and 
Shri Rathwa and his team of officers and staff for 
improving the railway system In this country and achieving 
• profit of Rs.25,OOO crore this year. 

Sir, Indian Railways is having the longest route in 
this world. It is having 63,327 kms. of railway linea, 45,350 
coaches and 2,08,528 wagons running and about 17 
minion passengers per dey 818 using the indian Railways. 
Nearly two million tonnes of freight every day Ie moving 
through railway linea. 

In the year 1835, tha Indian Railway came Into 
exIatence and now our RaIlway ayetam has improved 
well. As far as accidents ara concerned, I want to bring 
certain facts. About six Iakh staH Is directly working in 
the Indian Railways. In thia country, there are about 
18,200 unmanned and 16.609 manned-level orouings. If 
you see the list of ~nts, every year about 141 
peraon& die and about 1SO pereons 818 injured in the 
accidents that occur in the unmanned level crouings. If 
we compare the accidents and deaths occurred In the 
past five to seven years, after the assumption of the 
UPA Government and after LaIuji taking over the charge 
of the Railways, the number of aocidents and deaths has 
reduced. 

I would like to give certain facts in this regard. In 
the year 2001-02, the number of persons killed was 144; 
In the year 2002-03, It was 157; in the year 2003-04, it 
was 135 and after the auumptIon of Lalujl sa the Railway 
Minister, that is, In 2004-05. It was reduced to SO. In 
2006-07, the number was 38 and In 2007 -OS, it was 
nine. It is a great achievement by the Railway MInistry. 
even though I want to mention that to avoid the accidents, 
particularly, at the unmaflnecllevel croeslngs, ROBelRUBa 
ahouId be constructed or aN the unmanned level croaslngs 
should be converted Into manned-level CIOI&ings. For this, 
the Railways has to spend a sum of Rs.2,460 crore with 
a eum of RB.700 crore for maIntsnance every year. Sinoe. 
we are having an income of Ra.25.000 orore by the 
Railways, the Rallwaya hu to take steps to construct 
ROBaIRUBI In all unmanned level croasing8. 

Further more, I want to mention with reepect to 
8DOidenta occurring at the railway croeelnge. At the 
manned-Ievel cl"088inga, If a J"tnson dies or sustains 
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injuries due to the negligence of the Railway staff, the 
compensation given is Rs.6,OOO only for death and As. 
2,500 only for grievous injuries and for simple injury it is 
nothing. This has to be modified and increased. 

I would now like to draw the attention of the hon. 
Minister to certain schemes in my State, particularly, to 
the freight corridor between Chennai and Bangalore. Now, 
Bangalore is the hub of IT sector and having thousands 
of other indUstries. Further more, on the way there is 
Sriperumbudur, the hub of car and cell phone industries. 
It is also caJled as Detroit of India. 

Sir, ChennaI is one of the oldest c:lties having all 
kinds of industries. There is a need to build a freight 
corridor between Chennai and Bangalore. This is a long 
pending request of the people of South of India, especially, 
the people of Kamataka and Tamil Nadu. Hence, I would 
like to request the hon. Railway Minister to take steps 
for eal1y implementation of the freight corridor between 
Chennai and Bangalore. 

Sir, as you all know that Sabrimala is one of the 
famous temples in South India. Everyday, during season, 
lakhs and Iakhs of devotees are coming from all over the 
country as weU as from allover the world. After having 
darshan at Palsni h/tis, the devotees visit Sabrimala via 
Dindigul. I would like to request the hon. Railway Minister 
to connect Sabrimala and Dlncligul by a railway line. It is 
a long pending demand of the people there. Further more, 
already a survey was sanctioned for Dindlgul-Kumuli l rail 
line. The survey has been conducted and its report has 
also been submitted, but that scheme has not been 
announced this time. 

The Dlndigul-Kumuli line is connecting Theni, 
Cumbum, Bodi, and all such important cities. Sir, Dindigul 
is a hub of textile industry having more than 136 spinning 
mills. So, this work has to be taken on a war-footing. 

I would also like to thank the hon. Railway Minister 
for sanctioning the Erode-Palani new rail line project. The 
report was submitted and accepted. The scheme was 
also announced in this year's budget. I would request 
the han. Railway Minister to allocate the funds for the 
eal1y Implementation of this project. Further more, I would 
like to thank the hon. Railway Minister, Lalujl, for 
sanctioning a new railway line for Sriperambadur 
connecting Avadi, where our great leader Rajiv Gandhi 
was killed. 

Today, it became a big industrial centre. Fund has to 
be allocated for this. The Scheme has to be sanctioned 
and it has to be implemented. 

Further I would 6ke to mention that Chamrajnagar is 
one of the important places in Kamataka and it is nearer 
to Mysore. During the regime of Shri Deve Gowda ji, in 
1996-97 the project from Bangalore to Satyamangalam 
was sanctioned. The survey was over. The final location 
survey has been undertaken by our Govemment but the 
scheme is not sanctioned and it is pending. This project 
is connecting two States - Tamil Nadu and Kamataka. 
So, It is the request of the westem people of Tamil Nadu 
to implement the scheme. Hence, I would request the 
hon. Railway Minister to complete this project and take 
steps to connect Kamataka and Tamil Nadu by sanctioning 
this project. 

There is a proposal in the Railways to withdraw the 
non-AC coaches in an trains. Asthmatic patients and those 
who have lungs problem cannot travel in First AC or 
Second AC or Third AC. So, the non-AC first class should 
not be withdrawn. It has to be continued in all the trains. 
It will help the patients to go to hospital by train. 

I would like to make a request to the hon. Railway 
Minister that in all the coaches in the trains, a display 
board to know about the next station and at what time 
the train will reach the next station should be displayed. 
This must be implemented in all the trains. 

Now, I come to cleanliness. I am travelling in trains 
from Erode to Chennai or from Dindigul to Chennai. Even 
in the first class AC coach, toilets are not cleaned 
propel1y, and in the second class coaches, toilets are 
very worse. So, cleanliness has to be given importance. 

Sir, Bangalore is an important city. I have already 
mentioned about that. Coimbatore is another textile centre. 
Between Bangalore and Coimbatore, there are 11 express 
trains but none of these trains is having first class AC 
coach. I am repeatedly requesting the Railway Minister 
to attach first class AC coach in a few trains. and at 
least Island Express should have a first class AC coach. 

Sir, in my constituency, Ottanchatram is an important 
station. It is a centre where agricultural products are 
marketed, and all vegetables are taken from there to all 
places in the country and also they are marketed at the 
intemational level. There is a railway station. It is one ot 
the oldest stations but there is no computer reservation 
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f9r.IHty. , have already written letters to the Railway 
Ministers also in this regard. So, computer reservation 
system has to be provided at this railway station. 

Sir, PaJani is a famous hiD temple, it is the temple 
of Lord Karthik. Lakhs and Iakhs of devotees from all 
over the country are coming to Palani. It is having one 
of the oldest railway stations. There is a large area of 
vacant land attached to this railway station. So, that land 
can be used for constructing residential quarters for the 
staff, and also guest houses can be constructed so as to 
accommodate all those devotees who are visiting the 
temple. Now, after having darshan at this temple, the 
devotees who are coming from Kerala, Kamataka and 
other places are sleeping in the platform. So, Tourist 
Home of the Railways can be constructed at this place. 
This is an important request. 

Further, I would like to mention that in most of the 
railway stations, the trains are not stopping near the 
platform. Due to that, old people and minor children are 
not able to get down from the trains or get Into the 
trains. So, the trains have to be stopped at the platform 
only. 

With these Words, I am supporting the Demands for 
Grants. 

SHRI SUDHANGSHU SEAL (Calcutta-North West): 
Mr. Chairman, Sir, while supporting the Demands for 
Grants for Railways 2008-09, I would like to congratulate 
our Railway Minister Shri LaIu Prasad Yadav ii, his two 
colleagues, the Ministers of State in the Ministry of 
RaUways and the entire staff of the Indian Rallways for 
their wonderful performance during the last four years. 

19A5 tva. 

(SHRIMATJ 5uurrRA MAHAJAN in the ChailJ 

Madam Chairman, during the last four Railway 
Budgets, there was no hike in the passenger fares and 
also there was no hike in freight charges. 
What we feel is that these have aI/ happened only 
bacause of the effective capacity utitllization under the 
leadership of Shri LaJu Prasad Yadav ii. 

But there is one thing. which I must say to the hon. 
Raifway Minister, that is, since 1853 to 1947, around 
54,000 kilometres of rail tracks were laid by the British 
Govemment whereas 60 years after Independence, only 
7,000 to 8,000 kilometres new lines have been laid while 
the demand is much more. 

Moreover, the hon. Minister, you must be knowing 
that ateel prices have increased by around 40 per cent. 

How would you tackle this problem? Where ie the 
provision In your Budget to combat this problem? I would 
request you, Mr. Minister, to keep some additional. 
provision. Otherwlae, whatever projec:tB you are having in 
your hand, I think, it would not be possible for you to 
execute them. 

Similarly, I would request you, Mr. Minister, to consider 
certain points, since you are seriously thinking for the 
working class In the Raifways. Our khadi products, the 
products manufactured by the Sen-Help Groupe throughout 

, the country should be Introduced seriousty in the Railways. 
Since the Railways is a very good consumer, it would 
definitely help the Sen-Help Groups and the khadi groups 
to sell their produds effectively. They would also get the 
required price. 

Mr. MInister, you must be knowing that there are 
thousands and thousands of hawkers and they do not 
have the Iicencee from the RaIlway authorities. They are 
all unauthorised at this ri1oment. The StandIng Committee 
on RaIlways has also recommended and we all feel that 
the necessary licences should be provided to them. They 
are aI very poor people; they are S8f1Iing the passengers 
and thereby setVingthe nation. So, their intereslS should 

. be protected. You must have heard the speech of the 
Agriculture Minister, Shri Sharad Pawar whUe he was 
replying to the debate on the price rise as to what is the 
reality. 

{T11IIISIaIkJn] 

You say it fruits, flowers, vegetables. 

{English] 

We do not have the cold chain. 

{TnmslaHon] 

The train you have and the train by which you deliver 
goods, 

{English] 

if you could provide some refrigeration facilities, It would 
help us In transporting all these vegetables from one 
destination to another destination. 14 you know, everyday, 
there is a wastage of 30 per cent vegetables in India. 
So, If we can make effective distribution system, it would 
reach the poor people; and the problem of price rise 
would be reduced to a maximum extent. 

Now, I would make some points and suggestions 
regarding rr.y State of Weat Bengal. We are already 
having three terminals. But what about the South-Eastem 
Railways? It is my specific suggestion that we should 
have one terminal somewhere in KoIkata, preferably in 
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Majherhaat. Slmilar1y, the metro should be extended up 
to Dakshlneawar Temple. We have also discussed with 
you in this regard. It should be extended up to Netaji 
Subhash Chandra Bose Intematlonal Airport. You had told 
us that the construction had been made earlier by the 
Railways, but It is not effecttve. Yes, we do agree with 
you. But there should be some arrangements so that the 
passengers who are travelling by air should get the metro 
facilities. 

There are a few demands, which we have already 
placed. The Standing Committee on Railways has also 
recommended several times but they have not yet been 
looked into. My specific request is that the Sealdah-NGP-
Shatabdi train should be introduced on daily basis. 

Then, Sealdah-Hazduani Express may be introduced 
daily. Then, Tarakeswar-Nelikul and Jirat-Katwa lines 
should be looked into. Then, freight corridor up to Dankuni 
Port is also to be looked into. Then" you must be knowing 
that there is one proposal lying with you for construction 
of a broad-gauge line from Bargachhia to Champdani. 
But the acquisition procedure could not be done because 
of shortage of fund. So, that fund should be arranged. 

Now, ano1her problem I would like to focus on is 
that we are getting steel from Orissa. It is very difficult 
for the small manufacturers to get the rake. To get the 
rake, all the higher officials know that they have to spend 
a lot of money and that way they are losing very much. 
So. my request is to introduce the Tatkal system so that 
they get the benefit of that. 

Now, on the procurement side in the workshop, 
whatever items 1he Railways is procuring, it is known to 
everybody. There is a system of syndicate. There are 
three or four groups of suppliers. They have the syndicale. 
They decide at what price they will supply to the Railways. 
That way, the Railways is losing money. Siphoning of 
money can be checked. I believe the Railway Minister 
WiD look into it. 

Now, in Ulooah there is a very big pond, called 
Ranijheel. Now, it has become a spot of unloading 
garbage. I would request in the interest of the locality to 
look into this area. Our Pollution Control Board has 
requested several times but it has not been looked into. 
Similarly, in Ulooah, one RoB has been made. But after 
constructing the RoB, the side gate has been closed. As 
a result of that, if the local people, the local aged people 
and school going children want to go to school and other 
places, they have to walk for more than 500 metres. If 
you simply open the gate. that will ease the situation. 

MADAM CHAIRMAN: Now, I think you have finished. 

SHRI SUDHANGSHU SEAL: LaluJi, I will conclude 
only with these words that there are a number of projects 
proposed by the Standing Committee for West Bengal. It 
is in the paper. Since time is not there, I am not speaking 
about them. Our Chairman, Shri Basu Deb Acharia has 
already placed 11 demands, and they are in the Standing 
Committee's Report. I would request you to please 
consider all these proposals and execute the same in 
the interest of the people. 

20.00 hr •• 

(TnilnslationJ 

·SHRI MOHAN JENA (Jajpur): Thank you chairperson 
Madam. for allowing me to participate in this discussion. 
I would primarily draw your attention to Orissa. Our State 
Government as well as the House Committee had placed 
certain demands before the Ministry of Railways. We had 
demanded for the completion of work of six railway lines 
which are under construction, conversion of two narrow 
gauge railway lines into broad-gauge lines, survey work 
to be initiated for seven new railway lines, doubling of 
two railway lines and electrification of four railway lines, 
extension of five railways and introduction of seventeen 
new trains for Orissa 

Madam, I would like to say that our State has 
received four new trains but the State of Hon. Railway 
Minister has got seventeen new trains. We have been 
given 960 crores in the present Budget But I would like 
to mention here that we are doubtful about the efficiency 
of the Railway Department Officials. We apprehend 
whether 960 crores would really be spent or not? In the 
last financial year 2007-08 Orissa's East-Coast Railway 
was given Rs. 665 cores, from which only Rs.290 crores 
could be spent and the rest Rs.375 crores had to be 
surrendered. Keeping in mind this track record we doubt 
whether Rs.960 crores could be spent or not. 

Sir, I would like to draw the attention of the Hon. 
Railway Minister regarding some important railway lines 
of Orissa. They are:-

(1) Lanjigartl-Junagarh line. 

(2) Khurda-Bolangir line. 

(3) Angul-Duburi-Sukinda line. 

(4) Talcher-Bimlagarh line. 

(5) Oaitari-Banspani line. 

Haridaspur-Paradeep railway line etc. 

'English translation of the speech originally delivered in Oriya. 
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Sir, these railway projects are very vital to the growth 
of Orissa. OUr demand for allocation of extra funds have 
not been futfiDed. We had demanded As. 1 00 crorea for 
the Khurda-Bofangir RaHway line stretching OV&l' 289 
kilometers. But now the Railway Board has sent a letter 
to stop work on this project. I would like to draw the 
attention of the Hon. Railway Minister that the decision 
to stop work is very unfortunate. Although the chainnan 
of Railway Board has refuted this news as baseless, 
newspapers have published photocopy of the said letter. 

Another important point I would Rke to raise here is 
about recruitment in Railways. Sir Railways the biggest 
generator of employment. The East-Coast Railways had 
advertised for 5200 post of group '0' services. Many briya 
youths had hoped to get absorved there. The written and 
physical tests have been completed. Surprisingly about 
70% of the selected candidates befongs to Bihar and the 
rest 30% comprises of candidates from Orissa, Wast 
Bengal and Assam. It saddens me to mention here that 
Oriya people do not get priority in Orissa. 

We have a federal structure where Article 1 of the 
constitution accords equal status to each federating unit. 
All 'the states should be treated at par and with dignity. 
But Orissa is always at the receiving end. For the last 
50160 years Orissa has been treated shabbily and there 
in a step-motherly attitude which is very unhealthy. After 
repeated demands we have been given a Garib Rath, 
which ironically starts from Ranchi to Bhubaneawar and 
the timing is so inconvenient that it wiH not benefit the 
people of Orissa. 

Sir, I would like draw you attention to another 
important matter. In India we have three important places 
for ~Pitrushraddha· Mastak Gaya in Bihar, Pads Gaya in 
Rajmahindri in Andhra Pradesh and Navi Gaya in Jajpur, 
Orissa. While Gaya and Rajmahindri are well-connected 
by railways, Navigaya at Biraja Kshetra Jajpuf of Orissa 
remains 10 be connected by National HighWay and 
Railway line. Further Jajpur was the most ancient capital 
city of the then Kalinga and Navi Gaya pilgrim centre 
dates back to pre-Mahabharta era. This place is more 
ancient than both the Jagannatha temple, Purl as well as 
Konark temple. Numerous Puranas and ~a has 
mentioned this place. Prominent people like veteran 
freedom fighter and former Prime Minister of OrIssa tate 

Shri Blswanatha Daa former freedom fighter arid Mlntster 
late H.N.B.huguna 8hd pa11larnenlarian and socialist 
leader. late $hri SUnmdra Nath Dwivedy had repeatedly 
demanded for the development of this reRgious place. 
Therefore Immediate steps may be taken then the 
development of the raHway Unk to Navi Gaya alo"9 with 
Dwaadashamedha GhaIa on the banks of river Baitarani 
of Jajpur town of Orissa. 

SIr, the Jajpur-Keonjhar Road houses the steel city 
KaIInga Nagar WhIch In a fast growing Industrial area. 
But the JaJpur Road station Is the most neglected one. 
Neither the Rajdhani Express nor any other Express train 
stops here. The station has no basic amenities like 
provision for drinking water, tolet, rest room etc. This 
station Is in my constituencY and I ha\l(/ repeatedly tried 
to draw the attention of the Railway Ministry but In vain. 
Another Important station is 'Dhanmandal' which Is the 
gateway to Buddhist sites like Lalitgiri, Ratnagriri etc. If 
this station Is properly upgraded, then it will attract both 
national and international tourists. The apathy of Railway 
Department to Orissa is unbearable. If the step-motherly 
treatment does not slo!', the people of Orissa will come 
to the streets. 

Sir, Lalu Prasad jee has done some good work also 
but he has not been benevolent to Orissa. We can draw 
parallels from history. Once the king of Magadh (Bihar) 
had attacked Kalinga (Orissa) and now the Railway 
Department in attacking Orissa with its apathetic attitude. 
The East-coast Railway Officers have a negative mindset 
towards the people of Orissa. They are depriving the 
youth of Orissa of employment In the Railways. They are 
not spending the sanctioned allocation in Orissa-based 
projects. This is very unfortunate. Hence through you 
Madam I demand justice for Orissa. 

SHRt CHANDRAKANT KHAIRE (Aurangabad, 
Maharashtra): Mr. Chairman, Sir, I want to thank you for 
gMng me an opportunity to speak on some issues. I rise 
here to support this Supplementary Budget of Railway 
Budget. I thank and will be grateful to Hon. Minister of 
Railway Shri Lalu Prasad for fulfilling my two demands. 
He has ordered for conducting survey of Rategaon and 
Puntaba. I thank him very much for that. If wot1<a. in 
Rategaon and Puntaba is completed. and the works 
between PuntatHt-Shirdi is inprog..... the people. ean 
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go TIrupati from Shirdi, and from TIrupati to Shirdi. 
Therefore this route must be completed. You have 
recognized It but I would like to say that RaRwaya win be 
in profit H the said works are completed expeditiously. 

Secondly, the freedom fighters of this Marathwada 
region had demanded this. You have ordered for survey 
of the route between Sholpaur and Talgaon-such as 
Sholapur, Tuijapur, Osmanabad, Beed, Gevrai, Paithan, 
Sambhajinagar, Arangabad, Silhaur, Ajanta, Jalgaon. You 
have ordered for survey of the whole Marathwada region, 
I thank you for that. I demand to make It as fast as 
po88ibIe. 

Thirdly, in your last budget you had fulfilled my 
demand to introduce a new train from Mumbai to 
Sambhaji Nagar, Aurangabad and promised to introduce 
a Jan Satabadi train from Aurangabad to Mumbai. That 
has already been started but its timings are not useful 
and there is no sense of it. " it win start at 4.50 from 
Aurangabad and will reach Chhatrapati Shivaji Terminal 
Mumbai at 10.50, then the people can do their works in 
all the Ministeries and other offices and again the train 
wiN start at 6.50 PM from Chhatrapati Shivaji terminal 
and will reach Sambhajinagar, Aurangabad at 11.SO PM. 
In this way It win be very useful and the people of 
Marathwada region will be benefited. " will be useful for 
the tourists also. Many people also go to Mumbai for the 
Ministerial worka. I have discussed it with RailwaylOfficials 
and asked them to consider it in the month of June-July. 
I urge upon you for this. 

He had told me that I and my MP colleague from 
Beed, SOO Jayaingrao Gaikwad Patil had made a demand 
in regard to Nagar Beed, Parli. He had asked me to 
bring letter from the hon'ble Chief Minister. The hon'ble 
Gaikwad ji and the Chief Minister had given him a letter 
that they would work making 50-SO share basis. The 
Govemment should give approval In this regard, so that 
this route may be made operational without any delay. 
The work on Nagar Beed, parli route has come to a 
standstill for many days, with this proposal it can be 

completad. 

I have a new demand because at present all our 
trains go beyond Nanded to Nizamabad and Hyderabad. 
He is a well-wisher of the poor. A passenger train from 

Nanded to Mumbai and Mvmbai to Nanded should be 
started. All the poor would shower their blessings on 
him. 

My last demand is that as Marathi-speaking area 
comes under the South Central Railway, we have been 
demanding for many years that Nanded division may be 
attached to Central Railways of Mumbai. I have made a 
request In this regard many a time. The recommendations 
of Andhra Pradesh cabinet and Maharashtra Cabinet have 
also been submitted. Both the State Governments agree 
that Nanded Division, which covers Muthkhed and 
Dharmabad lies in Marathi speaking region, should be 
brought under the Central Railways so that no dispute 
could arise. The Andhra people are posted there. The 
poor come to purchase tickets there and converse in 
Marathi, but the officialS and officers from Andhra Pradesh 
fail to understand their language. It is a question of 
prestige of our Marathwada, On this issue, an agitation 
was staged on large scale in Marathawada. I would also 
make a request in this regard. The proposal in this regard 
would be sent to cabinet and the cabinets of both the 
State Govemments have sent this proposal to the 
Govemment. I request the Govemment to accept the 
demand of our Marathwada under any circumstances, 
and Nanded Division, Dharmabad, Muthkhed should be 
brought under the Central Railways. This is my 
demand. 

With these words, I conclude 

SHRI JAYSINGRAO GAIKWAD PAnL (Seed): Madam 
Chairman, I am grateful to you for giving me an 
opportunity to speak. The Ahmednagar-Beed-Parli 
Vaidyanath new railway line passes through my 
constituency. " was given approval in February, 1997. 
The cost of laying this 250 kilometres line has doubled 
to around Rs. 800 crore from Rs. 354 crore. All kinds of 
cflSCUSSions, submissions, marches, movements, satyagarh 
etc have been held for this railway line. I have been 
demanding this railway line for the last ten years. The 
hon'ble Minister of Railways, Shri Lalu Prasad had asked 
the State Govemment to extend some cooperation in this 
regard. If the State Govemment cooperates, then we will 
definitely take initiative. A positive development took place 
and the hon'ble Chief Minister of Maharashtra has written 
a detailad latter in this regard on 1 st April stating that 
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the Slate Government is prepared to bear fifty percent 
cost of this project. I have just given a copy of this letter 
to the hon'bIa Minister of RaIlways. I would like to request 
the hon'bIa Minister of Railways to expedite and complete 
the work of laying of this new railway Nne on the basis 
of this letter. 

SHRI SANTOSH GANGWAR: The hon'bIa Minister 
has been very co-operative. I would like to say that his 
MinIstry does not give any reply in regard to demands 
pertaining to their constituencies raised by the MPs In 
this House. I would like to submit that If _ reply from 
your Ministry Is given to those MPs who raise matter 
over here, they would be able to tell it to the people of 
constituency ttI_t they have raised the matter In the 

House. I would like to request you to iaaus instructions 
to the concerned Ministry that Information In regard to 
follow up action should be provided to all of us. 

SHRI LALU PRASAD: All right. 

[En¢shJ 

MADAM CHAIRMAN: The House stands ajoumed to 
meet tomorrow the 17th April 2008 at 11 am. 

20.12 tn. 

ThtI Lok SiJJbIM lINIn IKfoutnBd liN EItIVf1f7 of 1M CIocIr 
on TlNndIIJ: AptiI 17. 2fJOI//CINIitm 28, 1930 (S8ks). 
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ANNEXURE I MBmbBr-wi8tI IndtIx to l./nsf8mNi 0utISIi0ns 

MtitmlJtHt.wistI Indtu to StmnId 0uet61ion8 SI.No. Member'a Name Question Number 

SI.No. Member's Name Question Number 2 3 

1. Shri Ad8uI, Anandrao VIthoba 345 1. Shri Bhailal 3444, 

2. Shrl Barad, Jasubhai Ohanabhai 346 2. Shri "Baba", K.C. Singh 3422, 3480 

3. Shri Ohotre, Sanjay 347 3. Shri Acharla, Baaudeb 3462 

4. Smt. Gandhi, Maneka 353 4. Shri Adsul, Anandrao V. 3481, 3513, 3540, 
3547 

5. Shri Gangwar, Santoah 350 

6. Smt. Gawali, Bhavana P. 347 
5. Dr. Agarwal, Ohirendra 3429,3475,3509 

7. Shri Gehlot. Thawarchand 355 6. Shri Ahir, Hanaraj G. 33n, 3456, 3515 

8. Shri Khan, Sunil 356 7. Shri Angadi, Suresh 3412 

9. AOV. Kurup, Suresh 343 8. Shri Appadurai, M. 3392, 3417, 3512 

10. Shri Maen, Zora Singh 341 9. Shri Athawale, Ramdaa 3390, 3466, 3507, 
3535, 3545 

11. Prof Malhotra, V1jay Kumar 350 
10. Shri Barad, Jaaubhai Ohanabhai 3391, 3468, 

12. Shri Mohale, Punnu LaI 354 
11. Shri Barman, Hiten 3435 

13. Shri Mandai, Abu Ayes Mondal 358 
12. Shri Barman, Ranen 3371, 3435, 3484, 

14. Shri Nayek, Ananta 348 3516 

15. Shri Nizamuddin. G. 341 13. Shri Balannin. A. V. 3441, 3493, 3523 

16. Shri Oram, Jual 345 
14. Shri Bhagora, Mahavir 3436, 3490, 3493 

17. Shri Patel, Harilal Madhavaji Bhai 346 
Shri Bhakta. Manoranjan 3395, 3491, 3522, 15. 

18. Shri Patel, Jivabhai AmbaIaI 351 
16. ShrI Bortaltaky, Narayan 3374 

19. Shri Rameah Oube 357 Chandra 

20. Shri Rana, Kaahlram 360 17. Shri Bose, Subrata 3435, 3469, 3521 

21. Shri Reddy, G. Karunekara 352 18. Shri Chand, Nihal 3427 

22. Shri Reddy, K.J.S.P. 344 19. Shri Chaure, Bapu Hari 3460 

23. Shri Reddy, Suravaram Sudhakar 343 20. Shri Chavan, Hariahchandra 3467 

24. Shri ShiYajirao, Adha1rao Patii 348 21. Shri Chavda, Hariaingh 3509 

25. Shri Singh, Chandra Bhushan 357 22. Shri ChItthan, N.S.V. 3386 

26. Shrl Singh, Gane8h 359 
23. Shri Chowdhary, Pankaj 3510 

27. Shri Singh, Rewati Raman 342 
24. Shri Chowdhury, Adhir 3415 

28. Shri Thummar, V.K. 351 
25. Shri Oarbar, Chhatar Singh 3382 

29. Shri Yadav, Baleshwar. 349 
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26. Smt. 080, Sangeeta Kumari 3504, 3505, 3531 52. Smt. Madhavaral, Manorama 3387 
Singh 

53. Smt. MahaJan, SUmltra 3424 
27. Shri Deora, MIIind 3372, 3458, 3501, 

54. Shri Maharla, SubhMh 3383, 3427 
28. Shri Dhotre, Sanjay 3460, 3473 

55. Shri Mahato, Narahari 3435, 3437 
29. Shri Dubey, Chandra Sekhar 3411, 

56. Shri MandaI, 8anat Kumar 3474 
30. Shri Fanthome, Francis 3425 

57. Dr. Mediyam, Babu Rao 3492 
31. Shri Gac:hM, P.S. 3391, 3468 

58. Shri MeghwaI, KaiIash 3375, 3390, 3455, 
32. Shri Geikwad, EknaIh M. 3428, 3431,3483, 3480, 3498 
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59. Shri Mehta, Bhubneshwar 3418 

33. Smt. GancIV, Maneka 3462, 3502, 3528, Pra8ed 
3SC2 

60. Shri MIetry, Madhusuden 3403, 3430 
34. Smt. GawaIi, Bhavana P. 3473 

61. Ms. MuftI, Mehbooba 3388 
35. Shri Gowda, D.V. Sadanenda 3428 

62. Shri Murmu, HernIal 3423, 3450 
36. Dr. JagannaItI, M. 3438, 3482 

63. Shri Munnu. Rupchand 3439 
37. Smt. Jayaprada 3384, 3394, 3459 

84. Shri Nizamuddin, G. 3452, 
38. Shri Jindal, Naveen 3367, 3453 

65. Shri Oram. JuaI 3451, 3506, 
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